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LEGISLATIVE ASSEMBLY. 
Monday, 31st Maroh, 1930. 

'rhe Assembly met in the ASRernblv Chamber of the Council House nt 
i ~ ! en of the Clock, Mr. President in the Chair. 

MJ:i:MBERS SWORN. 

The Honourable Mr. Harry Graham Haig, C.S.I., C.I.E. (Home Mem· 
ber); Mr. Thomas Ryan, C.I.E., M.L-A. (Department of Innustries nn,l 
Labour: Nominated Official); Mr .• Tolm Collard Bernard Drake, C.I.E .. 
O.B.E., M.L.A. (Department of Commerce: Nominated Official); and 
Mr. Romo ShllOkar Blljplli. M.L.A. (Director of Public Information). 

QUES'l'IONS AND ANRWERS. 

ASSUB.ANCE GIVEN IN THE HOUSE OF COMMONS BIl THE GOVERNMENT OF 
INDIA'S ATTITUDE TOWARDS MAHATMA GANDHI AND OONGRESSMEN. 

897. ·Kr. 3ehangir E. Kunahl: (1) Are Government aware that !'tn 
IlssurAnce was recently given in the House of Commons by the Secretary 
of State for India: 

(Il) that Government do not intend to make use of section 124·A of 
, the Indian Penal Code to pursue a repressive policy ligainst 

Mahatma Gandhi or his followers ; 
(b) that Government do not intend to prosecute Congressmen for 

views they may express or for propaganda they may preach, 88 
long 8S they do not commit any acts of violence, or incite 
others to commit ncts of violence? 

(2) Have Government received any communication or instructions, 
either from His Majesty's Government, from the Seoretary of State for 
India or from the Secretary of State for India in Council, with regard 
to the sa.id pronouncement of poliny recf:ntly made in the House of 
Colmmons? 

The Honourable Kr. H. G. Halg: (1) No, Sir. 
(2) The question does not arise. 
Mr. Zehang!r E. KUD8h1: Are Government aware tha.t a deba.te recently 

took place in the House of Commons on Mr. Fenner'Borckway"s "Mo11ion? 
The Honourable Kr. H. G. Halg: Yes. 

Ilr. Jehaqir E. K1Q28hi: Have Governm,ent studied that debate:! 
'ft. HonOurable Mr. B.G. Hate: Yefl. 

( 2653 ) A 
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Kr. Jehangir E. lIuUhi: Will Government tell the House what assu· 
ranee was given by IHr. Wedgwood Benn in connection with political prose-
eutions? 

The Bonourable Kr. B. G. Baig: I have been unable to find on study-
ing Mr. Wedgwood Benn's speeeh any assurance of the nature described 
it1 the Honourable Member's question. 

Xr. Jehangil E. )lunahl: Will Government tell the House whether any, 
assurance of any nature was given by the Secretary of State for India? 

The Bonourable Mr. B. G. Baig: I think the Honourable Member might 
perhnps read the speech for himself. 

Mr. Jehangir E. Xunahi: Am I to take it that the Government of India 
nrf' unable to understand the statement made by Mr. Wedgwood Benn? 

The Honourable Mr. H. G. Bug: Will the Honourable Member kindly 
quote the passage in Mr. Benn's speech to which he refers? 

lIr. Jebangir E. Munshi Is there no passage in Mr. Wedgwood Benn's 
bpt'l!ch to the effect put in my question? 

The Honourable Mr. H. G. Jlaig: No, Sir, most e ti l1~ not. 

Mr. X. S. Aney: Will the Honourable. Member be pleased to statt! 
~:ll t e  the recent prosecutions under section 124A were not prosecutions 
inr o:pressions of opinion? 

The HODOurable IIr. H. G. Baig: I think that question will ariBe on a 
Inter question asked by the Honourable Member. 

INSTRUCTIONS FROM HIS MA.IESTY'S GoVERNMENT B. THE OIv.IL 
DISOBEDIENCE MOVEMBNT. 

898. "'Mr. Jehanglr E. Jlunahi: (1) ~ e Government received any 
communication or instructions, either from His Majesty's Government, or 
from the Secretary of State for India, or from the Secretary of State for 
India in Council, with regard to the policy to be followed and action to he 
t.aken in connection with the Congress propaganda or in connection with 
Mnhatma Gandhi's programme of civil disobedience? 

(2) Will Government: 
(a) place on the table all such communications and mstruction.? 
(b) communicate to this House the gist and purport of all such com-

munieations and instructions? 

The IlQDOurable K,. E. G. Hate: (1) The Government of India have 
been in close communieation with the Secretary of ~ te in regard to the 
polic'y to be followed in the present situation. 

(2) (a) and (b). The communications between the Government of India 
and the Secretary of State are confidslltial aud I ·am unable to takeilh. 
r.ction suggest.ed 'in regard to them. 
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PROSECUTION OF MR. SEN Guru.' 
899. -Mr. JehaDgir It. MunDi: (a) Will Government place on the 

t/lble : 

(i) n copy of the complaint filed by the Commissioner of Police, 
Rangoon, against Mr. Sen Gupta? 

(ii) copies of the speeches alleged to have been delivered by Mr. Sen 
Gupta in Rangoon in respect of which the Government of 
Burma are prosecuting Mr. Sen Gupta under section 124·A of 

, the Indian Penal Code? 
(b) Are Government aware that Mr. Sen Gupta has constantly preached 

the doctrine of non-violence? 

(0) Will Government state whether the prosecution of Mr. Sen Gupta 
by the Government of Burma is or is not contrary to the recent announoe-
ment made in the House of Commons by the Secretary of State for 
iIndia? 

The Honourable Mr. H. G. Ha1g: (a) (i) and (ii). I regret that I am non 
yet in possession of copies of the complaint filed against Mr. Sen Gupta 
und of the speeches on which thc prosecution was based. 

(Ill I have not mnde a study of Mr. Sen Gupta's speeches, hut I should 
Doli have supposed that this was their main key-note. 

(e) I am not aware precisely what announcement the Honourable Mem-
ber hi referring to. 

Mr. It. O. Neogy: May I draw the attention of the Honourable Member 
b the following statement made by His Excellency the· Viceroy in. tbis 
Chnmber on the 25th January last: . . 

"It has not t.herefore been the policy of my Government that prosecution" for 
seditious speech should be extended beyond t o~e easel where the language uled, or 
the cirounlstancee of its employment, constituted an incitr.ment to violence or made it 
necessary to regard the Bpeech as incidental to a movement directed to the subversion 
of law Rnd of the authority of Government?" 

\Vill the Honourable Member be pleased to tell Ull as to how far this parti-
cular caRe satisfies the conditions laid down by His Excellency the Viceroy 
in this stat,ement? 

The Honourable Mr. H. G. Halg: The statement of policy which the 
Honourable Member has just quoted is the policy of the Government of 
India and they consider that the initiation of this prosecution is in no way 
in contlict with that policy: 

1Ir. K. O. Neogy: Has the Honourable Member examined the judgment 
of t.he Magistrate who convicted Mr. Sen Gupta, before making this state-
ment? . 

The Honourable IIr. B. Q. ][all: No, Sir. We are not in posseBSion of 
It copy of the judgment. 

Mr. M·. S. Aney: Will the Honourable Member be pleased to say whether 
before they gave sanction for this prosecution toe Local Government W8tl in 
communication with the Government of India. and, if so, did they submit G 
copy of the speech for the perusal of the Government of India? 

All 
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The BODourable IIr. B. G. Baig: That, Sir, arises on a subsequent ques· 
Ocm, • 

DiwaD Ohaman LaU: Muy I ask till' Honourable Member, if he has not 
rend u (~o  of the judgment, how does he make the statement that the 
policy pursued in this particular case is in consonance with the policy laid 
down by tlHJ GoVC'rnment of India? 

The BODourable Mr. B. G. Baig: I !mid tbat it wus not in confliot with 
t IHI t po1ir,v. 

DiwaD Ohaman Lall: May I ask how the Honourflble Memher cau say 
it was not iu conflict, not knowing the facts? 

The BODourable Mr. B. G. Baig: The Government of Burma, Sir, must 
be the judges of the fncts in the first iust'luce. Their judgment of the facts 
wus thut there \l'MS no conflict between the initiation of this prosecution and 
the policy laid down by the Government of India QDd the Government of 
India fully accept that, 

Dlwan Ohaman Lall: May I take it then, that the position is that it is 
not the opinion of t.he Government of India but the opinion of the Govern· 
ment of Burma communicated to the Government of India? 

The BODourable Mr. B. Q. Baig: The primary responsibility for launeh-
ing such prosecutions lies with the Local Government, consistently with 
til(' general polie,v which may be laid down by the Government of India, 

Kr. oTehaDgir E. lIIunahi: Are Government aware that a sentence of 
ten days' Kimple imprisonment was passed on Mr. Sen Gupta '? 

The BODourable IIr. B. G. Bai,: Yes, Sir. 
1Ir • .Jehangir E. lIIUD8hl: Are Government aware that a sentence was 

passed by lin English member of the Indian Civil Service, who is under the 
eX\)('utive Government? 

The BODourable Xr. B. G. Baig: I do not know wh.at the Honourable 
Member's suggestion is when he says that the officer is under the executive 
Government. The sentence was paRsed by a Magistrate. 

PaadU Madan JIoh.an M&lavlya: ·Do Government realise that it is 
the right nnd the dut,\' of every Indian, who loves his country, to condemn 
the existing system of Government in the strongest language he CaD? 

TIle BODourable Xr. H. G. Haig: I hope it is not so. 
Pandit lIadan Kohan lIIalavtya: Do Government realise that, in 

order to bring about 11 change in the existing system, every man who hates 
t ~s system ought to prear,h that hatred? 

:Mr. PreelcieDt: That is.a matter of opinion. 
Mr. oTehangir E. IIUDIht: How do Government reconcile this sentence 

of ten days' simple imprisonment with the policy laid down by Ris Excel· 
lency the Viceroy? 

The Honourable Mr. 11. G. Jlat&: The Government had nothing to do 
With the sentence of ten days' simple imprisonment. That was the judg· 
ment of' the Magistrate. 
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Mr. Jehangir K. Kunahi: How do the Government of India. reconcile the 
iwlicy of the Government of Bunua in initiating this prosecution, which 

~ulte  in the sentence of ten days' simple imprisonment, with the policy 
laid dO';\'n by His Excellency the Viceroy? 

The Honourable Kr. H. G. Bug: It may be presumed that the Govern-
ment of Burma took a different view of the gravity of the speecheFl from 
Hud. taken by the Magistrate. 

Mr. Jehanglr X. Munahl.: What view do the Govel'U1l1cnt, of Indill take 
now? 

The Honourable Xr. H. G. Hail: I am not going to be led into a dis<,us· 
f;101l of the merits of the Magistrate's judgment. 

POLITICAL PROSECUTIONS IN BURMA. 

900 .• JIr. Jehangfr X. IIUDlht: Have the Government of India issued 
to the Government of Bunua any instructions during the past four months 
with regard to political prosecutions? 

The Honourable Mr. H. G. Hatg: The 6overnment, of India are in 
('Ol1fltllnt <'oll1llltll1it'ation with alI Lo<'al GovemmentA upon general qU8Ations 
of policy. 

Xr. Jehangir X. Munshi: Did the Government of India know thst.the 
Emma Government \vflR going to prosecute Mr. Sen Gupta before the prose· 
<'lit ion was launched? 

The Honourable Mr. H. G. Haig: Thnt question, Sir, arises on queAtion 
No. 901. 

Mr. X. C. Neogy: What steps do the Government of India take in order 
tc. lissurc t.hemsclvcli that the general policy laid down by them is being 
followed b,v the LON1I Government? 

The Honourable Mr. H. G. Haig: No spl!cifll Ateps are requiwd. 
Mr. X. C. Neogy: If! it open to un,)' Local Government to d!lf.v the 

gtmt:rnI poliey Ufo; laid down h,v the Gov.'rnment of Indin in these mutters? 
The Hono:trable Mr. H. G. Baig: X" ~ i  (l"VtTllllll'llt \\'()lIld dreo.m 

of defying thnt. policy. 

PROSECUTION OF MR. SEN GUPTA. 

901. ·Kr. Jehangfr K. Jlunshl: (a) Were the Government of India 
consulted before the Government of Burma prosecuted Mr. Sen Gupta.? 

(b) Will Government place on the tAble the communications exchanged 
between them' and the Government of Burma in this connection? 

(0) Will Government communicate to this House the gist and u~o t of 
such communicatioDl? 

The Honourable Jlr. H. G. B&lg: (a), (b) and (0). A decision as to the 
initiation of prosecution in any particular case rests with the Local Govern-
ment and consultAtion with the Government of India i!! connneo to general 
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questions of IJolicy which may be held to effect the exercise by Local-Gov-
ernments of their responsibility. The Government of Ind.ia. were consulted 
in this Olise, but I am afraid r am not prepared to lay on the table the com-
munications exchanged. 

Xr. E. O. Heocy: At what stage were the Government of India consulted 
in this s(~  

The Bonourable Mr. B. G. Bail: Defore the prosecution was initiated. 

Mr. K. O. Neogy: And wlwt papers were laid before tlw Government of 
Indi/: in this connection by the Government of Burma·? 

The Honourable Mr. H. G. Halg: No papers were laid before the Gov-
tjmment of lndiu. 

Mr. K. C. Heogy: What was the purport of the communicntions that the 
Government of India received from the Government of Burma in this 
mutter? 

The Bonourable Mr. B. G. Bai,: I cannot disclose the details of the 
communications that have passed. but the Goverwnent of Bunna consulted 
the Government of India on the general aspect of instituting such a prosecu-
tivn. 

Kr. E. C. HlOgy: Do I tnke it then that the sanction of thc Government 
ot·lndia wus obtained by the Government of Burma before this prosecution 
was launelicd:) 

The Bonourable Mr. B. G. Hal,: The Government of India had no 
objection to the initiation of a prosecution 011 the assumpt,jon Ulat the Gov-
t;,rnment of Bunna wished to prosecute. 

IJr. B. Das: Is it not a fact that. in the case of Sardar Vallabhbhai 
Pat,el. the Government of Bombav did not consult t\le Government of 
India hefore they prosecuted him? . 

The Honourable. Mr. B. G. Baig: Yes, Sir; that is the case. 

Mr. JehanJir E. KUD8hl: Were the Government of India aware. before 
they allowed the Government of Bumm to prosecute Mr. Sen Gupta, that 
the proseC'ution was baRed on statementg attributing motives to the Burma 
l1overmnent'R C'ampaign for separation? 

The Honourable Mr. B. G. Haig: As I have already stated. the Govern-
'1l1'J1! nf India did not examine the speeches. 

Xr. Gaya Prasad Singh: May I takc it that the Government of India 
('on(·uTrC·i! in the "il'ws expresserl h.v the Government of Burmn with regard 
to the prosecution of Mr. Sen Gupta? 

The Honourable Kr. 1I. G. Haig: The initiative comes from the o e~n

mont of Bumll1 Oil whom the rcspc!Dsibilit.v for deciding on the prosecutIOn 
lies. 

Mr. E. C. Heogy: Do J tlll,e it thnt the Government of Indin were satis· 
fied that the conditions laid down by His Excellency the Viceroy. were ~ul
filled in this particular case beforf' t e~  agreed to the prosecutIOn bemg 
unnprtl1ken? 
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The Honourable Kr. H. G. Hata: Yes, Sir. They hnd no reason to 
suppose and they huve no renson to suppose thnt the prosecution was in 
any way in conflict with that policy. 

Mr. II. R. layakar: Did the Government of India ha.ve before them a 
ooP.' of t,he speech delivered by Mr. Sen Gupta? 

The Honourable Mr. H. G. Baig: No, Sir. 

Xr. Gaya Prasad Singh: 'l'hen how did they agree with the views expres-
sed by the Oovprntll('ni of Durmn in regard to the prosecution for his speech? 

The Honourable Mr. H. G. Haig: I have already explained that the. 
Weff' merely consulted on the' general -question of policy. 

Xr. Jehangir K. Xunshi: Did the C;'overnnwnt of India apply their mind 
at all to t.hiFi question before they nllowed the G'overnment, of Bunnu to 
prosecllte l\fr. ~ell Gupta? 

(No answer was given.) 

PROSEOUTION OF MR. SEN GUP'l·A. 

902. ·Xr. lehangir K. Munah1: Hnve the GovE'mment of India received 
any communication from the Government of Bengal in connection with the 
prosecution of Mr. Sen Gupta in respect of speeohes delivered by Mr. Sen 
Gupta in Bengal? 

The Honourable Xr. H. G. Haig: No, Sir. 

PnOSEct:TION OF MR. SEN CUl'TA. 

{'II lB. ·Xr. Jehangir K. M:unshi: Will Government state: 

(a) wh'y the Government of Burma considered it necessary to prose-
cute Mr. Sen Gupta. for two speeches delivered by bim in 
Rangoon during his short temporary stay in Burma days after 
he had returned to India; and 

(b) why the Government of Bengal have not considered it necessary 
to prosecute Mr. Sen Gupta for a series of similar speeches 
eli ~  hy Mr. Sen Gupta in Bengal, which is the permanent 
centre of his political activities? 

The Honourable X·r. H. G. Halg: (0) 'l'he Government of Bunna consi-
dered that n number of Rt.atements made by Mr. Sen Gupta were false or 
deliberately misleading and that .. in the case of one speech, they were cal-
culated to cause hatred and disaffection towards Government among the large 
Indinn population of Bunnll, and in the ease of another speech, that t e~
el ~~ intended to exC'ite the religions animosity of the Burmans R.gRinst the 
Jhitish Government. They took H Rerious view of tbe probable effect of 
these spc-ccheR. 

(b) The speeehes, I underf;tand, were eoncerned quit,c definitely with 
Burman problcm>! and conditionFl nnd, therefore, presnmably. were not 
"imijur to flpeeclH'fl wbich Mr. Sen Hupta may have delivered in Bengal. 

lIr. Jehangir K. Munshi: Did ihe Government of India toke the flamc' 
t;CriOw,1 view of the matter flS the Government of Bunnll did? 

Th. BODOurable Kr. H. G. Haig: I have already explained, the Govern-
ment of India have not seen the speeches. 
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Ill. Jehanglr K. Kunshi: Have the Government of India satis1ied them-
selves that the view taken by the Government of Burma was correct in view 
of His Excellency's speech? 

The Honourable IIr. H. G. H&lg: It is impossible to fonn a definite 
opiuion without seeing the speeches. 

Mr. Gaya Prasad Singh: DocH t,he Honourable Member realise that the 
(i(l\'CTnment of Burma Hnd the Government of India have made themselves 
thl1roughl.v ridieulout,I hy the woy in which Mr. Sen Gllptn wos proHecuted 
und convicted:J 

Mr. President: Order, order. 

PROSECUTION OF MR. SEN GUPTA. 

901. ·1Il. Jehanglr K. JlUDlhI: If it was considered necessary or desir-
able (a) either to punish Mr. Sen Gupta for speeches delivered by him during 
thf' past. three months. or (h) t·o deprive him of liberty, will Government 
state why it was decided to prosecute him in Burma instead of in Bengal? 

The HODOur&ble Kr. B. G. JIatg: There was no question of a desire 
to 'pUD!sh Mr. Sen Gupta for speeches generally delivered by him during 
the past three months. The action taken was solely concerned with the 
«:nect of the particular speeches which he made in Rangoon. 

IMPRHIONMENT IN BURMA OF MR. SEN GUPTA. 

905. ·Mr. JehIDgir K. JluDShl: Are Government aware that 
strong public rcs('ntment hRs been caused bv Government's tactics of 
seeking to imprison Mr. Sen Gupta in Burma tar away from his home, his 
family and his friends? 

The Honourable Jlr. H. G. BaI,: There was no question of tactics. 
Th(l Government of Burma eOllsiuered it ne e~su  to put Mr. Sen (iupLa 
on his trial in respect of speeches made at Rangoon, and the trial was in 
accordance with the ordinary provisions of the la.w held in Rangoon. 

Mr. oTehaDgir K. KUDShi:;Are Government aware of the strong re-
Sf)lJtment enused in the public mind by this action of the Government of 
J3U).'IDQ? 

The Honourable Kr. H. G. Haig: ~o  Sir: I do not think they are. 
IIr. oTehangJr K. lIunsh1: Have Government taken any steps to find 

out public opinion on t (~ question? 
The Honourable Kr. B. G. JIa.lI: They seem to be eliciting a certain 

amollnt. of opinion thiR morning. (Lnughter.) 

GOVERNMENT'S POLICY IN .REGARD TO CIVIL DISOBEDIENCE. 

006. ·Kr. Jehan&h' K. JlUD8hl: Will Government take this Assembly 
into their confidence and make before this House a statement through t~e 
Honourable the Home Member with regard to their decision and policy 11) 

dealing with the Congress movement of non-violent civil disobedienoe? 
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The Bonourable Mr. B. G. Ba4g: I would refer the Honourable 
Member to His Excellency the Viceroy's address to this House on the 
~ t  January last, to which I have nothing to add. 

GOVERNMENT'S POLICY IN REGARD TO CIVlJ, DISOBEDIENCE. 

907. ·lIr. Jehanglr X. lIuD8hl: Will Government give an ss~ n e to, 
this House that they will not prosecute either Mahatma ~ n l o~ ~  
of his lieutenuntR without ronsulting the leaders of the varlOUR partIes In 
this House except in cases of grave emergency directly involving elements, 
of violence? 

The BODourable IIr. B. G. Bal,: Government are unable to give any 
qssurance of the kind suggested. 

IMPRISONMENT OF POLITICAl, PRISONERS IN BURMA. 

908. • .... Jehanglr X. lIunahl: (a') Are Government aware that the 
Burma -Legislative Council on the 17th of March, 1926, expressed itself 
against Jildian politicians being taken to Burma and imprisoned in the jails 
of Burma? 

(I)) Are Govel'nment prepared to respect the wishes and sentimentl:l 
of BUl'Tfla as eonveyed by the said motion carried in the Burma Legishtive 
Coul.lciJ on the 17th of March, 1926? 

The BODourable IIr. B. G. Balg: (a) and (b). I have seen the debate 
to which the Honourable Member refers. It related, not to the prosecu-
tion of Indian politicians for acts performed in Burma, but to the deten-
tion of personR in Bunmt in respect of nctivitieR that had taken place 
elsewhere. 

LATE OFFICE HOURS IN THE :FOREION AND POLITlCAL DEP.o\RTMENT. 

909. ·Mr. Mukhtar Singh: (II) Will Government be pleaseu to lay on the 
table a statement showing t,hp. cleriral and stnff Rtrength in 1916 nnd in 
Ulan in the Foreign and Political Department and the amount of work done 
in 1916 Rnrl 10aO? 

(b) Will Government be pleased to state the strength of clerical and 
stoff cRtablishment in t,he ISRue, Establishment and Accounts Branches of 
the Foreign and Political Department of the Government of India in 191t) 
nnel 1930 and also lay on the table R statement showing the work done in 
19113 and the work in 1980? 
• (c) Is it 0 fact that the employees have to sit late generally after 50'ck'ck 
In order to meet the pressure of work? 

(d) 18 it a fact that 1\ representation to this effect ~s been made both 
orally and in writing and that I1() action has yet been taken in the matter? 

(I') Is it 11 fact thot, in the Foreign and Political Department, even in 
branches in which there is no abnormal work, the staff is detained after 
4·BO P.M. dail:v? If it is so, will Government be pleased to state the reRSODS 
for so doing? 

Mr. 3. B. Bowell: (a) and (b). A statement is laid on the table. It 
has, however, been very hastily prepared and as there have been consider· 
able changes in the organisation of the office and the distribution of work 
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between 1916 and 1929. which is the latest year for which ftgurQl are 
a.vaillloble, as it stands it might be somewhat misleading. With your 
permission, Sir, and tha.t of the Honourable Member, I will takE\ leave 
to revise it, if necessary, a.fter further examination and add certain ex-
planatory matter. 

(0) and (d). The prcssure of work has undoubtedly been heavy ever 
since 1928, when an arbitrary reduction of twelve posts was made in 
accordance with a. recommendation of the Inchcape Committee. Some 
reHef was afforded in 1926 by the esto ~tion of six of these, and the ques-
tion how any furtlier relief can be obtained, consistently with the Deed 
-for econom;y, is now under consideration. 

(e) No. 

1916. 
Slatef7Ulnl. 

1929. 

2 ~ ete ies ... 2 
2 Dep'lty 8eoJetarid - 2 
1 Under Becretary(ies) 2 

ABsistant; Secretary (lei) 2 
1 Registrar 
1 AttacM 1 

11 Superintendents 10 
'36 AlllistantB 54. 

46 Clerka •• 66 
2 teno e ~ 5 

, I Amount 
BtreDgth'l of 

work. 

Regular I Amount Regular 
Branche .. StreDgth. of Branohes, 

1918. work. 1929. 
I ------ ----- ._-,--

Eat. A 7 2,876 Accounte 8( + 3) 
I 

3.625 I 
1 

illt. B 6 1,857 Eltabliihment 9( + 2) I 6,057 

Ezt. A and War' 8 590 External 8 5.013 
BraDohe •. 9,786 

Elt. B 6 1,328 Near East 8 5,755 

Frontier 6 1,557 Fr;)ntier 8 0,524 

7 4.006 

7 3,5fH 

6 2,875 

~ l and Liby. 
'1 

7 3,310 General 

Int. A 6 3,129 Politioal 

Int. B 
./ 

6 1,665 Internal 

7 - 2,164 Int. C 1 1,6111 lono~ ·1 7 

7 2,671 
I 67,002 ./ 16 

i Reforms 

r.1I8 ./ 20 4.Q,23a l .. ue 
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ESTABLISHMENT OF A POWI' OFFICE AT KHURAD IN THE HISSAR DISTRICT. 

9iO. ·Mr.Kukhtar Smgh: (a) Are Government aware that in Sankrodh 
Khurad in Hissar District a great deal of inconvenience is felt on account 
(If want da post oruee in this village? 

(b) Is it a fact that the amount of correspondence received and 
dC8J>atched from this village justifies the introduction of a post office there? 

(0) If the answer to part (b) be in the affirmative, will Government 
be pltlliRed to state when a post office is li el~  to bf' opened in this 
village? If the answer to part (b) be in the negative, will Government be 
pleased to state the amount of correspondence received and despatched 
by poat in this village during the last year? 

The Honourable Sir Bhupendra Hath Mitra: I have no information 
whether the facts are as stated. The matter has been brought to the 
notice of the PostmRster-General, Punjab Rnd North-West :Frontier Cirole, 
and he will be asked to consider whether, after investigation, the opening 
of a post office at Sankrodh Khurad is justified. If the need for a post 
office is established, the Postmaster-General will take steps to open it 
when funds nt his dispoRR.I permit. 

RESOLUTION BE ESTABLISHMENT OF VILI.AOE PANCHAYATR. 

911. ·Mr. N. O. Kelkar: (i) Will Government be-pleased to state what 
nC'!.iun the Government of India huve tnken on the Hesolution recommend-
ing the Government to appoint a mixed committee of officials and nOll-
officials to examine rural conditions and establish panchoyats, passed by 
the Legislative Assembly on tbe 17th September, 1929? 

(ii) Will Government be pleased to state what steps, if any, they have 
hitherto iaken or propose to take in the neal' future to introduce lind 
popularise the constitution of village pnnchayats in ent t ~: adminis-
tered areas, in accordance with the assurance given by Sir Frank Noyce 
Juring tjl(' debllt.(, Oil the HeRolutiol1? 

(iii) Will Government be pleased to state if they propose to lay down 
a general policy for the guidance of the Provincial Governments, with (\ 
view to necelerate the growth nnd estnblishment of ,village panchayats in 
all the provinces of British India? 

Sir Frank Noyce: (i) For the reasons which were fully stated by the 
Government spokesman in the ou ~e of the debate on the subject in this 
House in September last, the Government of India have not found them-
selves in a position to accept the view that a central committee should be 
appointed to inquire intI,) the ndministr.ation of what is a provincial trane-
ferred subject. Copies of the debate have, however, been forwarded to 
Local Governments for information and for such action as they may can· 
sider suitable. 

(ii) The views of the Locnl Administrations have been invited as to 
the action which should be taken to stimulate t,he devf'lopment of village 
pancha,Vats in their respective areas. As regards the North-West Front· 
ier Province, the Government have expressed their agreement WiUl the 
Chief Commissioner that that province does not offer a hopeful field for 
efforts to establish village pancha:vats. This view is borne out, by the ex· 
perience of the adjacent districts in the Punjl\b in which not (l single ~ ul  
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panohayat has yet been fonned. A similar decision has been taken in 
regard to Baluchistan, conditions in which also present special features. 
The question of extending the Punjab Village Panohayat Aot, 1921, to 
Delhi is under consideration. In Coorg, a. Pancha.yat A:et is aJready in 
existenr.e and the Chief Commissioner is considering 'Ways and means of 
est.ablishing village panchayats. As regards Ajmer-Merwara, the looal 
authorities have promised to submit a report after examining the regula-
tions that obtain in the United Provinces. 

(iii) Government are unable to accept this suggestion. The matter is 
one which is prImarily the concern of ~iniste s in provinces. 

ApPOINTMENT OF NON-EUROPEANS AS PIT.01'S AND HARBOUR MASTEBS 
TN RANGOON. 

912. *Kr. Jehanglr 1[, Jlunlh1: (a) Are Government aware that no 
non-Europeans have so far been empl,)yed as Pilots or Harbour Masters 
in the Port of Rangoon? 

(b) Are Government prepared to afford facilities to non-Europeans 
residing in Bunna to qualify as Masters? 

The HODourable Sir George Rainy: (a) So far as the Government of 
India are aware, no Indian has been appointed as a Pilot or Harbour 
~ ste  at Rangoon. 

(b) I Ipresume that the Honourable Member is referring to facilities 
for obtaining certificates of eompetency (l.S ~ te s  The Government of 
India do not propose to afford further facilities in this direction than arc 
already provided by the TrAining Ship "Dufferin" at Bombay. 

('OSSTRlTCTJON OF' A ROMAN CATHOUC CHURCH A'I' MJNOAJ,ATJON CANTON-
MENT, BURMA. 

913. *Mr. Jehangir X. Munshl: (It) Will Government be plea&ed to 
state what progress has been made in buildmg the Roman Catholic Church, 
Mingaladom Cantonments, Burma? 

(b) (i) HAve un\, plans and estimates been forwurded by the military 
aut.horities to t.he Government of Burma in connection with the said 
chllf('h? 

(ii) If not, are Gov('rnment prepared to see that th£\ matter is expedited? 
(iii) Will Government be pleosed to stnte when the building of the said 

rhuf(·h will he complded? 
The HODourable Sir George BalDy: (a) 'l'he necessity for the construc-

tion of /l. Roman Catholic Church at Mingaladon Cantonment bas been 
'accepted and the local military authorities have been asked to submit 
proposals through the Government of Burma. 

(b) (i). No, not yet. 
(ii) The Government of Burma have reminded the local military 

authorities. 
(iii) 1t, is not possible to give this mfonofitioD at present. 
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REPRESENTA'l'IONS FROM POSTMEN. 

~  Kr. O. S. Banga Iyer: (a) \Vill Government be pleased to state ii 
it i!:l a fact that when representations are made by the postmen to i~ e se 
the BLuff, l;hey are informed thut their roquest cunDot be o~ lie  with 
(.'jlher on nllullcial grounds or on the ground that statistics do not justif.v it? 

(b) Is it It fact that Ii Postmaster's recommendation for increase in the 
number of clerks is invariably compI.ied with find rarely refused? 

'The Honourable Sir Bhupendra Hath lIitra:(a) and (b). No, Sir. 

STRENGTH OF STAFF AT THE PALaHAT POST OFFICE. 

347. IIr. O. S. Rania lyer: (a) When was Palghat post office made 
alleJcction grade post office? 

(1,) WhBt was the strength of the clerical or the postmen staff prior to 
its COil version as a selection grade post office? 

(0) What is t,he present strength in both cases 1 
The Honourable Sir Bhupendra Rath Kltra: (a) From Deoember 1st, 

1919. 
(b) Ten clerks exoluding the sub-postmaster and nine postmen includ-

ing one village postman. 
(c) Eleven and eight, respectively. 

STRENQTH OF STAFF AT THE COIMBATORE POST OFFICE. 

348. Mr. O. S. Bania Iyer: (a) Is it a fact that the demand of Coim-
bat ore postmen to increase their number was rejected on the ground that 
there is Dot etatiatical j.ustificatioD for the increase? 

(b) Is it a fact that in the same post office of Coimblltorc the cleric9.! 
('litablishment was strengthened by two hands in one year? 

(0) What was the strength of tho clerical and postmen staff at Coitn-
batore in 19H1 and the strength Q·t present? 

The Honourable SU BhupeDdra Hath Mitra: (a), (b) and (.0). Govern-
ment have no information, but inquiries are being made and the reBult 
Will be communicated to the Honourable Member. 

PAY AND SERVICE OF POSTMEN IN THE MADRAS CIROLE. 

349. Kr. O. S. aug. Iyer: (a) Will Government be pleased to state 
if there was any reviBion of pay of postmen in 1928? 

(b) If the answer to part (a) be in the affirmative, how and when .was 
the revision given effect to' in the Madr{lB Circle? . 

(e) Was the pay revised with retrospective effect and after dueean. 
sidera:tionof the servioe rendered by each offioia.lP . . 

(d) Is it a. fact that the seniors and juniol'l; are getting equal pa.y and . 
.rh1rt 

( 2665 ) 
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(e) How many postmen al'e employed in each of the undermentionf'd 

Post Offices, the length of service and the present pay of each: 
1. Mangalore. 7 Unmnad. n. e~  

2. Erode. 8. Dindigul. 14. Chirala. 
13: Panruti. 9. Cuddalore. 15. l'enkasi. 
4. Chidambaram. JO. Pillamcottah. 16. EUore. 
5. Pondicherry. ll. Nellore. 17. Cocanada. 
6. Coinlba.tore. 12. GUlltur. 18. Salem? 

The Honourable Sir BhupeDdra Bath Mitra: (a) Yes. 
(b) The revision was given effect to from the 1st May, 1928, and was 

carned out in accordance with the Fundamental Rules.' 
(c) The reply to the first 'Part is in the nega.tive. With respect to 

the second 'part, transfers from the old to the new scales of pay were 
regulated under the Fundamental Rules. 

(d) Government have no information as to the precise operation of 
the rules in' individual cases. But such a result does not infrequently 
arise in every Department from the application of the Fundamenta.l 
Rule. 

(e) Government do not propose to call for the information as the ex-
penditure of time and labour required for its collection would, in the 
opinion of Government" be out of all proportion to the importance of the 
result. . 

THE CREW SYSTEM. 

350. Dr. Ziaucl4iD AiuDad: (a) Are Government likely to replace 
the crew system by the old : system ? 

(b) Why are persons now acting as crews and crews.in.charge debarred 
from the benefit of the Provident Fund and gratuity rules? 

(c) Will Government give the number of the crew.in·charge, recruited 
in the year 1929? How many of them were promoted from the rank of the 
crew? 

Kr. A. A. L. Panona: (a) The Honourable Member's atteD$ion. is 
invited to my reply to part (a) of his starred question No. 584 on the 17th 
March. The matter is at present under the consideration of the Govern-
ment of India. 

(b) The Honourable Member's attention is invited to my reply to 
part (b) of his starred question No. 584 on the 17th March. 

(c) I am asking the Agent of the East Indian RIl.i1way to furnish' the 
information and I will communicate later with the Honourable Member. 

HOURS 01' WORK OF CREW8 AND GB.ANT OJ' COllPA88IONATJl .ALLoWANOE 
in OASE OF AooIDBN'I'. 

851. Dr. ZiallddlD Abma4: (a) Row many houl'fl per day is a creW 
expected to work? Are they allowed overtime? If not, why not? 
. (b) Are Govemment aware that the members of the crew sometimes: .... 
required to work 18 hours a dRY? 
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(c) Have :'Government allowed any compassionate allowance to the 
family of the crew who met with accidental death? 

(ct) Is the compllssionate allowance only for persons bearing European 
names? If not, will Government be pleased to state the names of persons, 
whose families were grantcd compassionate allowances after their accidental 
death? 

Kr. A. A.. L. Parsons: (a) In regard to the hours of work of crewmen. 
the HODourablo Member is referred to the information supplied to Mr .. 
Amar Nath Dutt in Railway Board's letter No. 164-L., dated 30th Novem-
ber, l~ l  a copy of which is in the Library of the House. 

I have called for infonnation on the subject of the grant of overtime 
to crewmen and will communicate with the Honourable Member when it 
is received. 

(b) No. 
(d Rnd (d). If the Honourable Member will let me know definitely the-

particular case or cases he has in mind I shall supply him with the inform-
ation he wants. 

I would like to make it clear, however, that no racial discrimination 
exists in the mlitter of the grant of compassionate gratuities. 

INVESTMENT 011' THE RAn,WAY RESERVE AND DEPREOIATION FUNDS. 

352. Dr. Ziaudd1D Ahmad.: (a) Do Government consult Standing 
l~ il  Finance Committees about the manner in which the Reserve and 
Depreciation Funds are invested? 

(b) If not, do Government propose to consult the Committee in future-
before investing its ReRcrve and Depreciation Funds? 

111'. A.. A.. L. Parsons: As was explained to the Honourable Member 
in reply to his question No. 587 on 17th March, 1980, Reserve and Depre-
ciation Funds are not invested in any real sense of the word, but are merg-
ed in the balances of the Government of India. That being so, there can 
be no question of consulting the St,anding Finance Committee for Rail-
ways about the manner in which they are invested. 

PURCHASE 011' THE BENOAL AND NORTH WESTERN RAILWAY BY 
GOVERNMENT. 

353. Dr. Ziauddin Ahmad: (a) When will the contract of the Bengal 
and North Western Railway come to an end? 

(b) Have Government begun negotiations for the purchase of the 
Bengal ~n  North Western Railway:' 

(c) Have Government estimated "the &mount required for its purchase? 
If so, what is the amount? 

(d) What dividend did the Bengal and North Western Railway pay 
during 1928-29? 

lit. A. A. L. PUIODI: (a) The earliest date on which the contno& 
can be aetennined is 81st December, 1982. 

(b) No negotiations are in progres8. 
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(c) The purchase price is estimated approximately at a little over 10 
'million sterling. 

(d) 19 per cent. 

RAILWAY PROJECTS. 

354. Dr. Ziaudd1n Ahmad: (u) What are the new railway projects 
·costing five ro.khs or more, which the Government are contemplating to 
i!litiate during the next three years? 

(b) Buve Government taken the consent of the Itailway Finance Cora· 
mittee? 

(0) Will Government lay the details of the projects with estimate 
'before the Assembly before actually starting the work? 

Mr. A. A. L. ParlODI: (a) 'fhere are no new projects oosting five lakhs 
'-or rnorp. which Government propose to initiate in 1980·81. As 
regards 1931-82 and 1982-33, it is not possibllj at present to forecast what 
projects Government are likely to be able to take up. 

(b) and (c). Do not arise. 

UNOLADUlD bTEBES'r ON GOVERNMENT SECURITIES. 

131515. Dr. ZlauddtD Ahmad: (a) What is the amount of utlclaimed 
interest in the years 1926-27, 1927-28 and 1928-29, in the Post Office 

'Savings Bank, Government Securities, War Bonds and Loans, etc.? 
(b) To whom do Government propose to hn.nd over the unclaimed 

interest? 

The BODourableSlr Georle Schuster: (a) The information is not avail· 
.able and Government do not consider that the advantage to be obtained 
from compiling the neoessary figures would be commensurate with the 
work involved. .. 

(b) Interest not claimed in the year in which it falls due may be olaim· 
ed. in subsequent years Interest which is not claimed is not debited to 
Revenue and this reduces Govemmentexpenditure and the general burden 

,of taxation_ 

SHORT NOTICE QUESTION AND ANSWER. 

HUNGER STRIKE RY THE lUXORI PRISONERS- IN BAREILLY JAIL. 

Mr. II. S . .AneY (on behalf of Mr. N. C. Kelkar): (a) Is it a faot tha.t 
some of the Kakori prisoners in Bareilly Jail are on hunger strike?, 

(b) Is it a fact that they so exhausted tha.t they may die any Dloment? 
- (.c) Is it a fact they have started ihe hunger strikei'm abcaunt"oftbeir 

'standing grievanoe, that they are :not: given the benefit . of even the new 
-Jail Rules for treatm«lt of prisoners? 
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(d) Is it B fact that these prisoners are still treated as "0" class 
l isone ~ ? 

(e) Is it a fact that they are willing to give up hunger strike if they 
ar.e treated even as .. B" class prisoners? 

(1) Will Government state whether the new Jail Rules have been 
communicated to the Buthorities of. the Bareilly Jail? If so, when? 

(g) If not, will Government explain why they were not so communi-
-cated? 

(h) Will Government state whether the jail authorities of Bareilly have 
been asked for and given any explanation of their conduct in not making 
the new Jail Rules applicable to these tprisoners? 

(i) AN' Government prepared to take immediate steps to see that the 
. ;grievBnces of these. hunger strikers are redressed at once? 

The Honourable JIr. H. G. B&lg: (a) Yes. 
(b) My information is that their condition is fair. 
(.c) They started hunger-striking on the 8th February, before the new 

'rUles were brought out. 
(d) They have been treated as ordinary prisoners under the old rules. 
(e) I understand that this is so. 
(f) to (i). The Jail Superintendents were duly instructed to make 

'their recommenda.tions a.bout the classification of prisoners, and the Local 
Government have now had sufficient material to begin considering the 
"C8Ses as a whole and have passed orders regarding prisoners in eo number 
·of their jails. They have classified the Kakori prisoners, among otherst 

in B class. 

JIr. Jehongir E. KUD8hI: Will the Honourable Member mako it clear 
·to the House what he means by saying, "Their condition is fair"? 

Dr. A. Suhrawardy: That is they are not on the point of death. 

The Honourable JIr. H. G. Halg: That is the report we received from 
the Local Government, and I am afraid I cannot amplify it. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Asaembly: Sir. the following Message has been receiv-
'f\d from the Secretary of the Council of State: 

"J am direded to inform YOII ihat t.he Council of Atllte has., at. its meeting ~l  on 
the 27th March, 19:m. agrep.d without. any amendment to the BIII fnriher to ampn". the 
A('.I; Custom", Act. 1878, to fix the duty on salt nu tu e~ in, or imported hy !and t~  
certain parts of Rritish India, to ~  cert-RIII dotteR levllI;hle under the Indum Tnnff 
_0\ ct., 1894, to fix maximum rate ... of posta,g'e under t,he Indian P?st Office Act .• 1898 •. to 
fix rates of income-iax, to vary the flxcisfI duty on kerosonfl Iflvla.ble IInder t.he Tnd'i;n 
Finance Act, 1922. nnd further to amend the Indian Paper 911rrency Act, 1!J?3. And! e 
Indian Finance Act., 1£126, wh;ch was passed by t,he Leglslahve ~e l  at Its meetmg 
fleM on t ~ 24th Marc-h, 1930." n 



DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1929-80. 

INTEREST ON DEB'l' AND HEDUCTION OR AVOIDANOE OF DEBT. 

The HO!1ourable Sir George Schuster (~ in n e Member): Sir, I beg te> 
move: 

"That a u le ~nt l  sum Ilot e ee in~  Rs. 3,62,000 be granted to the Governor 
General in Council to defray the charges whICh will come in course of payment during. 
the year ending the 3lBt day of MaTCh, 1930, in respect of 'Interest on debt Rnd 
reduction or avoidance of debt' ... 

The motion was adopted. 

FOREIGN AND POLITIOAL DEPARTMENT. 

The Honourable Sir George Schuster: Sir, I beg to move: 
"That a supplementllry sum not exceeding Ea. 43,000 be, ~nte  to .the Govarnor 

General in C,?UDcil to defray the chArges which" Will come incouree of payment durin; 
the year endIng the 318t day of March, 1~  in respect of 'Foreign and Politic"T 
Department'." , 

Jlr. Pnlidlllt: Will the Honourable Member kindly tell the -House for-
whnt purpose this supplementary Demand is asked for to enable me" to 
decide whether the amendment tabled is in order. 

The Honourable Sir George Schuster: The supplementary Demand is 
required to meet the cost of telegrams, which attained an unexpectedly 
high figure. The circumstances in which this had oocurred are fully 
reported in the proceedings of the Standing Finance Committee, which-
have been circulated to Hog,ourable Members. 

JIr. PreB1dent: Has that anything to do with the deportation and con-
tinued ill-treatment of the ex-Maharaja of Nabha? 

The Honourable Sir George Schuster: I am unable to trace any direct 
corinection bet,ween the two subjects. 

Kr. Prellident: The question is: 
"That a snpplementary !Ium not exceeding RII. 43,000 he granted to the Governor 

Genernl in Council to dEfray the char,gee which will come in conrRe of payment during 
the year ending the 31st day of March, 1930, in respect of 'Foreign a.od Political 
Dt'partment'." " 

Kr. ]I. 1[. Acharya (South Arcot cum Chingleput: Non-Muhammadan 
Rural): Sir, I beg to move: 

"Thllt the Demand for a supplementary 8UlD • • . • 

]lr. PreSident: Before the Honourable Member moves his amendment, 
T wont him to tell me how his motion is in order, because; as the Honour-
able Member alrea!ly knows, on a. supplementary Demand for Grants, no 
questions of policy can be raised, but any question that is directly con-
cerned wit.h or relevant to the expenditure that is necessary can be 
allowed. 

Kr. II. K. Aoharya: I presume, from the details I have been able t.o 
get about the grant in question, that a portion of that grant will oertainly 
he spent in probably issuing instructions to guide the personal conduct of 
the ex-Maharaja of Nabha, woo is now confined in Kodaikanal. Therefore, 

( 2670 ) 
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before even a single pie could be utilised for that purpose, the House will 
have to be satisfied and the House has got reason to demand that proper 
treatment is afforded to the person who is now confined in jllil under 
Government custody in Kodaikanal hills. That, J think, Sir, is perfectly 
relevant to the question before us whether this supplementary sum could 
be given for use of telegrams and things of that kind for the Foreign and 
Political Department a portion of which I think was certainly going to bE' 
spent in regard to this ti(~ul  purpose. If you, however, rule my motion 
out of order, I shall not move it. . 

JIr. 1:. B. Bowell (Foreign Secretary): May I assure the Honourable 
Member that no 'portion of the money was spent on telegrams of that 
nature? . 

JIr. PrelJdeD\: I am afraid in that case I cannot allow the Honourable 
Member to move his amendment. * 

" IIr. 1'&1&1 Ibrahim BahimtuUa (Bombay Central Division: Muham-
madan): Sir, I have got on amendmentt in my name to this Demand. 

JIr. PreSident: Is that also connected with the expenses on telegrams? 
JIr. 1:. B. Bowell: I must admit, Sir, that some of this 'has been spent. 

on telegrams for matters connected with the amendment which my Hon-
ourHble friend is proposing. If I may say so, it was more or le8s, at his 
direct reque!:'t, that money was spent on telegrams for matters connected 
with this affair. 

JIr. Pr8lident: I do not quite follow the Honourable Member.Haa this 
motion any connection with the supplementary Demand for Grant? 

JIr. 1:. B. Bowell: No real connection, Sir. We have spent some small 
portion of this sum, the grunt for which is now asked for, on telegrams, 
some of which-perhaps one or two of which-were connected with the 
subject matter which my Honourable friend has in mind, and which he has 
mentioned in his motion. But may I make a further observation, Sir? 
Even supposing that that is so, I would ask your ruling, Sir, whether the 
HOllourable Member's motion is in order, seeing that it cannot be discussed 
without affecting the relations between the Government of India and the 
ruler of a foreign State. the State of Muscat, to which Gwadur belong8. 

Mr. I'azal Ibrahim Rahimtulla: I want to raise {hib issue. because I WUll[, 
to know whut mCHsures the Government of India are adopting in order to 
ensure the life and property of British subjects who are residing in Gwadur 
temporarily for the purpose of business. The British resident is the repre-
sentative of His MajestJY for the safeguarding of these subjects, and I wish 
to raise the discussion in order to find out what port he has pla.yed during 
the disturbAnces of lQ2Q. I have no desire to bring the State of Muscat; 
at all into thiR debate. Sir, I beg to move . . ... 

Mr. E. B. Howell: Sir, I am asking for your ruling. whether the Hon-
ourable Member'!:, motion is in order, in view of the fact that it concerns 
relations with another State. 

*"That the demand for a. ~l le ent  g)'ant of a sum not exceedin .• RR. 43.000 
in reRp"'ct of 'Foreign and Political Department' be reduced hy Rs. 100." (ThE" 
deportation ILnd continued iIl·treatment of the Ex.Muhara.ia. of Nabha..) 

t"Tbat the Demand for a supplementary grant of a sum not exceeding Rs. 43,000 
in respect of 'Foreign Bnd Politica.l Department' he reduced by Rs. 100." ('I'l'eatment 
of British subjects at. Gwadur.) 

.2 
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Jilr. Pr8l1dent: It is a very difficult question, and if the Honourable 
Member will enlighten me as t,o which rule or Standing Order debars any 
such discussion on a budget cut, I shall be much obliged. 

Kr .•. B. Bowell: I shall endeavour to convince you, Sir. The Honour-
able Member's complaint is that, in the course of certain disturbances 
which arose in the town of Gwadur last year, a. member of the Khoja. com-
munity, who are in a very small minority there, was murdered, and it 
/Unounts to a complaint that the case was not very adequa.tely investigated 
by the Muscat authorities, and that the persons guilty of the murder were 
not punished as they should have been. A matter 6f tbis sort necessarily 
affects the relations between the Government of India and the authorities 
of the Muscat State in that the Government of India could not possibly 
express any opinion to the adequacy of t~ e proceedings and the measures 
taken without affecting their relations with the Muscat State . .. 

J[r. Preaic1ent: I quite understand that; but under what rule or Stand-
ing Order is a discussion of a matter of that kind prohibited on a budget 
cut? 

111' ••• B. Bowell: With all due deference I understand it is prohibited. 
by Legislative Rule 28 (1). 

Mr. Prealclent: That applies to Resolutions, does it not? 
1Ir .•. B. Bowell: It does. 
Mr. PrtIident: This is not & Resolution. 
The BODourable Sir George Schuster: Sir, on a. point of order, I venture 

to submit that, if you allowed a motion of this kind to be discussed in 
connection with a supplementary Demand of this kind, you would, in 
effect, be departing from the spirit of the rule which you have hitherto 
applied in dealing with these questions. A supplement8l'Y grant for the 
cost of telegrams must obviously cover telegrams dealing with practically 
every subject which comes within the purview of the Foreign and Political 
Department. But if the mere fact that a sum of, say, eight a.nnas bus been 
spent on a telegram on 0. question of policy enables the Honourable Mem-
ber to initiate a debate on that policy in this Assembly. I submit it would 
lead to a'grent waste of time and diversion of attention to matters of policy 
on occasions when this House ought not reany to be asked to deal with 
'them. 

Mr. Prellidant: That is a point that I understand. 

Pandit Btrday .aU1lt1UlZ1'U (Agra. Division: Non-Muhammadan Rural): 
Sir, mtly I point out with reference to wha.t fell from Mr. Howell? 

:Mr. President: I do not wish to give any ruling on the main objection,. 
because it involves a very important point of principle a.nd I should ~ot 
like to hazard any opinion all at once. There must be a full diSCUSSIon 
before I can give !lny definite ruling, but in view of the observations made 
by the Honourable the Finunce Member, I am not inclined to allow the 
Honourable Member to proceed with his motion. 

Pandit Blrday :Bath K1UlZ1'U: Thil!l is without prejudice to the larger 
question raised by Mr. Howell ? 
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Mn Prut4eDt: Yes, without prejudice to the larger question. The 
question is: 

"That a 8upplellll!ntary 8U111 not eJ[ca.lding Ra. 43,000 be granted to the Governor 
General in Council to defray the charges which will rome in collrst' of payment during 
the yeal' ending the 31st day of March, 1930, in respect of 'Foreign and Political 
Department' . " 

The motion was adopted. 

MIF.lCELLANEOUS DEPARTMENTS. 

The Honourable Sir George Schuster: Sir, I beg to move: 
"That a supplementary sum not exceedintt Re. 3,3(l,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
.the 'year ending the 31st day of March, 1930, in respect of 'Miscellaneous Depart· 
menta'.tt 

As there is another amendment. tabled in connection with this Demand 
I would explain that the purpose of this Demand is. . . • . 

1Ir. PrelldeDt: Does any amount out of tbis go t,o the party leaders? 
The Honourable Sir George Schuater: I trust not, Sir. 
Ill. Prealdent: The question is: 

"That a supplementary bllm not exceedi'W,' Rs. 3.30,000 be gra.nted to the Govel'nor 
General in Council to defray the charges which will come in course of payment during 
the year ('nding the 31st day of March, 1930. in respect of 'Miscellaneous Depart-
ment-,'," 

The motion was adopted, 
CIVIL WORKS. 

The J[Onourable Sir Georg. Schulter: Sir, I beg to move: 
"That a supplemcntary Hum not exceeding Ita. 11,70,000 be grauted to the Governor 

General ill Council to defray the charges which will come in COUfse of payment dUfing 
t,he year ending the 31st day of Mafch, 1930, in respect of 'Civil Works'." 

Mr. Prealdent (to Dr. Ziauddin Ahmad): The Honourable Member wishes 
by hiE' amendmcntt to raise a questioll of policy which I cannot allow. 

'I'he question is: 
"Thai a supplement.IIIJ Bum not e ee in~ Rs. 11,70,000 be grantf'd t{) the Oo"e1'1lol' 

General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of Ma'l'ch, 19!O. in respect of 'Civil Works'." 

'l'he motion was adophed. 

'rHE COTTON TEXTILE INDUS'rRY (PROTECTION) BILL. 
POI:NTS OF ORDER. 

Mr. President: Before the House proceeds with ·further discussion on 
the Cott<>n Tariff Bill, I propose to give the Chair's decision on the pointe 
of order raised. 

Dy MI'. Gaya Prasad Singh: 
*"That the Dem.a.nd for a supplementary grant of a III1m not exceeding ~  43,000 

in respect of 'Foreil!n and Political Department' ( ~ 2) be reduced by ~  100." 
(Ineligibility of IndIans for appointment as Diplomatic representatives.) 

t"That the Demand for a 8upplementary $1'.-ot of a Bum not exceeding Rs. 11,70,000 
in respect of 'Civil Workll' IJ8 reduced by Rs. 100." (Bad supervision and over pay. 
ment In the works done at Dehra Don.),.. 
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~  President . .l 
The Honourable the Lea.der of the Opposition fonnulated for the 

Chair's consideration the following propositions: 

1. Whether the interpretation put b)' the Honourable Sir George 
Rainy on the fiscal convention is correct and consistent with 
the recent declaration of the Secretary of State; 

2. Whether the attitude taken up by the Government thR.t they 
have not an open mind in regard to his amendment, and that, 
if that or any other amendment is a.ccepted by the House, 
they will not further proceed with the Bill, is consistent with 
the fisctll autonomy convention; 

3. Whether official and nominated non-offioial Members are entitled 
to record their votes on a division on this Bill. 

The Honourable the Leader of the Independent Party then raised Q 

poiut of order I\S to whether an.v of the three points, which have been 
stated, Ilnd v.:hich Q>re contained in the statement of Pandit Madan 
Mohnn MalRviya, are points of order, having regard to the progress of the 
Ejl!. 

The Honourable the Law Member concurred with the Honourable the 
Leader of the Independent p&rty in the view that they are not points 
of order. 

The central contention is that, even if the points of order raised by the 
Honourable the Leader of the Opposition were sound, it does not seem 
that the Chair eRn give any relief, and where no re'lief is possible, no point 
of order call arise. 

'l'he Chair cannot concur with this view. The teat whether a. point is 
11 point of order is not as to whether the Chair can give any relief, u~ 
whether it involves an interpretation of the rules, Standing Orders and 
various parts of the constitution which regulate the C9U11"se of business of 
the House in one form or another, and whether it raises a question 
which the Chair alone can decide. The points of order raised by the 
Honourable the Leader of the Opposition fulfil theBe conditions. I there-
fore rule that the points raised by the Honourable the Leader of the 
Opposition are points of' order within the Standing Orders aD,d rules of 
the House. 

1. The Honourable the Leader of the Opposition, by his first point, 
invites the Chair to give the House its authoritative interpretation of the 
fiscal convention. I desire to assure him and the Rouse that, if I were 
satisfied that such interpretation was necessary for any specific purpose 
connected with the debate on this Bill, I should have, without hesitRtion, 
:responded. But from what will foHow later., the House will see that it 
is wholly unnecessary for me, for the purpose we have in hand, to proceed 
to interpret the Convention at this stage. I therefore 'l"efrain from doing 
!!() • 

2. The position with regard to the second point if; not so clear. The 
mill industry of India is admittedly on itA last le,gs und needs immedia.te 
nnd substantial· protection. The Government of India have 
submitted their proposals in that behalf to this House in the 
form of this Bill, based on the fiscal COllvention. They tell the House, 
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in . the initial stages of the Bill, that if the Assembly does not aocept 
th.eIr o~ l  it will be impossible fOl them to proceed further with the 
BIll. ThIS has created an impression in the minds of Honourable Mem-
bers that, if the House did not accept the proposals of the Government 
of Iedia! the mill industry of India would go without any protection, 1'('-

('ulting in its total destruction. Several speakers. during the course of 
the debate, have expressed their stronr resentment nnd disapproval of this 
Iltt.itude of Government. 

In the considered opinion of the Chair, the Government were not within 
their rights in taking up that attitude, having Il'cgnrcl to the tenns of the 
convf'ntion, and this is so, whichever of the two interpretations of the COD-
vention is correct. If we take the interpreta.tion of the Leader of the 
'Opposition, that the vote of the House is final (md binding on Govern-
ment, the Government are bound to proceed with the Bill and toke the 
"ote of the House on it,. o in ~ to the other interpretat.ion, 1';Z., 
that put by the Commerce Member, as soon as disagreement is found be-
twoon the Legislature And the Government, the Secretary of State would 
l ~ e his powers of direction, E<uperintendence ancl control. That meAOR 
that the Secretary of State might either agree with the Government of 
India or with the Legislature,. But if the ROHAe, by the attitude d 
the Government, is virtuully compelled to flCcept the Government's pro-
p0sa)s, no case for the interfel:ence of the Secretary of State would ori'.!C, 
and the House wouJcl thus .be deprived of the opportunity of recording their 
free vote on them Bnd ha.ving the matter examined by the Secretary (,f 
State. In either view, therefore, a free vote of t,he House is essential in 
nIl measures UJDder the conven.tion. It is therefore clear that the stahl-
ment that the Government would not proceed with the ron is not 
warranted by the constitutional position, and is also CRloudated to serioul\)Y 
interfere with the free vote of the House. In the first case, where it is 
c.)nt,ended t.hat the vote of the tB'ouse is of a binding character, the Gov-
ernment of India are bOlllDd to proceed with the Bill. In the other case. 
where the Secretary of State resumes his powers, he might throw i~ 
weight with the Lewsll1ture and direct the Government of India to pro-
reed with the Bill; and even where he does not ac.'c.ept the view of the 
LegiRlnture. he might Itsk the Government of India, to proceed by WRy of 
recommendation or certification. The Gov,ernrnent of India n.re not lair 
to themselves or to the Secretary of State when they convey an impres-
sion thnt, if tho House did not aocept their proposals, they would allow 
the mill industry of India to go to WTeck Rnd ruin. 

In these circumstnnces. and in the interests of the freedom of o~ in 
. this HOUBe, and in either view of the convention. it iA due to the HOUAe 
thnt the Government of Indin. should, even n.t thi", late stage, reconsider 
their position And tell the House that they hav.e 'lD open mind and that 
t,hey have not finally decided, and incieed could not decide, without refl'l'-
f'nc'p to t.he Secret.ary of StAte, to drop the Bill, in the event of the 
ROlIRe amending their pl'OposalR in any mauneI'. I hope they will 
Tf'nliflP, on reflection. if indeed thev have Alreadv not done so, 
thn't b,v the extraordinar.v attitude' they hAve 'taken up. they 
have denied the IHouse an opportunity to convince them by ~l1-
mentR and persuasion and thus rendered the whole de.bate on thi", measure 
Imrenl :mci fAreirnl. And violated the spirit of the ('()nvention. I am Qware 
that the suggestion made by me, even if canied ou.t hy Government, -",ouM 
'!lot undo fully the misohief done hy the stntemenh of the Commerce 
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[Mr. President.] 

~ n l  That, however, is the minimum that is due to the House in th& 
lD~e :est of free expression of opinion and freedom or vote, 80 necessarv in 
tIlls matter. . 

8. I now come to the third point. The tHonourable the Leader of the 
Opposition contends that official and nominated non-official Members are-
not en~itle  to rec?rd t ei~ votes on any division on this measure. I fully 

~ l te the pomt of View of the Leader of the Opposition that ~n  
d('llIslon taken in a House, constituted as this is, with 144 Members, of 
whom 26 do not represent Rny electorate in India, will g,o forth to the 
world BS the decision of India in favour of Imperial Preference: and it 
is therefore necessRry that if the convention is to be worked in the spirit of 
the recommend'ltion Of the .Joint Parliamentary Committee official Mem-
bers should not vote. But, I bope. he will, 'in his turn, 'appreCiate the 
l~ it tions of the ChRir. due to the eonstitution under which it is bound 
to oonduct the business of this House, and I am su (~ no one knows more! 
than the Leader of the Opposition that. by no possihle. stretch of 1 ~ !ll e 
is it open to' the ChiliI' to rule that officin} Members shall not vote. - The-
question whether they should or should not vote is for them to decide. '\8 
to their right to vote. there CRn be nt, question. So also the right of the 
non-official nominn.ted MemberR. I ~ee that renl fiscnl nutonomy is 
possible, even under the existing constitution, if t.he decision on fiBMl 
mellsu:res is left to the vote of the non-official Members and such decision 
is regnrded as binding on tlte Executive: but thiH can be dOM by Il COll-
,'entian and not by 11 ruling of the Chair, I therefore rule that the officilll 
Slnd nominnted non-official Members nre entitled to record their voteR. 

Before we proaeed with the discussion of this measure, I desire to tell 
Honourable Mernben: that it is mv wish to finish thi .. Bill in the course or 
t.he day and r hope and trust Honourable Members will co-operate with 
me in pURhing through the various st~s  If the Government also would 
r<.>strict other business only to non-controversial lllutterR, we may ini~  
the whole business and adCourn the H(mse. But thllt,. is for them to con-
sider; but so far as the whole House if; concerned, I appeal to them to co-
operate with me in putting through this particular measure tod .. )'-
(Appla.use.) . 

The Honourable Sir Bhupendr& Hath lII1tra CMember for Industries and 
Labour): l ~  I ask you, Sir, to adjourn the House up to hnlf past two, to 
enable me and my colleagues on these Benches to consider the deciflion you 
hfl,ve given. particularly that which refers to the action taken by my 
Honourable colleague, Sir George Rainy, at an earlier stage of this discus-
sion so that we may inform YOU 8S t,o the courEle of nction which Govern-
men't propose to t ~ in regard to tha.t decisioDI? 

IIr. Prelident: 'The Honourable Member, before voting takes place, 
('Q.D lIav whether, on behnlf of the Government, he iEl prepared to accept. 
that sugf}'f'stion or not. The suggestion-he knowA I have pot given it the 
form of n definite ruling which I must enforce. I hRve merely made a sugges-
tion in the' general interest of the House as II whole, and in the interest uf 
the growth of Parliamentary institutions in this country, If ye,t the 
nonourable the Leader of the House want!! time, I am perfectly wlllmg to-
adjourn the House till half past Two. 

JIr. II. A • .TiDDah ( o ~  City: Muhammadan Urban): . ~o  Sir,. 
No useful purpose will be served in view of the erpression of opullon that 
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you have rven. I ~ in  Sir,-most respectfully I submit-that We should 
proceed WIth the BIll and the Government can make their statement nt 
fI'tty time they like. 

Th, Honourable Sir Bhupendra !lath IIItra.: If, as I understand it 
more precisely, it is 11 suggestion and not Q decision, I am quite willing tr:. 
fa.!l in with your desires in the matter. 

JIr. Preeldent: I have made 110 suggestion which might be turned into· 
II decision any moment. It all depends upon what the Government are 
going to say. 

The Honourable Sir Bhupendra !lath IIItra: That is my precise diffi-
culty .. I thought this was a ruoling., a decision, and therefore I wanted time. 
If, on the othel' hand, it is a mere suggestion for the considera.tion of the 
Government and Government will have an opportunity of considering the 
tt~  between now and the time when the debate on this Bill oomes to 

1:1. conclusion, in view of what fell front my Honourable friend, t,he 
Leader of the Independent Party, I have not the slightest desire to stop 
the progress of this discussion. 

JIr. PreIJdent: I think we had better proceed with the Bill, because-
it is my desire that we should get Lhrough this BiH today. 

The House will resume further consideration :If the Bill further t,o 
Hmeno the Indian Tariff Act, 1894, and to amend the Indian Tariff (Cotton 
Yarn Amendment) Act, 1927 
1 think we have had 4! dllYs debllok on this and every aspect of the caae· 

bas been threshed out and all that is required is really that the ,,Honourable 
the Commerce Member should give his reply to the Debate on the amend· 
ment* Rnd we can then proceed further. 

The Honourable Sir George Ra.\Dy (Member for Commerce and Rail-
wuys): 1 think the House \\'(m!ct like to hear Mr. Hardy, who is in n. posi-
tion to speak on one ai;pect e,f the Cllse with greater Quthority than anybody 
else, Rnd. that is with regard to the administrative difficulties· 

)/[r. President: If he promises not to be long, cf'rtllinly. 

:Mr. G. S. Bardy: I will not be long. 

Mr. President: M1·. Hardy. 

)/[r. G. S. Hardy {COIllllleree Department: Nominated Official): Sir, 
it is not often, during the rle.bnte on a measure in this House, tha.t, on 
executive, officer of Government, who will be responi;ible for its working, 
is given Iln o o tunit~  of explllining on the floor of the House the diffi. 
culties which he e en l~ will I\rise, should it become lnw. I welcome 
that opportunity, Sir, !lnd I osk the House. to bear with. me for 11 fe.w 

• Amendment by Pandit MR.dan Mohan Malaviya that: 

"In suh-clausl' (1) of clause 2, for the proposed Hem No. 156A. the following be 
eubstitntcd . 

• 151A Cotton pieoe ~ . 15 per <'e.lt. or 3. anna. pel" 
pound, which-
eV6r h hillher'. n. 
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[Mr. G. S. Hardy." 

moments while I describe some of the practical problems that would arise 
if this amendment were passed and a minimum specific duty, based on 
weight, were imposed on all classes of cottonpiece-good'8: I.shou.ld like 
to explain at the outset, Sir,that I am not concerned prlmanly wlth the 
additional labour and annoyanoe that will be. caused to officers of the 
Customs Department. for I am quite 'Sure that, if additional $taff is required 
to carry out the wishes of this House, the House will give a sympathetic 
hearing to demands for any 'Supplementary grants that may be required 
for the purpose. I am concerned, Sir, rather with the convenience and 
mtcrests of piece-goods importers,pieoe-goods merchants and pieae-goods 
<consumel'S. It may comt" as a surprise to those who are accustomed to 
regard the Customs officer as the natural and SWOl'll enemy of trade, to 
nnd one posing as the llhumpion of the rights of importt!rs and pleading 
for their interests. I cun assure any Honourable Members, who hold that 
view, that we, CoUectors of Customs, Bre on the most friendly terms with 
the large ~ o it  of importers. It is true that, we have to extract from 
them the uttermost farthing which the law demand'S, but It great dea.l of 
our time is spent in trying to ensure ·that the ~o ss of extrnction is 
performed as painlessly as possible. We exerciSE:. In fact,Sir, the dual 
function of the dental surgeon and the anlPsthetist, and it is in the latter, 
.rflther than in the former oapacity, that I appeal to the House to give 
·some consideration to that long-suffering patient, the importer. Let me 
first of all, Sir, describe, very briefly, the procedure which the importer 
has to follow before he CAn obt.ain possession of fI consignment of piece-
goods. On the arrival of the steamer in port, he takes his bill-of-Iading, 
the document thnt i ~ him the title to his goods, to the office of the 
Hteamship company who communicateR to him the number of his parti-
cular item in the ship's monifest without which he cannot make entry 
nt the CUt'tom House. They also give him a delivery order, which he will 
require at a later stage. He then prepareil Ms bill-oi-entry. in which he 
must give a complete description of his consignment, the number of 
pnekages, the marks of each, Q sufficient deRcription of ench style fOl' 
the purpose of both statistical classification and f\.8sessment, the n\lmber 

.of pieces, the size of each, Qnd the c. i. f. cost. Hc must also declare for 
each style the market price ruling in the port at the date of entry. When 
he has completed his bill-of-entry, he presents it to the import depa1:tment 
which checks it with the corresponding item in the manifest, and if it 
corresponds, he ca·n then proceed to appraisement. He tn.kes his bill nnd 
·other document·s with the shipment-samples for (.nch style to an appraiser, 
who SOOR that all the details are correctly transcribed, and then proceeds 
to check the market value, I will not weary Honourable Members of this 
House with n full description of this proce-ss; any Honourable Member 
who is interested will find an account of it in paragraph 24 of my Report. 
If the: appraiser is satisfied, he makes a provisional assessment which 
is then checked by a second senior appraiser. 1 would remind this House 
that this second check was recently imposed flS a r('sult of the recommendA-
tions made by the Public Accounts Committee of this House. I under-
stllnd that the House attaches considerable importance to it. I only 
ment·ion it because it constit,utes a further complication in t,he process of 
the clearance of goods. When this process is complete, he is then able 
to proceed with the physical examination of hi!! goods. He tnke's his . . 
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·documents and the shipment samples to the wharf and with the help of 
the Port Authority's staff he identifies his packuges, and presents them to 
the examining appraiser. This officer checks the quantities, compart'4! the 
goodE! with the sample on which the valuation has been be.sed and, if 
t:verything is in order, he confirms the aS6essment. The importer then 
pays the duty, obtains a elcarance order, goes to the Port Authority's office 
lmel pays port charges, and is then finally in a position to clear his goods. 
1 Hm afrnid, Sir, that this hilS been /I very tedious description nnd I hope 
the House has not found it unduly weariflomc. If so, I should like to 
fl8imre the House that it is a verv much more w('llrisome business for the 
importer who has to carry out theproeesRel'! J have described. He is only 
nlJowed a very limited free time for this purpose, beyond which he becomes 
chnrgeable with demurrage. I think it is II. f/l'1' statement to say that the 
free time allowed is sufficient but only just sufficient if there is no hitch 
.in the procedure and no dispute as to the IlBEleElSment. 

Now, Sir, we are propoE!ing to complicate this process of clearance by 
!the addition of a second assessment. If this amendment if; carried, the 
.nppraisin.g staff will have to carry out two separate assessments and compare 
the results before 1\ final assessment clln be made. It may he suggested 
t1lilt the Port Iluthorities should be moved to allow additional free time 
f(Jr this purpose. I am afraid tbat t,his is not it practicable su~ estion  
The free time allowed varies somewhat from port to 'port, but in each 
<eaRe has been very carefully calculated in relation to local conditions so 
11~ to ensure rupid trallsit of cargo and to avoid congestion. It iR clear, 
·tlwl'efore, that every importer will be put to considerable inconvenience, 
llllllt'S8 we CRn reduce to Q minimum the trouble caused bv this second 
lIdditional a9sessrnent. .. 

Now, I:)ir, I should like to point out that 8 minimum speoific dut.r on 
cotton piece-goods, b::lI!ed on weight is a definite. departure from ordinary 
tariff principles. We have, in our tariff, 0. large number of specific duties 
on sugar, coal, oils, and various ,)ther articles, but in every case the specific 
<Iuty is based on the unit by which the goodR are bought and sold. Cott,on 
:goods in thiR country are ocoasionally sold retHi! by weight and Indian 
wills oocasionally sell by weight in the wholesale· trode but, in the import 
trllde, piece-goods lire never bought or sold by weight; they Rre invariably 
sold by the piece. 'rhe advantnge of having a duty based on a unit, which 
it; the unit of snle, is obvious. If thp. duty is a minimum duty, then the 
aReertainment of quantity involved in RS'Sessing ad valorem duty is equally 
useful for the assessment of the specific duty .. With It single specific duty, 
if tbe unit of assessment is the same as the unit of sale, We nave in the 
invoice for the article evidence of the first order as to the quantity of the 
-goods on which the Juty is payable. 'J'he importer is not going tt' pay for 
goods which he has not received, and the supplier is not going to send him 
goods for which he is not going to be paid. Consequently there is fl, very 
»trong presumption that the quantities stated in the invoice are correct, 
nnd we can confine ourselves, in ll8f.lessing the specific duty on Ruch an 
'lIrticle, to a mere percentage check of the weight or volume as the case 
mny be. Now, we shall hElve no such safeguard in the aS8essment of this 
minimum duty. Therefore, Sir, it is cleRr that we must carry out much 
more intensive checks of quantity and shall only be able to administer 
'this minimum duty without serious difficulty if we confine it to clasFles 
of goods which for some. Rpeeial rElllson CRn be !'!imply find expedit.iollFlly 
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weigbed. I hope to oonvince this House that the on1y class of goods whicl •. 
satisfies this condition is the class of .·.·plain ~  gQods /lIS defined in the 
Government Hin. The distinctive features of plRin grey goods for this.. 
purpose are that they are pu.cked in bales, no. Qne of which ordinarily 
contains cloth of more than one siv.e or of one quality. The gunny pack-
ing of the bale and the baling hoops constitute a very small proportion 
of the total weight of each bate. CQnsequently, by weighing a bale and 
making a small empirical deduction for tare, we can at:rive at the n,ett 
weight of the contents without any very great difficulty. Now, Sir, grey 
dhotis are also packed in bales, but unfortunately the contents of such 
Lnl ~  are not unifonn. We find that a large proportion of bales of dhotis 
cDntain goods Df different styles and different sizes, all packed together, 
so that l\ part of the content-s of n bale may be assessable to the specifio 
duty and IL part to the ad valoroN rat(;, and we cannot. therefore mllke a 
proper assessment without opening the bale. Nor would it be possible to. 
apply the minimum duty to. the gross contents Qf a bale, for this wo.uld 
Dffer an obvious und simple method Qf evading the minimum duty and 
would practically defeat its object. This feature of the dho.ti trade, bf 
having bales packed with mixed . assortments , IS one that is very po.pular 
and one which I urn sure this HouRe would not wish to do. anything to. 
discourage. The up-co.untry merchant wants an IltSsortment o.f different 
f\tyles; every ma.n has bis own taste in dbotis l.Icr is everybody the saml:! 
size. I am quite sure that if my Honourable friend Mr. Mo.dy and my 
Honourable friend Mr. n nl l l ~ Scott and myself were to go out to. buy 
dhotip together for our personal use. and the merchant to. whom we went 
had only one size in stock, at least two of us WQuid be disa.ppo.inted. I sho.uld 
like to emphQ18ise this PQint further by calling the attentio.n o.f the House 
to a consignment with which I recently had to dea.l. It was a shipload 
Qf plain grey cloth from .Japan consisting of some six hundred odd bales; 
thero were fifteen different I:!tyles in the whole consignment, that is, an 
tLVerllge of about 40 bales for oltch style. Now, '. Sir, we could have 
12 N assessed those 000 bales to. a specific duty by the weighment 

• OON. of a rea·sonable percentage, lIay 5 per cent. Df each style, so thut. 
only 30 boles WQuid have to be weighed and none would have to be opened. 
Now, I have here a document relating to a. shipload of dhotis. It coverR 
11 pages; it relates to 581 bales, and it includes 206 different lo.ts, so that 
the least we could do in this case would be to weigh 206 bales. But 
out o.f these 206 lots, 110 leliiS th:m 62 were mixed consignments, eoel} bale 
Jlsving n number o.t Jifferent sizes and styles. 

Now, Hir, we always try and aVOid., in the Custom Ho.uses, the opening 
of bllles of piece-goods, bocllube, when once y)U open a bale by cuttinJl 
the billing hoops OVtr the gunny, the contents oI the bale immediately 
expand t·o two or three times their original vo.lume, and they cannot bc· 
replaced ir. the original packing. I would ask the HOU6e to. consider whot 
wDulcf be the result if we had to. deal with a consignment like that and 
open 62 balPfil. Honourable Members fro.m Bombay may remember that 
some 10 or 12 years ngo. t6ere was a large fire in the Moolji J Ilitha piece-
goods market. I Wall there the morning after the fire. The Fire Brignde 
had extinguished the fire, the Salvage Corps were at work, and the streets 
all ro.und were piled up with lo.ose piece-goods. No.w, Sir, that is what 
our wharves wo.uld look like if ~ e tried to. Msess this specific dut.y o.n dhotis. 
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It may be suggested that dhotis might be packed.in cases, b,!t there are, 
two objections to that. I"irstly, it is u much 11101'8 expellSlvc form of 
packing flnd us the goods are not packed under ~ ll  t.hey occupy a 
lUuch larger qP'lCC and importerfl will have to pH)' mure freight, t,he extm 
. COdt of which must full on the consumcr. The second objection i,. that 
the assessment of II specific duty on goods in cases is itself very difficult, 
We have alrend), hud experience of Ilssessing the minimum spccific duty 
. on (\utton vurn, which is botll ussQJ;sed and bought Ilnd sold by the pound, 
Even ther"e we found when we came to make check-weighments, that 
there WIlB considerable variation owing to moisture ond other causes from 
tht,; IlQminnl weights on which the goods were sold. \Ve had some diffi-
~ult  in arriving at a satisfactory armngemcnt with importers whereby we 
ussessed on the selling weights and made rellsonable allowances o~ such 
variations as were recognised by the trQde. We cannot apply that system 
to cotton piece-goodlB packed in MSt3S which wWl be liable to similar varia.-
tions beCBlISt' there is no "selling weight", We shall hove to undertake 
·{\ctunJ weighment of individual pieces from each separate lot of coloured 
and white goods. They arrive in lots which average only three or four 6&Ses 
to each lot, Imd we shall have to open at least one in every three Or four 
;snd remove the contents for weighment. .Weighment of individual pieces 
is t1 delicate mutter; we cannot use rough scales, nor can we carry delicate 
scales about the wharves. We shall have to bring all the samples to the 
'Custom Houses, and I can say quite frankly that we simply have not the 
spuce for the purpose. There will be enormous delays in the ussessment 
. of these goods, wharves will be congested, trade will be dislocated, and 
.shipping will be held up. I think it is clear that the only class on which 
we can asseys a specific duty with reasonable CBS(l and expedition is the 
.-class of "plain grey" goods ~ defined in the Bill. I am quite prepared 
to admit that the minimum specific duty would not be a.pplicable to Itll 
:goo(\s, but it must be remembered that we should not have to weigh those 
goocis, which e ~  uctually JilLble ttl the specific duty. We should have 
·to weigh all goods whose price WIiS sufficient.ly near the critical figure to 
raise the slightest doubt llB to et ll ~  they weI'e liable to the minimum 
<Dr not, Hnd thllt would con"titute 11 very large percentage of the total. 

It may be urgued that, in other countries, speeific duties based on 
'weight are to be found in their tariffs. If they find them practicable, why 
'not in India? The answer, Sir, is this, t.hnt in those countries where 
'speeific duties are based on weight, 11 very large proportion of the piece-
goods trade is done by weight; It lot of the trade is rail-borne and DOt 
sell-borne, lind consequently frl:light is charged on weight and not on 
olu ~  In none of those countries is the variety of the trade anything 
'like it is ill India; in none of those countries is the volume of the trade 
nnything like it is in India; and in none ')f them do they attempt to 
. administer all Illternfltiv(' duty, .,;uch as is proposed llere. 

Sir, it is E1 happy coincidence thnt the class of goods which Govern-
'ment desire pttrticularly to protect is the one which is particularly 
susceptible to simple nnd expeditious weighment. Coincidences are a.lways 
apt to arOUSe Ruspicion, but the reA·son for this one is not far to seek. It is 
cheap lltandarc1ised cloth which i.s packed in the simplest and oheapest form 
of packing And is conRequently simple to weigh. It is cheap stBndRrdiFled 
·'Cloth which cornel' in lnrgc uniform consignments which ennble I1S to 
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be satisfied with a peroentage check. It is cheap st~n ise  cloth wruch 
competes most severely with the Indian mille, and it is against the cheap' 
standardised cloth that tJw Indian mills require special protection to enable 
them to organize 'similar standardization which will eventually result in 
cheapness to the consumer. 

i:)ir, when this debate finally comes. to un end, when the lust of the 
am('ndments has been moved and discussed, and when the Bill, in whatever 
form it ma.y finally take, becom6ti law, Honouruble Members from Bombay 
will be able to go buek and enjoy the protection which this House may 
decide to give them· Other Honourable Members, inoluding my friend 
the Honourable the Commerce Memher, will be Hble to go back and put 
this vexed question of cotton piece-goods tll,riffs out of their minds for the 
time being. I, Sir, shall not be in tha.t fortunate position. My troubles 
will just be beginning. I appeal to 611 Honourable Members of this House 
to i'eject the amendment of the Honourable Pandit Madan Mohan 
Malaviya, whioh seeks to impose on the turiff flO anomaly which will C9.use 
very great inconvenience to importel'6, disJocution of trade and inevitablE.> 
lOBS to the consumer. 

lIl. K, A. JinDah: I do not wish to take up the time of the House 
unnecessarily, but I want to make my position clear witb regard to this. 
amendment of my friend Pandit Madon Mohan Malaviya. Sir, I am 
opposed to this amendment on the merits. I have carefully considered 
this question nnel T have come to the conclusion that it is detrimental to 
the interests of India to accept this amendment. The object of my Honour-
able friend wit! not be served. In my opinion it will enable Lancashire to· 
escnpe completely from any duty beyond the 15 per cent. revenue duty. 
80 far as J Bpan is coneenled. it escapes straightaway the 5 per cent. 
protective duty. Therefore. Sir, 1 have come to the conclusion that this 
will not constit,ute an effective, or for the matter of that, an adequnte, 
protection for the textilc indURtry. On the merits I am opposed to it. 
The objection which hns been pointed out by Mr. Hurdy is only on the 
ground of administrative difficulties. My difficulties are that it will enable 
Japan to escape this duty by turning its attention and energy to the 
manufacture of finer counts. Out of the 14.000 million yards which form 
the total import from Lancashire, the goods which diredtly compete with 
our manufactures nre about 186 million yards. There Lancashire will 
probably completely escape, and .Japan may turn its energies Qnd its 
attention to making finer counts. The result of this amendment would 
be that the mi1l industry will bn reduced to t.hat protection only which 
is given in i e tl~  by the Hi per cPnt. revenne duty against Lancashire. 
Sir, that is not giving adequate protection to t ~ textile industry of ours 
lind I am not prepared. merely with one object nnd the. sole object, namely, 
of get.ting rid of Imperial Preferenr.R. to reduce the meMure of ne e sn ~ 
protection nnd which is the main object of the Bill. I think my Honour-
able friend is too much carried awa.y with his ideas of Imperial Preference 
and is carried awny to Ruch an extent that. as long 1*1 he crm secure the 
('liminn.tion of "Imperial Preference", he is indifferent as t.o what other 
diRnrlvantages roIly ensue. 

PaDdlt Jlad&l1 Kohan Kalavlya (Allahabad and Jhansi Divisions: Non-
Muha.mmadan Rural): No. 
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JIr. K. A.. JlDn&h: The result of that amendmont will be that. There-
tore 1 wunt to make it clear thnt, 1 am opposed to this amendment on the· 
ltlf'rits. but if there is Imy other proposal which nan be considered by this 
HOi1lil·. 1 lun quite willing, und my pSI-ty is quite willing to give due COIl-· 
sidc/'ntion to t.hat if circumstances pennit us to do so, but that st,ge is· 
not I'E!HCned yet. 

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): Sir, I cannot. 
understand the position taken up by the Leuder of the Independent Party. 
The originul position taken up by him was this, that he would support 
the proposals of the Goverument of India as modified by Mr. Ohetty's 
amendment, hecaUl;e he was not in. a position to alter those proposals 
except ut the sacrifice of the Bill itself. Now, I understand the position 
is, the Honourable Member is not prepared to 8C('ept the amendment 
moved by ilie Honourable the Leader of the N a.tionalist Party, because 
he is opposed to it on its merits but that he is prepared to accept another 
amendment if it is moved. 

Mr. JI .. .A. • .Tinnah: :r have said the same t,hing from the start. I said. 
that my party would be prepared to consider any other amendment. 1 
said at, the very start that I myself have got an amendment to move. 
Therefore I have not committed myself to any particular amendment, but 
I said that I am open to consider the amendment, under certain circum-
stances, hut in. so far as this amendment has been moved, I am opposed 
to it on its merits. 

Diwan cnuunaD Lall: The position is just us obscure as it was in the 
beginning. I want the Honourable Member to assist this House with re- '" 
gard .to the position that he has taken .. up. Either the position is that 
he will accept nothing moved from this side of the Houso which Dlaterially 
affects the proposition placed before the House by Government ... 

Mr. •. A. .T1nnah: The Honourable Member is either dense or he 
refuses to understand. I made it very clear that, sO far as this amend· 
ment is concerned. I am opposed to'it on the merits. If there is any 
other amendment, I am prepared to consider it. I have got an nmendmcnt 
to move myself. 
. Diwan Ohaman Lall: Mny I afik t,he Honourable Mt'mher to refer to 
his speech? His original speech definitely stated the grounds on which 
he basen his argument. He said that he would accept the proposals of 
the Government as modified by Mr. Chetty, and they had his fullest 
support whether he agr€'cd with them or not. 

Mr •. 1rI. A. JlDn&h: That is not true, I never said that. 
Dlwan Ohaman Lall: Mav I remind the o~ou le Member that he 

used the very expressive n~e  "beggars cannot be chooRers". 
:Mr. JI. A. Jinnah: I never said t.hat in connection with this particular 

point. I said that in aDRwer to An intelTuption. 

Diwan Ohaman Lall: Any how, I take it that the Honourable Member 
is ( t~e  ~o move his n en ~nt  If Hny other proposal is put forwarft 
from thIS SIde of the House whIch the Honourable Member if! prepared 
to ncrept" which the Government may not accept, I want to know from 
the HonourD;hle. Member whether he would be prepared to wreck this Bill 
oven in that CRse. 
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Mr. lI. A. JiDnah: Tha.t stage has not yet been reached. I will infonn 
the Honourable Member and the House when that stage is reached. 

Mr. lI. S. hey (Berar RepresentRtive): :May I ask one question about 
the procedure that we are following. You have stated that you will allow 
Honourable Members who have got amendments to move them and then 
anow a general debate. If my Honourable friend Mr. Jinnah hns got an 
amendment, he should also move jt. 

1Ir. President: 1 have restricted thtl debate to the two main amend-
ments, that of Mr. Chetty and thaI of Pandit Madan Mohan Malaviya. 
When they are disposed of, I will take other amendments. 

Dlwan Oh&man Lall: As 1 have already lOaid, I am against the principle 
of Imperial Preference, as imported into t,his Hill by the amendment 
moved by Mr. Chetty. lj'urther, if the original Hill 8S well as the :F'inance 
BiP are examined, the prin,ciple of Imperial Preference is there. If the 
Government were not to accept Mr. Chetty's amendment, the position, as 
I understand it, would be this, that British goods would come in entIrely 
duty free, whereas Japanese goods or other goods from other countries 
would be taxed. That would be the position, but by accepting Mr. Chetty's 
amendment, the position is altered in this respect that the Honourable 
Member over there, on behalf of Government, IloCcepted certain modifica· 
tions in regard to long cloth and shirting and imposed a differential dut.y 

. on British goods. I originally stated that the reason why the Govern-
ment of India accepted Mr. Chetty's amendment was very simple. As the 
Honourable the Leader of the Na.tionalist Party has stated, the proposal 

.. wa.s origina.lly set forth by the Government of India before the Secretary 
of Sta.te, Bnd they. made Mr. Chetty agree to the bringing forward of an 
amendment of this nature. Now, the reason why this amendment is 
brought forward' is very simple. As I said, Lancashire does not mind 
losing the trade in long cloth and shirting, which is only 77 million yards 
or less today, so long as they get this Imperial Preference in regard to 
ot.her goods which, as the Honourable the Leader of the Independf'nt Party 
Raid, amount to 1,400 million yards, but in realitJ a. little more. If tJ:!,s.t 
is the position, then they get preference in regard to coloured goods, and 
also in regard to white bleached gOOdR, and they get preference in regard 
to dhotis. They !tre therefore quite prepared to sacrifice the trade in long 
cloth and shirting. Thp position as put forward by the Government is 
this. We a.re doing t,his in order to safeguard the interests of the consumer. 
May I ask how the Government CRn reconcile that position when the nctual 
effect of their measure will he t.o cut out competition from .r apan and from 
other countries? I want to ask a simple question of the Honourahlo 
Member. Tltlre the case of white bleached goods. Is it or ilo1 it, not a fnct 
that the white bJpRched goodR imported :from United in~ o  are about 525 
million YRrds, whereas t,he white bleached goods imported from Japan are 
only fi milJion yards? Therefore, there is every danger for Lancashire 
that. the trRde from Japan will so increase, as it has increased in otber 
nommodities, as to enilnnger that t,rade between Lancashire anrl Tnd:a.. If 
there is free compet.ition on fLn equal basil'. the Honourable Member knoW! 
periect.l:v weJJ thnt t.he consumer's interests will he safeguarded, heMuse, 
with free competition hetween J Bpan Rnd IJllncashire, the prineR wiJI ~e 
kept o~  Now. T aRk. hy peno.lising .In.pan OR againRt, LnnC:lshire,. ID 
t.hli04 pnrtIcnlnr hrnnd of goods. if:: the Honournhle Memher Rofe!!U8rdm£!' 
t,he interest!'! of t,he consumer? I.et me toke the rRRe of tong rlMh and 

'1Ibirting8. 
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Dr. L. E. Hyder (Agra Division: Muhammadan Rural): Explain the 
competition. 

Dlwu Ohamaa LaU: My Honourable friend says: "Expluin the com· 
petition". If he will only read the statement issued by Sir George Rainy. 
he will find the explanation on pages 2 and 3 where Sir George Rainy has 
stated definitely that this trade has been captured from Lancashire partly, 
by Japan and mainly by India. It is this steady advance of Japan i.J;l 
capturing trade in these various classes of goods that has created the e~ in 
the mind of the manufacturers in Lancashire, and that is the baSis of this 
measure of Imperial Preference. It will not do to encourage Ja.pan. 
That statement is very clear aJ?d shows that, during the last few years, 
Japan and India have marched a.head at the expense of Lancashire and 
that, if this burden of extra 5 per cent. is placed against Japan in the 
matter of white bleached· goods, she will not be able to march ahead at 
the expense of Lancashire. That is the basis for this discrimination and 
no other. Let me take the case of long cloth and of shirtings and of 
coloured goods. In the matter of colQured goods, it. is obvious the com· 
petitiv'e figures are only 50 million yards from the United Kingdom and 
B6 million yards from Jape.n. Now, I want to ask if the figure of Japan 
is 86 million yards per year and the figure of the United Kingdom is 50 
million Yl\ros pe!: year, how is the Honourable Member, by putting on an 
extra duty of 5 per cent. against Japan, safeguarding the interests of the 
consumers in thiR country? I would like to ha.ve a. reply to that question. 
I would like to know how the Honoura.ble Member is safeguarding the 
interests of the users of thiR 86 million yards of coloured goods. I would 
like to have a reply from the Government. If there is eompetition 
between Japan and LanMshire in the matter of coloured goods, und if 
Indian consumers a·re using coloured goods, then by penalising J span, yOIl 
are cutting out one source of supply and you are giving.1\ virtual monopoly 
to Lancashire,but how is the Honourable Member going to safeguard the 
intereRts of this country? May I know how he is going to safeguard the 
interests of the average consumer? 

In regard to other class of goods, let me tlake the case of dhotis. 
Ja.pan is sending in 30 million yards of dhotis, which are competitive, and 
IS 'million yards of dhotis which are not competitive, and according to the 
figures supplied by the Honourable Member, Lancashire is Rending in B8 
million ynrdR of compet.itive dhotis. I showed, on a previous occasion, 
t.hat. they hove taken the figures on a different basis. As a matter of fact 
the .Japanese competitive figures in dbotis are not 30 million yards. 
They nre not even one Ringle yard. But taking the Honourable Member'S 
fignreA to be correct, namely, that Japanese competitive imports are SO 
million yards and the Lancashire competitive figure is 88 million yards, 
I want, to ask the Honourable Membf'r in what partiCUlar manner, by 
pennliRing Japan and stopping competition in the ma.tter of dhotis, the 
Government R.re going t.o e~u  the intereRtR of the consumer. DoeR 
thc Honourable Member give us II guarantee that, becaur;e of the advantage 
that. IJancl1shirr. will get of 5 per cent. ngninRt Japan and other countries 
in t.he world, he will keep the prices down for the conFoumer? No such 
/!l1l1rnnt.ee haR been given And can ever be Rivenbv thiA Government or 
Anv ot.her Government. Sir, that is the pORition' in regard to rlhotis. 
Thl' FlRme iR the CM8 in e~  to long cloth and shirtings. By ndont.lng 
this method, the e tltn~nt Are goingro penalise not only one country but 

Cl 
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all other countries as against Lanoashire by shutting OUD oompetition from 
all these countries, with the result that the intereata of the oonsumer will 
suffer. If it is looked at from that point of view, there is not the slightest 
doubt that the Honourable Member is not right when he says that the 
measure that he is bringing forward before this House is designed in the 
'interests of the consumers of this country. It is not so designed. What 
it is designed for is to give Qssistance to Lanc88hire. The other day 
when the Honourable the Leader of the Nationalist Party raised this matter, 
he 88ked the Government to place on the table those documents that had 
passed between the Government of India Bnd the Secretary of Hate for 
India, but he was told that these documents could not be placed on the 
table of this House. They ('ould not be made public. Then the Govern-
ment were asked by the Honourable the Leader of the Nationalist Party: 
.. At whose suggestion did you bring in this policy of Imperial Prefer-
(lnce?" And the reply, as far as I could understand it. and a8 far 88 this 
side of the House could understand it, was that it was at their own sug-
gestion. Two days ago, the newspapers reported a speech in the House of 
Commons delivered by Mr. Graham, the President of the Board of Trade, 
in which he made the significant remark, that, as a result of the repre-
sentations made by them t.o the Government of India, the question of 
Imperial Preference was incorporated and placed before the House. 

The Honourable Sir George BalDy: I think it is only fair that I should 
intervene at this stage. I would draw the Honoura.ble Member's atten-
tion to the very definite reply given by the Secretory of State in the 
!louse of Commons that no suggestion came from the British Cabinet for 
the adoption of a scheme of British Preference. 

Dlw&D Oh&man L&l1: May I conclude, therefore, Sir, that the British 
Cabinet is speaking with two voices-<>ne the voice of Mr. Wedgwood Benn 
and the other the voice of the President of the Board of Trade? 

The Honourable Sir George B.alDy: The Honourable Member does not 
'Seem to be acquainted with what must have been in .Mr. Graham's mind. 
He WI\8 obviously referring to the telegrams which were exchanged and 
which have been laid on the table of this House and which were also laid 
on the table of the House of Commons. The result of that representa-
tion was, the Government Bill took the shape that it has taken . 

. Dlwan Ohlman L&ll: That is exactly my point. It is as the result 
of the representation sent down by the British Cabinet that the Bill has 
taken the sha.pe that it has. 

The Honourable Sir George BalDy: That is a very different thing from 
suggesting that any suggestion came from the British Cabinet that it 
should take this form. 

DlwID Ohaman LaU: The Govemment of India are adepts and experts 
st diplomatic replies . 

.An Honourable Kember: Camouflage. 
Dlw&D Ohaman L&ll.: I make this charge against the Government, that 

they have not o ~  that t ~i  st ~e e~t is cOlTect, and the only manner 
in which they can refute the charge levelled by this side of the House, 
lS by placing all the documents in their possession on the table of the 
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House. Let the House judg'e, let the country judgs\ There ii • definite 
-statement by the President of the Board of Trade to this effect, tha.t. 
8S a result of the representations made by them, this has been done, and 
that it would not be fair to ask the GOVf'rnIDent of India to do anything 
m01e, That statement bas appeared in tbe Press, It is a Heuter's tele-
gram which the Honourable Member must have read. Whether the 
President of the Board of Trade is speaking with Imowledge or not, it is 
not for me to say, it is not for tbis House to sny. We do not possess 
the information. The information is in the Hecret archives of the Gov-
ernment of Indin. Let tbem lay bare these secret files. Let us know 
wbat eXllctly is tbe position. Why this unseemly hurry to introduce this 
principle of Imperial Preference into this Bill against the united voice, I 
say deliberately, almost the united voice of the country? Why have they 
done so? Why are they flouting ,public opinion, why are they flouting 
the opinion of this House in regard to this matter? :Eleeing 'he depend. 
ept condition in whicb the people nre, and taking advantage of the 
strength that they possess, the Government have come forward and say: 
"We will not ':isten to any representations made by this House, we will not listen to 

any arguments placed before ue on the floor of thi" Houae. We are not amenable to 
any suggestion or any persuasion from the other side of the House. We are determined 
thai t his principle should be :tdopted." 

This is what the Government say, and as my Honourable friend Mr. Kelkar 
said the other day, they do llot call it Imperial Preference, but only a 
particular course of action adopted at a critical juncture. Now, Sir, I 
wllnt to Ilsk the Honourable Member this question, and I asked him that 
question in my original speech also, but the Honourable Member was very 
discreet in his silence. I refer to the Anglo-Japanese trade convention 
of 1005. If the principle of Imperial Preference has been imported into 
tbis Bill, I ask the Honourable Member to tell me whether a treaty entered 
into between the Government of India-by His Maj,esty's Government on 
behalf of the Government of India-and the Japanese Government is 
to be considered A. scrap of paper, I want to ask him 'whether he is going 
to make this House a party to considering that partiCUlar trade convention 
a scrap of paper .  .  .  .  . 
The lIoDourable Sir Georg. kiny: As regards the convention to which 

the Honourable Member refers, the same statement applies to all the com-
mercial treaties Bnd agreements to which India is a party. Not one of 
tbem contains a clause debarring India from giving preference to other 
countries which are part of the British Empire. 
Dlwan Ohaman L&1l: The reading of that convention is conveyed in a 

letter which was addressed by the Government of India to the mill-
ownerR of Bombay in 1926. In that letter there was not a suggestion of 
the kind which the Honourable Member is making now. The terms used 
in that convention are these: 
"Any article, the produce> or manufactnre of the Dominion. and P08II888iona of Hi. 

Majllst:v the Emperor of Japan sha.H enjoy upon importation into India" (not 'lie 
Dom-inion. and : ~ ion  of His ~ t  the King Empe,ror, marie 1 ~ "the lowellt 
clIKtc:ms duties Ilpplicabk to AimilRr products of any other foreign origin." 

The Honourable Sir Georgi Jta.Iny: Quite so. ,No goods coming from 
partR of the British Empire are goods of foreign origin. (Hear, hear.) 

Dtwan Ohlman Lall: I should like to know, Sir, if in his interpretao 
t.ion of this trade agreement, the HonoUl'able Sir George Rainy l1aR tnken 
legal opinion. 

o 2 
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!he BoBouable Sir George Bainy: That, Sir, has been the uniform 
interpretJation placed upon it by His Majesty's Government and by the 
o ~ n ent of India ever since 1005. 

Diwl.D Ohaman LaJl: 'I'hat interpretation is wrong and unjustified. If 
that has been the uniform interpretation placed upon it, that goods coming 
from Lanoashire, as far as India is concerned, are not goods of foreign 
origin, let me remind the Honourable Member what happened to that 
interpretition in 1926. Did they ever place this interpretation upon this 
agreement in 19261 (Hear, hear.) No. They did not want to give pro-
tection to the millowners of Bombay in 1927. Because they did not want 
to give protection, they trotted out with great vigour, with great force this 
argument of the Trade Convention of 1905, that they could not possibly 
treat Japan on a differential basis because that would have meant the 
denunciation of the trade agreement of '1905. (Hear, hear.) In the course 
of the letter which the Government of India issued to the Secretary of 
the Bombay Millowners' Association, dated Delhi, 26th March, 1926, this 
is what they 8&y: 
"rhe case R.!I stated ahove raise8 i.luea of grave importance," 

-I want Honourable Members to mark these words "grave importance"-

"for ~ e propollals which have heen luhmittEod for the consideration of the Govern-
IDent of India contemplate the imposition of differential duties on yarnll and piece-
~  imported from Japan. If, therefore, they were subjected to this, they would 
IDvnlve the denunci"hon hy the ',o\,ernrnent of India of the Trade Convention wit.h 
Japan of 1005." (Applause.) 

The Honourable Sir GeOrge BaiDy: May I point out. Sir. that what is 
rontemplntf'd in that letter is differential duties on Japanese goods as 
dilltil.lgtrishC'd from goods from all other countries. That would be entirely 
oontrary to the Convention. 

DiWaD OhamaD LaJl: What is contemplated is goods coming from 
Jupan only. It therefore comes to this, that this particular Bill makes 
a differen(·c betwfen goods of British origin Rnd goodfl from all other 
origins and therefore this Trade Convention is not violatoo. Is that the-
position 1 
The Honourable Sir George BalDy: Yes, ·Sir. 

Dhvan Oham&ll Lall: If that is the position, I want to say that this 
is clearly no~ borne out by the interpreta.tion put upon Article I which I 
have read out to the House. There goods of British origin are not men-
tioned. 'I'here the goods thnt Rre mentioned nre Iroods t,rftdiug between 
J npanand India. Japanese goods versus all goods of foreign origin. which' 
mu;.;t il:dude British goods. 

The Honourable Sir George Rainy; The HOLlournble Member will ~

merniwr t.hnt trellties tire mane in the name of His MajeHt,y t.he King-
Emperl)T tll!d elellrly no part of His Dominions could. in such a treaty. 
be df'lwrihecl as II foreign country. 

Diwan Ohaman L&ll: 'I'he question is not wheth(>r the countri('B withil" 
the British Empire should be deRcribed 8S foreign countries. The question 
is good8 of "foreign origin". (Hear, hear.) The Honourable the Com-
merce Member surely knows the diet.tnQtion. The di!!tinction is not whe-
ther CIlnnd8 it:! a foreign ~ol1nt  8S tar as India. is concerned. both e ~ 

parts of the British Empire. The point is whether Canadian goods: 
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-eoming into India. are to be treated a8 goods of foreigJl origin,and if they 
, .are goods of foreign origin, then Article I opera.tes. (Appla.use.) I want to 

know whether the Honourable Member has takt'l) the necessary steps 
that are' <mntemplated in the let,ter of 1926 which I have just read 
cut. Hus he taken the necessary steps to denounce tha.t Trade COllven-
.tion of 1I:105? 

Raja Ghuanfar Ali Khan (North Punjab: Muha.mmadan): Does not 
my Honouruhlt) friend think that Japan is more competent to defend her 
treaty rights t,han my Honourable friend is? 

Diwan ahaman La1l: My Honourable friend is asking whether J apu.n 
is ll.:Jt· more competent to fight for her treuty rights than we. My Hon-
<)u1'l)ole friend iaexceedingly obtuse. He could not have Wly. sense of 
honour if be says that it is not a point of hOll'>ur inyolved in this so far 
as Indi:L iA ooncerned. I say the honour of every man is involved in this 
question. (Hear. hear.) If he thinks that the Government of India can 
go and malr<' Ii treaty over our heads. without even consulting us, without 
even tellint: the House, Hnd can t,hen with impllnit.y break that treaty 
then m." Honourable friend should know that his Rense of justiee and 
honour rnuRt be exceedingly obtuse if he ill willing to permit the Gov-
~ n ent to j,reat this Trade Convention as It scrap of paper. I do not 
care for Japan. I am not concerned with Ja.plln. I am concerned with 
tlw lleti'JIl of my own country. I would be the first, to get up and sup-
port it m(:urmre l: ( ~  before this HousE' by the Honourublc Member 
over thel'e, prohibiting any Japanese from coming into this country and 
set,ting up mills as the Japanese are doing now. I would be the first 
to support that. I do not want the resources, the raw materials and the 
labour of this country to be utilised for the benefit of any foreign nation. 
Let. me remind Mr. Ghazanfar Ali that just as Japan cnn look nfter 
hCl'lldf. flO ull;o can Lancashire without the I:lssistance of his vote cast for 
Lancnc;h!re ann against, hiR own country. I am against this proposition of 
t ~ Hc.nourabk Member of giving II preferent.ial dut.v in this Bm, plaeing 
H burden upon goods which are of non-BritiFlh origin. for the Aimple reason 
t,h:lt there is no justification either from the technical point of view or 
'frem l,he point of view of the consumer, nor any Justification from the 
mural {oint, of view for toe Honourable Member to do what he is seeking 
t,o do. nnmely, to give an ui nnt ~ to Lancashire in order that compet,i· 
t,ion Rhould hf' killed and tha.t a heavy burden !;hould be ,1n.id upon the 
Rbollldcl'!'; of Lht' consumer and the future of t.he industries in this country, 
so that when the time comes for theRE induRtricR to be nllt ionalised. th£l 
future should be 6 dark one and that we should be 811 at the mercy, at 
the beck nnd call of Lancashire, merely beCAuse the Honourable Member 
-over tJhere has the power, the will and· the streIigth to carry any measure 
of this no lUfe thnt he rlt'IlHCS through t,hiR HOll'le. const,ituted BR it is at 
pfCRent. Sir, I emphatically protest ~ in !t the policy of the Government 
in mt ~ en consulting this side of the House, not even consulting the 
('ount.r,v, not even waiting to ask the verdict of the country pn a measure 
of sudl vust importanee us this indeed is. l say deliberatel,v that, not 
only t,he int(-'rest,R of the consumer, not only the interests of the public. 
not, only t,be interests of the industry, but the honour of India is involved. 
and I want to warn all, Honourable Members that, before they vote for 

. ·this Bill, they should think twice before they cast their votes in fu,vour 
«)f an unjust measure of this nature. (ApplnuRe.) 
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Sir Darcy LIndA,. (Bengal: European): Sir, I should like to state that 
the views of my Group are very much in accord with those expressed by 
my HonourAble friend Mr. Jinnah. (Laughter.) We cannot. .. 

Paadlt Rlrda,. .ath Kuuru (Agra DiviqlOll: Non·Muhammadan 
Rural): Will my Honourable friend allow me to put a question to him' 
My Honourablf friend Mr. Jinnah said that, · .... hilf- he was against this 
alltendment, he wanted to propose an emendmcnt of his own. Doea my 
Honourabltl friend know the terms of that amendment which Mr. Jinnah 
has not yet communicated to this House? 

Sir D&I'C)' LiDdA,.: When my HonourqHe friend Mr. Jinnab moves-
that amendment, which I do not see tabled, I may ha.ve an opportunity 
of further expressing my views thereolJ. Wha.t I am now flupportiug are-
the ie ~  of Mr. Jinnah in connection with my Honourable friend Pandit 
MnlavL'a's amendmt'nt. My reRsons are that I cannot comprehend in 
what way my HonourAble friend Pandit Malaviya's amendment is going 
to help the national industry. 

Itr. B. D&8 (Orissa Division: Non.Muhammadan): Or help Lanca-
shire! 

SlrDucy L1ndI&,.: Never mind a.bout helping Lancashire. I want 
to kn·)w in what way it is going to help the national industry,. 
and that if:' the point that this House hns to consider. Weare 
informed by the spokesmen of the industry that, with a 15 per 
cent. proteetion, t ~  wiH not be able to improve their position 
in the manufaoture of medium dabS goods that they fear will be 
largely imported from Ja.pan. They are perfectly sa.bisfied that, with a. 
~ ot t et e duty of 15 per cent., they will be able to compete against 
IJII.ncashire, but with 15 per cent. they will not be in a position to hold 
their own againsb Japan. That is the position, so far as 1 see it, and it is 
til enal' Ie.: the Indian mills to place themselves ill a position to manu-
fucl,Ute, in the first instance, medium class goods-and -I hope later on 
aU classt'1J of goods-that they ask for this additional 5 per cent. I am 
perfectly well aware that) in the first instance, they asked for a protec-
tion of 20 per cent. all round, but when it was shown that this 20 per 
cent. all rcund would not necessarily. benefit themselves so far as goods 
were concerned. that they were not in a position to manufacture. and that 
it would impose a ver.v heavy burden "n the country as a whole, they 
receded from that position and now readily accepted what Government 
have proposed, that is, a protection of 20 per crnt. against Japan on all 
good!!, nnti against Lancashire, 15 per cent .. wit,h the protective duty of 
atl extra 5 p£'r cent. or 8i annas per pound on the small quantity of grey 
goods that now come in with which they have to compete. 

Now. Sir. my Honourable friend, Pandit Malaviya. made n. very strong 
point against tht Honourable the Commerce Member that he did not reply 
to !\. statement made by my Honourable friend Mr. Birla that this Bill Will'! 
going to ln ~ in the o ~ts of Lancashire trade no less B sum than 2l 
crores of rupees. Just how this Bill is going to place that large sum 
of money ill the pockets of the Lancashire trade, I am at a 1088 to under-
stand, and 1 a.m quite sure my Honourable i~n  Mr. Birla, does not 
rean; helieve that his statement was an accurate one of what was likely 
to happen. 
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Kr. GlwIIIlJam Du Birla (Ben ares and Gorakbpur l,>ivisioQs: Non-
Muhamll1adan Rural).: May I know what is your estimate, Sir Darcy? 

Sil Darcy LfDdlay: My estimate is that it will plBCe nothing in the-
pockcbJ of Lancashire. My estimate is that these goods will come into-
the country at 15 per cent. and be sold to the consumer at cQ..mpetitive 
rattls If my Honourable friend wishes to assume that, because there 
ig this protection against Japan of 5 per cent., th{ Lancash1re manufac-
turers will be able to charge their customers 5 per cent. more for their 
goods, I an. not at all with him. 

Mr. GhaDShY&ID Du Billa: Has my Honourable friend read the majo-
rity Ueport of the Fiscal Commission and does he know what they say in 
the mutter? 

Sil Darcy LlDdlay: I ask my Honourable friend whether it is not com-
mOll sense. Does he not know that the tl'fltde will be sufficiently hard· 
hit with ha.ving to increase their prices by the 4 per cent. increase to 15 
per cent. in the revenue duty? 

Mr. Ghanahyam D&I Birl&: It is just because we have got common senSEl" 
that we are fighting, and it is also because you have got common sense-
that you art' fighting in your own interests, that is the interests of Lanca-
ItIhire. 

Sir Darcy LlDdlay: I am not fighting in my own interests. I am 
fighting in the interests of India. 

Kr. GhaDlhyam D&I Btrla: Will the Honourable Member explain to-
me . 

Sil Darcy LfDdlay: I have been interrupted sufficiently. Sir, I most 
emphatically protest against this statement of my Honourable friend. 
Mr. Birla. and I hope that Sir George Rainy, when his tum comes, will 
make it perfpctly clear. 

My Honourable friend, Diwan Chaman Lall, had a good deal to say 
about th9 concealment of telegrams, and he was quite sure, in his own 
mind. thot there was some sinister motive on the part of Lancashire and 
the GoVtlrnment at Home m enforcing this measure upon the Indilln Go\"-
ernment. "Va h,lve had Ik!surances, IUld IllOple assurances. from Sir George 
Rainy that that was not the case. I am sure that my Honourable friend, 
Sir George Rainy, would be perfeC'tly ready to take Diwan Chaman Lall 
or Pandit Malaviyo. into his room and show them certain papers, but he 
is not in u position to place those papers before the House as they con-
tain many other matters. 

1Ir. T. Prakuam. (East Godavari aod West Godavari cum Kistoa: Non-
Muhrrmnadan Rural): }Jay I know if my Honourable friend has seen them? 

Sir Darcy LIndsay: No, I have not seen them. 

1If ••• S • .&Dey: How does the Honourable Member know that they 
contain maDy other matters? 
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811' DItI'C1'LlDdIaY: I thiJ:ik it is onlycoaunoD' supp.Hitidn that they 
<lo. If my HonoUra.ble friend knows that they do not,' he is entitled to 
:,;pellk 

Now, Sir, if it came to a question whether we should vote for Munshi 
Is\var SaraD'p 20 per cent. all round or Pandit Malaviya's amendment, 
and Indio could not do without this protection, I might even be inclined 
to v..>tc with my Honourable friend Muushi Iswal' Saran. I say tha.t 

honestly. I am out to protect the Indian Mills, (Hear, hear.) give them 
all thd help I can and I am absolutely convinced that on Panditji's pro-
posal the Indian mills will not ge,t that protection. It is on those lines, 
Sir. that I stJ'ongly oppose his amendment,. 

No\\', Sir, there was a slUall personal mutter that I would like, with 
your permission, to refer t.o. My Honourable friend, Mr. Neogy, the 
( t ~  ~l  sint,ad tb;at thumbs were Qut' in Bengal by the ance,tors of Sir 
Duroy Ilinds8,Y. I was l ~s under the impression that we came from a. 
Gomrnon 1l11(lest~  and if my ance$tort;: cut thumbs in Bengal, equally so did 
my Honourable friend Mr, Neog:v's ancestors. But I will bring it homt' 
a 1it.tle mort) closely to Mr. Neogy. I have here, Sir. an extract from a. 
newspaper, the Pitnuer, of June, 1922, which deals with ,the subject 
It gives pnrli('ulars of an extract from a book written by Romesh Dutt, 
.. The El.'ollomic History of British India": 

"Dealing with the state of Bengal after the BaUle of Plaseey, Mr, Dutt says: 

'While the inland trade of Bengal wae ,thn. dia-organHed. by the .Company" 
servants and their agents in every important district, the methods by which 
they secured the manufactul'f'rs to themselves were equally oppres.ive. 
'fhese arB fully described h!' William Bolts, an English merchant, wbo /law 
things with bis nwn eyeI!I.' . 

Here follows n st.atement hy William Dolts to the effect that weavers were compelled 
to weave doth for the servants of the Company and their agent,s at oppre.,ively low 
prices. which concludes: . ' 

'And the winders of raw silk. called NlIgodas, l)ave bef.n treated with /I\lch in-
justice, that in8tances have> heen known of theil' cutting off their· thumbs 
to prevent their being forced to wind 8l1k'." 

1 t.lwreiore venture to suggest to my Honourable friend that it waspos-
'sible hi8nearer ancestors than mine did cut off thumbs. 

1Ir. E. O. 11'8011 (Dacca Division: Non-Muhammadan Rural): What a. 
compliment to your ancestors! 

811' Darcy LIndsay: Now I do not wish to detain the House any longer. 
But agllln I wish to state definitely that we are in support of this measure 
beClluse ~ think it is for the real good of the mill industry in India. and 
tlJe people of India who, I hope, in a. very few years time, will be able to 
receh'e l~ their na.tional mills supplies of goOOB at a lower rate than 
isn·.lw being given to them. It is a matter of vita.l importanct! to India. 
th'lt we are today considering, and I do eBJ'pestly beseachthe House to 
gj-/t, it their gravest cODsideration and suppod t,hE; Bill as amended by 
Mr. ShaT,mnkham Chet,b'. 

The AF.sembly then adjourned for Lunch till a Quart.er.Past Two of t ~ 
Clock.· . . ..., 
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Th" Asselllbly re-assembled after Lunch at a Quarter ~ Two of the 

CI.>l}lt, ~  President in the Chair. 

The Honourable Sir Bbupendra Jlath J[ltra (Leader of the House) : 
:Sir, in the statement which you made in this House thiB morning, you 
mnde the suggestion t.hat, the Government of India should, even ~ this 
stage, rreon.sider t,heir positilm in regard to the stat,ement made by ~ 

Honourable colleague, Sir George Rainy, when he moved for the C!lnsidera-
tioll of this Bill. Before my Honourable colleague made that statement, 
t.he position had been very carefully considered by the Government of 
Indin, , .. ho had given con$iderable thought and examination to the VariOUR 
llmC'lldment" to which my Honourable colleague referred in the course of 
lhn!; speech. As a reRult of that careful consideration, the Government of 
India decidl!d to accept one of the amendme'lta, namely, tb .. t put for-
wnrd h." n .... " Honourable friend, Mr. Shanmukham Chetty. That itself 
Rhow-:, Rir, that they had a very open mind while they were examining the 
variouR amendments which had been placed before them in the course of 
certuin informal discussions. Having come to that decision, I think it 
WHf; rmlv fnir to this Hom,e that Government should make its position clear 
to the HOUf;(: and my Honourable colleague, whc is well-known for his 
fl".mlmfJR'l and honesty of purpose, did not hesit,ate for a moment, to place 
j;he Rou"t' in full pORf.1ession of the attitude of the Government, of India. 
The Govcrnm(mt of India see no reMon to depart flOm the 8tt,itude which 

they have aclopted in the matter, after the fullest consideration of the 
merit.s of thn variouR amentlments which were nlac,ed before thc·m. ond it 
is with thE- greatest regret therefore that I ~  unable to iu/,mD the 
House that the Government of India can in any way recede from that 
position. 

Mr. President: III there an." Honourli},le Mem1)el' who wishes t(l speak? 
(Both the Honourable Sir George Rainy and Pandit Hirday Nath 

Kunzru rose in their places.) 
Mr. President.: Pandit Hirday Nath un~ u  

Pandit Hirday Nath Kum:ru.: Perhaps. Sir, t.h£\ Honourable the Com-
merce Membc·r, wants to put fI quest,ion. If my Honourable friend wisht;s 

. to put a question, I am prepared to give way to him . 

. __ ~ HOllourable Sir Georg. Rainy: No, Sir, I did not hear you when 
n~ lle  upon the Honourable Member. That WIU: my difficulty. 

/P':Ddit Birday Natb Kunll'u: Sir, the speech of my Honourable friena, 
Mr. Jmnah, came 8S a surprise to me this morning. He told us, however, 
thut tht·'·(-. WIlS still B ray of hope inasmuch all he proposed to move an 
amendment of his own. After the speech which he delivered at an earlier 
stage, I was at a loss to unlierstand what that amendment could be. But 
now the reply given by my Honourable friend, Sir Bhupendra Nath Mitra, 
ihe Leader of the Rouse, must have made it. plain to everybody 
t.hat Government are detl:'l'mined t,o stick to the decision which the:". an-
nouJlced t,o the Hous!' when this Bill first cllme before it. I think I heard 
my H;onournblc friend. Mr. JinnRh, BS;V that he would move his propositioD 
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[Pandit Hirday Nath Kunzru.] 
onl'y in case Government gave an undertaking that they would not drop 
thit: . Bill if an ~en ellt which was not wholly acceptable to them was 
carrIed. I take It, therefore. that he is not prepared to put any new pro· 
posal before the House at this stage. 

Mr. X • .A. • .J1DDa.Il: I think, Sir, I have made my position in this Houle 
clear more than onoe. ' We have said thab we are not satisfied with the Bill 
as it is presented to us, including the acceptanoe of Mr. Chetty's amend· 
ment. But if you would ask me what I would like, that is a different 
matter altogether. Therefore, we are not supporting the Bill, but we 
shall be obHged to prevent this Bill being wrecked. If the Honourable 
Member wants to know what the amendment was that I wanted to 
move, I will inform him privately. Even if h,! wants (,0 know on the. 
floor of the Houl;e, I am quite prepared to tell him. 

PaIlcUt Blrda, .ath KUDII'11:. Sir, I aim not actuated by any idle 
curiosity. My Honourable friend's proposal rou!;ed a great deal of interest 
in the l~e because we hoped that it might JPI\d to some practical 
results. Since he is not going to move it. its exact terms are not B Ult\tter 
of Rny ~onse uen( e whatsoever. I sh'Juld be Merry, Sir, to misreprpsent 
the position of my Honourable friend, Mr. Jinnah. I know what he said 
when this Bill first came hefore the Rouse. It is perfectly trut' tht.t he 
stated t.hellthat he WRS not in favour of the Bill, as placed befortl this 
House bv the GovemlOlcnt. Hf' waR not particulArly enamoured of the 
proposal of ImperiAl Preference, hut in the cir('umstances in which the 
House stood. he thought he had only two alternatives before him, either 
to accept whate"er WOR gh'en by Oovemment--nnd it was in that con· 
nection that he used t,he phrase, co Beggars Mnnot be choosers "-or to 
go without it altogether. 

1Ir .•• .6.. lbmah: I used the phrase, co Beggars cannot be choosers " 
in answer to an interruption. II Do YOUJ justify that interpretation of 
the convention?" was the question put t<.> me by Dly'iriend Mr. Prakasam. 
I said, co There is the convention. Beggars cannot be choosers". 

Pandtt BtrclI.y .atb. Kl1DIl'11: I am prepared to accept the explana. 
tion given by my Honourable friend, but the position remains just as it 
was. l~ o  his own practical point of view he Raya to us, II We have 
to sccept this Bill because we are in the position of beggal'l; before Govern-
ment, and beggars cannot be choosers". 

lIr. II • .6.. liDD&h: I didn't say that. 
P&Dd.lt Blrd&, .alb KUDZrU: It comes practically to the same thing, 

although my Honourable friend does not expresaJy say tha.t. I say, 
Sir:, that, in view of the very disappointing onnouncement made to us 
by my Honourable friend, Sir Bhupendra Nath Mitra, Pandit Madan 
Mohan Malaviva's amendment holds the field. But before 1 discuss that 
amendment, I ~ oul  just like to say a word. with regard to what has lallen 
from Si!' Bhupendra Nath Mitra. 

Sir, in order that the fiscal autollomy convention mAy be a ~e lit  it 
is neoessary that this House ~oul  be given an o o~tunlt  of ex· 
pressing its opinion Bnd that the Government should be prepared. to be 
influenced by it lit lIome stage or othel·. The grentest difficulty In the 
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wav of the convention becoming fl reality is that Honourable MeMbers 
opposite have to consult the Secretary of State before they place their 
T,rop08ols before the House. Now, Honourable Members opposite have 
bE'en nt great pains to explain to us what the .procedure followed by Gov· 
ernment 011 these occasions usually is. They hln'e told UB 

1If. President: The Treasury Benches are not usually addressed as 
the Honourable Members opposite. 

PaDd1t lIird.,. •• th KUDlru: I lUll talking, Sir, to the Honourable 
Members occupying the }<'ront Bench opposite. '!'he Secretary of State 
hus to be consulted previously with legRrd to Bny proposals that might 
be placed before this House. Now. our friends the Mombers 011 the 
'I'reasury Benches have told us that the Secretary of State desired to-
place no limitation whatsoever on them with regard to /lny proposals that 
might commend themselves to their judgment. But when correspondence 
WIlS going on between thehn and the Secretary of State and they ex· 
pressed the opinion that they could not accept any proposlli extending the 
protective dUlty to British goods" I tRke it that they had the approval of 
the Sel1retary of Sf.Ate for the attitude thev took up. To t ~t extent, 
then, they are bound by the ne~ti tions that proceeded between them 
and the Secretary of State. I think my Honourable friend. Sir George 
Rainy, infom'led the House t.hat at no stage could there be what we-
might term a constitutional vaouum. The Government of India would 
be subject eithE'r to thE' I!ontrol of t.his House or to the control Of the 
Secretary of State at every stage. If there was agreement between this. 
House and the GoverIlllllent of India, the Secretary of State would not 
interfere. In case ... 

'the Illonourable Sir GeorJe RalDJ: I wani> to make a very small 
correction,. Sir. At the stage when the Government of India were first 
formulating their proposals, I said that at t,hat stnge the de'cision entirely 
lay with them. 

Pandlt JIlrda,. lfath Kumru: I am speaking entirely of that stage, 
because it was at that stage that the Government of India informed the 
Secretary of State that t e~  thetrnselves were not prepared to accept 
any proposal made by thE' LegislRture with the oblect of imposing a :) per 
cent. protective duty on British goods. in cdmmcn  with goods coming from 
other countries than the United Kingdom. 'rho moment. Sir, they ex-
pressed tho,t opinion, nnd tho Secretary of 8tBt,e approved of it. they 
passed under the control of the Seorettlrv of State. It becomes obvious 
then that such proposals as have been piaced before this House by Gov-
ernment have virtually received the approval of His e ~t s Govern· 
ment, and that the Govemment of India cannot now depart from tbe/rn 
without obtaining their approval. If this version is correct, Bir,-and 
I do nr.!; seE' how it can be seriously chalJenged-I do submit that the 
fiscal ~on e tion is far from being a e~lit  HiD Majesty's Government, 
when ,,\lowmg the Government of n ~ to place their proposals before 
this House, ought. I think, if they desired the fiscal convention to be 
regarded ilK a renlity, to have told them that they would Await any ex-
pres.sion of opinion by the Indian Legislature. But if, without waiting 
for It, they approved of the attitude of the Government of India they 
undertook responllibility for the proposals ()f the Govemment, ~  tile 
Bcheme, that has been placed before us, is therefore the result of mutual 
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(Pabdit 'Hirday Nath .Kunzru.] 
consultation between the Government of India. and His i~t s Gov. 
t:lrnment. I suhmit, Sir, once more, in view of these foots. that the con· 
vention hus ceased to be a reality and that in effect, if ~ot in 80 many 
words, the. occupants of the Trel\lIury Benches ha.ve told us tha.t they 
cannot qepart from the attit,ude whioh they took up in the. begin.,ning 
because It has been approved of by the Secretary of State and because It 
cannot be chonged without his Ilpprovn1. . 

Sir, in these circumstances it is 8 futile' task to place my arguments 
before Honournble Members opposite, but as n grent Englishma,n once 
observed, there is ll. certain vunit .... in 1111 of us which makas Uij think that, 
nlthough we cannot out ot ~ our opponent.s we CRn still. ou(-argue them . 

. Sir, it is a matter within the knowledge of the ·Rous&-it has been 
repeatedJystated during the last four or i (~ days-that the propoao.ls 
.actually placed before us by Government are neither those which were 
. asked fur bv the li o n~ s  nor those which commended themselves to 
their u 1 n~ent in the begjnnmg. Nc.'w, mv friend. Sir George Schu",ter, 
in the speech which hedellvered on a previou& occasion in connection with 
this Bill. has laid bare hEfore us the workings of the mind6 o t ~ Gov-
ernment of India. He Baid thtlt the proposals which the G()VernmoDt 
made to the Secretary of State, namely, a 15 per cent. revenue duty with 
a minimwn prot·ective duty of 8 at Bnnas per pound on plain, grey .goods 
did not limount to a closing of the Rubject on thdl' part. He said it was 
not afinBJ decision arrived at bv the Government of India. J think it 
will be pertinent, Sir, to plflce "before the House the tlJUlot words uaed 
by the Honourable Member on the 13th of Morel.I. . .He (4!1id: 

"I do not want to dispute thecorrectneae of .t ihs Honourable P-andit said, 
for it is true in a sen8() to say tb&t our original prtJpoMLI did include a prolHlul for 
3f annas a pound minimum duty on all plain grey good8{ but t.o say that II'10ne is not 
to teU the who)e of the story. Let me trv to make c ear what I mean. When we 
were in t.he early stages of considering what special protective meallures we should 
introduce,-and 1 am now tryin; to inform the HOUR" exactly what haR p&Sfled through 
our minda..-wedid very definitely conaider lOmet.hing (11'1 the lines of the prop08nl 
which we &re now putting forwu-d, becauJe when we came to examine the position 
in 1\ practical way and to con Ai del' how Wf' could effect the i~ i in tion which we 
were leflkingfor, we fOl1nd tha.t, in nctualfaet, B dillthlction between BI·jti.h good" and 
non·Brit.ish goods did fit in very nearly with the needs of the situation. Now,-again 
trying to be perf6Ctly f·rank with the House-I will llay that, in our prelhDillary 
dillCu8sions on IMs matteI', ~  I may SIlY, rather 'shied oft" this proposal, not beCltUFe 
we did not think it WB8 the right. t in~ but becaMe we were influenced jU8t then hy 
"the very considerations which the Honourahle Pandit hlU! mentioned in hill speech. We 
felt that, at the preMnt stage, it might 1)1l liahle to political mi&under&t.anding." 

Now, Sir, in view of these statements, the dispute between us and the 
"Honournble Members' opposite becomes A, purely verbnl one. Whether 
the proposols submittpd in the first instnnce bv the Government of India 
to the. e ~tn  of Stnte were thofle thnt they approved of wholly or 
partinlly does not matter in the leAst degree. All thnt I ask the House 
to consider is thnt. At some stage or other, nnd for flome reMons or other. 
the Government of Innin Mm€' to t,}le conrhu'!ion that It ,'evenue dutv of 
]fi per cent. find on (ulf]itionn] proter.tivc cluty of 8! RnnRS per pound on 
plain grey goods WOUld. meet the ner-ds of the situation .. And whnt ~ (  
t,ne proposal of my Honouroble friend.' Pnndit Madon Mohan MalnvIya" 
come to. Roth Pnndit Mfldlln Mohan Malavivll ilnd Mr. nirla have .tol,d 
thp House thnt, nltho\1gh 1,he. lnngnagp.of Pnnnit Mllann 'Mohan ln ~  B 
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amendment might be different from that of the first part of .Mr. Ohet.ty'8 
amendment, yet the two mean the same thing inasmuoh IlS a duty of 8, 
anna" pf.:r pound un goods not madt> of course l~ol ts would not aDl01.mt 
t.o more thun a 15 per cent. ad valurem duty. In fact Pandit Multwiya's 
amendment will give more to millowners than Government's first proposal 
as it, protects dhotis and coloured goods made from COa1'8e counts, in 
addition to pillin grey goods. Why is it then. 611', that the Government 
cf India are adopting this attitude of obstinacy"? This is lO'omething which 
requires expltmation. 

I \might leave the matt,er hete, but I should like the House to con. 
sider some figures to understand why, aa I conceive, the Government of 
India. came to the concluE'ion that the proposal originally 8ubmitted by 
them to the Secretary of State would meet the needs of the situation, 
whether pennllnently or temporarily. I shaH, Sir" refer to the note 
which hus been circulated 'to Honourable Members by the Honourable 
Sir George Uainy. There are three categories of goods which we are 
concerned with. 

Now, the first is long.oloth and shirtings. 'rhe i~ u es contained ill 
Sir George Rainy's not·e e.how that the Jllpllnese imports are increasing 
fast. In 1928·29 the ,imports from the United Kingdom amounted to 48 
million yards, and those from Japan to 191 million yards, and the Indian 
production W,flS 564 million yards. Now. let us compare with these 
figures those relating to the first six months of the year 1929, that is. 
April to September. The imports in the first six months from England 
amounted to 12 million yards, those from Japan to 149 million yards and 
the Indian . production to 814 million yards. If the lattt'!r pa.lt uf the 
year 102{l fulfilled the promise of the fi'I"St half, the JapaneRe imports 
must have amotmted to about SOO million ynrds in 1920, os cODlpl'lred 
with H'i million ynrds in 1928-29. There is tberefore here t\ clenr caSA 
for imposing It duty on this kind of goods. 

Let us now proceed to another class of goods classified 8S dhotis. 
Now, here the imports fl'(Jnl the Ulllted Kingdom in 1928·29 amounted 
to 454 million yarde" and thoso from Jupau Lo 35 million ~ l1 s  while 
the Indinn production [(mounted to about 5t\4 million yards. In the 
first six months of 1929, the imports from the United Kingdom wert:: 205 
million yards, those from Japan were 24 million yards and those from 
India 342 millioJl ynrds. Now, the import,s from the United Kingdom 
showed h, fnll lind those from .Jnpon some incremle, but at the safrne t,ime 
ther(' Wthl nn chop in tllP production nf goods in Indin. I should like the 
House in this. connect.ion nlso to not,!:, n remnrk mnde by Mr. Hflrdy in 
hiEt Report on this subject. RefelTing to the figures which I have placed 
before the House, he said: "It is clear that the import trade is making 
no headway against locnl production, and that only the strikes of 1928, 
which caused a drop of 82 million ,vards in the figures for Bombay Islflnd, 
have ch,'cked this steady fldvance. The restriction on forward purchaseR 
for the CllIimtta market in 1928·29 seriously affeoted the Lflncashire trade, 
Rnd the figures for the first half of the ,cUlTent year suggest thnt Japan 
is going ahead a.t the expense of Lancashire". It is 'cleRr then that, so 
fa.r as the trade in dhotis is concerned, it was moTe .the Lallcashire trade-
that wns .affected by .JBpllnese competition than the Indian product.ion. 
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[Pa.ndit Hirday Nath Kunzru.] 
Now, I tum to the third cl88s of goods, known as coloured goods. 

Here again I will first give to the House the figures for 1928-29. Tho 
imports from' the United Kingdom amounted t') 385 million yards and 
those from .Japan to 110 million yards, and the Indian production 
amounted to 487 million yards. Now, let us compare these with the figures 
for the first six months of 1929. The imports from the lJllited Kingdom 
ha.ve fallen to 48 million yards. The imports front J &pan which were 110 
million vard.s in 1928-29 were 78 million vards in the first six months of 1929. 
1£ the 'progress continued at the same rate, "hroughout the year then 
in the year 1921), the J opanesc imports must have nmountedto 156 
million )lluds, and the Indio.n production which was 487 million yarn., in 
1928-29, came to 257 million yards in the first Flix months cf 192Q. Here 
l1gain It is obvious that the competition is o ~ with th{' United Kingdom 
fO')ds than with Indian goods, but fairness requires that I should. OD this 
subject, also quote the remarks of Mr. Hardy in his Report. He tells 
us that both India and England are affected by Japanese imports of 
coloured goods. He thinks that the competition i., keenest in regard to 
two descriptions of goods which he specifies as drills and jeanil and 
stripped Baris and ,usis. This is what he says with regard to the first 
description of goods, namely, drills Bnd jeanS', after pointing out that the 
J apaneBe goods come into competibion with Indian goods: 

"Their firllt appeal'ance In the printed drill trade wal in 1926·27, and such hili! 
heen t~ei  u e~~ that imports o~ printed drills ~o  the United Kingdom feII from 
a:l mllhon yarda In 1927·28 t() 11 In 1928·29 and 3 In the first half of 1929-30." 

With regard to the second class of goods mentioned by me, he says: 
"The coarser printed shirtingB are lufficiently new t() the Indian." ..... 

lIr. PrelideDt.: Whom is the Honourable Member going to convince by 
these arguments? 

P&Dd1t JI1rday lIat.b Euuru: I wish to place these figures before the 
House. 

JIr. Prelident: Whah is the good? 
Pandit Klrday lIath Euuru: The good is this, Sir, that I want to 

make it clear to the House that the Government of India themselves, on 
the basis of the figures before them, thought that the first proposal made 
by them to the Secretar'y of State would satisfy the immediate needs. 
That is my point. I mention this particularly because my Honourable 
friend, Mr. Jinnah, said that Pandit Madan Mohan Malaviya.'s amendment 
would not give adequate protection to the Indian industry. 

lIr. ll. A • .Jbmah: I stilI ma.intain that position. 
Pandit JI1rday lIath E1Ul.I1'1l: Sir, I cannot change his opinion . . . . . 
Xr. X. A . .J1DDab.: And I go further and say that, because the Gove;n-

ment at one time made that proposal, it does not prevent me from saymg 
that the Government also were perfectly wrong. 

Pandit JDrday lIath EUDIl'U: Sir, the Honourable Members opposite 
and my Honourable friend, Mr. Jinnah, are working together. 

1If. X. A . .JlDDab.: I think. Sir, it is very improper on the part of the 
Honourable Member to make that statement. I do not think he has under-
srood what I have said. 
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Pudlt J!irday Bath K1UlIr1I: I have understood every word of what my 

lIonourable friend, Mr. Jinnah, said. 
Mr ••• A. JiDD&h: Then what is the insinua.tion you make? 

P&Dd1t Kilday Bath KUDI1'U: There is no insinuation; it is a plain 
statement of fact. I have not impugned my Honourable friend's politioal 
mora.lity, but he cannot browbeat me into silence and prevent me from 
expressing my own opinions on this subject. 

Kr. T. Prakaaam: It is only fair that the Honourable Mr. Jinnah should 
be given the opportunity to say e ~l  what he has to say in the ma.tter. 
He was telling us, Sir, that he would go further. 

Kr. President: Is that a point of order? 
Kr .•. A. Jinnah: I think the Honourable Member has not quite under-

stood me. I say I am nElt satisfied with the Government proposal nor 
am I satisfied with the proposal of Pandit Madan Mohan Malaviya. I 
want to go further. 

Pandlt Birday Bath Kunzru.: Sir, in spite of the temper shown by my 
Honourable friend, I will not be led into making any statement against 
his general political conduct. I did not mean to suggest that he had pre-
viously entered into a pact with the Government to support this proposal. 
All that I am concerned with is that, on the present occasion, he is sup-
porting the Government proposals. And if I can show to him what was 
the basis on which the original proposals of the Government were founded, 
I hope that my Honourable friend, as a rea.sonable man, will change his 
opini6n and see his wa:y to supporting Pandit Madan Mohan Malaviya.'s 
amendment. In view of this, perhaps you will a.llow me to complete the 
sentence that I was quoting from Mr. Hal'dy's Report. 

With regard ~o the second cla.ss of goods that I mentioned earlier, Mr. 
Hardy said in his Report: 

"The coa.raerprinted shirtings Rre sufficiently new to the Indian market not. to have 
effect.ed the loca.l output seriously yet, but they art! evidently ei ~ succe .. ful and 
constitute a. definite dllnger." 

He dealt, I suppose, more with the future when he wrote this sentence 
than with the immediate present. The Government were influenced by 
political considerations, and thought more of the immediate present than 
of the future, and in those circumstances made that proposa.l which has 
been repeatedly discussed in this House. I think: I may fairly claim from 
the figures that I have placed before the House, tha.t the Government 
thought tha.t the plain grey goods made from coa.rser counts needed 
immediate protection. As regards other goods, they thought that the 

- danger was not so great., that the Japanese goods came into competition 
with the British goods also, and that therefore they should put forward no 
proposal which wouln leave them open to the charge that it was 
made ostensibly in the interests of India, but really to give· protection to 
La.ncashire as against Japan. Now, Sir, if this is their position, or if this 
was their position, as shown by the figures contained in Sir George Rainy's 
speech, I should like to know what objection they have to a.ccepting the 
amendment proposed by Pandit Madan Mohan Malaviya. My Honourable 
friend, Mr. Birla, stated to the House some days ago that, in his opinion, 
even the protection proposed by Government would not suffice. 
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JIr. :rreatclent: I am somewhat surprised that the Houourable Membe! 
is still labouring to convince Governmeull. . .. 
. ~ 1t Birday lfatb ltunuu: Sir, I am not so great a simpleton as to 
llnagme that any words used by me can change the resolution of Govern. 
ment. But I do still hope that there may be some Honourable Members 
amongst ourselves who ~  believe, in view of the facts that are being 
placed before them, that if we accept the amendment of Pandit Madan 
Mohan Malaviya, the mill industry would not be placed in any serious 
danger. The mill industry would require more protection in any case, 
whether Pundit Madan Mohan Malaviya's amendment is accepted or that 
of Government. If that is 80, why not accept this proposal and leave us 
free, Q year hence, when the constitutional changes that my Honourable 
friend Sir George Schuster referred to in his budget speech had come 
about, to deal with the situation as we ourselves thought best. Sir, I will 
labour this point no more. I will only say, before passing to any other 
point, that this is a matter which requires a serious reply from Govern· 
ment. The figures that I have placed before them are those taken by 
them from Mr. Hardy's Report and circulated to Honourable Members. 

Sir, my Honourable friends Sir George Schuster and Bir George Rainy 
laid great stress on the interests of the consumer, when defending the 
actual proposals emhodied in their Bill. That argument has been dealt 
with by more than one speaker, and I do noL propose to repeat a single 
word of what has been stated already. I should only like to discuss it 
in relation to two concrete matt.ers. My Honourable friend, Bir George 
Schuster, has already imposed taxation on us amounting to about 5 croreS. 
If he had put a heavier duty on Lancashire goods than he has done, it 
cannot be said that he would have injured the interests of the /Consumer. 
The consumer would certainly have lost, but his loss would have been the 
gain of the State. But what is the position now if prices rise? My 
Honourable friend Bir Darcy Lindsay contended that prices would not 
rise. I doubt, Sir, whether there is anybody who can say confidently, at 
this stagc, that prices would remain at their present level. Besides, the 
representatives of LancaRhire, so far as Reuter's cablegrams have in o~e  
us, themselves look upon the five per cent. e i~l Preference us some 
compensation for an increase in the revenue duty from 11 p!!r cent. to 15 
per cent. Now, how caD this Imperial Preference be regarded as a com· 
pensation, unless they feel that the exclusion of non·British goods and the 
absence of any competition in regard to goods made from finer counts, 
would enable them to raise the prices of these goods? They would have 
a practical monopoly in these finer goods. Japan might not have been 
importing into India large quant,ities of goods of finer classes. But there 
was the possibility, that, sC'eing that there was no outlet ~o  coarser g<>?ds, 
it might turn its attention to finer goods and thus come mto more serIOUS 
competition than hilS been the case hitherto with British goods. What 
will happen if prices ri8e? If they rise to the full extent of fiv£> per cent., 
then, as Sir George Rainy has told us, the con8umer would suffer to t~e  
extent of two crores, and in whose pockets do these two crores go? WIll 
they be utilised by the State for the ene i~ of the people whom they lIJ'e 
taxing? No, they go into the pockets of pnvate capItalIsts. Take o,nother 
instance. that of cotton. I have discussed this question with some of I?Y 
Honourable friends who are conversant with this matter. If the dutIes 
imposed by Government prove effective. we may ~ e it that the Japanese 
imports into this country will cease. That may nave an effect on the l~  
chase of raw cotton by Japan. In that case, the price of cotton may fa. . 
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Here again the agriculturist who produces raw ootton suffers. (Hear. hear.) 
If we oan say to him that his sufferings would benefit the State, there 
would be some justification for the acoeptance of the Government'a pro-
posals. Hut how can we accept the proposal made by the o ( ~n ent 
and impose an additional burden on the agriculturists at the present 
time in the interests of foreign capitalists? I think, Sir, even the interests 
of the consumer, adequately considered, should have led Government to 
impoee an all round protective duty of five per cent. 

Sir, 'His Majesty's Government, us is well known, hnve been trying 
for some time to induce the countries which are Members of the League 
of Nations to enter into a tariff pllct. Their object is that there should be 
a tariff truce, Rnd that tariff walls should be pulled down. Recently the 
President of the Board of Trade announced, in the House of Commons, 
that a convention had been signed as well as a protocol regarding future 
negotiations for reducing trade barriers. Sir, if this is the policy of His 
Majesty's Government, are tlhey morally entitled to enforce or approve of 
a tariff in India which gives them an advantage age,inst non-Indian goods? 
If they are serioUS'ly desirous of prevailing upon the nations concerned, 
not to raise tariff barriers, is it not their incumbent duty to make it plain 
to them, in the most incontrovertible manner, that they at, any rate, do 
not propose to raise tariff barriers directly or indirectly to their own 
advantage and to hit the trade of a friendly country. If, however, they 
do not take up Jhis moral stand, their efforts at the cessation of tariff wa.rs 
are doomed to failure. It is, Sir, taking the question in It large sense, a 
moral question. His Majesty's Government cannot profess one thing and 
take their stand in practice on another thing. I hope that, if the Govern-
ment of India themselves attach any importance to nbc moral aspect of 
this question, they will still consider the advisability of accepting Pandit 
Mnlaviya's amendment and press it on the attention of the Secretary of 
State. 

Mr. Premdent: I congratulate the Honourable Member. 
Pand1t Btrday Bath ltuQlru: I do not see what you and we together 

clln do at this stage. Both you and we are working the constitution as 
it is. 

Mr. Jehanglr K. Munshi (Burma: Non-European): Sir, in this connec-
3 tion, will YOIl permit me to rise to a point of order, partly 

I'.M. a point of order and partly a point of procedure, and partly to 
request the Chair to help the House against the coercive tactics of Govern-
ment. May I point out to the Chair that there is a third amendment 
which has not yet been moved, and whioh seeks to impose a duty of 20 
per cent., winbout discrimination and which has the support' of the 
Natibnalist Party, the support of my Honourable friend Mr. Jinnah and 
the Independent Party, the support of Sir Darcy Lindsay and Members 
of the European Group, Bnd also the support of a large number of un-
attached Members of this House. May I, Sir, appeal to vOU, that instead 
of confining this debate to these two amendments, vou' mav allow this 
other amendment also to be moved and discussed and that 'it should be 
voted upon first. If that amendment ill carried, all it ill bound to be 
carried because everybody wants it-the millowners also want it-and if 
the Government stiJI want to pursue their coercive tactics, they CAn then 
take the Bill to the Council of State and bring it back to this House in 

D 
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the form they insist on; and then the difficulty with which my Honourable 
friend Mr. Jinnah and his party and I myself and other Members are 
faced will disappear. We shall record our opinion tha.t the mill industry 
should be afforded adequate protection by t.he imposition of an uniform 
duty of 20 per cent. If, in spite of this, Government insist on the pro-
posals embodied in Mr. Chetty's amendment, they can t,ake the help of the 
Council of State. Rut for our part we shall be recording our preference 
for R. uniform duty of 20 per cent. • 

Xr. Prealdent: But what is the Honourable Member's suggestion? 
Mr . .Tehanglr E. KunBhl: My suggestion is that this particular amend-

ment may be discussed and put to the vot(J first. . 
Mr. Prel1dent: Which amendment? 
Mr. JehaDg1r E. KUD8h1: I refer to the amendment of Munshi IswBr 

Saran* which has also been welcomed by Sir Darcy Lindsay. 
Pandlt Thakur DII Bhargava (Ambals Division: on-~u n : 

J.. similar atnendment stands in my name as well as in the names of others. 
JIr. President: If the Honourable Member is so sure that other parties 

are going to support that amendment, in spite of the attitude taken by 
Government, I would certainly sccept his sQggestion. 

JIr. Jehangir E. llunah1: We have heard it suid On the floor of this 
House by the spokesmen of the different parties. 

Kr. President: Then, the Honourable Member has not heard properly. 
Sir Purahotamdu Thakurdll (Indian Merchants' Chamber: Indian 

Commerce): I propose to address the House after my Honourable friend 
Pandit Rirday No.th Kunzru has finished, as to what my party thinks 
about this amendment. 

JIr. Prealdent: I hope the Honourable ~e et:  Pandit Hirday Nath 
Kunzru, will now conclude his observations. 

Pandtt Blrday Bath Eunzru: It only remains for me, Sir, to say a few 
words. 

Mr. President: Is the Honourable Member still going to continue this 
farce of a debate? 

Pandit Birday Bath Eunzru: If we choose to come here, I ca.nnot see, 
Sir, how we can set at naught the ordinary procedure of the House and 
trv to ~on in e the Members of this House who differ from us in any other 
way. bir. my Honourable friend, Sir George ~uste  in. his budget 
Bpeech, asked us to bear in mind the value of a friendly ttltu ~ that we 
might Rssume towards Ris Majesty's Government. ~ e l~te the 
significance of those words, hut I do not congratulate him on ha.vmg us~  
them at this stage. It is well known that we are in a dependent condI-
tion snd that speaking . . . . 

• "Yn suh-clause (1) of clalll11'1 2. in t.he propOl!ed Item No. 156A, the worda 'nl't of 
British manufacture' occurring In the II800nd column be o it~  
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Mr. Pr8114ent: I do not want to give any more hints to the Honour-
able Member. 

Pandlt BJrday lfath Kunll'U: Speaking in a constitutional sense, our 
rights can be achieved only through His Majesty's Government and 
Parliament. Does the Honourable Sir George Schuster mean to tell us 
that, unless we are 'Prepared to make concessions of II. far-reaching charac-
ter and to agree to things which, in our clear judgment, we should not 
accept, then we should not expect these great changes that India desires. 
If that is his meaning, then that would be un additional argument for 
strongly supporting. Pll.ndit Malaviya's amendment. His proposal 

postulates political equality between the various parts of the Empire. When 
that equality ha!; been achieved, it might be considered by India in the. 
way it likes and us suits her best interests; but so long 8S India remains 
in her presellt position, 80 long a,s she it:! in her present dependent condi.tion, 
she cannot even think of the proposal that has been placed before the 
House by the Honourable Members opposite. 

Sir Purshotamdas Thakurdaa: Sir, I will be very brief, and perhaps I 
would not have spoken at all but for the fact, that my party desire that, 
before these amendments arc voted upon, the position of this party should 
be again made clear before this House. I feel that we, on this side of 
the House, regret as much as anybody else on this side of the House, the 
decision of Government, as put befoTe the House by the Honourable the 
Leader of the House immediately after we met. And if I may say one word 
in passing before I proceed further, I hope my Honourable friend, Pandit 
Kunzru, will understand it in the correct spirit if I say that the Members 
on these Benches regret the remark which he made regarding my Honour-
able friend Mr. Jinnah. the Leader of this party. 

Xr. Prea1dent: He meant nothing. If there was any feeling that the 
Honourable Member meant anything, I would certainly ask him to with-
draw it. 

Pandit 1Ilrday lfath Kunzru: I made it lperfectly plain that I did not 
wish to bring any political charge against Mr .. Jinnah and Mr. Jinnah 
himself fully accepted that. 

Sir Purshotamdaa Thakurdaa: I was going to say thati myself. The 
Honourable Pandit did make it clear that he meant no insinuation. But 
bearing in mind that, Illy Honourable frJencl himse'!f many times agrees 
with Government in less compelling circumstances, in this CBse in which 
my Honourable friend Mr. Jinnah and most of those who are sitting 
behind us do. I think that he might have spared us even those remarks 
which necessitated my Honourable friend Mr. Jinnah getting up and say-
ing what he did. I am quite sure that Pandit Kunzru did not mean any-
thing mOTe than simply saying that we support Government, but Pandit 
Kunzru himAelf very often agrees with Government more than we do. 

Pandlt 1Ilrday lfath. Kunzru: Can you give any instance of thst? 
Sir Purlhotamdu Thakurdu: Surely my Honourable friend does not 

always and invariably differ from Government? He may agree with 
Gonrmnent in the beat of cases. 
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. ....... tlDrday Bath Jt1lJl&rU.: Only when they are right, and not more 
than ynu do. 

Sir Purabotamdll Th&kurdaa: We ourselves have made our position 
clear, and I sa.y that, when the atmosphere is tense, as it happens to be 
in this case, my party wishes that even what little he did say. were not 
mentioned. 

Now regarding the merits of my friend Pandit MaJaviya's amendment, 
and the renson why this party cannot support his amendment. Sit, the 
Leader of my party, Mr. Jinnah, has made our position clear, but he 
made that clenr Lefore the Government statement, or rather the announce· 
ment of their final decision, was made on the floor of the House. I feel, 
Sir, that I ought, at the request of my party, to make the position of my 
party further clear if I can make it clearer than Mr. Jinnah has made it. 
Everybody in this House is agreed that the cotton textile industry of India 
should have the maximum Iprotection that oan be available to that indus· 
try by the Legislature and Government. There is no difference of opinion 
a8 regards that, and the question then is, what are the alternatives before 
the House. There are two alternatives. I will not go into the 4 per 
cent. ~ enue duty, which is in force today. The first alternative is that 
Government propose to give· 3t annllil minimum on grey goods plus 5 per 
cent. on non·British goods. I will call that A. The second one is my 
Honourable friend Pandit Malaviva's amendment, which I will call B, wmch 
is, 3! ann as minimum on (/11 go'ods not confined merely to grey ~o s and 
on all goods not confined merely to non-British. Now, Sir, the whole 
question to be considered is, having agreed on the main thing, subject to 
any preference which I wiIl tackle in a second, the> main thing that 
weighs with my party is, which of the two propORitions gives the indus· 
t:l)" at this juncture-whirh is admitted by all to be a very critical june· 
ture--the utmost 'protection. Undoubtedly, on mere figures, if there was 
no Imperial Preference or protection simultaneously to British industries 
involved in this, I have not the lenst doubt that the Honourable Pandit 
will agree that whnt Government suggest gives .the greater protection. 

JIr. T. Prakasam: Sir, may I interrupt mJ Honourable friend and Bsk 
him to tell this House whether his party would be agreeable to have ~ 
20 per cent. duty all round, as suggested in the amendment of Munsbl 
Iewar Saran 'I 

SIr Purahotamdaa 'l'hakurdaa: If my Honourable friend had waited n 
little, hf' would have heard that o~ myself. The whole question is 
whether the S! annas minimum on all goods ensures· more protection than 
3, annas on grey goods plus 5 per cent. on non·British goods. 

lIr. T. Pralruam: Unnecesllary if you agree to that. 
Sir Purlhofiamdu 'l'hakurdal: The -question then -arises, is the IS per 

cent. duty on Bon.British goods, pZ'U8 3! annal'> minimum on grey goodll. 
free from any faults 'I 

Pandlt Kadan Kohan Kalaviy&: On a1\ grey ~oo l  

Sir Purahotamdaa ·Thakurdu: Yes on all grev goods. And we have , - . th t we from these Benches clearly said, in the course of the ~e il t e  ';1 t 
say that the main fault with it is thnt -it makes protectIOn aVBlls e 0 
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the British industry simultaneously· with tJhe IDdi&Q; industry. Noae of 
us has tried .00 conceal it, nor have we overlooked it. What we feel ii, 
~ there any option? And the statement of the Honourable the Leader 
of the House, on behalf of Government, has made it abundantly clear 
that there is no option to this House, unless it wishes to wreck this BilI, 
but to agree with Government. 

My Honourable friend Mr. Prakasam says, would we agree to a total 
of 20 pt'-1' cent. OIl all piece-goods, 11luB a 3i annas minimum'/ Sir, 1 do 
not know what umendment my Honourable fnend, Mr. JinIluh, would 
have moved if the Government statement had been otherwise t,han it 
has been. But 1 have not the least doubt that, even Mr. Jinnah cou)el 
not have disagreed from it, and I think I can say, on behalf of the other 
Mem bers of my party, that we would have voted for it if GovbrIllllent had 
said that they were prepared to accept whatever amendment was passed 
by this side of the House; for this reason, that the millowners of India-
not restrict.ed to Bombny, for it has been brought out rather too much, 
but the millowners of Madras, Calcutta, Cawnpore, Ahmedabad and all 
other places-when they were brought together at Delhi less than three 
months back, all recommended that the minimum proteotion with which 
they could stllnd at this particular juncture was 20 per cent., plu8 St annas 
par pound .minimum. Therefore, if the best interests of the industry are 
to be consulted, this is what should be made available to us, and it is very 
likely that, if the statement of the Leader of the House had been other-
wise than what it was, perhaps Mr. Jinnah might have moved an amend-
ment in thQt direction. But in view of what the statement has been, Bnd 
in the peculiar circumstances in which this House has been placed, and in 
the peculiar circum'ltances of the constitution of India-which we may not 
like and in fact I like it least of all-what is it that we can do in order to 
.. ave the industry? And my party has come to the conclusion that, in aU 
these circumstances, and with our protest regarding the protection to the 
British industry part, which we dislike equally, discretion is the bettel' 
part of valour, Bnd we propose therefore not to wreck the Bill. We have 
no option hut to oppose PAndit Malaviya's amendment. 

Pandit Madan Mohan Kalaviya: May I ask whether my Honourable 
friend will tell the House whethor the amount ·)f protection which my 
aml'ndment will !lccure to the Bombtty ind\lstry will not be a great help to 
the industry, whether it I!Ihould not be regarded as sufficient under the 
cireumstanees, and whether, if my amendment is accepted, the amount of 
protection it ~i es is not on the whole better in the interests of Bombay 
itself thRn accepting it with the preference to the Unit.ed Kingdom goods 
which the Government propose? -

Sir Pul'Ihotamdu Tbakurdu: I think that qtiesQon can more adequate-
ly be e l~e  by my Honourable friend. Mr. Mody, who speaks officially 
lor the mills of BombRY, And I do not think that I am in a position to 
give him a categorical answer. 

Hr. B. P. Mod, (BombRY Millowners' Association: Indian Com-
merce): I did not intend . . . . 

'!'8Ddif: Madan Mohan I/Ialaviya: We should like to have the opinion 
of SIr PurshotflmdaR Thakurchls, because the country is entitled to know 
whether, in his considered judgment, with his knowiedge of the industry, 
he disputes the correctness of my proposition, that my amendment secures, 
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on the whole, greater advantage and greater protection to the industry in 
Hombay than the proposals of the Government, with preference to the 
United Kingdom goods, which will work to the destruction of the Bombl\Y 
industry in the long run. 

Mr. H. P. Mody: ~i  ..... 

Pandtt Madan Mohan Malavlya.: I need not trouble my Honourable 
friend. I wantea the Honourable Member, Sir Purshotamdas ThakurdQs, 
'to reply. 

Mr. B. P. lIody: I fully intended to accept the QdviC?e which you ten· 
dered to the House this morning that, in view of the very acrimonious 
and lengthv debate which had taken place on every single issue arifling out 
of the proposals which Rre now before the House, Members would he well 
advised if they did not further prolong the debate. But, Sir, the Honour-
able the Leader of the Opposition wishes to know categorically from me 
8S well as ..... 

• r. Itt. R. layakar (Bombay City: Non-Muhammadan Urban): On n 
point of order, Sir. The question has been asked by the Leader of the 
Opposition to Sir Purshotamdas Thakurdas, apparently on the ground 
tha,t he is not a millownel', and he is in a position to advise the House 
dispass:onately. That question should therefore be answered by him IIond 
not by Mr. Mody, who is identified with the issue. 

Sir Purahotamdaa 'l'hakurda.: I very much appreciate the compliment. 
But I am afraid I must disappoint my' friend, for this reason, that I oan 
act only on the information which I have received here, Rnd the informa-
tion whieh I have received from my ChAmber till now-and which has not 
been of a meagre character, I Play tell the house-justifies my giving 8 
reply in the negative to whut the Honourable the Leader of the Opposition 
has put to me. But I thought that Mr. Mody, with his expert knowledge 
of the subject, would be able to give a more detailed reply. 

The Honourable Sk George Ramy: rt wil.i not be necessary. 
Mr. President. J think, that I should speak at any great length as regards 
the amendments. But I sho,!ld like to begin with what was said by the 
Honourable the Leader of the Opposition when he complained that I did 
not, in winding up the debote on the consideration stage, reply fully to the 
arguments of my Honourable friend, Mr. Birls. Well. Mr. President, I 
flpoke for 50 minutes on that occasion, and at that stage it seemed to me 
that. sinct: an opportunity would naturally arise of replying to Mr. Birlll 
in connect.ion with the amendment, it seemed to me right thnt I should 
reserve most of what I hRd to say on the subject till then. My Honourable 
friend:s view is th!lt, if the propOSAls of the Bill become law, British 
manufacturers will be able to take full advantage of the difference between 
the 15 per cent. duty nnd the 20 per cent duty, at any rate in the cIa-sa 
of non-competitive goods, find tlwt the rCEmlt will be to put a sum, which 
he estimates to be about 2i crorl'S annually, in the pockets of the British 
manufaeturers. Now. the whole question is this. Is it likely, 
is it indeed possible, that the British manufacturer 
could nctuRIl.v do that? I bave given full weight to the 
quotation which the Honourable Mr. Birla made from the Report of 
the Fillcnl Commission on that subject. hilt my own belief is quite clear 
that the conditions tire such that, thot result, or any result at all es~ l
ing it, is extremely improbable. Take the CBse of bleached goods. .Nmety-
five per (·ent. of the total imports into India come from the United KIngdom, 
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find the imports from Japan are only about 1 per cent.. Under those 
conditions, I think it is reasonable to suppose that the price of bleached 
gOOds ml1st be fixed at present by the competition between' t~e British 
ttlanufacturers themselves-it is not the case that the Lancashire manu· 
facturers constitute a combine or trust at present; on the oontrary there-ls 
a great deal of competition between them-and I could hardly. believe it 
possible that the imposition of ~n additional .5 per cent. agamst n<?n-
British goods could operate-seemg that the Imports from other countrIes 
amount to only 5 per cent. of the total--could operate to increase the prlee 
bv anything like the full extent of the difference on the duty, or indeed in 
tliis cBse to increase it at all. 

Now, take the case of the dhotis. On the figures of 1928·29, the British 
percentage of the imports is9S per cent. It is true that here the imports 
from J apun, although still comparatively small, are increaslUg rapidly. But 
I think it must stHI be true that, i.n the main, the price of dhotis, where 
they are of a quality, which does not enter into competition with dhotis 
made in India, must be fixed by internal competition between the British 
manufacturers. 

'l'ake the coloured goods, 'rhe percentage there is quite different. Not 
only from J Bpan but from other countries, proportionately there is a much 
'larger import of coloured goods than in the other classes. ' But Br:itish 
goods still comtitute 66 per cent. of the total, and if thel prices are 
examined-I had some figures worked out, and I find that, whereas some· 
thing like 86 million yards of the Japanese coloured goods would probably 
be subject to the specific miuimum duty owing to their low price-and that 
is something like four· fifths of the total imports of coloured goods from 
J Bpan-in the cl1se of the British goods, it is only about 17 million yards-
\vhich is about 5 per cent. 6f the imports-and the inference I wish to draw 
ill that the British goods are of milch finer quality than the great bulk of 
tht:! coloured goods imported from Jupan. Therefore, in the CBse of 'these 
finer goods, there is a very great preponderance of British imports, and the 
prices again \vill be determin<>d by rompptition l\mongst tllCl Britiosh m::mu-
facturers. 

Several spellkers have referred to the figures which I gave iu the note 
which WIlS circulated to Members of this House. The most significant thing 
Rbout these figures, to my mind, WIlS the very olear evidence they supplied 
of how the cotton industry had been able to grow steadily and, as compared 
with any other industry in India, rapidly, against the British industry, not-
withstanding the fact that, at no time has it had the advantage of more 
t.han 11 per cent. duty by way of actual protection. I think Honourable 
!dembers on the other side altogether underrate the extent to which the 
ln e~e  of the duty to Hi per cent, is likely to restrict the market in India 
f?l' Bntlsh goods, and by restricting the market, to intensify the competi. 
tIon.. ~t  I t in~  is an aspect of t ~ case which deserves the very full 
consIderatIOn of thIS House. But I Will SAY a little more than that. If 
t~  Bcheme in the Bill hRd actually the effect suggested, namely, that it 
did not. kflep down the burdf'n nn the consumer, but did place, at the 
expense of the. ons l e~  fI la,rge sum of money in the p08B9ssion of 
manufacturers 10 the tIm.ted K,mgdom, that would be entirely and absolu-
tely con:trllry to t ~ ,mtenbons of Government, and we recognise, 
Mr. PreSident, that thiS I.A a matter which, in the inLercRts of India, ought 
to he kppt un 1~  ohservntlOn. Whnt. we nre prepared to clo, is to mnintain, 
to tho best of our ability, tl continuous record of the prices of piece-goods 
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during t,he next yellr, and if the Bill becomes law, then at the end of the 
year when the new duties have been in operation -for that period, to .put 
an officer on special duty to inquire into this particular question as to what 
hBsbeen the effeot of the duties upon the prices of cotton piece-goods, 

.Dtwan Ollaman Lall: Do I take it, Sir, if I may be permitted ~ 
interrupt the Honourable Member, that he means that, after a yesrs 
operation of this particular measure, Government win take steps to find 
out to what extent the burden on the consumer has increased? 

The Honourable Sir Geor,l Bainy: No, Sir, not necessarily to revise the 
. measure, bllt at any rate to investigate, not the. question of what is happen-
ing in Bombay as regard manufacturing costs, but as to how the prices of 
imported piece-goods have been affected. -

DiwuOhaman Lall: With what object? 
The Honourable Sir Geor,e Balny: We would be prepared to lay the 

Report of tbe special officer on the table of the House so as to give the 
House an opportunity for discussion. 

Dlwan 0hamaIl Lall: I want to be particularly clear about the ono~ 
able Member's suggestion. Would Government he prepared to bring in a 
measure amending this particular Bill? 

The Honourable Sir George Balny: If it were found that the effect of 
the measure was such as has been apprehended by Mr. Birla that is .if 
it could be shown clearly that very large sums of money at the' e e n~ of 
I,he consumer were passing into the hands of manufacturers abroad, then 
Government would have to reconsider the matter. Now, Sir I should like 
io refer briefly to anothet aspect of the case \\;h;ch has e~n rather casu-
,Illy touched upon -by one or two speakers and was referred to at greater 
length by my Honourable friend, Sir Zulfiqar Ali Khan, namely, the effect 
of thc proposals in the Bill, or indeed of the proposals in my Honour. 
able friend the Pandit's amendment, on the interests 'of the cotton grower. 
Undoubtedly this is one of the interests which the Government of India 
have to keep in mind and to ~  as far as thAv can. Apprehension 
has been expressed lest the effect of the proposals;n the RiH might be 
to restrict the purchases of Indian' cotton, and by n reduction of competi-
tion, to lead to the Indian cotton ~ l ( e  getting Q lower price. Well. 
Sir, we have mAde an attempt to CIllculate so far itS Japan is Mncerned. 
how much of the Indian cotton that goes into Japan comes bAck int.o 
India in the form of piece-goods; and the best calculAtion we can make 
suggests that the percentAge of the India.n cotton that Mmes back as pieee-
goods from .Japan could not possibly be put higher than 15 per cent" a.nd 
ml'l!y be a good deal lower. 

Xr. M:ukhtar Singh (Meerut Division: Non-Muhllmmada.n Rura!": 
What is the percentage of Indian cotton consumed in England ond comlOg 
back to India as manufactured goods? 

The HonoUl&ble Sir George Batny: What I was saying WitS t ~ tl!e 
percentage of Indian cotton exported to JapAn which returns to Indln In 
the form of piece-mods was ahout ).') per cent. of the. e o t~ to Japan. 
My point is. Sir, that it is not on-I,Y for the supply of the Indum mark.at 
that Japan requires to import Ind16n cotton; the great bulk of the IudlaD 
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cotton that Japan uses is used for other markets. . She ~ ~ own 
domestic ma.rket, there 6s the China market and there ia 
c.be market in the Levant and EBSt Africa, and these 
JQarkets of course are not affected b}' the duty. Therefore I think that 
the apprehensions expressed as to t ~ danger to the Indian cotton gIrOwer 
are perhaps a little inclined to be exaggerated. Neverthelees it is ~ 

matter which, as I have said, Government have a duty to safeguard. ,lnd 
when we place an officer on special duty ai. the end of the year, I think 
n·;\ might very well be deputed also to consider the (offect upon the demand 
!or raw cotton and the price received by the cultivator of raw cotton. Now 
this brings us back to the amendment of the Honourable the Pa.ndit. 
'I'his proposal that Government has put forward for a 8, annas specific 
minimum duty on plain grey goods is put forward 8S a temporary expedient 
to provide Ii temporary shelter for the industry, especially in Bombay, 80 
&S to give it time to reorg.anise itself. But I am by no means sure that 
it is likely to form a permanent part of such tariff 8lT8.Dge-
ments as the Tariff Board may recommend 'BOme 2l or 
2f years from DOW. For· there is always a danger that, if in • 
case like this you make the ooarse goods relatively dear by n heavy duty, 
you might affect the Indian cotton grower unfavourably in so far as tJie 
demand was tra.nsferred to the finer goods rather than the coarser goods, 
and for that reason I am averse to any extension of the at annas minimum 
duty to any class of goods except the plain greys, where it has got a 
definite temporary purpose to serve. I would ask th6 House to take that 
also into oonsideratiotl. My Honourable friend Mr. Hardy this morn-
ing explained very clearly arid lucidly to the House the administrative 
difficulties which in the view of Government make the plan of a. Si annal 
minimum duty applicable to all classes of piece-goods praotically un oll ~ 
able. It would, we fear, lead to a congestion of trade, which would btl 
found intolerable by the business community generally, and would opet"A.te 
in a very harsh way against those engaged in the trade. I am not g,oing 
",'er the same ground  again. but in addition I would sn,)' that the best 
t.onsideration I have been able t.o give to the Honourable the Pandit's 
amendment has convinced me that his propOSitI is open to serious objec-
tion" as compared with the plan in the Bill. Sofnr as I have been able 
to anticipate the probable effect of bill amendment, if it were to be incor-
pornted in the law, I am afraid. it would be to a large extent to impone 
n high rate of duty where protection was not required, Bnd to admit Ht u 
lcwer rnte of duty a considerable amount of competitive r,oods which, under 
the Bill as it stands, would be subject, to n ut~  of 20 per cent. That 
would be 80 at the present level of i~es  But of ('ourse if i~es were to 
se~ n  we cannot anticipate that t.hepres/,.nt very low price of raw cotton 

and the consequent very low price of cotton piece-goods will continue 
throughout the three-year period-if t,here were an appreciable riF;e in the 
price, the difference to the industry between the proposals in the Bill and 
the proposnls in the Honourable Panflit's nmendment might become ve.ry 
large indeed, because as prices rose, a l ~  and 'larger quantity of goods 
would cease to be subject to the 8t per cent. specific duty and would be 
subject only to the 15 per cent. dutv, wheleM un ~  the Bill they would 
(·ontinue to be 9ubject-I am spenking of non-British goods-to the 20 pP.!' 
eent. duty. 

, Now. Sir, my friend Diwan Chaman 1.a11 cross-questioned me this morn-
mg to some extent about the Anglo-Japanese Convention. I can only 
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Bay that I am afraid he has discovered a mare's nest. As I said this 
morning, when a treaty is made in the name of His Majesty the King 
Emperor, goods produced in any part of His Dominions are not described 
E.8 goods of foreign origin. There:'! no question lit all tllxHlt thnt. We 
have kept our hands entirely free in this respect, Bnd Il9 I snid this morn-
~ : t e ~ ,is not in existence any commercial agreement or treaty which 
limIts Indu!. s freedom to grant preferential rates of duty to other parts of 
the British Empire if she sees fit. 

Now, Sir, I promised that I would not be long, and I trust I shall be 
able to keep that promise. I am not going over the ground I have 9 ~
ready covered at any length in earlier speeches, but I will again say to this 
!House that, after giving my unbiassed judgment to all the various s e ~s 

and expedients that haV'El been put forward, and nft·er listening carefully 
to all that Honourable Members have said, I remain of the opinion with 
which I started, that the proposals in the Bill oome nearer to provid-
ing for the needs of the situation than any other that can be devised. 
I recognise the heavy responsibility that rests upon us who sit on the 
Treasury Benches when we have to come to a decision as to what pro-
posals weahall put forward as being the ~st in {")ur judgment in the in-
terests of India. I recognise that our proposals should be subject to scru-
tiny, should be closely examined. and that Members of this House who 
disagree with us may naturally view with suspicion all our proceedings. I 
fIJD not going to argue about all that. But whether I am believed or 
whether I am not, I am going to repeat what has already been said, that 
the proposals in the form in which they appear in the Bill originated 
in the Government of India and originated nowhere else 
find are Bupported by the Government of India because they 
believe that they are the best propOBI;Lls thny can make in the interests of 
IndiSj and for no other reason. ' 

Itr. President: Having regard t·o the attitude of the Government I 
have decided, in the circumstances of this Bill which are so obvious to 
Honourable Members, to put the questions, but I should like to make 
one observation. I made B certain suggestion to the Government, and they 
did not accept it. The threat held out bv the Honourable the Commerce 
Member to the House, therefore, remains unwithdra.wn, and I desire, in 
that view, to place on record that Qny decision that the Assembly might 
finally reach on this important question will not be by the free vote 
of this House on merits. 
Now, I shall put Pandit MalBviya's amendment first . 
• aulvt Mohammad Shalee DlOocit (Tirhoot Division: Muhammadan): 

Sir, before vou put this amendment. to the vote, I would like to raise Il 
point of order, find it is this. No'''' that the Atnge I)f voting has be.en 
reached, I want that no HonourAble Member who has got any personal ~
tarest in the subject matter of the Bill should be nllowed to vote. This IS 
8 Bill for protecting the cotton industries of India, and there are. several 
Honourable Members in this iHouse who own an intereHt in the lu t ~  

either AS Directors or as ~nts .. -.' . 
Xr. President: I have already placed on recorn thAt anv decision i ~ 

~ e Assembly might reach on this Din will' not he bv the fn': vote_of t71f; 
House. It is therefore not necessary to go into tilE queshnn rmsed >y 
t.he Honourable Member. 
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Xl. Prelldent: The question is t ~ I] 
"In !uh.clause (1) of clause 2, for the propo!ed 

wbetituted : 
Item No. 156A tHe following be 

• 156A Cotoon piece·goods . • A I tI'11(,"/!m 16 rr eeoC. or 
3 annM per 
pouad, . which· 
ever it hightr '." 

The Assembly divided: 
AYES-44. 

Acharya., Mr. M. K. 
AlI:nihotri, Mr. K. B. L. 
Aney, Mr. M. B. 
Ayyangar, Mr. K. V. Rangaswami. 
Bhargava, Pandit Thakur Du. 
Birla, Mr. Ghanshyam Du. 
Ohaman LalI, Diwan. 
Daa, Mr. B. 
Daa, Pandit Nilakantha. 
Duit, Mr. Amar Nath. 

Dutta, Rai Bahadur S. C. 
Farookhi, Mr. Abdul Latif Saheb. 
Ghnznavi, Mr. A. H. 
Gulab Singh, Sardar. 
Hajj, Mr. Sarabhai Nemehand. 
Jayakar. Mr. M. R. 
'Kartar Singh, Sardar. 
Kidwai, Sheikh Muehir Hnsaiil. 
l(unzru. Pandit Hirdav Nath. 
Lahiri Chaudhury, Mr'. D. K. 
LAlchand Navalrai. Mr. 
Malaviva, Pandit Krishna Kant. 
Malavi'ya, Pandit Madan Mohan. 

NOE8-60. 

Mitra, Mr. S. C. 
Moha.mma.d Iamail Khan, Haji 

Chaudhury. 
o~n  Dr. B.' S. 

Mukerjes, Mr. Saradindu. 
Mukhtar Singh, Mr. 
Neagy, Mr. K. C. 
Pandya, Mr. Vidya Sagar. 
Phookun, Mr. T. R. 
Prakuam, Mr. T. 
Rang Behari Lal, Lala. 
Ranga Iyer, Mr. C. S. 
Reddi, Mr. T. N. Ramakrishna. 
Barda., Raj Sahib Harbilaa. 
Shafes Daoodi, Manlvi Moha.mmad. 
Singh, Kumar Rananjaya.. 
Singh, Mr. Ga.ya PraBad. 
Sinha., Kumar Ganganand. 
Sinha, Mr. RajivaranjlPoll Pruad. 
Suhra.wardy. Dr. A. 
Talatuley, Mr. S. D. 
Venkata.krishnayya, Choudhri, Mr. P. 

Abdul Aziz, Khan Bahadur Mian. Lindaay, Sir Darcy. 
Abdul Matin Chaudbury, Maulvl Mitchell, Mr. D. G. 
'AhduJ Qaiyum, Nawab Sir Ba.hibzada. Mitrah The Honourable Sir 
Alexander, Mr. W. B upendra. Nath. 
Ayrar, Sir C. P. Ramuwami. Mitter, The Honourable Sir 
Balpai, Mr. R. S. Brojendra. 
Banarji, Mr. Rajnarayan. Mody, Mr. H. P. 
Eaulll. Mr. E. F. Moore, Mr. Arthur. 
Chatterjee, The Revd. J. O. Mukherjee. Rai Bohadur S C. 
Cocke, Sir Hu.gh. Pai, Mr. A. Upendra. 
Coagrave. Mr. W. A. Parsons, Mr. A. A. L. 
Crwwford, Colonel J. D. Purshotamd&! Thakurdaa. Bir. 
Dalal, Dr. R. D. 'Rahimtulla, Mr. Fual Ibrahim. 
Drake, Mr. J. C. B. Rainy, The Honourable Sir Georp;e. 
Ferrers, Mr. V. M. Rajan Bakhlfh Shah, Khan Bahadar 
French, Mr .• 1. C. Makhdum Syed. 
Ghazanfar Ali Khan, Raja. Rau, Mr. H. Shankar. 
Gidney, Lieut.-Colonel H. A. :r. Roy, Mr. K. O. 
~ne  Mr. C. W. Ryan, Mr. T . 

. Halg: The Honourable Mr. H G. Sabi, Mr. Ram Prasha.d Narayan. 
HamIlton, Mr. K. L. B. Sarfaraz HUlllain Khan Khan 
Hardy, Mr. G. S. Bahadur' 
~ t ~te  Mr. r ... V. Sarma, Mr. 'R. S. 

Hlra Singh Brar, ~  Bahadur, Sl'huster. the Honourable Sir George. 
Honorary Captain. Scott, Mr. J. Ramsa.v. 

Howell, Mr. R. B. Shah Nawaz, Mian ·Mohammad. 
~  Dr. L. K. Siddiqi. Mr. Abdul Qadir. 

IsmaIl Khan: Mr. ~u  SIRtt'r. Mr. f3. H. 
~1 1  Singh. ~ l  Rahadnr Yaku\) , Maulvi Muhammad. 

~  Yamin Khan. Mr. MuhammlV1. 
n~l  SIr ( ~  Yonnp;. Mr. G. M. 

Jlnnah. Mr. M. A. ZiAllddin AhmAd. Dr. 
Lamb, Mr. W. ~  Zutfiqar Ali Khan. Sil'. 
The motion was negatived. 
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Mr. 1'rllotdlnt: Order, order. 
a. _If &* ~ (BurdwanDivision: Nop-Muhamm.ad.an RlII'&l): 

Sir, ('an an absent Member's amendment be put to the vote? 
Mr. Pr_.nt: The question is: 
·'Thai·t.be ",mendment of Mr. Shanmukham Chetty be adopted, "iz. : 
'In Bub-clause (I} of clause 2, for the proposed Item No. 156A the 

8Ilb.tituted : 
following be 

"lII6A. Cotton pieoe-aooj. (other than lentil of 
Dot more than nine yard. iD lell(lth)-

(0) plaiD fJr87. that ii, not bleached or 
dyed In the piece, if imported in 
pieoea which eitber are without 
woven headings or oontain any 
length of more than nine yarda 
whioh i. Dot divided by traD.VerN 
WOven headings : 
<i) of Briti8h manufacture • 15rr 08Dt. or 

3 ..... jMIr 
pound, WhIch. 
ever·u higher. 

(ii) IIOt 01 Britieh manufacture • Ad wlorem • 20 Fer CeDt. or 

( ~ 
(') of Britilh "Dmacture 

(ii) Dot of British manwaoture 
The Assembly divided: 

AYEB-62 • 
.Abdul .Aziz, Khan Bahadur Mian. 
.Abdul Matin Chaudhury, Maulvi. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
.Ahmed, Mr. K. 
.Alexander, Mr. W . 
.AnAr, Sir C. P. Ramalwami. 
BaJpai, Mr. R. S. 
Banarji, Mr. Rajnarayan. 
Baum, Mr. E. F. 
Bhnto, Mr. W. W. nlahibakbab. 
Chatterjee, The Revd. J. C. 
Cocke, Sir H"ih. 
Coagrave, Mr. W. A. 
Crawford, Colooel J. D. 
Dalal, Dr. R. D. 
Drake, Mr. J. C. B. 
FerrerI, Mr. V. lrl. 
French, Mr. J. C. 
Ghazanfar Ali Khan, Raja. 
Gidney, Lieut.-Colonel H. A. J. 
Gwynne, Mr. C. W. 
Haig, The Honourable Mr. H. G. 
Hamilton, Mr. K. L. B. 
Hardy, Mr. G. S. 
Heathcote, Mr. L. V. 
Hira Singh Brar, Barder Bah&linr, 

ono ~ Captain. 
He-well, Mr. E. n. 
Hyder, Dr. L. K. 
llmail Khan, Mr. Muhammad. 
Jawabar Singh, SardarBahadnr 

Bardar. 
Jehal\pr, Sir Cowaaji. 

31·alUl .. per 
.poUDd, ",hioh. 
ever I. bJ,Iher. 

• .4d t.'Qlorem 10 per !leU. 
Ad valorem • 20 per cent ' ." 

Jiaah, Mr. M. A . 
Lamb, Mr. W. S. 
Lindsay, Sir Darcy . 
Mitche1l, Mr. D. G. 
Mitra, The Honourable Sir 

Bhupendra Nath. 
Mitter, The Honourabl. Sir 

Brojendra. 
Mody. Mr. H. P. 
Moor., Mr. Arthur. 
Mukherjee, Rai Bahadur S. C. 
Munshi, Mr. Jehangir K. 
Pai, Mr. A. Upendra. 
Parsons, Mr. A. A. L. 
Purshotamdas Thaknrdu, Bir. 
Rahimtulla, Mr. Faz&! Ibrahim. 
Rainy, The Honourable Sir George. 
Rau, Mr. H. Shankar. 
1I.oy, Mr. K. C. 
Ryan. Mr. T. 
Sahi, Mr. Ram Pruhad Narayan. 
Sarfaraz Huuain Khan, Khan 

Bahadur. 
Sarma, Mr. R. S. 
SchUlter, the Honourable Sir George. 
Scott, Mr. J. Ramaay. 
Shah Nawaz, Mian Mohammad. 
Siddiqi, Mr. Abdul Qadir. 
Slater, Mr. S .• H. 
Yakub, Maulvi Muhammad. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M 
Ziauddin Ahmad Dr. 
Zulfiqar Ali Khan. Bir. 
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NOES-42. 

Acharya, Mr. M. K. 
Agnihotl'i, Mr. K. B. IJ. 
Aney, Mr. M. S. • 
Ayyangar, Mr. K. V. Rangaswami. 
Bliargava, Pandit Thakur Du. 
Birla, Mr. Ohanshjam Du. 
Chaman Lall, Diw&D. 
Das, Mr. B. 
Das. Pandit Nilakantha. 
Dutt, Mr. Amar Nath. 
Duttn, Rai Bahadur S. C. 
Farookhi, Mr. Abdul Latif Saheb. 
Ghullnavi, Mr. A. H. 
Jayakar, Mr. M. R. 
Xarlar Singh, Sardar.· 
Kid " .. ai , Sheikh Muahir Husain. 
Kunaru, Pandit. Hirday Nath. 
Lahiri Chaudhary, Mr. D. K. 
Lalchand Navalrai, Mr. 
MlLlaviy", Pandit Krishna Kant. 
Malavi,Y1Io, Pandit Madan Mohan, 
Mitra, Mr. S. O. 
The motion WBS adopted. 

Mohammad lamait Khan, Haji 
Chaudhury. 

Moonje, Dr. B. e. 
Mukerjee, Mr. Saradindu. 
Mukhtar Singh, Mr. 
Neagy, Mr. K. C. 
Pandya, Mr. Vidya Sagar. 
Phookun, Mr. T. R. 
Prakllllam, Mr. T. 
Rang Behari Lat, Lala. 
Ranga Iyer, Mr. C. S. 
Reddi, Mr. T. N. Ramakrishna. 
Sarda, Rai 8abJ.b Barb". 
Shafee Daoodi, Maul vi Mohammad. 
Singh, Kamar Rananjay.. 
Singh, Mr. Gaya Prlllad. 
Sinha, Kumar Gang&Dand. 
Sinha, Mr. Rajivaranjan Praead. 
Suhrawardy. Dr.A. 
'l'alatu\cy, Mr. S. D. 
Venkatakrishnayya, Choudhri, Mr. P. 

Xr. President.: If no Honourable Member wishes to move any amend· 
ment to clllURC 2, I shall put the clause. 

IIr. II. E. Achary& (South Areot cum Chingleput: Non·Muhammadan 
Rurl:ll): Sir, I hllve an amendment'" on clause 2. 

Xr. President: That amendment is now out of the way in view of the 
decision reAched by the House. 

Mr. B. Das: Sir, I wish to move my amendment which runs as follows: 
"In Buh-c1ause (1) of c1anse 2, in the proposed Item No. lS6A the words 'not of 

BriLish manufacture' occurring in the Becond column be omitted." . 

Xr. President: Does this amendment still hold the field in view of the 
decision j\:JRt reached? 

The Honourable Sir George Ra.1ny: I submit that, after the decision 
4 P.lI. 

jURt reached by the House on Mr. Chetty's RJIlendment, this 
amendment would be inconsistent with that decision. In fact, 

the amendment would have to be redrafted before it could have any eflect 
The omission of the words 'not of British manufacture' in the clause as it 
originally stood would have the effect desired by the Honourable Member, 
but. jf it is omitted from the clause a.s it stands after the adoption of Mr. 
Chetty's amendment, it would become meaningless altogether. 

·In lIub·daule (1) of clause 2, for the proposed 
.ub.titut.d : 

Item No. 156A the following be 

If 116A Cotton pleoe-good_ 
(a) plain grey. that is not bleached 01' 

dyed in the pleoe. ineluding bor· 
dered grey dhoti., if Imported 
in pi,'ces •.•...••...• headlngfl 
(Britilh or non·British). 

(b) othen-

Ad oolorem 

(i) of Brit;lh nu tl1 ~ . Ad tlalorem 

(Ii) not of Brltiah DWlufaoture • .A d cralorem 

• ]3 per cent. or 
3i. ann .. per 
p01lJld, wbioh· 
ever I. higher. 

] /I per cent. or 
3i nn ~ pet 
pound, which-
ever il hlgbpr. 

20 per cent-." 



LEGISLAT!VE o:l !l ~  [BIBT MAR. 1900. 

Mr. President: The question is: 
"That clauae 2, a8 amended, ~t n  part 01 the Dill," 

The motion was adopted. 
Clause 2, 8S amended, W8S added to the Bill. 
IIr. President: The question is: 
"That l u~e 3 stand part of the Bill .. 

Mr. Das. 
Mr. B. DI8: Sir, I beg to move: 
"That dause 3 be omitted." 

I 
Sir, I have very few words to slly. I only want to define my position in one 
EE'ntence Rnd place it before the House. I only want that the handloom 
weavers should be protected. Now that the millowners have sold the 
country and have got what they want, let the millowners stand by and 
afford some protection to the six lakhs of handloom weavers in the country. 
If the clause is l11 ~ e  to stand as it is, it will work great hardship for 
three years more to t,he handloom weavers. May I remind the Honourable 
Muslim Members, who are so much supporting ~e Government in this 
scheme of Imperial Preference, that the majority of the handloom weavers 
are Mussalmans? The Cotton Yarn Protection Act of 1927 reduced the 
daily wages of the bandloom weavers and you are placing them again at 
thAt disadvllntage. If you want to reduce their bread, do it by all meann 
with your conscience in your soul I 

IIr. President: The question is: 
"That clauae 3 be omitted." 

(Mr. B. Das demanded a (ijvision.) 
IIr. Prea1dent: I do not think your party wants a division. 
IIr. B. Du: I do not think there is any decision of the party not to vot&. 
IIr. Preatdent: The question is:' 
"That clause 3 be omitted." 

The Assemblv divided: 
.' . 

Abdul Matin Chaudbury, Maulvi. 
Acharva, Mr. M. K. 
Agnihotri, Mr. K. B. L. 

AYES-36. 

Aney, Mr. M. 8. 
Ayyangar, Mr. K. V. Rangaswami. 
Bhargava, Pandit Thakur Du. 
Chaman Lall, Diwan. 
Du, Mr. B. 
Du, Pandit Nilakantha. 
Datt, Mr. Amar Natb. 
Dutta, Rai Rabadur S. C. 
Farooklii, Mr. Abdal Latif Saheb. 
Ghuznavi. Mr. A. H. 
Gulab Singh, Sardar. 
Kartar Singh. Sardar. 
Kidwai. Sheikh u~ i  n~lin  
Labiri Cheudhury, Mr. D. K. 
Malaviya, Pandit Krishna Kant 

Mitra, Mr. S. C. 
Mohammad ramai1 Khan, Hajr 

Chaudhury. 
Mukerjee. Mr. Saradindu. 
Neogy, Mr. K. C. 
Pandya, Mr. Vidya Sagar. 
Phookun, Mr. 'r. R. 
Prakuam, Mr. T. 
Rang Behari Lal, Lala. 
Heddi, Mr. T. N. Ramakrishna. 
Shafea Daoodi, Maulvi Mohammad. 
Singh. Kumar Ran&njaya. 
Singh, Mr. Gaya Prasad. 
Sinha, KU11lar Ganganand. 
Sinha. Mr. Raiivaranjan Prasad. 
Suhrawardv, Dr. A. 
Talatulev. ·Mr. S. D. 
Venkatakrishnayya, Choudhri, Mr. P. 
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NOES-49. 

Abdul Ariz, Khan Bahadur Mian. 
Abdul QRiyum, Nawab Sir Sahibzada. 
Alexander, 1\1r. W. 
AYYllr, Sir C. P. Hamaswami. 
Bajpni, Mr. n. S. 
Banarji, Mr. Rajnarayan. 
Baum, Mr. E. F. 
Chatterjee. The Revd. J. U. 
Cocke, Sir Hugn. 
Cosgrave, Mr. W. A. 
Crawford, Colonel J. n. 
Dalal. ])1'. R. D. 
Drakf!. Mr. J. C. H. 
Ferr(1rs, Mr. V. M. 
French. Mr. J. C. 
Gldnev, Lieut.-Colollel H. A .• J. 
Gwyn·ue. Mr. C. W 
Haig. The Honourahle Mr. H. U. 
Hamilton, Mr. K. L. B. 
Hardy, Mr. O. S. 
Heathcote. Mr. L. V. 
Hira Singh Brar, Sardal' Rahadar, 

Honorary Captain. 
Howell, Mr. E. B. 
JRwahaT Singh, SardoI' Rahadur 

Sardar. 
Jehangir, Sir Cowasji. 

The motion was negat,ived. 

Lamb, Mr. W. S. 
Lindsay, Sir Darcy. 
Mitchell, Mr. D. G. 
Mitra, The Honourable Sir u~n  

Nath. 
Mitter, The Honourable Sir Brojendra. 
Morly, Mr. H. P. 
Moore, Mr. Arthur. 
Mukherjee, Rai Bat.adur R. C. 
Munshi, Mr. Jehangir K. 
Pai, Mr. A. Upendra. 
Parsons, Mr. A. A. L. 
Punhotamdas Thakurda8 Sir. 
Rah:mtulla, Mr. Fazal Ibrahim. 
ill ~ ~ Honourul,le Sir George. 

Rau, Mr. H. Shankar. 
Ryan, Mr. T. . 
Sahi, Mr. Ram Praahad Narayan. 
Sarfaraz Hussain Khan, Khan 

Bahadur. 
Sarma, Mr. R. S. 
Schuster, The Honourable Sir eo ~ 
Scott, Mr. J. Ramsay. 
Slater, Mr. ·S. n. 
Yllmin Khan, Mr. Muhammad. 
Youn!:, Mr. G. M. 

The HODourable Sir Brojendra IIttter ( ~  Member): Sir, I beg to. 
moye: 

"That for clauae 3 the followillg be substituted, namely.: 
'3. (1) In Item No. 44 of the Second Schedule to the Indian Tariff Act, 18&4, 

Amendment of the Second after the figure and o~~s "5 per cent." 
S hedul A t VIn f 1894 the figure Bnd word.. or 1. ann as per 

c e, co. pound, whichever is higher" .hall be added. 

(f) The Ilmendment made by this section shaH have effect only up to the 31st 
day of March, 1933'." 

Sir, this amendment is n formal one, and is necessary by reason of the fact 
that the Cotton Yam Amendment Act of 1927 expires today, and if the 
clause stood as it is in the Bill, it would be referring to a dead Act. Sir, I 
movE'. 

Mr. Prelident (to Mr. M. K. Acharya): Does the Honourable Member 
wish to move an nmendment t.o this amendment? 

Xr, •. E. Acharya: It is a very small amendment, Sir. 

Rat Bahadur S. O. Dutta (Surma Valley cum Shillong: NOD·Muham· 
madan): Sir, I have an amendment to tbe same effect. 

Kr. Presldent:.Mr. Dutta's amendment is the same as Mr. Acharya'a. 

Rat Bahadur S. O. Dutta: Sir, I move that: 

. "In sub-clause (2): of the proposed amendment by the Honourable Sir Brojendra 
Mltter to clause 3 of the Bill, for the ftgures '1933' the figures '1931' be lubltituted,'· 

• 
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[Rai Bahadur S. C. Dutto..] . . 
I only want to draw attention to this ·faot ~ t in the Statement of 
e~ts and Haasons, it is stated that the object of the original amendment 

to the T·ariff Bill that was made in 1927 was protection as against Japan. 
1t is now admitted ill t he Statement of Objects and Reasons that that 
unfnir competition with Japan has ceased to exist, but it is added that the 
import of yam from China hus increased, nnd that, until lately, labour 
('onditions in Chinlt were also unfair, but that: 

"Information haa very rel'.mtly been received that on tha 16th Janun.ry, 1930, a law 
was promulgated in China which prohihits child labour and the night wOl'k of wurnen, 
and limits the hours of work generally, but no evidence ie forthcoming to show that 
any steps have been taken to make this law effective." 

If this be the condition, then I submit that an extension of this duty for 
a further one year is all that is necessary, because we do not know what 
will happen, and it CBJlllot be said that the conditions in China would not 
imprl\Ve, and that the law will not be enforced. If that Inw in China, 
which was recently made, be enforced, then there would be admittedly no 
:'l'tl.SOn for this specific duty. I therefore think it should be confined to one 
yenr. 

IIr. Prea1den\: The original question was: 
"That for clause 3 the followilllJ be substituted, namely: 

'3. (1) In Item No. 44 of the Second Schedule to the Indian Tariff Act, 1894, 
A dm t f tl Seco d after the figure and words "5 per cent." 

So men en 0 ·1 Ie 8 4. n the figure and word. "or 1; ·.nIl88 per 
h"dllle, Act VII of 1 9. pound, whichever is higher" shall be added. 

(2) The amendment made hy this section shall have effect only up to the 31st 
day of March, 1933'." 

Since which the following amendment has been moved: 
"That in sub-clause (f) of the. proposed amendment hy the Honourable Sir Brojendm 

Kitter to clll'll8e 3 of the Bill for the figures '1933' the figures '1931' bo suhstituted." 

The question is that that amendment be made. 
The motion was negatived. 

Jh: Presi4ent: The question is: 
"That for clause 3 the following be substituted, namely: 

'3. (1) In Item No. 44 of the Second Schedule to the Indian Taritt Act, 1894, 
Amendment of thc Second after the figure and ~~  "S per cent." 

S heduI Aot VIII of 1894. the figure ItDd wordJI or 1* annas per 
c e, • pound, whichever is higher" shan be added. 

(t) The amendment made by this section .hall have effect only up to the 31st 
day of March, 1933'." 

The motion WIlS adopted. 

Clause 8, 11.8 amended, was added to t ~ Bill. 
Clause 1 WQs added to the- Bill. 
lIr. Pres1dent: The question is: 

tf'l'hat thil be the Title and Preamble of the Bill .. ' 
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The Honourable Sir Brojendra IIUter: Sir 1 beg to move: 
"That in the long title the worda and figurel 'alld to amend the Indian Tariff (Cotton 

Yam Amondment) Act, 1927', he omitted." . 

'fhe motion WRS adopted. 
The Honourable Sir Brojendra IIltter: Sir, I beg to move: 
"ThRt in the Pl'eaOlule, the wordll and figures 'to amend the Indian Tariff (CottoD 

Yarn Amendment) Act, 1927', 10., omitted." 

The motion was adopted. 
The Title lind llreamble, as amended, were added to' the Bill. 
The HODourable Sir George :Rainy (Member for Commerce' and Rail-

W/l.Y!:!): t:iir 1 UlOve that the Bill, us amended, 'be passed. 
Pandit lIadaD Kohan 1I&1&v1y&: Sir, 1 r;se to offer once more, and 

for the lust time, my opposition to the Bill which is before the HouRe. 
it is not necessllr,Y, Sir, to take up the time of the House in expresiiinK 
that opposit,ion. Arguments have been exhausted, but they have been 
lost upon the Government. 1 have been a Member of t ~ Imperial Legis-
lative Council and of the Legislative Assembly for twenty Y6US, excC!pting 
the period of the first Assembly, and I have never known the Govern-
ment adopt a more unrellsonable attitude than they have adopted on this 
occasion. I feel, Sir, that while we have tried to work the constitution, 
even though it is defective and unsatisfactory, the perfonnance of the 
Government today in connection with this Bill has corried us to the utmost 
limit. The action of the Government in disregarding the fiscal autonomy 
convention, and in not thankfully acting on the opinion with which you 
he!p(·d them today, hilS shown, Sir, that it is not only no use staying here 
to diFwUBR the third rellding of the Bill, but that we shall be guilty of 
nol emphasising our protest to the utmost extent we can by continuing 
to tnke plI.rl' in any further discussion. The voting has shown that those 
who t.hink that they hHve won have lost. Sixty votes were recorded for 
the Government on the first motion. Twenty six Bmong them were offi-
i ~  pHid Rervanlti of the Government. If you eliminate 26. only 84 
e e ~ voted against my amendment. On the othp,r hand fort,y-four 

non-official Members have recorded their votes for it. On the I!econd 
voting too, of the 62 votes recorded for Mr. Chetty's amendment, 
tliminating 26 officials. there were only 36 in favour of it while there were 
still 42 vot.es of non-official Mpmbers recorded against that amendment. 
Those who think that the Government have won, may 6atter themselves 
with that belief, but they have actually lost. Those on this side, who 
have IOl!t by the counting here, ha.ve gained; of those who have voted for 
the Government proposal, many have done 80 under a sense of coercion 
and the country will know that thia Bill ha$ nob' been pasled by, the free 
vote of the Assembly. (Hear, hear, and applause.) I consider, Sir, 
that, at this time when the country is passing through ave" serioull 
crisis, when there is a good deal of suffering throughout the country, when 
from all directions we hear stories, sod tales of the sufferings which the. 
people are undergoing. the action of the Government in imposing this 
heavy burden upon the CODsumer is utterly unjustified, I still hope that 
there is some Quthority whioh might help the Government to avoid walk-
ing in the path of evil. But I do not know whether that hope will be realised 

n 
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[Pandit Madan Mohan Malaviya.] 
or not. And we feel, Sir, that having made our strongest protest, having 
done all that we could by way of argument to convince the Government 
of the lDjustice of their proposal after having done all that we could to 
record our strong conviction that the Government are acting wrongly, I 
feel, Sir, that it would bea sin on my part to continue to take Bny further 
part in the discussions over this Bill. We therefore retire and leave it 
to the Government Ilnd its supporters to pass the Bill. 

(The Members of the Nationalist Party nccordingly left the Chamber.) 
1Ir. ~l Dt: The question is: 

"That ~ t Bill be p&llsed." 

Dlwan OhamaD La1l: I wish to say just one word. I want to clear the 
position that I ~ e taken up in this matter. 

1Ir. PreIiIlID': If every Honourable Member wishes to clear his posi-
tion .. :'. 

J)lwanO-,mln LaD: 1 am only exercising my right to rtpeak. 
~ III; Pnll4eDt: If the Honourable Member wants to exercise his right, 

'1 cannot prevent him. 
a"a.n 0lwDaD LIlt: All that I wish to submit is this. I have from 

the beginning. held that the HoUle, constit.uted as it is to· day , has no 
right to impo!le this additionalburliiln upon the cODsumer in the maDDer 
jn which this Bouse has lllTOgated to itself the right to do so. I wish to 
state categorically that the ",otes some of us, who do not believe in Pl'Otec-
tiOD, have given on P80dit Madan Mohtm MlWaviya's amendment, were 
for the clelittite purpose of making an attempt to wreck this Bill. We 
h-"'.e not f!ucoeeded in doing that and I and my pa.rty endorse every word 
that P9IIditMadan Mohan Malnviya has uttered. We will follow the lead 
that .ne ,hall given and we have therefore decideli to take no further 
part in the proceedings as far .. s this Bill is concerned. 

(Tb,. Honollrable Member with Members of the New Swaraj Party 
then left the Chamber.) 

111'. PnIIdem: The question is: 
"That the lUll be palled." 

The motion was adopted. 

THE SILVER (EXCISE DUTY) BILL . 

. i!'he BODOUable IHrCJeorp ~ lt ... (Finance Member): Sir, I beg to 
rho'Ye: 

":fhat the Bill to provide for the impOllitioo and oollllction or an Ilxcise duty OR 
Bilver. be taken into cQIJ.ideration." 

. This ~se  .is already. aware of the 'purpose and' geneail\ of this HiH, 
wbichi, le l~ explained in t ~ 'St&teme!lt of Objrects and ReaROn!!. I 
therefO!'!? feel that .DO e l~tl ti( n from me. i~ e ui e  

The motion was adopted. .. . 



THE SILVER (UOIIE DUTY) BILL. 

Clauses 2 to 8 were added to the Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

2'719 

fti BODOaJ'abl. Sir GIQI'I' Schmer: I move that the Bill be passed. 

Ill. PrellcleD*: The question is: 

"Tha.t the Bill be pa'aaed." 

IIr. W. S. Lamb (Burma: European): Sir, you Beem very n io~s  

Rnd Honourable Members too are anxious, to adjourn now. But I think 
it is right thut I should occupy some few minutes at least to speak u~ for 
tbe producers of silver in Burma, who ,produce 99 per ~nt  of the sl,lver 
made in India. Sir thie Bill gives eVldenoe of what mIght be deecnbed 
KS premature birth, 'and that is ~ surprising, conaidering t ~t it wal 
conceived and evoh'ed during the period when my Honourable friend, th' 
j1'inance Member, WQS in this House doing all he could to a.pprehend what 
HODOurnble Members had to 'say about his Budget. As for the Bill itself 
I1S 1 lUll not It drafter or It lawyer, I cannot say whether it is any bette-... 
thull tbe tlarrillge Amendment Bill, t,o which Our Honourable, friend, Sil 
Hari Singh (lour, took considerable exoeption. But where I think you 
find evidence that the Hill has not been '8ufficienMy oonsidered, ali! it should 
hove been, is in the Statement of Objects and Reasons. Sir, in the State-
ment of Objects nnd Reasons, you will find it is said: 

"If Uti. propo_l is accepted, the effect will be to rai8e the internal price of wilvel', 
wbicbwill give $ correaponding bounty to loc-.al producer. of silver on 10 milch of their 
ll~ ut .. iB 1I01d in India." 

~  Hir, I sllggel!t to the House that there is, in that remark, evidence 
thnt the proposition hRs not been so oArefully considered as it should 
hR,'e ~n  for, if the Honourable the :[<'inAnce Member, or his Department, 
hRd only taken cognisllnce of the fact that II good deal of silver was pro-
duced in Indin, they would have disoovered that this Company, to which 
they refer, hllB sold every single ounce of its production of silver in India, 
no doubt t,o the very considerable benefit of trade and commerce in India. 
Now I venture tt' suggest that, if the Honourable the Finance Member 
had been aware of this fact, he would have considered Whether thit 
Company. from whom he proposes to take Rs, 18 lakhs, was entt~!e  to 
special on~i nti(ln  I do not. ask for what Honourable Members might 
oalt protection; all I want for thiS Company is a sq ual'e deal. 

Now, Sir, the situation is such I1S India has never seen before. We 
have the spectacle of the, Government of India, with large stocks of silver 
whieh they are desirous of selling, and selling it in a market whioh they 
oontrol,p08l1fbly to the lOSs 'of the indigenous producer. If Honourable 
Members remember the history of the silver duty. on 8 previouB ocoBsion 

e~ t~e  W8$ " lt~ : .the production of si!ver in India was negligible; 
now ~ 18 no lons:r ne l~le  ~ t ~ same tIme, it is not of such' B lArge 
qU,Rnt!ty t ~t  belDg Bold In India, ,it can ha,ve any real eBect upon tli. 
price 10 n l~  We I\re BWlU'e, ! ~ lD  that during last venr the Govern. 
ment of mcJia sold Sonle 80, mllboa ouoce. of lil el ~ NO. 'we have t.he 
de,olarBtion I)f ,the onou~ le t~e ~ill D e Member that their polir.y win 
be to make future aales In, IndIa-It may be 80 milfion OIJnct*, it mAy 

R 2 
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[Mr. W. S. Lamb.] 
be 40 million ounces, I am not very well acquainted with these matters, but 
BS they had 11 big saJe lttst yenr of 80 million ounces, one may ssu ~ 
that they are going to sell very considerable quantities in years to come. 
Well, I su ~t  Sir, that there is no certainty that this Company \vbicb 
will be called upon to ptly this 4 !lnnas per ounce, which comes to Rs. 18 
lakhs, to the Uovernment of India-there does not appear to be . any 
certainty that the Compuny will, in the selling price, secure the full amount. 
Hero we have the Government of India with stocks which they ~e selling, 
stocks of course upon which they have not got to pay this 4 annas, Bnd 
tbere seems at least to be 11 possibility-I do ne..t know to what exteni 
with the limited knowledge I have, I oannot put it more strongly than 
that-but 1 believe there certainly is the possibility that the price the 
Oompany secure will fnll short of the London prioe plu. 4 annas. It may 
oo.C!ur to the Honourable the Finance Member and to the }t'inance Depart-
ment to say that, if the Company is meeting a loss in India, they can of 
COUNe go und seli elsewhere; but a8 1 have pointed out, here is Q Company 
which has up to the prese.nt sold every ounce of its production of silver 
in India; it is a Company established in India., registered in India with 
rupee capital, a Company which P&ys mnny lakhs yearly in the shape of 
royalty to the Pro\;ncial Government, which makes great purChases locally, 
B.Dd pays large sums in wa.ges, income-tax, royalty Rnd other things sllch 
BS police_ During the Just completed· yeBr the Company paid thm; well 
(lver Rs. 2 m·ores. Therefore I suggest to thics House and to the Hononr-
able the Finance Member that this is truly an Indian Company and that. 
it will be quite unfair Rnd improper to suggest that, "If you are not satil-
tied with thing:; as they are in India, you ought to go elsewhere". It 
seems to me that they are entitled to that much consideration that they 
tlhould be held to be entit.led tc continue to sell their production of si;ver 
in India. As I have said, Sir, I am not suggesting, at this minute, that 
they re1luireprotection; pos8ibly in t,he years to come that is a question 
whioh may have to be conllidered, for they have lost money, I may May, 
in the three months to the end of December 1929, they had sold lilver 
at an average of 22d.; the price now is 19d.; each penny of fall in the 
price of silver meMS $ difYerence in the Company's revenues of £30,000. 
If you put it in annas, a fall of one anna in revenue means Rs. 6 la1ms. 
It is not ODIly silver thnt is depressed; all other metals are depressed, anA 
naturally the silver market nnd other markets, being in the condition they 
are now, naturally the Company view with very considerable, if not grave, 
concern, this imposition of an additional Rs. 18 1akhs to add to the royalties, 
income-tax and super-tax. 

tlir, I trust that I have the sympathy of the House, and I desire to 
have from the Honourable the Finance Member a olear staliement of hi' 
appreciation of the situation of this Company. That is. I should like from 
him a promise that, after reviewing the situation and the course of the 
market for silver in India during the first year he will consider with 
sympathy, real sympathy, any representations which the Bunna Corpora-
tion may feel it proper to submit to him. 

ft. Bonourabl. lir 9101'11 Behuter: Sir, I think my Ronourabltl 
friend is under some confusion on thil matter, in regarding this dut, as 
representing a burden of Be. 18 ll\khs on the company; rather I should say 
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the Rs. 18 lakhs, if a sufficient quantity of silver is produoed by the 
Company and sold in India, will be paid by the consumer, i';lst i~ ~e 
same way as the import duty falls on the consumer .. The maln. pOInt ~s 
brought oui. jf pne looks at the other alternative, that 11'1 to. say, If we did 
not impose this silver excise duty, we should be confemng upon that 
\JompRny a very substantial bonus. Whether the amount of that bonu8 
would be cXHctlv equivulent to the amount of the duty is a matter for 
experiencll to '!'lhow, but lit pre!!ent the evidence bdore us is that the 
mtcrnul price of silver hilS improved practically to the extent of the duty. 
1. ani afrain. Sir, I eHn offer mv Honourllble fripnd no more than ~ t  
I do not feel that lit present he hilS established IlIlY case for special 
t.l·W1LIIWUt, but. if real b1udship could be demonlltruted or Il case made out 
hr tll1 inquiry by the Tariff Board, then ,)f course it would always be 
open to hIm to put up a proposal to the Government. Hilt at present, 
!'iiI', 1 hnvc no option but to proceed with the Bill und'to ask thi'8 House 
to PIlSS tilt' Hill. 

Mr, President: The question is: 
"Thill till' Bill be passed." 

Thc motion was adopted. 

THR INDlAN COMI)ANIES (AMENDMENT) BILL. 

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): Sir. I move that the Bill further to amend the Indian Companies 
Ad, HHH, for certain u ~se  flR reported by the Select Committee, be 
i.uken bto eonsideration. Sir, I explained the object of t.his BilIpretty 
ull~  III the till\/' when I moved its reference to Selert Committee. ~ 

Bill h ll", ('01l1e buck froUl the Committee with cert,ain minor limendments 
in ll tin~  but with no changes of subshmtiul importance. In these 
eil (~ l tltn( l  HiI', I do not think I need take up the time of the House 
h:., n ill~ It long sppcch in making this motion. 

Mr. PrtIident: The question I have to put is: 
"That. th!l Rill fUl'thpl' to ~ n l thp Tndinn Compani('A Act· ... " 

JIr. Vidya Sagar Pandya (l'"flldrns: Indian COlmrll:'rce): S:r, I wnnt. to 
make u fllW observations on the Bill ..... 

JIr. PresIdent:. Has he any amendment to move? 
Mr. Vldya Sagar Pandya: I have an amendment, but I now wa.nt, to 

I!pf'lIk on the Bill itF.lelf. I will take half an hour. 

Kr. Pr8l1dtDt: Ta.ke one hour if 'You please. 

Mr. MubAmma4 Yamin Khan (United Provinces: Nomina.ted Non-
Officinn: When the Honourable the Leader of the Opposition and his Partly 
~ l e  ou~  th.ey sa.id that ~ e  did not want to take any further part 
m the Tanff BIll, hut. they dId not say that. they did not want to take any 
part in the other Bills. . . . . . 

lit. PrealdeDt: They cnn {'ome in; I hnve no objection. 
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Mr. K1Ih&mmad Yamin Khan: I find there are certain amendments . . 
.r. PreII4en': Any ma.tter that is controversia.l will be postponed, 
Mr. Kubammad YamlD lthaD: There is Mr. Aney's amendment.* on this 

iBill .. 
Mr. Prelld_': I understand Sir Hugh Cocke is going to move a similar 

amendment. Am I right? 

Mr. lIuha.mmad Yamin Khan: But the House will be depriv£'d of the 
views of the Members who hllve withdrawn from the House. 

Mr. Prelldent: Order, order; I can't help it. 
Mr. VldJa Sagar Pandya: Sir, first of all, let me express my thanks 
Mr. JehaDp E. 1IUD8b1 (Burma: Non-European): Sir, I espy two 

strangers in the House-I mea.n on the Nationalist Benches. I do not 
know whether it is in order for my Honourable friend, Sir Cow8sji J ehangir 
and Sir C. P. HamllRwluni Avvar to continue to sit on the NRtionalist 
Benellt's f,fter the Klll,ionalist' 'Party has walked out of the Chamber. 
(Laughter.) 

Mr. Preatdent: They are the seats allotted to the Honourable gentlemen 
by the Chair. 

Mr. Vtdya Sagar Pandya: Sir, let me express my thanks to the Hon-
ourable the Commerce Member for having brought in this Bill at this 
Session. His original idea was to circulate the Bill for public opinion, 
and if he had done so, it would have takE!D a much longer time, and much 
valuable time would have been lost for bringing thifl very useful reform 
into practice. All such, the thanks of the accountancy profession and the 
auditors in India are due to t·he Honourable Sir George Rainy for having 
brought up this Bill at this Session. My only regret is that, instead of 
bringing the Bill at the beginning of the Session, when it would have 
received et~  attentIon, it has been brought at the fag end of the 
Session, and especially at a time when almost ~  Members on one side 
of the House Bre absent. Now, to proceed further, I may !lay the Ibdian 
Companies Act was passed in una, u~ the subject of forming an autono-
motif; body of Chartered Aceollntants in India has been delayed so long. 
Originall.v it was intended that this matter should be brought up much 
earlier, but now it is hoped that, when the Bill becomes an Act, action 
will bl' taken early enough after it is passed, and that no undue delay 
will tnke I'luce in drafting the rules and setting up the machinery to work 
out t.he detail!', and that when the draft rules are framed, the Govern-
ment will not depart from the original good in1:oPntions to make the scheme 
a success and bear in the mind the views of the Indian Societies of 
Account,ants and Auditors in India and of other public commercial bodies 
who have he en consulted in the matter. 

Then, Sir, the measure is said to be to prepare way for advance towards 
the ideal system of an autonomous Association of AccountBIlts as stated 

·"ThAt for the second prO\'I80 to suh-c1ause (1) of clause :5 the following Ite 
IAIhlltituted : 

'Provided tl tll~  ilia!. any per8011 I'eaidinp; in Jadia on the dllte (If the com· 
menceme.ut (If lhi" Act whn immediately before sud! date waa e title~  t.u 
he appomted and to Rct aA lin auditor of compam88 throu,:hout JlrltlAh 
India: ~ ll  BullicN tQ the provisions of this Act and t,he rules made 
thereunder, he .eligihle for enrolment on the ~ te  of AcCOWItantoa refFflld 
to in mh'l1ection (M) of lel'ltion 144 of the Indian Companies Act, 1913'." 
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In the Statement of Objects and Hesson!!. 1 hope the Government of 
Indin will not lose sight of it. In the cllie of similar other professional Asso. 
cifltions, such as Medicine, . Law, EnginE'ering, etc., thcy do not admit any 
persons other than those who belong to the profession in forming a Board. 
In this instance also, though I realise the difficulties of the Honourable 
Sir George Rainy in the matt.er, I hope Government will not lose sight of 
this point, hut progressively introduce motp nnd more Members on AlI·India 
and LoclIl Accollntntw\, BOllrdR elected out of thf' registered It(wouniltmts nnd 
'auditors within the n~  futU1'e, to convert it ent,ireh' into an Indian insti-
tution of Charti'lred Aceountants and Audiiors. . 

Now, Hir. rcgflrding the CIRUSel' of the Bill. I have received certain 
telegrams Ilnd representations from . several Societies of Accountants in 
Bombuy. Lahore. Madril!!, and the SoutHern India Chamber of Commerce. 
I shall not, weary The House with any long quotations, but I will read out 
only tl few of them. At an informal meeting of Accountants practising in 
Lahore, held on Wednesday the 5th MArch, t,he Bill was considered with 
tb(' following reRlllts: 

(1 ) 

(2) 

The Bill waH approv('d in general terms, and it W8S noted 
I!pecillliy that, the ult,imate aim was an autonomous ABBocia· 
t,jon of Aceount8ntR in India. 

Exception Will'! t,RkeD to thc provisions of section 2A (e). Pri· 
mn.rilv it waR considered that the Indian Accountancv Board 
should include no persons other than thOle who would be 
eligible for registration under the Bill, but if this suggestion 
hI;! not, acceptable, a8 811 alternative, it was considered t ~t 
the period for which any persons not eligible for registration 
under the Rill should be appoihted to, and remain members of, 
the BOArd. shouJ(I. be limited to the flrl'lt term of the Board's 
existence. 

'1 hen I com'.', Sir, to the Hesolution passed at the meeting, held on t,be 
15th instant, of the o( iet~  of Auditors in Madras, who considered t.be 
Hepor! of the Seled Committee, Rnd they state thus: 
"(1) That Lhis ! ~ie  is of opinion that, the pl'opoeed provi80 to section 2 (1) (IJ) 

-of the a.mennmg Bill, 'l'l'ovidt!d thHt lo~ ill  contllllled in !Dch rulE'8 bhall preclude 
any person from hemg granted a (ert.ificRte merely by realOn that he does not practise 
'85 8' puhlic acc(lUntant' he dropped III the Indian Aecouhhney Board aJonl' when 
constituted will he in II hettl'!' pr.l!lition to cOJlsider thi. question if there should be any 
diaLinrtion bet ween prRctlsing and non-prllctiaing accountllnte alld the provilO if enactE'd 
wcmln preclude the considerRtion of this question by that Boatd. ,. 

"(2) Thill. thi" (l( iet~  is of opinion that, in the Interests of the profession generally. 
t hllTe slwuld not he t Wo l ~~e  of auditorM and therefore e on~ hording reatricted 
~ t i i te  shouM also be brought on the said register Rnd under the same control." 

Then comeR 1\ telegram from the Ilestricted Certificate Holders from 
Mlld1'H8, who wire IlS follow!!: . 

: 1 ito ~ boldihg rfBtricted oertificHteH aile no~ leading practition9rs in several 
'PrOVlnC88. Pleue prf!M f.hl'ir claims in As""mblv for equal privileges with Government 
Diploma Holders." . 

1'hen comes It telegram from the Southern India Ch81nber of Commerce, 
'Madras : 

!l ni~  mil l i ~ ~  . NO!1-pl'Ucti.Killg ~ ount nll! to hE' covered by rules 
'lind omltten III Btatute. DI9crltnUllltlOn against regl8terlld AuCiitofi to he omitted." 

Thi!;is the reaROn. Sir, wh.v I ~ e t,ahled Btl amendment, and on that 
1 shall speak later on. 
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[Mr. Vidya Sagar Pandya,] 
'For the present, I may say that I QIll glad that some of the Buggestions 

made by the Indian Society of Accountants and Auditors, Bombay, have 
been adopted by the Select Committee, but t,he restricted Accountants havtl 
not been allowed to be enrolled on the Register of Accountants as urged hy 
them HS well LIS by other bodies, 

The 8ociet,y of Inclian Account!lnts and Auditors urge the following 
pointK for i l~llo1l i e tion ofOovt:mUltlllt: (1) Under the Hill the Governor 
General in Council will gl'llpt recognition as heretofore to t,htl members of 

. such non-Indian bodies of accountunts and auditors OJ! he choses, Imdthus 
elluble them to act, I1S Iluditol's of companIes throughout Bl'itish India. This 
recognition has been given for the ~st more than fifteen yelLrs to ~ : 
BJ'itish bodies of professional accountll.nts, und It may safely be presumt:d 
thllt i~ will be given ollce again to these bodies ,under the new Act. 'rhus, 
the members of those bodies enjoy certain rights and privileges in Indiu 
IInder Indinn laws which they do not seem to enjoy at present in the same 
way in thc other parts of thc BriLish Empire or elsewhere and do not enj')Y 
even in the nit~  Kingdom by reaKon of their membership of such recog-
nised Societies. It is not at Illl objected that members of nny reputablfl 
nOIl·Indiun body of professional uccountants and auditors may enjoy ill 
India the privileges enjoyed by the other members of the accountancy pro-
fession in the country. If, howev.er, recognition is to be grunted to theoc 
bodies, 01' lilly other body of I\ccountunts under the new Act, then it is 
incontl'Overtible, that Government should first insist, that these non-Indinn 
bodies of accountants, who seek recognition in India, shall not once again 
pass uver, under some excuses, the just and reasonable claims of Indinn 
students and Indian accountants and auditors, trained and qualified in 
Indiu, for getting dne reciproeiLy of trelltment lind reoognition Rnd propf:l' 
~ ue tion l facilities 8S are being given by these bodies to the nationalS 
of the other parts of the British Empire. With this end in view it is 
r-uggeRted that ,U} nnequivocal tlssumrwe be given b,\' thc Government ')ll 

the floor of the HotHle now, when the Bill hus eome up for diHcussion befow 
it, that the Governor General in Council shall grunt recognition only to tlw 
tncmbers of such replltllble bodies of Ilc.ct)untullts lind fluditol's Ilf; woull 
give dUt, reeipl'ocity of trEmtment Hud reougnition, und proper edUCHtiollul 
facilities to Indian stud('nts und Indian uccountunts lind auditors trninud 
Bnd qualified in India HS flU' liS the !lam", enn possibly be given unrler theil' 
Acts, chnrters, articles, rules. bye-laws, etc. It will b(' nc1mitted that l!Uch 
El demand for reeipl'ocity of trl'ntment is quite fair and reasonnbl(', 

The second point is this, Under the Bill in question, the Mmes of tholle 
perilous who ut pr{'sent Rre eligible to act as auditors of companies through-
Ollt 01' !lIly purt of British Inclin, will be enrolled on the proposeu registrr 
of ACC''()lmblOts when it is first opened, nnd auditors' certificates will bc' 
iSRIII'd to them ilil lnid (hlwn in the Bill. As to the future, however, it is 
quite necessary that entrl1nce.to the accountancy profellsion in India should 
be givcn onl.Y to those who PURS the test prescribed by the Governor Generd 
in COllncil, 01' who have obtuined fl qURlification which htls been formlllly 
recognised by the Governor General in Council. or who have obtained 1\ 
,!ualification which haH been formally recognised by the Governor Generlil 
in Council under the rules to be framed by him (lS equivalept to the pres-
cribed test. Government have, however, been given a hint in the draft 
s e ~ which they have prepared and on which t~e  invited public opinion 
80me tIme ago that the proposed Indif\D Accountancy Board shall be free 
to admit any person they like to the profession in future, even though be 
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may not have passed the prescribed test, or may Dot have 
obtuine4 a qualification which is recognised by the Governor 
GtlDeral in Council a8 equivalent to the prescribed test. It caD be easilv 
und€lstood that such a procedure may lend itself to . many undesirable 
results wbioh may have an adverse effect on the effiCIency, status and 
morale of the accountancy profession in India. Moreover, ill; the interests 
of the public. it is quite desirable that those who8e names Will be enrolled 
on the proposed Register of Accountaots s~oul  be persons. who have passed 
some recognised professional tests of 0. high standard whICh would enl\ble 
t,hem to dischnrge their onerous duties as auditors with confidence lLnd in 
the Lest interesLs of the public Hnd their elients, Nobody can have n l ~ l 1:

able objection if an aspirant to the profession hilS passed R test which IS 
publicly rp.cognised in India by the Governor General in Council under the 
rules to be framed by him. What is strongly opposed by the Acoountancy 
profession is that the proposed Indian Accountanoy Boord should have 
any unrestricted power in its hands which would leave it free under the 
patronage of the Governor General in Council to discriminate individually 
between persons and persons who mny desire to enter the profession_ It is 
fIll' these 1'el1son;; that an ossurnnce should be given by .the Government on 
!he floor of the HOllse now that under the proposed scheme nothing shan 
he dene which would enable un unqualified person 01' pertlons with dubious-
qualifications to enter the accountancy profession in India by the bnek door, 

Tlw third point which is more important is this. The proposed scheme 
under t,he Bill in question for the regulation of the profession of n ount~ ts 

:lnd allditors in Indin is only n transitional one, the goal being the (>t;tablish-
ll1ent in India of a strong Autonomous body of accountAnts 'iDd auditors ~ 

they have in the United Kingdom. in the British Dominions, in the Uuited 
Rtatt,f; of An\t'l'iC'u ,md in other European countries. The arrnngl'lllents t.hat 
art' in vogue n t present for the training of auditors in India camp into exist.-
(mce Ilftf'r the commencement of the IndiAn Companies Act, 19]3. /tnd they 
~e ~ T/H,ant to be revised after five years' trinl. Yet it took Hpproximutely 
flft.e!m Y(,Hrs for the GovernMent of India to do the needful in the matter, 
~  t.hllt too in "pite. of t.he unnnimous r£'port of thc External Cllpitnl Com. 
tlllttee Hnd the pcrslst(mt. demands of the commercial communih and tbp. 
1I('collntnrwy. proCession in this direction. If the propos!.'o :1l'riingements 
Ilnrif'l' the DlIl are to be trllUHitionlll, Hnd if lnclin is to hllYC its own ilutono-
n~ l hody of Chartered Aceo1Jntauts and Auditors at Itn ('urly d'lte, then 
It 18 very J?(!cessnry thAt ~ te  a period of five years' triul, t (~ whole question 
(.f regulatmg tht, profeSSIOnal of accountnpts and Hudicors in India shou;d· 
be l: ~-e n i e  I>y n r!'presentntive committee mllinly conSisting of perl"ons 
l ~n   s~e l l ~no le l e of the profession of publie. Ilccountants and' 
Iludltors In Indllt. Hence Itn assurance should be given by the Govern-
en~ on the floor of the HOllse that after a lapse of five years thev would 
nPl'0mt 11 represento.tive committee to review the whole question .• 

So l ~ llS ~l! ll ls tl~e ~ esen t tio~s which I hn ve been asked to preSB 
.-; P.II. I? thIS House ln connechon With this matter. Now, I would not 
.' like to take u ~ time of t,he House. I have I am afraid alrellily 

weBlled the House by readmg long extracts. All I need say is that nothing 
should be done to give preference to any non·Jndian sooiety or to slackCll 
the. control of the Ind!lln Accountuncy Boal'don the e e~s of any non-
l:;dlO.n b,ody of professlOnal accountants, for such laxity will prove fatal to 
~ e pubhc wterest ~n~ ~ e ine the :authority of the 'Indian Accountancy 
oard to enforce dlsclplJne on all auditors without discrimination. ' 



1726 . LBGIIiI).4TIVS .S8BM8LY. [B1sT MAR. 1030 . 

[Mr. Vidya Sagar Pandya.] 
'I'hen, Sir, under the scheme proposed by Government there is the ques· 

tion of represent.ation of the various provinoes on the Indian Aooountanoy 
Board. 1 am not quite satisfied with· that. I hope Government will give 
due reprbsentlltion to the various provinces Under the schemp BotnbaJ 
and Bengal get too much representation on the Bonrd. Of course we have 
to realise their importance and take into consideration the number of 
joint stock companies and other commereinl or busine88 concerns that arll 
working in these places. nut the representation for Madras and especiallv 
for Northern Indb on the Indian Accountancy Board is very scanty. 

Finally, I will say that the majority of members of the All India 
Accountancy BOllrd Rnd the Local BOllrds should be Indians who are not, 
n i~  the thumh of any foreign body of aocountants. Und('r the old 

system of gener':,l permission to the members of certain recognised foreign 
societ,ies, 8S I had occasion to point out to the Government of Madras, 
-certain undesirable persons, who reprcsented themselves as members of 
those bodies, were allowed to practise in India. Take for instance the 
legal profession. Even if Ii m':ln has qualified himself liS a barristt.r, hA 
hus t·o enrol himself in the High Court.. but there is no such thing in tht, 
case of thc members of these recognised non-Indian 
Bociet.ie!!, with the result that, in Mudra!!, we C'lm', 
aeross one or two instances in which certain Europeans 
passed off as member!; of the societies Bnd there WIIS no power reserved in 
the Indian Companies Act to prevent them from practising in India. 
When they were asked to produce the certificates of membership they 
said they hnd lost the origin III certificates, and in spite of their failure t" 
produce credentials, they were allowed to practise, with the result that tho 
bodjes in Englund could not. owing to distance. take an." disciplinary action 
against such persons practising as auditors in India. At the same tim-, 
Government had not retained any pow ere in t.heir hands to disqunlify t1wlll 
from practising. The Government cOllld not take /lny disciplinary action 
against these persons simply because they were members of thos!) bodieR 
and they werc thus free to prActise though it was possible for the Govern-
uHmt to take action ag'linst the other persons and they did take nction 
agaiust those who were given cert.ificates by the Local Governments. In 
the case of the Members who belong to these non-Indian recognised societies 
:the Government had nbsolutely no:> control. I hope, in framing the rules, 
fllr. Government will at least now bear in mind t : ~ nothing iI; done which 
will giVfl n~  undue prominence to any members of non-Indian societies 
who are practising in Indin. With these remarks I once more thank thl! 
Honourable Sir (teorgc Hainy for hiR having brought up the Bill for thll 
consideration of the HouRe in the present Session and not sending it f(lr 
circulation for public opinion. 

The Honourable Sir Gear,. BalDy (Member for Commerce and Rail-
'ways): I wish to say onl~ two sentences. T thank the Honourable e ~  
for what he hRs suid nbout myself, but the real thanks are due to 8il' 
CharlcR InneR rather than to me, because it was in his time that most 
of the spade-work WaR clone. The Honourable Member hilS /lsked me to 
give him, on the floor of thp, House. R number of assurances. I am afraid 
the only assurance I can give him is that everything that he has said will 
be fully considered at thtl time when we are framing the rules. I Mnnot 
do more thrm that. because I am bound, if the scheme of thf' Rill i8 
:acoepted by the House, to act. mainly on tht' advice of the Accountanoy 
Board, Qnd I cannat llOW give pledges that would tie my hands 88 regards 
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the .future. I have, however, no reason to apprchblld that the Accountancy 
Roard wiII give the Government of India udvice which the Honourable 
Momber would not consider to be a good advice. 

Mr. P1'e.-nl: The question is: 
"That the Bill furtber to amend the Indian Companies Act, 1913, for certain 

purpOt!es, as l'tlported by the Select Committee, be taken into consideration." 

The motion was adopted. 
CIHuHe 2 waH added to the Bill. 
lIr. Prelide,": The question is: 
"That clau8\! 3 stand part ()f the Bill.'" 

S.lr BUJh Oocke (Bomba.v: EUl'opetl-n): Sir, the1'(; Bre two amendments 
on the puper in connection with this e1!msf'. MI'. ne~  being cnJlen Away and 
Mr. VidYH Sagar PllndYIl does not desire to move his amendment.. 

1Ir. Vldya Saiar Pandya: May I just interrupt my Honourable friend. 
I hll!} a hllk with the Honourll.ble Mr. Allev, and he said he would with-
drnw hi!' amendment. and he would be ve'ry glad to allow me to move 
my Amendment, which is more comprehensive. I hope my friend, Sir 
Hugh Coeke, will permit me to move my amendment. 

"'Sir Bugh Oocke: It is not for me to prevent the Honourable Member, 
but my nmendment iH an amendment which has been drawn up in can-
lultation with Government 'Bnd is supposed to include his. I therefore 
propose, with your permission, Sir, to move it" It fUl1'8 :\8 follows: 

"For the second prodl!O \.0 juh-c1ause (1) of dause 3, the foIlowlIlg he substituted: 
'Provided fnrt,her that any perllon ~ 

(II) WII@ entitled immediut'lv before the commencement of this Act by reallOn of 
any Sl1ch certificate' 01' declaration to he appointed and ti, act as an 
auditor of l'Omphn!i3S throllil'hout BritiBh India, and (b) hall at any time, 
aftp.r he he-cRme 50 Entitled and before tbe comml'ncement of thll' Act, 
rl'Rided in India, 

IIhllll, jf he poiIIIe8lles ,ueh qualifica.tions 118 to good character and on payment of auch 
fee a8 may hfl preBCribed under clause (b) of IUb-lor-tion (1.4) of section 144 of the 
JndiRlI Compani.,8 Act, 1913, be entitled to he enrolled on the :Reghrter of Accountant. 
referred to in that. sub-section." 

The alteration between the proviso in the Bill, as inserted by the Select 
Committee. and this proviso is ma.inly verbal and I do not wish to say 
any more. 

Kr. Vldya Sagar Pandya: Sir, we have not got 0 cop" of the amend-
ment. moved by Sir Hugh Cocke. ' 

(The Honourable Member was supplied with !l copy.) 
Kr. President: Does any Honourable Member wish to speak On tbiil 

amendment? 
(No Honourable Member rase to speak.) 

The B0D01I1'able Sir G.or" :aatny: I would suggest, Mr. Preaid-ent, 
tbat if Mr. Vidya 8agB! Pandya is going to move his amendment, it might 
be perhaps ('onvenient t.o hAve it mo,"ed so that we may have one diB<mB-
sion on both the amendments. 

Mr. President: I wns waiting to see if he would like to move hia amend-
ment. 

*Speech nllt revised by t·he Honourable Member. 
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1Ir. VklJa &apr PaDdya: Bir, I beg to move my amendment ,..1Mb 
runs as folloWl: 

I&GISLATIVB ABHIDIDLl'. 

"For the second pro\'iso to iub-claufie (1) of clause 3 the following be lubstituted : 
'Provided further that any peraon residing or pr&cti.ing in India OIl t.1l. date 

of the comml'ncement of thll Act who immediatery before luch date wu 
entitled to be appotnted and to act II an auditor of compani .. throughout. 
Britilh India or within a province in Britiah India ahall, on payment Of any 
fee preacribed under clauae (h) of sub·section (fA) of section 144 of the 
Indian Companit'S Act. 1913, Itl' el~ le for enrolment. on t.he .Regi.ter of 
Accountants referred to in that wb-aection." 

Now, Sir, in pressing my amendment, I have to bring to your DOUCt 
t.hat a representation has been made on this matter to the Govemmell' 
by the Society of Accountant. and Auditors of B0nV>8Y. I will only read 
a small portion of it, which pertains to my amendment. It runs thus: 

"It. is however felt that the newly ina4> .. ted provillO is 110 worded that. not only that all 
thost\ auditors who are already qualified. for the profeaaion in India shall be enrolled 
on the proposed R'Ig:atel' of Accour.tantll when it IS first opened, but even  such personl! 
who a.t the date of the OOmmlll\('ement of th., proposed Act cannot he auditorll of 
public limited compani811 in India bllt who on some future date may become .member. 
of some n1'1lI·Jndian bodies .. f accountanb (over whi<-h tbe Indian Legilllatures or 
Oovl'l'Om.mt have no control whatever) shall ipAo furta hI' entitled t<l enrolment. on the 
pl'oposed Reghter of Accountnnts on the ground that persons of their elass were entitled 
in the past under a dfclaration made by the Governor General in Council in 1914 to 
act us auditors of companies throughout Briti!!h India. It. ill also doubtful whether 
.owinlt to the prea'lDt wording I·f the proposed proviso the name of any miscreant who 
happens to be & memher of a e o~ise  non-Indian hody of profeAsional accountant' 
cnn be refulRld hy th .. pl'oposed Inoian Ac<.Ounta.ncy Board for enrolment on the pro-
posed Register of Accountants in spite of his prolesaional misllemeanour, or owing to 
any substantial reRRon in the interests of the puhlic. In short, the prnvi!l() in question 
II" at present worded is likely tn put the members of some non-Indian (British and 
oth .. r) bodiel< of :\ccountants out of the effective control of the Government of India 
or t.he pl'flJXl8ed Indian A(·countancy· Board. Surely that would amount to the negation 
of the fundamental principle of the Bill which 8t>ekS to In'inlt all auditors nndpr the 
direct and effective diaciplinary c.olltrol of the Governor General in C',ouncil and the 
propo9fld Indian Aceountan,'y Roard. Under tht' existin; pl'OviKions of lodion 144 (1\ 
of IIii' Indian o oie~ Ad. 1913, the Governor Genel'al in Council i8 authorised 
1(. gh'!' , withdraw· or withhold recollnition. at his discretion to ~l  non-Indian inMtitu-
lion (il' Rssnrilltion. e l ~~ limIer tl,." propoMed pl'Oviso it ill sought to estahlish hy the 
Act itself fhat all the present and would-he memhE!rA, including eVl'n t o~e ~ t ulI"oro. 
of thl' .ix non·Indian o ie~ of O('C(lUntants that haVE! hithp.rto heen recogniled by the 
('.overllor Genl'rnl in CouDl,il ~ ll hlne " perpetual statutory rillht to he I'lII'olled on thl' 
Rfgist .... of Accountants. Fluch lin extraordinary ~t  iH without any parallel nm.'llg 
the lep:i!tlati"e mMliures 80 far enacted to reI(Ullltf thl'! Accountancy profeNlion in various 
countries of the world wht>re for'ei'w o i ~ of ( ount nt~ ""I' recognitted, if at all, 
only unrlel' thl' I'lIlt'!! or ~ -l s framed under thp o ~ion~ of the relative Acts or 
('hal'\l'r8. In this count,·v too memherll of in .. titutionsol'· RRsflCiatiol1s of RC'countantll 
have heen recognised 80 fAr under the rules framed under t~ Tndian Companies Act, 
1913. and it is very e~i le in the interests of the public and the profP.8l1ion aUlre 
t.hat t.he saml' procedurl' ~ followed in fntnre whenl'ver nflce88ary, It is not, lit all 
ohjer.ted. that thf' mf!mbe ... (,r a renutA},le'r.on-Indi'lD body of acconntant. And AuliHors 
may hllve the Rame ilell:e~ in India lI8 the ot ~  memh('rll of the accountancy pro· 
felll!ion who lire edncated and trained in the country ilBelf. It howenr appear! from 
thp o in~ of thll proviso all 'f it. ill Ml'l,mt. to Ol'f'lIte perpetullny a vested illterellt in 
the accountancy e ~ion in, Tndin for. ell tlW&e. who are . lit prellent. or who may 
hP('orne PVIIfI in rf'mott> future' mem},er" of Iin'V' of the Mix recop;nisp.d ·BiitiAh arid o1hf'r 
htw:Iie" of profeNionll1 :l ~nnt nt  The "rovilO 1111 at prel!ent in8med' in the nm h. 
likely to deprive OovernmPflt lind the nu~i - in t.hia col1ntry of their lelritimate riltht 
to enforce ..... ithout any hindrance 0 hip;h standard of qualification, discipline lind 
conduet on sU professional ac('')untanlB and I'Udit.ora in India l,ecansfl it purportll to 
.flnnet, tha( e e ~n  ('!'rtRin non·Jndilln bodies. ot prrofeBsional arOOllJTtants And 
Ruditon over il~  Governm(>llt or t.he lelfi81aturefl in this country have no direct 
control whatever •• hal1 always bt> elllol1fd iPM .farfo on the prOpOlled Register of Account-
antll. Su<!h an cxtraordillAry prO'\'illilin in the ~ t i. againllt the ideal of the whole 
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meaiura namely, the creation in India. at an early date 'of &nautoUOIl1008 usooia&ioD 
of o~t nt  able to caume compJete responsibility for the maintenancf'> of the re-
quisite standard of profes8ional qualification, i~ i line and conduct of its Members'." 

'l'hus, Sir, those persons who at present hold only restricted certificates 
will go out of it as such, but they should be allowed to enrol .on the 
Register of Accountants just like any other persons at present enhtled to 
act as auditors of companies throughout British India. 

The Honourable Sir Georg. BalDy: Sir, I should like to explain aa 
regards the amendment moved by my Honourable friend Sir Hugh CockE':, 
thst, after the submission of the Report. of the Select Committee, Mr 
Aney, Sir Hugh Cocke and the Society of Accountants which has been 
mentioned, drew the attention of the Government to the fact that thii" 
new proviso to sub-clause (1) of clause 3 of the Bill did not fully carry ollt 
its object and that there were certain defects in it. In particular it waa 
pointed out that there WRS a possible interpretation of the proviso by 
which a.ny one who might in future become 11 member of one of the 
institutions and sssociations now notified would be entitled to enrolment 
in the RegiBter of AccountantB. That waR not at nil our intention, and 
I\S !loon ns we realiRed that that was RO, we agreed that at,eps mu..;t 
be taken to put it right. 

The second point is the one mentioned by my Honourable friend, Mr. 
Vidya Sagar Pandya, namely, that, under the proviso us it stands in the 
Bill, and as submitted by the Select Committee, 8. person who held an 
unre!ltricted certificate, or who was a member ,)f one of the notified in-
stitutions, would be entitled to enrolment on the register, even though 
he might be considered undesirable on account of his past record, for 
definite reasons. In that reBpect 8.lso it was thought that steps should 
hI! token to put the matter right. 

In the third place, a member of a notified institution would be entitled, 
un ~  the proviso as it stands, to enrolment, even though he had nevtlr 
been in India at all and that obviously is not the intention of Government. 
We believe that the proviso, as it has been drafted in the amendment of 
Sir Hugh Cocke, puts these three matters right, and in so far as it dOtlI 
so, I have no doubt that it will have the support of my Honourable friend 
Mr. Vidya Sagar Pandya. But in two respects he goes further. I am 
not quite clear that I understand fully his reasons for one of the changes. 
Wht>reas the Select Committee said, "shall be entitled to be enrolled" 
the worda used in hiB amendment are "shall be eligible for enrolment". 
I do not know whether anything particular depends upon them, but I have 
'no doubt in my own mind myself that, after a great deal of discussion 
in the Select Committee, the phrase •• entitled to be enrolled" was adopted 
for definite reasons. Finally the difference between Mr. Pandya's nmend-
ment and the amendment of Sir Hugh Cocke is this, that Mr. PandYIl 
wiahes that there should be included a provision in the Bill by which thoae 
auditors who hold only restricted certificailes, that is who can only practise 
in a particular province and not throughout India, should be eligible (or 
·enrolment on the register and for the grant of certificates which would be 
in foroo throughout India. I am afraid the Government of India cannot 
occept that amendment, because the reason why these men hold only 
restricted certificates at present is that they are nob considered to posseBB 
the qualifications which. if they are to praotile througbout India, they 
~ oul  possell. They will nob be debarred from practising altogether. 
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Mr. V1dy& .... ar PIIld1a: In the scheme which the Government cir-
culated for opinion, it was suggested that all those persons who hold 
restricted auditors' certifrcates have their certificates made penn anent 
instead of being renewed periodically. 

'l'he BaaOU1'abl. Sir Geor,. BalDY: The matter was very fully oonsi-
dered and the decision we arrived at was that, und4:lr the Bill, it will be 
possible to make arrangements for each of the men WhO hold restriebed 
certificatc8 to continue the work as auditor in the province fQl' which he 
holds the oertificate. We CQRle definitelv to the conclusion that it was not 
right that he should be enrolled in the ·Register a.nd then granted a certi· 
ficate which would enable him to practise throughout British India. I am. 
Ilfraid that, OD that point" I cannot agree with my Honourable friend. It 
i~ fOJ' thut reaROn mainly that, while J Hm quite ready to accept the amend-
ment of my Honourable friend Sir Hugh Cooke, I am afraid I cannot 
accept the amendment moved by Mr. Vid,va Sagar Pandya. 

Mr. Vldy& Sipi' PloIldYA: May I read that portion of the Government 
F;tatement in the matter which is relevant to the discussion? 

Mr. Prel1den': Order, order. The Honourable Member has no right 
of reply. 

Mr. Vi4ya Sapr Plolldya: Only to correct the Honourable Member in 
what he has said. 

Mr. Pl.ideDt: The Honourable Member does not need any correction. 
The question is: 
"That for the second proviso to sub·claulM!I (1) of clause 3 the following be sub.ti· 

t,uU!d : 
"Provided further that any perlOn residing or -prActising in India on 'the date 

of the commencement of this Act who immediately hefore such date -. 
entitled to be appointed and to act .. an auditor of comraniea thro..,hout 
British India or within a province in British India ahal , on payment of 
aoy fee prellCrihed under clauk (b) of buh·section (tA) of aection 144 of 
the Indian CompaDies Act, 1913. be eligible for enrolment on the Regillter 
of Accountants referred to in that Bub·section." 

The motion WRB negatind. 
J(r. Pl.-dent: The question ie: 
"That for the second proviso to Bub·clanae (1) of clauae 3 the following be substl· 

tuted : 
'Provided further that any penon who-

(0) was entitled immediat.ely before tbe commencement or tbill Act by 1'8MOI1 of 
any bUch certificate or declar&tion to be appointed and to act as aD 
auditor of companilll thl·0"ihout British India, and (b) haa at any time, 
after he became &0 ent.itled and before the commencement of thi. Act, 
resided in India, 

aball, if he po8lelBell IUch qualifications all to good character and on payment of. IlUCh 
fe, as may be presr..ribed under clauae (I,) 01 lIub1f't'tion (1.4) of section 144 of the 
Indian CompaDiu Act, 1913, he entitled to be enrolled on the Register of Accountant. 
referred to in that 6ub-section'." 

The motion W&8 adopted. 
Clause 8 was added to the Bill. 

·Clause 1 waf! added to the Bill. 
The Title and the Preamble were adaed to the Bill. 
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The Honourable Sir Clearge •• (ny: Sir. I heg to move that the BiU, as 
nmended, be pflRsed. 

Mr. J'&IIl Ibr&hlm ltahb:Dtulla (Bombay Central Division: Muham· 
llJudan Rural); Sir, I would like to Bay a few words even at this late hour. 
i might inform the Honourable the Commerce MIe·mbt'r ..... . 

Mr. Prll1unt: Do. 
Mr. J'u&l Ibrahim BabimtuUa: .... that when he considers the 

question of the recoDRtitution of the Board after nomination, he will con· 
(~  the que"tioll of giving repreRcntation to the Bombay Share-

holders Associution. I had drawn· the attention of the Honour-
l~ the Commerc(> Member to t.his point fit the .meeting of the 

Select Committee and now that the Bill is about to be passed, I wish 
to put it on record that, when Government. ufter the fixed period to which 
t.he Select. Committee has agreed, oonstitute an 8!l elective basis. a certain 
Central Local Advisory Board, he will consider the question of giving re-
preflentatian to the Bombay Sharenolders Association. That is a body 
\\llich has taken Ii very keen interest in this question, and I think. Sir. 
representRtion to that body would prove useful even from the point of 
view of Government. We want independent critics, Bnd those who have 
madt a gpeeial Btud,v. Both theSI' tests will he llc1equnt,el,v filled if my 
suggestion is accepted. 

'fbe HODO'lll'able StrGlOl1e :aa.tny: I will certainly consider that ftilly. 
The facts are not present to my mind at the moment and therefore I can-
not sa.y more t1Jan tha.t. 

1Ir. Pre.dent: The question is: 

"That the Bill, a8 amended, be palsed." 

The motion was adopted. 

THE INDIAN INCOME:T AX (AMENDMENT) BILl ... 

(AMENDMENT OF SECTIONS 2, 28, ETC.) 

The Honourable Sir Georll SchUlter (Fina.nce Member): Sir, I beg 
to move: 

"That the ameBdment made by the- Council of State in the Bill further to amCllld 
the ludiMn Income·tax Act, 1922, for certain purposes (Amendment of 8e<:ti0ll8 2 23 
"te.) be taken into consideration." , , 

Sir, the amendment made bv the Council of State is on a purely 
teehnical mat,ter. A certain confusion arose because we had two Bills 
dealing with the subject of income·tax, both of which Bet out to amend 
section 66 of the Indian Income·tax Act, and RII the two·· Bi1Is were 
~ i in ll  drafted, the amendments were not mutua.lly eonfticting. But 
lD the course of thfl pR9Ra.re of ORe of the Bills in thiR Assembly a $light 
fPlenclrine,nt w.as madfl in the amendiug section, ~n t t madeane of the 
sedions inconsistent with the other. ·Tbat error hRa now been put right 
in the Council of State and that is tbe amendment to which reference ie 
made in my motion. Sir, I move. ' , , , 
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JIr ..... l1dflllt: I shall read the amendment made in the . Council of 
Stabe : 

"For clause 11 of the Bill the following clause was Bublltituted, name Ix: : 
'11. In Buh·section (2) of Bection 66 of the Baid Act,-

((I) after the word and ~u es "section 32", the words and figures "or of Il 
decision hy 9 Bmu'd of Ikferees under section 33A" shaH he inllerted; and 

(I.) after the o ~ "order" in the Recond ant;{ third place. where it occurl., the 
words "or decia.ion" 8hall he inserted·." 

~ question is that that amendment be adopted. 
The motion was adopted. 

THE INDIAN INCOME-TAX (AMENDMENT) BILL. 
(AMENDMENT OF SECTIONS 14, 25A, ETC.) 

'1'he Konoar&ble Sir Cleoqe 8clluRel (Finance Member}: Sir, I beg to 
'move: 

"That the amendment made by the Council of State in the Bill further to amend 
the Iudian ftloomeTu Art. 1922. for certain purposes (Amendment of aectiona14, 25A, 
!tc.) be taken into conaideration." 

The amendment in tliis case consisted simply in inserting the word 
.. Second" in the title before the word .. Amendment" so as to distinguish 
this Bill from the Bill dealt with in the preceding motion. 
. Mr. PHaldeDt: I will read the amendment made by the Council of 

State: 
"In dause 1 of the Bill, foc the brackets and word '(Amendment), the uracketl and 

'worde '(Second Amflndment)' were 8ub8tituted." . 

The question is that that· amendment be adopted. 
The motion was adopted. 

THE TRANSFER 0:1<' PROPERTY (AMENDMENT) 8UI)PLE· 
MENTARY BILL. 

ftt JloDoarabIe SIr BrojeDd.r& KUter (Law Member): Sir. I beg to 
move that the Bill to amend the Transfer of Property (Amendment) Supple-
mentary Act, 1929. for 8 certain purpose, as passed by the Council of 
:Htate, be taken into conSIderation. 

The Bill is designed to rectify an inadvertent error and an inadvertent 
omission in the Transfer flf Property Supplementary Act of 1929, which 
we1'e not discovered when that measure was before the Legislature in 
19'..!9. '1'he Statement of Objects and ReAsons expla.ins the error and thl' 
'omission. 

~i  I move. 
The motion was adopted. 
Clauee 2 was added to the Bill. 
Clauee 1 WQS added to the Bill. 
'fhe 'ritle a.nd Preamble were added to lhe Bill. 
Th. Honourable Sir BIOIID4r& 1Iltter: Bir, I move that the Bill, .. 

paesed by the Council of State, be puaed.. 
'l'be mofJion wa. adopted. 



TlQi1 ;DESTRUOTIVE INSEOTS ANJl PESTBBILL. 

Sir J'1'&Qk .0708 (Secretary, Department of Education, ReaIthand 
'Lands): Sir, I beg to move that the Bill to amend the Destructive Insects 
and Pests Act, Hl14, for a certain purpose, as passed by the Oounoil of 
-l:Itate, be taken into consideration. 

l'he necessity for this measure is very fully explained in the Statement 
_ of Objects and Reasons and it is unnecessary for me to say more than a 

very few words. At the time the Destructive Insects and Pests Act, 1914, 
was passed, the possibility that pests might be introduced into this country 
by air was naturally not foreseen. The introduction of a regular Air Mail 
8emoo h88 however made this possibility a very real one and in these 
circumstances it is necessary to close this gap in our defences. The pest 
toat we Dave particularly in mind is the Mediterranean fruit-fly, which 
exjsts not only along the cOBsts of the Mediterranean, but also in Australia. 

- So India is exposed to attack from two quarters. What it would mean 
if this pest were once introduced into this country can be illustrated by 
the experience of the United States of America. The pest h$s recently 
been found in 1410rida, and Congross has had to authorise the expenditure 
of a. sum of no less than 21 crorea of rupees in efforts to eradicate it. 
Prevention Is obviously bet£er than cure, Bnd it is for that reason that 
thi's measure has been brought forward. 

Sir, I move. 
The motion was adopted. 
Olauia 2 was added to the BUI. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

Sir I'rank .oyoe: Sir, I beg to move that the Bill, BS pB6sed 1)y toe 
Council of State, be pasaec1. 

1'he motion was adopted. 

RESOLUTION BE PREVENTION OF INDUSTRIAL ACCIDENTS. 

Mr. Prellden\: I understand the next Resolution standing in the name 
of the Honourable the Leader of the Honse wi11 be moved a.nd then he will 
agree to poatpone its further discussion till the next Session. 

The Honourable Sir Bhupendra .ath Kltra (Member for Industries 
nnd Labour): If there is finy desire to that effect, I am quite willing to 
do so. 

Kr. Prealdent: The Honourable Member knows that !'Iuch a desire 
cannot be expressed by anyone under the conditions in which we a.re 
placed. For instance Memhers like Diwan Chaman Lall nnd others, who 
fake nn intemst in it. Rre not present; and I would IlUI!'R'est to the Honour-
able Mf>mber whether he should merely move' his Resolution and then 
postpone 'it, flO that other Honourable Members mAy have fI, chAnce of 
giving their views at the next Session. 
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The JlOD1II'&b1 .. : elf ~  JlatIl :JItV&: .11 am 't &JWte willing to 
acoept that suggestion. But this Resolution was drawn up in oonsulta.-
tion Iwith ,the .Standing AdViiaory ( o : nittee D i ~ ia:;at'jeaat one 
e~ent ti e of labour. ,If yO\llwi:ll.kindly:read,the ~u1ion : YOUl'will 

1 find that it contains. a. proviliion, ,that oel't.ain tltinglf. ahould ,b.,eoneLand 
the matter again brought before the Housewithilb..J.S ~ o ilis  ,\\l'hSl:lJllel'e 
we p08tpone the p8&Bing of the Resolution, the greater will be the delay 
'iu,'·taklng thataetiion.'· l111~t 18 my only point. If-anybody had stood,up 
·>land·,.aid' tbat·hO'·wanted,·thiS'·diseuutoritb bepostpmiea, fwould·"imme • 
. ldiately ''agree' to' ,tha.t. '. : 'otherwise' GoTtl111m6nt may be accused of 'siuiply 
"poetponing the' taking' of '"Sny "caon. 

~  .. atunt'. But. ,.Governm&ni>·, are ,·pQit.pordng·, it. "M .rthe ...... n 
, of. tbe£bair. 

, Tb.& J!eDoarUl. Sir .,BlLupiadra 1Ia&ll. Jmr&: Th the , t&peeifio ... ~ e l n 
. COrnell from .you. I •. would . DOt. oppose. ii; beca\l'Se" ind.bat . .oa88 nCIJ.J'fSpoQ-r 
Iibility.w()Ujd rest with, Government .. : ShaUl,move. it. now? 

7.Xr'. PrtaI4ent: Y.es, fOl'lUally. 

'''ftf'lIoDov&bI_L'II1UBIIGpiDdri' .ltI11Wtlra:Sit. I beg to move' ·t1la fol-
lowing' Resolution ~ 

"Thi. 'AMJembly, having coOl.dered the Recommendation concerning the prevention 
of industrial accidents and the Recommendation concerning rellpondblUt, for. :"Iie pro-
tection of power· driven machinery adopted at the Twelfth Beseion of the International 
Labour Conference, recommenda to the Governor General.'in ~l  blHlLhould 
examine the polSibility of giving effect to the Recommendation concerning the ~ n

tioD of industrial accidents and that the rlll.lta' o i l ~t ouli  placed 
before this Allsembly within eighteen montha from thi. date." 

Sir, the Twelfth Session of the In·temational Labour Conference which 
was held at Geneva irlIfMaY.June:'ll929; o tte ~inte  'lJlia '-thEf fellt)wmg 
118comIl1endations : 

"(1) Recommendation concerning the prevention oftb_bloial 1IIetiiQDtI. 

(2) Recommendation concerning responsibility for t~  pwotdion ,., 0".'""",,,., driven 
ml\Chinery ... 

'l'he,full text· of thesereeommendadons is oontained in B"White' _er 
which was circulated among Members of the Legislative Assembly a few 
days 'ago. '!'he-; ,RecommenAis1lioll" 'lCIODt!8l'Iling: "the e~ otr iniIIBtriai 
accidents covers &,' 'Very i ~ field. r U. i. inUeaded tobeepplie&bler IlOt 
onl y to mines "8Ild' industrielJ'involv.ing" 'lD&liufaoture, but . also 'to .. -agriouaure 
and to all forms. of transport. Certain parts of the Recommendation are 
not .entirely auitBblc to Indian conditions, and they postulate 8: degree of 
organisation and education 'which Indian workers do not at present POSBess. 
Some parts of the Recommendation are in accordance with existing legis-
lation, and cenain other parts .caD he! given -,rifeoilo todn.ilnd.ia _hout 
further l~ t ion uti es  !legislation will be nec8sIIary if. the iRecom-
mendation as a 'Whole isi;o.·be,.,aQopted. I The' GOIgernmentof.ladia. intend 
to eousulb·the Provincial GOV6l'11m6nts in regard to the poaaibility of i ~  
effect to the;,ReeommendatioD as a ole~ n to l e t e e ul~ o  t~l1  
'examination. before·t!;Us Aaaembly witahin 18, tIIontha.froml the dat.e. on.whioh 
this Resolution is adopted by the )iQuse. 



The second Reoommendation, namely, thati ooncerning rel!lponsibility' 
fOlult8e ~~ lol  F0wer-dri\tenmaoiuJ!lery, ~e ui es that .it s oul~ be 
p"*ibiW.iby.,law.,tQ'lIupply orinstal·any i~e mvended to be ~ en 
by moohaRical power, unleSrS it is furuished wIth ·the suety appliancea 
required by law for the proteotion of machines. ~  that tYp'e• Thezoe are 
two main ditticulties in India in the way of glvmg effect m full to the 
principle embodied, ,in.·. this , Recomme.odatioa,l. FinItly; ee u~ the bulk 
of the machinery in use in India is imported maohinery and It would be 
impracticable to enact Indian legislation imposing a penalty on a foreign 
supplier resident abroad. Secondly, many of the susty regulations rel.at-
ing to maohinery are framed by Local Governments' undet· the Indian 
.l<"actories Act and vary to some extent from province to province. ThUll, 
imported machinery, which would comply with the regulations of one 
provinoe, may "be" contrary to the regulations of another province. Ala far 
as the employer himself is concerned, the oocupic:lr or manager of 8 factory 
whO' ao$s not· lIatilify' regulations imposed' in . respect of machinery installed 
in his factory is already liable to a penalty under the existing law.' It 
~ D t t ell ~ that! 6D¥,useful :purpOlie ·would Deserved in India. 
by the adoption of this Recommendation. Sir, I move: 

il ~~ l 1! RetK>lutidn' moved .is ~ 

"Thi. A ... mbb',';baIria!r'JcoMidered'-t!le ·Recomm.ndation concerntng··thO" prevention 
of industrial accidents aneI the Recommeudationconoernina e ~ i ilit  for the pro' 
t.eoliMl OIl'" ·fIOwemlriv ... ~~ o te( t t  ·thei TW'8Jftit 8ealoD of the InternatioDal 
Labour Conference, recommends to the Governor Oeneral in Council th,... 'lie . moalcl 
examine the po.ibility of giviD&' effect to the Recommendation concerning thepreven-
tion"p,.,M.d_rW"aodi ... '1&D4i.. ~ I' .... AW .. ,t.hii! ..... i ... ia.'4hMiId--iI&· placed 
before this AasembJy within eighteen months from this date." 

'. io~~ elilD l o  . City': Non-MUhainmadaa Urban): I 
understand' t'bat the'>fUl'ther discussion of this is to be adjourned. I move 
fonnally that the further discussion on this Rel)olution be postponed till 
the next Seseicn. 

The motion was adopted. 

AMl!1NDMENT OF STANDING ORDl!1RS. 

'lbtPJlitl ...... llr\..lUJIIDdnJ IIlthrw(Law' Member}:' Sir,·r beg to 
o e~  ,  •  , •• 

Kr. Jehanp' 1[. IIUIlIht: Sir, may I draw your ,attention to the fd 
tha.t th(:rf is no qUor\lID? • 

~  PresJdent: More tlian a quorWn, I am afrRid. Perhaps the mathe-
rnQtws of the Honourable .. Member, ar •. ve.,. ~ ell  dehltiw.· TheN is. 
quorum for two Houses. 

1'Iie'1I6iiourable StrBrajendla..Xfttei: .. Sir,.·1 beg io mOVe: 

L "That the amendment to the Standing Order., 1.8 reporied·..,1:tbe Select· Oommlt.tMl, 
IN t.aken into consideratiOD," . 
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't:jir •. t~ ~ object of the lWlendment is to make if. possible for more than 

one Select Committee to sit at the slWle time anq is fully explained in 
the Report. Sir, I move. . 

The motion was adopted. 

~ Honourable Sir BroleDCUa Kitter.: Sir. I beg to move: 
"That the ame!1dment to the Standing Ordera. as reported by the Select Committee, 

be plloBsed ... • 

The mot.ion was adopted. 

REPORT OF THE PUBLIC ACCOUN'l'S COMMITTEE. 

The Honourable Sit Gaol'le Schuster (Finanoe Member): Sir, I beg to 
move: 

"That tbe Report of the Public Acconnts Committee an the accounte of 1927-28 be 
taken into con.iderntion." 

Sir, this is a subject in which this Assembly hu taken a good deal of 
bkrpsv in the past and I think it is regrettable that there should be such 
a small a.ttendance now when it is put down for discuBBion. 

IIr. el eD~: There is Sir Cow asj i Jehangir. who will mov.e an 
adjournment . 

. The Honourable Sir Geoqe SohlUMr: I shall be very pleased to accept 
tha.t motion. 

Sir OowalJl Jehan&ir (Bomba.y City: Non·Muhammadan Urban): I beg 
to move t ~ the consideration of this subject be postponed to the next 
Stlssion. 

The motiol' was adopted. 

DEMANDS F'OR EXCESS GRANTS }'OR 1927-28. 

GBNERAL ADMINISTRATION-MISCBLLANEOU (4. 

The Honourable Sir (Ieorae Schuter (Finance e ~ : I beg to 
move: 

"That an ex*_ grant of Re. 231 be voted b;1 tile A ...... b1y tc> reJZUlM- t.he expen· 
diture chargeable to Revenue actuall), incun·ed In exceu of the votecf Jl'ant in the year 
1927·28 in reapect of 'General Admmi.tration-MiaceJlaneoul· ... 

The motion was· adopted .. 

ADMINISTRATION OF JUSTIOB, 

The BOD01U'abie Sir George SchaRer: I beg to move: 
"That an exceM grant of Re .. 9 be voted by theA_mbly to regularile the expen' 

diture chargea.ble to Revenue actually in u e!l ~ .excea. of .. the voted ~tin the 
year 1927·28 in reapect of 'Adminiatration of JoiltAce'." 

1he motion \Vas adopted. 



bDlANDS FOR DO.IiS ~  FOR 1927-28. 
I 

MISOELLANEOUS, ADJUSTMENTS BETWBBN CENTRAL AND PROVINOIAL 
GOVERNMENTS, 

The HOllourr.bIe Sir George SQhuster: 1 beg t,o move: ' 
"That all exeen grant of Rs. 3,431 be voted by the Assembly to regularilMl tl;Le 

upenditure chargeable to Revenue, actWtJly) inou ~e  iu exceae of the voted grant 10 
the year 1927·28 in respect of 'Miscellaneous AdJustments between CentraJ and Pro· 
vinical Governments'." 

The motion was adopted. 

REl!'UkD'S, 

The Honourable Sir George' SchUJIter: 1 beg to move: 
"That an .xo,.. Ir&llt of Rs, 1,57,481 be voted by the Aaaembly to regularil8 the 

expenditure chargeable to Revenue actually; incun'ad ill eXC618 of the voted grant in 
the year 1927-28 in respect of 'Refunds'," 

The motion was adopted. 

COMMUTED VALOR OF PENSIONS, 

The Honourable Sir Georle Schuster: I beg to move: 
"That an excess grant of Rs, 1,06,529 be voted by the Aaaembly to regularil8 the 

eXpeI1diturlichacgeable to Capital actually inourred in excess of.. the voted grant in 
the YII. 19f!7·28 in Jreepect of 'CoOlllluted Value of Pelliions', .. 

'l'hi) motion was adopted, 

LOANS AND ADVANCBS BBARING IN'I'XREST, 

The Honourable Sir George Schuster: I beg to move,; 
"Th,at an excess p'ant of R.I, 6,12,g7!be voted hy thll Assembly to regulari .. ,the 

eJ[pendlture actually mcurred in exee98 of the voted grEtnt in the year 1927-28 in respect 
of 'Loan. &lid AdvlloDOeil bearing interest:," 

Tho motion WQS adopted, 

INDIAN IJOSTS AND TEf,EORAPH8 DEPARTMENT, 

The Honourable Sir George SchUlter: I beg to move: 
"Th;tt an exoe88 grant of Rs 8,08,768 he, voted, by the 'A888lUbly to regu)ariee ~ e 

'expendIture ~e le to Revenue actually: Incurred in eXCll1III of the voted ,grant in 
the year 1927·28 ID respect of 'Indian Posta and Telegraphs Department'," 

Thn motion wa.s adopted, 

RAfLWAY8. 

WORItt'NG EltPBNSES-ADlIINI8'I'llATION. 

The Honourable Sir Georle SchUlter: I beg to move: 
~ t an exceas grant of Rs, 20,93,000 ~ ~te  by the ASllembly to regulariae the 

IXpen4iwre l e ~ to·. Revenue atltl1a.ll" mcorred in excese of the 'VOted grant in 
t.he year 111'l7·28 In respect of 'Working Eltpense_Aclminilitration'," 

~e motion was 8i,lopte4; 
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The BODourabie Sir George SchUl\8r ~ I beg to move: 

"That. an excess grant of Its. 75,11,000 be voted by the Auembly to i ll ~ .0Ie 
expenditure chargeable to Revenue actllally incurred in Ilxee.-ei .the .... ~~ Dto~iD 
the yeaT 1927-!!8 ill respect of 'Appropriation from 'Dept'eciatloll'Fanct',Al .,' 

'1'ho motion was adopted. 

RE\'ENUS-STRA'l'EGIC LINE8. 

The Honourable Sir CJeorae Ichuakr:, I ~ mawn.:, 

"That an exCtlB8 grant of Rs. 1,38,000 be voiad, by the A.-.b1y o el iu ~ 

expenditure chargeable to Revenue actua.lly inourred wucea 01 .ih ....... p...iD._. 
the year 1927-28 in re8pect of 'Strategic Lines'." 

The motion was adopted. 

N'sw CON8TRUC'l'IONS. 

The Bonourable Sir Geol'a- SchUlter: I beg to move: 
"That an exces8 'grant of Re. 1,44,80.000 be voted by. th.IA._ ....... _phd ........... 

railway expenditure chargeable to Capital actually.inoarreel ia e .. _'.4b ____ ......... 
in the year 1927-28 in respect of 'New Constructions'." 

Tho motion was adopted. 

OPEN LINE WORKS. 

Th •. Bo.uovable Str·. Georae ScJu .... )II beg «l mCJYe" 

"That an exce88 !grant of Rs. 53,45.000 be voted"",tlthei,,_tlp'*It_r' ill ••• .JI 
railway expenditure chargeable to Capital actually incurred in axc .. of the voted grant 
in the year 1927-28 in respect of 'Open Line Worka' ... 

'l'he motion was adopted. 

The BOllourable Sir e( l11ltll ~  beg .. ,to o~e:  

"That an excete grant of &; 50,000 be voted oy the AlI8IDbly to regalariae thll 
railway expenditure chargea.ble to Carital actuall:y incurred in IIX08II • .of." vo .... 
grant In the year 1927·28 in respect 0 ·Stral.epc Lin .. • .... 

'J.1he motion Watl adopted. 

lit. PreSiden': Does the. onou l t e l~i (u~e  ,Melber want ally 
more grllnt8? 

The Honourable Sir George SchUlter: No, Sir. 

IIr. Prelident: Has the Honourabl. the :Leadell·of··the ~ l ~ 
Gover.lment butlineS8 to carry out 1 . 

ft_ Honourable Sir Bhupendra .ath Kitra.: Nd; ~ 
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Mr. Pnlidtut: The time has eDme when I f'llOuld adjourn the House 
line tjie. Before I do "so, I should like to sha.ke bands with each Hon. 
ourable Mpmbel' of this House. We do not know whether the next 
Session will be held or not, and. even if it is held, we do not know how 
maD," of us will be here. Therf,}f9re I should like Honourable MembeN, 
one by oce, to come and shakE' hands with me. 

(Mr. President shook hands with all the Members preacnt.) 
The AlJ8embl), then adjoumed .iT/-e die, 



C01WlOr:Nl).'I; 

In tb(t J.-egitilAtiv() ~~( l l  .Oebatu::. Ddhi S('HFlioll, l!r.Jil, ....... 

(1) No.4, tIated the 23rd Jltnuary, HI;.O, ll t~ 263, line' 14 frotH tilA 
bottom (in t esn ot - i~  ),/OT " The Indian Stelllll-VOIlRaJH 
(AmoodlllCnt.) Bill ,. rf'ad "ThI" Inlllnd ~tell e ~l ol (Amend-
ment) BilL" 

(2) No.7, dated the 28th Jammry, 1930, pago 30;;, line 2!}, lor "htlVI' 
not br.en I' read " ho,\'n l10t Ewen ". 

(~  No. Hi, da1i\·d the lath 1!~(l ul  19aO,-

(i) pRge OHl, linl' 11 from l.ho bottom, fo';' "hNlrflay" fI'fl.,f 
" heresy". 

(ii) page OHR, Iino ] 4 from Mw bottom, Jor " sca.re " rfa-It "scort· ". 

(4) No. 17, da.ted the 18th 1l'ehruary, HI30, page 7Mi, from the f!tlhjC(·t-
hoading, ddete the word and hrockets " (Amendment)". 

(5) No. 20, dnted tho 21st Fobrua.ry, 1930, page 874, Jiue 18, for' 
"NEiither yon ••...•.. Mr. Anf'y" rf:ad" Ncithf'r you nor I Ruffer,. 
Mr. AllOy_" 

('i) No. 23, da.tod the 25th Februa.ry, 1930, page 1048, line 14 from Hill 
hottom, .r01· " dio.tribo .. rNHI .. diB'ribt\ ".' 

(7) No. 27. da.ted the 5th Marl1h, 1930, pago 1253, insl?ri tlw following 
footJlote ; 

.. Jl()'f' questiouanci allswc-r to stn.rreu question No. 443, SI?(I, 
pag('!'! 1283·84." 

(8) No. :n. dated the 10th 1\-Iaroh, [9:10, page 1524, line 3. jor" 1l11<1 sub· 
I!eqmmtly suffered" rPled " had t\ubsequont.ly suffered." 

(9) No. 3:~  Ilat,ed the 12th Marcb, 1930, pap;e 1602, in the subject-
henlling to stn,rred question No. !i13, for "Change for Wlltt'f 

tltl ~  raId ~  fol' WMer Moters ". 
(10) No. 38, dnt('d tho 20th March, 1930, page 20i 4, line 9, for " Govern-

IUl'llt of India" rend" Gate of Indin. " . 

(11) No, 40. datBd tho 22nd March, 19:~ -  

(i) pngo 2:W:!, Iin(>, 7,for " prpS:'l1tnl iOIl " 1'f:'·n(/ " repl'Csont,n.t.ioll ". 

(ii) (luge ~27  Iinfl 17 from t.he bot.tom, for" I t~~  him now" ~  

" task him how". 

(12) No. 41, dah\il the 24th Maroh, W:10,--

(1) pUf.,'6 ~: 2  lines.6 and 7 (:~ l  by Mr. O. M. Young to st.;ured 
(J1J(lSt,lOll No. 8:!7), for" Its v£\IUt) 1'0Allit " 'r(,1U1 " it.!; vaJuf.' ". 

(iiJ page 239;'), Jiue l{I,Jo1''' tool t,hnt, the" r()ad" tool that, ho". 

la) No. 46, dated tht) 28th Mnr<·b. 193U, puga 21)37, IQr t,ho ~ :l on  lilw 
from the hottom, t·e.a.d "Thnt would mean nothing Flhort I,{ 

al,dion.t,Jon hy tho OOVf.l'l'nnHmt of it,,, o 1i~llt i l ". 
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ABBREVIATIONS· .. 
Question rc telegrnphic --. 112. 

ABDOOV\. HABooN, H.m-
Electi.,n of··- to the Panel for t ~ {'entral Advisory Council fOl' 

Railways. 1369. 
Election of -- ti the Standing Committe'3 on Pilgrimage to the Hedj .... z. 

2220. 
India:l Finance BiIJ-

Motion to conF;ider. 1926·29. 
Consideration of clause 3. 2051. 
on i ~l t lln 01 S"Ledule I. 2147·M, 21 5f. 21r,S, 2159. 

Motion to l'e(Ioice Demand for "Customs" "oJ inadequate representation 
of Muslims in thp, Customs Services. HS76. 

ABDUL HAKHl KHAN. SARDAR-
Questk,n "f' arrest of -- and Sard lr Arninullah Jan. 718-19. 

ABDUL HAYE, MR.-
Motion to ~ u e Demand for-

"Exe(,ut ivc Coullcil" re-
Irrcspolltoible nature of the Extltllti\"c Council. 1401·02. 

"Railway Board" re-
Larger r.mpluyment of Mussatman!!. 9117-8'1. 

QUElstion 1"('-

Appointment (If It Muhammadnn to It ~ tte i post in the Office of 
the Financial Adviser, Military FimUlce. 1872·73. 

Inc'lOven:ent trains Rnd platforms at AI;f1I1J' Sayadan Station. 1645. 
IDconvcuient trains on the NarawHI·Shuhdnl"U·I.ahore section of the 

North Western F.ailway. 1645-46. 
PercenttlA"e of us!i ~ in non·gazetted pnsb in the i ~e of the Finan-

cial Adviser, Military Finance. 1'173·74. 
Recruitment of the staff of FinaJl('ial Adviser. 'Mj{tary Finance 
1874-70.· 

Qucstion (Rupplementary) TC proseclll.ion fnr disRffection against Indian 
States 42!l. 

Sp!'cial Mnninge (Amendment) Bill--
Motion to 1""f('r to Select Committee. 652-1H. 
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ABDUL MATIN OHAUDHURY, MAUL\"I-
Indian RailwllY (Amendment) Bill-
C('nfliderutill.! of clause 2. 1144-4tJ. 1168. 

Motion to e u ~  Demand for-
"Army DeplLrtmeIlt" re-
MiJitary policy of the Government. 1414-17. 
"NOl·th 'Vf'Pt FrrJI:tit-r Province" rc-
Introduction of r(:forms in the North West Jirontier Province on the 
lint'S uf t ~ major provinces d India. 1552. 

"Railway Bourd" /"f,-
I,arge t l l ( ~ mt;nt of MusBalmlUls. fl74, 979-80. 

Questioll /"1'-
Affection with l'yorrh<2a of Mr. Muza/'fl\r Ahmad, a.n aceuled in the 
• Meerut ConepiJ'acy Ca.se. 2106-0; 
Appointment. of a Muhammadan to a. SClliol' OfIroer's Post in the 
]-'iIllUlce D(:pal'lment. 1598-99. 
Appointment of a Muhammadan to a kll.'nior Railway Ac.counts t~ 

1697-93. 

Arre'st of Bardur u~ Hakim Khan and Sardar Aminullah Jan. 'ns-
19. 
Ill-health of Mr. Muzaffar Ahma.l. I1n l~use  in the Meerut Oon-
Ilpiracy C .. &tl. 2107-08. . 
Number of MUBlinll, employed in ~t e 1llil ~ Clearing Accounts 
OJficE'. 713-1.1. 

Resolution re fucil:R minimum wages. 89·01. 

ABDUl .. QAIYFM. NAwAB SIR SAHIBZADA-· 
~  Marriago Val.idat.iou Bill-
M(Jti,.f}s to refer to Select Comroit,.,o::e lind to circulate. 245. 
Cotton rextile Indlll!try (Protecti:>"l) BiIl-
Motion to conf.lidt·r, 21')33-38. 
El('dionuf ---to the Standing Fino1.UoJe Committee. 1717. 
Generul Hucigd -,-General Disculniol1. 1328, 1356. 
Indiall Finance BiIl-
Conl!idHIlt1nn of c1auae 6. 2067. 
Mnti('n to pasil. 2376,  2377. 2379. 

Motion t,) reduc,," Demand for-
"Army Depnrtmant" re-
Milit:1ry p(,!iey d the Government. 1423-28. 1439, 1440, 1446, 1449. 

1403. 1404. 
"ClIfitOcns" r(,-

D ui~ou te representation of ~ u~lt  10 the Oustoms Services. 11')77-
78, 11179. 

"Executive Council" re-
IrrC'sp'lOsiLIt' naho'f' of the Executive' Couflt-oil. 1409, 1410. 
"FilJlUlce DE'pl!.rtment" ro-
Uetl'enchment throughout the :l.dministratioD, 1499. 
"F..oI'f'At" 1'f.-
Revision uf the Indian Forest Act, f,n'Poflt development and policy in 
its relll.tirn to "griculttire. 1693. 

"North West Frontier Province" 1'0 _. 
Introdudion of reforms in the NOJth Vielt Fr'ontier Province on tho 
lint's of the major provincel CJf n ~u  1 ~3 7  1658, 1560, 11S62, 
1663. 
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ABDUL QAIYUM, NAWAII SIR SAHIBZADA-contd .. 
Motion to reduce Demand for-contd. 
"Railway Board" 1':-

l ~e  flmploY1l1ent of Mussalmans. 069, &71. 981, 989. 
Question (Supplel1l('ntary) t·c-

Ael'0 (Hubs ill j ndia. 33. 

3 

Appoilltm('!Jt of !l Joint Secretary and a Deputy Secretary for Emigra· 
tion work. :864. 

Appointment (,f Assistant Chief Clmtr('!ler of Stores and Chief Sup<w-
intelldp.nt, Indian Stores Department. ] 7n2-93. 

Appointm£'lIt of Muslims in the office of the Director-General of Posts 
and Telegraphs. 2586-87, 

CIa!lsifi!!llhon <)f communities for appointment in the services. 1629-
30. 

CommunAl riot at Dacca. 1022. 
Relatiunl4 of tbe Go\'ernment of Tndin with Indian States. 2178. 
Rir.ta in Dacca. 573. 

]{eaoltltion 1'8-
EnfrllD<·hisement of Indians in Cey:on 01:1. 
Medieal Research. 581-582. 
Rlaught"'r of milch cows. 223. 

Spe(!i'LI l\fRrriflge.(Amendment) Bill-
Motion to refer' t,., Select Committee 653. 672-71}. 

ABDULLAH HAn KABIM, KHAN BAH\DtJit H ... TI---
Election of -- to tile Standing Oommittec for noads. 1960. 
Qucstion rc. h[Jp.)intments in the Postal Department. 679. 

~ 0F DEFERRED REBATES BILJ.r-
Scc "Bill(n)". 

ABSTRACT-
Ques1;iol1 re the Stntistical -- ·)f Britislj Tndia. 490-91. 

ACADEMIC QU ALIFICATION(S)-
Question j'I! -- of Superintendents and Assistant Superintendents of 

the Arehwological Survey of India. 1~12  

ACCIDENT(S)- . 
QuestioIl 1'(J-

-- at ~ level cloFPing on the R(lmlmy, Hr.r<)da and Central Indin 
Railway. 1282. . 

-- on the Bengal Nagpur il l~:  677-78. 
~l ~ of duty of crews and compassionate allowance for --. 1774. 

Hours of work of crews and grant of compassionate allowa.nce in case 
of ---. . 26GO·(;7. 

Respol1sibil;tv fr.r thE -- to the P£'shnwEll" Lucknow Express. 347. 
Reso.ution rc prev€ntion of induatrhl --. 2733-36. 

ACCOMMODATION(S)-
Question 1'1)-

-- for Indian Apprentices at the ll ~ u  Railway Worlishops. 
1622. 
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ACCOMMODATION -cotttd. 
Question ,·e-colltd. 

_ .. fur pilgrims on the Barsi LighL Ullilway. ~1  

Lack of --- for a lady typist ':n New Delhi, 1609. 
Third and intermediate class -- 011 the Pellhawar Mangalore Eltpreal 

train. f:l7. 

AOOOUNT AND AUDIT DEPARTMENT OF RAILWIAYS-
Motion to red,lte Demand for "RailwllY Board" Tt" policy of Government 

recruitment tv -- f.nd how provinciul quotn is neglected. 9f)8-69. 

AccorNTANT(S)-
Que:ltiQIl 1'1J-

Appointment 'If in the Railway Olearing Accounts ().ffi!ce. 1088-
1091. 

Appointment of an -- in the Calcuth General Post QfDce. 1620-
21. 

Pl'(Jfessiollal - _. employed by '.he Income Tax Department, Bombay. 
303. 

ProlOotj'm or 1~1i911e  -- in the Posta.l Department, 1295-96. 
Promotion of ~  --. 126a-!l6 
TI'Illning nHd appvlIJtment of Ralll'r'1.Y -'-'. 1082, 1254-M. 

ACCOUNTANT GENEHAL-
Question 1'(1-

Decf'ntrnlization (If the oflke of the DepL:i.y -- Telegraphs, Calcutta.. 
2004-05. 

Number of members of each community in ell(n grade of the aifJtce of 
the --, Madras, 2101-02. 

ACCOUNTS-
Demand f'Jr Gmnt in r.espect of sepal'e tiOll {If ,.- .-- from Audit, 1703. 
QucFJtkn ,'c-

Appointment (·f Sikhs in the SuLo:-diIHIt", -- Services in certain 
office£!. 70·71. 

Business -- in MI)fussil Arells in Sind. 12£1. 

ACCOUNTS DEP A RTMENT-
Question 1 1~ V:l.,;/lneleS in the --- of the Caleutt'l General Post Office. 

394, 

Aocm;NT8 EXAMTNATTONS--
Quc!!tiltn 1'(' railway --. 1613-14. 

~  OFFICE·-
Questinn 1'f--

Appointment of Aceountants in the Railway Clearing --. 1088, 1091. 
ApTJointment of Mwdim clerks jnthe HailwbY Clearing --. 1090. 
}'I'nud in the North Western Railway workshop -- and unfair ~ 

moti('nR by Mr. Y. S. Puri, Special Oml'cJ', Director of Railway u ~ 
Office. 2091')·9[1. 

Oflit'e hOlln in the Railway Cleari:lg --. 1000. 
Pl'oDlotions in the ~  Cle;\.ring -- 108i-, 1088, 1091. 
Uecruitment or HIe Staff of the Rail WI' Y (:]cltring -. 1088. 
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ACCOUNTS OF:FICE---confd. 
Question 1·e-(·ontcl. 

e le ~tion <'f pORis for Minority Oommunitiu in the Railway Clear-
ing ---. 1.')91. 

Sal/U'iel! ill the Railway Clearing ---. ](If<7 . 

.ACCOVNTS OFJo'ICERS-
Question I't l;)'oll1otion of Anglo-Indian .. - on the East Indian Railway 

1627-28. 

ACCOUNTS SERVICE-
Qlwetion 'I'e-

App,-,illtment of Siklll; in thp, RailwiL;\- Bubordir.nte: '--. 2097. 
f'romotio!ls in the Railwny --. ~n  

:ACHARYA, MR. M. K-
Ary3 Marriage Vnlidation BiIl-

Motiuns to rE-fer to Select Committee and to circula.te .. 21'11'1-1'18. 
C(·d(l of Cl'imimd Procedure (Amendment) Bill (Amendment of section· 

o~ 2 --

Motion to refor to Select Committee. <!.1'I7. 
CottOl Textile Industry (Protection) Poil\-

Motion to ,·Ilnbitler. lR47-1858, 245,. 
Points (If miler raised by Pandit ~ llln :l  261'12. 

Election of - _. to the Standing Finance Committee. 1717. 
General Dis(:uBl!ion of the General Budgl't. 123~ 2  

I. .. ~~  Hindu Gains of I,earning BiII-
~ Motion to Tefer to Select Committp,e. 641-42. 
1.1 Indian Finnr1('e Bill-

Motion ~ o pnrr. 2320, 2364-56, 2356-60. 
Motioll tu reduce Demand for-

"Home Depnrtment" re-
Policy of Government regarding p'Jlitiral prisoners and their treat-

ment. 1483· 87. . 
"Railway Bonrd" re-

f Abolition of the additional post of Labour Member on the Railway 
i Hl)nrd. 804-66. 
, Lalger n o~ ellt of Mussalmall8. 992·9:1. 
, "Taxe" 011 Income" re,--

uttin~ dO'''TI a lump sum of fiV!1 per ~nt  to balance the Budget. 
1659-01. 1605, 1007. 

Quest:on 1'1'-

Arrnngp,nlClnts fol' third class 1'ailwny passengers at Egmore Station. 
715-10. 

Doubliny, of th(, railway line betw(len Madras Beach and Tambaram. 
714. 

'1ail rOllte between Nagpur and Tlp,lhi. 715. 
PropoRed I'n ilwllY betwf'en Madi'ILB I\nd Renigunt.a. 714-15. 
Protests nl(uinst the Child Marriage Restraint A(·t. 1931. 
Hates f(.r 1df'phon(jB in Madras. 71G. 
Spl.'euing up thc Grant Trunk EJq,l'cSS betwecn Madras and Delhi. 

715. 
X-ray hcatmfnt at the Lady HIt\'dir,ge Hospital, Delhi. 1870. 
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ACHARYA, Mlt. M. K.-contd. 
Question I,Supplementary) TO telegram f!'om His Excellency ~ e Viceroy 

T6 police arrangements in the galleries 01 thu ASlembly Chamber. 404, 
406. 

Itf'solution I'I! the present system of ~ u tion in Iodin., rlO3-0rl, 

Special Marrbge (Amendment) Bill-
Motbn t.o refer to Select Committ,:!Ie. (JEll, 664. 

A.CQUISITION-
Questioll re ~e  of -- by Government of certain Railways. 1280, 

ACT(S)-
Child Marriage Restra.int-

QueHtion ro-
Child Mnrri"ges ir a.nticipation (., the --. 26-27. 

,Exfmption of M:ussalmans from tho t'perat.ion of the --. 371. 
Increasod e).penditure anticipated fol' administ.ering the --. 26. 
Making the -- known. 14-16, 26, 21H!6, 
Propagatior. of information about the - -. 346. 
Protests against the --. 17, 11131. 

Indian Income-tax-
Question 1'e-

Aetkm tlLken undpr section 34 (Ii the --. 129. 
Ordllrs f1.nd Appeals under the -- in Sind. 128. 

Indian .Forest-
Motion to I'educe Demand for "F)Test" TI' e~ision of the -- o e~t 

developmf'nt and policy in its reilltil"n to agriculture. 1689- 9~  

India.n States (Protection against DisaffeetioTl)-
Question Te prosecutions under th9 ~ 3  562-63. 

Presidency· tOWllS Inllolvency-
Question TC amendl11ent of the --, 691. 

Question Tf! fm;lrlr to Members of --- ill respect to which Bills are in-
troduct·d in t,he Ltlgielative Assembly. 1934·3;). 

Sarda-
Questhn rc ~t ol in  in the Dellli Tf.legraph Office of a telegram 

ab,'ut the --. 2315-16. 
See also "Child Marriagt, Restraints __ ". 
Wakf-

Question TP extension of the -- to the TioTah Community. 38 . 

.ADDRESS--
__ by lIiA EXl:elJency the Viceroy tl) the Members of the e isl ti~e 

Assembly. 27'1-82 . 

.A.DEN-
Statement (laid on the table) TO ,avinl{ t(I Indiftn revenues by the traM-

fer I"f the administration of -- to (J(jlonial Office. 86-86. 
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)ADJOURNMENT·-
MotIOn· for -- T"-

7 

Arrest and convi('tion of Sardar Voila bhbhni Patel. 1467-68, 1518-
42. 
Lr·r.vc ~nt  by the onou lt l~ the Prl'Pident.. 146B. 
Negatived. 1M2. 

Collision bctwum the police and public at Hnl1goon. 2216-20, 2327. 
Huled Ol1t of r.rder by the HOIIC.U1'8.ble thp, PI't,sident. 2327. 

Strike on the GI'eat Indian Peninsula Hnilw!l.Y. 627-31. 

ADJL"STl\lEN'fS MISCELLANEOUS. Br:T\VEEN CENTRAL AND PRO-
VINCIAl, (lOVERNJ\1ENTS-

Dern md for ExeccR Grant for 1927-~  27;,7. 

ADMINISTRATION-
Statement (laid on the table) TC saving to Indinn revenues by the tran8-

fer of the -- of Aden to oloni~l Office. 85·&6. 

D ~  OF .TUSTICE-
D~ n  fur ~ (:t s  Grnnt for 1927-9~  27aa. 
Demnnd fur Grant. 1704. 

ADMINISTRATION HEPORT(S)-
Su "Hellort(E-)". 

ADULTEHATED ARTJCLES-
Motion to l'<.'dula' Demand for "Customll" l'r importation of -- ((.r 

hUllian (·onst1IJJptior.. 1680-86. 

AnVANCES-
QU(,Rt.i(n 1',' _._- fol' house building. !l21-2i! 

ADVISOHY C{)MMITTEE(S)-
Quc!!ticn 1 ~-

-- of t ~ North Western Railway. 30-41. 
Meetings of Fl'c,vineial -- of the InJi8.n TelTitorial Force. 813-14. 

l-o i~inl --- fo!' Risalpur Canhnment authorities. 2203-04. 

ADVISOUY COUNCIL FOR RAILWAY(S)-
Election of a Panel for the Central --. 130(1. 

ADW'CATE8-
Question ro P.ractice in Burma by --- of Indilln Codes. &64.65. 

lI.:RATED "tVATER-
Question re (!ontractR for sale of iCf;l nnd .. -- on Railways. 2202. 

iAi:RO CLUBS-
Questi(\T1 n' - in India. 31-33, 3.13 . 

.-ERODROME-
Question re raeial discrimination at the Civil --. 

A!: RON A n.'ICAL SCHOOLS-
Qucatic..n rc nir mail service and - in India. 48. 

t 

1263. 

o 
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.ER0PJ..ANES-
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Question Til o~t of small and large -- from Karachi to Delhi "net 
Calcutta. 119. 

AGARWAL l'ATHSHALA-
QIIPstion 1'(!-

Qualifications of the teachers of the --. 1761-82. 
Violation of Rules by the --, ~  1780-!:I1. 

AGE LIMIT-
Question 1'(1-

-- for ~ t:nin examinations by the Public Service Commission. 1933; 
fur rntry into the Governme,1t Servi(·e. 1936-37. 
for tXaDllIlat.ions of the Public Service Commission. 2098. 

AGENCY ~ n ( -
Demal.d for GrR.nt for payments to Provillcia.l Governments on account. 

of ulmini"trlltior. of --. 1704. 
DE'mand f1l' Supplementary Grant for payments to Provincial Govern-

menie cn account of administration of --. 7f>O. 

tAOITATION-
Questhn re :tnti· Indian -- by retirf'd efficiall!. 24 . 

.AGNIHOTRI, 1\JJ/. K. n. L.-
Cotton Textile Illdustry (Protecti,m) BiIl-

Motion to ('cnsidel. 2483-98. 
Oath of Office. 1715. 

lAGUA-· 
~~ti n f'P resignation of Hindu elected members of the -- Canton-
ment Bonl·d. 22]0-16. 

AGREEMENTH--
Motion to reduce Demand for "RailwR.Y Bc·ard" re removal of penal 

clauses from thl' -- by Company-managed Railways and their re-
introdueiion. 955-58. 

AGRICUJ,TUUAL PRODUCE-
Question Tfl drop in the price of --. 7l(; .. Hl. 

AGRICULTVUAJ ... RESEARCH--
See "Resear('h(es)" . 

.AGRICULTURE-
Demand for Grant. 1707. 
Motion t(· redul.e Demand for l o e~t  TI' r()visi(ln of the Indian Forest 

Act, forest development and polic.v in jts relation to --. 1 9-9~  
Questi,lJl rf. recommendations of the Royal Commission on --. 97. 
Statement (laid on the table) l'e Pljigrcss made in giving effect to the 

Becommendationlf. of the Royal CiJttul.lissio:l on -- in India. 1802. 
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AHMED, MI!. K.-
Cotton Textile Industry (Protection) Bjll-
Motion to (tll~i e  2436. 

,AHM EDABAD--
Quest.ionre l'ep'.lil' of the Bhadra Towel' in 

AIR FORCE-
QueEtion f'e-' 
Appointment ,)f Indians to the Inrhm --. 61li. 
Comtit.ution d an Indian --. Il·ll'. 

i'.6lHi70. 
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Contribmil.ns nlade by India. for ~e l it ( l t and traini.ug of the Royal 
--Units. 1618. 
('l'e:ltlon of an Indian --, 890-900. 
l"ormution of ap Indian --. 1101·02 
G":wt t.o Indians of short service ~o ni ions in the Royal --" 1101. 
Trainbp.; 0' Indian boys for the --. 101l8 • 

.AIU JOURNEY--
Que"tioH nl lime of ---from Calcuttll. to Oroydon. 120 . 

.AIR MAIIr-
Quel!ti{ln rc-
_ .. - passcngers. 60. 
--service between Bombay and 'Karltt,hi. 72·73. 
Com-PYIJ.n('e of pa!!scngers arriving at Kurachi by the --. 119. 
Dclay in r;elivcry of --after arrival in Karachi. 117-18. 

lltlt~9 1m -... letters to Great Britain. 120·22 . 

.AIR MATL fo-BRVTCE-
Question '/'c-
--nnd Aeronautical School in India. 48. 
--bct.l'ecn Knmchi and Delhi. 11. 
--ill India. 118-10. 
- -tu Delhi. 45. 

Dutc'h ---to India. 11. 
Establillhment III un --by the Postal Department. 119-20. 
Time saved by inauguration of ',he - to De1hi. 122-23. 

AIR SERVIOE(S)--
Question re-
--between India and Europe. 120. 
Control of Intel'-Provincial --. 16.4. 
Delay of trAil'S connertmg with the outward - from Xarachi. 1513. 
Development of --in India. 153. 
Extension of ---to Caloutta.. 1J9. 
I.'acilities in India granted to the Dutch --. 1628-29. 
PaSllt'ngllT fares in the Indian State --. 1092. 

AIR SQUADRON-.. .:, . 
Question Til cr;tabhehment ot-'ttn IndIan 1097-98. 

02 
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AIYANGAll, ~ n  C. DURAISWAMY·-
Question re-

Booking office for metre gauge Railway between ~lu u  nnet 
GudUl·. ]7. 

CO:lI!truetif.n of a Railway to Badri N nt·aynn. lb. 
Effect of m('1"1'1l.8cd import duty 00 yarn. 1~-1  
Proposed metre gauge Railway from Tiruputi East to Madras. 18, 
Protests q(uinst the Child MarrIage .Hcstrnint Act. 17. 
Hail way to Chirtanoor. 17. 
Rebates fill' Co-operative Societies. 97. 
Recommt'ndations of the Civil u~ti e Committee. 17. 
Rec(,lOmendat:inns of the Royal l i!l~ioll (In Agriculture. 97. 
Train from Pakula to Dharamavaram Statiolls, 18-19. 
FtiliZ/Ltlo"l of Khaddar for the clothing of Ullilway subordinates. 18. 

AJIT SINGH. 8.\RIJAJ'-· 
Question ,.,1 ratuff; to India of --. 17ll6·!)7, 

\AJYER-
QuestiQn "e- . 

Appointment of Mr, Tarlekar 1\8 Her,dmo,ster of the Moinia Islamia. 
HiEth School. 1946. . 

Birth and death J'ates in the tOWI:S (,r Heawl1r and Ajmer. 690-91. 
Classes in th(, Government ColleEte, --- 19<:11. 
~ u l~tioll l institutions in --. 62 

ExanlinatioD rE-sults of certain schools in --. 1947-48. 
Expcnditure, fE:cs, etc., of the Mflinin I",lnmill. High School, --, 

1946. 
(~titi( n to the Viceroy from peasants Rnd merchants of Pisagan, --. 

2"172-72. 
Private tuition undertaken by the Headmastpl', Government High 

8chool, -- fwd the Principal, Gov"rnment Oollege. 1942-43. 
QlIaJific'ntionr of teachers in the Govp.rnment College, --. 19 - ~  
Violation of Hules by the Agarwal Path"'hnla, -. 1780-81. 

AJMEU-MERWAflA-
Demand for Grunt. 1710. 
Qu(>stion re·-

Acadmni(:al qualifications of certain Aflsifltant Mnstcl's in 
~ 

~  f-. 
Aflglo-VernacuJnr schools in --. 1780. 

1946-

App.")intlll('nt of Assistant Superintendent of Education, --. 1279, 
]779·&0. 

Appointment of Muslim offi·cers in Government Departments in --. 
1778-79. 

AI)poinhnent of Musli]ll8 to eertam D'lpnrtmf!ntA in --. 1278. 
Appointment oi SecretAry of the Board of High School Bnd Inter-

mediate Edueation of --. 17'32. 
Appointment (If tea.chers in -. 1944. 
Complaints against certain Educational officl'tB in --. 1859. 
Oonduct of MunBhi Gaya Prasad d the Education Department, ,--. 

1773. 
Date of npPo:lltment of certain Anglo'Hmncular teachers in -. 

1943-44. ~ 
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AJMER-MERW ARA-c01itd. 
Question re-contd. 
EUlploymellt (If Muslims in offices uncior the Commissioner, --, 1777. 
Oover:m1cl;·, employees discharged in --'-. 17~ 7  

Grant fr.r nf'W posts and revision of existing pOBts in schools in -. 
1944 

Honol'll.l'Y Mllgi!ltratea in --, 19·15 
Jntervpnti( n of Mr. P_ B. Joshi, Assistant Superintendent of Educ!l.-
tion, --ill the land revenue tii~ t:t 3 of tile Raja Sahib of Pi sagan. 
2 7 -7~  

Numbllr of Members of various ('(lmrnnniticB employed in the offices 
UTlder the o ~ oione ~  1776-77. 
81l1lt'rintendent of Education for Delhi and ---, 571. 
Supericr non-gazetted posts in the l:dllCllti0D Department-of -. 
1 ~ !l  
Suppl,v of information asked for in questions re etluention ill --, 1946. 
TitJefl a WIl I'd f'ci to Governrnf'nj. empl')WN; in --, 1778. 

AKBAR'S 1'OMB-
Question I'e pontract for the purchase of Stn1'('g for --at Sikandra. 
1950. 

• 
ALEXANDER, Mn. W.---
General DiH('llssion of the General B';dget. 1446-48 

Indian lCeligiolls Pictures Trade M I'J KS (Prevention) Bill-
Motions to refer to Relret ( o itt( ~ and to dl"C'uht". 472. 

Oath of Office. 93. 

ALlGARH-
Qu"Ktion 1'1"-
Pay of derks in the Govel'nmrnt of India ~ s  --, liB. 
Puy of clTlp]oyeeR of the GovernmC'nt of Judi!). Press, --, 2598. 

AUPUR-
Question 1'0 incol1Hmient trains and plntfoT/os at _. Bayadan Station. 
16411. 

ALLECATlONS-
Question 1 (~ ---against Lala Ratan La I. fcrmerly Headmaster of the 
Government High School, Delhi. 12'/H. 

1~( 3 

Question rc--
Aeting --of clerks in the Grcllt In(linn Peninsula Railway o ti~s  

390. 
--f01' o~tlll offilCials in hilly and u l ~l1 lt  tracts in the Madrlll 
CIrclc. 1~97  

_. of renders of Gm;ernment es~  2608-09. 
--oC Travelling Ticket InspectolQ. 1103. 
l ~ i i ti( n of clerks of the Cent.fld and Punjab Governments for 
the purpose of t:'a\elling --, 21U 

o n n t o ~  --in the ele ll ~ Depal'tment. 1302. 
Concessions '.lilder the Simla.'.--(Jode. 16Of!. 
Delhi Camp --admissible for attuched offices. 2114-1&. 
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, 

ALLOWANCE (S)-contd. 
Question re-contd. 

Discrimination in the payment of Culcntta. -- to employees in the 
East Iudian Railway Press. ?'O!l7. 

Grant of an _. to postmen in Delhi for delivery of foreign mails. 
64. 

Grant of an -- to the Railway StHff at Siliguri Station. 20.21. 
Grant. of an -- to the subordinate start of thl) Eastern Bengal Rail-

way at Calcutta. 24. -
Grant of Ca!<mtta -- to emph,vet:s of the Oudh and Uohilkhand 

Rltilwll.Y Pl'CSS tl'ntlsferred to Oalcutta. 2099·90. 
Grnnt of ("v('rtimc -- to postal officials. 7C2·04, 

t in~ -- for village postmen. 2197-11" .. 
JiIill school -- for Beng,,) N agplll' Rail way employees. 2176, 
Hill sta!.ion -- for postal officials of tt'rtain stations. 2194. 
Hours of duty of crews and o t ss on tt~ -- for accidents. 1774. 
HClllr& cf work of crews. and grant of (:o l ~sion te -- in case of 

accident. 266f. 
House rent - .. - for clerks not provided with o e n en~ quarters in 

New DE'lhi. 21lH6. 
House rent -- for postmen lowe:" grade lit aft and runn6l's. 2191-
·92 
ut~tnt :on --- of Railway Mail e i~e E:mployees. 699-700. 

Pay amI --- o~ overSeer postmM 2571-71.>. 
Pay nnd --- of postal runners in Tibet and SikkiDl 130a-o •. 
Quarters - - and .guties in the Bengal e,nd Assam Postal Oirole. 

701-01. 
Rules for the grant of house rent - - in Simla. 820.821. 
Subsistence -- of peons in the Telegraph Department. M. 
Sllnday and holiday -- for post.ll employee;!. 119, 698-99. 
Sunday" and hoJida.y -- for posta.l officin.ls. 701. 

ALLOWANCES AND PENSIONS, SVPERANNPATION-
Demand for Grant. 1709. 
Demand for RI!pplcmentary Grant. 7;,:\. 

'.AMALGAMATION-· 
Question TC -- of the Oudh and Rohilkbnr:d Railway with the East 

Indian Railway. 8. 

AMBALA-
Question Tf -. 

Abolition of tclJded warehouses it; --. 903-04. 
Employw£-nt of Mi'. Wcatheral by the Executive Officer, -- Canton-

memo £111-12. 
ProsemltiolJs inlltituted by the Prcflident of the Cantonment Board, 
-. 004. 

San..tion to the construction of gllJ"ageH by the Motor and Carriage 
Works, --. 910-11. 

Santt :,m to the re-erection of an old building hy the Executive Offi· 
cer, -- Cuntonment. 912. 

AMB \LA CAKTONMENT-
Questi.)n .T.C· demolition of a bazaar in --. 1878-79. 
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lAMENDMENl'- _ 
Question 1'C ---of the Presidency Towns Insolvency Act. 601. 

AMENDMEN;r OF S'rANDING .ORDEWs-
See "Standmg Orders". 

AMINULLAH JAN, SAltDAR-
Question TC arrest of Sardar Abdul Hakim Kh'ln and -. 718-19. 

i ~ 

Question rt---
--for oliti ~  prisoners. 10. 
Grant of -.-to political prisorierfl. 3:~  

AMRITSAR-
QIIC'9ti' n 1'(;'--· 
Irl'egulaJ'itics of the Post Master, --. llO:i-04. 

. ..... 
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Letters from the Khalsa Diwan, --to the Poets and Telegraphs De-
partment. 1260. 

ANDAMANS-
Question rc supply of timber from the - to match factories in India. 
2002-04. 

ANDAMANS AND NICOBAR ISLANDS-
Demand lor Grant. 1710. 

ANDHRADEAH-
Question re letter from -the Secretaries of Zamindari Ryots Sangam, 
--anu Gaujam Diltriots. 114-15. 

ANEY,MR. M. S.-
Arya Marriage VaJidation Bill-
Motions to refer to Select Committee and, to circulate. 2~3-2  2~  

Cantonments (House Accommodation Amendment) Bill-
Motion to appoint Sir Hugh Cocke and Mr. N. C. Kelkar to the Relect 
Committee. 87. 

Code of Criminal Procedure (Amendment) BiJI-
Motion for leave to introduce. 275. 
Coti.:m Textile Industry (Protection) BiII-
Motion to consider. 17211, 17~9  1762, 2428,  2436, 2456, 2~  2M3, 2553. 
Points of order raised by Pandit Mall),viya. 2642, 2 9-~1 2651-52. 

Consideration of clause 2. 2684. 2691. 
Election of --to the Standin'g Finance Oommittee fOI' Railways. 116.1. 
Election of Members to the Committee on Public Accounts. 1801·02. 
Eler:ti(ll1 of members to the Standing Committee on l'ilgl'im8!(e to the 
Hedjaz_ 1804. 

Indian Finance BilI-
Motion to consider. 1974, 1990. 
Motion to consider. 2026. 
ConRideration of clause 3. 2037-40, 2043. 
COllsiderntinn of clause 6. 2068. 2070·71. 
Consideration of clause 7. 2071-72, 2075. 
Consideration of Schedule I. 2151); 2165, _2168, 2243. • 
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ANEY, Ma. M. S.-colltd. 
Indian Finance Bill-cotttd. 

Consideration of Schedule 11. 2~- 1  
Motion to pass. 2345, 2369,2369-74. 

Indill.n Income-tax (Amendment) BiII-(Amendment Q£ Sections 2, 23, 
etc.)-
Motion to consider. 477, 478. 

InditLn Railways ('Amendment) BiIl-
Motion for leave to introduce. 274. 

Motion for Adjournment re-
Arrest and conviction of Sardar Vallabhbhai Patel. U30-33. 
Strike on the Great Indian Peninsula Railv.ay. 629. 

Motion to reduce f1emand (or-
'''Army Department" rc-

Military policy of the Government. 1431:34, 1437, ]448. 
"Customs" 'r/:-

Importation of adulterated artirles for human consumption. 11180, 
i 2-~ 

"Forest" ~-

, Revision of the Indian Forest Act, forest development Ilnd folicy 
in its relation to agriculture. ]689-92, H194, 1695. 

"Home Department" 'rp-
I'olicy of Government regarding political prisollers aud their treat-

ment, 1487-90. 
"North West Frontier Province" re-

Introduction of reforms in the North West Frontiel' Province on the 
lines of the major provinces in India. 1566. 

"Railway Board" ,'(:-
Abolition of the additional post of laboul' Member on the RailwllY 

Board. 849-55, 862, 874, 883. 
Dacca-Aricha Hailway proJect. 1007. 
Racial discriminatIOn. 1069, 1076, 1081. 
He-examination of the Convention of the separation of Itailway 

Finance from Geneml Finance. 927, 938·40. 
"Salt" rc-

Abolition of the salt tax. 1680-H4. 
Question re-

Appointment of Indians to the Indian Medical Service. 333. 
Contracts for loading and unloading goods on the North Western 

Railway. 333-34. 
Great Indian Peninsula Railway Strike. 2403 13. 
Hunger Strike by the Kakori prisoners in Bareilly jail 2668·69. 
Law of bribery. 4-5. 
Members of the Historica.l Record CommIssion. 97-98. 
Opening of a. te!egraph office at Talegaon Dashasar. 111B-20. 
Pay of temporary Indian Mediral Service Officers. a32·33. 
Rules for the appointment of the Historical Records Commission. 97-

98. 
Supply to Research Institutions of Records of the Historical Records 

Commission. 99. 
Queation (Supplementary) re-

Appointment of Indians al! Diplomatic Represent&tive&. 1618. 
Assurance given in the House of Commons re the Government of 

India/s attitude towards Maha.tma. Gandhi and Congressmen. 5l6M, 
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ANEY, MR. M. S.-concld. 
Question (Supplementary) re-colltd. 

Classification of communities for appointmcr.t in the eervices. 1620. 
Constitution of an Indian Air Force. 12. 
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Decision of the British General Medical COllllcil not to recogniBe Medi-
cal Degrees of Indian Universities. 2021. 

Overcrowding of third class passengers. 124-26. 
Powers of the Financial Commissioner of Railways. 374. 
Prosecution of Mr. Sen Gupta.. 2eM. 
Prosecutions for disaffection against Indian States. 429. 
Hail way saloons for Members of the Executive Council. 2109. 
System of Begar. 1086-87. 
Telegram from His Excellency tht' Viceroy N' police arrangemf>nts 

in the gnlleries of the Assemblr Chamber. 403·404. 
Test Rooms in '['elegraph Officetl. 1614-15. 
Trea.tment of Political prisoners. 395-00. 

Resolution rc-
Report of the Indian Road Development Committee. 413. 
Slaughter of mill.'h cows. 213·16. 225. 

Speeial Marriage (Amendment) BiIl-
Motion to consider as passed by thl' Council of State. 1367. 

Special Marriage (Amendment) Bill-(Mr. M. R. Jayaknr's)-
Motion to refer to Select Committee. 656, 662, 664. 

:ANGLO·ARABIC COLLEGE-
Question l'C-

Administration of the --, Delhi. 12134. 
Appointment of the Principal of the --, Delhi 12~-  

.. 

Delay in the payment of sR.laries of teachers in the -_. Delhi. 1285. 
Rules for leave and promotion of the staff of the -- Delhi. 1284. 

ANGLO-INDIAN(S)-
Motion to reduce Demond for "Hailway Board" 1V' displacement of --

.wd domiciled Europeans on the various milways. 884. 
Question re-

Gr.tnt of a good conduct bonus If) -- and European apprentice:; at, 
Kharagpur. 1623. 

Pity of European and -- mechllnics in the LiIlooah Workshops. 1267. 
Probationary period for Indian and -- and European npprentic(>s at 

Kharagpur. 1623. 
Promotion of -- Accounts Officers on the ~t Indian Hailway. If127-

2B. 
Racial discrimination between the Indian find --- apprentices in thE.' 

Kharagpur Workshops. 21711. 
'frltining of Indian, -- and European apprentices Rt the Kharagpur 

Railway Workshop. 1622. 

ANGLO-VERNACULAR SCHOOL(S),,-, 
See "School(s)". 

ANIMAL HUSBANDRY-
~ "Husbandry". 

ANTI-INDIAN AGI'I'ATION-
See ;IAgitation(s}". 
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ANTI-INDIAN PROPAGANV,!:-
8ee "Propaganda". 

ANWAR.UL-AZIM, ?dR.-
Cotton Textile Industry (Protection) Bill-

Motion to consider. 1824. 
Election of -- to the Committee on Public -Accounts. 1882. 
Election of -- to the Standing Committee fer Roads. 10f'>0. 
Election of -- to the Standing Finance Committee. 171';. 
Indian Finance Bill- . 

Motion to pass. 2378·79, 2379-81. 
Motion to reduce Demand ior-

"Customs" re-
lnadequate representatioll of Muslims in the Customs Service. 1573· 

75, 1578, 1579 . 
• "J£xecutive Council" rc-

Irresponsible nature of the Executive Council.", 1390·93. 
"North West .Frontier Province" ,'e-

Introduction of reforms in the North WCI:it Frontier Province on the 
lines of the major provinces of Indi&.. U'>63. 

"Railway Board" re-
Larger employment of MU88alm&Jls. 962·64, 968, 973, 981. 
Reorganisation of the Central Advisory Council f()T Railways amI 

of Local 'A dvisory Committees. 9 2-~  
Question re-

Abolition of the Range Office at Dacca. 692·93. 
Abolition of the separate Administration of the Railway Mail Service. 

1787. 
Admission into POtlt offices of Secretaries of Postal Unions. 709·10. 
Admission of certain clerks to examination for appointments of SU1>er 

intendents of Post Offices. 1789. 
Advertisement for the post of Deputy Secretary in the Legislative 

Assembly Department. 105. 
Amalgamation of the General and Railway Budgets. ~ - 1  
Appointment as Town Inspector of Babu Sudhakar Bose, in wper-

session of Senior Clerki! ira the General Post Office, Calcutta. 1932. 
Appointment in the Postal Department. 693. 
Appointment of a Joint Secretary and a Deputy Secretary for Emigra-

tion work. 186.'3-64. 
Appointment of an additional Assistant Secretary in the Commerce 

Department. 380.. 
Appointment of chief clerks in the IAssam Bengal Railway. 379. 
Appointment of District Medical-Officers on RailwaYIl. 381. 
Appointment of Inspectors of Post Offices. 104. 
Appointment of Muslim clerks in offices of Superintendents of Post 

Offices. 104. 
Appointment of Muslim peons in (Jertain offices. 702. 
Appointment of Muslims in the office of the Director General of Posts 

and Telegraphs. 2585·87. 
Appointment of Muslim!'! on the Assam Bengal Railway. 380. 
Appointment of lIon-Muslims in the North West Frontier Province 

2582·83. 
Appointment of Travelling Inspectors of AccQunts in the Assam 

Bengal RailwA.Y. 379. 
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Question re-contd. 
Appointments and promotions in the Postal Department. 683-84. 
Appointment!! in the Government of India Secretariat. 829 . 
.Appointments in the Government Printing House at Nasik. B19. 
Appointments in the N al'llyanganj Record 'and Sorting Mail 1 ~  

700. 
Assa.m-Btmgal Railway. 106. 
Boat hire of pOlltmen in the DacclL district. 691-92. 
Oarriage of mails to Oox's Ba1.Rl'. 430. 
Case of embezzlement at the Syriam Post Offire. 503. 
Charges for disinfectants and file boards iii second dues Head P')st 

(JJiices. 103·04. 
Ola.ssification of communities for appointment in the services. 1629-3('. 
Clerica.l posts in offices of Superintendents of Post Offices. 698. 
Composition of the Municipal Committee of Peshawar city. 2583·34. 
Oonveyance of .ne post from Chittagong to Cox's Baza.r. 105. 
Cost and earnings of the Department of Industries and Labour. &£0. 
Cost of aUditing and accounting for the Posts and Telegraphs Depart .. 

ment. 820. .• 
Cost of elections for the Central Legislature. B15. 
Def&lca.tions in the Assam Bengal Ra.ilway offices. 379·80. 
Discussion of the General Budget. 818. 
DIstrict Medica! Officers on Railways. BI9-20. 
Election to the Legislatures of Muslims from Mixed and Genl':rA.I 

Oonstituencies. 816·17. 
Exa.minations for Postal Officials. 6B5. 
Extension of the Dohazari-Cliiitagong fine o! the Assam Bengal Ra.il-

way. fOB. 
Filling of the vacancy in the Foreign and Political Department created 

by the death of Khan Bahadur Enamul Huq. 3BO. 
Free communications on postal service by employees of the post office. 

694·96. 
Government Orders on the "Azan" question in Zafarwal. 677. 
Grant of house rent for offices of Railway Mail Scrvire Inspectors. 

701. 
Grant of overtime aHowances to postal offirials. 70!1-04. 
Hindus appointed as pr(Jbationar.y Superintendants of Post Ollic<ls. 

lIB!:!. 
Hours of duty in Railway Mail SCl'vil'e Ollices. 700-01. 
Inclusion in the proceedings of the Legi8Iati\'e A'ssembly of informa-

tion furnisHed in reply to questiolls. AH. 
Increased work caused by manta.ining service roUs fe]' post office 

runners. 104-06. 
Leave and pensions for inferior servants of the Posts and Telegl'aphs 

Service. 699. 
Lists of stafts in the Departments of the Government of India. ]271. 
Losses on the Assam Bengal Railway. 565. 
"Majority" and "Minority" communities. 818. 
Majority and minority communities in Burma and North West Frontier 

Province. 1638. 
Navigability of the Port of Chittagong. 1(\7. 
Non·Muslim clerks appointed in the North West Frontier Province. 

21181·82. 
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ANWAu-rL-AZIM, MR.-cofield. 
Question re-concld. 

Number of journeys permitted to Members of the Central Legisla.ture. 
!:i18. 

Number 01 Muslim Lawyers employed by the Assam Benga.l Railway. 
106. 

Offences committed in the Peshawar District Jail. 2 ~7  
Outstation allowances of Railway MR.il Ser"ice employees. 6Q9·700. 
Pay and dutif's of ExtrR.-Departmcntal Agents. 681. 
Pay of mail guards. 682-83. 
Pay of mail runners. 681-82. 
Pay of office staff of the Assam Bengal Railway. 37~t 
Payment of union and municipal taxes by Postmasters. 711. 
Post Office Guarantee Fund. 708-09. 
Practice in BurmR. by Advocates of Indian Courts. b64-65. 
Preponderance of one community in certain services. ~  
Promotion of certR.in P08tal Officillls in MadrMl. 1781}.90. 
Promotion of MI'. A. M. Doss in the Rangoon General Post Office 564. 
Promotions in Postal circles. 56:t 
~ o otions in the Postal Department. 0663-64. 
Provision of quarters for clerkl! in rural rost. offiees. 710-11. 
Quarters, allowances and duties in the Bengal and A'ssam Posta! 

Circle. 701-02. 
Recreation clubs for Postal and Telegraph employees. 708. 
Recruitment of Muslim clerks by the Assam Bengal Railway. 37B-7ft 
Remittances to the Rccretary of 8tate fol' India. 381.-
removal ilnd re-employment of Mr. Kulo PraAad Sen, It probationa.ry 

Buperint.endent of Post Offices. 1781'1. 
Representation of minority communities in the Posts a.nd Telegraphs 

Department. 105. 
esi eD(~e and office of the Sup£'rintendent of Post Offices, Dacca Divi-
Eion. 693-94. 

Residence in the Post Office by t he u ~ inten ent of Post Offices, 
Chittagong Division. 430. 

Riots in Dacca. "72-73. 
Rood Boards in the Provinces. 100. 
Special class apprenticcs appointed by the Railway Board. 815-16. 
Sta.ff Selection Board. 815. 
Sunday and holiday allowance for postaf employees. 698-90. 
Sunday and holiday allowance for postal offic·jals. 701. 
Supersession by Rai Bahadul' Parellh Nath Mukel'jee of his lIeni')J' 

cfficers. 1787-88. 
Supply of information R.sked for in a previous question. 814-11"1. 
'fhrough booking on th£' · .. hsam Bf'ngnl Ra.ilway. 67!J-81. 
Va.<'ancies on the staff of the Assam Bengal Railway. 380. 

Question (Supplementa.ry) re-
Appointment of Muslims on the Military Test Audit Department. 

2578. 
Communal riot at Dacca. 1023. 
Racial discrimination at the Civil Aerodrome. 1263. 

Special i ~e (Amendment) BilI-
Motion to refer to Select Committee. 654-55. 

A'PPEALB-
Question ~ - against dismissal in cantonment.. 90S. 
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APPl.ICATION (S)-
Question re-

19 

-- forms proscribed for candidates by thll N ol,th W"stern Railway. 
41-42. 

Rejection of are-building -- by the Executive Olllcel', CawulJore 
Cantonment. 18l:iO-81. 

APPOINTMENT(S)-
Quelltion rf--
-- and promotiolls in the Deputy Commissioner's Office, Delhi. "l597. 
-- in the Customs Department, Karachi. 102. 
-- in the Government of India Secretariat. 819. 
~ in the Government Printing' House at N asm. 819. 
-- in the Income-tax Department in Sind. 102. 
-- in the Office of the Director General of Posts and Telegraphs. 

1289. 
- in the Postal Department in Ca.lcutta. 1620. 
- of 8. Muhammadan to a gazetted post ill the office of the Financial 

Adviser, Military Finance. 1872-73. 
-- of an Indian &S Cheznic8.1 Examiner for Customs and Excise, 

Calcutta. 1299-1800. 
-- of apprentices in the Lillooa.h Workshops. . 126tHli. 
-- of Assistant Superintendent of Education, Ajmel'-Merwara. 1~7~  
-- of certain apprentices of the Jamalpur Workshops. 1267. 
-- of Divisional Superintendents of Post (Iffices. 1286-87. 
-- of Indians to the Indian Air Force. 897. 
-- of mechanics in the Lillooah Workshops. 1266, 
-- of Muslims to cert.ain Departmflnts in tAjmer-Merwara. 1279. 
-- of Sikhs as Superintendents in the Rallway Mail Service. 1269. 
-- of Sikhs as Superintendents of Post Offices. 1260. 
-- of Sikhs in certain offices of the Government of Indi&.. 1262-63 
-- of Sikhs in thc Commerce Vepart,ment. 1260. 
--' of Sikhs in the office of the Uailway Board 1202. 
-- of Sub-Divisional Inspectors in the Bombay Postal Circle. 1287. 
-- of Superintendents of Post Qffices. 1288-89. 
-- of the Principal of the Anglo-Arabic Collego, Delhi, 1284-8/1. 
Recent -- and promotions in the Secreta.riat. 430. 
'fraining and -- of Railway Accounta.nts. 1254-55, 1292. 

APPRENTICE(S)-
Question 'f'e-

Accommodation for Indian -- at the Kharagpur Railway Work'3hops 
1622. 

Appointment of -- in the Lilloollh Worksbops. 1266-67. 
Appointment of c('lrtain -- of the Jama!pur Workshops. 1267. 
- trained in the LilIooah Workshops In 1929. 1266-tr7. 
Compensation for injury for -- of the Kharagpur Railway W (lrk-

shops. 251:15. 
Free passes and concessions for -- of the Kha.ragpur Railway Work-

shops. 2081. 
Grant of a good ('on duct bonus to Anglo·Jndill.n antI Europea.n 

at Kharagpur. ]623. 
Grievances of -- in the Kharagpur Railwny Workshops. 2081. 
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.APPRENTICE(S)--colltd. 
Question f·e-COtltd. 

Increments of pay of -- at the Kharagpur Workshops. 1622-23. 
Le.'l.Ve admissible to - at the Kharl\gpur Workshop£. 2696. 
Medical attendance for - at the Kharagpur Workshops. 2694·\15. 
Number of European and Indian -- in the Kharagpur Railway W(,rk-

shops. 2091. 
Poets for trained - on the East Indian Railway. 1268. 
Probationary period for Indil\n and Anglo-Indian and European --

at Kharagpur. 1623. 
Racial discrimination betw(len the Indian and Anglo-Indian - in'" 

the Kharagpur WOl'k!lhops. 217fi. 
Racial discrimination in grant of Provident Fund to - of the 

Kharagpur Workshops. 1623 
Racial discrimination in recreation provided for - of the Kharagpur 

Uailway W orkllhops. 2081. 
Special class - appointed by the Railway Board. 8UI-16. 
'fmining of - in the Bengal N agpur Railway W orbhops at Khara.g-

pur. 1302. 
'Xraining of -- in the Kharagpur Workshops. 2696. 
Tra.ining of Indian and Anglo-Indian and European at the 

Kharagpur Railway Workshop. 162i. 

APPROPRIATION FROM HEPREC!IATION .FUND (RAILWAYS)-
Demand for Excess Grant fot, ]927-28. 2736. 
Demand for Grant. 1083. 
Demand for SupplementlLTY Grarlt. 482-83. 

APPROPRIATION FROM UEl:!EUVE :FUND (BAILWAYS)-
Demand for Supplementary Grant. 1122. 

APPROPRIATION TO DEPRECIATION FUND (RAILWAYS)-
Derna.nd for Grant. 1(183. 

APPROPRIATION TO RESERVE FUND (RAILWAYS)-
Demand for Grant. 1084. 

ARCH.EOLOGICAL DEPARTMENT-
Question re-

Appointment of members of minority communities in the -. 111110. 
Com.plaints :lgainst Mr. G. C. Chandra of the -. 394. 
Pay of employees in Oircle Offices of t.he --. 1283. 
Qualifications of officers of the -. 1626. 
Standard of 8cholarship in the - 1621S. 

ARCHJEOLOGICAL PUBLICATlONS-
Question f'e -. 1626. 

ARCHN.OLOGICAL REPORT(S)-
Queation re unsatisfactclry .. -. 1624 2" 

kRCHlEOLOOICAL SURVEY-
Question r(:-

Recruitment of staff for the Frontier Circle, -, 194.9_ 
Superintendent of -, Western Circle. ~93-9  
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~  SURVEY OF INDIA-
Question re academic qua.lifi(·ations of Superintendenta and A8sistant 
Superintendents of the -. 1624. 

ARCHA';OLOGY -
Demand for Grant. 17(16. 
Question re-
Appointment of Director Gencrn.l of --. 1 2~  

Exhibits in the Delhi Museum IIf --.' 1949. 
Staff of the Delhi Museum of --. 1948-49. 

ARICHA-
Question '"e Dacca --Railway. 48. 

l:itatement laid on the table by the Honourable Sir George Rainy re 
the Dacca - Railway Project. 722, 727. 

ARMOURED CAR(S)-
Question re Indian --companies. w. 

ARMS AND AMMUNITION-
Question re factories for the manufacture of -. 369. 

ARMY-
Question re-
Appointment of Indian Officers to the --. 36-37. 
Capitation charges for the --. 1273-76, 164fl. 
Contracts for firewood for the --. 32'7. 
Equipment of the Indian --. 12715-76. 
Indianisation of the --. 1875-77. 
Mechanisation of the Indian --. 1276. 
Number of members of each community in different ranks of the --. 

~31l-12  

Recruitment of :lfficers for the --by nom:nation frum Universities 
1099-1100. 

ARMY OANTEENS-
Question I'e contracts for supplies to --. 326-27. 

ARMY CLOTHING }<'ACTORY(IES)-
Question n~

-. 324. 
Expenditure of - at Madras ane) Shabjahanpur. 325. 
Outturn of --at Madras and Shabjahanpur. 324-215. 

ARMY DEPARTMENT-
Demand for Grant. 1414. 
Motion to reduce Demand for --re miJita.ry policy of the Government. 
1414-66. 
Question re-
Alleged injustice to Mr. Profulla Kumar Seth, Assistant-in-Charge, 
Medal Section, -. 2688. 
Daily reports of work done by clerks in the Medal Section, --. 25880· 
89. 
Officer-in-Charge of t.he Medal Section, --. 9591. 
Tra.nsfer to Delhi of the records of the --. 2501. 



ARMY EDUCATIONAL CORPS-
Question re-

Recruitment of Indians to the - 1097. 
Recruitment to the -- and similar services. 1099. 

ARMY HEADQUARTERS-
Question re-

Appointment of derks in --. 47. 
Appointment of Indians as Estabhshment 

ARMY SERVICE CORPS-
Question re-

Officers in --. 721. 

Contracts i'n the Indian -- iu the Delhi Independent Brigade ANI1. 
2198-99. 

Contracts made by the --. 2191j. 

ARREARS-
Question 1'e recovery of -- of professional tax in the Cantonment of 

Risalpur. 2204-01>. 

ARREST(S)-
Motion for Adjournment re -- and conviction of Sardar Vallabhbhai 

Patel. 14tW-68, 1518-42. 
Question re-
-- of Melsrs. Mohamed Nasir and B. C. Bose in Italy. 896. 
-- of Sardar Abdul Hakim Khan and Sardar Aminullah Jan. il~- t 

ARSENAL(S)-
Question re-

Appointment of chief clerks in --. 721-22. 
Appointment of Indians to gazetted posts in 720. 
Assistant Store-keepers in --. 720. 
Employment of Indian Itoremen in --. 720. 

IARTILLERY CAMPS-
Question 1'e -:- for insttuetion of territorial units and University Train· 

ing Corps. 1096-96. 

A.RTISTS, INDIAN-
Question re exhibition of the work of --. 566·67. 

ARYA MARRIAGE VALIDATION BILL-
See "Bill(s)". 

ARYA SAMAJ-
Question re e es~nt tion of the --lD the Delhi University. 2312. 

ASANSOL--
Question re authol'i8ed loads for locomotives between _. and Ollya. 

719. 

~  WORKERS-
Question re conf{lrence of 69-';1) 
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ASSAM BENGAL RAILWAY-
,see "RailwaY(I)". 

ASSEMBLY-
,see "Legislative Aslembly". 

ASSEMBLY DEPARTMENT-
,see "Legislative Assembly Department". 

ASSENT-
Governor General's - to Bills. 85. 

ASSESSMENT-· 
Question 1'C-' 

Proceedings for supplementary - in Sind. 129. 
Rules for the - of land revenue. 712-13. 

ASSISTANT CONTROLLERS-
Question 1'e hours of duty of - on the North Western Railway. 1940-

41. 

ASSISTANT DIRECTOR, RAILWAY MAIL SERVICE-
Question re-

Duties of the -, Sind. 1937-38. 
Interference in General Postal work in Sind of the -. 1937. 

ASSISTANT GUARD(S)-
See "Gua.rd(s)". 

ASSISTANT MANAGER-
Question rc-

Educa.tional qualifications of the - of the Government of IndJa 
Press, Simla. 2319. 

Pel'Bonal records of the officiating - of the Government of India 
Press, Simla. 2319-20. 

ASSISTANT MASTERS-
Questionrf' academical qualification II of certain - in A.imer-Merwarn. 

1946-47. 

ASSISTANT PUBLICITY OFFICER(S)-
See "Publicity Officer(s)". 

ASSISTANT SECRETARY(IES)-
Question rl',-

Appointment of an additional - in the Commerce Department. 380. 
Recruitment of - in cantonments. 908-09. 

ASSISTANT STATION MASTER(S)-
Sf!(' "Station Malter(s)" . 

ASSISTANT STORE-KEEPERS-
Quelltion re - in arlenals. '720. 
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~~ ~  SURGEONS-
Question "£-
Oompensation fol' certain --retrenched. 1869-70. 
Grant of furlough preparatory to retirement to certain --. 1868-69 . 

. :: ~  TRAFFIC SUPERINTENDENT(S)-
.'-in "Traffic Superintendent(s)", 

ASI::)OCIATlON(S)-
Election of Members to the Governing Body of the Indian Research 
Fund -, 1121, 
Qut'stion 1'" welfare committees and the Bengal. and North Western 
Railwaymen's --. 2610. 

AUDIT OFFICE(93)-
Question n~-

Delhi Camp allowance admi88ible for --. 2114-16 . 
.Examination for the Government of India Secretariat and --. ~ 7  
Qualifying eX&JDina.tions in the Secretariat and --. 2309-10, 

AlTDl'f-
DemR.nd fol' Grant, 1704. 

Demand for Grant in respect of "St'paration of Accounts from --" 
703. 
Demand for Supplementary Grant. 7M. 

AUDIT (RAILWAYS)-
Demand for Grant. 1083. 

AFDlT OFFlCE(S)-
Questi!Hl f'r-
A IlPointment ()f Members of MinOlity Communities ir. Railway ----
H1I5·16. 

Fraud in the North Wpstt'rn R",ilwny Workshop Ne,'ollnts Offiee nnd 
1mfair promotioll!! ~  Mr. 1. 8. Puri, e i ~ Officf.'t" Director of R'tiJ· 
way -. 201lA-99, 
Pay of the !!tnff of the --: Indian Stores DepAl'tment., 328·31. 

AFDTT OFFICE. INDIAN STORES DEPARTMENT-
QUC!!tiolll'(' pay of the non-gazettpd staff of the --. 369-70. 

ArmEB. MR.--
Que!ltion '1'(' abRf.'nCe of --from meetings 9f the CantOllment Board, 
N eemuch. 910. 

ArS'l'RALl'A--
. QUf'iltion 1"(' stea.mpr services between Colombo and --. 1298. 

A FXILIARY FORCE-
Qllestion1'(' n.dmission to thE' --of Indians OJ), the Great Indian Penin-
sula Railway. 387, . 

AVTATlON-
Demand for Grant. 1707. 

Question rf' training of Indians in --., 109'7. 
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AYYANGAR, Ma.K. V. ~

Arya Marriage VaJida.tion Bill-
Motions to refer to Select Committee and to circulate. 264·1S6. 
Cotton Textile Industry (Protection) Bill-
M.otion to introduce. 1201-02. 
indian Finance BilJ-
Motion to pass. 2394-96. 
Motion to reduce Demand for-
"Railway Board" re--

26. 

Abolition of the additional post of Labour Member on the Uailway 
Board. 856'07. 

"'l'axlJs on Income" re-
Cutting down a lump sum of five per cent. to balunt'e the Budget. 
1661-62. 

AYYAR, SIR C. P. RAMASWAMI-
Oath of Office. 2519. 

AZAN-
Que,tion /.(' Government orders on the --question in Zafn.rwal. 677. 

P.ACHELORS OF COMMERCE-
ue~ti(ln f"{' a)1pointment of - in the Posts and Telep;raphs Dl'part-
ment 1877-78. 

BADRI NARAYAN-
Question ,.(' constru(ltion of II. Railwav to -. HI. 

llA.rp.\J, Mn. G. S.-
Oath of Oflice. 1151. 
Resolution rr enfranchisE-ment of Indians in Ceylon. 60<l-09, 612, 614, 

616-1B. 

B.I\,TPAT, MR. R. S.-
Oath of Offioe. 2653. 

BALDEO POST OFFICE-
QUf'Elti(1D rt dl'llivery of letters from the --. 116. 

RALLAST-. 
Question re-
Conditions of tender for stone - for the North Western Railway. 
]004. 
Orders fol' the supply of stone - for the North Western Hllilwny. 
10f:l4-!j5. 
Tonders for the supply of stone - for the North Western Railwnr· 

1Of:l3-94. 

llALliCHTSTAN-
Deml\nd for Grant.-1710. 
Demand fvr Supplementary Grant. 755. 
t t~nent laid on the table ~  Sir Frank No""ce re reports 011 the 
l lll1~e done ~  floods in the North West Frontiel' Provinoe nmi -. 

43744. 
D2 



EAMlJNGAGllI-
Question re expenditure from railway revenue on the - shooting cue. 

2310. 

BANER.lI, MR. RAJNARAYAN-
Oat.h of Office. 3. 

BARAHJI-
Question re repairs to - temple. 1649 .. 

BAHARA--
Question re non-stoppage of f&llt passenger trains at -- .tation. 1251. 

BAREILI.'{-
Quest.ion re hunger strike by the Kakori prisoners in - Ja.iL ile68-69. 

BAm;I LIGHT UAILWAY-
S'!-t. "Uailway(s)". 

BATALA-BEAS RAILWAY-
Sf'(; "Railway(s)". 

BAV"M. MR. E. F.-
Dangerous Drugs Bill-

Appointment of - to the Select Committee. 87. 
Oath of Office. 3. 

BAZAAU-
Question rt'-

Dem(>!itioll of a - in Ambala Cantonment. 1878-78, 
Demolition of Indian - attached to cantonments. 37. 

BAZAAR SITES-
Question re resumption of - in Cawnpol'c. 007. 1~!1  

BEADON STREET-
Question re reduction of staff of the - town .ub-P08t office, CalcuttA. 

21';'8-79. 

BEAWAR-
Question 1'e birth and death rates in the towns of - and Ajmer. 

~91  

JJ£UAR-
Question re the system of -. 108/1-87. 

DELGIAN CONGO-
Question re-

l'rohibition of the burning of dece&lled Hindus in the -. 1264. 
System of tR.king thumb impression a of Indian immigrant! to the -. 

1118-17. 

BE!iEFJT FUN'D-
Queation re introduction of a staft -- on Indian Railways. 62. 



BENGAL-
Motion to reduce Demand for "Taxes on Income" re Income-tax Adminis-

hation in --. 1676-77. 

BENGAL AND ASSAM POSTAL CIRCLE-
~9tion re quarters, allowances and duties in the 

BENGAL AND NORTH WESTERN RAILWAY-
~e "Railway(s)". 

701-02. 

BENGAL AND NORTH WESTERN RAILWAYMEN'S ASSOCIATION-
See "Railwaymen's Association(s)". 

BENGAL NAGPUR RAILWAY-
See "Railway(s)". 

HENGAL PILOT SERVICE (CENTRALISATION OF ADMINISTRATION) 
BILL-

S6e "'Bill(s)". 

BEUTHS-
QueRtion re reservation of railway - from Howrah. 763. 

BHADRA TOWER-
Question ~ repair of the -- in Ahmedabad. MO-70. 

HHAGAT RAM, RAJ BAHADUR RAIZADA-
Oath of Offiee. 283. 
Question re-

Arrangements made for transport of military men between Pathankot 
and Dalhousie since January, 1930. 1290. 

Charges for goods carried by the Olive Transport Oompany and the 
North Western Railway. 1291-02. 

Contract for the carriage of mail between Pathankot and Dalhousie. 
1290. 

Extension of contract with the Clive Motor Transport Company. 1290. 
Gmnt of a monopoly for the earriage of mails and passengers to the 

Clive Transport Company. 1290. 
Payments made to the Clive Transport Oompany. 1290. 
Tenders for carriage of mails between Pathankot and Dalhousie. 1200. 
T1"Ilining and appointment of railway accountants. 1292. 

BHATIOAVA P,\:-;DIT THAKUR DAS-
Arro. ~ i  ValidILtion Bill-

Mot.jons to reOOr to Select Oommittee and to circulate. 2411-48, 2/10-51. 
CodE' of Criminal Procedure (Amendment) Bill-(Amendlllent of 

section 1152)-
Motion to refer to Select Committee. 444-52, ~7- 9  

Code of Criminal Procedure (Amendment) Bill-(Amendrncnt of 
sections 205 and 540-A-

Motion to refer to Select Committee. 119~  467-68. 
'. 



BHARGAVA PANDIT THAKUR DAS-contd. 
Cotton ~ ti1e Industry (Protection)BilJ-

Motion to consider. 2MO-50. 
Motion to consider clause 2. 2702. 

Jndilln Finance Bill-
Motion to consider. 1917-26, 2026. 
Consideration of clause 3. 2033-37. . 
Consideration of clause 6. 2056-61, 2063, 2067, 2068, 207L 
C'JDsideration of Schedule II. 2261-63. 
COllsideration of Schedule III. 2269, 2270, 2271-72. . 

Motion to reduce Demand for "Taxes on Income" 1'(, <:uttwg down a !ump 
SIIIll or JiI'e per (''ent. to balance the Budget. 18M-57. 

QueFUolI 1'f'-

Abolition of bonded warehouses in. Ambnla. 903-04. 
Abeence of Mr. Augier from meetings. of the Ca.ntonment Board, 

Neemuch. 910. 
Administration of Kirkep. Cantonment. 904-01l. 
A lIeged discriminatory treatment of news agencies. 1940. 
AI>peala aga.inst dismisaal in cantonments. 908. 
11 ppointmcnt (If Trade Oommissioners. 2204. 
Charge by the Bombay, Baroda and Centra.l India Railway of third 

dl\SB mail fl\l'p.s from passengers trll.velling in express train". 2206. 
Complaint by a member of the Deolali Cantonment Board. '901>-00 
Construction of the Bhiwani-Rohtak Railway Line. 2205-06. 
Cost of the Kangl'ft. Valle" Railway. 2112-13. 
Delay of a passenger trfti'n at Rewa.ri. 2580. 
Demolition of a bazaar in Ambala Cantonment. 1878-79. 
DIRI,harge of Cantonment Fund servants. 907-08. 
Employment of Mr. Weatheral by the Executive ti e ~ Ambala Can-

tonment. 911-]2. 
Engagement of Scotland Yard Police for India. 485. 
Executive Officers in ca.ntonments. 9(){1. 

Expenditure on the Statutory Commill8ion and the Iridian Cf'ntral 
Committee. 336. 

E:;pulsions from cantonments. 906-07. 
Grant of amnesty to Political prisoners. 335. 
IJ1(:omc-tax of Hindu undi ... ided families. 334. 
Il,digenoua and iJnpol'ted glassware 3&'t 
Introduction of the elective element in Cantonment Boards in the 

North West Frontier Province. 905. 
Lease form for shops belonging to Cantonment authorities in India. 

2205. 
Levy of a professional tax in Dalhousie Cantonment. 1881. 

M{'saage from His. Majesty'. Government re Cotton Duty. 1660-52. 
Nomination of a Parsi to the Deoiall Cantonment' Board. ~1  

Non-attendance at rally of Indian girl guides. 1039-40. 
'Non-official Advi.ory Committee lor Risalpur Cantonment a.uthorities 

220.1-04. 

Pu;yment to villagers for guarding the railway line. 2580-81. 
Power.<, delegated to the Executive Officer, Oa.wnpore Cantonment. 

1879-80. 
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HHAUGAVA, PANDIT THAKUR DAB-roncld. 
Question '·('-contd. 

Pro!lecutions for diaa.IJection against native states. 384-85. 
Pwsecutions instituted by the President of the Cantonment B'-'Rrd. 

Ambala. 904. 
PJ"ot.ectioll for the glass indWltry. 348. 
HuilwRY rates payable by l s~ factoriel. 347. 
Rf'covery of al'l'ears of professional tax in the Cantonment of Rjljalpur. 

2204-05. 
Recl'uitlIlent of uBsietlUltSecretaries in ~llton ents  908-00. 
ll.ejedion of It re-building appHcatioll by the Executive Officer, 

Cawnpore Cantonment. 188()-8!. 
ell i~ ion t'f lana revenue and taqltlLvi in the Dp,lhi Pl'ovin(''('. 1818. 

Representation by Dr. Desai, a membel' of the DeolaJi Cantonment 
Board. 910. 

llequisition of villagers to guard the railway line. 485, 2680. 
RCt:ignation of Hindu clect.ed members of the Agl'a Cantonment Board. 

2216-16. 
Rcstl'idions on the use of the Mall, Kohat. 906. 
Resumption of Bazar sites in Cawnpore. 907, 1881. 
Sale by Government of plant and electricity to t.he Delhi Tradion 

am) Lighting Company. ·186. 
Sanction to the construetion of garages by tbe Motor and Clllliage 

Works, Ambala. 910-11. 
Sanction to the re-erection of an old building bv the Executive Officer, 

Ambala Cantonment. 912. • 
Supply of electricity to the Delhi Municipality. 4M-86. 
Wunt of concession fares for third and intel'mediate class pasFlengers 

of the Bombay, Baroda and Central India Railway, 2206-07. 
Want of mail, express or fast trains between Rewari and Bhatinda Ilnd 

stoppage of Shuttle trains between Bhiwani and HiBBar. 2206. 
Quedic,n (Supplementa.ry) (~ prosecution for disa.ffection against Indian 

States. 4l?fl. 
Resolution rc currency offices. 201-02. 

BHA'fINDA-
Question re want of mail, express or fast trains between Rewlll'i and 

a.nd stoppage of Shuttle trains between Bhiwani and Hissar. 
2206. 

BHA'l'NI---
Question rt: punishment inflicted on the accused in the -- train collision. 

2013. 

BHIWANl-
QitC"tioll re want of mail, express or fast trains between Rewari and ... 

Bhatiuda and stoppage of Shuttle trains between alld Hissar. 
~2  

IiHIWANI-ROHTAK RAILWAY-
See "Railways". 



80 INDEX TO L'IIIGlSf.ATIV. ABSDBJ.Y DEBAtES. 

BILL(S)-
Abolition or Deferred Reba.tes-

Appointments to the Select Oommittee. 1~  
Arya Marriage Validation-

Circulated. 193-97, 237-63. 
Bengal Pilot Servioe (Centralisation of Administration)-

Allsene of Governor General. 86. 
Burma Salt (Amendment)-

ABsent of Governor General. 86. 
Cantonments (House-Accommodation Amendment)-

Appointment of Sir Hugh Cocke and Mr. N. C. Kelkar to the Select 
Committee. 87. 

I'resentation of the Report of the Select Oommittee. 1)76. 
Considered. 829-43. 
Paned 1123. 
Pa.ssoo by the Council of State. 1716. 

( i~  Marriage Restraint-
Assen t. of Governor General. 81). 

Code (If Criminal Procedure (Amendment)-
Introduced. 271). 

Code of Criminal Procedure (Amendment) -- (Amendment of section 
M2)-

Motion to refer to Select Committee, negatived. 444-59. 
Code of Criminal Procedure (Amendment) -- (Amendment of sectiolls 

206 and MOA)-
Motion to refer to Select Committee, negatived. 459-69. 

Cotton Textile Industry (Protection)-
Introduced. 1201-02. 
Discussion on the motion to conaider. 1722-69, 1806-68, 2417·62. 2163-

2lHa. 2519-62. 
Consideration of clause 2. 2613-52, 2677-2714. 
Consideration of clause 3. 2714-16. 
PRssed. 2718. 

Court-feeR (Amendment)-
Hefcned to Select Committee. 267. 
Prcsentation of the Report of Select Committee. 619. 

Dangerous Drugs-
Appuintment of Mr. E. F. Baum to t,he Select Committee. 87. 
Prellentation of the Report of Select Committee. 475-76. 
Considerf'd and palJsed. 621-24. 
Passed by the Council of State. 1023. 

Destrlwtive Insects and Pests (Amendment)-
As pall sed by the Council of State laid on the Table. 1715. 
Considered ~n  passed. 2733. 

GovernOl General's assent to --. 85. 
GUllrdill.ns and Wards (Amendment)-

ABsent of Governor General. 85. 
Hindu Oains of Leaminp;-

Referred to Select Committee. 632-45. 
Presentation of the Report of Select Committee. 1717. 

Hindu Widows' Right of Inheritance-
Circulated. 162-68. 
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DlLL(S)-l'ollfd. 
Imperial Ba.nk of India (Amendment)-

Motioll to consider. 168-88. 
Negatived. 193. 

Motion to circulate. 188-90. 
Negatived. 193. 

Motion to refer to Select Committee. 190-91. 
Negatived. 192. 

Indian Boilers (Amendment)-
Assent of Governor General. 85. 

Indian Censu&--
s~nt of Governor General. 85. 

Indian Companies (Amendment)-
r n troduced. 620. 
Referred to Select Committee. 1124-27. 
Presentation of the Report of Select Committee. 1359. 
Considered and pa88ed. 2721-31. 

Indian Contra.ct (Amendment)-
l~ el!t nt tion of the Report of Select Committee. 86. 
Considered and passed. 3M. 
Passed by the Council of State. 1306. 

Indian Cotron Cess (Amendment)-
Ass!lnt of Governor General. 85. 

Indian Electricity (Aroendment)-
Motion to refer to Select Committee. 271-'14. 

Bill withdrawn. 274. 

Indian Finance-
Introduced. 1201. 
DiscuRsion on the motion to consider. 1882-1929, 1951-2012, 2024-32. 
Consideration of clause 3. 2033-53. 
Consideration of clause 6. 2056-71. 
Consideration of clause 7. 2071-79. 
Consideration of clauses. 2124-47, 2289-91. 
Consideration of Schedule I. 2147-71, 2220-54. 
Consideration of Schedule II. 2254-67. 
Consideration of Schedule III. 2267-89. 
Passed, as amended. 2327-2401. 
u~se  by the Council of State. 2669. 

31 

Indian Income·tax (Amendment) -- (Amendment of sections 2, 23~ 
etc.)-

Presentation of the Report of Select Committee. 348. 
Considered and passed. 476-79. 
As passed by the Council of State with amendment laid on the-

'l'able. 1M3. 
Amendment made by the Couneil of State agreed to. 2731-32. 

Indian Income-tax (Amendment) -- (Amendment of section 10)-
Introduced. 740. 
COllsidered and passed. 1123-24. 
Passed by the Council of Rtate. 2022-23. 

Indian Income·tax (Amendment) -- (Amendment of sections 14. 25A. 
etc.)--

Presentation of the Report of the Select Committee. 619. 
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HI LL(S)-(·olltd. 
Indian Income-tax (Amendment)-(Amendment of St:('tlons 141 2llA, 

etc. )-COI1 ttl. 
Considered and passed, as amended. 827-28. 
As passed by the Council of State with amendment la;idoDthe Table. 

1M3. 
Alll(Jndment made by the Council of Sta.te agreed to. 2732. 

Indian Income-tax (Provident Funds Relief)-
AEsent of Governor General. 85. 

Indian Lac Cess-
Introduced: 619-20. 
Referred to Select Committee. 7 7~ 

Indian Merchandise Marks (Ameudment)-
Appointments to Select Committee. 283. 
;rl'cE'entation of the Report of I::ielect Committee. 619. 

Indian Patents and Designs (Amendnlent)-
Considered a.nd passed. 283-88. 
As passed by the Council of ::;Late with amendments laid on the 'rable. 

1024. 
Amendment made by the Council of State agreed to. 1362-63. 

Indian Penal Code (Amendment)- ! 
Cirm\)ated 268-71. 

Indian Railways (Amendment)-
Presentation of the Report of Select Committee. 619. 
Considered and pa.ssed. 1127-62. 
Passed by the Council of St-ate. 2122-23. 

Indian RailwaYb (Amondment) -- (Mr. M. S. Aney's)-
Introduced. 274. 

Indian Registration (Amendment)-
Assent of Governor General. 83. 

Indian Religious Pictures Trade Marks (Prevention)-
Introduced. 275. 
Cir(;ulated. 469-73. 

Indian Sale of Goods-
Presentation of the Report of Select Oommittee. 86. 
COIlf;idered and passed. 348-68. 
Passed by the Council of State. 1306. 

Indian Soft Coke Cess-
ARsent of Governor Genera.1. ~ 

lnd!!!.n u l ~!!sion (Amendment)-
~!lent of Governor General. 85. 

Indian Tariff (Amendment)-
lnt,roduced. 620. 
Heferred t-o Select Cnrnmittee. 741. 
Presentation sf the Report of Select Committee. 967. 
C(\hsidered and paasad. 1360. 
Pn.l'sed by the Council of State. 2022-23. 

Illdian Territorial Force (Amendment)-
Ass(>nt of Governor General. 85. 

Inland Steam-Veslels (AmeDdment)-
Presentation of the Report of Select Committee. 86. 
Considered and passed. 263-66. 
Passed by the Council of State. 2022-23. 
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IHLL-I'oucltl. 
Insolvency Law (Amendment)-

Introduced. 740. 
COIlsidered and paslled. 1124. 
Passed by the Council of State. 171I:J. 

MUSlll1iml:lll Wakf Validing (Amendment)-
Referred to Select Committee. 266. 

Prisons (Amendment)-
All passed by the Council of State laid on the Table. 102:3. 
Considered and passed. 1367. 

Provident Funds-
Considered and passed. 476. 

i l~~tion 1'{;-

Issue of Treasury --. MI. 
Pre-audit of pay --. 1305. 
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Supply to members of Acts in respect to which -- are introduced in 
the Legislative Assembly. 1934-35. 

Repealing and Amending-
As passed by the Council of State laid on the Table. 1023. 
Considered and passed. 1367-68. 

Reservation of thc Coastal Traffic of India-
Re-circulated. 263. 

'Silver (Excise Duty)-
Introduced. 1805-06. 
Considered and passed. 2719-20. 

Special Marriage (Amendment)-
As passed by the Council of State laid on the Table. 1023. 
Motion to consider as pM sed by the Council of State. 1363. 

Withdrawn. 1367. 
S(lt: also "Ituling(s)". 
Special Marriage (Amendment) -- (Mr. M. R. Jayakar's)-· 

Motion to refer to Select Committee. 645-75. 
Steel Industry (Protection)-

Introduced. 621. 
Referred to 'Select Committee. 744. 
Presentation of the Report of Select Committee. 967. 
Considered and passed. )361-62. 
Passed by the Council of State. 2022-23. 

'Transfer of Property (AmCindment)-
Introduced. 88. 
Considered and passed. 31')9. 
Passed by the Coundl of State. 1306. 

Transfer of Property (Amendment) Supplementary-
As passed by the Council of State laid on the TabJe. 171&. 
Considered a.nd paB6ed; 2732. 

IUTILA, MR. GHANSHYAM DAS-
Cotton Textile Industry (Protection) Bill.-

Motion to consider. 2417-26, 2444, 2457, 2467, 2470, 2472. 
Motion to COD sider clause 2. 2691. 

General Budget-General Discussion. 1306-11. 
Indian Fina.nce Bill-
. Motioo to consider. 1976-81. 

OOllsideration of clause 7 .• 2075-76. 
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BIRLA, MR. GHANSHYAM DAS-contd. 
Question re-

Fall in the price of silver. 1637-38. 
Proportion of the Registered Debt of India in rupees held by Europeans 
1~  . 

Total of silver rupees in circulation. 1638. 
Underwriting commiaaion paid for floatation of recent SterlinJl, Loan. 

1637. 

BJUTHS-
Question re -- and death rates in the towns of Beawar and Ajmer. 

690-91. 

BIRTH REGISTERS-
Question re -- and marriage registers. 11~  

BOAR-
Question," wild -- shooting on the banks of the river Jumna. 72. 

BOARD-
Question re appointment of Secretary of the -- of High School and 

Intermediate Education of Ajmer-Merwara. 1782. 

BOAT HIRE-
Question re -- of postmen m the Dacca district. 691-92. 

BOILER(S)-
Soe "Indian -- (Amendment) BiII" under I/Bill(s)". 

BOJRA-
Question re lack of waiting rooms at -- station. 2309. 

BOLTON, SIR NORMAN-
Question re e]l:tension of service of --, Chief Commissioner. North 

West Frontier Province. 1933-34. 

BOMB(A)-
Question ,'e-

Outrage to His Excellency the Viceroy's train. 332. 
-- placed in the British MUBeum by Mr. Frank Briggs. 891)·90. 

BOMBAY-
Question rf'-

Air mail service between -- and Karachi. '72-'13. 
Appointments of Sub-Divisional Inspectors in the -- Posfat Circle; 

1287. 
Carria.ge of piece-goods from -- to Calcutta by rail and steamH· 

2300-01. 
Construction of a broad gauge railway from Karachi to --. 39. 
Duties of superintendents and lIub-divisional inspectors of post offices' 

in the -- Circle. 1286-87. 
Electrification of the Great Indian Peniulula Railway from - to' 

Poona. 340-41. 
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HOMBAY-colltrl. 
Question "-rimtd. 

Finances of -- cotton Dlills. 688. 
Memorial from the Central Board of Revenue Ministerial Offl(·ers' 

Union, --. 1643-44. 
Memorial from the Ministerial Officers' Union, --. 31. 
Over-capitalisation of the -- Cotton Mills. 687-88. 
Profeuional Accountants employed by the Income-tax Department, 
-. 393. 

Promotions in the Income-tax Department, --. 392. 
Restriction of recruitment in Postal Department, --. 67. 
Territorial Forces in the -- Presidency. 342-43. 

"BOMBAY, BARODA AND CENTRAL INDIA RAILWAY-
Sec "Railway (s)" . 

BOMBAY PRESIi)ENOY--
Question re-

Memorial from Income-tax Officers in the --. 101-02. 
Petitions from Sind submitted to the Commissioner of Income-tax, 
-. 128-29. 

BONDED WAREHOUSES-
Question "e abolition of -- in Ambala. 903-04. 

:BONUS-
Question re grant of a. good conduct -- to Anglo-Indian and European 

apprenticeB at Khara.gpur. 1623. 

:BOOKING OFFICE-
Question ,'e-
-- for metre ga.uge railwa.y between Villapuram and Gudur. 17. 
Connaught Place --, New Delhi. 2214-15, 2317. 

BORAH(S)-
Question f'f', exten.sion of the Wakf Act to the -- community. 38. 

BOSE, BABu SUDHAKAR-
Question re appointment as Town Inspector of -- in supersession of 

senior clerks in the General Post Office, Calcutta. 1932. 

"BOSE, DR. SUDHINDRA-
Question re refusal to -- of permission to stay in India. 000-01. 

BOSE, MR. B. C.-
Question re srrest of Mr. Mohamed Masir and -- in Italy. 896. 

BO'fANICAL SURVEY-
Demand for Grant. 1'r06. 

BOYCOTT-
Statement by Mr. President of his positioD in relation to the -- of 

Legisla.ture. 131-34. 
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BOYS-
Question rc training of Indian -- for the Air Force. 1098. 

BREEDINO CENTRE(S)-
Question rt! -- for cows. 1646. 

BREWESTER,MR, FRANK-
Question re retirement of --, Government Examiner of QU6Htioned 

Documents, 707, 

BRIBERY-
Question re the law of --, -~  

BRIDGE(l;)-
Question re-

Construction of a -- over the Meghna river, riO, 
Construction of a railway -- over the Gange. at' Mokameh Ghat. 

12-13, 1~9  

Construction of· a railway -- over the river Gnnduk, M. 

BRIDGE SPANS-
Question re orders for railway --, 316-17. 

BRIGADE AREA-
Question re-

Contractors in the --, 327. 
Contracts for firewood in the Delhi --. 327. 
Contract. for hired tranlport in the Delhi -. 2199. 
Oontracts in the India.n Army Service Corps in the Delhi Inuependent 
-. 2198. 

Issue of tenders in the Delhi -_. 328. 
Supply of hired tr&.WIport in the Delhi --. 328. 

Tenders for the firewood contracts in the Delhi Independent --, 2199. 

BRIGGS, MR. FRANK-
Question ~ bomb placed in the British Museum by --, 895·Pfl. 

BRITAIN-
Question ,'( claim by India for War Services rendered to --. ]632·33. 

BRITISH COLONIES-
Question rF medieal degrees in 1 (J] . 

BRITISH FAMILY HOSPITAL, CHAKRATA·-
Qnl'stion r( 8.11Pointment of covenanted nursing sisters in the --, 186';'. 

6R. 

BRITISH GENERAL MEDICAL COUNCIL-
Question r(> dedsion of the - not to recognise medical dep:ref!!@ of 

J ndian universities. 2013-22. 

BltITISH INDJA-
Question rf the Statistical Abstract of --, 9 ~91  
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BRITISH MUSEUM-
Queltion "-

Bomb placed in the -- by Mr. Frank Briggs. 89&-96. 
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Charge for revision of pay of the office el'tablishment of the trustees 
of the --, Calcutta. 1269-71. 

~  COMPANY-
Question re failure of the Indian --. 1)73-70. 

BROAD GAUGE RAILWAY-
Sf'( "ltailway(s}". 

BUDDHA-
Qut'stion re-

Destination of the -- relic found at, Pain ad. 1632. 
Relics of --. 689-90. 

BUDGET(S)-
Quution ''e-

Amalgamation of the General and Railway --. 380·81. 
Donations from the Military -- for non-official charities, 1281-82 
Separation of the Royal Indian Marine -- from the Military --.. 

229B. 

BUDGET ESTIMATES-
Question ,.(. -- of Railwa.ys. 559, 

BUDGET / GENERAL-
General Discussion of the --. 1203-62, 1306·61'3. 
M()tion to reduce Demand for-

"Customs" ,'f'-
Cutting down a lump sum of 5 per cent. to balance the --. 1&69-73. 

"Taxes on Income" ,.(.-
Cutting down a lump sum of 5 pel' ct'nt. to balal\('e the --. 1053-72. 

Orders by His Excellenc'y the Governor General regarding all,ltult'lIi; of 
dn tes for the --. 822. 

Orders by His Exeellency the Governor General regarding diseuf!sions 
of certain heads of Expenditure in the -- by the Legil!lative ss~ l  
B2:cl. 

Presentation of the -- for 1930-31, 1163-1201. 
Question rl?-

Amalgamation of the -- nnd ~ il  Budgets. 380-81. 
Discussion of the --. SUI. 

BUllGET/HAILWAY-
General Discussion of the --. 757-812. 
Me!lsages from His Excellency the Vicerov and Governor General 

appointing dates for the presentation and discussion of the --. 
575-76, 

Presentation of the -- for 1930-3t by the, Honourable Sir George 
J;tainy. .,727-37. 

Question re amalgamation of the General and -. 380-81. 
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BUIJ ... DING-
Queation re aanction to the re-erection of an old -- by the Executive 

Officer, Ambala Cantonment. 912. 

BUNDS-
Queation re construction of a -- aeroaa the river Tungabhadra. 1878. 

BUHHANPUR-:-
Question re provision of a gooda shed and platform at -- Railway 

8ta.tion. 323. 

BURMA-
Question f'C-

Construction of a Roman Batholic Church at Mingaladon Cantonment: 
-. 1864. 

Imprisonment in -- of Mr. Sen Gupta. 2660. 
Imprisonment of political priaonera in --. 2661. 
Majority and minority communities in -- a.nd North West : ~nt ie  

Province. 1638. 
Practice in -- by Advocates of Indian Courts. 564-65. 

BURMA CHAMBER OF COMMERCE-
Question re enrolment of the Burma State Railwaya and Rangoon Port 

Truat as Members of the --. 1797. 

BURMA SALT (AMENDMENT) BILL-
Sec "Bill(s)". 

BURMA STATE RAILWAYS-
Set. "Uailwa.y(a)". 

BUS SERVICE-
Question 1'(' between New and Old Delhi. 44, 100. 

BUSINESS-
Soe "Statement of Business". 

BUSINESS ACCOUNT(S)-
See "Account(s)". 

oCADET(S)-
Question re-

a 

-- for the Royal I ndian Marine. 343--' •• 
-- achoiarshipl. 1100. 
Employment of -- trained On the "Dufferin". 1862-63. 
Indian -- for Sandhur.t. 48-G. 
Selection of Indian -- for training in Military and Naval Oollesea 

in England. 33-36. 
Training of -- for the Royal Indian Karine. 3«-46. 
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CADRES-
Question rp. permanent --of the Public Works Department, Delhi. 
61·52. 

CALCUTTA-
ue~tion re-
. o~nt ellt as Town Inspector of Babu Sudhakar Bose in supersea-
sion of Stmior clerke ill the Qeneral Post. Office, --. 1932. 
Appointment of an Accountant in the --General Post Office. 1620· 

21. 
Appointment of an Indian as Chemical Examiner for Customs and 
Excise, -'-. 1299·1300. 
Appointment of Town Inspectors of post offices in --. 1619-20. 
Appointmant'! in the Postal Department in --. 1620 . 
.carriage (If piece.goods from Bombay to --by rail and steamer. 
2300·01. 
Central Government offices located at --. 2122-23. 
Change ior revision of pay of the office establishment of the truste_ 
of the British MUBeum, --. 1269·1271. 
Conveyan\le of M"ils in - by Garage (-) Ltd. 1619. 
Cost of slnall and large Aeroplanes from Karachi to Delhi and -. 
119. 
DecentraliZAtion of the office of the Deputy Accountant IGeneral Tele· 
graphs, --. 2604.06. 
Earnings of distributors in the Government of India Prell8, -. 
2092. 
Earnings of employees of the Government of India Prell8, -. 2092. 
Extension of Air Service to --.. 119. 
Fines and dismi88ale in the --Mint. 1648. 
Grant of an allowance to the subordinate staff of the Eastern Benlai 
Railwl\y at --. 24.' 
Grant of '-allowa.nce to. employees of the Oudh and Rohilkhand I 

Railway transferred to -. 2089-90. 
Grievanr.<ls of workers in the - Mint. 1648. 
Houling .problem··of workerl.l in the --Mint. 1647. 

Indebtednesli of workers in the --Mint. 1648. 
Medical aid forwor,kers in the ~ Mint. 1648. 
MemorioJ,) ft-'om Lino and Mono operators of the Qovernment of India. 
Press, '--. ~  2091. 
Memorial from Section-holders of the Government of India. Press, 
-. 2091. 
Memorial frolI' theministeri-a.l staff in --under the Controller of 
Prill.ting. 6c,. 
Numbel' of c.'rtain employees in the Eallt Indian Railway Preaaes, 
Howr"h a.ml --. 2000. 
Pay of cArtain employoes in the Oovernment of India PreMo --. 
2093·94. 
Pay of it ~e o e s in thf'! Government of India Prell, -. !JOIO. 
Pay of I'l'lttderll and revisers in the Oovernment of n i ~ !  --. 
. ~ 2092. 

Provision of pensions or Provident "Fund for workers in the 
• '.'.' - " Miht. 1647. 

Bates paid to certain dasses of workers in the Government of India 
Prel!l8, --. :t091. 
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CALOUTTA-ctilltcl. 
. uestio~ I'e-wntd. 

Reduction of staff of the Beadon Strellt Town sub-post office. 2178-791. 
Time of Air journey from -- to Croydon. 120. 
Vacancies ill thll ~( unt  Department of the -- General Post. Office. 

39 •• 
Wases vf wOIbrs in the - Mint. 1647. 

CALCUTTA ALLOWANCES-
Su "Allown.nce(a)". 

CANDIDATE(S)·_· 
Question ~ 

Academica! qualifiatioDII of -- for Government Service. 1936·36. 
Admission to Government penices of -- with defective eyesight •. 

491-92. 
Application 'forms prescribed for _ ...... by the Narth Western Railway. 

41-42. 
-- IIeI.ct6!d bl the Railway Selection Board at Karachi. "2. 
lndia» --- for the Indian Medinl Service. 7 •• 76: 
Qualifying examination for departmental -- held by the PubliC' 

Service Oommi.ion. il'73-7 •• 
Selection of -- for the award of Rockefeller Foundation fellow-

ships. 230&-06; 

<;A lifT E ENS-
Question re contracts for 'sUpplies to Arm)' -.' 318-27. 

CAN'I'ON'VENT(S)-
QuestioD ,e-

'Admjniatration of Eirtcee -. 104..(Jf1. 
Appeals against dilDlis8&1 in -. 908. 
Charge for Wate1\ Meters 'in Peshawar -. 1802. 
CODstructioft of aRoinan tllol~ Church at MinpladoD - Surma .. 

2664. 
Demolitio;') of Indian b&U.ars att&ehed to ---. ~  
Employment of Mr. Weatheral by the Executive omeer, AmbaIa -, 

911-12. 
Executive ofticeJl8 in --. 909. 
Expulsio:lB from --. 906-07. 
Income-tax levied on - Pl'ovident Funds. 80-81. 
Lease form fo'" shops belonging to -- authorities in Inelia. 220&. 
Recruitment of Al!siRtant Secretaries in --. 908-09. 
Sanction to thf' re-erection of an old building by the Executive Offtcer, 

Ambal .. '--. 911. 

CnM'ONMEN'r "BOARO(S)-
Question ,,-

Absence of MJ' Augier from meetings of the --, Neemueh. 910. 
C<lmplaint hy a member of the DeoJali --. 00&-06. 
Introduction of the elective element in - in the North·Weat 

ontio!~ Pl'ovince. 905. 
Nomin&tic", (If a Parei to tiJe Deolali --. '121&. 



~  TO LIOIBLATIVE "'lIIMHLY DrJlA'IIIB. 

CANTONMENT HOARD(S)-contd. 
Question re-ctJntd. 

Prosecutions instituted by the President of the -, Ambala. 904. 
Representati'Jn by Dr. Desai, a member of the Deolali -. 910. 
Resignation oI Hindu t'lected members of the Agra -. 221~le  

, ' 

CANTONMEN'f :FUND-
Question I'e diI'Charge of - servants. 907·08. 

CANTONMENT", (HOUSE·ACCOMMODATION AMENDMEWT) BILL-
See "Bill(Ij)'. 

CAPITAL OU'fLAY ON CURRENCY NOTE PlI.ESB-
Demand for .arant. 1712. 
Demand fol' Supple,mentar), Grant. 756. 

OAPITAL OUTLAY ON LIGHTHOUSES AND LIGHTSHIPS-
Demand for Grant. 1712. 

CAPITAL OUTLAY ON SECURITY PRIN1'ING-
Demand for Grant. 1711. 

CAPITAL OUTLAY ON VIZAGAPATAM HARBOUR-
Demand fo!' Grant. 1712. 

OAPITAL 9( ~ 
Demand for l~ ess Grant for 1927-28. 2738. 

CAPITALISATlUN, OVER-
Question re - of the ~o  cotton mill.. 68'7-e8. 

(JAPITATION CHARGE(S)-
Question 1 ~-
-' foto the Arm,. 1846, 
- 'from t ~ Army. 1273·7&. 

CARNATIC FAMILY-
Resolution f'e stipends of the membeJ'fJ of the.......... 199-201. 

CARPET8-
Question re Persian - purchaFled for officers of the Great IDdiaD 

Peninsula. Railway. 390-91. 

CARRIAGES-
Question re improvement of previes in third alaas, -. '7. 

CASH ON DELIVERY SYSTEM-
Question rtl) the -. 488, 

CASUAL LEAVE-
Question re - for pOltmen. 2192. 
See al80 "J..eave". 

r2 
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CAWNPORE-
Question n-· 
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Co..operativc Stores at -. 1786 . 
. e ~ tion of bazar sites in --. 907, 1881, 

(JA WN'PORE CANTONMENT--
Question ~ 

Powers delegated to the Executive i e ~ -. -. 1879·80. 
Rejection of 1\ rebuilding application by the Executive Officer, 

1880-81. 

CEN8US-
Demand for Grant. 1707. 

CENTRAL ADVISORY COUNCIL FOR RAILWAYS-
Election of a Panel for the -. 748, 756, iml9. 
MotiDn to reduce Demand .. for • 'Railway Board" reo re..organisation o£ 

the - and of Local Advisory Committees. 961·66. 

CENTRAL BOARD- . 
Question ~ Indian members in the -- of. the Imptlrial Bank of India. 

114. 

CENTRAL BOARD OF REVENUE-
Demand for tOrant. 17~  
Demand for- Supplementary Grant. . 7&0. 
Question re-' 

Memorial from the - MinisteriaT Officera' Union, Bombay. 1643· 
«. 

Pay of ministeria.l establishment of.the -. 2100. 

CENTRAL COMMITTEE-
Question re-

Expendit1lt'e on the Statutory Commislion n t ~ Indian -. 836. 
Note of di:;Rent to the Report of the - writtea by Dr.. A. Suhra.-

wardy. 1771). 
Report 'If the Indian --. 45. 
Reports on' the .Statutory Commilsion and the Indian -. 331-32. 

CENTRAL GOVERNMENT-
Question re- . 

.... ~ l i i tiol1 of clerks of the - and Puniab . Gov.ernment for the 
un o~ of travelling allowa.nces. 2116. 

Recruitmel.t from the provinces for services under the -. 2575·76. 
OENTRAL G(,VERNMENT, MISCELLANEOUS ADJUSTMENTS 

BETWEEN --= AND PROV fNCIAL OOVERNMENT-
Demand £01'1 Excel8 Grant for 1927-28. 2737. 

CENTRAL INDlA-
Demand for· Grnnt. 17le. 

CENTRAL LEGISLATURE-
e~ "Legisla.ture". 
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CENTRAL STATJONERY OFFWE--
See "Stationery Office". 

CEYLON-
Question rf! interests of Indians in --. 05·9fl. 
ReI!lolution '/',' enfranchisement of Indians in 

CHAIRMEN-
Nomination'! to the Panel of --. 737. 

CHAKIA-
Question re - Sidhwalia Railway. 68. 

CHAKIA-SIDHWALIA RAILWAY-
el~ "Railwuy( s)". 

CHAKRATA-

590-618. 

Question re appointment of covenanted nursing ",isters in the Britiab 
Family Hospital, --. 1867-68. 

CHAMAN LALL, DIWAN-
Cotton Textile Industry (Protection) Bill-

Motion to consider. 1765, 1760-69, 1806·18, 1837, 1843, 1844, 1846' 
2420, 2421, 2438, 24.19, 2440, 2441, 2442, 2462, 2604, 2610, 2516, 2626. 
Points of order raised by Pandit MalAviya. 2639, 2846. 
Motion to consider clause 2. 2683-89, 2708. 
Motion to paFs. 2718. 

Indian .Fhanc·e BilJ-
Motion to consider. 1914-1916,·1998. 
Consideration of Schedule I. 2147. 

Indian Railways (Amendment) Bill-
. Motion tl) eonsider. 1132-38, 1139, 1140. 

Consider:.tion of clause 2. 1151-54, 1166, 1159-61. 
Motion fol'l Adjournment "e collision between the police and the publio 

at Rangoon. 2219. 
Motion to reauce Demand fo1'--. 

"Army Depal'1tment" re-
Military policy of the Government. 1445, 1448. 

"Railw:l.Y Hoard" re-
Abolition of the additional post of Labour Member on the Railwa1 

Board. 866·71. 
Question re Grent Indian Peninsula Railway Strike. 240'1·13. 
Question (Supplementary) re-

Collision l'etween the police and public at Rangoon. 2826, 139'7. 
Decision of the British General Medical Council Dot to recognise 

Medical Dllgrees of Indian Universities. 2019, 2020. 
Prosecution of MI'. Sen Gupta. 2656. 
Relations of the Government of India with Indian States. 2178. 

CHAMBER OF COMMEROE-
. Question 'l'e, enrolment of the Burma State RailwaYIl and n~n Post 

Trust 80S Members of the Burma --. 1797. . 
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OHAMBERS, MR, G. W.-
Indian l~ of Goods Bill-

Motion to consider. 360. 
Oath of Office. 93. 

·CHANDAUSI- -
Question 1''' RpplicRtion for admission to the -- Training School. 37.. 

38. 

CHANDRA, Me., O. 0.-
Question 1't tOlUplaints against -- of the Archleological Department. 

394. 

CHARITIES-
Question re donations from the Military Budget for Non-ofticial 

1281-82. 

C-HARSADDA-

-, 

Questiqn t'e l'lIhllncement of Land Revenue In the -- Tahsil. 1602.03 . 

..cHATTERJEE, BABtl NUT BEHARI-
Question rr { •. }Iegations against --. 2086. 

'CHATTERJEE, Mk, SHYAMA CHARAN-
Question re ml'morial from --, a Government pensioner. 2688. 

CHATTERJEE, THI!! RII:VD. J. 0.-
Code of Criminal Procedure (Amendment) Bill-(Amendment of Sec· 

tion M2)-- ' 
Motion to ,'efer to Select Committee. 'M·D'T, ea. 

Election of -- to the Panel for the Oentral Advisory Oouncil for Rail· 
ways. 1:W9 

Indian Finance Bill-
Motion tc c.:oD&ider. 1967, 1972. 
Consideratior. of Schedule n. ~  

Motion to reduce Demand for "Railway Board" re raeial discrimina-
tion. 1041·411, 1~7  

Question re-
Bus service between New and Old Delhi. 100. 
Conference on opium. 9. 
Congestion of Delhi city. 99 
Eatabliahment of a circuit court at Delhi. 2'1. 
International Congress on Mental Hygiene. 897. 
Meetings of Provincial Advisory Committees of the Indian Terri· 

torial Force. 813·14. 
Prohibition d opium smoking. 9. 
Quarter!! for the ataff ,)f the Railway Clearing Accountfl Oftice. 28. 
Revenue derived from opium. 28·29. 
Senior o i~ ion  in t.he Indian Terrdtorial, Force. 813. 
Utilization of Viceregal Elltate and other Government Houses in Old 

Delhi. 27·28. 
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<JHATTERJEE, 'rHE REVD. J. C.-contd. 

Queation(SlIllpJementary) Te difference in price of electric current sup· 
plied to IGovernment Officials and private individuals in New Delhi. 
1640-4l. 

Rtlsoluti;)n "e-
Medical·research. 6i9, 
~esent "YHtt!m of education in Indin. 506, 509·13. 540. 

Slaughter of milch cows. 226.28. 

'CHEMICAL RXAMINER-
Question "', appointment flf an Indian 11.8 -- for Customs and Excise, 

Calcutta. 1299·1300. 

'CHEMICAL INDUSTRY-
Question rt' o:eport of the Tariff Board on the 1165. 

oCHETTIYAR, Mu. P T. KUMARASWAMY-
Oath of Office, 1589 

'()HETTY, MR. R. K, SHANMUKHAM-
Cotton Textilll Indul!try (Protection) Bill-

Motion to c(·naider. 1733, 1842·47, 24116, 2516. 
Considerst;ion of clause 2. 2564·65. 

General Di..cufllIion of the General Budget. 1214·19. 
Indian Finance Bill-

Consideration of Schedule I. 2224, 2229·30. 
Indian Railwa.y", (Amendment) BilI-

Motion tl) consider. 1133, 1188·40. 
Considerati(>n of clause 2. 1146. 

Motion to r(duce Demand for "Railway Board" rf- racial discrimina. 
tion. 1075, 1076. 

Oath of Office. 847. 
Question (Rupplementary) ~ delegates nominated for the 14th Inter· 

national Lahour Conference. 1794. 

-<lHIEF ASSISTANT PUBLlCITY OFFICER-
See "Publicity Officer(s)" 

'CHIEF CLEllKB-
Queation ~ t  8.ppointment of -- in the Assam Benltal Railway. 3'T9. 

'CHIEF CONTROLLER OF STORES-
Question 1'(, p.ppointment of Assistant -- and Chief Superintendent, 

Indian Storell Department. 1792·93. 

·CHIEF .HTS'I'[CIj:S-
Question Tf' l'ppointment of vakils at! --. 'T3. 

-CHIEF SUPERINTENDENT-
~~ "Superintendent". .",: 



INDIX TO LEGISLATIVE A!>FJEMI!L1" DF.BATlUi. 

OHILD(REN)-
Question re-

Di i ultle~ 1'e education of the -- of the moving staff of the Gov-
ernment of India. ~ !12-13  

EducatitJil of the - of railway employees. 67. , 
Education of the -- of the migratory staff of the Government of' 

India. (;0. 

CHILD MARRIAGE(S)-
Question "d-

- in anticipation of the - Restraint Act. 26-2'7. 
I>ropagation of information about the - Restraint Act. 346. 

CHILD MARRIAGE RESTRAINT ACT-
See ·'Act(s)". . 

CHILD MARRIAGE RESTRAINT BILL-
S£e "BiJJ(s)". 

CHIRTANOOR-· 
Question ,.e raIlway to -. 17. 

CHITTAGONG-
Question 1'e-

Conveyance of the poat from - to Cox's Balar. 106. 
Extension of the Dohazari - line of the All8am Bengal Railway. 

106, 
Navigability of the Port of -. 107. 
Residence in the post office by the Superintendent of Post Offices, --

Divis"'Il. 430. 
CHURCH-

Question Tt construction of a Roman Catholic - at KingaladoD-
CantonmcnT, Burma. 2664. 

ClUAHETTE(8 )-
Question 1't! ;mport duty .m --r .. 1 93-~ 

CINEMATOGRAPH COMMITTEE-
See "Committee(s)". . 

CIRCLE OFFICE(S)- . 
. Question re pay of employees in -. - of the Archreologicli.J Department. 

1283, . 

c:1R,CUIT COliRr-· . l 

Queationre establishment of a - at Delhi. 27 •. 

ClRCULAR- . 
Que8tion 1e -- orders relating to the Government Examiner of Que. 

tioned DClcuments. '7oe: 

OIVIL ADMINISTRATION-
QuelJtion ,f: (xpenditure on the -. 12'7'7·'78. 



~ TO LIIGI8LATIVII: A':ISBMlfLY DEl!)\'ZS. 

CIVIL .tERODROME-
Question rf' Tlldal discrimination at the 
Su'_ aJso "Aer<ldrome". 

CIVIL DISOBEDlENCE-
Question I'P'-

--. 1263. 

Government's policy in regard to --, 2660-61. 

,t 

Instruction;; from His Majesty's Government I'e the -- movement., 
26M. 

OIVIL JVSTICE C'OMMITTEE-
Question 1"'; 1 (~ o en tions of the --. 17. 

CIVIL VETEL.IKARY SERVICES-
Demand for Grant. 1707. 
Demand {OJ' Hupplementary Grant. 753. 

CIVIL ~-
Demand for Grant. 1709. 
Dtmand for Supplementary Grant. 2673. 

CIVILIAN JUDGES-
Question re undue proportion of - In the Patna High Court. 1 9~  

1600. 

CLASSIFICATION (S)-
Qllestion re-
-- of (!ommunities for appointment in the services., 1629·30.' 
-- of (Government quam:ers in New Delhi. 1641·42. 
-- of 'luarttrs in New Delhi. 31. 

OLEARING ACCOUNTS OFFICE-
Question t ~--

Quarters for clerks of Railway --. 391. 
Quarters for the staff of the Railway --.-28. 
u e e~l lion of clerks in the Railway --. 4'. 

See also "Railway -". 

CLEARING HOUSE-
ue~tion f'e opposition to the -- experiment at Lahore. 434. 

OLERKS-
Question re-

.. 
Acting allowances of -, ,- in the Great Indian Peninsula Railway-

offices. 390. 
Admission of certain -- to examination for, appointments of Super-

intendeJJi.g of Post Offices, 1789. 
AdmiMioll to examinations of departmental and retrenched' --. 2699 • 
Appointment of a junior -- ae Superintendent,' Reformatory e ool~ 

Delhi. 2596. 
Appointment of chief - in arsenals. 721·22. 
Appointmeut of chief - in the Allsam Bengal'Railway. 371. 
Appointment of - in the' Army Beadqual'tera. 47. 



INPKX: TO LBGIIiLATIVIt ASSIolMRLY DBBI-TlS .• 

.cLERKS-('ci/I t rl. 

Question re-rontrl. 
Appointment of Muslim in offices of Superintendents of Post 

Offices. 1(,4. 
Appointment of Muslim -- in the Railway Clearing Accounts Office. 

1090. 
Appointment, of postmen as lower i isio~ --. 2190. 
British militnry -- replaced by Indians. 721. 
Cla.ssification of -- of the Central and Punjab Governments for the 

l o~e of travelling allowance. 211~  
--, attached to Regiments ~~~-  
-- quartcn In Phagli, Simla. 47. 
ConQessions to -- for female dependants travelling with them. 1613. 
Daily reports of work done by -- in the Medal Section, Army De-

partmeI!t. 2588-89. 
Employment of retrenched --. 2592. 
Examination lind pay (If certain classes of --. 1607. 
House reflt n!lowance for -- not provided with Government quarters 

in New Delhi. 2115·16. 
Lower'selection grade posts of -- in the Telegraph Department and 

in the Postal Department. 1302. . 
Non·Muslim -- appointed in the North West Frontier ProvinQa. 

2581·82. 
Orders by the Deputy Auditor General re drawins of pay by a .......... 

while on leave. 2199·2jOO. 
Pay and dutif'c of -- in the Secretariat and in the office of the 

Director General of Poets and Telegraphs. 1612-13. 
Pay of certain -- in t.he post office. 1084. 
Pay of (.-ertain u -Di i~ion l Inspectors a.nd Head -- to Superin' 

tendents of Post. Offices. 1286. 
Pay of -- in the Government of India Press, Aligarh. 68. 
Pay of ('ompositors and -- in the E •• t Indian Railway Pre •• 2088. 
Pay of lI"iy - in the office of the Director General of Posts and 

Telegrll.ph!ll. 1608-09. 
Pnomotioll of -- in the post office. 12Q3-94. 
Promotion of -- in the Supply and Transport Corps. 2113. 
Provision of quarters for -- in rural post office&. 7lo-n. 
'Quarters lor -- of Railway Clearing Accounts Office. 391. 
'Quarters for 1 ndian -- at Simla. 1870-71. 
Recruitmem of -- for the post office. 2082, 2083. 
Recruitmen!; ot' Muslim -- by the AMam Bengal Railway. 318.79. 
Rent for fans supplied to low paid -. - in New Delhi. 2099-2100. 
Retrenchment of -- in t l~ Medal Section. 2598. 
Selection of departmental -- for the training classes in Telegraphy. 

1302-03. . 
'SuperSellliol1 of - in the Railway Clearing Accounts Office. 47. 
Temporary service of certain -, - in the Commerce Department. 2 ~  

See &110 "Ministel'ial Staff" and "Ministerial Officer(s)". 

CLIVE'MOTOR TRANBPOR'f COMPANY-
Question re t.xteaaioD of conti'aet with the, -. . 1~  
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CLIVE s'rREET--
Question l'e eutranoo to t ~ East Indian Railway Offices in --. 1272. 

CLIVE TRANSPORT COMPANY-
Question 1'e-

Oharges for goods carried by the - and the North Western Rail-
way, ]291·92. 

/Grant ·)f a monopoly for the carriage of mails and paasengel'S to the 
--. 1292. 

ent~ made to the '-, 1290. 

(;LOTHING F AC'rORIES-
Question 1'(' lndianisation of superior staff in Indian Orcinance and 
-. 489·90. 

(JLUB(S)-
QUjlstion rc-

Aero - in India. 31-33, 
Recreation -- for Postal and Telegraph employees. 70s. 

COAL-
Question 're ._- traffic. 1l1 -1~  

COASTAL TRAFFIC OF INDIA BILIr-
See "Reservation of the --" under "Bill(s)". 

COASTING TRADE-
~e "Trade(s)". 

COATMAN, Mll J.-
Oath of Offi"e. 3. 

COCKE, SIR ~ 
Cantonments (House-Accommodation Amendment> Bill-

Appointments of - and Mr. N. C. Kelkar to the Select Committee. 
87. 

Cotton Textile Industry (Protection) Bill-
Motion to consider. 1822, 1841. 
Consideration of clause 2. 2615. 

General Disoussion of the General Budget. 1207-09. 
General Discussion of the Railway Budget. 764, 773-75. 
Indian Corupnr.ies (Amendment) BiJI-

Motion to consider clau'le 3. 2727. 
Indian Finane", Bill-

Motion to comider. 19 ~  
Consideration ()f clause 7. 2128. 
COllllideration of Schedule III. 2274, 2276. 
Motion to s~  2346. 

Indian Incol11ctax (Amendment) Bill (Amendment of Section. 2, 23, 
, etc.)-

Motion to consider. 478. 
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COCKE, SUt HUGH-contd. 
, Motion for Adjournment re arrest and conviction of Sardar Va,l1abh. 

bhai Patel. lMO. 
Motion to reduce Demand for-

,. Army Department" re-
Military policy of the Government. 1441. 

"Customs" rt:-
Cutting down a lump sum of 6 per cent. to balance the Budget. 11172. 

"Finance Department" re'-
Retrenchment thl'oughout the administration. 14£13-96, 15oa, 11105, 

1507, 1545. 
"Railway Board" re-

Larger erupjoyment of Mussalmans. 991. 
"Salt" 1'(,-

Abolition of the salt tax. 1683. 
Oath of Offic('. 23'i. 
Question re-

Rules for jj('ellsing and taxation of motor vehicles. 1283-8(. 
The Statistical Abstraet of British India.. 490-91. 

Que8tion (Supplementary) re-
Collision between the police and public at Rangoon. 2324. 
Failure of t ~ Indian Broadca8ting Company. 11711. 

CODE-
Question /'(' (I)nceBsions under the Simla Allowance --. 1608. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL-
See "Bil1(s)'·. 

COIMBATORE-
Question re &t,rength of staff at the -- post office. 26611. 

COKE-
See "Indian Soft -- Cess" under "Bill (s)" . -' 

COLLEGE(S)-
Question re-

Administration of the Anglo-Arabic -, Delhi. 1284. 
Appointment of the Principal of the Anglo-Arabic -, Delhi. 1284-

811. 
Classes in the Government --, Ajmer. 1946. 
Delay in the rayment ofsalal'iea of teachera, in the Anglo-Arabic -

Delhi. 12811, 
Income and expenditure of Military SchoolS', and --. 1104-0'1. 
Private tuition undertaken by the Headmaster, /Government High 

School, Ajmer, and the Principal, Government -'- Ajmer. 1949-
43. 

Professors ~ele te  for the Sastri -- in South Africa.. 68. 
Qualification!! of teachers in the Government --, Ajmer. 19«-411. 
Rule8 for leave and promotion of the staff of the Anglo-Arabie -, 
. Delhi. ]284 

Selection of Indian cadets for tJ'8ining in, Military and Naval - in 
England. ~3  
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COLLIERY(IE8i-
Question 1e-

Accounts of -- of the Beugal Nagpur Railway. 560. 
Accour.ts of State Railway --. 660. 

COLLIS ION-

51 

Motion for Adjournment. re - between the police and public at 
Rangoon. 23j7. 

Question 1'/!--
-- between the police and public at Rangoon. 2323·27. 
-- on the Bengal and North Western Railway, 6., 
Punishment inflicted on the accused in the Bhatni train --. 2613, 

COLOMBO-
Question 1 e etettmer services between -- and Australia. 1298. 

(JOLONIAL OFFICE--
Statemqnt (laill <\n the table) re saving to Indian e i ue~ by the tranBfol' 

01 the administr&tIOI' of Aden to --. ~  

COLONIES-
Queation re-

I 

Indians l'epatriated from the ----, 63. 
e i ~l degrees in British --. 101. 

COMMERCE DEPARTMENT-
-Demand for Grant. 1703. 
QuCBt:on f'e-. 

Appointment of an additional Assistant Secretary in the -. iSO. 
Appointment of Muslims in the ~ and Finance DlJpal·tment. 26T7. 
Appointment of Sikhs in the --. 1260. 
Temporary services of certain clerks in the --, 2MIO. 

OOMMERCIAL AlIDIT-
- Question re lack IJf Sikhs in the $taff of the Director, -' -. 1261. 

COMMEUCL\L INTELLIGENCE AND STATISTICr)--
Damand for GI'&.nt. 1707. 

(10MMBRCIAL IS"TERESTS-
Question re l'flpresentation of Indian -- on the Railway Rates Inquity . 

Committee. 2112. . . 

COMMISSION (8)--
'Grant to Indian!!' of short serviCe - in the Roy ... l Air Force. 1101. 
Hiatoric:al Records --, 341-42. . 

. Memb(,rB l'f the Historical' Recorda -. M-M, 
Programme ot the Indian Labour --, MS. 



COMMISSIONS-CQlltd. 
Publico.ti.)O of Simon --'s Report. 2177. 
Rules forthc appointment of the Historical e o ~ --.• mI. 
Senior -- in the Indian Territorial Force. 813. 
t not ~ ( n for the Indian Labour --. 346. 

Supply to research Institutions of Records of the HistoricllilRecoru 
-.99. 

l;nderwriting -- paid for floatation of recent "t:erling loan. 1637. 

COMMI8SI(IN}m MEDICAL OFFICERS-
Question 'r'; !lJ'l1nf of a grs:tuity totemp'orary --. ;}Ul-e2. 

COMMISSION : ~ (S)-
Question 1'{'-

A,,'poilltment of Trade -. 2204. 
-- of Medical Qualifications in India. 93. 
F.m'ployment of Muslims in offices under the --, Ajmer.i1(entua. 

]77':. 
N umoer of Members ofvarioul (,'ODimunitiea employp,d in tile offices 

under the --, Ajmer-Merwara. 1776·77. 

COMMIHSIONEU OF INCOME·TAX-
Quelltion j'f; petitions from Sind submitted to the --c-" Bom_, PreBi· 

df'ncy. 128-29. 

COMMJTTEE(S)-
l';lection of It. Member to the Standing -- for Roada. !lM, J8IlI, 1810. 
Election of }rembers for the Select --' on the Amendmellt of StaUing 
'OJ·lllll'''. 722. 

'EltlctioD ef JI'8lDberB 10 the - on Public AooouDtII. 11B, leeo-os, 1881. 
Election of Members to the Standing -- on ,Pilgrim. to the Redjar. 

1802 .. ~  2123-'., 2226. 
Election of the Standing Finance -- for RailwaYIJ. 1121. 
Motion to reduce Demand for "Railway Board" ~ reofganiww.n of tla& 

Central Advisory Council for Railways and of Local AdVisory -. 
951·6&. 

Question ~-
Accounts of the Shamlat -. 1650. 
Administration of Pushkar by the Shamlat --. 1640. 
Advll!ory - -' of the North Western Railway. 39·41. 
Di"cllIIsiQn of the Annual Report of the PuWic Accounts --. ]1198. 
Election of Government officers to municipal --. J946. 
Evirjc.r:I!e ,·t!corded by the Primary Education -- ]64'8-49. 
Expendit·.l"t' incurred on --. 50. 
Haj .- in India. 61. 
Joint Parliamentary -- on Indian aftairs. 79. 
eetin~ of Pro\'im:ial ~ (  -- of the Indian Territorial Foree. 
813-14, 

Minute of Dill!ent 'written by Dr. Suhr&wuc1,. toO the Report of the-
Indian Central - .. ,661. 



u' 
COMMITT,E£(S)-(·ontd. 

.... 

Question f'e-contl!. 
Nonot:I(·ial advisory - .. for Rigalpur Cantonmentauthol'ities. !203-

01. 
~~ote of d;bstmt to the Heport of the -- written by Dr. A. Suhra.wardy. 

177:;. 
Postal Inquir} -- a.nd its recommenda.tions. 211:1Q. 
Recommendations of the Civil Justice --. 1'1 . 
lte('omwen(llltions of the Hartog --. 44. 
Hf'('ommendations of the Indian Cinematograph -- 60-61. 
1t.-·p0rL ofLhe Raj Inquiry --. 289-00. 
H"pol·t of the Indian Central --.' 560-61. 
Remuneration of Members appointed to --. 56S'()9. 
Hepres(!ut.a.l.ion of Indian, Commercial i,nterests on the Railway ~tel 

Ir.qlliJ'Y -'--. 2112. . . ' 
Welfare -- and the Bengal and North'Western Railwnymeu's AssoCia-

tion. 2610. 
Report of the Public Accounts ---

Consideration postponed. 2736. 
1t1~~nlllti n re report of the Indian Road Development --, 405-21. 

~ l  I.tIOT-: 
SN: i'Uiot(s)". 

UOMMU NICA TIONS-:-
Motion to _reduce ~ n  for i'ltaiIway Boa.rd" ,.e non-development of 

railway' -- in Orissa. 960-51. 
Question rf' free -- on postal lIervice by ,roploy,eelof the ~t ~  
~- . . 

COM'M17NIST(S)-
Question 1'" .- prosecuted in India since 1910. 8. 

COMMVNITY <I E 8)--
Queltion 1Y-

( l ~ i tion of -- for appointment in the se i t ~  ~-3  
ExtenFlion of the Wakf Act to the Borah --. ~1 l 
")lnjority" and "Minority" --. SIS. . 
\lIlio .. ity and. minority -- in Burma and North West Frontier Pro-

vince. 1638: 
NmoliE'r of Members of each -- in different ranks of the Army. 2311-

12 . 
. NIIJlItJ('f of Members of each -- in each grade of the oft\ce of the 

Accountant General, Madras. 2101-02. 
Number of Members of each -- in the different 81 a.rlee d the Secre-

tar;ai:. 2101. 
Numher of Members of various -- employed in t.he offices under the 

Commissioner, Ajmer-Merwara. 1'176-77. 
Number of Members of various -- in certain Railway Ofticel!. 88'1. 
Percf'Tltage of minority -' - in the ministerial staff of the Department 

of Education, Hea.lth and Lands. 2201-02. 
l'repcn'lderance of one - in certain services. 2584. 

~t tion of pOllts for minority -- in tlle1lailway OJearipg Aoc.()untl 
Office. 1081. 

• 
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COMMlTTED VALUE OF PEN,SIONS-
DelJland for Excess Grant for 1927-28. 2737. 

Demand for Grant. 1713. 
Dew8f1d for Supplementary Grant. 7[j8. 

-COMPANY(IES)-
QU6stion re-
Indi:u: armoured car --. 66. , " , 
~u se of business of the Delhi Electrio Supply and Tr/l.ctlOll --
I,y the Delhi Municipality (or the Government of IlIdin). 2314, 2315. 

-COMPANIES (AMENDMENT) BILL-
S.'e "Indian -" under "BiU(s)", 

«t(JMPANIES AND INDIAN STATES' SHARE OF SURPLUS PROFITS 
. AND NET EARNINGS (RAILWAYS)-
Demand for Grant. 1083. 

~ - D RAILWAYS-
See "Railway(s)". 

'CO'MPARTMENT(S)- , 
Motion to reduce Demand for "Railway Board" re policy of reservation 
01 - as "for Europeans". 1024-25. 
Question "('-
Abolition of servanlia' - on State l\ailw&ys. 11'7. 
Provision of latrines in Servants' - ,on RailwaY". 1'784. 

-COMPASSION ATP: ALLOWANCE(S)-
See "Allowance(s)". 

-()OMPENSATION(S)-
Que&tioll f"t-
--for certain Assistant Surgeons retrenchea. 1869·'70. 
---for injury for apprentices of the Kharagpur raihr,,), WOrlnh0PB, 

~! •. 

-<::c..'MPENSATORY ALLOWANCE-
Question re - in the Telegraph ' Department. 1300. 

- ~ ( 
Queption rl· 
----- ~ nst -the n ~e  of the Government of r adia Prcsa, Delbi. 
IB61-62. 

---by a member of the Deota.li Cantonment Board, 905-06. 

1('OMPOSlTOR(S)-
-Question re-
Ps.y of - andclerb in the East Indian Railway Prass. 2088, 
Ra.res paid to - ip e t in ~  2087. . 
Reversion toremporally appointment. of certain --ift the East 
,·In.Han Railway Pr8lll. 2089. "  , 
Salaries of - in Government of India Prelses. 2321 . 

• 
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(10NCESSION(S)-
nest o ~ ,·e·--
-.- to clerks for female dependants travelling with them. 1613. 
-- to Government servants who served in the Great War. tl61-62. 
-- under the Simla Allowance Code. 1608. 
Hmlway -- of employees of the East Indian Railway Press. 2089. 
Hdusal of railway -- for the Kumbh Mela. 126·27. 

CONnON ATION-

66 

Question re -- of break in service· of certain temporary employees. 
2594. 

CONFERENCE(S)-
~tioll "/!-

-- of Asiatic Workers. 69-70. 
-- on opium. 9. 
OmIt of the Indian Deputation to the Universal Postal --. 1298. . 
Delegates nominated for the 14th International I,abour --. 1793-94. 
Questionnaire of the International (Maritime) Lauour --. 2111. 
Railway -- lipeeches. 5. 
Recommendations of the Medical -- in 1928. 60. 
Report of the -- on Dominion and Merchant Shipping Legislation. 

1092. 
Representation of Sind at th!l Round Table --. :-l8. 
Representatives for the Round Table --. 68. 
Representatives sent to International --. 346. 
Hound Table --. 362. 
el~ tion of delegates for the 14th session of the International Labour 
-. 1794-96. 

CONGESTION-
Question i'C -- of Delhi City. 99. 

CONGRESS(ES)-
Question rc-

International - on Mental Hygiene. 897. 
Resolution paflRed at the Trade Union --. at Jharia. 2612. 
Resolution passed by the East African National -- at Nairobi. 320. 

CONGHESSMEN-
Question re assurance given in the House of Commons re the Government 

of India's attitude towards Mahatma Gandhi and --. 2663-64. 

CONN AUGHT PLACE-
Question re New Delhi - Booking Office. 2214-15, 2317. 

CONSPIRACY CASE-
Question re-

Affection with pyorrhms of Mr. Muzaffar Ahmad, nn Rccufled in the 
Meerut --. 2106-0'7. 

Ill-health of Mr. Muzaffar Ahmad, an accused in tbe Meerut --. 2107-
08. 
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CONSTITUENOIES- • I 
Question re election to the Legislatures of Muslims ~o  mixed and 

general --. 816-17. 

CONSULAR Ol"FICE(S)-
Question (~ --. 322-23. 

CONTRACT(S)-
Question re-

Building -- in New Delhi. 325-26. 
-- for carriage of mail between Pathankot and Dalhousie. 1290. 
-- for copying protraits of the King and Queen. 2606. 
-- for firewood for the Army. 327. 
-- for firewood in the Delhi Brigade Area. 327. 
-- for hired transport in the Delhi Brigade Area. 2199. 
-- for loading and unloading goods 011 the North Western Railway. 

333-34. 
--' for sale of ice and aerated water on Railways. 2200. 
-- for supplies to Army Canteens. 326-27. 
-- for the purchase of stores for Akbar's tomb at Sikandra. 1950. 
-- in the Indian Army Servkoe Corps in the Delhi Independent 

Brigade Area. 2198. 
-- made by the Army Service Corps. 2198. 
-- with the Imperial Bank of India. 112. 
Extension of -- with the Clive Motor Transport Company. 1290. 
Tenderers for the firewood -- in the Delhi Independent Brigade Area. 

2189. 
Termination of -- of certain Company-managed Railways. 1941-42. 

CONTRACTOR(S)-
Question re-
-- in the Delhi Brigade Area. 327. 
Military -. 2312. 

CONTRACTS, DIRECTOR OF-
Question re purchases made by the --. 1791-92. 

CONTROLLER OF PRINTINO-
Question rp memorial from the ministerial staff in Calcutta under the' 
-.65. 

CONTROLLER OF' RAILWAY ACCOUNTS-
Question re appointment of Muslims in the office of t.he 436-36. 

CONVENTION (S)-
Motion to reduce Demand for "Railway Board" re re-examination of the' 
-- of the separation of Railway Finance from General Finance. 884-
93, 912-44. 

Question r(; draft International -- on the treatment of foreigners. 2294-
96. 

CO-OPERATIVE SOCIETIES-
Question re rebates for --. 97. 



INDEX TO LEGISLATIVE A!'!;E.'rI.IlLY DEBATES. 57 

CO-OPERATIVE STORES-
Question Te -- at Cawnpore. 1786. 

COPYISTS-
Question re recruitment of - in the Military Accouutnnt General'a 

Office through the Public Servioe Commission. 2203. 

CORPS-
Question re-

Contracts in the Indian Army Service -- in the Delhi Independent 
Brigade Area. 2198. 

Contracts made by the Army e i~e --. 2198. 

CORRESPONDENCE(S)-
Question re -- between the Secretary of State and the Government of 

India on certain matters. 2698-99. 

COSGRAVE, MR. W. A.-
Indian Finance Bill-

Motion to pass. 2387. 

COTTON DUTY-
Sec "Duty(ies)". 

COTTON MILLS-
Question 1·('.-

Finances of Bombay --. 688. 
Over-capitalisation of the Bombay --. 687-88. 
Trade depression in --. 686. 

COTTON PIECEGOODS-
Question re Mr. Hardy's report on -- duties. 686-86. 

COTTON TEXTILE INDUSTRY (PROTECTION) BILL-
See "Bill (s)" . 

COTTON YARN-
Question re enhancement of duty on imported --. 686-87. 

COUNCIL HOUSE-
Question rr use of stucco in the faoe work of the attic storey of the Council 

House. 1872. 

COUNCIL OF STATE-
Demand for Grant. 1702. 

COUNSEL-
Question r(, appearance of -- in Revenue Commissbners' Courts in the 

North We!!t Frontier Province. 1604-06. 
COURT(S)-

Question re-
Appearance of Counsel in Revenue Commissioners' -- in the North 

West Frontier Province. 1 ~  
Establishment of a circuit -- at Delhi. 27. 

F 2 
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COVRT(S), INDIAN-
Question re pra.ctice in Burma by Advocates of --. 664". 

COURT-FEES (AMENDMENT) BILL-
See "Bill (s)" , 

COVENANTED NURSING ~ -
Question 1'e appointment of -- 10 the British Family HCll'pital, Chak· 

rata, 1867-88. 

COVENANTED OFFICERS- , . 
Question re pay of -- and locally recruited officers of the Rallway Slg. 

nals Department. 1785·86, 

COW(S)-
Question re breeding centres for --. 1646. 
Resolution r('. slaughter of milch --, 203:36, 

COX'S BAZAR-
Question 1'('.-

Carriage of mails to --, 430, 
Conveyance of the post from Chittagong to --, 100, 

CRAWFORD, COLONEL J. D.-
G1!neral Budget-General DiscuBsion. 1327. 
Indian Finance Bill-

Motion to pass. 2365, 2366-67. 
Motion for Adjournment re arrest and conviction of Sardar Vallabhbhai 

Patel. 1533. 
Motion to reduce Demand for-

"Army Department" ,'('-
Military policy of the Government. 1417, 1429, 1440, 1444-tH, 1469. 

"Finance Department" re-
Retrenchment throughout the administration,· If)C)S. 

"North West Frontier Province" re-
Introduction of reforms in the North West Frolltier Province on the 

lines of the major provinces of Indio.. 1557. 
"Railway Board" re-

Dacca-Aricha Railway project. 1003. 
Larger employment of Mussalmans. 986-87. 
R.a.cial disorimination. 1043. 

Oath of Office. 3. 
Question re-

Abolition of servants' compartments on State Railways. 117. 
Cash on Delivery System. 488. 
Hate of interest paya.ble on State Railwa.y Provident Fund Balances. 

124. 
(~ stion (Supplementary) re-

PORtage on Air Mail letters to Great Britain. 121·22. 
Telegram from His Excellency the Viceroy re police arrangements in 

the galleriel! of the Assembly Chamber. 404. 
Resolution re-

Present system of education in IDdia. 606-07, 514, 
Slaughter'of milch <iowa. 996-18. 
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CRERAR, THE HONOURABLE SIR JAMES-· 
Amendment of Standing Orders-

Motion for leave to amend. 624-26. 
Motion to refer to Select Committee. 626. 
Presentation of the Report of Select Committee. 1300. 

Arya Marriage Validation Bill-
Motions to refer to Select Committee and to circulate. 243-44. 

Motion for Adjournment re.-
Arrest and conviction of Sardar Vallabhbhai Pat"l. 1468, 11)22-21), 11)39. 
Collision between the police and the public at Rangoon. 2218, 2219. 

Motion to redu(:e Demand for-
"Executive Council" re-

Irresponsible nature of the Executive Council. 1402-03. 
"Home Department" re-

Policy of Government 1'C political prilOners and their treatment. 
1470, 1490-92. 

Rellolution re-
Attempt to wreck the Viceroy's train. 82. 
Present system of education in India. 518, 540. 
Slaughter of milch cows. 231-32. 

Special Marriage (Amendment) Bill-
Motion to consider as passed by the Council of State. 1365. 

Special Marriage (Amendment) Bill-(Mr. M. R. Jayakar's)--
Motion to refer .0 Select Committee. 656. 

Statement by Mr. President reo protection of the Assembly ~ e  and 
its precincts. 3. . 

. Stll.tement of Business by --. 23'1, 348, 475, 631-32. 843-.14, 1414, 1716. 
1120-21, 2023-24. 

CREW(R)--
QlIelltion 1'(>-

Hours of duty of -- and compassionate allowance for accidents.' 1774. 
Hours of work of -- and grant of compassionate allowance in caFle 

of accident. 2666. 
Houso accommodation for -- officers. 1774. 

CREW SYSTEM-
Question r('-

"-. 2666, 
-- of ticket checking on the East Indian Railway. 17'14. 

Statement (laid on the table) by the Honourable Sir Georgl'l Rainy re 
the Report on the - of Ticket Checking and Collecting. 134-61. 

CROSTHWAITE, MR. H.S.---
Oath of Office. 3. 

CROYDON-
Question re time of air journey from Calcutta to ---. 120. 

CUNNINGHAM, MR. A. i1;-
Question re special recruitment of -- to the East Indian Railway 

office. 2098. 
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CURRENCY-
Demand for Grant. 1708. 
Question re. contraction and expansion of --. 1109-18. 

CURRENCY NOTE PRESS-
Demand for Grant for Capital Outlay on --. 1719. 
Demand for Supplementary Grant for Capital Outlay on --. 766. 

CURRENCY Olt'FICE-
Question re-

Pay of non-gazetted staff of the --, Lahore. 79-80. 
Pay of staff of -. 1861. 

. Resolution re --. 201-02. 

CUSTOMERS-
Motion to reduce Demand for "Railway Board" re relations of railways 

with their --. 944-48. 

CUSTOMS-
Demand for Grant. 1669. 
Demand for Supplementary Grant. 748. 
Motion to reduce Demand for-

"--" re-
Cutting down a lump sum of li per cent. to balance the Budget. 1669· 

73. 
Importation of adulterated articles for human conaumpt,ion. lli8O-8fl 
Inadequate representation of Muslims in the - Service. 1578-80. 

Question r" appointment of an Indian as Chemical Examiner for -- and 
Excise, Calcutta. 1299-1800. 

CUSTOMS DEPARTMENT-
Question re-

Appointments in the --, Karachi. 102. 
Leave pay of peons in the Income-tax Department and --- o.t Karachi. 

103. 

CUSTOMS DUTIES-
Question rf' adj u8tment of -- between the Government (If India and 

Indian Statl!s. 2177. 

CUSTOMS SERVICE-
Motion to reduce Demand for "Customs" re inadt'quate representation 

of Muslims in the --. 1&78-80. 

D 
DACCA-

Question re-
Abolition of the Range Office at --. 692-ml. 
Boat hire of postmen in the -_. district. 691-9i. 
Communal riot at --. 1021-23. 
- Aricha Railway. 48. 
Residence and Office of the Superintendent of Post Ofticetl, -- Division. 

693-94. 
Riots in --. 672-73. 

Statement laid on the table by the Honourable. Sir George Rainy re the 
- Aricha Railway Project. 712-27. 
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DACCA ARICHA RAILWAY-
See "Hailway(s)". 

DAKHAN, KHAN BAHADVR W. M. P. GHULAM KADIR .I0fAN-
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Election of -- to the Standing Finance Committee for Railways. 1163. 

DALAL, DR. R. D.-
Oath of Office. 1203. 

DALHOUSIE-
Question re-

Arrangements made for transport of military men hetwecn Patbankot 
and -- liince January 1930. 1290. 

Contract for the carriage of mail between Pathankot and --. 1290. 
Tenders for carriage of mails between Pathankot nnd --. 1291. 

DALHOUSIE CANTONMENT-
Question 1'(; levy of a professional tax in --. 1881. 

DALlS-
Question 1'1' acceptance of -- by the Superintend/lOt, Deputy Commis· 

sioner's Office, Delhi. 2697. 

DANGEROUS DRUGS BILL-
See "Bi1l(s)". 

DAS, M.R. B.--
Arya Marriage Validation Bill-

Motions to refer to Seleot Committee and to circulate. 247, 246. 
Code of Criminal Procedure (Amendment) Bill (Amendrnent of section 

562)-
Motion t,o refer to Select Committee. 466. 

Cotton Textile Industry (Protection) Bill-
Motion to consider. 1728-37, 1807, 1836, 2422, 2436, 2461, 2486, 2467, 2493, 

2499,2608. 
Motion to consider clause 2. 2690. 
Motion to consider clause 3. 2714. 

Dangerous Drugs Bill-
Motion to consider. 622-23. 

Demand for Supplementary Grant in respect 0'-
"Appropriation from the Depreciation FundI! (RailwaYII). 482, 483. 
"Irrigation, Navigation, Embankment and Drainage Works". 748-49. 

Election of Members to the Standing Committee on Pilgrimage to the 
Hedj az. 1803, 1805. 

Election of -- to the Standing Committee for Roads. 1960. 
General Discussion of the General Budget. 1217, 1242, 1244, 1248-62. 
General Discussion of the Railway Budget. '771, 793-M. 
Hindu Widows' Hight 01 Inheritance Hill·--

Motion to consider. 166. 
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DAS, MR. B.-·cont.d. 
Imperial Bank of India (Amendment) Bill-

Motion to consider. 168-72, 177, 178, 182, 188. 
Indian Electricity (Amendment) Bill-

Motion to refer to Select Committee. 271-73, 274. 
Indian Finance Bill-

Motion to consider. 1904, 1911. 
Consideration of clause 7. 2144. 
Consideration of clauee 9. 2146. 
Consideration of Schedule I. 2164. 
Motion to pass. 2334. 

Indian Penal Code (Amendment) Bill-
Motion to circulate. 268-69, 270, 271. 

Indian Railways (Amendment) Bill-
Motion to consider. 1134. 

Indian Religious Pictures Trade Marks (Prevention) Bill-
Motion for leave to introduce. 276. 
Motions to refer to Select Committee and to circulat,!". 469-70, 471, 472. 

Inland Steam-Vessels (Amendment) Bill-
Motion" to consider. 264-66. 

Motion to redut'e Demand for-
"Army Department" rf>,--

Military policy of the Government. 1446. 
"Executive Council" re-

Irresponsible nature of the Executive Council. 13tH, 1393. 
"Finance Department" 1'e;- . 

Retrenchment throughout the administration. 1503, 1504, 1610. 
"Railwav Board" rf'-

Abolition of the additional post of Labour Member on tho Railway 

Board. 862. 
Failure of the Railway Board to settle labour proLlems and the 

Great Indian Peninsula Railway labour troubles. 949. 
Larger employment of Mussalmans. 983, 988. 
Non-development of railway communications in Orissa. {l60. 
Policy of Government recruitment to Acoounts"ancl Audit Department 

of Railways and how provincial quota is ne le(~te  958-69. 
Racial dilcrimination. 1034, 1076, 1077, 1079. . 
Reduction of rates and fares on the Bengal N ~ n  Rail,vay. 102f1-

27. 
Re-examination of the Convention of the ~e ll tion of Railway 

Finance from General Finance. 893, 929-35. . 
Removal of penal clauses from the agreements hy Company-managed 

Railways and their reintroduction. 965-57. 
Reorganisation 'of the Central Advisory Council for RailwllYs and of 

Local Advisory Committees. 961-62, 966. 
Point of order whether a question of policy can be discusscd by giving 

notice .of a lump cut exceeding Rs. 100. 847, 

Question re-
Accounts of collieries of the Bengal Nagpur Railway. ~  
Account!! of State Railway Collieries. 560. 
Allowances of Travelling Ticket Inspectort. 1103. 
Anti-Indian agitation by retired officials. 24. 
Anti-Indian propRganda by retired officials. til. 
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DAS, MR. B.-contd. 

Question f·e-contd. 

Appointment of a Trade Commissioner in East Africa. ~ : 1  
Appointment of an Indian as Managing Governor ~  the Imperlal Bank 

of India. 113. 
Appointment, of an Indian to officiate for Sir K. V. R'.'ddi m South 

Africa. 322. 
Appointment of an Indian Trade Commi.ssi.oner ~t : os ~  8-9. • 
Appointment of an Indian Trade CommIssIoner In certalll countrIes. 

323. 
Arrest of Messrs. Mohamed Nasir and B. C. Bose in Italy. 696. 
ssist n ~ rcndflred to the Kenya Deputation to London. 321-

Birth and Marriage Registers. 111'>-16. 
Bomb outrage to His Excelle.ucy the Viceroy's train. 332. 
Bomb plaeed in the iti~  MuseuUl by Mr. Frank Briggs. 895-96. 
Budget Estimates of Railways. 559. 
Child marriages in anticipation of the Child Man-iage ll(!straint Act. 

26-27. 
Consular Offices. 322-23. 
Contract with the Imperial Bank of India. 112. 
Control of Travelling Ticket J nspectors. 1102. 
Cost of the Kangra Valley Hailway Scheme. 553-54. 
DiscuRRion of the anllual Report of the Public ount~ Committee. 

1796. 
Discullsion of the East African question in the Legislative Assembly .. 

321-22. 
Enhancement of duty on imported cotton yarD. 686-87. 
Estimates for the Kangra Valley Railway Scheme. 551.1)5. 
Finances of Bombay cotton milla. 688. 
Hardships of handloom weavers. 688-89. 
Increased e:.:penditure anticipated for administering the Child Mar-

ri!-lge Restr'lint Act. 26. 
n i~n mernbns in the Central Board of the Imperial Bank of IndiJ3. . 

. ]H. 
Indilln Tr;.dc Commissioners. 11011. 
Irregularities of the Postmaster, Amritsar. 1103-04. 
J rregnhtritics of Travelling Ticket Inspectors. 1]02-03. 
Ka.ngra Valley Railway. 563. . 
I,081'10S on the Kangra Valley Railway Scheme. 654. 
Making the Child Marriage est ill~ Act knOWL. 25, 25-26. 
Minute of Dissent written by Dr. Suhl'Rwardy to the Report of the-

Indian Centra.! Committee. 561. 
MI'. Hnrdy's Report on cotton piace oo ~ duties. 681S-86. 
OWI'-('apitalisation of the Bombay cotton mills. 687-88. 
PricE'< of purehafle of the Bengal (I,ltd NOl'th ·Western Railway. ISl81. 
Promotic>n of Anglo-India.n Accounts Officers on the East Indian Rail-

way. )027·28. 
PI;ol!ec'u tiunl! under the Indian t~tes (l)rotec.tion aga.inst Disaffeotion)-
. Act. 55:1, 5£1S::-63. . 
Purchase of the business of the Dell:i Electric Supply and Traction 

Company hy the Delhi uni i :~llt  (or the Government of India). 
2314. 2315. 

Purchase price of the Assam Bengal Railway. l281. 
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VA!;, MR. B.-cantil. 
Question re-concld. 

Rates <'harged for salt to tradesmen of t.he Sambalpur district. 2315. 
Report of the Indian Central Committee. 560-61. 
e o~ts of thp. Statutory Commissio.'l Bnd thE' Indian Central Com. 
mittel'. ~~:n-32  

Rep·wt of the Tariff Board on Salt Manufa<:ture. 1087. 
Resolution pn.sscd by the East Afrie:m Nntionll.l Congress at Nairobi. 

320. 
Return to India of Sardar Ajit Singh. 1700-97. 
Sepal'ati In o! Railway and General :li'innnce. 1152-53. 
8t'ltUS of Indians in Tanganyika. 320. 
Telegraphic abbreviations. 112. 
Term!' of &cquisition by Government of certain railways. 12·80. 
'f"ade deprel!sion in cotton mills. e86. 
Treatment of political prisoners. 395-00. 

Question {Supplen.cntEilY) rc-
Apr)Ointment of covenanted nursing sisterll in the British Family Hos. 

pital, Chakrata. 1867·68. 
Appointment 01 Muslim Postal ll ~ ntell ents in the Madras Presi· 

dene\'. 702. 
oi~t ents oi Assistant Chief Controller of Stores and Chief Super· 

intendent. Indian Stol'es Department. 1792·93. • 
Birth and death rates in the tOVt"!ifl of Beawll.r and Ajmer. 691. 
Buildillg c(>utr8cts in New Delhi. 326. 
Delhi Electric Supply and Tra.ction Coru}lany (point of order that 

answers to questionE' should be given on thE' floor of the House). 
1639. 

DitJerence in price of electric current supplied to Government OIfticiale 
nnd pl'ivate individua.ls in New Delhi. 1640-41. 

ProsE'cution of Mr. Sen Gupta. 2 ~ l  
Pr08P('utions for disaffection against Indian States. 424, 428. 
Rem'uitIllcTit from provinces for fll'rvil'es under the Central Govern· 

llJE'ut. 2576· 76. 
Recruit'ment of thE' Emigration ~ nt MlI.lay States. 672. 
Remullcrll.tion of members appointfld to Committee. 568. 
Replacement of sai sleepers on the Bengal Nngpur Railway. 320. 
Report. of the Haj Inquiry Committee. 21:10. 
River n ~nts  490. 
Selection of de1p.!(atell for the 14th sE'flsion of the International Labour 

Conferenl'e. 1796. 
Systems of bega.r. 1086, 1087. 
Undue prol1or-tion of Civilian u ~ell in the Patna High Court. 1600. 
Utilillotilln of Viceregal Estate and other Government Houlles in Old 

Delhi. 28. 
Vi7.agapata.DI harbour .. 899. 

:Resolution re-
Enfranchisement of Indians in Ceylon. 611, 61'7 .. 
e i ~l Reacsl'ch. 578, 679, 5RO, 1181, IIS6. M7. 

Recruitment for the Indian Medical Sp,rvice. 302, 303. 
Report of the Indian Road Development Committee. 406-12, 417-19, 

421. 

Slnughtfll' of milch cows. 217. 218. 223, 227. 
Stipends of the members of the 0.1.rnlltk family. 200. 
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DAS, MR. B.-cQrtcld. 
Steel lndul'try (Protection) BiIl-

Motion tCJ refer to Select Committee. 743-44. 
Motion to amend clause 2. 1362-63. 

DAS, PANDIT NILAKANTHA-
Cotton Text\Le Industry (Protection) Bill-

Motio!} to c'llll!ider. 1729, 17W, 1835, 2560. 
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EIE'ction of Members to the Committee on Public Accounts. 1800·01, 
Ib02. 

Electil\lI of Memhel's to the Standing ( itt~e on Pilgrimage to the 
Hedjaz. 2123·24. 

Indian Finance BilI-
Motion to cl)lll'ider. 1898-1917. 
CronsidcraticID of clause 3. 2041-43, 2045-46. 
ComidcratioJ of clause 7. 2077. 
CI)n.sideratlOn of clause 9. 2146·47. 
Consideration of Schedule 1. 2159: 2165, 2169, 2241, 2242, 2243-46, 2i53 
ConsideratlC'n of Schedule II. 2265. 
Oonsidemtitm of Schedule III. 2276-77. 
M()ti('n to paf:ls. 2378, 2383. 

Motion to rcducE\ Demand for-
"Finance DE'partment" ,'e-

Hl'tJ'C'twhmen f• throughout the Rdministration. HIIO. 
"BRIt" j'e-

Abolition ol tht' salt-tax. 1679-80. 
Oath of Office. 1467. 
QlIc.4ioll ~ . 

Central Government offices loc!'l.ted at Calcutt.a. 2122-23. 
Classificatioll of clerks of the Central and Punjab Governments for 

thc u ~  of travelling aIlow3.nce. 21111. 
Classi1lcntiC'ln of quarters in New D~ i  2116-17. 
Connnught Plane Booking Office, New Delhi. 2317. 
Cost of Watch and Ward staff on Company·managed Railways. 2611. 
Delhi camp allowancE' admissible for attached offices. 2114-lIS. 
Doctors provided for Government of India staff in Simla and New 

Delhi. 211R· 20. 
Examinations held by the Public Service Commission. 2121-22. 
Expenditure from railway revenue on the Bamungachi shootinl case. 

2310. 
Future administration of the Bengul and North Western Ra.ilway. 

2610. 
House rent s.Jlowance for clerks rot provided with Government quar· 

ters in Nc-w Delhi. 2115-16. 
IndebtednesR of Government servants. 2~117-1  2318. 
lnstll.Ilation of 11.11 additional Ele(:tric point in "0" and "D" class 

quartt·rs in New Delhi. 2114. 
Liquidution of the Indarprast Stores. J,imited, Delhi. 2113-14. 
Passes for Inspectors, Railway Mail Service. 2179-80. 
Promotion of clerks in the Supply and Transport Oorps. 2113. 
Provision 01 a migratory school mo"ing between Simla and New Delhi. 

2121. 
Punishment inflicted on the accused in the Bhatni train collision. 

261:1. 
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DAS, PANDIT NILAKANTHA-contd. 

Question 1·f'-contd. 
Reckoning oi trade uniona aa public inlltitutiona. 2609-10. 
Recognition of unions by the railwaya 2611. 
Reductie.n of I:\taff of the Beadon Street Town u ~ ost OIRce, Calcutta. 

2178-70. 
ROBoluti·), passed at the Trade Union on l ~l s at Jharia. 2612. 

o t!~ e of Quarters and shopB in New Delhi. 2116.'-
Shortage ()f quarters in New Delhi. 2118. 
Standard of the laat Public Service Commission Examination for the 

first division in the Secretariat. 2123. 
Stutements promised in'reply to certnln quefltions. 2180-87. 
Supply of information previously asked for. 2 1 ~  26U13. 
Transfer of Supt'rintendents and Iuspectors of Post Offices. 2178. 
WeHare Committees and the Bengs.! and North Western Railway-

men's Associlltion. 2610. 
Question (Supplemt'ntary) re-

Percentage of minority communities in the ministerial staff of the De-
pnrtment of Education. Health and Lands. 2202. 

Rntcs charged for saIt to tradesmen ('Of the Sambalpur diatrict. 2315. 
Relations • ..,f the Government of India with Indian States. 2178. 
Waste of time caused by putting questiona ahout appointments,.,r 

pet·,y c1crds, etc'. 1700. 

DASH. M:p.. N. C.--
Questio/l re assifltance of Mint employees by 2589. 2&90. 

DEATH(S)-
Question rf. birth nnd -- rates in ':he town!! of Beawar and Ajmer. 690-

1)1. 

'DEBT(S)-
Queet:t)Il r6 proportion of the e i itl ! (~  -- of India 10 rupees held 

by Europeans. 1638.. 

DF.C'ENTRALl SATION-
Question re -- of the office of the Deputy A('countant-Genera.l, Tele-

graphs. Calcutta. 2604-0l'l . 

. D1~ FALCATION (S )-_. 
ue ti~ n 1'6 - - in the Assa.m Be,iglll Rllilwnv officea. 379-80. 

DEFECTIVE FYESIGHT-
Ref' "Eyuight". 

DEFERRED nEBATE8 BILL-
8el! "Aboliti.on of --" under "Bil1(s)". 

DEGREES-
Question re medical - in British ClIloniol!. 10). 
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Que!ltioll ft-
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"--nominated for the 14th International Labour Conference. 1793-
94. 
Selection of --for the 14th Session <>f the International Lab"ur 
ConfereflCf!. 1794-911, 

DELHI-·-
Demand for Grant. 1710. 
Dell1Etncl for' Supplem'Emtary Grant. 7bli. 

Question re-
Acceptance of da1is by the Superintendent, Deputy Oommissioner's 
office, --. 21197. 
Administrntion of the Anglo-Arabic ColleFe, '-, 1284. 
AirMail Sf'l'vicr. between Karanhi and --. n. 
Air Mail ;:;('rvicf' to --. 411. 
AllegationI'! against Lala RatanLal,-formerly Headmallter of the 
Government High School, --. 1278. 
Appomtment of 0. junior clerk a.s Sllperintt'ndeIJt, Reformatory School, 
--. 2596. 

Appointment cf R Muslim as hel1dmA.!ltcr of the Government High 
~ o(  _. -. 2103. 
Appointment of Indian offieers ;n the office of the Deputy Commis-
sioner, ---. 21196. 
AJlpointment of Mr. Harrer to the Public Wcrks Department, --, 
2571. 
Appointment of Muslim engineers in the ---Public Works De ~l t

ment. ~31ti  

Appoi-ntmrnt of Muslim teachers in the o e n~ent Industrial School, 
--. 2106. . 

Appointment d the Principal of the Anglo-.-\rnbic College, --. 1284-
85. 

Appoinhne.lts ond promotions in the Deruty Commissioner's dffice, 
---. 21197. 
BUB l!erYICe between New and n!~ --. 44, 100. 
Complaints against the Manager of the Gcvernment of India Press, 
--. J8tH-fi2. 

Congestion ... f _. eity. 99. 
('ontmet for hirt'd transport in the ---Brigade Area. 2199. 
C()Ilt.raetR for firewood in the --Brigade Area. 327. 
Contracts in the Indian Army Service Corps in the --Independent 
BI'igalle A rea. 2198. 
Contractors in the --Brigade .A1'I'a. 32i. 
Cost oC smnll and large reroplanes Crom Karachi to --and Calcutt!!.. 
119. 
Delay in the ~ ent of salaries of teachers in the Anglo-Arabic Col-
lege, --. 1285. 
--MuniTdpality. 78, 
Duties ill ---of the Superintendent "f the Wireless Office. 1610-11. 
E!!tnblishment of a circuit court at --. 2'i, 
Exce!lRivl' hours of work in the Go"ernment of India Press, --. 1861. 
~ en itul e 1m' the migration to ---or-of II. portion of the Wireless 
Branch of the Q:ffiCt' of the Dirf!Otor-Oenel'al of Poste and Tele-
graphs. 1609-10. 
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DEI,HI-contd. 
Question '/,e-('olltd. 

Extension of -- city. 46. 
t;rant of an allowance to postmen in -- for delivery of foreign mails. 

64. 
Grants snnct.ioned for Local Bodies in --. 1699. 
Holidays in the Government of ILdia Press, --. 2608. 
IRsue of tender in the -- Brigade Area. 228. 
I".l.te hOl.l'!! at the Government of Jut/in Presl!. --. 2608. 
I.iquidatic'n of thc, Indarprast Stores, Limited, --. 2il3-14. 
Mail route htween Nagpur and --, 7lfi. 
Memorials from thE' clerical staff of the Deputy Oommissioner's Office, 

2597'('8. 
Pay of police inspectors in --. 2 ~ 2  
el n n~ cndre of the Public Works Department, --. 61-52. 

Purchase of the business of the .... - Electri(: Supply and Traction 
Compuny by the -- Municip"lity (,,)}, the Government of India). 
2:11 t. 2315. 

QUllliflcatiolls of thtl Headmaster, Government Industrial School, --. 
21 ~  

Rents of Government quarters in Simlll and --. 336-37. 
RepresAlltatil.n of the Arya Samaj in the -- University. 2812. 
Hules for leave and promotion of the staff of the Anglo-Arabic Col-

lege, --. 1284. 
SaIegunl'diilf,l 01 Muslim claims in the -- Public Works Department. 

23H3·17. 
"Satta" [(ambling in --. 704. 
Speeding up the Grand Trunk Exp"C'sa ht'tween Madras and --. 7111. 
Staff of the Government High Scboo!, --. 2103-<M, 2106. 
BupC'rlDtendent of Education for -- and Ajmer-Merwara. 671. 
Supply (\f hired transport in the .-- Brigade Area. 328. 
Tenden; fol' tbe fire-wood contracts in the -- Independent Brigade-

Area. ;)199. 
Time saved by the inauguration of the Air Mao Service to --. 122. 
Transfer to --- of the records of the Army Department. 2591. 
Unsuit:\b:e site for quarters at Pabal'gaui. --. 72. 
Utilisation Clf Viceregal Estate and other GO\'emment Houses in Old 
--. 27-i8. 

Withholdil1g in the -- Telegraph Office (·f a telegram about the-
SIuda Act. 2315·16. 

X-Ray t"patmr-,nL at the Lady H·mHnge Hospital, --. 1870. 
See nlso "New Delhi". 

DELHI BRWADE AREA-
See "Brignde Area". 

DEl.HI CAMP ~ -
Qllestit;n rt: -- admissible for attached offices. 2114-16. 

DELHI CAPITAL OUTLAY-
Demand for Supplementary Grant. 750. 

DELHI ELECTRIC SUPPLY AND TRACTION' OOMPANY-
Q . .. lle8tl( n re-
-. HI39-40. 

Sale by Gove1'llment of plant Rnd E'lectricity to 't'he --. 486_ 
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DELHI MANIFESTO-
u~!! ( n 'N' correspondence rc --of Indian leaders. 10. 

DELHI ~ -

Question j'e l l~ of electricity to the --. ~-  

DELHI MtiSEFM-
Question Tf1-
Exhibits in the ---of archroology, 1940. 
Staff of the - of arch reo logy. 1948-49. 

DELHI, NEW CAPITAL AT-
Demand for Gr&nt, 1713. 

DELHI ( ~ 

Question re-
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Appointment of Muslims in the oflwe of the Industrial Surveyor, --
M7. 
EducaticlO of the sons of Indian soldiers in the South East Punjab !md 
---, ~ -: 7  

Remission of land revenue and taquan' in the --. ISiR. 

DELIVERY, SYSTEM, CASH ON-
QueRtion j',' the --. 4BB. 

DEMANDS FOR EXCESS GRANTS FOR Hl27-2B.-OENERAL BUDGET-
Administratic'll of Justice. 2736. 
o ut~  ,alne of Pensions. 2737. 
Geneml Admillir;tration --is ell lu~oll i  2736. 
Judi an P(l!lts amI Telegraphs Depitrtment. 2nt7. 
Loans nnd AdvRIIces Bearing Interest. 27~7  

l\i;HIOdhneolls Adj ustments between Central and Provincial Govera-
ment. 2737. 

Refunds. 27:'17. 

DEMANDR pon I:X('ESS GRANTS FOR 1927·2R--RAILWAY BUDGET-
Arproprill tJl)n from Depreciation ·fund. 2737. 
OltpitlLl StratE:gie LineB. 273B. 
New Construct.ions. 2738. 
Open Line Works. 2738. 
Re;;'enufl--Stmtegic Lines. 2738. 
Working ExpenBes-Administration. 27:';7. 

DEMANDS FOn GRANTS-GENERAL BFDOET--
Administration of Justice. 1704. 
Agriculture. 1707. 
Ajmer-Merwnra. 1710. 
Andamnn and Nicobar Islands. 1710. 
Al'ch .. ol(o~:  1706. 
Army Department. 1414. 
Audit. 17[,·1. 
A vintion. 1707. 
Hlilurhistan. 17]0. 
BotanifJal Survey. 1705. 
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DEMANDS FOR GRANTS-GENERAL BUDGET-contd. 
Cl.I.pltll.l Outlay 011 CUlTency Note !)r6IBs. 1712. 
Capital Outlay on Lighthouses and LightahiI·S. 1712. 
Capital Outluy on Seourity Printing. 1711. 
Capitll.l Outlay on Vizagapatam Harbour 1712. 
Censlls. 1707. 
Central Beard of Revenue. 1704. 
Central India. 1710. 
Civil Veterinary Servioes. 1707. 
Civil Works. 1'i09. 
Commerce Department. 1703. 
Commercial IIlte:Iigence Ilnd Statistics. 1707. 
Commuteu Value of Pensions. 1713. 
C'OUIlcil d State. 1702. 
CUl'l'ency. li08.' 
Custom'3. ]:'69. 
Delhi. 1710. 
Department 0' Education, Health Rnd Lands. 1703. 
Department of Industries and Labour. 1700. 
Education. 1700. • 
Emigra ti -n-- Ex ternal. 1707. 
Emigl'll tinn-Internal. 1708. 
Executive Council. 1370. 
Expenditul'c in Fngland-High Commissioner fOT India. 1711. 
Expendihn'c in England--Secretary of State for India. 1711. 
Finanec DE'partment. 1493. 
Foreign and Political Department. 1702. 
Forcst. 1689. 
Forest Capital Outlay. 1711. 
Gculogical Sun·ey. 1705. 
Hnne Department, 1469. 
Hyderabad. 1711. 
Indian PORts and TelegraphlB. 1712. 
Indian Posts Ilnd Telegraphs Departmeut (including Working Expenses). 

17(11. 
Indian to e~ Department. 1708. 
Indo-Europer.n Te!egrllph Department (includirig Working Expenses), 

HOI. 
Indo-European Telegraphs. 1712. 
Industries. 1707. 
Interest Free Advances. 1713. 
Interest on Debt and Reduction or A';'('idnnce of Debt. 1701. 
Intere"lt on MisC:fJl&neou9 Obligations. 1702. 
Iniga tion. 1712. 
Irriga.tion (including Working Expenses), Nllvigation, Emba.nkment and 

Dra.inage Works. 169!) • 
• loint Stock Companies. 1708. 
Legislative Assembly and Legislative AI!8embly Department. 1702. 
Legislative Department. 1703. 
Lighthoulles and Lightships. 17011. 
LORJ:lJllnd D(~e  bearing Interest 1'713. 
Medical Services. 1706. 
Meteorology. 1705. 
Mines. 1700. 
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D ~ D  FOR GRANTS-GENERAL BUDGET-Nntrl./. 
Mmt. 17(1). 
Miscellaneous. li09. 
Miscellalloous Departments. 1708. 
New Capital at Dflhi. 1713. 

North WeRt Fronticr Province. 1547. 
Opium. 1688. 
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Other Scientific Departments. 1700. 

Pnyments to Provincial Governmenta on account of Administration of 
Agency ~u e :ts  1 ~  

Police. 1701. 
Ports and Pilotage. 1704. 
Public Health. 1706. 

Public Service Commission. 1703. 
Rajputana. 1710. 

Refunds. 1709. 
Salt. l6il!. 
Separation .)f Accounts from Audit. 170:l. 

Staff. Houlleho)d and Allowances of the Governor-General. 1702. 
Stamps. 1680. 
Stationery and Printing. 1709. 
Superannuation Allowances and Pensiolls. 1701l. 
SUl'vey of Indio.. 1706. 
Taxe" and IncoDle. 1652. 
Zoological Sun·ey. 1706. 

DEMANDS pon GUANTS-RAILWAY BUDGET--
Appropriati(.n from Depreciation FWld. 1088. 
Appropriation to t.he Reserve Fund. 1084. 
Audit. ]083. . 

Companies and I;uiian State8' Share of Surplus Profits and net Earning8. 
1083. 
1118pe('tion. 1082. 
Miscellaneou8. 1054. 
New Conlltruc·tion. 1084. 
New Construction and Open Line Works (Strategic Linea). 1084. 
Open Line8 W ork8. 1084. 
Railway Roard. 847. 

Working Expem1es: Administration. 1083. 
Working Expenflelll a.nd Miscellaneolls (Strategic Linea). 1084. 

Working I';xpensell: Repairs and Maintenance and Operation. 1083. 

DEMANDS FOR an ANTS-MOTIONS FOR UEDUCTION-GENERAL 
BUDGET-
Army DepllTtment-
Military policy of the Government. l 1 ~  

Customl!-
Cutting d('wn a lump aum of five per cent. to balance the Budget. 
1569-73. 
Importat: •. n C'f adulterated articles for human consumption. 1580-86. 
Inlldequate reprellentatiQIl of MU8lim8 in the CU8tom .. Service. U73-
1:'0. 

l e uti~e Council-
Irre8Pon8ible nature of the Executive Council. 1370-1411. 
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DEMANDS FOR GRANTS-MOTIONS FOR REDUCTION-UENERAL 
BUDGET-co,ttd . 
. Fint.nce Departm(lJlt-

HetrenchDlent t l ou~ out the adminietrati'l!l. 1493-1618, IM3-46. 
}<''>l'",st-

Revision of the Indian Forest Act, fewest development and the policy 
in ita relation to agriculture. 161;{HI::. 

Home Depnrtment-
Pohcy of Government regarding political priMmers and their treat-

ment. 1469-93. 
Irriga:ion (including Working Expel1sN'), Navigation, Embankment lUlel 
Drainage Works-

FaTT'.il.e Fund, famine protection and irrigation. 1696-]700. 
Government's embankment policy. 1':'00-01. 

North W f'lIt Frontier Province-
. lntrodu(·t.iln of reforms in the Nilrth W(!st P'1'(.ntier Province on the-

lincs of the major provinces of n~i  Ib4i·6S. 
Opium-

C'hfll,king the consumption of opium Rnd opium smoking. 1688.89. 
Salt;-.:-

Ah(llition of the salt· tax. 1678-K7. 
Damage done by the Khewri salt n1i.nes to thp- neighbouring fields. and 

the Jhelum District Board prop'H'ly. HIQ7-8B. 
Taxes on Inc·ome-

Cutting do\m a lump sum of five per ccnt. to balance the Budget. 
165.1-72. 

Grievances of Income-tax office ·estl.Lblishments. 1672-75. 
Income·tux administration in Bengal. 1676-77. 

DEMANDS FOR GUANTS-MOTIONS FOR REDUCTION-RAILWAY 
. BUDGt:T-

" . 
Railway Board-

Abolition of the additional post of Labeyr ME'mber on the Railway 
Board t!49-8i1. 

Dan:l-Aricha Railway project. 1002-20. 
Desirability of Btate . Railways rlmning ateamer lervioe between 

important pointe ill the railway system.!MH002. 
Dispiacement nf n~lo- n illns and Domi(·jkdEuropean8 on the 

vari(.us ~il :t s  884. 
Failure of the· Railwa-y Board to ~tt o JllbC'ur problema and the Great 

Indian }'EninauJo. Railway la.bollr troubles. 949. 
Indinnisatioll of the staff of railwll.VIl. 948-41>. 
Larger t:mpJoyment of MUl8aln)ans. 9li9-66, 007·98. 
Non-development of railway communi(,Ations ill Orillsa. 9f1O..lIl. 
Policy of Government recruitment to Accounts and Audit Department 

of Re.ilwo.ys nnd how provincial quota is neglected. 958-59. 
Policy of reservation of compartments as "for Europeans". l0i4-U. 
Racial discrimination. 1029-82. 
RE'cent revised rates of East Indian Uailwll,y wages. 848-49. 
Reduction of rate8 and fares on the nengal Nagpur Railway. l0i5-

29. 
Re-examination oj the Conventi.)n of the separation of Railwl\.y 

II'inance from Oen£-ral Finance. 884-0:\, 912-44. 
llelllotions nf railways with t.heir, C.UltOluen. S44"48. 
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DEMANDS FOR GRANTS-MOTIONS FOR REDUCTION-GENERAL 
BUDGET-contd. . 

( ~ l l of penal ~l us~s from the n ee ent~ by Company-ma.oased 
RaIlwuJs and their remtroduction. 9! 1~  

Reorgnnisat.ion of the Central Advisory Council for Railways and (If 
LOlml .Advieory Committees. 9!H-M. 
8tundardisatioll of wages. 847·48. 

DEMANDS FL"R SUPPLEMENTARY GRANTS-GENERAL BUDGET-
Audit. 751. 
Buluehistan. 7511. 

Capital utl~  on Currency Note Press. 7~  

Centrlll Board of Revenue. 71>0. 
Civil Veterinary Services. 7~3  

Civil Works. 2(i7~  

Commuted Value of Pensions. 706. 
Customs. 748. 
nf'lhi. 7il:'. 
Delhi Capite.! Outilt). 756. 
~ e t ent (f lIlduatries and Labour. 750. 
Education. 752. 
}<'inance DepRrtmeflL 750. 
:Foreign and Political Department. 2670-73. 
Hydcrabud. 7f1U. 

Indi.:n POlltS and Telegraphs Department. 74:). 

Interest on Debt and Reduction or Avoidance of Debt. 2670. 
Interest on Miacelianeous Obligations. 7·10. 
Irrigatinn, Navigation, Embankment and Drainage Works. 748-49. 

i ~ti  Works. 7/i1l .. 

Legislative Bodies. 7 9~  

Loans and Advances bearing Interest. 756. 
l:Ieteol'ol(,lgy. 751. 
Mine9. 71n. 
Mint. i&3. 

Miscellaneous. 76::H3. 
Miscell<lncous Departments. 763, 2673. 
Nortb West FlOntier Province. 7/)/). 
Othel' Seieutific Departments. 752. 
Payments to Pro\·incial Governments on acceunt of Administration of 
Agenc·y SubjClcts. 750. 
Police. 751. 
Ports anct. Piloiage. 7M. 
Stlltionery and Printing. 7!13. 
Superannuati(ln Allowances and Pensions. 7113. 
Survey of Indin. 751. 

DEMANDS FOR t;UPPLEMENTARY (}RANTS-RAILWAY BUDGET-
Appropriation from the Depreciation Fund: 4112·83. 
Appropriation from the Reserve ·Fund. 1122. 
Stral;egic Lines-Working Expenses and Miscellaneolld. 48:1. 
Working Expenses-Administration. 479-81. 
Working Expenses-Repairs and Maintenance and Operation. 481-

82. 



DEOLAU-
Question re-· 

INDIX TO L&GISLATIVlIl A&8EHBU LEI!ATlIJ. 

Compla.int by a member of the - Cantonment, Board. 901)-()6. 
Nomination of a Parsi to the - C"ntonment Board. 2211> . 

. Representation by Dr. Desai, 8 member of the - Cantonment Board. 
91(1. 

DEPAHTMENT 0:1<' EDUCATION, HEALTH AND LANDS-
Demtlnd for G)·ant. 1703. 

DEPARTMENT OF INDUSTRIES AND LABOUR-
Demand for Gl'Ilot. 1703. 
Demand foJ' Supplementary Grant. 7&1. 
Sec. also "Indu8tril's and Labour, Depurtment of'·. 

DEPARTMENTAL CANDIDATES-
Sp.c "Ollndidatc(s)". 

DEPARTMENTAL CLERKS-
See "Clerk(I)". 

DEPENDENTS-
Question re tCIlCesl!ions to clerks for fClao.le - travelling with them. 

1613. 

DEPOSITS-
Question re rate of interest on Provident Fund -. 1799. 

DEPRECIATION JoUND(S)-
Questi(,n re investment of the Railway Rf!.erve and -. 2667. 
Son also "Fund(s)". 

DEPRECIATION I"UND, APPROPRIATION FROM TB:E-(RAILWAYS)-
Dem/l.nd for ExceslI Grant for 1927-28. 2738. 
Demand fot Grant. 1083. 
Demand fol' Supplementary Grant. 482-83. 

DEPRECIATION :Ft.:ND, APPROPRIATION TO--(RAILWAYS)-
Demand for Grant 1083. 

D ~ ( -
Question re-

Assistanee rendered to the Kenya -- to London. 321. 
Cost. of the Indian - to the lTnivel'llal POltal Conference. 1298. 
Memorllndum presented by the ~t African -. 1116. 

DEPUTY _\'CCOUNTANT GENERAL, TEI.EGRAPHS-
. Queltion re df'lcentralisation of the office of the -, Ca.lcutta. 9604-

Oil. 

DEPUTY AUDITOR GENERAL-
Queflti')Q rf? orders by the - re drawing of pay by a clerk while on 

~e e  2100-2200. 
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DEPTJTY COMMISSIONER-

Question re-
e ~ n e of daUs ?y the Superintendent -'s Office, Delhi. 2697. 
o~nt Dent of IndIan offl.cers in thp- offi(·tl of the -, Delhi. 2&96. 

Appomtments and promotions ;n th(, -'s Office, Delhi. 2697. 
MemvIinlr, from the clerical staff of thl) -_·_'s Office, Delhi. 2597. 

98. 

DEPUTY 8ECRETARY-
Questioll re-

Advertisements foJ' the post of -- III the Legislative Assembly De-
partment. 105. 

Appointment of a Joint Secretary and D, -- for emigration work. 
1863-64. 

DERA JRMAIL KHAN-
Question rc the District Judge at ~-  19;'4. 

DE8AI, DR.-
Quceti.on 1'C reprellentation by -, R member of the Deolali Canton-

ment Hoard. 910. • 

DESPA'J'CHES-
QUf!stion rc -- and telegrams addressed to the Secretary of State tor 

India. by the Government of Indht. 2202·0a. . 

DESTRUCTIVE INSECTS AND PESTS (AMENDMENT) BILL-
S.,c "Bill(s)". 

DHANBAD-
Qucstion re Indians trained in thc Indi,m School of Mines, -. 9~  

DHAHAMAVARAN-
Question l'C truin from Pakala to - station. 18-19. 

DIPLOMATIC REPRESENTATIVES-
Question TC £Ippointment of Indians 1111 --, 1616-18. 

DIPLOMATIC RERVICE-
Question re ineligibility of Indians fot' '-. 220':;·09. 

DIRECTOR GENERAL OF ARCHEOLOGY-· 
Question ro appointment of --. 1623 

DIRECTOR· GENERAL OF POSTS AN)) TELEGRAPHS-
Question TC--

Appointment of Muslims in the Office of the --. 2686-87. 
Appointments in the Offl.ce of the - -. 12SP. 
Expendit.ure for the migration to Delhi 01 a. portion of the Wirelesl 

Branch of the Office of the -. 1609-10. 
Lack of Sikhs in the etaff of the Offi('e of the --. 1261. 
Pay and duties of clerke in the Secretariat and in the OJB,ce of the 
-. 16UI-18. 

Pay of lady clerks in the Office of the -. 1808·09. 
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DISAIt'FECTION --
Question re [rosecutiona for - agl\inBt wltive States. 3 - ~  423-29. 

DISINFECTANT(S)-
Question rt charges for - and file boards in st'cond class head post 

office!. 1 3- ~  

DISMISSAL(S)-
Question !'t'-

Appeals l.gainst in cantonments. 908. 
Demand by a Government servant for an inquiry on hi" -, discharge 

or removal. 21B7. 
Fines and - in the Calcutta Mint. ]64'3. 

DlSPENSARY-
Question Fe establishment of a - at Pushkar. 1650. 

DISPUTE-
Question re intervention of Mr. P. B. Joshi, A'ssistant Superintendent 

of Education, Ajmer-Merwara, in the land revenue - of the Ulloja. 
Sahib of Pisagan. 2074-70. 

DISSENT, NOTE OF-
Question Te - to the Report of the Central Committee written by Dr. 

A. Suhrawardy. 1775 

DIS'fRIBUTORS-
Question ore earnings of -- in the Government of India. PreiS, Calcutta., 

i092. 

DISTRICT JAIL(S)-
See "Jail(s)". 

fJrS'fRICT JUDGE-
Question re the - at Dera. Ismail Khan. 1~3  

DISTRICT MEDICAL OFFICERS-
Su "Medical Ofticer(s)" . 

DIVISION{S)-
- on the amendment moved by Colonel J. D. Crawford to the Resolu-
, tion re the present system of education in India M9-43. 
-' on the amendment moved by Maulvi Abdul Matin Chaudhury to 

clause 2 of the Indian Railways (Amendment) Bill. 1l~7-  
-- on the amendment moved by Mr. B. Das to ciaule ,3 of the Cottoo. 

Textile Industry (Protection) Bill. 2714-10. 
-- on' the amendment moved by Mr. Faul Ibrahim Rahimwlla. to 

Schedule I of the Indian Finance Bill. 2238-39. 
- on tlit' amendmen.t moved by Mr. :Y. S. Aney to Schedule II of the 

Indian Finance Bill. 2266·67. 
-- on the amendment !boved by Mr. R. K. Shanmukham Chetty to 
. clause 20f the Cotton Textile Industry (Protection) Bill. 2712-13. 
-- on the amendment moved by Pandit Madan Mohllon Malaviya to 

clause 2 of the Cotton Textile Induatry . (Protection) Bill. 2711. 



INPEX TO LEGISLATIVE ~ 11 !  D&lIATBS. 77 

PI VISION (S)--contd. 
-- on the amendment moved by Pandit Nilakantha Das to Schedule 

1 of the Indian Finance Bill. 2253. 
-- OIl the amendment moved by Rai Bahadur S. C. Dulta to Schedule 

II of the Indian Finance Bill. 2260. 
- on the amendment moved by Rai Bahadur S. C. Dutta to Schedule 

III of the Indian Finance Bill. 2273. 
-- 011 the amendment moved by 8ir Hari Singh Gour to Seheduk III 

of the Indian Finance Bill. 2288. 
-- on the amendment to clause 3 of the Indian Finance Bill. 204445, 
~  . 

-- on the ampndment to clause 7 of the Indian Finance Bill. 2140. 
-' on the Motion for Adjournment to discuss the arrest and convictio'l 

of Sardar Vallabhbhai Patel. 1041-42. . 
-- on the Motion fot· circulatioll of the Arya Marriage Validation Rill. 

262-63. 
-- on the motion that the Demand under the head "Army Department" 

be reduced to Re. 1 (Military Policy of the Government). 1414. 
-- 'on the motion that the Demand, unde,- the head "Customs" be 

e u ~  by five per cent. (cutting down a lump sum to l ne ~ the 
Budget) 1573. 

-- 011 the motion that the Demand under' thE' head "Customs" be re-
duced by Rs. 100 (Inadequate representation of MU!lliml in the 
Customs Service). 11>79-80. 

- on the motion that the Demand under the hea.d "Customr." be 
reduced by Rs. 100 (Importation of adulterated articles for human 
consumption). 1586. 

-- on the motion that the Demand under the head "Executive Council" 
be reduced by Re. 1 (Irresponsible nature of the Executive Council). 
1411. 

-- on the motion that the Demand under the head "Finance Depart-
ment" be reduced by Rs. 100 (Retrenchment throughout the ILJmi· 
niltration). 1646-46. 

-- on the motion that the Demand under the head "Home Depa.rt-
ment" be reduced by Rs. 100 (Policy of Government regarding political 
prisoners and their trea.tment). 1492-93. 

-- ('n the motion to adopt Resolut.ion re fixing of minimum wages. 
92. 

-- on the motion to reduce Demand for HRailwa.y Board" rt larger 
employment oi Mussaimanl. 998. 

-- that clause 6 of the Cantonments (House-Accommodation Amend-
ment) Bill stand part of the Bill. 842-,43. 

DIVISIONAL SCHEME-
Question re -- for railwaYII. 1114. 

DIVISIONAL SUPERINTENDENTS-
Question re appointment of -- of Post Offices. 1287. 

DOCKY.A:RD(S)-
Queltion re- . . 

~ e ti in  the work of the Royal Indian Manne. ~ 7  
Construction of new ve8lciB by the Royal Indian Ma.rine. 2296 . 

. 'Sloops of the Royal Navy refitted or repaired in the Royal Indian 
Marine. 2296. 
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DOCTORS-
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Question ~e -- provided for Government of India staff in Simla Ilnd 
New Delhi. 2118-20. 

DOCUMENTS-
Question 1"(:;-

Appointment of Assistant Govprnment Examiner of Questioned --. 
706. 

Circular orders relating to the Government Examiner of Questioned 
-. 706. 

Government Examiner of Questioned --. 704-06. 
Method of remuneration of the Government Examiner and Assistant 

Examiner of Questioned --. 706. 
Number of casell sent to the Government Examiner of Questioned --. 

705. 
Provincial Examiners of Questioned --. 707. 
Retirement of Mr. Frank Brcwester, Government Examiner of Ques-

tioned --. 707. 
Service and qualificlI.tions of the Government Examiner of Questioned 
-. 706-07. 

DOHAZARI-CHITTAGONO LINE-
QIIt:stionre extension of ' the -- of the Assam Bengal Railway. 106. 

DnMII :JLE, NONASl!A l'iC-
Question re officers of the Great Indill.n Peninsula Railway admitted to. 
-. 389-90. 

DOMINIONS-
Question re report of the Oonference on -- and lIerchant Shipping-

Legislation. 1092. 

DONATIONS-
Question 1"f -- from the Military Budget for non-official charitie.. 12dl-

82. 
DOSS. Mit. A. M.-

Question re promotion of -- in the Rangoon General Post Office.. liM. 

DRAINAGE WORKS-
Motion to reduce Demand for--

"Irrigation (including Working ExpeRlel), Naviga.tion, Embankment 
and --" re-

Famine fund, famine. protection and il'rigation. 1696-1700. 
Government's embankment policy. 1700-01. 

DRAINAGE WORKS, IRRIGATION, NAVIGATION EMBANKMENT 
AND-

Demand for Supplementary Grant. 748-49. 

DRAKE, MR. J. C. R.-
Oath of Office. 2663. 

DREDGER-· 
Question re hours of rest of the staff of tlle Surtion -- "Vi&agapatam''-. 

6'7. 
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DREDGER MASTERS-
Question nl appointment of Indians as -. 1863. 

DRIVER-
Question re discharge of one Imamuddin, a -- in the Nort,h Western. 

Railway. 1636-37. 

DRUGS-
S('e "Dangerous -- Bill" under "Bill(s)". 

"DUFFERIN" -
Question re-

Employment of cadets trained on the 
Indians trained on the --. 897. 

1862-63. 

DUTOH !A IR MAIL SERVIOE-
Question rf; -- to India. 11. 

DUTCH AIR SERVIOE-
Question re facilities in India gl"anted to the 

DUTT, MR. AMAR NATH-
Ootton Textile Industry (Protection) Bill-

Motion to consider. 2472. 

--. 1628-29. 

Election of Members to the Committee on Public Accounts. 18Oi. 
Ejection of - to the Standing Finance Committee. 1717. 
General Discussion of the General Budget. 1210-14. 
General Discussion of the Railway Budget. 77C, 776-79. 
Indian Oompanies (Amendment) Bill-

Motion to refer to Select Committee. 1127. 
Indian Finance BiIl-

Motion to consider. 1907. 1967. 
Consideration of clause 3. 2047-48, 2050, 2051. 
ConE'ideration of clause 6. 2069. 
Consideration of Schedu]f' I. 2242-43, 2250·51, 2253. 
Oonsideration of Schedule II. 2254-1)/}, 2263-64. 
Consideration of Schedule III. 2267-69. 
Motion to pails. 2360-66. 

Motion for Adjournment rf: arrest and conviction of Sardar Vallabhbhai 
Patel. 1527-30. 

Motion to reduce Demand for-
"Railway Board" re-

Racial discrimination. 1067-69. 
"Salt" re-

Abolition of the sa!; tax. 1678-79. 

Question re-
Allowances for postal officials in hilly and unhealthy tracts in the 

Madras Circle. 1297. 
Amount collected from Telephone Public Call Offices. 1299. 
Appointment of an Indian as Chemical Examiner for Customs anef 

Excise, Calcutta. 1299·1300. 
Broadcast. licences issued by the POllt Offir.c. ]297-98. 
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DUTT, MR. AMAH NATH-co"td. 
Question ~ ont  

Compensatory allowance in the Telegraph Department. 1302. 
Cost of the Indian Deputation to the Universal Postal Conference. 

1298. 
Entrll.nce to the East Indian Railway Offices in Clive Street. 1272. 
Hours 01 duty of telephone mistries. 1301. 
Introduction of a Provident :Fund for Government employees. 1295. 
Lower selection grade posts of clerks ill the Telegraph Department 

and in the Postal Department. 1302. 
Pay and allowance of postal runners in Tibet and Sikkim. 1303-04. 
Postal runners employed in Tibet and 8ikkim. 1295. 
Promotion of clerks in the Post Office. 1293-94. 
Promotion of passed accountants in the Postal Department. 1295-96. 
Promotion of postmen. 1296-97. 
Promotion in the Madras Postal Circle. 1296. 
Provision of quarters for Postal and Railway Mail Service Staff l\t 

Ootacamuod. 1297. 
Public Service Commission Examination. 1303. 
Rent of electric fans in New Delhi. 1272. 
Selection of departmental clerks for the training clasles in telegrapby. 

1302-03. 
Separation of Inspection from Purchase in the Central Stationery 

Office. 1293. 
Steamer Services between Colombo and Australia. 1298. 
Supply of stationery for Post Offices. 1299. 
Training of apprentices in the Bengal N agpur Railway W orkshoPI at 

Kharagpur. 1302. 
Question (Supplementary) re appointment of a non-Indian Judge ill. th& 

Patna High Court. 2307, 2308. 

DUTTA, llu BAHADuR S. C.-
Cotton Textile Industry (Protection) Bill-

Motion to consider. 1728, 1737-40. 
Consideration of clause 2. 2560-63. 

lDdian Finance Bill-
Consideration of' clause 6. 2062. 
Conaideration of caluse 9. 2146. 
Consideration of Schedule I. 2164, 2165-66, 2239-42. 
Consideration of Schedule II. 22f>6-00. 
Consideration of Schedule III. 2269-70, 2277 

Motion to reduce Demand for "Executive Council" re irrespoosible 
nature of the Executive Council. 1397-99. 

Oath of Office. 1203. . 
Question re-

Adjustment of customs duties between the Government of India. a.nd 
Indian States. 2177. 

Publication of the Simon Commission's Repnrt. 2177. 
Relations of the Government of India with Indian States. 2177-7'3. 

DUTY(IES)-
. Question f't-

Effect of increased import -- on yarn. 15-16. 
Enhancement of -- on imported cotton yarn. 686-87. 
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DUTY (IES )-rontd. 
Question re-contd. 

Import - 011 cigarettes. 1093-94. 
Message from His Majesty's Government rc Cotton --. 1650-52. 
Mr. Hardy's Report on cotton piece-goods -. 68u-S6. 

EARNING(S)-
Question 1'/' Railway -. 4-n-M. 
Statement (laid on the table) by the Honours,ble Sir George Rainy re 
-- of newly constructed" railway lines. 2413-14. 

MST AFRICA-
Question re-

, 

Appointment of a Trade Commissioner in --. 321. 
Discussion of the - (n) question in the Legislative Assembly. 321-

22. 
--(n) question. 96-97. 

EAST AFRICAN DEPUT,ATION-
ue~ tion re memorandum presented by the --. 1116, 

EAST AFRICAN NATIONIAL CONGRESS-
Question re resolution passed by the -- at Nairobi. 320. 

EAST INDIAN RA'ILW AY-
See "RailwaY(II)". 

F.ASTERN BENGAL-
Resolution re relations between rlliilways and inland steamer se i(~es in 

492-98. 

EASTERN BENGAL RAILWAY-
See "Railway(s)" . 

EDUCATION-
Demand for Grant. 1706. 
Demand for Supplementary Orant. 752. 
Question re-

Appointment of Assistant Superintendent of --, Ajmer-Merwa.r&. 
] 279, 1779-80. 

Appointment of Secretary of the Board of High Schl)oland Interme-
diate -- of Ajmer-Merwara. 1782. , 

Difficulties 1'e -- of the children of the moving staff of the Govern-
ment of India. 2212-13. . 

--, of the children of railway employees. [\7. 
-- of the children of the migratory staff of the Government of india. 

66. , 
-- of the Bons of Indian soldiers in the South East Punjab and Delhi 

Province. tlI)6-67. 
Intervention·of Mr. P. lJ. Joshi, Assistant Superintendent of • 

Ajmer-Merwara, in the land revenue disputes of the Raja Sahib 
of Pisagan. 2574-7:>. 
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EDUCATION-contd. 
Question I't-contd. 

Superintendellt of - for Delhi and Ajrner Merwal'.l. ~71  
Supply of information asked for ill questioI.ls 1'tl -- in Ajmer-

~  1948. 
Resolution rt present system of -- ill India. 499-543. 

EDUCATION COMMITTEE-
Question 1'(;; evidence 1 ecorded by the Primary -. 1648-49. 

EDUCATION DEPARTMENT-
Que8tion re-

Conduct of Munshi Gaya Prasad of the --, Ajmer-Merwara. 1773. 
I:luperior non-gazetted posts in the - of :Ajmer-Merwara. 1859. 

EDUCATION,' HEALTH AND LANDS, DEPARTMENT OF-
Demand for Grant. 1703. 
Question re-

Appointment of a Hindu as Member for --. 76·77. 
Percentage of minority communities in the Ministerial Staff of the 

Department of -. 2201·02. 

EDUCATIONAL INSTITUTIONS-
Question 1'(;; -- in Ajmer. 62. 

EDUCATIONAL OFFlCERS-
Question n complaints against certain - in Ajmer·Merwara. 1 ~9  

EDUCATIONAL QUALIFlCATION(S)-
Question 're - of the Assistant Manager of the GOvernment of India 

Prells, Simla. 2319 

EGMORE-
Question re arrangements for third class ratlway passengers at --

station. 715·16. 

ELECTION(S)-
- of a Member to the Standing Committee for Roads. 1122, 1722. 
- of a Panel for the Central Advisory Council for Railways. 748, 7~  

1360, 1369. 
-- of Members for the Select Committee on the Amendment of Stand-

ing Orders. 2~  722, '7117. 
- of Members for the Standing Fina,nce Committee for Railways 

747, 7~  
-- of Members to the Committee on Public Accounts. 1122, 1800·02, 

1882. 
- of Members to the Governing Body of the India.n Research Fund 

Association. 1121, 1163. 
- of Men;tbers to the Standing Committee on Pilgrimage to the 

Hedjaz. 1802·05, 2123·24, 2220. 
-- of Member. to the Standing Committee f(\f Road.. 13f19, 1882, 19f1O. 
- of Mr. Adit Prasad Singh to t ~ Standing Committee on Road •. 

1800. 
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ELECTION (S)-contd. 
-- of the Staading Finance Committee. 13DO, 1717. 
-- of the Standing Finance Committee for Railways. 1121, 1163. 

to the Governing Body of the Indian Research Fund :Association. 
747, 7fi6. 

Question re-
Cost of -- for the Central Legislature. 810. 
-- of Government officers to Municipal Committees. 1946. 
-- to the Legislatures of Muslims from Mixed and Genera,l Consti· 

tuencies. 816·17. 

ELECTIVE ELEMENT-
Question J'e introduction of the -- ill Cantonment Boards in the 

N orth West Frontier Province. P05. 

ELECTRIC CURRENT-
Question re difference in price of - supplied to Government i ~ ll 

, Bnd private individuals in New Delhi. IG40-41. 

ELECTRIC FAN(S)-
See "Light(s)". 

ELECTRIC LIGHT(S)-
See "Light<s)". 

ELECTRIC POINT-
Question re instaJlation of an additional 

quarters in New Delhi. 2114. 
in "C" and tiD" class 

ELECTRIC SUPPLY AND TRACTION COMPANY-
Question 1'e Delhi -. 1639-40. 

ELECTRICITY -
Question re-

Sale by Government of plant and - to the Delhi Traction and 
Lighting Company. 486. 

Supply of -- to the Delhi Mtinicipaliily. 485-86. 

ELECTRICITY (AMENDMENT) BILL-
See "Indian --" under "Bill(s)". 

ELECTRIFICATION-
Questionre -- of the Great Indian Peninsula Railway. 340-41, 1775-76. 

EMBANKMENT(S)-
Motion to reduce Demand for-

"Irrigation (including Working Expenses), Navigation, and 
Drainage Works" re-

Famine Fund, famine protection and irrigation. 1695-1700. 
Government's -- policy. 1700-01. 

Question re river --. 490. 

EMBANKMENT A'ND DRAINAGE WORKS, IRRIGATION, NAVIGA-
TION-

Demand for Supplementary Grant. 748-49. 
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EMBEZZLEMENT-
Question re case of - at the Syrian Post Office. ~ 3  

EMIGRATION-
Question 1'e appointment of a Joint Secreta.ry and a Deputy Secretary' 
for - w6rk. 1863-64. 

EMIGRATION AGENT-
Question re l'ecruitment of the -, Malaybtates. ~71 79  

EMIGRATION-EXTERNAL-
Demand for Grant. 1708. 

EMIGRATION-INTERNAL-
Demand for Grant. 1708. 

:EMPLOYEE(S)-
Question(s) re--
Assistance of mint - by Mr. N. C. Dass. 2589, 2590. 
Condonation of break in service -01 certain temporary --. 2694. 
Education of the children of railway -, 57. 
Memorial from - of the Eastern Bengal Railwl\y Press, 66 
Shortage of quarters for - of non-migra.tory offices at New Delhi. 
2605-06. 
Sundl\Y and holiday allowances for Post Office --. 59. 

'EN!AMUL HAQ, KHAN BARADuR-
Question "e filling of the vacancy in· the Foreign and Political' Depat't-
ment created by the death of -. 3.80, 

ENFRANCHISEMENT-
ReBolution re - of Indians in Ceylon. 690-618, 

.BNGlNEER(S)..,... 
,  . Question re-

Appointment of Muslim -.-in the Delhi Public Works De t ~nt  

2316. 
- employed on the Eastern Bengal Railway. 002. 
Promotion of -, -on the Eastern Bengal Rnilway. 902-03. 

ENGINEERING-
Questionre recruitment to the State, Railway Signal Service. 1784-8lS. 

ENGINEERING SUPERVISOR(S)-
Question "(I promotion of permanent -, Telegraphs, 1636-36. 

ENGLAND-
QueBt.ion re- ! 
Nautical training in - and in India 1096, 1694-im. 
Selection of Indian cadets for training in Military and Naval College. 
in -. -. 33-36. 

EQUIPMENT- . 
Question ,.e - of the Indian A"rmy. 11'1&-'16. 
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ESTABLISHM.ENT OFFICER(S)-
Question 'l"t: appointwent of lildians as -- iu Army He'l-dquarter8. 7111. 

ESTATE(S)-
Question 1't: management. of proprietory -- by officers of the Indian. 

Civil Service. 116. 

EUROPE-
Questionre Air Service between India. and 120. 

EUROPEAN(S)-
Motion to reduce Demand for-

"Railway Board" 1'e-

Displacement of Anglo-Indiana and domiciled -- on the various. 
railways. 884. 

Policy of reservation of compartments as "for --" 1024-2&. 
Question ,'(:;-

Appointment of Non -- as Pilot and Harbour Masters in Rangoon .. 
2664. 

Grant of a good conduct bonus to Anglo-Indian and -- apprent-iccs. 
at Kharagpur. 162ft 

Number uf -- and Indian apprentices ill the Kharagpur Railway 
Workshops. 2081. 

Pay of -- and Anglo-Indian mechanics ill the Lillo(lah Workshops. 
1267. 

Probationary period for Indian and Anglo-Indian and -- apprentices., 
at Khfll'agpur. 1623. 

Proportion of the registered debt of India in rupees held by -. 
1638. 

Training of Indian, ·Anglo-Indian and -- apprentices at the Kbo.rag-
pllr Railway Workshops. 1622. 

EUROPEAN STAFF-
Question 1"('. refusal of -- to ocrupy Government qU1I.1'ters at Summer-

Hill, Simla. 1643. 

EXAMINER{S)-
Question ~ appointment of a. Muhammadan 9.15 -- of Income·tax in· 

Sind. 130. 

EXA'MINER(S) OF QUESTIONED DOCUMENTS-
Question 1'1' provincial --. '107. 
l ~ also "Government __ ". 

EXAMINNI'ION(S)-
Question re-

Admission of certain clerks to -- for a.ppointments of SuperinteD-· 
dents of Post Offices. 1789. 

Admission to -- of departmental and retrenched clerks. 2592. 
Age limit for certain -- by the Public Service Commilsion. Ii-V. 
Age limit lor -- of the Public BE'rvice Commission. 2098. 
AnnoUillcement of reaults of Indian Civil Service --. 2293.' 
__ and pay of certain ~lll les of clerks. 1607. 
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l:;XAMINATION (S)-contd. 

Question re-contd. 
-- by the Publio Service Commission. 1922-33 
-- for Postal Officials. 680. 
-- for the Government of India Secl'etariat and Attached Ufficea. 

2676. 
-- for the Traffic Branch of the Post Office. 55. 
-- for the uppel' division of the SecretariaL. 2100-0l. 
-- ht'ld by the Public Service Commission. 2121-22. 
-- results of oertain schools in IAjmer. 1947-48. 
General Knowledge paper iu the Secret.\riat Ministerial branch ,-

held by the Public Service Commission, 2207. 
Introduction of an -- test in the Posts and Telegraphs Department. 

(iSS, 697 -98. 
Number of stenographers who appeared for the Secretariat Ministeria.l 

branch -- held by the Public Service Commission. 2208. 
Public Service Commission --. 1303. 
Public Service Commission -- for the recruitment of stenographers. 

2209. 
Qualifying - for departmental l'andidates herd by the Public Ser-

vice Commission. 2173-74, 
Qualifying -- in the Secretariat and Attached Officea. 2309-10. 
Railway Aocounta --. 1613-14. 
Secretariat Miniaterial branch -- held by the Pubiic Service C.>m-

mission. 2207, 2208-11, 2213-14. 
Standard of the last Public Service Commiaaion -- tor the firat divi. 

sion in tbtl Secretariat. 2123. 

EXCESS FARE(S)-
Quelltion "(' articles in the Indul11 Rail'IJJallB re -- tickit9. 23. 
See also under "Fare(a}". 

EXCISE-
Queation re appointment of an Indian as Chemical Examiner lor 

Customs and --, C"lcutta. 1299-1300. 

EXECUTIVE COUNCIL-
Demand for Grant. 1370. 
Motion to reduce Demand for "_I! re irresponsible nature of the --. 

1370-1411. 
Question re railway salvons for Members of the --. 2HlEl·1O. 

EXECUTIVE ENGlNEER-
Question t'e fite in the office of the --, Kallgra Va.lley Railway. 61-62. 

EXECUTIVE OFFICER(S)-
Question re-

Employment of Mr. Weatheral by the --, Ambala. Cantonment. 911-
12. 

-- in cantonmenta. 909. 
Powers delegated to the -, Cawnpore cantonment. 1879-80. 
Rejection of It re-building application by t.he -- Cawnpore e",nWrl .. 

ment. 1880-'31. 
Sanction to the' re-r.rection of an old building by the --, Ambala 

ca.ntonment. 9111. 
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EXHIBITS-
Question 1'e --in the Delhi Museum of Archlllology. 1949. 

EXPENDITUHE-
Orders ~  His Excellency the Governor General re discuFision of certain 
he'tds of --by the Legislative Assembly. 823. 
QU('stiOTI /'I' .• 

-.-inl'lIl'ff'd on committeE's. 50. 
--on the civil administration. 1277-78. 
Growth of militar,v -. 1272. 
Income and --of Milita.ry Schools and Oolleges. 1lO4-07. 

Inereasecl --anticipated for JlQminilterinp: the Child Mat l'iailA 
Restraint Aet. 26. 
Military - in India 1276-77. 

EXPENDITURE IN ENGLAND-HIGH COMMISSIONER FOR INDIA-
Demand for Grant. 1711 . 

. EXPENDITURE IN ENGLAND-SECRETARY OF STATE FOR INDIA-
Demand for Grant. 1711. 

EXPRESS TRIAIN-
Question re-
Responsibility for the accident to the Peshawar-Lucknow -. 3.\7. 
Speeding up the Grand Trunk - between Madras llnd Delhi. 715. 

Third and Intermediate class accommodation on the Pe!lha\\'ar-lIanga-
lore --. 67. 

EXPULSIONS-
QUe'ltion re --from Cantonments. 908-07. 

EX-SERVICE MEN-
Question re employment of --. ~2  

EXTENSION-
Question re --of Delhi city. 45. 

EXTRA D ~  kGENTS-
Question re pay and duties of --, 681. 

EYESIGHT-
Question re admission to Government services of candidates with ~ e  

tive --. 491·92. 

FACTORY(IES)-
Question re-

I' 

Army Clothing -. 324. 
Expendit,ure ~  Army Clothing --at Madra!! and Shahjahanpur. 
325. 
__ for the manufacture of arms and ammunition. 369. 
Indianisation of Bupel'>ior staff in Indian Ordnance and Clothing -. 
488-90. 
Information about Match --in India. 1256·69. 
Match - ill India. 'i3. 
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:FACTORY(IES)-contd. 
Question re-rontd. 

Outturn of I! rmy Clothing -- at Madras and Shahjahanpur. 3~ 
26. 

Railway rates pa.yable by glass --. 347, 
Supply of timber from the Andamans to Match -- in India. 

2602-04. 

FAMINE-
Motion to redace Demand for "Irrigation (including Working Expens-

es), Navigation, Embankment and "Drainage Works" re the --
fund, -- protection and irrigation, 1696·1700. 

Question !'e remission of nnts due from ryots in years of --, 19, 

FAMINE Ft'NI>--
See "Fund(s)". 

FAN(S)-
Question rt-

Rent for t'lectric -- in New Delhi. 1272. 
Rent for -- supplied to low paid clerks in New Delhi. 2099·2100. 

FAQIR CHAND. RAl BABADua-
Question re appointment of -- in connection with the Rates Register 

Experiment, 1090, 

FARE(S)-
Motion to reduce Demand for "Railway Board" re reduction of rate8 

and -- on the Bengal Nagpur Railway, 1025-29. 
Question t~-- . 

Article in thc Indian RailwuYR 1'(' excess -- Tickets. 23. 
Charge ryy the Bombay, Baroda and' Central India Railway of third 

class mail -- froom passengers travelling in express trains. 2206. 
Collection of excess -- by ticket collectors. 7~ !1  
-- charged On State Railways. 9. 
-- on the Jodhpur Railway. 41. 
Passenger -- in the Indian State Air Service. 1092. 
Reduction of intermediate class - of the Eastern Bengal a.nd Assam 

Bengal Ii,nilway. 2322-23. 
Wiant of concession -- for thir.d and intermediate class p&llsengers 

on the Bomhay, Barod·,J, and Central India Railway. 2206·07. 

}'ARIDPUR-
Question rf' provision of a railway station at the headquartel'8 of the-

district of --. 2322. 

FAROOKHI, Ma. ABDUL LATIF SAHIB-
Cantonmentll (House Accommodation Amendment) Bill-

Conllideration of clau8e 6. 840. 
Election of -- to the Pa.M1 for the Centra) Advisory Council for 

Ra.ilways. 1369. 
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FAROOKHI, Mn. ABDUL LATIF SAHIB-colltd. 
Motion to rt'duce Demand for-

"Army Department" re-
Military policy of the Government. 1436. 

"Railway Board" re-
Larger p.mployment of Mussalmans. 966. 

QUflstion l'e--
Academir:al qualifications of certain ABSistant Masters in Ajmer-

Merwara. 1946-47. 
Administratiol. of the Anglo-Arabic College Delhi. 1284. 
Advances for house building. 21-~2  
Appointlp..cnt of 0. Muslim as headmaster of the Government High 

School, Delhi. 2103. 
Appointment of Aesistant Superintendent of Education, Ajmer. 

Merwara. 1270. 
Appointment of Members of Minority Communities in Railway Audit 

Office!;. 1 1~-1  
Appointment 01 Mr. Haner to the Public Works Department, Delhi. 

2671. 
Anpointmeni ()f Mr. Tarleknr as Headmaster of the Moinia Islamia 

High School, Ajmer. 1946. 
Appointment of lrluslim engineers in the Delhi Public Works De-

partment. 2316. 
Appointment of Muslim postal superintendents in the Madras Presi· 

dency. 702. 
Appointment of Muslim teachers in th'e Government Industrial 

School, Delhi. 2106. 
Appointmilnt of MuslimR in the Commerce and Finance Departments. 

2577. 
Appointment of Muslims in the Military Accounts Department. 

2579. 
Appointment of Muslims on the Military Test Audit Department. 

2577-79 
Appointment of MuslimR to cflrtllin Depllrtment in Ajmer-Merwara. 

1278. 
Appointment of Muslimll to the office of the Imperial Council of 

Agricultural Reseal'Ch. 2576. 
Appointment of postme;} &8 lower division clerks. 2190. 
Appointment of teachers in Ajmer-Merwara. 19«. 
AppointIlll'nt of the Principal of the Anglo-Arabic College Delhi. 

1284·85. 
Army Clothing Factories. 324. 
Casual leave fol' postmen. 2192. 
Cl&88e8 in the Government College, Ajmer. 19~  
Classificntien ('If quarters in New Delhi. 820. 
ComplaintR against certain Educational officei'll in Ajmer.)(erwara. 

1859. 
Complaints ngainst Mr. Ram N arain, Superintendent, New Delhi 

Municipality. 1268. 
Date 01 appointment of certain Anglo-vernacular teachere in Ajmer-

Mer,wara. 11143·44. 
Delay in the payment of salaries of teachers in the Anglo-Arabic Col-

lege, Delhi. 1285. 
H 2 
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FAROOKHI, Mit. ABDUL LA'l'IF SAHIB-('olltd. 
Question re-contd. 

Delivery of l,oetal articles by postmen on Sundays and other holi-
days 2196. 

Di!lchargn of olle Imamuddin, a driver in the North Western Railway. 
1636-!l7. 

Electio ll of (fovernment officers to Municipal Committees. 1946. 
Examination for the Go\ernment of India Secretariat and Attached 

Office,. 2&76. 
Examination JesuIts of certain schools in Ajmer. 1947-48. 
ExaminationR for the upper division of the Secretariat. 2100-01. 
Expenditure, fees, etc., of the Moinia hlamia High School Ajmer. 

1946. 
Expenditure of Army Clothing Factories at Madras and Shahjahan-

pur. '325. 
Fraud in the North Western Railway Workshop Accounts Office and 

unfair promotions by Mr. I. S. Puri, special ofticel", Director of 
Railway Audit Office. 2098-99. 

Grant for new posta and revision of existing posts in schools in 
Ajmer· Merwa.ra. 1944. 

Grant or increments of pay for past service to postmen. 2189-90. 
Halting allowances for village postmen. 2197-98. 
Hill station allowance for postal officials of certain stations. 2194. 
Holiday!! ill thll Government of India Secretariat. 557. 
Honorary Magistrates in Ajmer-Merwara. 1945. 
House rent allowance for postmen, lower gllade 8taff and runners. 

2191-92 
Infected garment!! returned hy the Ordnance Clothing Department. 

361. 
Non-stoppage of fast pasaenget trains at Baran. Station. 12M. 
N umber of members of eB.ch community in each grade of the office of 

the ACllountant General. Madras. 2101-02. 
N umt"lt· of Members of each community in the different grades of the 

Secretariat. 2101. 
Officials tJnJployed in the Indian Pom Offices. 2188. 
Outturn of Army Clothing Factories II.t Madras and Shahjahanpur. 

324-25. 
Pay and allowances of overseer postmen. 2571-72. 
Pay of miniRterial e8tabliflhment of the Central Board of Revenue. 

2100. 
Pay of SI-amp Vendol'1l in certain Post Offices. 2194. 
Postal Inquiry Committee and its recommendations. 2189. 
Private tuition undertaken by the Headmaster, Government High 

School, Ajmer, and the Principal, Gove1'lnment College, Ajmer. 
1942-43. 

Promotion of Postal runners. 2100·91. 
Proportior. of Muslims recruited for Government Offices. 2577. 
QualificationB of teachers in the Government College. Ajmcr. 1944-

45. 
Qualifieations (If the Headmaster, Government Industrial School, 

Delhi. 2105·(10. 
Qualifying examination for departmental candidates held by the 

Public SOfvke Commission. 2173·74. 
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FAROOKHI, MR. ABDUL LATIF' ~on l  
Question 1·e-('oncld. 

Rent for fnns supplied to low·paid le ~ in New Delhi. 2099-2100. 
Revision of pay for pOlltal employees. 21!i'8. 
Revision of ttl! Pension Rules. 822. 
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Rules for leuve and promotion of the staff of the Anglo·Arabie Col-
lege, Delhi. 12B4. 

Rules for the grant of house rent allowance in Simla. 820-21. 
Safegual'ding of Muslim claims in the Delhi Public Works Depart-

ment. 2316-17. 
Security furnished by postal officials. 2193-94. 
Selection grade post offictls in India. 2195-ml. 
Special recruitment of Mr. A. J. Cunningham to the East Indian 

Rail",u." office. 2098. 
Staff of the Government High School, Delhi. 2103-04, 2103 
Superior 11011 I:;azetted posts in the Education Department of Ajmer-

Merwara. 1859. 
Supply of infol'lllation asked for in question rC' Education in Ajmer-

e ll ~  1(\48. 
Question (Supplementary) re withholding in the Delhi Telegraph 

Office of a telegram 1.huut the Sarda Act. 2316. 

lEES-
Question re-

Expendit ure, --, etc., of the Moinia Islamia. High School, Ajmer. 
1946. 

QualificatIons of te el :~ and - charged in the Lady J rwin Girla' 
School, Sirtlla. 63. 

}<'ELLOWSHIP(S)- .. 
Question re-

Delay in the application by the tGovernment of India for Rockefeller 
Foundation -. 2304-05. 

__ offered to India by t.hp- Rockefeller Foundation. 2302-04. 
Selection of (:nndidates for the award of Rookefeller Foundation -. 

2306-08. 
ll e t~ fol' the ~  of Rockefeller Foundation -- in India. 23OIS. 

UtilizatlOn ill India of Indians given -- of the Rockefeller Founda.-
tion. 2306. 

J·'EMALE DEP ARTMENTS-
Question /'10 concessions to clerks for -- travelling with them. 1613. 

FIELD MAN<EFVRE(S)-
See "Manwuvl'e(s)". 

}']JI-
Question ~ ((rieva.nces of Indians in -. 94-9&. 

FILE BOARDS-
Question re. charges foJ' di'iinfeetants and -- in eecond clUB Bead Poet 

offices. lo.'l-04. 
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FINANOE(S)-
Question rt -- of Bomba.y cotton mills. 688. 

HNANOE BILL·-
See "lndidon --" under ·'Bill(a)". 

FINANOE DEPAllTMENT-
Demand fur Grunt. 1493. 
Demand for Supplementary Grant. 71>0. 
Motion to red lIet Demand for "-" /'( retrenchment throughout the ad. 

ministrlltion. 1493-]1)18, 11>43-46. 
Question 1'/-' 

Appointment of a Muh&.mmadan to a Senior Officer's Post in the 
--. 150'3·99. 

Appointment d Muslims in the Oommerce and --. 21>77. 

FINANOIAL ADVISER, MILITARY FINANOE-
Question ~-

Appointmellt llf a Muhammadan to a gazetted post in the office of the 
-. 1872-73. 

Percentage of Muslims ill non-gazetted pOllts in the office of the --. 
1873-74. 

Recruitment of the staff of the office of --. 1874-'75. 

lo'INANOIAL OOMMISSIONER OF RAILWAYB-
Question 1'e-

Functions of the --. 376-77. 
Period of office of the "-. 430-32. 
Powers of thl' -. 371-72, 37J!.75, 1871. 

FlNE(S)-
Question ,'e -- and iil is~ ls in the Oalcutta Mint. 1648. 

:FINE(S) FFND(S)-
Queation rtl--

Administration of -- on the Great Indian Peninllula Railway. 391. 
State Railway -. 390. 

:F'lRE-
Question /'(' -- in the offi.:e of the Executive Engineer, Kangra Valley 

Railwey. 6]-62. 

!<'IREWOOD-
Question 1 e-

Contracts for -- for t,h6 Army. 327. 
Contracts for -- in thf' Delhi Brigade Area. 327. 

Tenderers for the -- Oontracts in the Delhi Independent Brigade 
Area. 2199, 

I'lRMS-
Q1&estioll 1 ~ l'u}ea for the registration of --. 129. 
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~  CLASS-

Question rc checking tickets of - railway passengers. 377. 

I,'LOATATION -
Question ,/,r, underwriting commission paid for -- of recent Sterling 

Loan. 1637. 

IILOODS-
Question r(; prevention of -. 1773. 
Statement. laid on the table by Sir Frank Noyce re reports on the 

damage dOlle: by -- in the North West Frontier Province and Balu-
chistan. 437-44. 

Jo'ORCES-
Question re field manreuvres of lRdian Terl'litorial --. 64 . 

.f·OREIGN ~  POLITICAL DEPARTMENT-
Demand for Grant. 1702. 
Demand for Supplementary Grant. 2670-73. 
Question ""-

Filling of t.he vacancy in the - created by the death of Khan Baha· 
dur Ena;nul Huq. 380. 

Late othell hOUTS in the -. 2661·62. 
Refusal of leR.ve in the -. 1872. 

I'OREIGN MAILS-
See "Mail!!". 

FORElONER(S)-
Question 1'(' draft International Convention on the treatment of --. 

2294·95 

FOREST-
Demand for Grant. 1689, 
Motion to reduce Demand for "-" re revision of the Indi&n -- Act, 
-- development and policy in its relation to agriculture. 1689·96. 

FUREST AC'l'-
See "Indiall _._" under ,. Act(s)". 

}o'OREST CAPITAL OUTLAY-
Demand for ,Grant. 1711. 

:l<'OREST DEPAR'I'MENT-
Question 7'e ll~  of listed pOStll in the -. 1634-35. 

FOREST OFFICER(S)-
Question re complaints ~in t certain -- in the Nortb West Fronticl' 

Provinct:. 1603-04. 
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,F'OREST SERVlCE-
Question f'e-

Percentage of vacancies in the Indian -- filled by promotion of 015 
eers of tho Provincial --. 1633·34. 

Recruitment for the Imperial -- of India. 15911-97. 
Recruitment in the Indilin --. 16311. 

FRAUD-
Question ,.c-
-- in the North Western Railway Workshop Accounts Office and un· 

fair promotions by Mr. Y. S. Puri, Special Officer, Director of Rail· 
way Audit Office. 2098-99. 

-- pe\'petratcd on workmen of the East Indian Railway Workshops 
at Lucknow, 1271. 

FREE PASSES-
See. "PaBs(eB)". 

J,'UND(S)-
Question J'e-

Dischargfo of Cantonment -- servants. 907-08. 
Gratuities paid from th,j Interest of the Postal Guarantee -. 

1621. 
Introduction of a Staff Benefit -- on Indian Railways. 62. 
Investment of the RailwlLY Reserve and Depreciation --. 17711. 
State Railway Fines --. 390. 
The Post Offira Guarantee --. 708-09. 

FURLOUGH-
Question rt; grant of - pr()paratory to retirement to certain Assi&t· 

ant Surgeons. 1868-69. 

l~ -
Question (~ -- for clerka' quarters recently constructed inN (,y Delhi. 

2213. 

G 

GALLERY(IES)-
Closing of the - of the Legislative Assembly Chamber. 289. 
Quefltion TP, telegram from His Excellency the Viceroy re police arrangoe-

ments in the -- of the A8Ilembly Chamber. 401-04. 

QAMBLING-
Question ~ "Satta --" in Delhi. 704. 

GANDAK-
Question re construction of a railway bridge over the river -. 111. 
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GANDHI, MAHATMA-
Question J'(, DStmrance given in the Hou8e of Commons re the Govern-

ment of lnrliu's attitude towards -- and Congressmen. 2 ~-  

GANGES-
Question f"l!--

Construction of a bridge over the -- at Mokameh Ghat. 1~  
Construction of a Railway bridge over the - at Mokameh Ghat. 

12-13. 

GANJAM D ~ l -
Question re letter from the Secretaries of Zamindari Ryots Sangam 

Andhra District and -- 114-15. 

GARAGE(S)-
Question j'e slInction to the construction of - by the Motor and Car-. 

ringe Works. Ambala. 910-11. 

GAHAGE (CALCUTTA) LTD.-
Question 7'(: <,f)lI\'eyance of' Mails in Calcutta by - 1619. 

OARMENTS-
Question Ie inferted -- returned by the Ordnance Clothing Depart-

ment. 361. 
GAYA-

Question n! Iluthorised loads for locomotives between Asansol and 
--. 719. 

GAYA PRASAD, MUNBBI-
Question 1'1; LOnduct of -- of the Education Department, Ajmer-

Merwara. 177:}-';'4. 

GENERAL ADMIN! STRATJON-MISCELLANEOUS-
Demand for F.XteSP Grants for 1927-28. 2736. 

GENERAL BTJDGE'l'-
Sf!t "Budget-General". 

GENERAL CONSTITUENCY(IES)-
See "Constli..wncy(ies)". 

GENERAJ .. ~ -
Motion to reduce Demand for "Railway Board'" re re-examination of 

the Conventiun of the separation of Railway Finance from --. 884-
93, 912-44. 

Question re ~e tion of Railway and -. ! ~  

GENERAL POST OFFICE-
Question re-

Appointmer;t ~ Town Inspector of Babu Sudhakar Bose, in 8upe,.. 
session of ~enio  clerks in the --, Calcutta. 1932. 

Appointment of an Accountant in the Calcutta --. 1610-11. 
Vacancies in the Account8 Department of the Oalcutta -, 394, 
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GEOLOGIOAL 8URVEY-
Demand for Grant. 1706. 

GHAT(S)-
Question re denllline88 of the Pushkar 1650. 

GHAZANFAR ALl KHAN, RAJA-
Cotton Textile Industry (Protection) Bill-

Motion w consider claude 2. 2689. 
ElectiOll of --- to tho Stuuding Committee on Pilgrimage to the Hed-

jaz. 2~2  
Indian Finance Bill-

Consideration of clause 3. 2046·47. 
Motion to reduce Demand for-

"Army Department" re -
Military policy of the Govarnment. J439·44, 1447. 

"North We!!! Frontier Province" re-
Introduction of reforms in the North West Frontier Province on 

the lineR of the· major provinces in India. 1664-67. 
"Railway Board" re-

Larger l·mployment of MUlISalmanB. 976-79, 982, 
"Salt" re-

Damage dour by the Khewri ult mines to the neighbouring fields 
and the Jhelum District Board property. 1687, 1688. 

OHUZNAVI, M.R. A. H.-
Arya Marriage VaIidation BilI-

Motions to refer to Se1.3ct Committee and to circulate. 239, 240, i42, 
268, 2:19. 

Ootton Textil" Industry (Protection) Bill-
Motion to wnsider. 1754, 171)6, 1761, 1818, 1830, 1831, 1831), 1836, 2468, 

2513. 
Election of -- to the Standing Finance Committee for Railwa.YI. 

1163. 
General Dis('utlRion of the Railway Budget. 71)7-60. 
Indian Finance Bill-

Motion to cl1nsider. 1967, 1968. 
Motion to pafjs. 2383, 2384. 

Motion to I'tlduce Demand for-
"Railway Board" 1·t!.-

Desirability of State Railways running steamer services between 
importa'lt points in the railway system. 998·1001, 1002. 

Larger employment (.f Mussalmans. 959-62, 964, 961), 966, 970, 
972. 973, tl75, 977. 

Re-examination of th" Convention of the separation of Railway 
Finallce ~  lOeneral Finance. 928, 939. 

The Dnccu.Aricha Railwa) project. 1002..()7, 1012. 
uss l~n Wakf Validating (Amendment) Bill-
Motion to refer to Select Committee. 266. 

Question n-
Coal traffic. 1114·11). 
Oommunal riot at Dacca. 1021-23. 
Communists prosecu.ted in India .inee 1910. 6. 
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CHrZNAVI, MR. A. H.-contd. 
Qnesti,)n re-colltd. 

Employment uf minority communities In sUDordinate staffs of State 
Railways. fl·';'. 

Improvement of privies in third class Railway carriages. 7. 
Jail ini~t tion  6. 
Names of Hoads in New Delhi. 8. 
Reserlvation of Railway berths froin Howrah. 7-8 • 

. Question (Supplementary) t e~ 
District Medicnl Officers on Railways. 819. 
Inclusion in the proceedings of the Legislative Assembly of informa· 

tion furnished in reply to questions. 814. 
Riots in Dacca. 572-73. 
Supply of hot water at the Western Hostel. 110S. 

Reaolution r('-
Relations hetween railways and inland steamer services in Eastern 

Bengal. 494. 
Slaughter of milch cows. 212. 

Special ill ~e (Amendment) Bill-
Motion to !'eft'!' to Select Committee. 656. 

GIDNEY, LU,;(T(.-COLONEL H. A. J.-
Ootton Textile Industry. (Protection) Bill-

Motion to (·oneider. 1767, 2461, 2480, 241H. 
Election of - to the Panel for the Central Advisory Council for 

Railway!!. 136& 
General Budget-General Discuuion. 1347. 
General Di! u~sion of the Railway Budget. 771, 776, 783, 787-91. 
Indian Finance Bill-

Motion tu cOllsider. 1969, 1981-i>5. 
Motion to pass. 2378. 

Motion to redllc<! Demand for-
"Customll" n':-

Importation of adulterated articles for human conllumption. 15S5. 
"Executive Council" re-

Irresponsihle nature of the Executive Council. 1373, 1386, 1409. 
"Financ" D~ ll t ent  rc--

Retrenchment throughout the administration. 1509-12. 
"Railway BOal'd" ,'('-

Abolition of the additional post of labour member on the Railway 
Board. 871-74. 

Dillplacemcnt of Anglo-Indians. and Domiciled Europeans on the 
variouB Railways. ~  .. 

Larger ('l/1ployment of MU8salmans. 960. 
Racial dilll-rimination. 1034, 10:1:>, 1044, 1048-60, 1066, 1067, 1077, 

1081. 
HCCel!t Rcvist'd nates of East Indian Ra!lwny Wnges. l'WI-4!l. 
t n i~ntion of wages. 847, 848. 

Question 1 e-
Appointment of Covenanted nursing siaters in the British Family 

Hospital. Chakrata.. 1867-68. 
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GIDNEY, LIEUT.-COLONEL, H. A. J.-contd. 
Question ,--contd. 

CompensatiolJ for certaIn Assistant Surgeons retrenched. 1869-'70. 
Decision or t.he British IGeneral Medical Council not to recognise medi-

cal Degrees of Indian universities. 2014-22. 
Grant of furlough preparatory to retirement to certain AssietaJ}t 

Surgeom. 1868-69. 
I e ul iti ~  hI the Purchase of Stores on Railways. 1'798. 
Pay of ('ovenllnted and locally recruited officers of the Railway Sig-

nals Depal'tnlent. 1785-86. 
Pay of police inspectors in Delhi. 2600-02. 
Promotion of subordinates on State Railways. 2:)99-2600. 
Promotion llf subordinates on the East Indian Railway. 2r199. 
Rate of interest on Provident Fund Deposits. 1799. 
Rate of. interest on Railway Provident Fund. 1798-99. 
Rates of I'lly on the ~t Indian Railway. 2600. 
Recovery of 10!l8C!4 on Railways. 1798. 
Recruitment to the State Railway Signal Engineering Service. 1'784-

AS. 
Security of ieugt'l's of the Lillooah Stol'es Depot. 1797-98. 
Shortage of quarters for employees of non-migratol\Y offices at New 

Delhi. 26lJ5-06. 
Statements ll1~ e by Sir Cecil Walsh regarding Indian trained 

medical men. 1864-67. 
~: uspension of warrant officers. 1800. 
The Co-opcl'fltivc Stores Itt Cawnpore. 1786. 

QuesCon (Supplementary) re-
Great Indian Peninsula Railway Strike. 2412. 
Promotion of Anglo-Indian Accounts Officers on the East Indian 

Railway. 1628. '. 
Resolutionli ~ recruitment for the Indian Medical Service. _, 298, 

301-01>0 

GIRL GUIDES-
Question rl' non-attendance at Rally of Indian -, 1939-40. 

GIRLS' SCHOOL(S)-
See "School(s"', 

GLASS FACTORIES-
Question ~ railway ratee payable by --. 347. 

GLASS INDtTSTRY-
Question re protection for the --. 348. 

QLASS MANUFACTURE-
Question re J'rotection for 

GLASSWARE--

130, 126r1. 

Question re indigenous and imported --. 383. 

GOODS- , 
Question 1°r. :l terminal tax on - entering New Delhi. "7. 
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GOODS, SALE OF-
See "Indian --" under "Bil1(a)". 

GOODS SHED-
Question ,'e pl'ovision of Cl --and platform at Burhanpur Railway 
Station. ~~23  

GOUR, Sm HAJU SlNGH-
Cotton Textile Industry (Protection) Bill-
Mution to cOllsidel', 2430,  2056, 2iifl7. 
COlJsidemtiol' or clause 2, 2563. 
Points of order raised by Pandit Malaviya. 26311-37, 2638-39, 2639-40, 
2641, 2042, 2643. 

General DisClIHsion of the General Budget. 1229-33, 1315, 1320,  1356. 
Indian Finallce Bill-
Consideration of clause 6, 2065-67, 2069, 
Consideration of Schedule III. 2279 84, 22~  
Motion to reduce Demand for-
"Army V<lpnrtment" re-
Military pulicy of the Government. 1427, 1447, 1448, 1450. 
"Cu8tomtl" 1'f--
Cutting down a lump Bum of Ii per cent. to balance the Budget. 
1569-70. 

"Finance Department" re-
RetreMhnwnt throughout the administration. 1496, 1500, 11106, 1~7  
"Taxes on Ineome" re-
Cutting down a lump sum of five per cent. to balance the Budget. 
1653-55, 1660, 1662,  1606, 1666,  1667. 

Question rl'.--
Capitation Charges from the Army. 1273-75. 
Equipment of the Indian Army. 1275-76. 
Expenditure On the Civil Administration. 1277-78. 
qrowth of military expenditure. 1272. 
Ineligibility of Indians for diplomatic service. 230R-09. 
Mechanilola,t,ioTl of the Indlan Army. 1276. 
Military expenditure in ~n i  1276-77. 

Question (Supplementary) re-
Appointmcnt of Indians as Diplomatic Representatives. 161'7, 1618. 
Decision of tho British General Medical Council not to recognise 
medical Degrees of Indian universities. 2021. 
Draft Internatioaal Convention on the treatment of foreigners. 2295. 
Fellowships offered to India by the Rockefeller Foundation. 2304. 
Great Indian Peninsula Railway Strike. 2412. 
Railway loon~ for Members of the Executive Council. 2108-10. 
Recruitment of Indians for the Royal Indian Marine. 2299. 
Training of Indians in marine wirele88. 2302. 

Special Marriag!' (Amendment) Bill-
Motion to c0118ider. as passed hy the Council of State. 131)3-65. 
Special Marriage (Amendment) Bill-(Mr. M. R. ~ 

Motion ttl rflfer to Select Committee. 646, 658, 660,  668, 670, 671. 
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GOVERNING BODY·-
Question r". the - of the Lady Hardinge Medical College and HOI-

pital. 565-66. 

GOVERNMENT-
Question ~ 

Purchase of the Bengal and North Western Railway by --. 2667-68. 
Recruitment from the provinceB for sel'vices under the Central --. 

2575-76. 

GOVERNMENT COLLEGE, AJMER-
Question re-

ClaBBt's in the --. 1945. 
Priv&te tuition undertake.n by the Headmaster, Government High 

School,' Ajmer and the Principal. --. 1942-43. 
Qualifications of teachers in the --. 1944-45. 

GOVERNMENT DEPARTMENTS-
Question re appointment o~ Muslim officers in Ajmer-Merwara. 17';'1;-79. 

GOVERNMENT EMPLOYEES-
Question re-
-- discharged in Ajmer-Merwarn. 1777. 
Introduction ofi a Provident Fund for --. 1295. 
Titles awarded to -- in Ajmer-Merwara. 1778. 

GOVERNMENT EXAMINER OF QUESTIONED DOCUMENTS-
Question re-

Appointment of Assistant --. 706. 
Circular Orders relating to the --. 706. 
'-. 704-05. 
Method of remuneration of the .--. 706. 
Number of C8ses sent to the --. 701). 
Retirement of Mr. Frank Brewester, --. 707. 
Service and qua.lifica.tions of the --. 706-07. 

GOVERNMENT HIGH SCHOOL, A.TM:ER-
Question rf' private tuition undertaken by the Headma.ster, -- and the 

Principal, Government College, Ajmer. 1941-43. 

GOVERNMENT HIGH SCHOOL, DELHI-
Question re-

Allegation againat Lala Ratan Lal, formerly Headmaster of the -
1278. 

Appointment of a Muslim as Headma.ater of the --. 2103. 
Staff of the -. 2103-04, 2105. 

GOVERNMENT HOUSES-
QuestiQP rf', utili?ation of Vicf'regal Estate and other -- in Old Delhi. 

27-zri 
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GOVERNMENT INDUSTRIAL SCHOOL, DELHI-
QUllistion ,.,,-

Appointment of Muslim teachers in the --.. 2106. 
QuuLficlltiom of the Headmaster, --. 210C>-06. 

GOVERNMENT OF INDIA-
Question ,/,{'-
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Adjustment of customs duties between the -- hud Indian 3tlLtes. 
2177. 

Appointment of Sikhs in certain offices of the --. 1262-63. 
Assurance given in the House of Customs 1'/' the --'s attitude t~ 

wards Mahatma Gandhi and Oongressmen. 2653-M. 
CNrespondence between the Secretary of State and the -- on 

certaiu matters. 2598-99. 
Delay in the application by the -- for Rockefeller Foundation £ello';. 

ship!!. 2304-OC>. 
DespatchCf: and telegrams addressed to the Secretary of Statl) for 

India to the --. 2202-03. 
Difficulties rr. education (If the children of the mov:ng staff of the --. 

2212-13. 
Education of the (:hildren of the migratory staff of the --. 00. 
Employment of temporary men in the -- Secretariat, 2591. 
Examination for the -- Secretariat and attached offices. 2676. 
Lists of staffs in the Departments of the --. 1271-
Purchase of tho business of the Delhi Electric Supply and 'haction 

Company by the Delhi Municipality (or the -). 2316. 
"'telations of the -- with Indian Statel!. 2177·78. 
Revision of land revenue policy of the --. 712. 

G{)VERNMENT OF INDIA PRESS(ES)-
Question (~-

Allowances of readers of --. 2608-09. 
Complaints against the Manager of the ---, Delhi. lR61..{12. 
Description of employees of --. 2607-08. 
Eumings of distributors in the --, Calcutta. 2092. 
Earnings of employees of the --, Calcutta. 2092. 
Educational qualifications of the Assistant l l~l e  of the ---, Simla.. 

2319. 
Excessive hours of work in the --, Del@.. 1861. 
Holidays in the - Delhi. 2608. 
Hour. in --. 2320. 
Hours in the --, Simla. 2320·21. 
Late hours at the --, Delhi. 2608. 
Memorial from Lino and Mono operators' of the --, Calcutta. 64·61i, 

2091. 
Memorial from ,:ection-ho!deI'8 of the --, CIIJeutta. 2091. 
Pay of certain employees in the --, Calcutta. ~ -9  
Pay of clerks in the --, Aligarh. 68. 
Pay of employees of the --, Alip;arh. 2598. 
Pay of piece.workers in the --, Calcutta. 2090. 
Pay of readers and revisers in the --, Calcutta. 2092. 
Pay of readers in the --. 65. 
Personal records of the officiating Assistant Manager ., the -, 

Simla. 2319-20. 
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OOVERNMENT OF INDIA PRESR(ES)-rontA. 
Question re-contd. 

Posts in the --, Simla.. 2319. 
Promotions in the '-, Simla. 2320. 
Provident Fund for --. 2321. 
Provision of IL Provident Fund for employees of --. 2090. 
Quarters for emp)oyeesof the --, Simla. 2321-22. 
Rates paid to certain e]/1,sses of workers in the --, Ca.lcutta. £01)1. 
Salaries of compositors in --. 2321. 
Site selected for quarters for cmployees-of thl' -- in New D~l i  107. 

GOVERNMENT OF INDIA SECRETARIAT-
See "Secretariat". 

GOVERNMENT OF INDIA STAFF-
Question re doctors provided for -- in Simla and New Delhi. 2118-20. 

GOVEUNMENT OFFIOE(S)-
Question '1'1'-

Central - located at Calcutta.. 2122-23. 
Proportion of Muslim" recruited for --. 2r,77. 

GOVERNMENT OFFICIAL(S)-
Question re-

Defference in price of electric current supplied to -- ilnd private 
individuals in New Delhi. 1640-41. 

Shortage of reaidences for -- in New Delhi. 62. 

GOVERNMENT PAPER-
Question rc fluctuations in thl' price ('f --. 77-78. 

GOVERNMENT PRINTING HOUSE-
Set'! "Printing". 

GOVEllNl\lENT QUARTERS-
See "Quarters". 

GOVERNMENT SECURITY(IES)-
Question rc unclaimed intereet on --. 2668. 

GOVERNMENT SERVANT(S)-
Question re- , 

Conces!lions to -- who served in the Great War. r,61-62. 
Contributory Provident Fund system for --. 335-36. 
Dl'mnnd by a. -- for an inquiry on his dismissal, dischllrge or 

e o ~l  2187. 
Indebtednl'88 of --. 2317-18. 23l8. 

GOVER.NMENT SERVICE-
Question re-

Academical Qualifications of Candidates for --. 193r,-36. 
Age limit fot' entry into --. 1936-37. 
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GOVERNOR GENERAL, HIS EXCELLENCY THB-
-'s asscnt to Bills. 85. 

103 

Orders by - "c allotment of dates for the General Budget. :)22. 
Orders by --re discussion of certain heads of expenditure by the I,egil-
lative Assembly. 823. 

Staff, Household and' Allowan('cs of-
Demand for Grant. 1702. 

See also "Viceroy, His Excellency the". 

GRADIENT(S)-
Question re --on certain railways. 719. 

GRAIN-
Question rl' sale of parched --and ja.ggery at Stations on the North 
Western Railway. 713. 

GRAND TRUNK EXPRESS-
Question re speeding up the --between Madras and Delhi. 7l!S. 

GRANT(S) 
Question re-
--for the Lady Irwin Girls' School, Simla. 63. 
--sanctioned for Local Boards in Delhi. 1599. 

GRATUITY(IES)-
Question re-
Grant of a --to temporary Commissioned medical officers. ~i l 2  

--paid from the interest of the Posta.i Gaurantee Fund. 16111. 

GREAT BRITAIN-
Question re posta.ge on Air Ma.il letters to --. 120-22. 

GREAT INDIAN PENINSULA RAILWAY-
See "Ra.ilwa.y(s)". 

GREAT WAR-
Su "W a.r". 

GRIEV ANCE(S)-
Question re-
--of Indians in Fiji. 94-95. 
--of ra.ilway men. 48. 
--of ra.ilway titation staffs. 80. 
--of workers in the Calcutta Mint. 1648. 

GUARANTEE FUND-
Question re gra.tuities paid from the interest of the Postal --. la1!!. 

GUARD(S)-
Question re-
Employment of assistant --&R --on the Bengal and North Western 
Ra.ilway. 1'19. 
Pay of mail -. 682-83. 
Rest houses for --at outstation.. 436-37. 
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GUARDIANS AND WARDS (AMENDMENT) BILL--· 
SEe ill(~  

GUDUR-
Question re booking office for metre gauge Railway between Villup\ll'8.ro 

and -'-. 17. 
GrJRANWALA-

Quest.ion re camp office of the Income-tax Officer, 2214. 
GULAR SINGH, SARDAR-

Election of -- to the Standing Finance Committee for Railways. 1163. 
J Ildian F:nance Bill-

Consideration of clause 7. 2076-77. 
Motion to reduce Demand for-

"Home Department" re--
oli ~ of Govp.mment re political prisoners and their treatlOent. 

1473-75. 
Question re-

Age nmit for examinations of the Public Service Commission. 2098. 
Appointment of Hindu as Member for Education, Health and Lands. 

76-77. 
Appointment of Sikhs as Superintendents in the Ra.ilway Mail Service. 

1259. 
Appointment o! Sikhs as Superintendents of Post Offices. 1260. 
Appointment or Sikhs in certain offices of the Government of India. 

1262-6.1. 
Appointment of Sikhs in the Commerce Department. 1260. 
Appointment of Sikhs in the office of the Railway Board. 1262. 
Appoinment of Sikhs in the Railway Subordinate Accounts Service, 

2097. 
Appointment of Sikhs in the Subordinate Accounts services of certain 

offices. 70-71. 
Completion of the Batala-Beas Railway. 2097. 
Indian candidates for the Indian Medical Service. 74-76. 
Infcrmlltion about Match Fac:tories in India. 12M-59. 
Lack of Sikhs in the staff of the Director Commercial Audit. 1261. 
Lack of Sikhs in the staff of the office of the Director General of 'police 

and Telegraphs. 1261. 
Letters from the Khalsa Diwan, Amritsar, to the Posts 8Kld Telegraph 

Department. 1260. 
Match factories in India. 73. 
Possession of Kirpans by Sikhs. 339-40. 
Selection of eandidates for the Indian Medical Service. 1580-9:1. 
Sikh holidays. 339. 
Supersession of General Skeen. 73-74. 
Unemployment in India. 77. 
Unsuita.ble site for quarters at Paharganj, Delhi. 72. 
Wild hoar shooting on the banks of the river J umna. 72. 

Re80lution re attempt to wreck the Viceroy's train. 81-82. 
GWYNNE, MR. C. W.-

Arya. Marriage Validation Bill-
Motion to cireulate. 195-96. 

Cantonments (House-Accommodat,ion Amendment) BilJ-
Motion to consider clause 7. 1123. 
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GWYNNE, MR. C. W.-crmtd. 
Code of Oriminal Procedure (Amendment) Bill-
( e~ ent of sections 206 and MOA)-

MotIon toO refer to Select Committee. 466-67. 
(Amendment of section 5112)-

Motion to refer to Select Committee. 4112-1111, 4118. 
Court-fees (Amendment) BiII-

Motion to refer to Select Committee. 267. 
Indian Finance BiII-

Motion to eon sider. 1993. 
Indian Penal Code (Amendment) BiII-

Motion to circulate. 269-71. 
Oath of Office. 3. 
Prisons (Amendment) BiIl-
, ~tion to c.onsider and pass, aa passed by the Council of State. 1367. 

SpeCial Marriage (Amendment.) Bill-
Motion to consider, as passed by the Council of State. 1363. 

Motion to withdraw. 1367. 

HAW, MR. H. G.-
Oath of Office. 26113. 

RAJ-

B 

Question ,." - Committees in India. 111. 

HA.T INQUIRY COMMITTEE-
Question re reports of the -. 289-90. 
Seft also "Committee(a)". 

HAJI, MR. SARABHAI NEMCHAND-
Abolition of Deferred Rebates Bill-

l\f otion for the appointment of Members to the Select Committee. 
1652. 

Election of -"'- to the Standing Finance Committee. 1717. 
Imperial Bank of India (Amendment) Bill-

Motion to consider. 179-81. 
Question re-

~ tisin  the work of the Royal Indian Marine Dockyard. 2297. 
Appointment of Indians for Lighthouse administration. 1>67. 
Appointment of Indians to the Royal Indian Marine. 2111. 
Carriage of piece-goods from Bombay to Calcutta by rail and "teamer. 

2300-01. 
Construction of new ships for the Royal Indian Marine. 2297. 
Construction of new vessels by the Royal Indian Marine d()(·kyard. 

25196. 
Consultation by the League of Nations re Maritime coasting trade. 

22911-96. 
Delegates nominated 

1793-94. 
Draft International 

!!294-!l5. 

for the 14th International Labour Conference. 
I 

Convention on the treatment of foreigners. 
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HAJ], MR. SARABHAI NEMCHAND-colltd. 
Question l·e-contd. 

Enrolment of the Burma State Railways and Rangoon Port Trust as 
Members of the Burma Ohamber of Oommerce. 1797. 

Exhibition of the work of Indian Artists. i ~7  
Governing Body of the Lady Hardinge Medical Oollege and Hospital. 

fj66-66. 
Grievances of third class railway passengers. 124. 
Loadline of Merchant Ships. 1093. 
Power supplied by the Hydro--electric concerns for the Bublll'ban 

service of the Great Indian Peninsula Railway. 2301. 
Questionnaire of the Internat.ional (Maritime) Labour Conference. 

2111. 
Railway saloons for Members of the Executive Oouncil. 2108-10. 
Recruitment for the Royal Indian Marine. 2298. 
Recruitment of Indian Trade Commissioners. 377-78. 429 .. 
Recruitment of Indians for the Royal Indian Marine. 2200. 
Recruitment of seamen. 2299-2300: 
e uit~ent of the Emigration Agent, Malay States. fi71-72. 

Remuneration of members appointed to Committees. 568-69. 
Repair of the Bhadra Tower in Ahmedabad. 569-70. 
Report of the Oonference on Dominion and Merchant Shipping Legis-

lation. 1092. 
Report of the Tariff Board on the Chemical industry. fi66. 
Reported threatening behaviour of certain 80Iaiers at Victoril\ Ter-

minus Station. 2293-94. 
HeprE'sentation of Indian Commercial interests on the Uailway Rates 

Inquiry Oommittee. 2112. 
Selection of Delegates for the 14th Session of the International I.abour 

Conference. 1794-91'>. 
Separation of the Royal Indian Marine Budget from the Military 

Budget. 2298. 
Sloops of the Royal Navy refitted or repaired in the Royal Indian 

Marine dockyard. 2296. 
Statement showing the number of Indian officers holding certain ranks 

in State Railways. 2300. 
Superintendent of Education for Delhi a.nd Ajmer-Merwara. fi71. 
Training of Indians in Marine wireless. 2301-02. 

Question (Supplementary) re-
Refusal to Dr. Sudhindra. Bose of permission to stay ill India.. 901. 
Supply of timber from the Andamans to match factories in India. 2604. 
Through Booking on the AlI8&m Bengal Railway. 680-81. 

Reservlltion of the Coastal Traffic of India BilI-
Motion to re-circulate. 263. 

Rellolution re rela.tions between railways and inland steamer sorvices ill 
Eastern Bengal. 498. 

HALTING ALLOWANCE-
Question re -- for village postmen. 2197-!l8. 

HAMILTON, MR. K. L. B.-
Oath of Office. 3. 

HANDLOOM WEAVER&-
Question re hardships of --. 689·99. 
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HARBOUR(S) .... 

Question re-
Construction of the Vizngapatam -. 1632. 
The Vizagapatam -. 898-99. 

I 
HARBOU.R ~( - ! 

QuestIOn re appomtment of Non-Europeans as Pilot and -- in Rangoon: 
2664. 

HARDY, MR. G. S.-
Cotton Textile Industry (Protection) BilJ.-

Motion to consider. 2452. 
Motion to cODsider clause 2. 2677·82. 

Oath of Office. 2013. 
Question t'e -'s report on cotton pieoe-goods duties. 680-86. 

HARRER, MR.-
Question t'e appointment; of - to the Public Works Department, Delhi. 

2571. 

HARTOG COMMITTEE-
8FC "Committee(s)". 

HAYMAN, MR. A. M.-
Indian Railways (Amendment) BilI-

Motion to consider. 1140-42. 
Consideration of clause 2. 11 ~ - 9  

Motion to reduce Demand fo1'-
"Railway Board" re-

Failure of the Railway Board to settle labour problems aad the 
Great Indian Peninsula Railway labour troubles. 949. 

Larger employment of Mussalmans. 964-66, 968-75. 
Uacial discrimination. 1073-82. 

Oath of Office. 677. 
Question rtl report by --. 2606-07. 

HAZARIBAGH ROAD-
Question re railway from -, - station to Hazaribagh Town. 58. 

HAZARIBAGH TOWN-
Question rc railway from Hazaribagh Road Station to -. 68. 

HEADMASTER(S)-
Question re- . 

Allegations against Lala Ratan Lal, formerly - of the Government 
High School, Delhi. 1278. 

Appointment of a. Muslim as - of the 'Government High Hl,hooI, 
Delhi. 2103. 

Priva.te tuition underta.ken by the --, Government i~  School, 
Ajmer a.nd the Principa.I, Government College, Ajmer. 1942-43. 

HEADQUARTERS-
Question re -- of the Superintendent, Railway Mail Service. Sind. 

1938. 



INDO: TO LBQIBLATIVI ABBI.BLY DIBATlII. 

HEATHCOTE, MR. L. V.-
Oath of Office. 1413. 

HEDJAZ--
Election of Members to the Standing Committee on Pilgrimage to the 
-. 1802"()5, 2123-24, 2220. 

HIGH COMMISSIONER FOR INDIA-
Statement (laid on the Table) rc purchase of store!'. by the -. \'717. 

HIGH COMMISSIONER FOR INDIA-EXPENDITURE IN ENGLAND-
Demand for Grant. 1711. 

HIGH COURT(S)-
Question ,'/'-

Appointment of 8. non-Indian Judge in the Patna --. 2307-08. 
Undue'proportion of Civilian Judges in the Patna --. 1500-1600. 

HIGH SCHOOL(S)-
Set} "SOOoo1(s)". 

HILL STATION ALLOWANCE-
Question "e -- for postal officials of certain stations. 2194. 

HINDU(S)-
Question re-

Appointment of a -- as Member for Education, Health clnd lands. 
76-77. 

-- appointed as probationary Superintendents of Post Offices. 1788. 
Prohibition of the burning of deceased -- in the Belgian Congo. 

1264. 
Representation in the Legislative Assembly of -' - in the North West 

Frontier Province. 1934. 
Resignation of -- elected members of the Agra. Cantonment Hoard. 

2215-16. 

HINDU GAINS OF LEARNING BILL-
See "Bi1l(s)". 

HINDU UNDIVIDED F AMILIES-
Question re incoIile-tIILx of! -. 334. 

HINDU WIDOWS' RIGHT OF INHERITANCE BILL-
See "Bill(s)". 

HIRA SINGH, BRAR, SARDAR BAHADUR HONORARY CAPTAIN-
Election of -- to the Panel for the Central Advisory Council for Hail-

ways. 1369. 
Motion to reduce Demand for "Army Department" re military poli('y of 

the Government. 1434-39. 
Question re-

Clerks attached to Regiments. 555-56. 
Education of the 80ns of Indian Soldiers in the South East Punjab and 

Delhi Province. 656-57. 
Question (Supplementary) re drop in the price of agricultural produce. 

718. 
'Resolution re slaughter of milch cows. 229-31. 
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HIS MAJESTY'S GOVERNMENT--
Question re instructions from - re the civil disobedience movement. 

26M. 

HISSAR-
Question re-

Establishment of a post office at Khurad in the - district. 2663. 
Want of mail express or fast trains between Rewari and Bhatinda and 

stoppage of shuttle trains between Bhiwani and -. 2206. 

HISTORICAL RECORDS COMMISSION-
Question ,'('-
-. 341-42. 
Members of the 97-98. 
Rules for the a.ppointment of the --. 98. 
Supply to Research Institutions of Records of the --. 99. 

HOLIDAY(S)-
Question re-

Delivery of posta.l articles by postmen on Sunday and ot.her -. SHOO. 
-- allowed in the Eastern Benga.l Ra.ilway Pred. 2096. 
-- in the Government of India Press, Delhi. 2608. 
-- in the Government of India Secretariat. 557. 
Pay on half -- in the East Indian Railway Press. 2088-89. 
Sikh -. 339. 
Sunday and -- allowance for Post Office employee&. 59, 698-99. 
Sunday and -- allowance for postal officials. 701. 

HOME DEPARTMENT-
Demand for Grant. 1469. 
Motion to reduce Demand for "--" re policy of Government regR.rding 

political prisoners and their treatment. 1469-93. 
HONORARY MAGISTRATES-

Question (~ .- in Ajmer-Merwara. 1945. 
HOSPITAL(S)--

Question re-
A ppointment of covenanted nursing sisters in the British Family 
--, Chakrata. 1867-68. 

The Governing Body of the Lady Hardinge Medioal College and -. 
565-66. 

X-Ray treatment at the Lady Hardinge -, Delhi. 1870. 

HO'r WATER-
Question "e supply of -- at the Western Hostel. 1107-09. 

HOUR(S)-
Question re-
-- in Government of India. Press, Simla. 2320-21. 
-- in Government of India Prenes. 2320. 

HOURS OF DUTY-
Question re - in Railway Mail Service Offices. 700-01. 

HOURS OF UEST-
Question re -- of the staff of the Suction Dredger "'Vizagapatam". 67. 
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HOURS OF WORK-
Question re - of crews and grant of compassionate allowance in case 
of accident. 2666. 

HOUSE ACCOMMODATION-
Question re --for crew officers. 1774 . 

. HOUSE OF COMMONS-
Question (~ al!Burance given in --7'e the Government of India's attitude 
towa.rds Mahatma Gandhi and Congressmen. 2603-64. 

HOUSE RENT-
Question re-
Grant of --for offices of Ra.ilwa.y Mail Service Inspectors. 701. 
. - allowance for ~t en  lower grade staff and runners. 2191-92. 

ti~  .. \'· .. ~ l i e  witll Government quarters in New. Delhi. 
~i :l ~:: :: u  .·.·· .. ·.:i;.· ......... . 
'/,:;. 'BUtta ,fOI tbegrani of - allowance in Simla.. 820-21. 

It{)USrNGCONDITIONB-
Question re --of workmen in LiUoo&h. _ M. 

HOUSING PROBLEM(S)-
Question re --of workers in the Calcutta Mint. 1647. 

HOWELL, MR. E. B.-
Motion to reduce Demand for "North West Frontier Province" re intro-
duction of reforms in the North West Frontier Province on the l;ntls 
of the major provinces of India.. 11 1~  

Oath of Office. 3. 
Resolution re stipends of the members of the Carnq,tic family. 200-01. 

HOWRAH-
Question re-
Number of e t~in employees in the East Indian Railway Presses, -
and Calcutta. 2090. 
Reservation of Railway berths from --. 7-8. 

BUNGER STRIKE-
Question re - by the Ka.kori Prisoners in ~ ei l  Jail. 2668. 

BUSBANDRY-
Question re research in plant physiology and scholarshipB for lJ.gricul· 
tura} research and animal --. 2311. 

HYDER, DR. L. K.-
Cotton Textile Industry (Protection) BiII-
Motion to consider. 1830-34. 
Motion to consider clause 2. 2685. 
Indian Railways (Amendment) Bill-
Consideration of clause 2. 1148-49. 

BYDERABAD-
Demand for Grant. 1711. 
Demand for Supplementary Gra.nt. 751). 
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HYDRO-ELECTRIC CONCERNS-
Question re power supplied by the - for the suburban service of the 

Great Indian Peninsula Ra.ilwa.y. !301, 

HYGIENE-
Queetion re the International Congress on Mental -. 897. 

I 

ICE-
Question 1"(' contracts for sale of - and rerated water On Railways, 

2202. 

IMAMUDDIN- . 
Question re discharge of one -, a driver in the North Western Railway.' 

1636-37. 

IMMIGRANTS-

J 

Question re system of taking thumb impression of Indian - to the 
Belgian Congo. 1116-17. 

IMMIGRATION SECRETARIAT-
Question re institution of an -. 1116. 

IMPERIA'L BANK OF INDIA-
Question re-

Appointment of an Indian as Ma.naging Governor of the --. 1l:~  
Contra.ct with the -. 112. 
Indian members in the Central Board of the -. 114. 

IMPEIUAL BANK OF INDIA (AMENDMENT) BILI.r-
8fJe "Bil1(s)". 

IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH-
Question re appointment of Muslims to the office of the -. '257f:' 

IMPERIAL FOREST SERVICE-
Question re recruitment for the - of India.. 1595-97. 

IMPERIAL SECRETARIAT-
See "Secreta.riat". 

IMPORT DUTY(IES)-
Question re-

E1Iect of increased - on yarn. 15-16. 
- on cigarettes. 1593-94. 

IMPRISONMENT-
Question re - of politica.l prisoners in Burma. 2661. 
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INCOME(S)-
Question rc-
- and expenditure of Military Sohoola and ColJeges. 1104-0'7. 
--of different classes of press employees. 2087. 

INCOME-'fAX(ES)-
Question re-
Appointment of a Muhammadan as Examiner of --in Sind. 130. 
--levied on Cantonment Provident Funds. 80-81. 
--of Hindu undivided families. 334. 
Muhammadan Inspectors of --in Sind. 130. 
Petitions from Sind submitted to the Commissioner of --. Bombay 
Presidency. 128. 

See also "Indian --(Amendment) Bill" undel' "Bill(s)". 
Su. also "Indian --(Provident Funds Relief) Bill" under .' Hlll(S)". 

INCOME-TAX' ACT-
See "Act(e)". 

INCOME-TAX ADMINISTRATION-
Motion to reduce Demand for "Taxes on Income" rf' --in RE'l';ral. 
1676-77. 

INCOME-TAX (AMENDMENT) BILL-
See "Indian --" under "Bill(s)". 

INCOME-TAX DEPARTMENT-
Question re-
Appointment in the --in Sind. 102. 
Appointment of Muhammadans in the --in Sind. 130. 
Leave pay of peons in the --and Customs Department at Karachi. 
103. 
Professional accountants employed by the --, o ~  39:.1. 

Promotions in the --, Bombay. 392. 

INCOME-TAX NOTICE(S)-
Question re-
--in Mofussil areas in Sind. '12,t 
- in Sind. ui7-28. 

INCO:ME-TAX OFFICE(S)-
Moti m u. reduce Demand for uTaxee (\n Income" f'B grievanoes of the 
-. e&tnblishments. 1672-7C1. 

INCOME-TAX OFFICER(S)-
Queill ion 1 e·-
Camp office of the --. Gujranwala. 2214. 
Memorial from --in the Bombay Presidency. 101·02. 

INCOME-TAX RETV'RN(S)-
Question l'C -_ .. in Sind. 127. 

INCREMENT(S)-
Question l'C grllnt of -. of pay tor n~l  flHvice to postmen. 2189-90. 
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INDARPRAS'l' STORES LIMITED, DELHI-
Qucsti'll} Til liquidation of the -. 2113-14. 

INDEBTEDNESS--
Question 1'f .-

-- of Government servants. 2317-18, 231f!. 
of workers in the Calcutta Mint. 1648. 

INDIA-
Questiol} T,) military expenditure of --. 15. 

INDIAN(S)--
Question re-

U3 

Admission to the Auxiliary Force of ---- on the Great Indian Penin-
sula Railway. 387. 

Appointment of a non- -- judge ill the PlI.tna High Court. 2307-
OB. 

Appoint.ment of an -- as OhemiclLI Exnmintll' for Oustoms and Excise 
Calcutta. 129H-1300. 

Appointment of ar. -- as Chief ASlllistant Publicity Officer, State 
Railways 14. 

Appointment of an -- as Mana.ging Governor of the Imperial Bank 
of India. 113. 

Appointment of an -- to officiate for Sil' K V. Reddi in South Africa. 
322. 

Appointment of -- as Establishment. i ~e s in Army Headquarten. 
721. 

Appointment of -- to gazetted posts in al'senals. 720. 
Appointment of -- to the -- Air FOl'ce'. 897. 
Appointment of -- to the Royal .- Marine. 2111. 
British miliLal'Y clerks replaced by --. 721. 
Oonditl0l1 of -- repatriated from South Africa. 93-94. 
Demolition of -- bazaars attached to cantonments. 37. 
Exclusion of -- from sale· rooms in London. ~9  
Grant to -- of short service o i~ ioni! in the Royal Air Force. 

noI. 
Grievances of -- in Fiji. 94-95. 
-- candidates for the -- Medical Service. ';"4-76. 
-- members in the Oentral Board of the Imperial Bank of India. 

114. 
-- replltriatetJ from the Colonies. 63. 
-- t in~  ill the -- School of Mines, Dhanbad. 898. 
-- trained 011 the "Dufferin". 'l97. 
Ineligibility (If -- for diplomatic sel·vice. 2308-09. 
Interests (.f .- - in Oeylon. 96-96. 
Number of European and -- apprer.ticfls in thf' Kharagpur Railway 

W orke.hops. 2081. 
Probationary period for -- and Anglo-Indian and European appren-

tices at Kharagpur. 1623. 
Rn.cisl is(~ il linution between the -.- and Anglo- --- enti ~s 

in the Kharagpur Workshops. 21'i!l. 
Recruitment of -- for the Royal ~ - Marine. 2299. 
Ree·ruitment or -- to the Army u(~ntion l Corps. 1097. 
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INDIAN.(S)-contd. 
Question re-contd. 
Statement showing the number of - l ~  holding certain ranb 
in Stllte il~ s  2300. 
Training 01 - and Anglo- - and European apprentices at the 
Khlll':l.gpUI' ~ il  Workshop. 1622. 
Training of - in Aviation. 1097. 
Training of - in Marine Wirelen. 230]-02. 

INDIAN All: FORCE-
Question re-
Constitution (If an -. 11·12. 
l"ormatir.n of an -. 1101-02. 

Sl'e also "Air Jt·orc:e". 

INDIAN AIR. SQUADRON-
Question Tf! f:st!i.blishment of an -. 1 97-9~  

INDIAN AltRlT.RATION LAW-
Questioll /'c l~n ol tion of the -. 69ri. 

INDIAN ARMY-
Questinn T6-
Equipment of thf' - .. 1275-76. 

e ~ nni ! t l n of the -. 1276. 

JNDL\N BOILERS (AMENDMENT) BILL-
Sec "RiIl(s)". 

INDUN BOY ~ 

Questi(l'1 /'e tm.ining of - for the "',ir l ( ~  1098. 

INDIAN BROADCASTING COMPANY--
Question re failure of the --. 573-75. 

INDIAN ~ BILIr-
See "BiII(e)". 

INDIAN CEN'l'RAL COMMITTEE-
Question Te·-
Minute (If Ihs!!f:n1 written by Dr. Suhrnwardy to the Report of the 
---. lWil. 
Rep(·rt of the --. MO-56l. 
Ser alsn "Centrc.:ICommittee". 

INDIAN OINEMATOGRAPH COMMIT'fEE-
St'e "Committee( s)". 

INDIAN CIVIL SERVICE-
Question re-
AJItIOllllCement of results of - examinatiolls. 2293. 
Appointment of Indians to the - and I)ther services. 16te. 
Mnnagem(!Jlt of proprietory estates by officers of the -. 116. 
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t l l~ COIlIPANIES ( D~l  BILL-
Sce "BiU(p)". 

INDIAN CONTHAC':' (AMENDMENT) BILL··-
Sct; "BiIl(B)'·. 

INDIAN CO'l"fON CESS (AMENDMENT) BILL--
Sec "BiU(s)". 

INDIAN DEPU'rA'l'ION-
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Question 76 COlJt of the - to the Universal Postlll Conference. 1298. 

INDIAN ELECTRICITY (AMENDMENT) BILL-
Sr.c "BiIl(s)". 

INDIAN FINANCE BILL-
Sec "Bill(s)". 

INDJ AN FOREfjT ACT-
Sce "Act(B)". 

INDIAN FOREST SERVICE(S)-
Question 1'e--

Percentllge of vacancies in the.-- filled by promotion of officers of 
the l o in(~i ll Forest Service. 1633-34. 

Recruitment in tht· --. 1635. 

INDIAN HIGH SOHOOLS-
QueBtion "e Balaries of teachers in the ERst Indian Railw:&y -. 381· 

83. 

INDIAN UIMIGHANTS--
Question rc system of taking thumb impressions of - to the BelgiaD 

Congo. 1116-17. 

INDIAN INCOME-TAX (AMENDMENT) BILL-
EIre "RiII(s)". 

INDIAN INOOME-TAX (PROVIDENT FUNDS RELIEF) BILL-
Sec "BiI1(s)". . 

INDIAN LABOUR COMMISSION-
Question re--

Programme of the -. 346. 
Stenog'rllphflt'S fr.r the -. 346. 

INDIAN I,AC CESS BILL-
_ R,le "BiIl(e)". 

INDIAN MEDIC ~  SERVICE-
Quel5ti:m rc-

Appointment of Indians to the "--. :i:l:l. 
Indian cRndidates for the -"-. ?1·711 
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INDIAN MEDICAL SERVICE-co1itd. 
Question re-cuntd. 

Pay ('Of temporary - officers. 332·33. 
Selection of candidates for the ---. 1589-93. 

Resnlul ion 1"C l'(lcl'uitment for the --. ~ - 12  

INDIAN MERCHANDJSE MARKS (Al\lENDMENT) BILL·· 
See "BiIl(s)". 

INDIAN NATIONALS-
Sec • 'Nationals" . . 

lNDlAN OFFIOEB(S)-
Question re-

Appuilltment of - in the office of the Deputy CommiBsioner, Delhi. 
2~9  

Appointment of - to the Army. 36-37. 

INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL-
See "Bill(s)", 

INDIAN PI<:NAL CODE-
Question l'C l'RAell under section 124-A of the -. 14. • 

INDIAN PENAL CODE (AMENDMENT) BILL-
See "Bill(s)". 

INDIAN POSTS AND TELEGRAPHS-
Demand fot' Grant. 1712. 

INDIAN POSTR AND TELEGRAPHS DEPAU'fMENT-
Demand fo;' ~ es Grant for 1927-2it 27a7. 
Deman-i fnr Supplementary Grant. 749. 

INDIAN POSTS AND TELEGRAPHS D1~: 1  (INCLUDING 
WOHKING KXPENEiES)-

De-mand for Grant. 1701. 

INDT AN RAIL W AYS-
Question 1'r article in the -- 1'0 excess fare tickets. 23. 
Sec alllo "Railwli.Y(s)". 

INDlAN RAILWAYS (AMENDMENT) BILL-
See "Bill(s)", 

D ~ l~  (AMENDMENT) BILL-
Sec "DiIl(II)". 

INfHAN RELIGIOUS PICTURES TRADE MARKS (PREVENTION) 
BILL-

See "Bill (s)". 

INDIAN RESEARCH FUND ASSOCIATION-
Election of Member!! to the Governing Budy of the -. nil. 
See nIl!") ~n (:  Fund Association". 
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INDIAN !tOAD DEVELOPMENT COMMIT'l'E'E--
SCI.' "Committ ee". 

INDIAN SA1.E OF GOODS BILL-
Sec "Bill (II)". 

INDIAN SCHOOL Oll' MINES, DHANnAD--
Questioll TO IndiallS trained in the ---. BOti, 

D ~ SHOE INDUSTRY-
Question /'e IJ)'otection of the -. 806·97, 

INDJ AN 80FT COKE CESS BILI..-
Rce "Rill(s)", 

INDIAN ~ D ( 

, .... 'f'(' "Soldier(s)". 

lNDIAN HTA'J'E(S)-· 
Quelltion Tt;-
Adjustmt::'nt of cu&toms duties betwl'en the Oo\'ernment of India II.nd 
-, 2177, 

Labour in -, 68. 
Relntie.ns of the Government of India. with -, 2177-78. 
See also /;I:ltat(.(fi)", 

INDIAN STATE AIR SERVJCE-
Question re plll.lsllnger fares in the -, 1002, 

INDIAN 8TATr.R (PROTECTION AGAINST DJSAFFECTION) ACT-
Sec "Allt(S)", 

INDIAN STATION MASTER(S)-
See "Stati,oO : 1l~te (  

INDIAN STEHLING LOAN-
Scc: "Loan (EI)". 

INDIAN STORES DEPARTMENT-
Demnnd fOJ' Grant, 1708, 
Question re-
Appointment d Assistant Chief ControUcr of Stores and Chief Super-
intendent, 179~-93  

, Pa.y of the non-gazetted staff of the Audit OJIice, ---. 369-'70. 
Pay of the staff of the Audit o.ffice, -, 328-31. 
Scule of pay in the -, 1790-91. 

INDlAN ~  (AMENDMENT) BILL--
See "Bill (s)" . 

. INDIAN l'AIUFF (AMENDMENT) BILL-
See "BiIl(s)". 
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INDIAN 'lEHRITOUIAL FORCE-
Question re-

Meetings of Provincial Advisory Committeos cf the 
Senior C'lJmmisl'ions in the --. tl13. 

Sec IlIl;o "Territorial Forces". 

L"IHAN TERRITORIAL FORCE (AMENDMENT) BILL-
See "BiIl(s)". 

INDIAN TRADE COMMISSIONER(S)-
Question ,'(;-

Appointment d an - at Moscow. S·P. 
Recruitment of -. 377-78. 

Sec nil!) • 'Trade Commissioners". 

INDIAN GNIVERSITY(IES)-
Sell "UniverlJity(ies)". 

l(n~-

bI3-14. 

Motion to reduce Demand for "Railway Board" re - of the staff of 
railwaY8. 948-41:1. 

Questioll T(;--

-- of superior sta.ff in India.n Ordm\lJce (nnd Clothing) Factories. 
~~  • 

. - d the Army. 1 7~-77  

INDO· CHINA-
Question T(I thumb impressions on passports in -. 1786-87. 

INDO-EUnOPEAN TELEGRAPH DEI'AR'l'M1:RT (INCLUDING WORK· 
ING EXPENSES)-

Demand for Grant. 1701. 

INDO·EUROPEAN TELEGRAPHS-
DE'mand for Grant. 1712. 

INDUSTRIAL ACCJDENTS-
ResoJutivn TO pre\·p.ntion of -. 2733-3r.l. 

INDUSTIUAJ .. SURVEYOR-
Questinn J'e r.ppointment of Muslims in tho oifice of the -, Delhi Pro-

vince. 557. 

INDUSRTmS AND LABOUR DEPARTMEN'l'-
Deltj.md,for Grant. 1'703. 
t}uest,;on TC- . 

Appointment of Joint Secretary in tbe --. 160'7-08. 
Cost nnd carnll1gs of the -. ~2  

See alao "lJE'partment of Industries ~n l Labour". 

INDUSTRY (IES)-
Demand for Grant. 1707. 
Question TC impro\'ement of the - ill th'J Nnrth West Frontier Pro· 

vince. 1006. 
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ilNI"ORMATION-
Questicll ~ lupply of - previously asked for. 2612-18. 

JNJURY (IES)-
.Question /'0 o ~ns tion for - for apprentices of the Jtharagpur 
Ua.ilway l o~  2f191S. 

~ -

. .Question T8 alleged --to Mr. Proful1a. Kumar Bett, .Aaaiatant-ip.-
cllarge, Medal Section, Army D~ ~ent  iIS8.8.: 

INLAND STEAM·VESSELS (AMENDMENT) BILL-
See "Bill (I!)". 

INLAND STEAMER SERVICES-
Resolutiol1 re relations between railways and - in Eastern Bengal. 
492-96. 

JNQUIRY(IES)-
Question 1'e opiwn -. 46. 

INSOL VENey LAW (AMENDMENT) BILL-
See "Bi1l(s)". 

~

QuestIOl! rr-
- of boob and ;J."ecords of sub-p.pat o:fIl.ces. 2088, SlO84.: 
8epal'lttion of - from purchase in the Central Stationery 
1293. 

INSPECTION (llAILWAYS)-
Demand for Grant. 1082. 

IN8PECTOll(S)-

Quest:on I'C-

AIlowllo('e of Travelling Ticket ---. 1103. 

om_f.:. 
','" 

Appointment of a ~llin  - .Pf, Accounts in :the :A.a1&JJl ~ l 
Ruilway. 379. 

Appointment of sub-divisional - in the Bengal Postal Oircle. 1237. 

Control of TraveIling Ticket -. 1101!. 
Grant of house l en~ for offices of Railway Mail Service -. :701. 
lrregulllritif's of Travelling Ticket -. 1]02-00. 
Muhammadan - of Income-tax in Sind. 130. 
s ~ for - Railway Mail Service. 2179-80. ; 
Pay of certmn Sub-Divisional - and Hend Clerks to Superintendents 
of Post Offices. 1286. 
Pay of police - in Delhi. 2600-02. 

INSPEO'rOR(S) l~ POST OFFICES-

Question rr.-
Appointment of -. 104. 
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INSPEOTOR(S) OJ:.' .t'OST OFFIOES-contd. 
Question re-contd. 

ApP(lintment of Town -- in Calcutt!l.. 1619-20. 
Duties of Raperintendents and Sllb·Divieionul -- iD the Bomba:r 

Circle. 1286·87, 
Overworked Elub·Divisional -. 128lS. 
Pny of -- and Railway Mail Service. 391 ·j:)2. 
t ~n  of Sub· Divisional --, 121l'i. 

Transi('l' of Superintendents and --. iI7". 

INSTITUTION(S)-
Question rc n·ckoning of trade unions as publio --. 2609-10. 

INTER-PROVINe] AI, AIR SERVICE-
Question r6 control of --, 1644. 

I 

IN'fEllEST(S)-
Question "'c-

High rate of -- for recent sterling Joan. 1632. 
Rate of --- on Provident Fund deposits. 17f19. 
Rate (If - on Railway Provident Fund. 1798-99. 
Rate d -- payable on State Railway Pro\·ident Fund Balances. 

'24. 
Fnclaimed ---- on Government l!Iecnrities :leOS. 

INTEREST FR.EE ADV ANCES-
Demand {01' Grant. 1713. 

INTEREST ON DEBT AND REDUOTWN OR AVOIDANOE OR DEBT-
Demand for Grant. 1701. 
Demand for f:iupplementary Grant. 2670. 

INTEnF.ST ON ~ !  OBLIGATIQNS-
Dem.and 1M Gran t. 1702. 
Demand fm' Supplementary Grant. 749. 

INTERMEnIATE CT..IASS-
QuestlOIl rc-

u~ e of the -- and third cla:is radway passengers, 112. 
Reduetion of - fares on the Eastern Bengal and Assam Bengal 

TInih.; 8.ys. 2322-23. 
Third nnd - accommodation em the Pel!hr.war-Mangalore Express 

train. 6'7. 

INTERMEDlATE EDUCATION-
QUf'fltion r" appointment of Secretary of the Board of High School and 

-- - of Ajmf.'l'-Merwara. 1'182. 

IN'fERNATIONAL CONFERENCE(S)--
Question T(' l'epresf'ntatives sent to - 340. 

INTERNATIONAL CONGREAS-
Questi(,n re - en Mental Hygiene. to97. 
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INTJ3RNATIONAL CONVENTION-
Question rc draft. - on the treatment of foreigners. 2294-96. 

INTERNATIONAL LABOUR OONFERENCE-
QUMti",l l'C-

Dele ~ltos Jlominated for the 14th ---. 179a.fM. 
Selection of delegate·s for the 14th I::Icsllil'n or the --. 1794-96. 

INTERNATIONAL (MARITIME) LABOUU CONFERENOE-
Question 1't' C',uestionnaire of the -- 2111. 

. INVESTMEN'T-
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Questi,"'In TC -- of the Railway Rellerve a.nd Depreciation Funds. 177~  

IRON SLEEPER(S)-
Sec "Sleeper(s)'·. 

lRRIGATION'-
Demand f()r Grant. 1712. 
Motion to reduce Demand for-
"_- (including Working Expense,,), Navigation, Embankment and 

Drain3.ge '\\'ol'ks" T6-
Famine protection and --. 1605-1700. 

Gon,rnnllmt's embankment policy. 1700·01. 

lt 1 ~ (INCLUDING WORKING EXPENSES), NAVIGATION, 
ElIIBANKME1I.T AND DRAINAGE WORKS-

. Demand for Grant. 169/). 
Motion to reduce Demand for -- T6 famine Fund, famine protection and 

irrigation. 1 9~-17  

IRRIOA'rroN, NAVIGATION, EMBANKMENt AND DRAINAGE 
WORKFi-
De ~n  for 8upplementary Grant. 7413·49. 

IRUIGATION WORKS-
Demand for Supplementary Grant. 7'f,6. 

ISLAMIA HIGH SCHOOL-
Question T6 land outside Peshawar Oity f,1r the construction of an 

---. 1646. 

ISMAIL KHAN, l\b. MUHAMMAI>-
Election of - to the Standing Committee f(lr Roads. 19110. 
ue~ti( n TC-

Demand by a Government servant fer an inquiry OIl his dismissal, dis-
charge. or removal. 5118". 

Hol\l';; of duty of sorters in the Hllilway Mail Service. 437. 
Rest houscB for railway guards at outstati(;l".s. 436-37. 

JSWAR SARAN, MUNE'HI-
Arm \f.lrriage Validation BiIl-

~ otioll  to refet to Select CommittM IWO tn circulate. 238-40. 
J 2 



122 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

ISWAR SARAN, MUNSBJ-contd. 

Demand for Supplementary Grant in respect of <fYi.cellaneous". 76.1-
~  

General Diseu.sion of the R&ilway Budget. ~ 9  ~  
Hindu Widows' Right of Inheritance Bill-

Motion to (~i ul te  166. 
Motbn to reduce Demand for-

"Executive Council" r6-
Irresponsible nature of the Executive Council. 1380-84. 

"Railwa.y Board" re-
Indianiaation of the staff of railways, 94Y. 
Larger employment of MusuJm.ana. 972, 980-81. 
Racial discl'imination. 1029-37, 10.&7, 10'8, 1074. 
Reorganisations of the Central Advisory Council for Railway. and 

of Local ~iso  Committees. 9~3-  
Point of order ",hether it is for t ~ Chair or the Honourable Members 

speaking on behalf of Government to dccide \\ hether ,. supplementary 
question dot's or does not arise 0:1 a particular question. 17911. 

Question re-
Appointment of 1\ non-Indian judge ill the Patna High Court. 2307-

08. 
Shooting of two villagers at Mothki Masjid. 1114. 

Question \Supplementary) rc-
Jnriani$4tion of the Army. 1876. 
Prosecution for disaffection against Indian States. 427, 428. 
Refusal to Dr, Sudhindra Bose of permission to stay in India. 901. 

Resollltion rc-
}2nfranchisemeut of Indians in Ceylon. 602-04. 
Present system of education in India. 507-09, 1>12, M4. 

Special Marriage (Amendment) Bill-
Motion to refer to Select Oommit.tee. 661-65. 

~ -
Question l'e arrest of Messrs. Moh''lmed Nasir and B. O. Bose in -. 
800. 

JAGGERY-
Question rt sale of parched gram and -- at stations on the North 

Western Uailway. 713. 

tJAIL(S)-
Question T(;-

Hunger strike by Kakori prisoners in Bnreilly --. 2668-69. 
- administration. 6. 
Offences committed in the es ~  Dil!trict --. 2~ 7  

JAIL RULES-
Questillll l'e n~  --. 2176. 
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,JAKHAL-
Que'll ion re railw<.y between -- and Sirsa. 55. 

JAMADAR-
Question ro c,)mpiaint against the !n in~ -- of the East lndian Ra.il-

way Press. 2')86. 

JAMALPUR-
Question re appointment of certain apprenliecs of the -. Workshop!!. 

1267. 

JAYAKAH, MR. M. R-
Cotton TcxWe Industry (Protection) BiIl-

Motion to cOIlsioer. 1838-42. 
Considerati"n of clause 2. 2633, 2700. 

General Budget--General Discussion. Ul28, 1343-4'" 
Hindu Gains of Learning Bill-

Motion to I'efer to Select Committee 632·30, 844. 
Pl'ellentation of the Report of tlie 8ele(·t Committee. 1717. 

Motion for }djournment re strike cn the Great Indian Peninsula Rail-
way. 629-30. 

Motion to reduce Demand for-
"Army Dl.'partment" rc-

Military polioy of the Government. 1416, 1434.. 
"Executive Council" re-
Irresponsible nature of the ExecuthTe Council. 1388. 
"Fiua[J.(:e Depart.ment" re-
Retrenchment throughout the administrati.on. 1511. 

Question (Supplementary) re-
Difference in price of electric curren!; supplied to Government Officials 

and p:ivate individuals in New Delhi. 1640-41. 
ExhibitiC'n of the work of the Indian artists. 566-67. 
Failure of the Indian Broadcasting Company. 674. 
Prosecui·ion of Mr. Sen Gupta. 2659. 
Sta.temel1ts mado by Sir Cecil Walsh regarding Indian trained medi-

cal men. 1061>. 
Telegram from His Excellency the ViccrClY re police arrangements in 

the gltlleries of the Assembly OhD,mber. 404. 
Resolution rr-

Medical Resear('b. 643-44, 686-87, 689. 
Recruitment for the Indian Medich.1 Service. 290-96, 297, 302, 312. 
Report of the Indian Road Development Committe.::. 406-08, 4,13-16, 

417, 420-21. 
Special Marriage (Amendment) BilI-

Motion to cOl1sider, as passed by the Coun('i1 t·f State. 1365-66. 
Specill.l Marriage (Amendment) BilI-(Mr .. Tayakar's)-

Motion to refer to Select Committee. 646-62, 653, 668, 666, 669. 

JEHANGIR, SIR C()WASJI-
Cotton TexWc Industry ( ote~tio!l  BiIJ-

Motion tc consider. 1'733, 1739, 1811', 1814, 243'7·(4. 
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JEHANGIR, SIR COWASJI-contd. 
Cotton Textile Industry (Protection) Bill-contJ. 
Uonsideratiun ,of clause 2. 2561. 
Point of order raised by --whether Membe1'5 exhaust their right of 
speaking on an aruendment by uddressing the House on pointy d 
order raised in cOJJnection with it. 2642. 
}Joints of order raised by Pandit Malayiya. 2642, 26fH. 
General Budget-General Discussion. 1322-24. 
Indian Finance Bill-
Consideration of clause 7. 2140. 
Consideration of Schedule I. 2166. 
Consideration of Schedule II. 2257 
Consideration of SchE:dule III. 2285. 
Motion to reduce Demand for--
"Finance Department" re-
Retl t'll('hrnent throughout the Ildmillistration. ~ 2  1515. 
"Taxes on Im'ome" 1"("-
Cutting down n lump sum of five per cent. to balance the Budget. 
11ii'i5·56, ]659, ]66g. ' 

Oath of Office. 1085. 
Ueport of the Public Accounts COInmittee---
" Motion to postpone consideration. 2736. 
Resolution 1"l' prevention of Industrial accidents. 2736. 

JHARIA-
Qucstion re resolution passed at the Trade Union Congress at -. 
2612. 

JHEL'L'M DISTRICT BOARD-
Motion to reduce Demand for "Salt" re damage done by the Khp-wri 
Salt Mines to the neighbouring fields and the --" property. 1687 ·I:-S. 

JHIKERGACHA-
Question re quarters for the station staff at --. 24. 

JINNAH, MR. M. A.-
Cotton Textile Industry (Protection) Bill-
Motion to .!onsider. 1729,  1766,  1767, 1823, 1~ 1  1SbS, 2427-33, 
244&, 2460, 2461,  2476, 2477, 2478,  2479,  2480,  2601. 
Point of order raised by - whether the points  raised by Pandit 
Madan Mohan Malaviya are points of order having regard ',0 the 
progren of the Bill. 2643. 
Points of order raised by Pandit Malaviya. 2640, 2641, 2642, 2643, 2644, 
26411, 264S-49. 
Motion to consider clause 2. 2682-83, 2684,  2694,  2698, 2699. 
General Budget-General Discussion. 1342. 
Indian Finance Bill-
Motion to consider. 18S8, 1889, 19~1  

Consideration of clause 6. 2067. 
Consideration of clause 7. 2128, 21311, 2137. • 
Motion for Adjournmenf re arrest and conviction of Sardar Vallabhbbo.l 
Patel. 1539-41. 

Motion to reduce Demand for--
.. Army Department" re-
MilitBry policy of the Government. 1425, 1426, 1427, 1433,  1438, 144], 
,1447, 1448, 1450, 14!S1, 145':'-64. 
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JINNAH, MR. M. A.-contd. 

Motion t,o reduce Demand for-contd. 
"Executive Council" re-

Irresponsible nature of the Executive Council 1407·10. 
"North West Frontier Province" re-

Introduction of reforms in the North West Frontier Province on the 
lines of the major provinces of India. l~  1662, 1566. 

"Railway Board" re-
Larger employment of Mussalmans. 990-92, 995. 

"'l'o.xes on Income" re-
Cutting down a lump sum of five per cent. to balance the Budget. 

1666-68. 
Nomination of -- to the Panel of Chairmen. 737. 
,Question (Supplementary) re-

Appointment of a non-Indian judge in the Patna High Court. 2308. 
Deeision of the British General Medical Council not to recognise 

.i'lledical Degrees of Indian universities. 2022. 
Remuneration of Members appointed to CommitteelJ. 568-69. 
Report of the Indian Central Committee. bel. 
Supply of hot water at the Western Hostel. 1108-09. 
Telegram from His Excellency t·he Viceroy re police arrangements in 

the galleries of the Assembly Chamber. 403. 
Resolution re-

Enfranchisement of Indians in Ceylon. 597, 607, 608, 613, 614, 616, 
017, 618. 

M.edical Research. E50, 576-78, 581, 587-89. 
Present system of education in India. 511, 517, 519, 522, 527, 530-34 

Special Marriage (Amendment) Bill-
Motion to refer to Select Committee. 664. 

JODHPUR RAILWAY--
See "Railway(s)". 

JOGlAH, MR. V. V.-
Question re-

Appointment of Assistant Traffic Superintendents on the Eastern 
Bengal Railway. 22-23. • 

Article in the Indian Railways re excess fare tickets. 23. 
Grant of an allowance to the Railway staff at Siligllri station. 20·21. 
Grant of an allowanc£, to the subordinate std of the Eastern Bengal 

Railway at Calcutta. 24. 
Promotion of Mr. H. L. Keelan of the Eastern Bengal Railway. 20. 
Quarters for Railway staff at Sealdah. 23. 
Qultrters for Railway staff on the Eaatern Bengal Railway. 21-22. 
Qll'trters for the station staff at Jhikergacho.. 94. 
Remission of rent due from ryots in years (·f famine. 19. 

JOINT PARLIAMENTARY COMMITTEE-
See "Committee(s)" . 

.JOINT SECRETARY-
Question re- I 

Appointment of a - and a Deputy Secretary for emigration work. 
1863-64. 

Appointment of -- in the Industries and Labour Department. 1607. 
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JOINT STOOK OOMPiANIES-
Demand for Grant. 1708. 

JOSHI, Mn. P. B.-
Question 1'e intervention of --, Assistant Superintendent of Education. 

Ajlnel'-Merwara, in the land revenue disputes of the Raja Sahib of 
Pisagan. 2674-76 .. 

JOURNEYS-
Question n; number of - permitted to Members of the Oentral Legis-. 

latW'e. 818. 

JUDGE(S)-
Question re-

Appointment of a non-Indian -- in the Patna High Oourt. 2307 ·OB .. 
Undue Pl'opol'tioll of Oivilian - in the Patnl!. High Oourt. 15{)9-1600.· 

JUGSENA POST OFFICE-
Question l'e delivery of letters from the --. 116. 

JUMNA-
Question 1'e wild boar shooting on the banks of the river --. 72. 

JU8TICE(S)-
. Question re-

Appointment of vakilI! as chief -. 73. 
Appointment of vakils as --. 70. 

JUSTICE, ADMINISTRATION OF-
Demand of Excess Grant for 1927-28.· 2736. 
Demand for Grant. 1704. 

K 

KACHERI MASJID-
QuestioI). re land attached to, the - Peshawar. 1605. 

KAITHU-
Question 1'e . o~e n ent quarters a.t - in Simla. . 1642. 

Jl:AKORI PRISONERS-
Question re hunger strike by the - in BarElilly J il~ 2668. 

~ - . 
Question re -- Power House. 340. 

KA'NARESE-SPEAKING PEOPLE-
Question re formation of a separate province of -. ~ 9  

KANORA VALLEY RAILWAY-
Question '1'e estimates for the - Scheme. M4-66. 
See a]so "Railway(s)". 

KARAOHI-
Question ,.e-

Air Mail Service between Bombay a.nd .--. 72·73. 

" 
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KARACHI-colltd. 
Question 'l'e-contd. 

Air l\1ail Service between - and Delhi. 11. 
Appointments in the Customs Department, --. 102. 
Candidates selected by the Railway Selection Board at --. 42. 
Construction of a broad gau,ge railway from -- to Bombay. 39. 
Conveyance of passengers arriving at -- by the Air Mail. 119. 

121 

Oost of small and large aeroplanes from -- to Delhi and Calcutta.. 
119. 

Delay in delivery of Air Mail after arrival in --. 117-Ul. 
Delay of trains connecting with the outward Air Service from --.. 

123. 
Leave pay of peons in thc Income-tax and Customs Department at 
--. 103. 

"KARA'GULA" -
Question rc overcrowding on t.he deck of the --. 1117·18. 

KARANPRAYAG-
Question toe Rikhikesh -- Railway extension. 53. 

KARTAU SINGH, SARDAR-
Cotton Textile Industry (Protection) Bill-

Motion to consider. 17 - ~ 2477, 2547. 
Indian Finance Bill-

Motion to pails. 2328-31, 2392. 
Motion to reduce Demand for "Taxes on Income" re .cutting down 8 

lump sum of five per cent. to balance the Budgt!t. 1658-59. 
Question re--

Appointment of chief clerka in arsenals. 721-22. 
Appointment of Indians as Establishment Officers in Army Head· 

quarters. 721. 
IAppointment of Indians to gazetted post in arsenals. 720. 
Assistant Store-keepers in arsenals. 720. 
British military clerks replaced by Indians. 721. 
Employment of Indian storemen in arsenals. '7'20. 
Racial discrimination in Ordnance Offices. 722. 

KEELAN, MR. H. L.-
Question re promotion of -- of the Eastern Bengal Railway. 20. 

KELKAR, MR. N. C.-
Cantonments (House Accommodation Amendment) Bill-

Appointments of Sir Hugh Coqke and - to the Select Committee. 
87. 

Ootton Textile Indulltry (Protection) Bill-
Motion to consider. 1734, 2436, 2436, 2501-12. 

Election of -- to the Panel for the Central Advisory Council for Rail-
ways. 1369. 

General Discussion of the General Budget. 1926·29, 1327. 
General Discussion of the Railway Budget. 7 ~- 9  
Hindu Gains of Learning Bill-

~tion to refer to Select Committee. 636-41. 
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KELKAR, lb. N. C.-contd. 
Imperial Bank of India (Amendment) Bill-

Motion to consider. 1 ~-  
Indian Finance Bill-

Motion to consider. 1888-98. 
Motion to pass. 2379. 

Indian Railways (Amendment) Bill-
Motion to consider. 1129-32, 1133, 1l3~  

Motion for Adjournment re strike on the Great Indian Peninsula. Uail-
way. 627-28. 

Motion to reduce Demand fol'-
"Army Department" 'l'e-

Military policy of the Government. 1437. 
"Executive Council" l'e-

Irresponsible nature of the Executive Council. 1370-80. 
in n ~ Department" re-
Retrenchment throughout the administration. 1601. 

"Irrigation (including Working Expenses), Navigation, Embankment 
and Drainage Works" "e-

The .Famine Fund, famine protection and irrigation. 1 9~-9  1700. 
"Railway Board" re-

Abolition of the additional post of Labour Member on the Railway 
Board. ~7- 1  863, 873, 876, 877. 

Racial discrimination. l ~2  1071·73. 
"Taxes on Income" re-

Cutting down a lump sum of Dve per cent. to balance the Budget. 
1662-63. . 

Grievances of the Income-tax Office establishments. 1672-74, 1676. 
~uestion re-

Acting allowances of clerks in the Great Indian Peninsula. Railway 
I Offices. 390. 
:Administration of fiDe funds on the Great Indian Peninsula Ra.ilway. 

391. 
Admission to the Auxiliary Force of Indians on the Great Indian 

Pentfiiula Railway. 387. 
Aero Clubs in India. 343. 
Appointment of Divisional Superintendents of Post Offices. 1286, 1287. 
Appointments of Sub-Divisional Inspectors in the Bombay Postal 

Circle. 1287. 
Birth and death rates in the towns of Beawar and .A:jmel·. 690-91. 
Cadets for the Royal Indian Marine. 343-«. 
Complaints against Mr. G. C. Chandra of the Archillological Depart-

ment. 394-
Definition of Indian National.. 346. . 
Duties of Superintendents and Sub-Divisional Inspectors of Post 

Offices in the Bombay Circle. 1286-87. 
Electrification of the Great Indian Peninsula Railway from Bombay 

to Poona.. 340-41. 
Historical Records Commission. 341-42. 
Kalyall Power House. 340. 
Leave rule! of State Railwa.y.. 390. 
Leave rules on the Great Indian Peninsula. Railway. 386, 389. 
Location of the Medical Research Institute. MS. 
Military Schools. 345. 
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KELKAR, lb. N. C.-contd. 
Question re-contd. 

Officers of the Great Indian Peninsula Railway .. t\dmitted to non-Asiatio 
domicile. 389-{)C. 

Overworked f:iub-Divisional Inspe(!tors of l'cst Offices. 1285. 
Pay of certain 8ub-Divisional Inspectors .mu Head Olerks to Superin. 

tendents of Post Offices. 1286. 
Pay of Inspectors of Post Offices and' Railway Mail Service. 391·92. 
Persian Oarpets purchased for officers of the Great Indian Peninsula. 

Railway. 390·91. 
Professional Accountants employed by the Income·tax Department, 

Bombay. 393. 
Programme of the Indian Labour Commission. 346. 
Promotion to officers' grade on the Grea.t Indian Peninsula Railway. 

386, 389. 
Promotion to Superior Service on Railways. 38')'·98. 
Promotions in the Income·tax Department, Bombay. 392. 
Propagation of information about the Child Marriage Hestraint Act. 

346. 
Proposed Railway from Kolhapul' to VijaYlldurga. 345. 
Quarters fol' clerks of Railway Clearing Al!COunts Office 391. 
Relics of Buddha. 689·90. 
Rf'presentatives sent to International Conferences. 346. 
Resolution re establishment of Village Panchayats. 2663-64. 
Sale of silver from the Paper Curren('y Reserve. 486-88. 
State Railway Fines ~ un  390. 
Stenographers for the Indian Labour Commission. 346. 
Superintendent of Arch:eological Survey, Western Oirc1e. 393-114. 
Territorial Forces in the Bombay PresidMlcy. 342-43. 
Training of cadets for the Royal Indian Marine. 344-45. 
Vacancies in the Accounts Department of the Calcutta Genera.l Polt 

Office. 394. • 
'Question (Supplementary) re statements made by Sir Cecil Walsh re 

Indian trained medical men. 1865. 
Resolutionre-

Medical Research. 579. 
Present system of education in India. 519-22, 528. 
Slaughter of milch cows. 219. 

KENYA-
Quelltion re assistance rendered to the -- deputation to London. 321. 

XHADDAR-
Question re utilization of -- for the clothing of Railway subordinatfll 

18. 

KHAJAULI-
Question re waiting room at --. 46. 

XH'ALIQUZZAMAN, CBAUDlWRY-
Oath of Office. 1085. 
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KHALSA DIWAN-
Question "'e letters from the -. Amritsa.r to the Posts and Telegraphs 

Department. 1260. 

KHARAGPUR-
Question ,'c-
. Accommodation for Indian a.pprentices at the Railway Wnrk-

shops.. 1622. 
Compensation for iQjury for apprentices of the Railway W ork-

shops. 2696. 
:Free passes and concessions for apprentices of the -- Railway 

Workshops. 2081. 
Grant of a good conduct bonus to Anglo-India.n and EUl'opea.n I\ppren-

tices at --. 1623. 
Grievances of apprentices in the -- Railway Workshops. 2081. 
Increments of pay of apprentices at the -- Workshops. 1622-23. 
Leave' admissible to apprentices at the -- Workshops. 2695. 
Medical attendance for apprentices at the -- Workshops. 2594-Q5. 
Number of EUl'opean and Indian a.pprentices in the - Raibvay 

WorkBhops. 2081. 
Probationary period for Indian and Anglo-Indian and European 

apprentices at --. 1623. 
Racial discrimination between the Indian and Anglo-Indian i\pprElO-

tices in the -- Workshops. 2176. 
Racial discrimination in grant of Provident Fund to apprentices of 

the -- Workshop. 1623. 
Racial discrimination in recreation provided for apprentices of the 

- Railway Workshops. 2081. 
Training of apprentices in the Bengal N o.gpur Railwa.y W o s o ~ at 
-. 1302. 

Training of apprentices in the - Workshops. ~9  
TrA.iu.ing of, Indian and Anglo-Indian and European apprentices at 

the -- Rai'lway Workshop. 1622 

KHEWRI SALT MINES-
Motion t~ reduce Demand for "Salt" re dama.ge done by the - to the 

neighbouring fields and the Jhelum District Board property. 1687·88. 
I 

'KHURAD-
Question rl' establishment of a Post Office at -- in the Hissar District. 

2663. 

KIDW AI, SHAIKH MUSHIR HUSAIN-
Ootton Textile Industry (Protection) BiII-

Motion to consider. 2538-40. 
Oath of Office. 677. 
QueBtion rc-

Academic qualifications of Superintendent8 and ABsistant Superinten-
dents of the A'rchreological Survey of India. 1624. 

Appointment of Director Genera] of Archleology. 1626. 
Achreological Publications. 1626-27. 
Qualifications of officers of the Archreological Department. 1626 
Standard of schollt1'llhip in the Archreologicl'.lDe,partment. 1625 
Unsatisfactory Archreological Reports. 1824-211 



INDEX. TO LEGIIlLAT1VBASSEMBLY DEBARS. 131 

KlUBHAI PRE.M:CHAND, MR.-
General Discussion of the General Budget. llW2-46. 

lUNG-
Question 1'e contract for copying portrait. of the - II.ndQueen. 2608. 

lORXEE OANTONMENT-
Question 1'e administration of -. 904-06. 

KIRPANS-
Question 1'e possession of -- by Sikhs. 33).40. 

KOliAT-
Question 1'e restrictions on the use of the Mall, --, 906. 

KOLHA'PUR-
Question f'e proposed Railway from -- to Yijayadurga. M6. 

KUMBH MED.A-
Question ,.(' refusal of Railway concessions for the -. 126-2'7. 

KUNZRU, PANDIT HIRDAY NATH-
Appointment of -- to the Libra.ry Committee. 967. 
Arya Marriage Valida.tion Bill-

Motions to refer to Select Committee and to circulate. 238, 242-.13, 
244. 

Cantonments (House Accommodation Amendment) Bill-
Motion to appoint 8it Hugh Cocke and Mr. N. C. Kelkar to the Select 

Committee. 87. 
Motion to consider. 830-32. 
Consideration of clause 6. 832-3( 840. 

Cotton Textile lftdustry (Protection) Bill-
Motion to consider clause 2. 2690, 2693-270:t ¥ 

General Discussion of the General Budget. 1233-3 ~ 
GeneroJ Discussion of the Railway Budget. ':"63, 783-8'7 . .,.,. 
Indian Finance BiIl-

Consideration of Schedule I. 2220-24 . .)( 
Indian Railwa.y (Amendment) Bill-

OOllsideration of clause 2. 1146-48. 
Motion to reduce Demand for-

"Army Department" 1'e-
Military policy of the Goverwnent. 1415, 1418, 1451). 

"Finance Department" 1'e-
Hetrenchment throughout the administration. 1505-09 . .I 

"Railway Board" f'C-
Abolition of the :~ ition l post of Labour Member on the Railway 

Board. 880. 
Racial discrimina.tion. 1038, 1()6().67, 1078." 
Be.examination of the Convention. of the separa.tion of Railway 

Finance from General Finance. 940-44 . ./ 
Question re-

Functions of the Financial Commissioner of Railways. 3'75-'7'7. 
Period of office of the FinanciAl Commissioner of Railways. 430-32. 
Powers of the Financial Commissioner of Railways. 371-'72, 379-76. 
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KUNZRU, PANDIT HIRDAY NATH-cont.d. 
Question re-contd . 

.Promotions in the Railway Aooounts Servioe. 372. 
Recent appointments and promotions in the Secretariat. 430. 
Requisition of villagers to guard the railway line. 432-33. 
,salaries of teachers in the East Indian Railway Indian High Schools 

381-83. 
Question (Supplementary) re-

'Appointment of a Joint Secretary and a Deputy Secretary for Emigra-
tion work. 1864. 

Appointment of Indian Station Masters on the Great Indian PenilleulF.l 
.H.a.il way. 13. 

Appointment of Indians as Diplomatic Representatives. 1618. 
Appointment of Provincial Service men as officers in the Imperi'll 

Secretariat. 43-44. 
Assistance rendered to the Kenya Deputation to London. 321. 
Capitation Charges from the Army. 1273-76. 
Decision of the British General Medical Council not to recoguiae 

Medical Degrees of Indian Universites. 2C21-22. 
Difference in price of electric current supplied to Government Officials 

and private individuals in New Delhi. 1640·41. 
Grievances of Indians in Fiji. 96. 
lndianisation of the Army. 1876·77. 
Interests of Indians in Oeylon. 96. 
Prohibition of the buming of dl:'ceased Hindus in the Belgian ('ong;) • 

1264. 
Prosecutions for disaffection against Indian States. 428-29 
Railway Saloons for Members of the Executive Council. 2109. 
Recruitment for the Imperial Forest Service of India. 1097. 
Refusal of Railway concessions for the Kumbh Mela. 126·27. 
Refusal to Dr. Sudhindra Bose of ( i !!1i~lD to. stay in India.. 901 
Separation of Railway and General Finance. &&i·553. 
Statements made by Sir Cecil Walsh r('garding Indian trained mediC'al 

men. 1866-67. 
Resolution re-

Enfranchisement of Indians in Oeylon. 590·9i, 605, 614, 610. 
Fixing minimum wages. 88-89. 
Present system of education in India. 615-19, 62'7, 028, 540. 
Recruitment for the Indian Medical Service. 308·11. 

Special Marriage (Amendment) Bill-
Motion to refer to Select Committee. 661-&2. 

LABOUR-
Motion to reduce Demand for "Railway Board" re failure of the Railway 

Board to settle -- problem!! and the Grent Indian Penin8ula Railwo.;v 
-- troubles. 949. 

Queation re -- in India.n Statel. 68. 

LABOUR COMMISSION-
Quelltion ,.,..- . 

Programme of the Indian --. 346 
teno~ e s for the Indian --. 346. 
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LABOrR OONFERENOE-
Question re-

Delegates nominated for the 14th International -. 1793-94. 
Questionnaire of the International (Maritime) --. 2111. 

1.33 

Selection of Delegates for the 14th Session of the International -
1794-96. 

LABOUR MEMBER-
Motion to reduce Demand for "Railway Board" re abolition of the 3.ddi-

tional post of -- on the RaHway Board. 849·83. 

LABOUR PROBLEMS-
Motion to reduce Demand for "Railway Board" 7'e failure of the Rail WRy 

Board to. settle -- and the Great Indian Peninsula Railway labour-
troubles. 949. 

LAO CESS BILL-
Sec "Indian __ " under "BilI(s)" 

LADIES' WAITING ROOMS-
See "Waiting Room(s)". 

LADY CLERK(S)-
See "Olerk(s)". 

LA'DY HARDINGE HOSPITAL, DELHT-
Question 1'e X-Ray tre&tment at the -. 1870. 

LADY BARDlNGE MEDIOAL OOLLEGE-
Question I't the Governing Body of the -- and Hospital. 566-66,t 

LADY IRWIN GIRLS' SCHOOL-
Qu.:stion re-

Gt'ant for the -, Simla. 63. 
Q1Ialifications of teachers and fees charged in the --, Simla. (,:; 

LADY 'TYPIST(S)-
See "Typist(s)". 

LAHIRI CHAUDHURY, MR. D. K.--
General Discussion of the General Budget. 1213. 

LAHORE-
Question re-

Inconvenient trains on the Narowal Shahdara -- section o~ thp 
N ol'th Western il ~  1645-46. 

Opposition to the Clearing House experiment at -. 4:34. 
Pay of non-gazetted staff of tne Currency Office, 79-80. 

LAL, MR. HARI PRASAD-
Oath of Offi('e. 677. 
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LALCHAND NAVA'LRAI, lIB.-
Indian Finance BiU-

Consideration of clause 6. 206J-62, 2063. 
Consideration of Schedule HI. 2274-76, 2299. 
Motion to pass. 2384-86, 23811-87. 

Motion to reduce Demand for-
"Executive Council" re-

Irresponsible nature of the El[ecutive Council. 1388. 
"Railway Board" re-

Larger employment of MuslaJmanl. 9~  
Racial discrimination. 1039, 1066. 

• 'Taxes on Income" rl!!--
Cutting down a lump sum of five per cent. to balance the Budget. 

1663-64. 

Question re-
Academical qualifications of candidates for Government service. 1935-

36. 
Action taken under section 34 of the n o ~-t  Act. 129. 
Advisory Committees of the North West-ern Railway. 39-41. 
Age limit for entry into Government service. 1936-37. 
Amendment of the PrSlsidency Towns Insolvency Act. 691. 
Application forms prescribed for candidates by the North WestVl'll 

Railway. 41-42. 
Appointment of a Muhammadan as Examiner of Income-tlEX in Sind. 

130. 
Appointment of Muhammadans in the Income-tax Department in Sind. 

130. 
Appointment of Provincial Service men as officers in the Imperial 

Secretariat. 42-44. 
Appointments and promotions in the Postal Department. 696. 
Appointments in the Customs Department, Karachi. 102. 
Appointments in the Income-tax Department in Sind. 102. 
Business Accounts in mofussil areas in Sind. 128. 
Candidates selected by the Railway Selection Board at Karachi. 42. 
Consolidation of the Indian Arbib-ation Law. 6911. 
Construction of Railway Selection Boards. 42. 
Construction of a broad gauge railway from Karachi to Bombay. 39. 
Constroction of the Sind Right Bank Feeder Railway. 1938-39. 
Duties of the Assistant Director, Railway Mail Service, Sind. IIJ37-38. 
Extension of the Wakf Act to the Borah Community. 38. 
Fares on the Jl1dhpur Railway. 41. 
Grant of a gratuity to temporary commissioned medical officers. 361-

62. 
Helldquarterll of the Superintendent Railway Mail Service, Sind. 

1938. 
Hours of duty of Assistant Controllers on the North Western Railway. 

1940-41-
Income-tax noticeE' in Mofussil Areas in Sind. 128. 
Ineome-tax notices in Sind. 12'1-5!B. 
Income-tax returns in Sind. 127. 
Interests of Sikh,l lI.nd "Untouchables" in the Railway Bo/trt1. 1 Sl.'3a. 
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LALCHAND N A V ALRAI, MR.-contd. 
Question re-contd. 

lnterference in genera.l postal work in Sind of the Assistant Director 
Railway Mail Service. 1937. ' 

Introduction of Itn examination test in thc Posts and 'l'elegraphs De-
}Jartment. 696, 697·98. ' 

Leave pay of peons in the Income-tax and Customs Departments at 
Karachi. 103. . 

M.emorial from Income-tax officers in the Bombay Presidency. 101-02. 
Muhammadan Inspectors of Income-tax in Sind. 130. 
New pension rules. 102-03. 
Ordera and appeals under the Income-tax Act in Sind. 128. 
Overcrowding of third class passengers. 124·26. 
Petitions from Sind submitted to the Commissioner of Income-tu, 

Bombay Presidency. 128-29. 
Pro('eedinga for Supplementary Assessments in Sind. 129. 
Refusal of Hailway concessions for the Kumbh Mela. 120-27. 
Representation of Sind at the Round Table Conference. 38. 
Rules for the registration of firms. 129. 
Safeguarding of the interests of Sindhis for railway employment. 1936. 
Supply to Members of Acts in respect to which Bills are introduce a 

in tlle Legislative Assembly. 193 ~3  
Question (Supplementary) '1'e-

Aero Clubs in India. 33. 
Appointment of Indian Station Masters on the Great Indian Peninsul", 

Railway. 13. 
Concessions under the Siml& Allowance Code. 1608. 
Decision of the British General Medical Council not to recognise Medi-

cal Degrees of Indian Universities. 2019. 
Law of hribery. 5. 

in~ tht' Child Marriage Restraint Act known. Hi. 
Proscription of the book "Mother India". 4. 
Railway saloons for members of the Executive Council. 2110. • 
Statements made by Sir Cecil Walsh regarding Indian trained medical 

men. 1865, 1867. 
System of Begar. 1086. 
Treatment of Political prisonets. 39/!. 

11l'Rollltion ,.('-
Report of the Indian Road Development Committee. 41r>-16. 
Slaughter of milch cows. 217, 5121, 223-25. 

LAMB, MR. W, S.-
General Budget-General Discussion. 1311-14. 
Indian Finance Bill-

Considera.tion of dause 7. 2072-74. 2125, 2134. 
ConRideration of Schedule I. 2167-68. 
Motion to ~s  2348-49. 2350. 

Question (Supplementary) re-
Collision between the police and public at Rangoon. 2:1211. 
Import dut,y on cigarettes. 1593-94. 

Silver (E"cise Duty) Bill-
Motion for leave to introduce. 1806. 
Motion to pass. 2719-20. 
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LAND(S)-
Question rt-

- attached to tlie Kacheri Maajid, Peshawar. l00a. 
-- outside Peshawar city for the construction of nn blamia Higb 

School. 184a. 

LAND REVENUE-
Question re-

Determination of -- Policy by Provincial LegislatureR 1833. 
Enhancement of -- in Pisagan. 2a73. 
Enhancement of - in the C1iarsadda Tahsil. 1802-03. 
Intervention of Mr. P. B. Joshi, Assistant Superintendent of Educ .. 

cation, Ajmer-Merwara, in the - disputes of the Raja Sahib of 
Pisagan. 2574-7a. . 
ReJDission of -- and ta'luavi in the Delhi Province. 1878. 

Revision of -. - policy of the Government of India. 712. 
Rules for the assesstDent of --. 'Tlt·n 

LATRINE(S)-
Question re-

Lack of public -.- in Puahbr. 1849. 
- for railway servants. ~  
Provision of -- in servants' compartments On RaiLways. 1784. , 

LAW-
Question re consolidation of the Indian Arbitration -. 695. 

I I 

LAWYERS-
Question re number of Muslim -- employed by the ASfJRm Bengal 

Railway. 106. 

LEADERS-
Question re correspondence re Delhi Manifesto of Indian --. 10. 

LEAGUE OF NATIONS-
Question re consultation by the - rf maritime coasting trade. 228MMJ. 

L"EASE FORM-
Question rf - for shops belonging to eantonment authoritie'l in India. 

2205. 

LEAVE-
Question rf-

Ca.sual - for postmen. 2192. 
-- admissible to apprentices of the Kharagpur Worbhdpli. 2696. 
-- and pensions for inferior servants of the Posts and Telegraphs 

Service. 699. 
e~  by the Deputy AuditOr General re .drawing of pay by a cieri 

whil41 on -. 2199-2200. 
Refusal of -- in the Foreign and Political Department. 1872. 
Rules for -- and promotion of the staff of the Anglo-Arabic College, 

Delhi. 1284. . 



LEAVE PAY-
See "Pay". 

LEAVE RULEB-
Question ,'e-
-. 668-69. 
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- of State Railways. aoo. 
-- on the Great Indian Peninsula Railway. 386, 389. 

See 0.180 "Rules". 

D ~ 
Question re scrutiny of -- of the Lillooah Stores Depot. 17(17·1)8. 

LEGISLATIVE ASSEMBLY-

13T 

Address by His Excellency the Viceroy to the Members of the -. -27i ·82. 
Closing of the Galleries of the -- Chamber. 289. 
Message from His Excellency the Viceroy, re n e ellt~ £01' protection 

of the -- Chamber and its precincts. 823-24. 
Orders by His Excellency the Governor General regarding discIlB8ion I)f 

(~e t in heads of expenditure by the --. 823. 
Poiut of Order by Mr. Arthur Moore re the n elllent~ for the prote·J· 

tion of the -- Chamber and its precincts. 844-45. 
Question re-

Discussion of the East African question in the -. 321·22. 
Inclusion in the proceedings of the -- of informatioll furnished in 

reply to questions. 814. 
Representation in the -- of Hindus in the !~o t  West Frontier 

Province. 1934. 
Supply to Members of Acts in respect to which Bills are int.roduced in 

thE' -. 1934-35. 
Telegram from His Excellency the Viceroy re polic03 arrangements it! 

the galleries of the -- Chamber. 401-404. 
Statement by Mr. President re proteotion of the - Chamber and it'! 

precincts. 1-3. 

LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY DE-
PARTMENT-

Demand for Grant. 1702. 

LEGISLATIVE ASSEMBLY DEPARTMENT-
Question 1'f-

Advertisements for the post of Deputy Secretary ill the -. 105. 
Quarter!'! for the ministerial staff of the --. 30. 

LEGISLATIV:E BODIES-
Demand for Supplementary Grant. 749-60. 

LEGISLATIVE DEPARTMENT-
Demand for Grant. 1703. 

LEGISLATURE (8)-
Question 1'('.- _ 

Cost of elections for the Central --. 811S. 
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LEGISLATURE(S)-contd. 
Question reo-corttd. .' . 

Determination of land revenue policy by ProvIncIal --. 1633. 
Election to the -- of Muslims from lli ~e  and (hlDeral Conltituea-

cies. 816-1'7. 
Number of journeys permitted to Members of the Central --. 818. 
Speeches of Secretaries to Government made in the -. 1116. 

Statement by Mr. President of his position in relation to tht' boycott of 
the -. 131-34. 

LETTER(S)-
Question re-

Delivery of -- from the Baldeo post office. 116. 
Delivery of -- from the Jugeena post office. 116. 
Post offiees distributing·-- weekly. 116-1'7. 

LEVEL CROSSING(S)-
Question re accident at a -- on the Bombay, Baroda ~  Oentral 

Iridia Railway. 1282. 

LIBRARY COMMITTEE-
Appointment of Pandit Hirday Nath Kunzru to the -, 96'7. 

LIOENCES-
Question re broadcast -- iBBued by the post office. 1297-9P.. 

LtGHTHOUSE-
Question rc appointment of Indians for -- administratioQ. 567. 

UGHTHOUSES AND LIGHTSHIPS-
Demand for Grant. 17 ~  

Demand for Grant for Capital Outlay on --. 1712. 

LlGHTS-
Question 1'C electric - in "D" class quarters in New Dp.lhi. 66. 

LILLOOAH-
Question re-

Appointment of apprentices of the -- Workshops. 1266-67. 
Appointment of mechanics in the - Workshops. 1266. 
Apprentices trained in the -- Workshops in 1929. 1286-07. 
Housing conditions of workmen in --. 54. 
Pay of European and Anglo-Indian mechanics in the - Workshops. 

1267. 
Pay of mechanics in the - Workshops. 12 ~-  
Scrutiny of ledgers of the - Stores Depot. 1797-&8. 

LINDSAY, SIR DARCY-
Cotton Textile Industry (Protection) Bill-

Motion to consider. 1822, 1834-38. 
Motion to (:onsiaer clause 2. 2690-93. 
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LINDSAY, SIR DARCY-contd. 
Indian Finance Bill-

Motion to consider. 1917. 
Oonsideration of clause 7. 2077-79, 2125, 2126. 
Consideration of Schedule III. 2282. 
Motion to pass. 2375. 

Motion to reduce Demand for-
"Finance Department" re-

Retrenchment throughout the administution. 11:10·1-0.). 
"Home Department" re-

139 

Policy of Government regarding political prisoners anrl their treat-
ment. 1482-83, 1490. 

"Railway Board" re-
Dacca·Aricha Railway project. 1012-13. 
Racial discrimination. 1035. 

"Taxes on Income" re-
Cutting down a lump sum of nve per cent. to halance the Budget. 

1657. 
Nomination of -- to the Panel of Chairmen. 737. 

Question re-
Air mail service in India. 118-19. 
Air service between India and Europe. 120. 
Amalgamation of the Oudh and Rohilkhand RailwllY i~  the East 

Indian Railway. 8. 
Comparative cost of iron and wooden sleepers. 318. 
Oonveyance of passeugers arriving at Karachi by the Air Mail. 119. 
Cost of small and large reroplanes from Karachi to Delhi and Calcutta. 

119. 
Cost; of underframes at the Tatanagar Workshops. 313-16. 
Delay of trains connecting with the outward Air lIervice from Karachi. 

123. 

De e~o ent of Air services in India. 123. 
Establishment of an Air Mail Service by the Postal Dep!l.rtment. 119-

20. 
Extension of Air Service to Calcutta. If9. 
Fa.res charged on State Railways. 9. 
Orders for Railway Bridge spans. 316·17. 
Postage on Air Mail letters to Great Britain. 120-22. 
Railway conference speeches. 5. 
Railway sleepers. 317. 
Replacement of 8&1 sleepers on the Bengal N agpur Railway. 319-20. 
Royalties payable on sal sleepers. 318. 
Sleepers used for the Raipur Vizianagram Railway. 319. 
Supply of hot water at the Western Hostel. 1107-00. 
Supply of timber from the Andamans to match factories in India. 

2602-04. 
Time of Air journey from Calcutta to Oroydon. liM>. 
Time saved by inauguration of the Air Mail Service to Delhi. 122·23. 
Wooden sleeper industry. 317-18. 
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LINDSAY, SIR DAROY-concld. 
Resolution re-

Attempt to wreck the Viceroy's train. 84. 
Enfranchisement of Indians in Ceylon. 612-13. 
Medical research. M9. 
Reeruitment for the Indian Medical Service. 302, 306, ~  
Slaughter of milch oows. 219-220. 

LINO OPERATORS-
Question '1'(' memorial from the - and Mono OperA.te,rs of the Govern-

ment. of India Press, Calcutta. 64-66, 2091. 

LINOTYPE MACHINES-
Question re comparative cost of composing by band Rnd with - and 

monotype machines. 2088. 

LIQUIDATION-
Question ,'(' - of the Indarprast Stores, Limited, Delhi. 2113-14. 

LISTED POSTS-
Question re lack of - in the Forest Department. 1634-M. 

LOADLINE-
Question re -- of Merchant Ships. 1093. 

LOAN(S)-
Question re-

High rate of interest for recent sterling --. 1632. 
SubscriptioDs to the new Indian Sterling -. 78. 
Underwriting commission for JIoatatioD of recent I'Iterling -. 163'7. 

LOANS AND ADVANCES BEARING INTEREST-
Demand for Excess Grant for 192'7-18. ~37  
Demand for Grant. 1718. 
Demand for Supplementary Grant. 768. 

LOCAL ADVISORY OOMMITTEE(S)-
Motion to reduce Demand for "Railway Board" re reorganisation of the 

Central Advisory Council for Railways and of --. 9 1-1 ~  

LOCAL BODIES-
Question re grants sanctioned for -- in D.elbi. 1690. 

LOOAL TRAFFIC SERVICE-
See "Traffic Service". 

LOOOMOTIVE(S)-
Question re authorised loads for -- between Asansol &nd Gaya. 710. 

LON DON-
Question re-

Assistance rendered to the Kenya deputation to --. 321, 
Extension of Indians from saJe rooms in --. 69. 
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LOSSES-
Questiol' re recovery of -- on Railways. 1798. 

LUCKNOW-
Question 1'e-
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Fraud perpetrated on workmen of the East Indian Railway Workshops 
at -. 1271. 

Responsibility for the accident to the Peshawar -- Expreps. 347. 

LUGGAGE-
Question re-

Amount of free -- allowed to railway passengcrll. 903. 
-- of the intermediate and third class railway paBBengerB. 112. 
Un booked -- of third class railway passengers. Ill. 

:MADRAS-
Question 1'13-

Allowances for postal officials in hilly and unhealthy tracta in the -
Circle. 1297. 

Appointment of Muslim Postal Superintendents in the - Presidency. 
702. 

Doubling of the railway line between -- Beach and Tambnam. 714. 
Expenditure of Army Clothing Factories at -- and Sbahjahanpur. 

3211. 
N umber of Members of each community in each grade of the office of 

the Accountant General, --. 2101-02 . 
.outturn of Army Clothing Factories at - and Shabja.hanpur .. 8i4-

211. 
Pay and Service of Postmen in the -- Circle. 2665-66. 
Promotion in the -- Postal Circle. 1296. 
Promotion of certain Postal 08icials in --. 1789-90. 
Proposed metre gauge Railway from Tirupati East to -. 16. 
Proposed railway between -- an,d Renigunta. 7]4-15. 
Rates for telephones in -. 716. 

llAIL(S)-
Question re-

Air -- passengers. 69. 
Carriage of -- to Oox's Bazar. 430. 
Oontract for the carriage of -- between Pathankot and Dalhousie. 

1290. 
Conveyance of - in Calcutta by Garage (Oalcutta) Limited. 1619. 
Grant of an allowance to postmen in Delhi for delivery of foreign -, 

64. 
Grant of monopoly for the carriage of - and passengers to the Olive 

Transport Company. 1292. 
Tenders for carriage of -- between Pathankot and DaJhousie. 1291. 

MAIL GUARDS-
Question 1'e pay of --. 682-83. 
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MAIL OFFICES-
Question re appointments in the Narayanganj Record Rnd Sorting---. 

700. 

MAIL ROUTE-
See "Route(s)". 

MAIL RUNNER(S)-
Question 1'e-

Murder of a postal --. 2322. 
Pay of -. 681-82. 

MAJORITY COMMtTNITY(IES)-
Question re-
-- and ~ ino it  comllJ,unities. 818. 
-- and minority communities in Burma and North Wtst Frontier 

Province. 1638. 

MALAVIYA, PANDIT KRISHNA KANT-
Cotton Textile Industry (Protection) Bill-

Motion to consider. 2628-33. 
Oath of Office. 1467 . 

. ¥ALAVIYA, PANDIT MADAN MOHAN-
Arya Marriage Validation Bill-

Motions to refer to Select Committee and to circulate. 244-45, 259. 
Cotton Textile Industry (Protection) BiIl-

Motion to consider. 1'727, 1728, 1740-48, 2458, 2459. 2461, 2528-33. 
Consideration of clause 2. 2613-15, 2615-22, 2 ~!i:1  2d25-31, 2631·33, 

2633-34, 2634-36, 2641, 2645. 
Points of order raised by --: (i) whether the Government's interpre-

tationof the fiscal autonomy oonvention is oorrect, (it) whether tU 
attitude of Govel'Dment in deciding not to proceed with the Bill in the 
event of the Aaaembly passing an amendment inconsistent witli 
Government's proposal, is consistent with the said convention, ana 
(iii) whether official and nominated members are entitled to vote oD. 
a division on the --. 2634-35, 2641. 

Motion to consider clause 2. 2682, 2704, 2705, 2706. 
Motion to pass, 0.8 amended. 2717. 

General Budget-General .Discu8sion. 1332-39, 1365, 1356. 
General DiscuBsion of the Railway Budget. 810. 
lmperial Bank of India (Amendment) Bill-

Motion to circulate. 188-90. 
Motion for Adjournment re arrest and ~on i tion of Sardar Vallabhbhai 

Patel. 1467-68, IMB-22, 1527, 1537. . 
Motion to reduce Demand for-

It Army Department" re-
Military policy of the Government. 1452, 14M. 

"Executive Council" re-
Irresponsible nature of the Executive Oouncil. 14.03-07. 
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MALAVIYA, PANDIT MADAN MOHAN-contd. 
Motion to reduce Demand for-co7ltd 

"Finance Department" 1'e-
Retrenchment, throughout the administration. 1517. 

"North West Frontier Provinoe" re-

143: 

Introduction of reforms in the North West Frontier Province on the 
lines of the major provinces of India. 1652,53, 11\60, 1{)65. 

"Railway Board" 1'C-

Larger employment of Mussalmans. ·988-90. 
Nomination of -- to the Panel of Chairmen. 737. 
Question re-

Conviction of Sardar Vallabhbhai Patel. 2174-75. 
Impriflonment of Bardar Vallabhbhai Patel. 1413. " 
~le  from His Excellency the Viceroy re police ar:angements in 
the galleries of the Assembly Chamber. 401-04. 

Question (Supplementary) re-
Drop in the price of silver. 397, 398, 399, 401. 
Prosecution of Mr. Sen Gupta. 2656. 
Riots in Dacca. 673. 

Resolution re-
Attempt to wreck the Viceroy's train. 83-84. 
Medical Research. 583-84, 588. 
Present system of education in India. 534-38. 
Slaughter of milch cows. 211-13, 221, 223. 

MALAY STATES-
Question re recruitment of the Emigration Agent, --. ~ i1-72  

MALL, THE-
Question re restrictions on the use of --, Kohat. 906. 

MANAGER, GOVERNMENT OF INDIA PRESS, DELHI-
Question re complaints against the --. 1861-62. 

MANAGING GOVERNOB.-
Question re appointment of an Indian as -- of the Imperial BanJt of 

India. 113. 

lIANGALORE-
Question re third aud intermediate class accommodation on the Pespawa.r 

Express train. 67. . 

MANIFESTO-
Question re correspondence re Delhi -- of Indian Leaders. 10. 

¥A1iCEUVRE(S)-
. Question re aeld - of Indian Territorial Forces. 64. 

MARINE WIRELESS-
Question re training of Indians in --. 2301-02. 

MARITIME COASTING D ~ 
See "Trade(s)". ' 
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MARRIAGE REGISTER(S)-
ues~ion re birth and --. llH6. 

MASJID-
Question re land attached to the Kacheri -- Peshawar. le06. 

MATCH FACTORIES-
Question re-

Information about - in India. 1256-59. 
-- in India. 73. 
See also '·Factory(ies)". 

MECHANIGIS-
Question re-

Appointment of -- in the Lillooah Workshops. 1266. 
Pay of European and Anglo-Indian - in the Lillooah Workshop .. 

1267. 
Pay of - in the Lillooah Workshops. 1266-66. 
Promotion of -- on the East Indian Railway. 1267. 
Supersession of certain Indian --. 1260. 

MECHANISATION-
Question re -- of the Indian Army. 1276. 

MEDAL SECTION-
Question re-

Alleged injustice to Mr. Profulla Kumar Sett, ASlliOjtrnt-in-Charge, 
-, Army Department. 2688. 

Daily reports of work done by clerks in the --, Army Department. 
2588-89. 

Ofticer-in-Charge of the -, Army Department. 2591. 
Retrenchment of clerks in the --. 2~  

MEDICAL AID-
Question re - for worker. in the Calcutta. Mint. 1848. 

ltEDICAL ATTENDANCE-
Question re - for apprentices at the Kharagpur Workshops. 2094-9&. 

:MEDICAL OOLLEGES-
Question re Government Policy N! --. l{)o-ol. 

MEDICAL CONFERENCE-
See "Conference(s)". 

MEDICAL COUNCIL-
Question rf decision of the British General - not to rc('ognise Medical 

Degrees of Indian Universities. 2013-22. 

MEDICAL DEGREES-
Question re-

Decision of the British Genera.l Medical Council not to recognise -
of India.n Univerllities. 2013-22. 

-'- in British Colonies. 101. 
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MEDIOAL MEN-

Question re. statements made by Sir Oecil Walsh rl·garding Indian 
trained -. 1864-67. 

MEDICAL OFFICER(S)-
Question re-

Appointment of District -- on Railways. 381. 
District -- on Railways. 819-20. 
Grant of a gratuity to temporary Commissioned --. 361-62. 

MEDICAL QUALIFICATlON(S)-
Question rt; Commissioner of --. 93. 

MEDICAL RESEARCH-
Question "e organisation of -- in India. 06. 
Resolution t'e --. 543-60, ~7 - 9  

MEDICAL RESEARCH INSTITUTE-
Question re location of the --. 345. 

MEDICAL SERVICES-
Demand for Grant. 1706. 

MEERUT-
Question re-

A!ection with pyorrh(J!a of Mr. Muzaffar Ahmad, an accused in the 
-- Oonspiracy case. 2106-07. 

Ill-health of Mr. Muza!ar Ahmad, an accused in the - Oonspiracy 
case. 2107 -OB. 

llEGHNA ~ 
Question re construction of a bridge over the --. 50. 

MEMORANDUM-
Question re -- presented by the East African Deputation. 1116. 

MEMORIAL(S)-
Question re-
-- from employees of the East Indian Railway Press. 2085. 
-- from emplpyees of the Eastern Bengal Railway Press. 65. 
-- from Income·tax Officers in the Bombay Preside-ney. ]01-02. 
-- from Lino and Mono Operators of the Government of India Pr., 

Oalcutta. 64-65. . 
-- from Mr. Shyama Charan Chatterjee, a Govern1p.l'Int pensioner. 

2588. . 
-- from section-holders of the Government of India Press, Calcutta. 

2091. 
-- from the Central Board of Revenue Ministerial Officers' UniOD, 

Bombay. 1643·44. 
- from the clerical stag of the Deputy Oommissioner's offioe, Delhi. 

2597-98. 
-- from the Lino and Mono operators of the Government of India 

Press, Calcutta. 2091. 
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MEMORIAL(S)-contd. 
Question re-contd. 

- from the Ministerial Officers' Union, Bombay. 31. 
-- from the ministerial staff in Calcutta under the Controller of 

Printing. ~~  
-- from villagers served by the N aldhi Post Office. 2094. 

MENTAL HYGIENE-
Question re the International Congress on --. 897. 

MERCHANDISE MARKS (AMENDMENT) BILL-
See "Indian -" under "Bill(s)". 

MERCHANT(S)-
Question re petition to the Vioeroy from pea8ant8 and - of Pisa.gan, 

Ajmer. !572-73. 

MERCHANT SHIPS-
Question re loadline of --. 1093. 

MESSAGE(S)-
-- from His Excellency the Viceroy and Governor Gllnerllol appoint-

ing dates for the presentation and discussion of the Uailwa.y Budget. 
575·76. 

-- from Hil! Excellency the Viceroy, re arrangements for protection of 
the Assembly Chamber and its preoincts. 893M. 

Question re -- from His Majesty's Government re Cotton Duty. t6ro-
62. 

MESSENGER(S)-
Question re remuneration of Telegraph -. ~3  

METALLED ROAD-
Question re construction of a -- in Pushkar. 1649. 

METEOROLOGISTS-
Question re Royal Air Force --. ~2  

METEOROLOGY-
Dema.nd for Grant. 1706. 
Demand for Supplementary Grant. 7~1  

METRE GAUGE RAILWAY-
See "Railway(s)". 

MIG:RATORY SCHOOL-
.. lice "Schoo} (s)" . 

'MIGRATORY STAFF-
Queationre education of the ohildren of the - of the Government of 

India. 86. . 

MILOR COWS-
See "Cows". 
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MILITARY ACCOUNTANT GENERAL'S OFFICE- . 
Question re. e~ uit ent of copyists in the - through th" Public Service 

Commission. 2203. 

MILITARY ACCOUNTS DEPARTMENT-
Question re appointment of Muslims in the -. 257P. 

MILITARY AND NAVAL COLLEGES-
Question re selection of Indian cadets for training in - in Englanjl. 

38-86. 

MILITARY BUDGET-
Question 1'{, donatione from the - for non-ofticial chnriti"l'I. 1281-81. 
Sec also "Budget". 

MILITARY CLERKS-
Questioll rc British - replaced by Indians. 721. 

MILITARY COLLEGES-
See. "College(s)". 

MILITARY CONTRACTORS-
See "Contractor(s)". 

MILITARY EXPENDITURE-
Question re-

Growth of -, 1272. 
- of India. 15, 1276-77. 

MILITARY F'JNANCE-
Question rc-

Appointme:lf oC It Muhammadan to It ~n ette  post in the affi(le c:f 
the Financial Adviser, -. 11372·73. 
e ent ~ (If Muslims in non-gazetted poste in the OjH(le of the 
Finandnl Advif!ler, -. 1873-'/4. 

Rf'('ruitment of the staff of the offiee of the Financin.l Adviser -. 
1874·i5. 

MILIT1U. Y MEN-
Question I'r :: nn ent~ made for trnllsPQl't or - between Path an-
bt and D l ousi~ since January 19M 1290. 

MILITAHY ]'OUCy-
Motion to l e lu(~ Demand for "Army Dep::u·tment." re - of the Gov-

ernmont. H1-1-f,5. 

MILITARY BCHOOLS-
Sec "8chooI(s)". 

MIL IT ARY TEST AVDIT DEPARTMENT--
Question I'C I1ppointment or Muslims en the -- 2577-79. 
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;MILI.S-
Que 4tlOn re-

Finances I)f Bombay cotton --. 638. 
Over·capita.lisation of the Bombay cotton -. 687·88. 
'frade dopresl1ion in cotton --. 686. 

MINES-
Demand fnr Grant. 1706. 
DemanJ 101' Rupplementary Grant. 7a1. 
Motir.n to radure Demand lor "Salt" rc Damage done by the Xhewri 
8&lt -- to the neighbouring fields nnu t.he Jhelum District Board pro. 
porty. l087-f\8. 

Question r6 Indians trained in the Indian' School of -, Dhanbad. 
898. 

MINGLADON' ~ -
Question rc cOlllltruction of a Roman Cuthoiic Church at --, Burma. 

2664. 

MINISTERIAL ESTABLISHMENT-
Question "(' pay of - of the Central Board of Revenue. 2100. 

MINISTERIAL OFFICERS'-
Que'3tion 1e metnClrinl from the - Union, Bombay. 31. 

MINISTEItIAL OFFICERS' UNION-
Questi(ln Te nemOlial from the Central Board oj Revenue --, Bombay. 

1643-44. 

MINISTERIAL STAFF-
Question r6-' 

Memorial from th(' - in Calcutt II. under the Controller of Printing. 
55. 

Percentage of minority communities in the '- of the Department of 
Eduootion. Healtb and Lands. 2201·02. 

Quarters ftlr the - of the Legislativo Assembly Department. 30. 

JlINORITY COMMUNITY(IES)-
Question re-

Appointment o~ members of - in Railway Audit OdIiJces. 1611H6. 
Appoint.ment of members of -- in the Archmological Depa.rtment. 

~9  

Employment of - in subordins.te staffs of State Railways. 6-7. 
"Ma.jority" a.nd --. 818. 
Ma.jol'ity nnd -- in Burma. Qnd N orth West Frontier o in~ 

1638. 
Percentage of -- in the Ministerial st:;{f or the Department "l 
• Education, Hea.lth and Lands. 2S10J.·G2. 

Recruitment of Members of --. 557·5!!. 
Representation of - in the Posts and Telegraphs Department. 

100. 
ese tio~ of posts for - in the Raaway Clearing Accounts otBoe. 
1001. 
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;MINT-
Demand for Grant. 1709. 
Demandfol' &uppJementary Grant. 7u ~  
Quel!tion re-

Aasi&tance of -- employees by Mr. N. C. Dass. 2~ 9-9  
Pines and disllllslIals in the Oalcutta. -. 1M!. 
Gl'iO;!VMICCS of workers in the Calcutta. --. 1648. 
Houstng problE'm of 'Workers in the Calc\ltta -. 1647. 
Indebtednl'BS of workers in the Calcuttd -. 1648. 
Medical aid for workers in the Calcutla -. 1648. 

1491 

Provision of rensions or Provident Fund fur workers in the Oalcutta 
--. 1647. 

Wages of Will kers in the Calcutta -. 1647. 

MINUTE OF PISSEKT-
Question re -- written by Dr. Suhrllwardy to the Report of the Indian 

Central COlllmittee. ~ 1  . 

1iISCELLANEOU S-
Demand for Graot. 1709. 
Demand for Supplementary Grant. 7 3- ~ 

MISCELLANEOUS ADJUSTMENTS BETWEEN CENTRAL AND PRO-
VINCIAL GOVERNMENTS-

Demand fol' EX(less Grant for 1927-2!:1. 2737. 

MISCELLANEOUS DEPARTMENTS-
Demand t'Jr Grant. 1708. 
Demand for Supplementary Grant. i~3  2673. 

MISCELLANEOUS OBLIGATIONS, ~  ON-
Demand for Grant 1702. 
Demand fol' fiupplementary Grant. 7M •. 

MISCELLANEOUS (RAILWAYS)-
Demand for Grunt. 1084. 

MISOELLANEOUS, STRATEGIC LINES-WORKING EXPENSES 
AND-(RAILW A.YS)-

Demand fOl' F)upplementary Grant. 483. 

MITCHELL. ~  D. 0.-
Indi;tn Finance BiII-

Consideration ,)f Schedule III. 22da. 
Oath of Office. 2173. 

MITRA. MH. S. C.-
Election of -- t.o the Committee on Public Accounts. 1882. 
Election of -- to the Standing Committee for Roads. 1960. 
Oath of Offi('e. (177, 
Question re-

.Aoceptance of dalis by the Superintendent, Deputy Commissioner's 
Offi('c, Delhi. 2597. 
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.MITRA, MR. S. C.-contd. 
Question re-contd. 

Al'commodat.ion for Indian Apprentices nt the Kbaragpur Railway 
Workshops. 1622. 

Age limit for c£!rtain examinations b3 the Public Service Oomml ... 
mon. 1933. 

Allegations against Babu Nut Ile'lutri Chaterjee. 2085. 
Alleged mist'onduet on the pArt ;-fithe Superintendent, Ea.st Indian 

Railway PI't-KB. 208tI. 
Appointment (\f a junior clerk a.s Superintendent., Reformatory School, 

Delhi. 239ft 
Appointment of an Accountant in the Calcutta General Poat Qftice. 

1620-21. 
Appointment of apprenticea in the LjlJooah Workshops. 
A}lPointment of apprenticel of the LiIlooah Workshopl. 
Appoiut.meDt (,f certain apprentiIJ6S of the Jamalpur 

1267. 

1266. 
1266-6'7. 
Workahops. 

Appointment of Indian oIfficera in the o.Rhe of the Deputy Commis-
sioner, Delhi. 2~9  

Appointment of mechanics in the Lillooah Workshops. 1266. 
Appointment (If Town Inspectors (,f Post. Ofticel in Calcutta. 1619-

20. 
Appoin1m.eotl and promotions in the Deruty Commilsioner's odBce. 

Delhi. 2t97. 
Appointment s in the Postal Department ill Calcutta. 1620 
Apprentices t1'ldned in the Lilloo'ln W ol'kflh(.ps in 1929. 1266-67. 
Cha l'ge ft -I' l'ev:.ioll of pay of the oiffit.'c ('l'Itablilhment of the trultee8 

of the British Museum, Calcutta. 12C9-'i1. 
Classification of Government quarters in New Delhi. 1641-42. 
-Comparative cost of composing by hand and '\lith Lipotype and Mono-

type machjnes. 2088. 
Compenrmtinn fol' injury for apprenti<elJ of the Kharagpur railway 

~ol s o s  2595. 
Complaint IIgainst the binding .Tam,telar d the East Indian Railway 

Press. 2086_ 
Complaints aglLinllt the Manager of the Government of India Pren, 

Delhi. 10;61.62. 
Construction of "E" type Orthodox aDd "D" type Unorthodox quar-
. f,(01'S in New Delhi. 1642. 

CoTtveyam-e of Mails in Calcutta by Garage (Calcutta) Ltd. 1619. 
DecE'ntralization o!. the office of the Deputy Accountant General, Tele· 

grnpll', Calcutta. 2604-05. 
Dilcrimin'l.tion in the payment of Calcutta a])o"'ance to employees in 

the Eal!t Indial. Railway Press. 20Ri. 
Eamings of certain employee!! of the ~ st Indian Railway Press. 

2086. 
Earnings nf distributors in the Government of India e~s  Calcutta. 

2092. 
Earnings of employeel of the Oonrnment (If India Press, Calcutta. 

2092. 
Examillnt.iolls by the Public Service Commis9iolJ. 1932-33. 
EAcel:1sive hom s of work in the o ~l D ent of India Press, Delhi 

1861. 
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MI'fRA, MR. S. C.--("Ollfd. 
Question re-contd. 

Free pnllBes and concessions for apprentices cf the Kharagpur Rail 
way Workshops. 2082. 

Goverument qu&.rters at Kaithu in Simla. 1642-43. 
Grnnt of a good conduct bonus to Anglo-Indian and European appren· 

tices at Khamgpur. 1623. . 
Grant of Calcutta allowance to employees of the Oudh and Rohil-

khand Uailway Press transferred to Calcutta. 2089-90. 
Gratuities paid from the interest of the Postal Guarantee Fund, 1621. 
GrievlulceR of &lJprentices in the Khal'agpur Railway WorkshopS. 

201)1. 
Hand-composing with Monotype in the East Indian Railway Press. 

2087. 
Hill Sehool allvwanee for Bengal Nngpur l:ailway employee!!. 2173. 
Holidays allowed in the Eastern Bcngnl Railway Press. 2096. 
In.'nrne (of different classes of preas employees. 2087. 
Increments of pay of apprentices 8 t the Kharagpur Workshops. 1622-

23. 
Inspcdic'lI of books and records of Sub-Post Offices. 2083, 2084. 
LUl'k of listed posts in the Forest Department. 1634-35. 
Lack of wuiting rooms at Bojra 'Jtation. 2300. 
Leave adlllisl!ibJe to apprentices !.Jf the Kharagpur Workshops. 2595. 
Medi('nl nttend"nce for apprentices at the Kharagpur WorkshooB. 

2b94-95. 
Memol'inl from employees of the Eapt Indian il ~  Press. 2085. 
Memorial from Section-holders of the Government of India Press, 

Cnlculta. 20fl1. 
MemOl'iala from the Lino and Mono operate.rs of the Government of 

India Prosf', Calcutta. 2091. 
Memorial frOID villagers served by the N nldhi Post OJftce. 1094. 
Memorials frow thf' clerical staft of the DeplJty Oommissioner'a office, 

Delhi. 259'1-98. 
N('w .Tail rulel!. 2176. 
Number of certCtin employees in the East Indian Railway Pressel!. 
Howra.h and Calcutta. 2090. 

Number of Europenn and Indian uPPl't'ntiees in the Kharagpur Rail-
"'"8.,\' Workllhups. 2081.' . 

Offiee nnd I f':.idential accommod:1tion (If the Superintendent of Po. 
Offices, Oof Il('umund, 208f, 

'Pay of (~ lin clerks in the Post Offi(It:.!()8'4. 
Pay (,f rel'tnill employees in theJJovernment (If India es~ Calcutt:-l.. 

2093-94. 
Pay of Compobitors and clerks in the ~ t Indian Railway Press. 

20&8. II 

l'lty of : lo~ e  in Circle Offices of thE' Archeological Department. 
1283. 

Pay of employees of the Eastern BflIgalRailway Press. 209lS, 2096. 
2097. 

Pay of tlmp)oyeEB of the Government of Jndi, "re8s, Aligarh. it696. 
P"y of Europeun and Anglo-Indian e ~ ni(  in the Lillooaa Work-

shops. 1267. 
Pay of mechanica in the LiIlooah Workshops, ]265-66. 

L 



INDBX TO LBGISLATIVB ASS£KtlLY IlonlS, 

MITRA, MR. S. C.-cQncld. 
Quest i 011 /'('-('0111'1,,1. 

Pd,y of piectl-workel's in the Government of India Press, l(:utt~  
2090. 

Pny of I'caders and revisers in the Government of India.' Preea, 
Cal(:utta. 2092. 

Pay (.f staff of currency offices. l ~  
Pay on half l>.o!idays in the East Ir.!tiiml llaihHIY Press. 2088-89. 
Percfl'ltllgc of vhu;ncies in the Indian Forellt Service filled by prom,,), 

t ion of ( li ~el l! of the Provincia.! FOI't'st Service. 1633-84. 
Posts for tl'Uineo apprentices on the East Indian Railway, 1268. 
Probationary period for Indian aJ1d Anglo.Indian and .- European 

appr('nti(·f's at. Kharagpur. 1623. 
Promotion ill thl' East Indian Rilllwny Press. 2087·88. 
Pl'onntion of mechanics on the ~ t  Indian R.ailway, 1267. 
Protectioln ,lor Glass Manufacture. 1;)0, 121:f,. 
Provision of a Provide.nt Fund for employt'es of the Government of 

India I'resst-s. 2090. 
Qualifying examinations in the Se(:retaI'Iat nnd Attached 04Hces. 

2309·10. 
Racial i~ i inlltion between the ] ndilln and Anglo·Indian appren-

tices ;:t the Kharagpur Worksnop'l. 217~  
Ral'ial dis(:l'iminlltion in grant of Pl'Ovid('r,t, ~ un  to apprentices of 

the KhRl'agpur Workshops. 1623 
Rnciul discrimination in recl'cati,l[J r l'ovidl'J for apprentices of the 

Kharagpur n .. l.ilway Workshop8. 2081. 
Railway mncelisions of employees of the East Indian Railway Presl!. 

2089. 
RateR pIlid to certain clal!ses of worker'! in the Government of India 

Press. Cnl('utta. 2091. 
Rates .paid to COmpOsitors in eertsin pl"''lses. 2087.' 
RCcl'uitnlent in the Indian Forest SOI'VU·/!. 16.15. 
Recruitmellt of clelks for the POlt Office. 2082, 2083, 
Refusal of European staff to occupy Goverttment quarters at Sum-

mer Bill, SimlAl. 1643. 
ReveJ'si<'n to temporary appointments 01 certain Oompositors in the 

East Indian Railway Preu. 51089. 
StatuI of employees of the East Irfd:an Railway Press. 51086. 
Supersession of certain Indian mechanic". 1266. 
Training of apprentices in the Kharagpur Worbhopa, 1698. 
Training of Indian and Anglo-Indian Ilnd European apprentices •• 

the Kharngpur Railway Workshops. 1822. -
Traftt.lfcr of postmasters. 1621-22. 

¥ITUA. THf: HO:-;ot'B.ABLE 8111. RHUPEN'DUA NATH-· 
Cntton Textile Industry (Protection) Bi!!-

'Motion to cOI!f.lider clause 2. 2693. 
EJection .cf the Standing Committee on Roods. 1359. 
Indian E1petl'icity (Amendment) BilI-

Motion to retel' to Select Conunittt'le. SmJ·74. 
Indian Finanee BilI-

M.)tioo to wneidel'. 2010-11. 
Conf;iderntion d ~ ule IT. 22 ~ 9  2265,08. 



INDEX TO LJl:Olf:!Ul'l VII: ASSEMBLY l'LBATIS. 

MITRA, THE HONOtJltABLE SIR llHUPENDRA NATH--contJ. 
Jnd18.11 Patents ILntl Designs (Amendment) Bill,,-
MotirJll t.o (;(Jl1fider. 283-84, 2 ~  

Motion to p88S. 28A. 

lIS3 

Motion to consider and accept the :un£'ndmentB made by the Counoil of 
State. !362-6J. 

Motion fo}' election of a Me\llber ttl I he Stn!lding Committee lor 
Hoads. :i.1:!2. 
Motion to reduce Demand for-
"Irrigation (illelllding Working Expensl.'s), Navigation, Embankment 
Itnd D1'Ilimige Works" re··_· 
Governm!'nt's embankment policy. 1 iO(l·01. 

Resolution t·e-· 
Fixing minimum wages. 90-9]. 

Prey en tion of Industrial accidents. 2733-~  

Hppc rt of the Indian Road Development Committee. 406,  407, 408, 
~ 10 13, 41718 

Statement (Jai,1 011 the table) by --1C the pUJ'chase of stores by the 
High o l l ~~ione  for India. 1717 ·2] 

MITTEn. Tm: HO:W:'llAIlLE SIR BROJE::SDRA .. -
Amendment of Standing Orders-
Muticn to conflider the --as reported by the Select Committee. 
2735. 

Motion to plillS. 2736. 
Arya }\ial'riage Validation BilI-

oti~ JlS to ~  efm' to Select o itte~ Ilnd to circulate. 251-118, S!6O. 
Cotton Textile Industry (Protection) Bill-
Points of ol'der raised by Pandit Malaviya. 2642, 2646-47, 2648. 
Motion to c('I.lf1ider clause 3. 27111. 
Mot·inn to aml',ud the Title. 2717. 
Motion to nmeml the Preamble. in? 
Election of Membe]'s to the Committeoa I)n Public Accounts. 1801, 1801. 
Hindu GaillS of Learning BiII-
Motion to refer to Select Oommittee. e43-44, 
Hindu Widows' Right of Inheritance Bil1-
Motion to circulate. 166-67. 
Indilm Contrltct (Amendment) BiU-
Pre8enta.tion of the Report of Select Committee. 86. 
Motion to conr.ider. aliS. 
Mot;on to p3-8S. 8118. 

Indian Finance Bill-
(ln~i e ll tion of clauBe 6. 2067-69, 2070, 2071. 

Indian Income t.nx (Amendment) BIII-· 
Motion to consider clause 1. 1123. 

India') Patents n~ Design8 (Amendment) BiJI. ... · 
Considerat.i .... n of clause 1. 288. 

lndiaD 881le of Goods Bill-
I'}'osentlltion of the Report of Select C(,mmittee. 88. 
Motion to cO::lI.ider, ~1  . 
('onflideration "f clauses, 352, 3l'i3·& •• 
. 'l{otior, to paBI!!. 31S8. 

L2 



1'1$4 INDBX TO LEGISLATIVI: ASSEMBLY URBATl9. 

MITTER, THE HONOURABLE SIR BROJENDRA-colJtd. 
Icsolven.;y Law (Amendment) Bill-
Mutil.n for leave to introduce. 'i40. 
M.)tion to cl,llsidel'. 1124. 
Mothn to pass. 1124. 

Repealing and Amending Bill-
Motion tt, eODsideJ and pass, as passed hy the Council of Sta.te. 1367-
68. 

Bf.l80lution rc Rc'port of the Indian Hund Development Committee. 
420. 
Special MarJ'inge (Amendment) Bill-
Motion to ! ~i e  as passed by the Council of State. 1~ - 7  

Transfer of fl'operty (Amendment) BilI-
Motion for leave to introduce. d8. 
Motion to consider. 3~9  

MoticiD to palls. ~9  

Trollsfc'r of h'oputy (Amendment) RuppiemE'ntary Bill--
Motir,n tl) consider as passed by-the Council of State. 2732. 

MIXED ( ~ ( 

Sec "Collstitucllcy(ies)". 

JIOODY, MR. B. P.-
Cantonments (House-Accommodation Amendment) Bill-
Consideration (If clause 6. 838-39. 
Cotion TE'xtile Industry (Protection) BiIJ-
Motion to consider. 1732, 1764-62, 2-lf,ij, 2479, 2484, 2493, 2606, 2~1  

Motinn to ((,nt:idel cla.uae 2. 2705, 27OG. 
~ion 'If ---t<J the Panel for the Centrlll Advisory Council for 
Railways, 1300. 

General Dillcnsllioll of the Railway Budget, 791-93. 
Motiol'! to reduce Demand for "ArnlY Department" rc military policy 
, cf the GOl't'tnrueat. 1428-31. 
Questi('lu 1'(1 control of nte - o in il~l Air Serviet'. 1644. 
Question (Supplemelltary) 18 over-oapitaliaatioll oltha Bombay cotton 
mi lIs. (l ~  

Resolutir.n re slaughter of milch cows. 226-20. 

MOFUHSIL--
u( ~ 1 1'('-

Business accounts in --areas in Sind. 12S. 
Income-tax notices in --areas in Sind, 1211. 

~ D NASIR. Ma.-
Question re 3J'rcpt of --and Mr. B.C, BOlle in Italy. 896. 

MOHAMMAD rf;MAII."HAN, HAJI ,CnAUDHUU.,... 
Election or ---to the Standing Commit"oo on Pilgrimage to the 
Hedja'E. 2m. ' 
Election of -. - to tbe StandillJ Finance Conmrif.tlee· for Jt.ailwllyW. 1183. 

KOINIA ISLAMIA BIGH SCHOOL, '\ltuUt-
Question re- . 
Ap»ointment of Mr. Tarlekar al HndlllaiMer 01 the -. 1946. 
Expenditure, Fees, etc., of the _.-. 19'0. 



INDEX TO LIGI8LATIVB ASBIlHBLY DEBATES. 

MOKAMEU GHAT-
Question n-

Construetion of a bridge over the Gallp;f"1i at 1694. 
Oonstructi<.n of a Railway bridge ovt'r the G&D8es at --. lil3. 

MONO OPERATORS-
Questiun' re D,(!)(I(lrial from the Lino and --- of the Government of 

India PresE, Calcutta. 64-66, 2091. 

MONOTYPE-
Question TO <.ompal·ative cost of CODlposillg by hand and with Linotype 

}1ress. 20ti7. 

MONOTYPE MACHINES-
Question Ttl comparative cost of composing by hand and with Linotype 

and -'-.. 2 ~  

;l10NTEATH, MR .• 1":--
Oath of Offiee. ~  

lH)ONJE, Dn. B. S.-
Al'ya Mnrriage Validation BiU-

Motions to refer to Select o itt~  anti to circulate. 251, 252. 
CnntoIUueIlts. (Hous,t;-Accommodation. AmendmeDt) BilI-

ConsideratioJl or clause 6. 837-38, 939, 840, 842. 
Cotton Textile Industry (Protection) Bill-

Motion to consider. 2433. 
le li~ n of --- tc the .Governing B(Jdy of the Indian Rese.arch Fund 
Association. llf3. 

General Budgot-General Discussion. 1324-29, 1355. 
IndiMI Fmal1C'e Bili-

Motion (0 comlider. 1959, 1091>, :?02·132. 
Motion to reduce Demand for-

"Army Depaltrnent" rc-
Military Pf)Jicy of the Governmeut. 1417-23, 1424, 1426, 1426, 1427, 

1431, l~ i  1437, 1447, 1460, 1452. 
"Customs" 11:--

Importation 0: adulterated articles for human consumption. 1585. 
"Executive Council" re-

Ii-res[>onsib1£ nature of the Execnljve COlmcil. 1374. 
"Railway Board' 1'e-

Hn(:ial discriminntion. 1037·39. 
Question )"t;--

Aeeident at fl, level crossing on the llo~n  Baroda and Oentral 
India Ruilway. 1282. 

Aero dubs in Indin, 31·33. 
Air Mail Service between Karachi and DE'lhi. 11. 
Applications for ~ission to the Chandansi Training School. 37· 
, as.. .. '.' . 
Appointment of an Indian aa OhiefARllistant Publicity ~e  State 

~l t s  14. 
Appointment of Indian officers to the Army, 36-37. 



INDEX TOLEGISt.ATlVE ~t D  DEIMTKH. 

MOONJE, DR. B. S.-could. 
Question ?·F-contd. 

Appointment of Indian Station l\faaters on the Oreat Indian Penin. 
sula Unihv .. y. 13. 

Arti1JNY Cllml':\ for instru(·tion .l( territorial units and Univeraity 
Trainillg Corps. 1 9~9  

ClIodet (lcholarahips. 1100. 
CasE's under sCI-tion 124A of the Indian Penal Code. 14. 
Commissione" of Medical Qualification[l in India. 93. 
Compulsory physical training, etc. for Indian boys. 1595. 
Condition of Indians repatriated ~o  South Africa. 93-94. 
('oDslru<,ii.'n of a Railway bridge ow'r the· Onn(les at Mokameh Ghat 

12-1:~  

Constitution dar. Inoian Air For·nc. ll-n 
Contrntt fur copying portraits of tho in~ Rnd Queen. 2606. 
Decision of the British General Merlit'A.1 Crmncil not to reoognise 

Medical Degrees of Indian Un iversitios. 2013-14. 
Delay in the application by thE' GJvermnfnt of India for Rockefeller 

Foundation fellowships. 2304-05. 
DE'moJition of Indian bazaars atbched to Cantonment!!. 37. 
Donations from the Military Bndget for non-official charities. 1281· 

8\1. 
Duu,h Air Mail Service to India.. U. 
East AfriclLn Question. 96-97. 
EstablishlOt'llt of an Indian Ail' Sqlluilron. 1097·98. 
Factories for thf' Manufacture of Arms and Ammunition. 369. 
:Failure of the Indian Broadcasting Company. 673-76. 
Felluwships ofif'red to India by the Uo(:krfellrr Foundation. 2302-04. 
FOlmatlod of nn Indian Air Force. 1101-02. 
Grant to Indian3 of short service commissions in the Royal Air Force. 

1101. 
Grievanecs of Indians in Fiji. OHIo. 
Income and expenditure of Military Sehools and Colleges. 1104-07. 
Indillnisntion of thf' Army. 1875-77. 
Interests of Indians in Ceylon. 96-96. 
Ma.k ing thc Ohilt! Marriage Resirnint Ad known. 14-15. 
Medical degrE'es in British Colonies. 101. 
Military cxpeuditure of India. Hi. 
Musketry School for the ni e it ~ 'rraining Corps and Territorial 

Units. 1000. 
Nautical t in n~ in England 'lnu ill India. 1095, 1594-95. 
Prosecutions [OJ' disaffection I\gll.inst Indian States. 423-29. 
Recruitment. for the Imperial Forelit Servh:e of ~n il  1595-9'7. 
Recruitment of Indians to the Army Educational Corps. 1097. 
R(,(:l'lIitmE'llt of officers for the Army by nomination from Universitiea. 

loon·HOO. 
Recruitment of Political officers. :162·09. 
Rrnruitment to the Army Educ'l.tiomd Corr,s and similar service!. 

109Sl. 
Refusal <,f 1\ passport to India to Mr. Saklatvala. 14. 
Selection pf candidates for the award of Rockfeller FouQCiation 

fellowships 2305-06. . 
Rt'IN!ti',n ()f Indian cadets for ·,ra.ining the Military and Naval Dol· 

lelleR in t ~l n  33-36. 



INDEX TO LEGISLATIVE ASStYBLY DEBATES. m 
1rlOON JE, DR. B. S.-COl/eft!. 

QueRtion 1'p-c(J1Idd. 

Subjeds for the award of Rockefelb' Foundution fellowships in n ll~  
23011. -

Trainiug of .l:Jdian boys for the i~  l!'orcc. 1096. 
Training of Indians in aviation. 1097. 
Utilisation in India of Indians given· fellowships of the Rockefeller 

Foundation. 2300. 
Questioll (Supplementary) 1'C-

Callitution Charges from the ArlIlY 127<1-75. 
Communal ric,t at Dacca. 1022-23. 

Resolunon ""--
Present system of education in Indi.].. 499-503, 504, M4, 527, 52S, 

530, 5:i9·42. 
Ueerllitmcnt for the Indian Merlim.l ~ l ie  303, 306-0S. 
Slaughter of milch cows. 222-23. 2'16. 

MOORE, :l\lr.. AH'l'HUR-
ClOSing. of the galleries of the Leglslati\'1'" Al!sembly Chamber. 289. 
Cotton Text,iJe Industry (Protection) Bill-

Motioll to consider. 2522, 2523. 1.'524 
PC'ints t,f order raised by Pandit Malaviya. 2641, 2641-42, 2643-44, 

264f;-46. 
Election of -- to the Standing Finance Committee. 1717. 
Indi·on Finance BilI-

Consideration of clause 7. 2133-3~  2140. 2141, 2144. 
Motion to reduc:: Demand for "Execut,ive Council" re irresponsible 

nuturc of t lll~ Executive Coun.:lI. 1397. 
Oath of Office. :::. 
Point of !)rdol' by -- re the arr::U1goments for the protection of the 

Assembly Cham bet· and its precinct.s. 52!> 20, 844-45. 
Question '/'ll issue of Treasury Bills. ~i  
Question (Hupplcmentary) re-

Atn'(I dubs in India. 33. 
Appointment of Indians as Diplomatic Representatives. 1617. 
Drop in tl,e pI ice of silver. 398-00, 
Interests of Indians in Fiji. 96. 
Telegrhm from His Excellency the Viceroy rr police arrangements in 

the gn!lel'ics of the Assembly Chanlber. 404. 
Resolution I'e enfranchisement of r ndians ill Ceylon. 601-02. 

'MORADABAD-
Question T('-

Gl'ie"nncf.'s of railway employees in --. 1860. 
I .. ack of r.uitabie ladies waiting roolTls at -. station. 1860-61. 

MOSCOW-
Question rr a,ppointment of an Tndilln Tradf! Commissioner at --. 8-

e: 
"MOTHER INDIA"-

Question 1'(' proscription of the book 4. 

'YOTRKI MAS,lID-
Question l'f shootins of two villagers tiL --. llH. 



INDEX TO UOISLATIVa AS8BKBLY DBBARB. 

MOTION FOU ADJOURNMENT--
See ·'Ad;ournml'nt". 

/MOTOR--
QucetilJn re rule. for licenaing and tax:aticn of - vehicle.. 1188-84. 

MOTOR AND CAR1UAGE WORKS, AMBALA-
Question re aanction to the oonatruction of 8araseB by the -. 91()' 

11. 

MOTOR '1'JlANSPORT-
Question l'e extension of contract with the Clive -- Company. 1290. 

MUHAMMADAN(S)-
Que8tion re-

Appointment d t\ -- 6S Examiner in tho Income-tax Department in 
Sind. 1:'.0. 

Appointment of a -- in the Income-tat DE'partment in Sind. 130. 
Appomtmelt b of a -- to a gazetted post in the dlIice of the Financial 

Advlser, l\IiIitary Finance. 1872·'r.l. 
Appo;ntment of e. -- to a Senior o.ffteet·'s Post in the Finance De-

pnrtment. 1119t5-99. 
Appointment of a. -- to a Senior Railway ar.counts post. 1597-98. 
Appointment of -- to superior 1 (l ~  in th{· Posts and Telegraph, 

Department, 338. 
-- Illspeetors of Income-tax in Sind. 100 
-,- police at Pushkar. 1650. 

See also "Muslim(s)" and "Mussa1mlln(s)". 

MUKERJEE MR. SAR:ADINDU-
Indi.lll Finanre BiIi-

Con8idllratioll r,f Schedule III. 227~  2271). 
Oath of Office. 1771. 

l 1~  UAI BAHADUR PARESH NATH-
Questicn ?'(! 8upersession by -- "f his PE!fIiol' officen. 1787-88. 

MUKERJEE, RAJ BAI-JADUR S. C.-
Election of - .. - to the Standing FinaT.(") Committee. 1717. 

MUKHTAR SINGH, MR.-
Arya Marrillge Validation BilI-

M .. tion to !'efer to Select o !nitt~e  19~- ~  
MotioJJS h refel to Select Committee and to circulate. 249, 258-62. 

Cotton ti ~ lr,dustry (Protection) m:I---
!\J ution to comider clause 2. 2708. 

Indian Finanle BilI-
Cnnsi(Jt,'l'ation d claul'le 3. 2049. 
Considerati('n of Schedule I. 2156-62. 
Moth, n to pM'S. 2384, 23R7, 238B-IIIl, 23!l!t;-P4. 

Motion to redUN? Demand for "Cu6!;('ms" /.('; importation of adulterated 
articles i(lf humall consumption. l~s  84. 



l~D  TO LEGISLATIVE A8SIIIBI.Y DBBATIS. 

lIUKHTAR SINGH, MR.-contd. 
Question n;-

Allowances of readers of Government }'rcs8eH.2608-09. 
AppoinLmenL of Members of Minority Cllmmnnities in the Arabeolo-

gical Department. 1950. 
Contract for the purchase of stores for Akbar's tomb at SikaodrA. 

1950. 

Ce.ntl'action and expansion of ~u en :  1109-13. 
DelivclY of letters from the Baldeo Poat Office. 116. 
Dclivery of letters from the .Jugsena l)o6t Office. 116. 
Des<!l'iptic'n "I employees of Government (If India Presses. 2607-08. 
DiFitriLt Judge at Dera Ismail i{han. 1934. 
Divisiono I tcheme for railways. 1114. 
Educationul QUlllifications of the A):<sillt.ant Manager of the Goverll-

ment of J ndia Press, Simla. 231 !J. 
Establishment of a Post OfMe at Klturad in the Hissar District. 2663. 
Exhibits ill l,h(. Delhi Museum of l~olo  1949. 
l~ tensil ll of sHvice of Sir Norman BoH()n, Chief Commissioner, . 

North Weal. Frontier Province. ]9:J:1-33. .. 
Holidttys in the Government of Jndia Press, Delhi. 2608. 
Hours in the Government of India ( ~se  23~  
Hours in the Government of India Press, Simln. 2320.21. 
Late hours at the Government of India }'I'ess, Delhi. 2608. 
Late offiee hours in the Foreign and Political Department. 266. 
Military contractors. 2312. 
Number o~ members of each community in different ranks of the Army. 

2311-12. 
Opening of a. railway station at Nandgaon Borsana. 79. 
Personal records of the officiating Assistant Manager of the Govern· 

ment of India Press, Simla. 2319-20. 
Post offices distributing letters weekly. 116-17. 
Posts in the Government of India Press, Simla. 2319. 
Promotions in the Government of India Press, Simla.. 2320. 
Proscription of the book "Mother India". 4. 
Provident Fund for Government of India presses. 2321. 
Provision of latrines in servants' ~o t ents on Railways. 1784. 
Quarters for employees of the Government of India Press, Simla. 

2321-22. . 
Recruitment of Assistant Statum Masters on the North Western 

Railway. 1783. 
Recruitment of staff for the Frontier Circle, Achroological survey. 

1949. 
Representation in the Legislative Assembly of Hiudus in t ~ North 

West Frontier Province. 1934. 
Representation of the Arya Samaj in the Delhi University. 2.112. 
Revision of land revenue policy of the Government of India. 712. 
Hound 'fable Conference. 362. 
Rules for the assessment of Jand revenue. 712-13. 
Salaries of (JOU1positors in Government of India presses. 2321. 
RaJe of parched gram and jaggery at sta.tions on the North Western 

Railway. 7]3. 
SaJe of Wood to his peon by Khan Bahadllr Maulvi Zafar HasaD. 

1949-50. 
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MUKHTAR SINGH, MR.-roncid. 
Question rf'-f'ontd. 
Staff of the Delhi Museum of Archreology. 1948-49. 
T·raining and appointment of temporary staff on the N ortb Western 
Railway. 1783, 1784. 

Question (Supplementary) rc drop in t.he pl'ice of agricultural produce. 
'117-18. 
Resolution "e slaughter of miloh cows, 206-08, 220, 225. 

MUI..LA, SIR DINSHA W-
Indian Sale of Goods Bill-
Considf'lrntion of clauses. 353, 3M, 3&6, 357. 

MUNICIPAL COMMITTEE(S)-
Question re-
Composition of the --of Peshawar City. 2583-8', 
Election of Government officers to --. 1946. 

MUNICIPAL TAXES-
See "Tax(es)". 

MUNICIPALITY (IES)-
Question re-
Complaints against Mr. Ram Narain, Superintendent, New Delhi -. 
1268. 
Delhi --. 78. 
Purchase of the businels of the Delhi Electric Supply and il'action 
Company by the Delhi --(or the GovernIllent of India). 2314, 
2315. 
Supply of electricity to the Delhi -. 485-86. 
Unreliability of Voters' Registers for the Peshawar --. 1600-01. 

MUNSHI, MR. JEHANGIR K.-
Cotton Textile Industry (Protection) BilI-
Motion to consider. 2617-18, 2619-28. 
Points of ordet's raised by Pandit Malaviya. 2644, 2645. 
Motion to consider clalls6 2. 2701-02. 

Indian Finance Bill- • 
Motion to pass. 2387, 2388. 
Motion for Adjournment re-
Arrest and conviction of Sardar Vallabhbhai Patel. 1533-36. 
Collision between the police and public at Rangoon. 2216-19, 2327 

QueBtion re-
Appointment 01 Non·Europeans as Pilots and Harbour Masters in 
Rangoon. 2664. 
Assurance given in the House of Commons rf' the Government of 
India'B attitude towards Muhatms,'Gandhi and Congressmen. 2 1~ 1i  
Collision between the police and public at Rangoolf. 2323-27. 
Construction of a Roman Catholic Church at Mingladon Cantor.ment, 
Burma. 2664. 
Government's policy in regard to Civil Disobedience. 2660-61. 

Imprisonment of Political Prisoners in Burma, 2661. 
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MUNSHI, MR. JEHANGIR K.-contd. 
Question ri:-umtd. 
Instructions from His Majesty's Government 1'('; tho Civil Diilobedionce 
Movement. 2654. 
Prosecution of MI'. Sen Gupta. 2655-60. ... 

MURDER-
Question re --of a postal mail runner. 2322. 

MURTUZA SAHEB BAHADUR, MAI'LVI SAYYID-
Election of --to the Standing Committee on Pilgrimage to the Hedjaz. 
2220. 

Election of --to the Standing Finance Committee. 1717. 

Motion to reduce Demamd lor-
"North West Frontier Province" re-
Introduction of reforms in the North West Frontier Provinl'e on the 
lines of the major provinces of India. 11>62, 1567-68. 

"Railway Board" rc-
Larger employment of Mussalmnns. 980,  994. 

Question re-
Anglo-Vernacular Schools in Ajmer-Merwara. 1780. 
Appointment. of Assistant Superintendent of Edu(:ation, Ajmel'Mcl'wllra. 
1779-80. 
Appointment of Muslim officers in Government Departments in Ajmer-
Merwnl·a. 1778-79. 

Appointment of Muslims in the office of the Industrial SurveyOl', Delhi 
Province. 557. 
Appointment. of Secretary of the Board of High School and Inter-
mediate Education of Ajmer-Merwara. 1782. 
Employment of Muslims in offices under the Commissioner, Ajmer-
Merwara. 1777. 

Government-employees discharged in Ajme.r-Merwara. 1777. 

Number of Membel's of varioull communities employed in Ihe offices 
under the Commissioner, Ajmer-Merwara. 1776-77. 
Qualifications of the teachers of the Agarwal Pathshala. 17~1-~2  

Recruitment of members of minority communities. 557-1)8. 
Titles awarded to Government e lo~ees in Ajmer-Merwara. 177S. 
ViolRtioIl of Rules by the Agarwal Pathshala, Ajmer. 17~ 1  

Withholding in the Delhi Telegraph Office of a telegram 'lbout the 
Barda Act. 2315-16. 

Question (Supplementary) ,-e-
Appointment of Muslim Postal Superintendents in the Madras Presi-
dency. 702. 
Collision between the poliee and public at Rangoon. 2324. 
Resolution "(' stipends of the Members of the Carnatic f",roily. 19!,. 

MUSEUMfS) -
Question rl'-
Bomb placed in the British - by Mr. Frank Briggs. 895-96. 
Charge for revision of pay of the office establishment of the tl'ustees 
of the British -, l u~  1269-71. 
Exhibits in the Delhi - of Archreology.· 1949. 
Staff of the Delhi - of Archreology. 1948-49. 
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MUSKETRY SCHOOL(S}-
Question re --for the University Training Corps a.nd Territorial Upits. 
1096. 

MUSLIM (S)-
Motion to reduce Demand for "Customs" re inadequate repre"entatiOD 
of --in the Customs Service. 1673-80. 

Question re-
Appointment of a --as headmaster of the Government High ~ ool  

Delhi. 2103. 
Appointment of --clerks in the Railway Clearing Accounts Office. 
1090. 
Appointment of --engineers in the Delhi Public Works Depa.rtment. 
2316. 
Appointment of --officers in Government Departments in Ajmer-
Merwa.ra.. 1778-79. 
Appointment of --peons in certain offices. 702. 
Appointment of --Postal Superintendents in the Madras Presidency. 
702. 
Appointment of --teachers in the Government Industrial School, 
Delhi. 2106. 
Appointment of --in the Commerce and Finance  Departments. 2677. 
Appointment of --in the Military Accounts Department. 2679. 
Appointmt'nt of --in the office of the Control1t>r of Railway Accounts. 

~-3  

Appointment of --in the office of the Director General of Posts and 
Tt'legraphs. 2586-87. 
Anpointment of --in the office of the Industrial Surveyor, Delhi 
Province. 557. 
Appointment of --in the Railway Clearing Accounts Office. 433. 

Appointment of --on superior Railway staffs. 338. 
Appointment of --on the Aaeam Bengal Railway. 380. 
Appointment of - on the Military Test Audit Department. 2577-79. 
Appointment of --to certain Depa.rtments in Ajmer-Merwara. 1278. 
Appoint.ment of --to the office of the Imperial Council of Agricultural 
Research. 25'ia. 
Appointment of non--in the North West Frontier Province. 
2582-83. 

Election to the Legislatures Of --from Mixed and General Consti· 
tuencies. 816-17. 
Employment of --' in offices under the Commissioner, Ajmer-Merwara. 
1777. 
Non --clerks appointed in the North West Frontier Province. 
2581.82. 1 

Number of --employed in the Railwlly ClellrinA' Aee'HmtB Office. 
713-14. 
Percentage of --in non-gazetted posts in the office of the Financial 
Adviser, Military Finance. 1873-74. 
Proportion of --recruited for Government Offices. 2M7. 
Recruitment of --clerks by the ABsam ei ~ l Railway. 37 - ~  
Safeguarding of --claims in the Delhi Public Works Department. 
2316-17. 
St:e also "MuhammadaD{&)" and ":M:ullalman(s)". 
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MUSLIM CLERK(S)-
See "Clerk(Il)". 

MUSLIM LAWYERS-
See "Lawyer(s)". 

MUSSALMAN (8)-

-.e3 

Motion to ),f:dU('e Demand for "Railway Board" re larger employment of 
--. 959-66, 967-98. 

Question rc exemption of - from the operation of the Child Marriage 
Restraint Act. 371. I 

See also "Muhammadan(s)" and "Muslim(s)". 

MUSSALMAN W AKF VALIDATING (AMENDMENT) BILL-
See "BaU(a)". 

MUZAFFAR AHMAD Ma.-
Question ,re-

Affection with pyorrhrea of --, an accused in the Meerut Conspiracy 
case. 2106-07. 

Ill-health of --, an accused in the Meerut Conspiracy case. 2107-08. 

NAOPUR-
Question re-

Mail route between - and Delhi. 715. 
TimingS of train. connecting at --. 69. 

NAIDU, MR. B. P.-
Question re-

Letter from th" Secretaries of Zamindari Ryots Sang am, Andhl'adesh 
and Ganjam District. 114-15. 

Management of 'proprietory esta.tes by officers of the Indilln Clivil 
Service. 116. 

NAJROBI-
Question re resolution passed by the East African National Oorigi'eili1J.t 
-.- 810.', ., 

NALDHI POST OFFICE-
Question re memorial from villagers served by the --. 2094. 

NANDGAON BORSANA-
Question· 're openiag of a 'rr,iJw.yatation at --. 7~  

NARAYANGANJ- . 
~i ll foe appoibtllleat. in the -- Recorcl ao.cl SortiugMail Office •. 

700. 
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NAROWAL-

lllDEX. TO LBUJSLATlVE ASUIIBLY DUI"1'I8. 

Question foe inconvenient trains on t.he - Shahdara Labore Section of 
the North Western Railway. 1645-46. 

NASIK-
Question re appointments in the Government Printing House Ilt -. 

819. 

NATIONALS-
Question re deprivation of Indian -. 3411. 

NATIVE STATES-
Question re prol6outiona for disaffection against --. 3a4-85_ 

NAUTICAL TRAINING-
Question re - in England and in India. 1095, 11'>94-911. 

NAVIGABILITY-
Question re -- of the port of Chitt.tgong. 10'. 

NAVIGATION-
Motion to reduce Demand for-

"Irrigation (including Working Expenses), -, Embankment and 
Drainage Worke" f'€-

Government's embankment policy. 1700-01. 
The Famine Fund, famine protection and inigation. 1691i-17<Kl. 

NA VIGATION, EMBAN10fENT AND DRAINAGE WORKS, UiBtGA· 
TION-

Demand for Supplementary Grant. 748-49. 

NAVY-
Queltion f'fl Bloop. of the Royal - refitted or repaired in the Royal 

Indian Marine Dockyard. 2296. 

DDUOB-
Que.tion "- ablence of Mr. Augier hom meetings of the Ca.nt<.Dment 

Board, --. 910. 

nOGY, Mn. K. C.-
Cotton Texti1e Indu.try (Protection) BilI- ' • . 

Motion to cOD.ider. 1780, i444-67 2487 1471 ........ 2607 2b14. "151.'\, 2623. 
M ·· , • ~ , otlon to con'lder clause 2. 2692. 
Poi,,!t.a of order raised by Pandit Malaviya. 2643. 

DemMd .for SuppJementaljl' Grant in re.pect, of IIWorking ~ense  
Administration" (Railways). 479-80, 481. 
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NEOGY, Mlt. K. C.-contd. 
Election of -- to the Standing FiuBnce Committee for BuiLvays. 

1163. 
General I>iscussion of the Railway Budget. 'i6'1, 77J, 777. 
Indian Finance Bill-

Motion to consider. 1055, 1967, 1989. 
Consideration of clause 3. 2033. 
Consideration of Schedule 1. 2247-50, 2252. 

Indian Merchandise Marks (Amendment) BiII-
Motion to appoint cel·tain Members to Select Committee. 283. 
Presentation of the Report of Select Committee. 6]9. 

Inland Steam-Vessels (Amendment) BilI- . 
Presentation of the Report of Select Committee. 86. 
Motion to consider. 263-64. 
Motion to pass. 266. 

Motion for Adjournment 1'e strike on the Great Indian Peninsula Railway. 
630. 

Motion to reduce Demand for-
"Finance Department" 1'e-

Het.l'erwhment throughout the administration. ]502-04, ]507. 
"Railway Board" ,'{'-

Abolition of the additional post of Labour Member on the Rd.ilway 
Board. 855, 857 .. 

Dac<:a-Aricha. Railway project. 1007-12, 1013. 
Indianisation of the staff of railways. 948-4S. 
Policy of reservation of compartments as "for Europeans". 1024. 
Racial discrimination. 1042, 1043, 1046, 1076. 
Re-examination of the Oonvention of the Separation of Rc.i1way 

Finance from General Finance. 884-91, 893. 
Relations of railways with their customers. 94·'-47. 

"Taxes on Income" re-
Income-tax administration in Bengal. 1676, 1677. 

Question re-
Admission to Government 8er,{ices of candidate8 with defeotive eye-

sight. 491-92. 
Appointment of Superintendents of Post Offices. 1288-89. 
'Appointments in the Office of the Direotor General of Posts and Tele-

graphs. 1289. 
Engineers employed on the Eastern BengA] Bailwq.· tOJ.. 
Indianisation of superior atd in Indian Ordnance a.nd Clothing 

Factories. 488-90. 
Murder of a postal mail runner. 2322. 
Passenger fares in the Indian State Air Service. 1092. 
Probationary Superintendents of Post Offices. 1288. 
Promotion of engineers on the Eastern Bengal Hailway. 91)2..03. 
Provision of a railway st.a.tion at the headquarter. of the district of 

Faridpur. 2322. 
neduction of intermediate olass fares of the Eastern Bengal and Assam 

Bengal Railways. 2322-23. 
ese ~l:  in plant physiology snd sooolarships for agricultura.l research 
and animal husbandry. 2311. 

Strength of ll -Di isi~n l Inspectors of Post Oftlces. 1288 •. 
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NEOGY, Ma. K. C.-C07lCld. 
Queltion (Supplementary) re-

Communal riot at Dacca. 1023. 
Grant of overtime allowanoes to p08tal officials. 704. 
Overcrowding of third class passengers. 124-26. 
Period of office of the Financial Commissioner of Railways. 431. 
Prosecution of Mr. Sen Gupta. 2600, 2607, 2668. 
Railway construction in India. 679. 
Uailway salool\s for Members of the Executive Council. 2110. 
Statements made by Sir Cecil Walsh regarding Inwan trained medical 

men. 1865, 1866. 
Resolution re-

Medical research. &82-83. 
Relations between railways and inland steamer services in Eastern 

Bengal. 492-96, 498. 
Silver (Excise Duty) Bill-

Motion for leave to introduce. 1806. 

NEW CAPITAL AT DELHI-
Demand for Grant. 1713. 

NEW OONSTRUCTION AND OPEN LINE WORKS (STRArEGIC 
LINES)--

Demand for Grant. 1084. 

NEW CONSTRUCTIONS (RAILWAYS)-
Demand for Excess Grant for 192'7-28. 2738. 
Demand for Grant. 1084" 

NEW DELHI-
Question re-

Building contracts in 325-26. 
Bus service between -- and Old' Delhi. 44,' 100, 
Classification of Government quarters in --. 1641-42. 
Ol ... iftcation of ttuartere in --, 31, 820,2116-17. 
Complaints against MI', Ram Narain, Superintendent, --- Municipality. 

1268, 
!eonnaught PIM'.e booking office, -'-, 2317. 
Const,ruc:tionof liE" t,Vpl' Orthodox and "D" type Unorthodox ,9111trtera 

in --'" ... , 1&12." .. " " " , 
Difference in price of electric cumnt supplied to Governmt'nt C(li"ials 

and private individuals in --, 1640-41. " 
Doctors provided for Government of India Ataff in Simla and -. 

2118-20. 
Electric light. in "D" class quarteTS in --, 66. 
'Furniture for clerks' quarters reoentlyconetrncted 'in --, 2213. 
HOUle rent l~ n e for clerkt not provided with Government l!uarterl 

in -', 211~-1  
l_allation of an a.dditiona.l ~l i  point in "C" aRd "I)" d .... 

quarter. in --. 2114. 
t.aek of accommodation for a lady typist in -. 1609. 
Name. of roads in --, 8. 
Optmng of die ViceroY's HOUle, -.4&-46. 
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NEW DELHI-('ontd. 
Question f'C'-';Oll ed. 

Policemen On duty in the squares of Indian clerks' quarters in -. 
2212. • 

Provision of a. migratory school moving between Simla and _.. 2121. 
Quarters in -- built by the 'relegrut h Department. 30. 
Rent for electric fans in --. 1272 .. 
Rent for fans supplied to low-paid clerks in -. 2099-2100. 
Rules for Illlotment of quarters in --. 2212. 
Site selected for quarters for employees of the Government c.f India 

Press in --. 107. 
Shortage of quarters and shops in _. -. 2116. 
Shortage of quarters for employees of non-migratory offices at 

2606-06. 
Shortage of quarters in --. 1118. 
Shortage of reaidences for Government officials in --. 62. 
Terminal tax on goods entering -. 47. 
The - Oonnaught Place booking office. 2214·16. 

NEWS AGENOY(IES)-
Question re alleged discriminatory treatment of -. 1990. 

NOMINATION (S)-
-. - to the Pe.nel of Ohairmen. 737. 
Question ,.e -- of a Parsi to the Deolali Cantonm'ent Board. ~21  

NON·GAZETTED STAFF-
SeB "Sta.ff(s)". 

NON·MIGRATORY OFFIOES-
Question re shortage of quarters for employees of 

51606-06. 

NORTH WEST FRONTIER PROVINOE-
Demand for Grant. 1547. 
Demand for Supplementary Grant. 766. 

-, New Delhi. 

Motion to reduce Demand for "-" rtl introduction of reforms in the 
-- on the lines of the major provinces of India. 1547·68. 

Question re-
Appearance of Counsel in Revenue Oommissioners' Oourts in the --. 

1 ~  

Appointment of non-Muslims in the --. 2682-8::1. 
Oomplaints agt\inst certain Forest Officers in the -. 1803-04 
Extention of service of Sir Norman Bolton, Chief Commissioner, -. 

1933-34. 
Improvement of the industries in the -. 1606. 
Introduction of the elective element in Cantonment Boards in the --. 

906. • 
Law of Revision in the --. 1606-00. 
Majority and minority ('ommunities in Burma and --. 1638. 
Non-Muslim clerks appointed in the --.' 2681-82. 
Removal of private water mills in the --. 1771-73. 
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NORTH WEST FRONTIER PROVINCE-co"td. 
Question reo - corltd. 

Repl'eeentation in the Legi.lative Assembly of Hi.Qdua in tbj!l - .. 
1934. 

Statement (laid on the tAble) by Sir Frank Noyce re reports on the 
damage dOlH'lby floods in the -- and Baluchistan. 437-". 

NORTH WESTERN RAILWAY-
Su "Raihny(s)". 

NOYCE, SIR FRANK-
Destructive Insects and Pests Bill-

Motion to consider, as paaaed by the Council oe State. 2733.. 
Motion to pass. 2733. 

le~tion of Members to the Standing Committee QD Pilgrimas8 to the· 
Hedjaz. 1~  1806. 

Indian Finance Bill-
Motion to pass. 2392. 

Motion for election to the Governing Body of the . Indian Researcb Fund 
Association. 747. 

Motion to reduce Demand for-
"Customs" re- . 

Importation of ult~ te  articles for human consumption. 1&84-8&. 
"Forest" re- "' 

Revision of the Indian Foreet Act, forest development and pc-lic)' in. 
its relation to agriculture. HI92-9&. 

Resolution re-
Medical research. M3, M4-49, 677, 685, 687, 688, &89. 
i'rellcnt system of education in India. 607, 623-26. 
Recruitment for the Indian Medical Service. 3 ~  
Slaughter o'milch cows. 208-10, 216, 220, 213. 

Statement (laid on the table) by - re-
Report. on the damage done by floods in the North Welt Frontier 

Province and BaluchistAn. 437-44. 
The progres8 made in giving eftect to the recommendations of the-

Royal Commission on Agriculture in Indi&. 1802. 

NURSING SISTERS-
Question re appointment of. covenanted -in the Britirh Family 

Hospital, Chakrata. 1867-68. 

OATH OF OFFICE-
Agnihotri, Mr. X; B. L. 1716. 
Alexander, Mr. W. 93. 

o 

~ ~  Sir C. P. RamaBwami. 2619. 
liajpai, Mr. O. A. 651. 
Bajpai. Mr. R. S. 2663. 
Ranarji, Mr. Rlljnarayan. 3. 
Hilum. Mr. E. F. 3. 
Bhag-at Ram. Hai Ba.hadur Rnizada: 
Chambers. Mr. G. W. 03. 
Cbetty, Mr. R. K. Shanmukham. 847. 

.. 

283: 
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OATH OF OFI< WE-contd. 
Chittiyar, Mr. P. T. Kumarallwamy. 1~  
Coatman, Mr. J. 3. 
Cocke, Sir Hugh Golding. 237. 
Crawford, Colonel J. D. 3. 
Orosthwaitc, Mr. H. S. 3. 
Dalal, Dr. R. D. 1203. 
Das, Pandit Nila.kantha. 1467. 
Drake, Mr. J. C. B. 2653. 
Butta, Rai Bahadur S. C. li03. 
Gwynnt', Mr. C, W. 3. 
Haig, Mr. H. G. 2653. 
Hamilton. Mr. K. L. B. 3. 
Hardy, Mr. G. S. 2013. 
Hayman, Mr. A. M. 677. 
Heathcote, Mr. L. V. 1413. 
Howell, Mr. E. B. a. 
Jehangir, Sir Cow&Bji. 108G. 
Khaliquzzaman, Chaudhury. 108G. 
Kidwai, Sheikh Mushir Huuin. 677. 
Lal, Mr. Hari Prasad. 677. 
Malaviya, Pandit Krishna Kant. 1467. 
Mitchell, Mr. D. G. 2173. 
Mitra, Mr. S. C. 677. 
Monteath, Mr. J. 3. 
Moore, Mr. Arthur. 3. 
Mukerjee, Mr. Saradindu. 117J. 
Parsonll, Mr. A. A. L. 3. 
Patil, Rao Ba.hadur B. L. IOBG 
Phookun, Mr. T. R. 2571. 
Prakasam, Mr. T. 1859. 
Hau, Mr. H. Shankar. 1203. 
Reddi, Mr. T. N. RamakriBhna. 1144. 
Row, Mr. K. Sanjiva. 3. 
Ryan, Mr. T. 2653. 
8ahi, Mr. Ram Prasad Narayan. 3, 
Sams, Mr. H. A. 3. 
Scott, Mr. J. Ramsay. 1021. 
Singh, Mr. Adit Prasad. 677. 
Singh, Mr. Gaya Prasad. GIH. 
Sinha, Kumar Ganganand. 2013. 
Slater, Mr. S. H. 3. 
Talatuley, Mr. S. D. 1021. 
Venkatakrishnayya Choudhri, Mr. P. 1771. 
Young, Mr. G. M. 3, 
Ziauddin Ahmad, Dr. 661. 

OFFENCES-

, ' 

Question re -- committed' in t~e Peshawn.r District Jail. 2587. 

OFFICE ESTABLISHMENT- I 

,/ ' 

~ iestion re charge for'revision o£ pay of the -' - of the truateel of the 
British Museum, Calcutta. 1269-71. ' ' ' 
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OFFICE HOURS-
Question ~-

Late - in the Foreign and Political Department. 2661-62. 
Late - in the Secretariat. 336. 

OFl<'WER(S )-
Question re-

Appointment of Indian -- in the Offioe of the Deputy Oommissioner, 
Delhi. 21'196. 

Appointment of Indian - to the Army. 3&-37. 
Appointment of Provincial Service men as - in the Imperial Secre-

tariat. 42-44. 
Recruitment of - for the Arnty by nomination from Universities. 

1099-1100. 
Transfers of certain - of the Posta and Telegraphs Department. 

2&03. 

OFFICIAL(S}-
Question ~-

Anti-Indian agitation by retired -, i4. 
Anti-Indian propaganda by retired -, 16. 

OOTAOAMUND-
Question re-

Office and residential accommodation of the Superintendent 01 Poet 
Offices, -. 2084. 

Provision of quarters for Postal and Railwa, lIa.il SerVice .tall at -. 
1297. 

OPEN LINE WORKS (RAILWAYS)-
Demand for Excess Grant for 1927-28. 2738. 
Demand for Grant. 1084. 

OPERATION-
Question re cost of - on varioul r&iIwaYI. 107-10. 

OPIUM-
Demand for Grant. 1688. 
Motion to reduoc Demand for - re checking the consumption of --

and - pmoking. 16Ba-SS!. 
Question re--

Oonferenct on -. 9. 
-- inquiry. 46. 
-- smoking. IW. 
Prohibition of -- smoking. 9. 
Revenue derh'f'd from --. 28-29. 

ORDNANCE CLOTHING DEPARTMENT-
Question re illfected garments returned by the -. 361. 

ORDNANCE FACTORIES-
Que.tion re Indianisation of superior staff in Indian Clothing and-. 

488-90. 
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ORPNANCE OFFlCES-
Question ~ racial discrimination in --. 72S. 

omSSA-
Motion to reduce Demand for "Railway Board' " I ( llUlI development 
of railway communications in 9l)()·IH. 

ORTHODOX QUAR'rER(S)-
See "Quarter(e)". 

--I' 

OTHER SCIEN'l'lFlC DEPARTMENTS-
Demand for Grant. 1706. 
Demand fo" 8upplementary Grant. 762. 

OUDH AND ROHILKHAND RAILWAY-
See "RailwR.Y(s)". 

OV ERCROWD I N 0-
Question "e--
- of third class passengers. 124·26. 
--on the deck of the "Klll'agola". 1117.18. 

OVERSEER POSTMEN-
See ('Postmell". 

1:> AHARIGAN J-l 

p 

Question '/'(' unsuitable site for quarters a.t --, Delhi. ,'12. 

~ 

Question 1'(' traill from --to Dharamavaram statioDs. 18-19. 

l' ALGHA'l'--
Question 1'f! strength of staff at the --Post Office_ 2665. 

PALNAD-
Question ,-e destination of the Buddha Relic found at -. 1632. 

PANCHAYA'l'(S)-
Question re lesolution re establishment of village -. 2663 64. 

PANDYA, MR. VIDYA SAGAR-
Cotton Textile Industry (Protection) BiIl-
Motion to consider. 1730, 1822, 1826, 2464, 2467,  2468, 2''71, !&1IS, 

2616. 
Election of Members to the Standing Committee on Pilgrimase to the 
Hedjaz. 181)3, 180&. 
General Discussion of the Railway -Budget. '169·'13. 
Imperial Bank of India (Amendment) Bill-
Motion to conFider. 1'13·79. 
India.n Companies (Amendment) Bill-
Motion to consider all reported oy the Select Committee. 1'711-18. 
Motion to conllider olaule 3. 1 1~29  1'130. 
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PANDYA, MR. VIDYA SAGAR-eontd. 
Indian Finance Bill-

Oonsideration of Schedule I. 2150, '2167. 
Motion to reduce Demand for-

"North We!!t Frontier Province" re-
Introdllction of reforms in the North·West Frontier Province on 

the linea of the major provinces of India. 1/)1)8. 
"Taxes on Income" re-

Cutting dowu a lump sum of five per cent. to balance the Budget. 
1667-oA, 

Question (Supplementary) re-
Capitation charges from the Army. 1273·71'>. 
Oorre8pondl'nce between the Secretary of State and the Government 

of India on certain maHer. il)99. 
Drop in the r.rice of silver. 400. 
Enrolment of the Burma State Railways and Rangoon Port Trust 

as Members of the Burma Ohamber of Commerce. 1797. 
Fraud in the North Western Railway Workahop Accounts Office and 

unfair promotions by Mr. T. S. Puri, Special Q6:icer, Directol'l of 
Railway Audit 0fIice. 2099. 

Great Indian Peninsula Railway Strike. 2413. 
Indian Memh('lrs in the Central Board of the Imperial Bank of 

India. 114. 
Prosecution fvr disffection against Indian States. 428. 
Provision of quarters for clerks in rural post offices. 711. 
Railway Saloons for Members of the Executive Council. . iil09-10. 
Supply of timber from the Andamans to match faetoriesin India. 

2603, 2604 .. 
Resolution re Report of the Indian Road Development Committee. 

4iO. 

PANEL--
Election of a - for the Central Advisory Council for Railways. 

70&8, 756, 1360, 1369. 
Nomination to the - vf Chairmen. 737. 

PAPER CURRENCY RESERVE-
Question re. sale of silver from the -. 486-88. 

PARLIAMEN'r STREET-
Question rf. quarters for I,ress emplo;yeea on -. UI). 

PARLIAMENTARY COMMlrTEE-
See "Committee(6)". 

PARSI-
Question 1'(' nomination of a - to the DeoJali Cantonment Board. 

2215. 

PARSONS, Ma. A. A. L.-
Demand for Supplementary Grant in reapeet of-

. ' • .' :.A.ppropriation from the Depreciatirm l:'und ( il s~ 482-83. 
Appropriation from the Reae1'Ve Fund (RaHwaYII). 1122. 
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PARSONS, MR. A.  A. L.-contd. 
Demand for Supplementary Grant ill resped of-,·olltd. 
Strategil' Lineu-Working Expenses and Miscellaneous. 483. 
Working Expenses--Administration-Railways. 479, 480-81. 
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Working Lxpcnscs-Repail'8 and Maintenance and Operation (Rail. 
ways). 4i!l-b2. 

General DisculIsioll of the Railway Budget. 812. 
Motion to I'educe Demand for-
"Railway Board" re-
Abolitior. 01 the additional post of labour member on the Railway 
Board. 860. 
Dacca-A richa Railway Project. 1019-20. 
Non-dcvelcpment of railway communications in Orissa; 950-51. 
Pblicy of qovernment recruitment to Accounts and Audit Depart-
ment (.f Hail ways and how proviucial quota is neglected. 959. 
Reduction of rates and fares on the Bengal Nagpur Railway. 1027-
29. 
Re-examination of the Convention of the separation of Railway 

in n ~ from .General Fina.nce. 96-38. 
Removal of penal clauses from the agreements by Company-manag-
ed Rail\\aYII and their reintroduction. 957-58. 

'Oath of Offil'C 3. 
Point of order whether t ~ cut of Rs. 10,000 could be moved in con-
nection with the diapalcement of Anglo-Indians and Domiciled 
Europeans on the variouB RailwaYB which is a matter of policy on 
a grant that does not cover the salaries of employees concerned on 
the various railways. !:I84. 

PASS(ES)-
Question re-' 
Free --arad conoessionsfor apprentices of the Kharagpur Railway 
Workshops. 2082. 
--for Inspectors, Railway Mail Service, 2179-80. 

PASSENGER(S)-
iQuestion re--
Air mail --, 69. 
Amount of free luggage allowed to railway -. 903. 
Al'Irangements for third c1aBB Railway --at Egmore station. 71&-
16. 
Oharge by the Bombay, Baroda and Central India Railway of third 
cia_ Mail fares from - traveiling in express trains. 2206. 

'Ohecking tickets of first claas railway -. 377. 
'Oonveyance of --arriving at Karachi by the Air Mail .. 49. . 
·Grant of a monopoly for .the carl'iage of mails and --to the Chve 
Transport Oompany. 1292. 
'Grievances of third cl&9s railway -. 124. 
Lug«age of the intermediate and third clan railway -, 1\2. 

e o in~ of third cla88 -~ 124-26. 
Unbooked luggage of third class railway .---, 51: . 
Want of cl)lI('e!ision fares for third and Intermediate clasB - on 
the Bombay, Baroda and Central India Railway. 22 ~7  
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PASSENGER :FARES-
See "Fare(s)". 

})ASSENGER TRAIN-
Question re del a)" of a - at Rewari. ~  

PASSPORT(S)-
Question re-

Refusa) of -_. to India to Mr. Sak)atwala. 10, 14. 
Thumb Impressions on - in Indo-China. 1786-87. 

PATEL, SARDAR VALl..A.BHBHAI-
Motion for Adjournment re arrest and conviction of -. 1467-68, 1 1~ 

42. 
Question re ....... 

Conviction of --. 2174-711. 
Imprisonlllent of -. 1413. 

PATENTS AND DESIGNS (AMENDMENT) ~ 
~ "Indian _._" !,lnder "Bill(s)". 

PATHANKOT-
Question re-

ArrangerneutR made fori transport of military men between --i and 
Dalhousie dnoo January 1930. 1290. 

Contract for the i ~ of Mail between - and Dalhoulie. 
IV90. 

Tenders for carriage of Mails between -- and Dalhousie. 1291. 

l)ATHSHALA-
Question 1'e-

Qualifica.tIons of the Te8c.hers of the Agarwal -. 1781-82. 
Violation of Rules by the Agarwal -, Ajmer; 1780-81. 

PATIL, RAO HAHADl!D.. B. L.-
Olfth of Office. 1085. 
Question re-

Construction or a bund across the river Tungabhadra. 1878. 
Formation of a separate province of Kanareae-spea.king people. 

2609. 

PATNA-
Question re-

oint ~nt of a non-Indian judge in the - High Court. i307-08. 
Undue proportion of Civilian Judges in the - High Oourt;. ID99-

1600. 

PAY-
Question re-

Charge for revision of - of the office establishment of thetrultee-
of the British Museum, Oalcutta. 1169-71. 

Examination and - of certain clallell of clerks. 1807. 
Extra - for postal official!!. 50·&1. 



INDEX TO LKGISLATIVE AS!!F.MBLY IIEIIATIS. 17& 
PAY-contd. 

Question l'c--c()ntd. 

Grant of ITlcrements of -- for past service to Postmen. 2189-90. 
InCl'ements of -- of apprentices at the Kharagpur workshoPI'. l~ 

23. 

Leave -- of peons in the Income-tax. and Customs Departments at 
Karachi. J03. 

Minimum rutes of - in railway workshops. &6·57. 
Orders hy the Deputy Auditol'l General re drawing of - by 0. clerk 

while O!l ieave. 2199-2200. 
and allowance of postal runners in Tibet and Sikkim. 13 3~  

-- and allowances of overseer postmen. 2671-72. 
-- and dutietl of clerks in the Seclletariat and in the office of th& 

Director General of Posts and Telegraphs. 1612-13. 
-- and duties of Extra-Departmental Agents. 68.1. 
-- and service of Postmen in the Madras Circle. 2665-66. 
-- of certain clerks in the Post Office. 2084. 
-- of certain sub-Divisional InspectorB and Head Olerks to Super-

intendents of Post Offices. 1286. 
-- of clerks in the Government of India Pretlll, Aligarh. 58. 
-- of .compositors and clerks in the East Indian Railway PreBS·. 

2088. 
-- of covenanted and localIy recruited officers of the Railway Sig-

nal& D(lpllrtment. 1785-86. 
- of employees in Circle Offices of the Archreological Department. 

1283. 
- of employees of the Eastern Bengal Railway Press. 2095. 
- of employees of the Government of India Press,' Aligarb. 2598-. 
- of European and Anglo-Indian mechanics in the LilloollhWork-

shops. 1267. 

-- of ruail guards. 682-83. 
-- of mail runners. 681·82. 

-- of mechanics. in the Lillooah Workshops. 1265-66. 
-- of minist.eIial establishment of the Centro I Board of Revenue-. 

2100. 

- of nou-gazetted staff of t ~ Currency Office, ~ o e  79·80. 
- of office staff of the A88am Bengal Railwa.y .. 378. 
-- of piece-workers in the Government Qf India Press, Ca.lcutta. 
~  .. 

-- of police inspectors in Delhi. 2600-02. 
- of teautJJ"6 in the Government of India Presses. 65. 
-- of staff of currency offices. 1861 .. 
- of stamp vendors in certain Post Offices. 219.£. 
- of the non-gazetted staff of the Audit Office, Indian Stores De-

partment. 369-70. 
- on hall holidays in the East India.n Railway Press. 11088-89. 
Rates of -- on the East Indian Railway. 2600. 
Revision of -- for postal employees. 2188. 
Scale of --- ill the Indian Stores Department. 1790-91. 
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PAY BILLS-
Question re pre-audit of --_ 130:;. 

PAY¥NT8-
Question 1't: --made to t.he Clive Transport Company. 1290. 

PAYMENTS TU PROVINCIAL GOVERNMENTS ON ACCOUNT m' 
ADMINISTRATION OF AGENCY SUBJECTS--
Demand ~ GJ'ant. 1704. 
Demand for Supplementul'Y Grant, 7511 

l)EASANTS-
Question I'r petition to the Viceroy from. - and merchanlit; of Pisaga.n 
-Ajmer. 2579-73, 

PENAL CLAUSES-
Motion to I'educe Demand for "Railway Board" te removal of 
from the egreemente by Company-managed Railways and their re-
introduction. 966·58. 

PENSION(S)-
Question re-
Leave and - for infer ion servants of tQe Posts and Telegrapha 
Service. . 600. 
New --Rules. 1304-06. 

,Provi.ion of - for Provident Fund for workers in the Calcutta 
Mint. 1647. 

PENSION BUJ.E(S)-
Qu8lltion re-
New -_ 101-03. 
Revision of the --. S2i. 

PENSIONER(S)-
Queetionre memorial from Mr. Shyama Charan Chatterjee, a Govern-
ment -. 2~  

'PENSIONS, COMMUTED VALUE OF-
Dem.nd for Exce88 Grant for 192 ~2  2737. 
Demand fol' Grant. 1713. 

Demand for Supplementary Grant. 756. 

'PENSIONS, SUPERANNUA'fION ALLOWANCES AND-
Demand for Supplementary Grant. 753. 

, . 
~ ( 

ue t~on _ rt-
. Appointment ot Muslim - in certain officea. 702. 
Leave pay of --in the Income-tax and Customs Departmentt ... 
Karachi 103.' . .. . 

Subsistarice allowance of -' in the Telegraph Department- tw. 
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PERSIAN CAllPET(S)-
See "Car(let(n)". 

l'ESHA WAR-·· 
Question re-

Bad condition of roads in the city of -. 1601-()2. 
Charge for Water Meters in -' Cantonment. 1602. 
Composition of the MUllicipal Committee of - city. 2583.84. 
Land attached to the Kacheri Masjitl, -. 1605. 
Land outside - City for the construction of an Islamia Higb 

School. 1645. 
Offences commHted in the - District Jail. 2587. 
RespDnsibility for the :l.Ccident to the - Lucknow Express. 347. 
'Third and intermediate class accommodation on the - Mange.-

lore Exprllss train. 67. 
Unreliability of Voters' Registers for the - Municipality. 1600·01. 

PESHAWAR LUCKNOW EXPRESS-
Question "e I'e'lponsibility for the accident to the -. 347. 

PETITION(S)-
Question I'C - - to the Viceroy from peasants and merchants of 

Pisagan, Ajmer. 2572-73. 

l'HAGLI-
Question t'e clerks' quarters in -, Simla. 47. 

PHOOKUN, Mn. T. R.-
Oath of Oftice. 2571. 

PHYSICAL TRAINING-
Question TF compulsory - etc., for Indian boys. 1695. 

PHYSIOLOGY -
Question f',. research io plant - and scholarships for agricultural 

research and animal hU'tbandry. 2311. 

PIECE·GOODS-
Question re-

Carriage of - - from Bombay to Calcutta by rail and lteamer. 
2300·01 . 

. Mr .. Hardy's report on cotton "'""'- duties. 685·86. 

PIECE. WORKERS-
, Question "e pay of -- In the Government of India PreIS, Calcutta. 

2090. 

PlI;QBIMS.... 55-
Question roe 'llccrJmmodatioll for ~! on' the Ba,li Light Ra.ilway. 

&8. 
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PILGRIltlAGE-
Election of members to the Standing Committee on - to the Hedjaz. 

1 2- ~  2123-24, 2220. 

PlLOTS-
Question N' appointment of non-Europeans as - and Harbour 

masters in Rangoon. 2fl64. 

PISAlGAN-
Question , (;-

Enhancement of land revenUe in 2573. 
Intervention of Mr. P. n. Joshi, Assistant Superintendent of Edu-

cation, Ajmcr-Merwara, in the land revenue disputes of the Raja 
Sa.hib of -. 2574-75. 

Petition to thu Viceroy from peasants and merchants of - Ajmer. 
2572-73. 

mtfT-.·, .... ' 
.' "'Queltion re lIa]e by Government (')1 and electricity to the Delhi 

Traction and Lighting Company. 486. 

PLANT PHY81OLOGY-
See "Physiology". 

PLATFORMS--
Question re-

Inconvenient trains and -- at Alipur Sayadan Station .. ~  
Provision of a Goods Shed and -- at Burhanpur Ra.ilway Station. 

323. 

POINT(8) OF ORDER-
Cotton TexjHtl Industry (Protection) Bill-
-- raised by Mr. M. A. Jinnah whether the points railled by.Pa.ndit 

Madan :Mohan lIalaviya, are - having regard to the progre18 of 
the Bil1 2 ~  

- railled by Pandit Madan Mohan Malaviya (i) whether the Gov-
elln ent ~ interpretation of the fiscal autonomy convention is COl'-
rect (ii) wllether the attitude of Government in deciding not to 
proceed with the Bi1l in the event of the Assembly p&l8ing an 
amendment inconsilltent with Government's proposal, is consistent 
with the laid convention, and (iii) wht"tht"r official and nominated 
members are entitled w vote on a division on the --. 2634-M., 
2641. 

- raised by Bir Cowal!ji Jehangir' whether members exhaust their 
right of speaking on an amendment by addreuing the Houee OD 
points of Older raised in connection therewith. 2642. 

Whether it ill for the Chair or the Honourable Member spea.king on 
behalf of Government t~ decide whether .. supplementar),· queetion 
dOH or dou not ariae on a particular queltion. 179&. 

See a]so "nu IinS(I)". 
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fOLICE-
Demand for Grant. 1704. 
Demand fOI' Supplementa .. y Qrant. 7~1  
Motion for Adjournment re collision between the - and the publio 

at Rangoon. 2216-20. 2327. 
Question Te-

Collision between the - ~  public at Rangoon. 2323.27. 
Engagement of Scotland Yard -for India. ~  
Muhammadan - at Pushkar. 1650. 
Telegram from His Excellency the Viceroy Te - arrangement in the 

galleries o! the ASBembly Chamber. 401-404. 

POLICE INSPECTORS-
Question re pay of - in Delhi. 2600-02. 

POLICEMEN-
Question 1'e -.- on duty in the aqual'" of Indian clerka quarters in 

New Delhi. 2211. 

POLITICAL OFFICER(S)-
Question re recruitment of -. 362-36R 

POLITICAL PBISONER(S)-
Question rf}--

Amnesty for --. 10. 
Grant of amnesty to -. 336. 
Imprisonment of - in Burma. 1861. 
e t en~ of -. 39&-398. 
!~ alao "Prisoner(a)". 

POLITICAL PROSECUTION(S)-
Su "PrOlflcutlon(s)". 

POONA-
Question Te electri6cation of Great Indian Peninsula. Railway from 

Bombay to -. 340·41. 

PORT(S)-
Question Te navigability of the.- &1 Chittagong. 107. 

PORT TRUBT-
Question 1'c enrolment of the Burma State Railways and Rangoon -

as memberl.l of the Burma Chamber of Commerce. 1797. 

PORTS AND PILOTAGE-
Demand for Gra.nt. 1704. 
Demand for Supplementary Grant. 751. 

PORTRAITS-
Question "f! contract for ('opying - of the King and QueeD. lI608. 



POST(S)-
Question rf': conveyance ?f the --from Chittagong to Cox's Bazar. 
106. 

POST : (~ 

Questio.n "e-
Admission into - of Secretarit\IJ of Postal Uniona. 709·10. 
Admi88ion of certain clerks to examination for appointments of 
Superintendents of --. 1789. 

Appointment &A Town Inspector of Babu Sudbak&r! Bose, in Buper· 
se88ion of Knior clerks in the Geileral --Calcutta. li32. 
Appointment of an accountant in the Calcutta General --1620-11. 
Appointment of Divisional Supenntendents ot --'. 1288. 
Appointment of Inspectors of --. 104. 
Appointment of Muslim clerks in offices of Superintendents of -. 
104. 

: Appointment of Sikhs as Superintendents of -. 1260. 
Appointment of Superintendents of --. 12~9  
Appointment of Town Iospectors of --in Calcutta. 1619·20. 

Broadcast licencell iSllued by the -. 128'7·9&. 
Case of f'mbezzJement at the Syriam -. 068. 
Charges for disinfectants and FiJe Boards in second class Head -. 
103-04. 
Clerical posts in otlices of Superintendents of --. 698. 
Delivery of letters from the Baldeo --. ll~  

Delivery of letters from the Jupena -. 116. 
Duties of Superintendents· and Sub-Divisional Inspectors of - in 
the Bomhay Circle. 1286·1187. 
ElltabliBhment 01 8. --at Khurad in the Hi .. ar Di8trict., ... 
Examinatioll for the tra.ffi.c branch of the -. ~  
Free communications on postal service by eD;IpJOJ8U of the -., 
694-95. 
Hindus nppointed as probationary Superintendents of --. 1788. 
Increased work caused by ma.intaining service rolla for --. 104-()6. 
. nl ( ti~n 0.1 booke and records of Sub --. 2083-2084. . 
Oftroe and' residential accommodation of u e inten en~ 01-
Ootacamund ~ 
Official8 t'mpJ<,yed in the Indian --. 2188. 
Overworbd Sub-Divillional Inspectors of --. 1286. 
Pay of (',artain clerks in the --. 2684. 
Pa.y of certain Sub-Divisiono.l Inspectors a.nd Head Clerks to -. 
12&1. 

p&y of lnl'lpectorl!l of --and Ra.ilway Mail Service. 391.39S1. 
Pay of stamp vendorB in certain --, 2194. 
--distributing letters weekly. 116.17. 
Probationary Superintendent! of --. 1288. 
Promotion of clerks in the --. 1293-1294. 
Promotion of Mr;. A. M .. Dasin, the Rangoon Gen.era] -. isM. 
Provisio'l of quarters ~o  clerks in rural --. 710-11 . 
. Recruitment of clerks for the -. 2{J82·2083. . .' 
Reduction of staff of the Beadon Street Town Sub --Calcutta.mS-

,." 7&. .' .' . i 
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POST OFFICE(S)-contd. 
Question re--contd. 

Removal rond rf-employmcnt of Mr. Kulo Prasad Sen, a probationar,,-
Superintend tnt of --. 1788. 

Residence and ofticeof the Superintendent of - Dacca Divinon. 
693-94. 

Residence in thc - by the Superintend.at of - Ohittagoog. 480 •. 
Selection grade -- in India. 1196-18. 
Strength of staff at the Coimbatore -. 1665. 
Strength of staff at the Palghat -. 2866. 
Strength of Sub-Divisional Inspeotora of -. 1288. 
Sunday and holiday allowances for - employees. 59. 
Supply of stat.lonery for -. 1299. 
Transfer of Superintendents and Inspectors of -. 51178. 
Vacanciell in the Accounts Department of the Oalcutta General -. 

394. 

POST OFFICE GUARANTEE FUND-
Question re ---. 708-99. 

POSTAlGE-
Question re - on Air Mail lettera' to Great Britain.' Im-ii. 

POSTAL AND 'l'ELEGRAPH EMPLOYEES-
Question rl: recreation clubs for -. 708. 

POSTAL CIROLE-
QueBtioll r..-

Appointments of Sub-Divisional Inspectors in the Bombay - .. 
1287. 

PrOQlotion. ill -. 663. 
Promotions ill the Madras -. 1296. 

POSTAL CONFERENCE-
Question re coat of the Indian Deputation to the Universal -. 1191 •. 

POSTAL DELAY(I:)-
Question rf --. 79. 

POSTAL DEPAHTMENT-
QUestion re-

Appointments and promotions i·n the -. -683-84, 696. 
Appointments in the -. 679, 693. 
Appointment-s in the - in Calcutta. 1620. 
Establishment of an Air Mail Service by the 119-20. 
Lower selection grade posts of clerks in the Telegraph . Department 

and in the -. 1802.. . 
~o otioll Of passed Accountanis in tne -. 1295-1296. 

Promotions in the -. 563-564. 
Restriction of recruitmerlt in --, Bombay. 1i7. 
Time teat for the --. 63-64. 
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POSTAL EMPLUYEES-
Question re revision of pay for -. 2188. 

POSTAL GUARANTEE FUND-
Queation N gratuities paid from the interel\t of tbe -. 1621. 

POSTAL,INQUIRY C01UUTTEE-
Question re - and its l'IeoommendatioDlJ. 2189. 

POSTAL MAIL RUNNER-
Question re murder of a -. 13~ 

"POSTAL OFFIOIALH-
Question f'C-

Allowances for - in hilly andunhealtby tracts in tbe Madraa 
Circle. 1297. 

Examina.tions for. -. 685. 
Extra pay for --. r,(l·51. 
Grant of cvertime alfowances to -. 703-04. 
Hill statioYJ allowance lor -- of certain Itationl. 211M. 
Promotion of certain - in Madraa. 1789-90. 
SeC1tl'!ity furniabed b)' -. '1l198-e.. 
Sunday aud holiday allowance for -. 701. 

'POSTAL RUNNERS-
Question re- , 

Pay and allowance of 
-- employed in Tibet and 
Promotion of -. 2190·91. 

Tibet and Sikkim. 1303-1ao.. 
Sikldm. 1295. 

-~ 

'POSTAL SERVICE-
Question re Cree communications On - by employees of the pOlt 

office. 694 .9lI. 

POSTAL STAFF-
Question fOe pNvision of quartera for -and Railway Mail Service 

staff at (Jotacllmund. 1297. 

"POSTAL UNIONS-
Question re admission into post offices of Secretaries of -. 709-10. 

'POSTAL WORK-
Question I'e. interference in general - in Sind of the Aasistant Direc· 

tor, Railway Mail Service. 1937. 

¥OSTMAN(EN)'--
Question re-

Appointment of -- as lower division clerks. 2190. 
Boat hire of - in the Dacca district. 691-92. 
Casual leave fot -. 2192. 
Delivery of postal articlel by - on Sundaya and other holidays· 

"2100. 
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POSTMAN(EN)--contd. 
Questionr(',--COll td. 

Grant of /UI allowance to -'- in Delhi for delivery of foreign mails. 
64. 

Grant of in<:rement of }Jay for post service to -. 2189-90. 
Halting allowance for village --. 2197-98. 
House renr, allowance for -- lower . grade staff and runners. 2191-

92. 
Pay and allowances of overseer --. 2671-72. 
Pay and l!ervice of -- in the Madras Circle. 2665. 
Promotion of --. 1296-1297. 
Representations from --. 2665. 

POSTMASTER(S)·-
Question ,·e·-

Irregula.ritif.'s of the --, Amritsar. 1103-04. 
Payment of Union and Municipal taxes by 711. 
Transfer of --. 1621-22. 

POSTS AND 'fELEGRAPHS-
Question re--

Appointment of Muslims in the office of the Director General of -. 
2685-87. 

Expenditure fo! the migration to' Delhi of a. portion of the Wireless 
Branch of the Office ')f the Director General of -. 1609-10. 

Lack of Sikhs in t.he stll.ff of the office of the Director General of -. 
12tH. 

Pay and duties of clerks in the Secretariat and ill the office of the 
Directo!' Gellf·ral of --. 1612-13. 

Pay of lady c!el'ks in the office of the Director General of -. 
1608-09. 

POSTS AND TELEGRAPHS DEPARTMENT-
Demand for GI'ant. in respect of the --. 1702. 
Demand for Supplementary Grant. 749. 
Question 1'(;-' 

Appointment of Bachelors of Commer·ce in the -. 1877-78. 
Appointment of Muhammadans to superior posts, in the -. 338. 
Cost of .luditing and accounting for the --. 820. 
Introdudion of an examination test in the --. 696, 697-98. 
Letters from the Khalsa Diwan, Amritsar to the -. 1260. 
Representation of minorit,y communities in the -. 105 
Transfer of cCltnin offic3rs of the --. 2593. 

POSTS AND TELEORAPHS SERVICE-
Question 1'(', loave and penflionR for ipferior servants of the -. 699. 

POWER-
Queltion re -- supplied by the hydro-electric wncerns tor the 

suburban service of the Great Indiap Peninsula Railway. 2301. 

POWER HOUSE--
Question ~ Ka.1ya.n --. 340. 
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PRAKASAM, Ma. T.-
Cotton Textile lndustry (Prutection) BiIl-

M.otion to consider. 2431, ~ 73  
Points of ordel' raised by Pandit Malaviya.. 2643-2641. 
Motion to consider Clause ,2. 2691, 26(11). 

lndian }<'inallce Bill-
Motion to consider. 1951-1066 

Oath of Office. ]869. 

PRESIDENCY-TOWNS ~  ACT--
See "Act(s)". 

PRESIDEN'!', M.R.-
Cotton Textile Industry (Protection) Bill-

Remarks by -- that, in view of the threa.t hdd out by the Honour ,ble 
the Commerce Member that if any en ~l t inconailtent with 
Government proposal was accepted by the House, Government will 
not further proceed with the Bill, any' deciaion that the Aalembly 
might finally reach on the -- will not be by the free vote of the 
House on merita. 2710. . 

Motion re attempt to wreck the Viceroy'a train. 84. 
Rebuke by - to Pandit Madan Mohan Y:alaviya for having a.rrived 

late a.fter lunch time when tht> latter had to reaume his unfinished 
speech. 2624. 

Remark by -- that the Chair has got a.ll the powers to enforce its 
ruling. 2661. 

Statemfllt by --- of his position in relation to the Boycott of the 
LegiaJatures. 131-34. ~ 

Statement by -- "e protection of the Assembly Chamber and Itl 
precincts. 1, 3, 4. 

Su also "Ruling(s)". 

PRESIDENT OF THE OANTONMENT BOARD, AMBALA-
Question .,.,. prosecutions instituted by the --. 904. 

PRESS(ES)-
Question re-

Alleged misconduct on the part of the Superintendent, East Indian 
Railway -. 2086. 

Allowances of readers of Government ---. 2608-09. 
Compla.int against the binding jamadar of the East Indian Railway 
-. 2086. 

Complaints against the Manager of the Government of India -
Delhi. 186J-62. 

Discrimination in the payment of Oalcutta IIlIowanoe to employel'!! in 
the ElUlt Indian Railway -. 2087. 

Description of employeell of Oovcrnment of India --. 2607-08. 
Earnings of certain employees of the East Indian Railway -. ~  
Earningl of distributors in the Government of India:, _,Oalmltta 

2092. ' ' 
Earnings of emplovee" of the Government of India -- Oalcutta:" .. 9 9~t 
Educational qualifications of the Assista.nt Manager of th1e Governn1en 

of India --, Sim1a. 2319. :'. ( . .. 
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PRESS(ES)-crJlttd. 
Question re--('flll td. 

Excessive hours of wOl'k in the Government of India --, Delhi. IBtll 
Grant of Calcutta allowance to employees uf the Oudh Ilnd Rohillr.h&ud 

Hailway -- tl'ansitrred to Calcutta, 2089-90. 
Hdnd composing with mono-type in the East Indian HaiJway 

2087. 
Holidays allowed ill the Eastern Bengal Itf.ilway --, 2096, 
Holidays III the GovlIl'nment of India --,. Delhi, l!OOti. 
Hours in Go"ernment of India --, 2320, 
Hours in the Government of India --, Simla 2320·21: 
Income of different classes of -- employees. 2087, 
Late hours at the Government of India --, Delhi. 2608, 
Memorial from employees of the East Indian' Railway -~ 2086, 
Memorial from employees of the Eastern Bengal Railway -. 65. 
Memorials from Lino and Mono Operators of the Government of India 
--, Calcutta. 64-66, 0091. 

Memorial from section-holderll of the Government of India -, 
Calcutta. 2091. 

Number of certain employees in the East Indian Railway -, Howrah 
and Calcutta.. 2090. 

Pay of (~e t in employees in the Government of India --, Calcutta, 
2093-94. 

Pay of clerks ill the Government of India --, Aligarh. ti8. 
Pay of compositors and clerks in the East Indian Railway --, 2081t 

~  of employees of the Eastem Bengal Railway --, 2096, 2096, 
2097. 

Pay of em.noyees of the Government of India --, Aligarh. SJ698. 
Pay of piece-workers in the Government of India --, Calcutta. 2090. 
Pay of readers and revisers in the Government of India -, Calcutta. 

2092. 
Pay of readers in the Government of India --, 66. 
Pay on half holidays in the East Indian Uailway --, 2088-89. 
Personal recorda of the officiating Auistant Manager of the Govern-

ment of India --, Simla. 2319-20. 
Posts ill the Government of India --, Simla. 2319. 
Promotion in the East Indian Railway --, 208'7·88. 
Promotions in the Government of India --, Simla. 2320. 
Provident Fund for Government of India --, 2321. 
Provision of a Provident Fund for employees of the Government of 

lndia --, 2090. 
Quarters for employecs of the Government of India ---, Simla. 9.321· 

22. 
il ~  cOIl('essions of employees of the East Indian Railway --, 
2089. . 

Hates pa.id to certain dasBes of workers ill the Government of India 
--, Calcutta. 2091. 

Rates paid to compositors in certain --, 2087: 
Reversion to temporn.ry appoint.ments of certaIn compositors in·tJuli 

East Indian Railwn.y --, 2089. . 
Salaries of (lOmpositors in Government of IndIa --, 2321. . 
Site selected for QUllrters for employees ()f the Govel'nlilent of Ln:iJ" 

-"- in Ne,,' Delhi. 107, . • 
Status of employees of the ERst IndisnRailway -. 2086. 



INDIS TO LlGI8LATIVB AS8BXBLY DBBATII • 

l - ~  :(~ -

Question rc qlJarters for -- on Parliament ~t eet  6M. 

PBllIABY EDUCATION COMMITTEE-
Queltion ,.e evidence recorded by the 

PRINClPAL(S)-
Question re-

1648-49. 

Appointment of the - of the Anglo-Arabic College, Delhi. 1284-85. 
Private tuition undertaken by the Headmaster, Government Higb 

~( ool  Ajmer, and the -- Government College, Ajmer. 1942-43 

PRINTING, CONTROLLER OF-
Su "Controller of Printing". 

PlUBONER(S)-
Motion to reduce Demand for "Home Department" re policy of Govern· 

ment regarding political -- and their treatment. 1489·93. 
Question re-

Amneaty for political --. 10. 
Hunger atrike by the Kakori -- in Bareilly jail. 2 ~9  
Imprisonment (If political -- in Burma. . i661 

Treatment of political --. 396-96. 

PRISONS (AMENDMEN1) BH.L-
.','ee "BiJl(a)". 

PRIVATE TUITION-
Question re -- undertaken by the Headma"ter, Government Hip;h 

School, Ajmer, and the Principal, Government College, Ajmer. 1942-
43. 

PRIVIES-
Question I'e improvement of 

7. 
PROBATIONARY PERIOD-

in the third class Railway carriages 

QueRtion re -- for Indian, Anglo-Indian and European Llopprenticll8 at 
Kha.ragpur. 1623. 

PROFESSION AL TAX-
8ft,. "Tax(es)". 

PROFESSORS-
Question re -- selected fl)r the Sastri College in South Africa. liB. 

PROJEC'M-
Question rf'. railway --. 2MB. 

PROMOTION(S)-
Question re- . 

Appointmente &Dd -- in the Deputy Commisaioner's Ollce, DelhI. 
159'7. 

__ from local to Snoerior Traffic Setvice on rll.i ..... yll. 63. 
in Income--.x DepartnJent. Bombay. 392. 

-- in POlltal Circlea. 1163. 



PROMOTION (S)--contd. 
Question re-C'o1Itd. 
-- in the Government of India Press, Simla. 23j(' 
-- in the Madras Postal Circle. 1296. 
-- in the Postal Department. 663-b64. 
-- in the Traffic Branch of the Telegraph Department. 62-M. 
-- of Anglo-Indian Accounts Officeril on the East Indian Railway 

1627-28. 
-- of clerks in the Post Office. 1293·94. 
-- of mechaniclil on the East Indian Railway. 1267. 
-- of M.r. 'A. M. Dus in the Rangoon General Post OSlce. 664_ 
-- of M.r. H. L. Keelan of .the Eastern Bellgal Railway. 20. 
-- of passed accountants in the Postal D(:partment. 1296·96. 
-- of permanent Engineering Supervisors, Telegraphs. 1636·36. 
-- of postmen. 1296-97. 
-- of Railway Accountants. 126ii·fi6. 
-- of s~ o in tes on State Railways. 2()99-2600. 
-- of subordinates on the East Indian Railway. 21>01). 
-- on the East Indian Railway. 12b3-M. 
Recent appointments and -- lD the Secretariat. 430. 
Rules for leave and -- of the staff of the Anglo.Arabic College, Delhi. 

1284. 

lIROPAGANDA-
Question 1'( anti-Indian - by retired officia.ls. 26 

:PROPEltTY-
Motion to reduce DemRond for "Salt" re ~ done by t.he e~ i 

sali mines to the neighbouring fields and tbt! .Tbelum District Board. 
1687-88. 

PROPRIETORY ESTATE(S)-
(~e "Estate( s)". 

PROSCRIPTION-
Questionl'f --' of the book "Mother India". 4. 

PROSECUTION(S)-
Question re-

Political -- in Burma. 2657. 
-- for disaffection against Indian States. 423-26. 
-- for di8affection against Native States. 384-86. 
-- instituted by the President of the Cantonment Board, AmbaJ8. 

904. 
-- of communists in India since 1910. 6. 
__ under the Indian Rtates (Protection agaiust dilaftcction) Act. 

&&3. 

PROTECTlON-
Quelltion re-
-- for gla.sll manufacture. 130. 12911. 
-- for the gla.8s industl·Y. 348. 
- of the Indian shoe industry. 8oo·{I'i. 
Withdrawal of -:.. from the tinplate Industry. 10-ll. 
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PROVIDENT FUND-
Question re-

Contributory - s~ st  fol' l«werumellt !lel'Vauts. 336-36. 
J.ncome·tax levied 011 cantonment --. 80-81. 
J.ntroduction of a - for Government emplo)'ees. 129~  
- fol' GO\'ornmeoL of India Presses. 2321. 
Provision of a ~ tOI' employetllj of the Uavt'l'nment of India Presses. 

2090. 
Pl'ovision of pensiulI!! or -- foJ' wOl'kcl'S ill the Calcutta Miht. 1647. 
Racial discrimination ingl'l\ut ·of - to apprentices of the Khat'aspur 

W orkRhops. 1623. 
Rate of interest on - deposits. 1799. 
Kate of Interest 011 Railway --. J 798-99. 

PROVIDENT FUND (~ --
Question re rate of interest payable eon State Railway --. 124. 

PROVIDENT }'UNDS (AM.ENDMENT) BILlr-
See "Bill(s)". 

PROl'!NCE(8)-
Que.tion re-

Formation of a separate - 01 Kanarese-speaking people. 2609. 
Recruitment from the - for lervicel under the Central (Jovero-

ment. 21>75·76. 

PROVINCIAL ADVISORY COMMITTEE(S)-
Question "t mectill4l of - of the Indian Territorial Force. 813-14, 

PROVINCiAL FOREST SERV lCE-
Question repercentagc 01 vacancies in the Indian ForeRt lervice 6110d 

by promotion of officers of the -. 1633-34. 

PROVINCIA'L GOVERNMENT(S)-
Demand for Grant for payments to -- on account of Administration 

of Agency subjects. 1704, 
Demand for Supplementary Grant fOI paymcnts to -- on o D~ of 

Administration of Agency subjects. 760. 

PROVINCIAL GOVERNMENT, MISCELLANEOUS ADJUSTMENT 
BETWEEN CENTRAL AND-

Demand for Exces. Grant for 1927-28. 2787. 

PROVINCIAL LEGlSLATURE(S)-
~~ "Legislature(s)". 

PROVINCIAL QL'OTA-
81'1' "Quota", 

PROVINCIAL SERVICE(S)-
Question re appointment of - men &6 officers in the Impe)'ial Secre-

tariat. 42-44. 
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PUBLIC ACCOUN'rS COMMITTEE-
Election of Members to the -. 1122, 1800-02, 1882. 
Question 1'e discussion of the Annual R('port of the -. 1196, 
Heport of the --, cOllsidtll'ation pOltponed. 2'736. 

PUBLIC CALL OFFICES-
Question 1'(>, I\mount collected from Telephone 12119. 

PUBLIC HEALTH-
Demand for Grant, 1706. 

PUBLlO INSTITUTJONS-
(~e "lnstitut,ions". 

PPBLIC SERVICE COMMISSION-
Demand for Grant. 1703. 
Question re-

AgA limit for ('('rtain examinations by the --. 1933. 
Age limit for examinations of the --. ! 9~  
Examinations by the --. 1932-3:1. 
Examinations h('ld by the --. 2121-22. 
General knowledge paper in the S('cr('tariat Ministerial Branch l'Xltrul-

nation held by the --. 2207. • 
Number of stenographl'rf! who nppearl'd for the Secretariat Minlltel'iaJ. 

Br;l.I1ch examination· held by the . -. 25M!. 
-- examination. 1303. 
- examination for tfle recruitment of stenographers. 2209. 
Qualifying examination for departmen-t·al caudidates held by the .-, 

2173-74. 
Recruitment of copyists in the Military Accountant General's OtlW. 

through the --. 2203. ' 
Secretariat Ministerial Branch examination held by the -. 2207, 

2208-11. 2213-n. 
Standard of the hut -- examinatjon for the first division ;n the 

Secretariat. 2123 

PUBLIC WORKS DEPARTME?ff-· 
Question "t-

AppOintment of Mr. Harrer to the -- Delhi. 2671. 
Appointment of Muslim engineers in the Delhi -. 2316. 
Permanent cadre of the -'-. D('lhi. 51-52 
Safeguarding of Muslim claims in the Delhi -. 2316·17. 

PUBLICATION(S)-
Question 1'£ archreological 16213 

PUBLICITY OFFICERS-
Queation rr. appointment· of an Indian as Chief ABsiitant -, State 

Railways. 14. 

PUNISHMENT(S)- . collision, 
Quest.ion 1'(' ._- inflictt·d on the acclIsed 10 the Bhatni tram 

2613. 
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.PUNJA.H-

INDEX TO LBOISLATIVE ASSKBLY DEBATES • 

Question re education of the' son I of Indian soldiers in the Soutb-Eau 
-- and Delhi Provinoe. 666-67. 

PUNJAB GOVERNMENT-
Question t"e classification of clerks of the Central and -- for the pur-

pose of travelling allowance. 11116. 

PURCHASE(S)-
Question re-
-- made by the Director of Contracts. 1791-92. 
Separation of Inspection from -- in the Central Stationery Offire. 

1293. 

PURl, Ma. 1. S.-
Question 1'P, fraud in the North Western Ra.ilway Worklhop !'cCOllnts 

Office and unf&ir promotions by --, Spedal Officer, Directol' of lhil-
way Audit Office. 2 9 -~  

PURSHOTAMDAS THAKURDAS, ~ 
Cotton Tutile n l~  (Protection) Bill-

Motion to cont-ider. 1851, 2463-76. 
Motion'to consider clause 2. 2703-06. 

Election of -- to the GovermDg Body 01 the Indian Research Fund 
Association. Il63. 

General Discuslion of the General u et~  1219-26, 1232, 1348, 1349. 
Generl\ol Disoussion 01 the Railway Budget. 'lMl, 760-66, 812 .. 
Indian Finance BilI- . 

Motion to consider. ]883-88, 1002, 1927, 1978, 1979. 
Consideration of clause 3. 2040. 
Considel'ation of clause 6. 2 - ~  
Consideration of clause 7. 2124-33, 2134, 2135, lU36. 
Consideration of Schcdult: 1. 2171, 2225, 2226-29, 2231, 2232. 
Consideration of Schedule III. 2286-86. 
Uonsideration of new clause after clause 4. 2'.m9-90. 
Consideration of clause 1. 2290-91. 
Motion to pass. 2367-60. 

Indian Patents and Designs (Amendment) BiIl---: 
Motion to cOlJsider. 284-85, 286. 

Indian tiale of Goods BiIl-
Motion to consider. 360-IH. 

Motion to reduce Demand for-
"Army Department" 1'e-

Military policy of the Government. 14a"7. 
"Executive Council" re-

Irresponsible nature of the Executive Council. 1374, 1384-90, l3ge 
"Finance Department" re-

Retrenchment throughout the adminilt.-ation. 1612-13. 
"Railway Board" re-

Dacca-Aricha Railway Project. 1004, 1016-19. 
Larger employment of Mussalmans. 968. 
Racial dilcrimination. 1031, 1060. 
Be-examination of the Convention of the aeparation of RailwIL1 

Fina.nce from Gene,ral Finance. 891, 91tj·21, 943. 
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PURSHOTAMDAE: THAKURDAS, SIR-contd. 
Motion to reduct: Demand for-contd. 

'''faxes on Income" 1'e-
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Cutting down a lump sum of five per cent. to balance the Budget. 
1664-66. 

Question 1'1'.-

Despatches and telegrams addressed to the Secretary of State for 
India by the Government of India. 2202-03, 

Drop in the price of silver. 396-401. 
TCl'ruinati::m of c:ontrttcts of certain Oompnny-zr.e,r.aged Railways. 1941-

42. 
Question (Supplementary) re supply of timber from the Andamans to 

match factories in Indin. 2603, 2604.' 
Resolution,." enfranchisement of Indians in Ceylon. 609·612. 

PUHHKAR-
Question r&-

Administration or -- by the Shamlat Committee. 1649. 
Cleanliness of the -- Ghats. 1650. 
Construction of a metalled road in --. 1649. 
Establishment of a dispensary at --. 1650. 
Lack of public: latrines iIi --. 1640. 
Muhammadan police at --. 1660. 

PYORRH<EA-
Question n affection ~t  -- of Mr. Muzaffar Aflmlld an accused in the-

~e ut Conspiracy case. 2106-07. 

l~ l  TIONS-
Question '/'13-

Q 

Acltdemit'al -- of candidates for Governmwt Serviel' 1936-36. 
Academical --'. of ce'rtll.in Assistant Mastel'S inAjmer-Merwara. IIMd-

47. 
-- of teachers ill the Government o le t~  Ajmer. 1944-46. 
-- of the Head Master, Gov€'rnment Industria) School, DelhI. ~ll -
. 06. 
t-lervice and -- of the Government Examiner of ~ tione  OCl'lI-

mentH. 706-07. 
QUARTER(S)-

Question re-
Clas8ificution of Government -- ill New Delhi. 16·11-42; 

i i(~ tion of -- in N cw Delhi. 31, 820. 2116-17. 
Clerks' - - in Phagli, Simla. 47. . 
COllstrudion of liE" type Orthodox and "D" t.ype Unorthodox - - 111' 

New Delhi. ]642 . 
. Electric lights in "D" <'1alls -- in Ncw Delhi. 66. 
Furniture for clerks' __ recently constl'lIcted in Nel\' Delhi. 221:l. 
Government -- at Kaithu in Simla. 1642-43. • 
House rent allowance for clerks not provided with Government - .ft 

New Delhi. 211~-1  



192 INDEX ro L&Q16LATIVB A.8!IIWBLY DBBATIGS. 

·QUARTER(S)-·('o>ltd. 
Question ,·e-· ('ontd. 
Installation of an additional elt'ctI'ic point in "C" and "D" class __ 
in New Delhi. 2114. 
Policemen Oil duty ill the s u l t~s of Indian dcrks' --ill New Delhi. 
2212. 

Provision of --for clerks. in rural post offices. 710·11. 
Provision of --fOl' Postal and llnilway Mail I':iervice staff Itt OOIJ\(,a. 
mund. 129i. 

--allowancea and dutIes jll the Bengal and Assam Postal ,Jircle 
. 'iOl·02. 

--for clerks of RaiJw;ay Cleal'ing Accolluts Office. aul. 
--for employees of the Government of India Press, Simla. 2321 2~ 

--for Indian clerks at Simla.. l&iO-i 1. 
--for, Press employees on Parliament Street. 000. 
--for Railway staff at Sealdah. ~  

--for Railway staff 011 the Eastern en ~1 Railway. 11·22. 
--for ministerial staff of the Legislntive ~se l  Depal·tment. 30. 
--for the staff of the Railway Clearing .\ccounts Office. 28. 
--for the t tation sLaff at .lhikergacha. 24 . 
. _-in New Delhi hilt by tbe Telegt'apb Department. 30. 
Refuaal of European staff to occupy Government --at. ~u e  Hill, 
Mimia. 1643. -

Rents of --in Sinlla and Delhi. 336-37. 
Rules for allotmcnt of --ill New Dt'lhi. 22]2. 
Shortage of ---and shops in New Delhi. 2116 
Shortage of ---fOl' employees of non-migrat.ory offices at New DeIhl. 
2606-06. 

8hortage of --in New Delhi. 2118. 
Site selected for --for employee. of the Government of India Prc.l. 
in New Delhi. 107. 

Unsuitable site for --at Paharganj, Delhi. 72. 
See aillo "Residence(I)". 

~ -

Question t'e contract for copying portra.its of the King and --. :.l6OS. 

'QUESTION(S)-
Queltioo 7't!"-
Inclulion in the proceedings of tht'Legillative Allembly of information 
furnilhed in reply to --. 8]4. 
Supply of information asked for in a previous --. (,]4·15. 
Supply of information Rsked for in --T(, education in Ajmer· 
MerwarR. 19 ~  

Statements promilled in l'eply to --. 2180-87. 

'QlJESTIONED DOCFMENTS-
QUeltion 're-
A»pointment of A"sistant Government Examiner of '--. 706. 
Circular orders relating to the Government Exarni{ler of 706. 
Government Examiner of -. 704-01>, 
Method of remuneration of the Government Examiner and A.iatl\nt 
. Examiner of ---. 706. 
Number of cl\ses Bt'nt to the Government Examiner of ---. 705. 
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QUESTIONED DOCUMENTS-confrl. 
Question rf.-contd. 

Provincial Examinel" of. --. 707. 
Retil't'mt'J1 t, of MI'. Frank Rl'ewester, GoverllmCllt Examiner of --. 

707. 
Service and qualifica.tions of the Government Examiner of --. 7(16-07. 

QUJ£HTlONNAlRE-
Question 1'(' -- of the lllremational (Maritime) Labour Conference. 

~111  

QUOTA:-
MotIOn to reduee Demand for "Railway Roal'd" 1'(' policy of Governrue'lt 

recruitment to AccountlJ aud Audit Department of Ra.ilways and 'tow 
provincial -- i. neglected. U38·o9. 

RACIAL DJSCRIMINATlON-
Motioll to reduce Demand for "RaU"'ay Board" r6 --. 1029-82. 
Question rtJ-
-- at the Civil AerodromE.'. 1263. 
-- between the Indian and Anglo-Indian kpprentit"t's III the Kharag-

pur Workshops. 2]76. 
-- in grant of PI'ovident Fund to ap(l1'f.'ntices of t.hE' Kharagpul' 

W Ol·kshops. 1623. 
-- in leave rules on the Bombay, Baroda nnd Centra.l Jndia Railway. 

2312'13, 2313·14. 
-- in Ordnance Ottices. 722. 
-- in recreat.iou provided 101' apprentices of the Khlu'agpur Railway 

Workshops. 2081. 

RAFIQlJE, M.a. MUHAMMAD-
Question re-

.A:ppointment of accountants 10 the Railway Clearing Accounts Offitfl 
1088, 1091. 

Appointment of Muslim Clerks in the Railway Clearing Al'counts Office. 
1090. 

Appointment of MU!:Ilims ill the Offke of tht, Controller of Railway 
Accounts. 435-36. . 

Appointment of M.uslim8 in th(' Railway Clearing Accounts Office. 433. 
Appointment. of Rai Bahadur Faqil' Chand in connection with tt,e 

Rates Regietei' Experiment. 1090. 
Grievances of the stnff of the Railway Clearing Accounts Office. 4a'l 
Office hours in the Railway Cleltring AccountE. Office. 1090. 
Opposition to the Clearillg House experiment at Lahore. 434. 
Promotions in the Railway Clearing Accounts Office. 1087, 1088, 1001. 
Protection of the Jndian shoe industry. 8oo-foI7. 
Hecruitrucllt of staff for the Rales Scheme iu th£' Hailway CJ<oal'ing 

Accounts Office. 435. 
Recruitment of the IItaff of the Railway le~u n ~( ounts Office. 43'· 

35, 1088. 
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RAFIQUE, MR. MUHAMMAD-cQlItd. 
Question l'e--rcolltd. ' 

Heservation of posts fOI' minority communities in the Railway Olearing 
Accounts Office. 1091. 

SaJaries in the Railway Clearing Accounts Office. 1087. 
Staff employed for the Rates Register Experiment. 1~ - 9  

RAHIMTULLA, MR. FAZAL TBRAHIM-
Cotton Textile Industry (Protection) BilI-

Motion to consider. 1735, 1761, IS19, IS'!2, 1826, 1827, 2436, 2IH2·17. 
2534, 2546, 2547, 2548. 

Election of -- to the Standing Committee .In Pilgrimage to the aedju. 
~~  . 

Election of -- to the Standing Jo'inance Committee. 1717. 
Election of -- to the Standing Finance Committee for RailwaYI. 1163. 
Indian :Finance Bill-

Motion to consider. 1956. 
Consideration of Schedule 1. 21~  2169-71, 2226. 
Consideration of Schedule Ill. 2284-86 . 
.Motion to pass. 2381-84. 

18&an Companies (Amendment) Bill-
Motion to pass. 2731. 

Motion to reduce Demand for-
·,'Customs" ,t'.-

Inadequate represelltat.ion of Muslims lD the Customs Servic(''J. 
1576. 

"N orth West Frontier Province" ,'e-
Introduction of reforms in the o ~  WeRt Frontier Province I)n the 

lines of the major pro\"inces of India. 1 1 9~1 -
"Railway Board" rr.-

Abolition of the additional PORt of Labour Member on the Railway 
Board. 862·64. 

Larger emp10yment of Mussalmnns. 964, 966, 969. 
Uacial discrimination. 1039-41. 
He-examination of the Convention df the separation of Railway 

Finan('e from General . Fina.nce. 931. 
"Salt" re-

Abolition of the salt tax. 16M. 
Resolution 1'e-

Attempt to wreck the Viceroy's train. 84. 
Recruitment for the Indian Medical Service. 312. 

RAIL-
Question rt' eal'liage of piece-goods from Bombay to Calcutta by -

and steamer. 2300-01. 

RAILWAY(S)-
!A ssam Bengal--

Question re-
Appointment of chief clerks in tbe -- 3'r9. 
Appointment of Muslims on the --. 380. 
Appointment of i'ravelling Inspectors of Accounts in the -. 379. 
Defa.lcations in the -- offices. 379·80. 
Extension of the Dohazari Chittagong Line of the --. 106. 



INDIlX TO LlGIBLATIVB "IB&KBLY DIBATBs. 

RAILWAY(S)-C&lItd. 
Assam Bengal--co,lttd, 

Question f'e,-co7ltd. 
LQllfiles on the --. li66. 
Number of Muslim lawyers employed by th:) -- 106. 
Pay of office staff of the -, 378. 
Purchase price of the --. 12Bl. 
Recruitment of Mualim clerks by the --, 378·79. 
Heduction of intermediate class fares of the Eo.atern Bellgal and _ 

232223. 
'{'he -. 106. 
'rhrough booking on the -. 679-81. 
V &cancies on the staff of the -. 380. 

tiarsi Ligbt-
Question I't' accommodatioa for pilgrims on the :>5·58. 

Hatala-Beas-
Question re. completio'n of the --. 2097. 

Bengal and North Western-
Question re-

Collision on the -- 54. 
Employment of a88iatant guard. &s guards on the --. 59. 
:I.<'uturc admmistration of the --. 2610. 
Price of purchase of the --. 1281. 
Purchase of the -- by Government. 2667-68. 
Welfare Committees and the -- Men's Associations. 2610. 

Bengal Nagpur-
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MotioIl to reduce Demand for "Railway Board" rr reduction of ratp.B 
and fares on the --. 1025-29. 

Que'Jtion ?'('-

Accident on the --. 677-78. 
Aocount. of the --. 560. 
Hill School allowance for -- employees. 2176. 
Replacement of 8al sleepers on the--. 3 !i-~o  
Training of apprentices in the -- Workshops at Kharagpur. 1302. 

BhiWl\ni·Rohtak-
Question r(' construction of the -- line. 2205-06. 

Bombay, Baroda and Central India-
Question "('-

Accident at A. level crossing on the --. 1282. . 
Charge by the -- of third class mail farea from passengers travelling 

in express trA.ins. 2206. 
I::tci'll (Iisrrimination in leave r1l1efl cn tile --. 2312-13, 2313-14. 

Want of concession fares for th:rrl and intermediate class paRsen· 
J;C'rFl on the --. 2206-07. . 

Statement (laid on the table) by Mr. A. A. L. Parsons re rates of 
wages of cC'rtain classes of emp'loyeP.s (\f tll ~ --. 2415·16. 

Droad Gauge-
Quelltion 1'/' cOJJstruction of a -- from Karachi to Bombay. 3D. 

But'Dl&8tate- . b 
.Quostion 1 C flnrolment of the -- and Hangoon Post Trust aa mem ere 

of the BUJ'ma Chamber of CommerC(l. 1797. 

Chakia-Sidhwalia-
QIIE'8t.ioD ,'e "--. 68. 
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RAILWAY(S)-··('u·,td. 
Compllny·mlLuaged--

)lotic.n to leUuct· Demand fOl' ·'R:3.llwu., Board" f'e l'emovalof penal 
. clausos fl'om the agreements b,) --- :lTId their reintroduction. 916-

M!. 

Question re-
Cost of Wfltch and Ward staff on -'. 2\111. 
Termination Gf contracts of certain -'-. 1941-42. 

Daet:a-Arieha-
Motion to rr'duc(' Demand for'R!lilway ROllrd" 1e the - project. 

1002-20. 
Question 'rl' the --. 48. 
Statement lcdd on the table by t ~ Honourable Sir George R&iny 

rc the -- project. 722-27. 

East Indilln-
Motion to reduce Demand for "Ru.;:way Board" TB recent reviled 

rates of -- wa.ges. 848-49. 
Questio'l I'C-" 

Alleged n,ls('onduct on the part . • ,1 the Ruperintendent --- Pre.l. 
2086. 

Amalgamation of the Oudh and Uohilkhand Railway with the --, 
8. 

Complaint againllt the binding JA.mada1' of th .. -- Press. 1086. 
Discriminat.ion ill the payment of Calcutta allowance to employee. 

in the - - PreIs. 2087. 
Earnings d cf-rtain emp)oyeell rtf the _.- Pre .... · 2086. 
EmployeeI'! <iisdlc.rged from the - - '. 19.11'. 
EntraJl<"e ll, the -- odIices in Clive ~t e t  1272., 
Fraud )1t'l'pt:trated on workmen of the -- Workshop. at Lucknow. 

1271. 
HHlid-I'oll1poAing with Mono-type in the -- Preu. 2087. 
lfemo:·jal irom employees of the -- Prell. 208r.. 
Number of ct'rtain employees in the -- PresBes, Howrah and 

Cnl(:lltta. 2090, 
Pay (Of eulllpo!litol's and clerks ';n lite --' Presll. 2088. 

}lilY 0.1 half hc.lidays in the -- P;ellll. 2088-89. 
(lst~ for tl'aiued apprenticell on the --. 1268. 

I'l'omlltion in -- Presll. 2087-A8. 
ProJlJction of Ang!o-Indian AC(Jt)l1ntll Offi(lera on the 162.7-28. 
PronHltion of mf'chanieR on the -- -. l ~  
Promoti{.nK of subordinates on the "':"--. 2r.o9. 
Promotions (·n t ~ -;--.. )26:3-1>4. 
Railway (,r,net'Bllions of e lo e~  0' tt,(' -- Press. 2089. 
Uate" pI rny OT. the --. 2600. 
Rf'vf'l'si('n to tf'mporary appointments of (lcrtain compositorll in' t,h& 
~ - ~!  2089. . 

• 
Salaries 01 teachers in the -- Indian High Schools. 381-83: 
Sredal l ~ l uit ent of Mr. ~  J. Cunningham to t ~:-- .C8. 

209B. 

SW.IIIII of cmllJoyo!ell of tel' - Pre;;lI. 2Of:iO. 
The crew "y"tem of ticket checking on the 77-C. 
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RAILWA Y(S)-(·olltd. 

Eastern Bt!llga]-

QueHtioll re-·· 

Appointmeut of Assistant Tra,ffic Euperintendenta on the 
23. 
EngineerFl employed on the 902, 

197 

Grant of an alJowunce to the I.IllbOldinate staff of the --ILt' 
Cal(mttl'. ~  

Holida,vs aI10wed in· the "--PresHo 2 ~e  

Memori",] fmm employees of t ~ ---PrP... OIi, 

Pay of employees of the --Prtlss. 2()1!!). 2096, 2097. 
Promoti.,n of ell ine~  on the -, '. ~2-  

l'rOlootion of Mr. H. L. Keelan of the -'-. 20, 
Quarter8 fOJ' ltailway st.a.ff on' the ..... -. 21·22. 
, Heductinn 01 intermediate £'litIS fR 1'('11 of t ~ --and ABlam Bengal 
Railway. 2.122-23. 

Eltlction (;f a l'hnel for the Centr:tl Allvillory Council for --. 7.8, 766, 
1 :iflO, } 360. 

Electi'>l1 of MomiJcl's fo; the Standing Financl! Committee for --. 747. 
i56. 
Electir)fl of the Standin/_ in D ~e Cl1mmittce for --. 1121, 1163. 
Great Indian Pt"ninsula-
Motion for Adjournment 1'('. strike on th(' -~--  627-31. 
MotinD to "eduCt" Demand for "R.i.il,,·ay Board" 1'6 failure of the Rail-
w ty Roard to settie labour o l~1l1  ond tYtA --labour troubles. 

~ l  

Q'lestloll le--' 
Acting allowances of c1erka in thfl', - -ofiicAP. 390. 
Adminifltration of Fine Funds on t ~ --. 391. 
Admis!!ion to t,hf' Auxiliary Force (If Indians on the --. 387. 
AppointlT'ent of Indian Station Maste18 (In the --, 13. 

1~e of thfl strikf' on the --. 704. 
l t i l l l~lion of the 1775-i6. 
le i i ~ tioll of the· --from Bon,bllY to Poona. 340-41. 
--stl';ke. 2 ~-l  

Leavf' rulflfl 011 the --. 386, 3'39 
i(~e s of the ----admittAd to nnn.i\'Hatic domicile. 389-90. 

PersIan ('al'pet" pureha.sed for ()ffiCArg of the --. .390-91. 
Power u i(~  hy the o-elee i~ concerns for the suburban ser-
vit:c of the --. 2301. . 

Promotil'll to officers' grade on the -'-. 386, 389. 
Indiall-

Questicn "(1---
Introdllc1.;o'l of 1'1, staff Benefit Fund on --. 62. 
The Admi!1i'!'tration Report on --. 78 . 

.J odhpul'--
Qucsti("ll "'1' fun's OIl the --. 41. 

Knngl'a '-alll!;'o'--

Question ro--
( ~t of the,:,,-. 2112·13. 
COAt of the ---' scheme. 1553-:14. 
EstimatE'S for the --sllheme. M4-5I5. 
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HAILWAY(S)-r:ollfd, 
Kangra ValltlY-f'ontd. 
Question re-,'ontd, 
Fire in the ~(  of the Executh'e Engineet·, -. 6]-82. 
LO"'l1 011 the -"-lueme, 664. 
The --. 603. ..' 

Metre Giluge-
QaeltiOli. 1 fl-.. -
Bonking ollic( for --between Villapuram and Gudur. 17, 
Proposed --from Tirupati East t,o Mudt·aa. 18. 

". Motion to l'pduCt Demand for-
"Rail\\-Il" Board" re-
DiRphu,'ement of All8lo-Indianl Rnd domiciled Europe&DI on tbft 
variOlls --. 884. 
Indianisl1tion of the staff of --. 94&-49. 
Policy of .(;o\'emment recruitment to ACcOlmts and Audit Depart-
Dlent of --and how provincill quota is neglected. 9 -~9  

Helatic:.ns of --with their customers. 944-4!:!. 
HeorgnnisRtil)n of the Centra.l Ad"isory Council for --and (,' 
Loeal AdvillOry Committees. 31 ~  

North Wl'!stem-
Queetion 1'(''' 
Advillnry Committee8 of the .--~!!  .. Il. 

Appliclltinn fVl mil prescribed ror candidal.e8 by the --, 41-42, 
Chargell (nl' goods carried by the C1J\'e Trn.!llport Company and the 
--. 1291·1)2. 

ConditiollS fir u.nder for stone ballast fo1' thfl --. 1094. 
ont ~  fnr loading and un-loading floods on'the --. 333·34, 
DiseharJ(e 0f OM Imamuddin. a driver in the -'-, 1636-37, 
Fraud in the --W orkahop ACCoimta OiU<..e and unfair promotions 
by Mr, I, S, Puri, Speci&l Officf'r. HireC'tor of Railway Audit 
Offi(·p" !?09,,·Q9, 
HOllrs of dLlt,\' of Assistant ControHers of the --. 1940-41. 
Incollvenient 11 ains on the NlI.row'l.l Sh"hdarr, Lahore section of the 
--. 1645-46. 
Orden f(or thf 8upply of stone balh,'!t for the --, 1094-95. 
Rp('I'uitment (If Assistant Station MII"I.e18 on the --. 1783, 
Rf'(,Tuitmcnt (,f 8ubordinate Bta.if for the --. 338. 
Sale (If )1111 dIed gram and ja.gqe"Y at stAtions on the --. 713, 
Tend(·!·s for the supply of atone baUl\Bt fortbe --. 1093-94, 
Training and appointment of ~e o  staff' 00 the --. 1783, 
1784, 

'Oudh nnd Rohilkhand-
Question '," /',-, 
."malgawllfirn of the --with tbe EIHt Indian Railway. 8, 
Grunt of CIlle-ntta allowance to lo~ eell of ,the Prese 
tl'.1ne{('rred t(l Calcutta. 2089-00, 

'Question Tr· .. 
Aplloilltment of District Medical Officer!! (·n --. 381. 
Budget C!lt.imllt.cs of --, 559. 
C01lstitution ()r --Selection Board'). 4'/, 
COllstnwticln C I a --bridge over tbe r: ver Gandak. 61, 

ConF.truction of II. --to Baliri Nllrll),Hn. 18. 
('ontracts for EaIe of ice aDd rerated WAter on -. not. 
'COlt of operation on various --, 10'7·11'1,· 
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BAILWAY(S)-I'{mtd. 
Question I'e-conW. 

Divi3ional hChCIOO for --. 1111. 
Distriet Medical Officers on -'. UlO 20., 
Educa!;;r'lI {)f tiJe children of -- employees. lI7. 
Expenditurcft.om railway revenue on the Bumungachi shooting cale. 

2310. . 
.FUllcti"1I1:I (If the Financial Oommissioner of ---. 371)-77. 
Gl'adients Oll certain --. 719. 
Ul'lcvances of --. station staffs. l3u. 
hl'{'g'ulul'itics in thfl purchase of gtores. nil -'-, 1798. 
honc of chenr ret,urn tickets on -- Gil. 
Latrines £01' '- servants, FI9-60. 
Luggage oi the intermediate and thud class -- passengers .. 62. 
Minimum mtes of pay in -- workshops 56·1\7. 
Number of mnnbers of various (lOlllJnUn;ti('s in certain -- otfices. 

3.'l7. 
Opening of :1 -- station at NandSIl.OD BOT8l1na. 79. 
\)rdcrs for --- bridge spans. 316-17. 
Pay of covenanted and locally recruited offioers of the - Signat • 

. Department. 1781>-86. 
Period of oml'e of the Financial Commissioner of --. 430-32. 
Powers (If the Financial Commissi')llCr (If '-. 371-72; 372-'1!., 1872. 
Promotioll from Local to Superior Tr,,!fic S£'lvice on --. 63. 
Prom(ltion to superior service on '--. -'87· 81). 
Propc,Led _._- between Madras aud RenigulIta.. 714-15. 
Pr(,poscd -- from Kolhapur to Vijuyaduug;a 341>. 
Provisic.11 d It.trines in servants' o(lmpariments on --. 1784. , 
Quarters for the staff of the -- Clearing Accounts Office. 28. 
-- tx-tween Jakhal and Sirsa. 55. 
-'- (lODlJtrlwtion in India. 679 . 
. - from Hnzllribagh Road station to lIaznribagh town, 1>8 • 
. _-- sleepers. 31'7. 
- to Chirt81l00I. 17. 
ReeognWon or unions by the --. iell. 
Uec'''''3,,'J of 108ses on --. 1798. 

TI:'I'IIIS oi C'('(lllisition by Government (It cel'tain --. 1280. 
lTnhooked !\lggnp;e of third class -- p:uulI!ngerr.. Ill. 
titi\il'latic.n o'fKhaddttr for the '!lotlling of . -- subordinates. 18. 

Rikhikel:lhKnt'lwprayag-
Question re the -_. extension. I'l:l. 

Raipur Vizianagram-
Question /"r slecpt.'fB used for.Jhe --. 319. 

Ucsolutioll rr rdations between _.- I\nd ir.lalld steamer services in 
Eastern Benglll. 492·98. 

Sind Right Dank Feeder-
Questifln re construction of thil -. 1038-89. 

State-:- . ', . b'1't of-
MotIon b reduce Demand for "Ratlway Board' re deBlra II Y '1' . . . t t . t in the I'il J \\ IIf runmng steamer servIces between Impor an porn s 

system. GOS-tomt. o 
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RAILWAY(B)-·CQ1/cld. 
Sta.te-oontd. 

QuestIon 1'6---

Abolitivn of s ~ nts  compartments on -- 117. 
A('('ounts (of ---:.' collieries, MO. 
Appointment of an Indian as Chie,i Assistant Publicity O.fficer. 14" 
EmplvYJLleut of minority comwlInitics in !;ubordinate staffs of 

6-7. 
Fluet (;harged on --. 9. 
Leavo 1'ull.'s of --. 390. 

.. Promotion (If subordinates on ----. ~ !l! -2(  
lte~ uit e  t 1.0 the -- Signal !(int e i l~ Service. 1784-85. 
-- FiTtes Fund. 390. 
Statement showing the number I.Jf Indian Officers holding certain-

ranks in ---. 2300. 
Stait'ments (hid 011 the table) hy the fJ..mourable Sir George Rainy 

"r eI1l'llings of newly constructed --- lines. 24]3-14. 

RAILWAY A0(10UNT(S)-
Questicn 1'e-

Appointment of n Muhammadan to 11. :;';1'11101' -- pOBt. 1697-9B. 
-- l:xaminntions. 1613-14. 

RAILWAY ,o'J.CCOFNTS, CONTROLLER ()]i'-
Question t'r appomtment of Muslim!'; in tho> OIHl'e of the --. 4311-36. 

RAILWAY ACCOTJNTS SERVICE-
, le~tion "f promotionB in the --. 372. 

RAILWAY ACC()UNTANT(S)--
QlIefltion 1'r--

Promotion of --. 12~-  
Trnirllng nnd appointment of --. 125.',-55, 12P.2 

RAILWAYS (AMENDMENT) BILL-
Bee "Indian --" under "BilI(B)". 

RAILWAY AUnl'f OFFIOE(S)-
Qut':'ltion ,'(1---

ApPQi.ltmf'rt ?f members of minority c(,mmunitieB in ---. 1616-16. 
Fraud in the North WeBtern il l~:  WOl'kahop Accounts Office !Lnd 

unfa.ir pomotionll by Mr. I. S. PUl'i, Spflcial OIIWer, Director of -. 
2098-90. 

RAILWAY BERTHS-
QueBtion re ~ tion of -- from Howi'ab. '7-e. 

RAILWAY BOARD-
Demand fC'T Grant. 847. 
Motion to reduoe Demand for "--" ,.e-

Abolition of t·he additional POR of I"aboul' MfJrnber on the --. 849', 
83. 

Desirability of State Railways running steamer services between 
impol·tant pointB in the railway ~t l  !lO8-1002. 

Displacement of Anglo-Indiana and domiciled Europeans on the variout 
ra.ilways. e84. 
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RAILWAY BOARD-contd. 

Motion to reduce Demand for • '--" re-colltd. 
Failm'e of the -- to BettIe laboul' problems and the Great Indian 

Peninsula. Railway labour troubles. n4U. 
Tndianisation d' the staff of railways. 918-49. 
I.arger clUployment, of MUAAalmans. {i!5j).G6. f.l67-98. 
Non-development of railway communications in Orissa. 960-61. 
Policy of Oov('l'nment recruitment to Al'('Ounts and Audit Department 

of Railways and how provincial qUOt11 i!j neglected. 958-69. 
Policy of J'(senution of compartments ns "for Europeans". 1024-26. 
Raeial dJstflmiuution. 1029··82. 
Ueecnt revisf'd rates of East Indian Railway v;nges. 848-49. 
Ueduction of rates and fares on the Bengal Nagpur Railway. 1026-29. 
Rc-examination of the Convention of the separation of Railway 

Finance from General Finance. 884-9:1. 912-44. 
Relations of railways with their cllstomers. 944-48. 
n o~ l of pcnal clauses from the !t~ e(- lnl~ by Company-managed 

RailwllYs and their reintroduction. 91'\1\·58. 
RflOl'gl1niR'l.ti('n ('of the Central AdviF;ory ('OUllC·i1 for Railways and !If 

Local Advisory Committees. 95H.5 
Rtnndnl'disation of wages. 847-48. 
The D:teca-Aricha. Railway projeet. lOC!2-20. 

Question 7'0--

Appointment of Sikhs in the officc of thE< --. 1262. 
Interf'sts :of Sikhl< and lltou l( ~  ill the --. 1936. 
Speeial clnss apprenticPB appointed> hy the _. -, 815-16. 

RAILWAY BHIDGE(S)-
Se('. l i ~e(s  

~  BTmOET-
• ScI' "Budgetmflilway". 

RAILWAY CAnmAGE(S)-
SCP, "Cal'J'iage(s)·'. 

RAILWAY CLEAnING ACCOUNTS 0fFTnE-
Qucstion re-·· 

Appointment of aocountants in the --. 10811, 1091. 
Appoiutment of Muslim olerks in the --. 1090. 
Appointment (.f MuslimA in the - - 433. 
Grievances of thA staff of the --. 433. 
Number of MUlllims employed in the -. 711-14. 
Offioce hours in the --. 1090, 
Promotions in t ~ -, 1087, 1098, 1001. 
Quarters for clerks of --. 391. 
Quarters f(lr the staff of the --. 2S. 
Recruitment of staff for the Rates Scheme in the -. 436. 
RMruitment (If the sta.ff of the --. 434·35, 1088. 
ReSAl'Vll.tic n of posta for minority communities in the -, 
SBJaries in tIle --. 1087. 
Supersession of clerka in the --. 47. 

RAILWA'! COMMUNICATIONS-
,see "Communic(tt,jon". 

I09J, 

o 2 



UioaZI'O IAlqllLATIW "' ... LY DBA.,.., 

UAILW.o\Y CONOESSIoN(8)-
Question rc refusal 01'-'-for the /{Ilmbb mehl. 128·27, 
B-:e also (ln os~ion(s  

UAILW1\ Y CONFI.:Hl<.:NCE-
Question rc --speeches, 1>, 

RAILWAY FARNING(S)-
Sf!' "Earning(s),', 

RAIl. WAY rMPLOY KES-
Qucsti(.n IT gl'ie"nllces of 

RAIl. WAY: EMPLOYMENT-

10 Moradahad, 1880. 

Quelltioll rl' sdef/iUllrding of the intel'f.''>cs fir Sindhis for 1936 . 

• 
RAH,WAY FINANCE-
Motion t., leduce Demand for "Radwd.Y Board" re re-examination of 
the Convention (,f the separation of -. from General Finance. 884-
93, 912·44 .' 
Questj')'l r(' st'paration of --and Gencral j'inance. 662-63, 

RAII.WAY LlNE--
Qut'sti,)D i e··-
Doubling (If the --between Madr",s Beach and Tambaram. 714. 
Payment to villagers for guarding the --. 2680-81. 
Requisiti,m of villagers to guard the ---. 432-33, 486, 2680. 

RAILWAY MAIL SEUVICE-
Question 11:-
Abolition of the separate inist~ t ion ('1 the --. 1787. 

ointn1(~l t of Sikhs as Superintendents ill tllP --. 1269. 
Duties of the Assistant Director, --, Sindh. 1937-38. 
Grant of house rent for 6es of ---Inllpe<:tors. 701. 
Headquartel's of the Superintend"nt, --, Sind. 193ft 
Hours 01 duty in --Offi()es. 700-01. 
Htl.1rR (,f duty of sorters in the --. 4:"7. 
Intt'i'fI'I'N](;P ill general postal work in Sind r;f the Assistant Director, 
--. 19:17. 
Outstation allowances of --e o ee~  69fJ-'700. 

I'I1SSCS fn". Iust>('ctors, --. 2179-8tl. 
Fay (,' IIJ!lpectoft: of Post Offices amI --. 391-92. 
Provision of qUlJl'ters for Postal :md -.-"tilEr at Ootacamund. 1297. 

RAILWAY I'ASSENGERS-
Question rc---
Amount of free luggage allowed tc, .-. -. 903. 
Checking tlc:kets 01 first c111ss -. 3'i':'., 
Grievances of third class --, l~t 

,RAILWAY PROJ1WT8-
Quelti()n ,.,. --. 2888. 



RAILWAY .?ROVIDENT FUND- ,. 
Question ro- , , 

Rate of iDtE;rest on -. 1798-00. " 
Rate (If iutere .. t payable on -- bll.l:lDcelll 124. 

RAILWAY UATES .. ·· " 
ue~ltiol1 1'0 - payable by sla88 i4'c.t(!riea. ~  

RAILWAY n ~~ INQUIRY COMMITTEF..-
Question ·/"e representation of Indian Cornmf:rclei interest. on the _ ..•. ' 

2112. 

HAlLWAY UESERVE- , 
QueRtion 1(; ir,vestment of the - and DE'precilttion Fund. 2667, 

RAIl,WAY UESEUVE AND DEPRECIATION FUND-
See "Fund(s)". 

HAll.WAY 8Al.OON(S)·--
8ct] "81\Ioon(s)". 

RAILWAY ST':U£C1'ION BOARD-
Rcf' "Selectir.J) l'oard(s)", 

RAILWAY SEUVICES-· . 
Question 1'e training of Indians for '-. ](1,'1. 

RAILWAY STAFF(S)-
Question re-

Appointm(,nt of Muslims on superior --. 3 ~  
Grant of an allowance to the -- at. SiIigUl'i IItulion. 20-21. 
QuartE:l s fer -' at Sealdah. 23. 
Quarters for -- on the Eastern Bengal RaHway. 21-22. 

RAILWAY F!TATION(S)-
Question re·--

Provision oI n goods shed and platform nt, Burh,mpur -. 323. 
Provision of a - at the headqulI.rters of the di8trict of Faridpul'. 

2322. 
Vendprs nt -. 337. 

RAILWAY ~  ACCOUNTS SERVICE.:-
Que8tion 9"(1 appointment 01 Sikhs in the -. 2<197. 

RAILWAY TRAFFJC-
Question 1'(' - - in India. 46. 

RAILWAY WORKSHOP(S)--
Que .. t:nn ,'e-.. 

Aecommodo.tion for Indian apprentir.es Itt tbe Kharagpur -, lOt. 
Co"!P?nsll.fion foJ' inquiry for ~ en l  01 the Eharagpur. -. III: 
Trnmmg of Iudian Anglo-IndIan and European apprentIce. at f 

Kharaln,ur - -. '166. 
Sec alao "'Workehop(s)". 



iRAILW AYMEN--
Question I'C-

INDJ!:X TO LIWISLATIVB 4SaICHBLY DBBA'I'Il8. 

Gl'ievr.nccs of --. 49. 
--'s wnges. 69. 
I . 

RAIL W AYl\IEN' S ASSOCIATION.-: 
Question ,'(' welfare ~o ittees . .i.nd the Bengai and North Western -. 

2610. .'., 

RAINY, '!'HE iJoNOUn,.8LI: SUt GEORGE-
Ootton Textile Industry (Protection) Dill-

Motion for IelH'c to introduce. 1201-02. 
Motion to cOllllider. 1722-28, 1742, J7olS. 1 82i', 1857, 51429-30, 2466, i468. 

26<16, 2516, !?Ma.060. 
Motion to consider clause 2. 2661, 21'>iO, 2631, 2633, 2634, 2677, 2686, 

268'4, 2fi88, 2666, 2706, 2708-10. 
Points of order raised by Pandit l\Ialtn·iYI>. 2638. 
Motion to pass, as amended. 2717. 

Demal:d for GJ'unt-
"Rallway Board". 847. 

Gener.tl Discu8l!ion of the Railway B:\()gct. 806-12. 
Indian Compa.nit's (Amendment) Bill-

Motif.n for n ~ to introduce. tJ20. 
Motion to 1 efH to Select Committt'n, 1124-27. 

... Prest'ntation of the Report of Select Committee. 1359. 
Motion to ccnllider. 2721, 2726-27. 
Confliueratic.n of clause 3. 2729-:;0. 
Mofioli to paslI. 2731. 

Indian Finance BilI-
Consideration of clause 7. 2078, 21~  tllH>. 2UI8-.44. 
Vonsideral ion of Schedule I. 2261-b3. 

Indinn Lac eN.S BilJ-
Motion for Jean to introduce. 619·20. 
Motioll to reftr t" Select Committee. ';45-47. 

Indian Pat.ents and Designs (Amendment) BilI·-
Motion to ('ol'lllider. 286-86. 

Indian Hailwc.ys (Amendment) Bill-
Prest'ntation ot the Report of Select Committee. 619. 
Motion t.o (·onsider. 1127-29. 

Consideration of clause 2. 1160, 116\-57, 1161-62. 
Moti( n to puP. 1162. 

Indian Heligious Pic.tures Trade Mal'k'!! (Prevention) BilI-
Moti"ns to refer to Select Oommittee nnd to circulate. 4'70-72. 

Indian Tariff (Amendment) Bill-
Motion for iellvc to introduce. f'20 
Motion to rl,fe! te' Relect Oommitttle. 711. 
Pres(mtntion (of the Report of Select Committee. 967. 
Motions to c(msider and to pass. 1~ (  

Inland Steam V<"u'els (Amendment) BiIl- . 
Motion to couider. 2 ~  , 

Motion for .Adjournment 'l'e strike tin the Clent Indian PeninBula. RaJ!· 
wny. ~ 29  es1. 'J 

Motion for (.Icction of a Panel for tho ~ent  Advisory Council for Ral . 
way!!. 7'IR. 
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RAINY, THE HONOURABT,E But ,GEORQE-contd. 

Motion for e(~ti l! of Metlbcrs fo;' t ~ ~ti lll il  Finance Committee fot' 
Uailways. 747. \ 

Motion to reduce Demand for-
"Cusbms" 1'C-

ImportdliiJn o'adulterated article, for human consumption. 11>80, 
81. 

"Executive Oouncil'" r't-
Irresponsible nature of the Executi\'c Connml. 1~93-97  

"&i!wa:l Board" re-
Alolition of the additional post of Labour Member on the Railway 

Board. 861, ~ 3  
l>esirubility of State Railways I'unning steamer services between 

importaut points in the railwllY Systf'lll. 1001-02. 
Tndi:misation of. the staff of railwl'YfI. Sl4!1. 
~l e  t"Dlpl(.yment of Mussalm/lTts:' 99:Hlfl. 

Poli(!y of rf!llervation of compllrtllll'llts 11S "for Europeans". 1024-
2&, 

Racial diHcrimma tiOfl. 1046-47. 
Be-examination of the Oonvention of the separation of Railway 

from General Finance. 891-93, 12- ~  IHI, 942. 
Relnt.iol:s of ra.ilways with their cUlltomer:;, 947-4B. 
RcorErnni!lution of the Centra.} Advis(.ry COl1ncil for Railways and of 

~o ltl Advisory Committees. 9M- 55, 
The DU('(;Il,Aricha Railway project, 1014-10, 1017, 101B. 

,Pl'esentati('n of the Railway Budget for ]930-31. 727-37. 
Resolution Ie ~l tions between l'ailwnYFI ",nd inland stea.mer servicea in 

E:lstern RE.ngal. 497-98. 
Steel Industry (Protection) Bill-

M,)tion for lea.ve to introduce. 62l. 
Motion to refel' to Select Oommittee. 741·4.', 744. 
Presentntion of the Report of t.he 8eh·('t Committee, 967. 
Motion to cOllsider. 1361. 
M'oti,m to nmenr1 clause 2. 1362. 
Motion to pass. 1362. 

St.J.temonts (laid on the table) by -- .,.r-
The Dacca·Aricha Railway Project. 722 2';', 
The Report on the crew system £If ticket checking and collectiDI· 

134·61, 

RAIPUR-"IZJANAGRAM RAILWAY-
.sel! "Railway(s)". 

RAJA SAHIB OF PISAGAN-
el~ 'Pisaf(nn". 

nAJAR, ItlO BAHA1'llR M. 0.-
Question 1"'---

Oamp offiee of tho Income-tax affi,cllr, Gujrunwala. 2214. W 
Concessions to Government servants who served in the Great ar. 

1- ~  -
DifficultielJ l'e education of the children (It the moving staff of the 

GovermnEmt d India.. 2212·13. 
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RAJAH, RAo BABADUR M. C.-con.4. 
Question rf!-(!ontil. 

Employment of Ex-service men. 5fl1 
Furniture for rlerks quarters reeently celnstructed in New Delhi. 121t. 
Leave Hules. 558-&9. 
Poli(·emr·n on duty in the "quares oC .fndian clerks' quarters in New 

Delhi. "2219.. 
Public: Sf'rvicc CC'mmission ~ in tion ff)]' 'the recruitment of ateno· 

graphcra."':I 2£00. ' 
Rule.s 10.£ a,l\otment of quarters .n New Delhi. 2212. 

~ New Ddhl Connaught Place bc.okirg oflWe. 2214--1&. 
The Secretllriat Ministerial n~  pxaminution held by the Public 

Service Commission. 2209-11. 2213·14. 

RAJAN BA1UISH SHAH, KHANBARAD(;R MAKHDUM SYED-
Question 1 (~-

Appointment of Muhammadans U\ superior posts in the Posts and 
ele ~ls Hepartment. 338. 

Appoilltmf'llt of Muslims on superior Raih.y IItalfs. 338. 
EXCllllltion of Mussalmans from the ClPeTl\tion of the Child Marriage 

Restraint Act. 371. ",' 
Number of mf'mhera of various oomimmitif'!l in cf'Tiain RRilwa:v offices. 

337. 
e(~ litnt nt of subordinate staff kr the NOlth WesteJ'll Railway. 3:~  

Vendors at Rldlway stations. 337. 

RAJPlTTANA--
Demand for Grnnt. 1110. 

HAJ.LY-
Quest·or. f'e non-attendance at -- (If Indian girl guides. 1939-40. 

RAM N:\RAIN. MIl.-
Qucstion re c('Impl,ints against --, 1'1lpt'I'intendent, New Delhi Multi-

cipality. 1268. 

RANG BEHARI LAL. I,AU-' 
mectien r.r -- to the Standing Finance COl"lrnittC(J. 1717. 
IndiAn Sale of Goods Bill-

Consideration of clauses. 351, 362, :\".13, 3M. 365, 3&6, 357, 3l'18. 
Question ,.(.-

Appointment l,f Assistant Government Examiner of Questioned Docu-
ments. 700. 

Buildillg wntractf: in New Delhi. 3211·26. 
Circulllr ordcl8 relating to the (bverumcnr, Examiner of uest~one  

Document.. 706. 
Conditions 01 tE'nder for stone hallRKt for thE' North Western RailwA.Y-

1094. 
C.)ntrndl! o~ firewood for the Armv. 3'27. 
Contracts for fb'ellood in the Delhi Uril!;ade Area. 327. 
C.mtracts for hired transport in the ~l l Iirigadc. Area. 2199. 
Contracts for !lale of ice and rera.ted water on Railways. 2202. 
Contracts for supplies to Army t)Bntccnll. :\00-27. 

( nt (~  in the Indian Army Service Onrps in the Delhi Independent 
Brigade Area. 2198. 
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'RANG BIHARI LAL, LALA-r'olltd. 
Question ,·e--c(J'Tttd. 

Contmcts made br the Army Sen'we Corps. 2198. 
Contmctors in th£ Delhi Brigade Aroa. :~27  
Discontent among typists of certain offices. 2200-01. 
Government Examiner of Questioned Dc·cument.IJ. 704"()5. 
Issue of tendeJ'S in the Delhi Brigade Area. 32S. 
Method of remuneration of the Govel'TID1E'lIt Examiner a'hd Assistllnt 

Examinf'l' of Questioned Doouments. 700. 
Number of {'aliaS sent to the GovCrl\ment. EXlLminel'lll'bf Questioned 

DoeumentB. 705. , .• 
Orders by the Deputy Auditor Genp,rltl re dmwing of pay by a olerk 

while Ctn leavE. 2199-2000. 
Ol'deJ's for the supply of stone balh"t ful' tIle North Western Railway. 

1091-85. 
Pay of the non-gazetted -staff of the Audit OfIice, Indian Store. 

Deptlrtment 369-70. 
1 ~  of the !It.aft! of the Audit Office, Indian Stores Department. 328-
~  ~ 

Percentap:e of minorityitwmunities in t.be .luinif>terial staff of the Dp-
,,.purtment (If E.ducation, Health aWd,I."'., 2201-01. 
Provincial Examiners of Questioned l).)()uments. 707. 
Retirement of Ml. Frank Brewestel', Govewment Examiner of Ques-

tioned Iheuments. 707, 
"SRttll" gnmhhng in Delhi. 704. 
Service aud qualifications of the Govel muent F:xaminer of Quest.ioned 

Dooumenta: 706-07. 
Suppiy of hil'tld transport in the Delhi Brigade Area, 328. 
Tender!! for the fire-wood ont ~ ts in the Delhi Independent Brigade 

Area. 2199. 
Tendf'rs for the supply of stone ballast fo)' the North Western Rail-

way, l :~-  

RANOA IYER, MR. C, S.-
Cotton Textile Industry (Protprtion) 'Ri11-

Motion to consider. 2431, 2475-83, 2501, 2545. 
Indian Finance BilI-

Motion to pass. 2333, 2336-44. 
Motion for Adjournmcllt "e arrest and conviction of SR.Tdnr Vnllabbhh&i 

Patel. 1525-27, 1533. 
Motion to reduce Demand for "Home De.pat'tment." ~ policy of Govern-

ment regarding political prisoners and their treatment. 1475. ~ 7  
1477-82. 

Question ,,'e-
Air Mail Service in India.. 118. 
Correllpondence between the Secretary of State R.nd the Oovel'nm"nt 

of India on certain matters. 2598-99. 
Delay in delivery of Air Mail an.er arrival in Karachi. 117-18. 
Pay and service of postmen in the MRdras Circle. 2005·66. 
Representations from postmen. 2665. 
Strength of staff a.t the Coimba.tore Post Office. 2665. 
Strength of staff at the PR.lghat Post Office. 2665. 

RANGE OFFICE-
Quelltion f't abolition of the -- a.t Dacca.. 69S-93. 
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RANGOON-

INDEX TO LmG1SLATJVK AfiSlllBLY DEBATES. 

Motion for Adjournment rc collision between the police and the l)ubll.: 
at -. 2216-20, 2327. 
Question re-
Appointment of Non-Europeans as pilots and harbour masters in -. 
2664. 

Collisio.n between the police &oDd public at -. 2323·27. 

RANGOON GENERAL POST OFFICE-
Question t'e'"'promotion of Mr. A. M. Doss in the --. 064 

RANGOON PORT TRUST-
Question 1'e enrolment of the Burma State Railways and --8S memhera 
of the Burma Chamber of Commerce. 1797. 

RAQ, MR. G. SARVOTHAM-
Election of --to the Committee on Public Accounts. 1882. 
Question re-
Appoint.m,ents of Assistant Chief Controller of Stores and Chid 
Superintendent, Indian Stores Depanm'ent. 1792-93. 
Olassification of quarters in New Delhi. 31. .\. 

Contributory Provident Fund system for Government servants. 335-3f! 
General Knowledge paper in the Secretariat Ministerial Brlluch 'lxami .. 
nation held by the Public Servicc Commission. 2207. 
Import duty on cigarettes. 1593-94. 
Late office hours in the Secretariat. 336. 
Number of stenographers who appeared for the Secreta,riat Ministe"ial 
Bra.nch examination held by the Public ServIce Commission. ~2  

Purchases made by the Director of Contracts. 1791-92. 
Quarters for the ministerial staff of the Legislative A"sembly Depart 
ment. 30. 

Quarters in the New Delhi built by the Telegraph Department. 30. 
Rente of Government quarters in Simla and Delhi. 336·37. 
Scale of pay in the Indian Stores Department. 1790-91. 
The Seeretariat Ministerial Branch examination held by the Public 
Service Commission. 2207, 2208-11, 2213-14. 

RATtAN LAL, LALA-
Que'stion 1 ~ allegations against --, formerly Headmll.lter of the Gov-
ernment High School, Delhi. 1278. 

RATES-
Motion to reduce Demand for-
"RaHway Board" re-
Recent revised --of East Indian Railway wages. 848-49. 
Ueduction of --and fares on the Benga.l Nagpur Railway. 1 ~ 29 

RATES INQUIRY COMMITTEE-
Question rc representation of Indian Commercial interests on the 'Rail· 
way. 2112. 

RATES REGISTER EXPERIMENT-
Question re-
Appointment of Rai Bahadur Faqir Chand in connection with the -~  

1090. 
Staff employed for t.he -. 1088-89. 
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RATES SCHEME-

Question 1'e recruitment of staff for the -- III the Railway Clea.rini 
. Accounts Office. 433. 

RAU, l'h. If. SHANKAR-
Oath of Office. 1203, 

REAJJER(S)-
Question ,'c-

Allowances of -- of Government Presse". 2608-09. 
Pay of -- and revisers in the Government of India Pr888 Ca.lcutta. 
~  ' 

Pay of -- in the Uovernment of Imlia PI·esses. 66. 

REBATES-
Question re -- for Co-operative Societies. 97. 

RECOGNITION-
Question /'e -- of umons by the railways. 2611. 

RECORD(S)-
Question ,.t;-

Supply to Research Institutions of -- of the Historical - Com-
mission. 90. 

'fmusfl'l' to Delhi of the -- of the A rmy Department. 2591. 

RECORD AND SORTING MAIL OFFICE-
Question ·re appointments in the Narayanganj -. 700. 

RECOVERY-
Question (~ -- of losses on railways. 1798. 

RECREATION-
Question re racial discrimination in -- 'provided for apprentices of the 

Khn.ragpur Railway Workshops. 2081. 

RECRUITMENT{S)-
Motion to e u ~ Demand for "Railway Board" 16 policy of Govel'D'" 

ment -- to Accounts and Audit Department 9f Railways and how 
provincial <Illota. is neglected. 968·50. 

Question re-
Contributions made by India for - and training of Royal Air Force 

Units. 1618. 
Public Sel'vice Commission Examination for the - '. f stenographers. 

2200. 
-- for the Imperial FOl'est Service of India. 1595-97. 
-- for the Royal Indian Marine. 2298. 
- from the pl'ovin('es for services under the Oentml Government 

2570-76. 
- in thE' Indian Forest Service. 1035. 
-- of Assistant Secl'etaries in rantonment!\. 90A.09. 
-- of Assistant Station Mllsters on the North Western Railway. 

1783. 
-- of clerks for the Post Office. 2082, 2083. 
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BEOBUITMENT(S)-contd. 
Question ~- t l 1t  

--of copyists in the Military Accountant General's Office tht'ough 
the Public Service Oommission. 2203-04. 
--of Indian Trade Commissioners. 377-7B, 419. 
--of Indians {Ol' the Royal Indian Marine. 2299. 
--of Indians to the Army Educational C(lrpl. 1097. 

--of members of minority communities. 567-58. 
--of officerR for the Army by nomination from Univel'8ities. loge-
1100. 
--of· politieal officers. 362·68. 
--of seamen. 2299-2300. 
--of staff for the Frontier Circle, Arch:eological Survey. 1949. 
--of staff fo), the Rat.es Scheme in the Railway Clearing Acoount. 
Office. 435. 

- of sl1bordinate staff for the North WestE'rn Railway. 338. 
--of the Emigl'ation Agent, Malay t t~  671-72. 
--of the staff of Financial Ad,iser, Military Finance. 1874-7&. 
--of the .taff of the Railway Clearing AccouQts Office. 434-36, 1088. 
--to the Army Educational Corps and similar servioes. 1099. 
--to the State Railway Signal Engineering Service. 17 - ~  

Restriction of --in Postal Department, Bombay. 67. 
Special - of Mr. A. J. Cunningham to the East Indian Bailwa1 
Office. 2098. 

Hesolution re --for the Indian e ~ l Service. 290·312. 

ItEDD!. MR. T. N. RAMAKRISHNA-
Gelleral Budget-General Discus8ion. 13B, 1311H8. 
Oath of Office. 1144. 

HEDDI, SIll K. V.-
Question rf RJ'}pointment of an Indian to officiate for --m South 
Africa. 322. 

REFORMATORY SCHOOrr-
Question N' ILPPointment of n junior clerk as Rnperintendent, --, Delhi. 
2596. 

REFORMS-
Motion to reduce Demand for "North West Fruntier Province" /'f< intro-
duetion of --in the North West Frontier Province on the line! of 
the major provinces of India. 1547-68. 

REFl:NDS-
Dema.nd for Excess Grant for 1927·2'1 273'1. 
Demand for Gra.nt. 1709. 

REGIMENTS-
Question re. clel'b attached to --. ~! li !  

REGISTERS-
Question rl'. birth and marriage --. U5-16. 

REGISTRATION OF FIRMS-
Question re rule. for the --. lit. 



RELIC(8)-
Question f'('-

DTDB TO LlGllLATIVil AlIallBLY DIBATU. 

Destination of the Buddha -- found at Pnlnad. 1632. 
- of Buddha. 689-90. 

RELlGIOFS PICTUREl) TRADE MAltKS (PREVEN'rWN) BILL--
Set' "indian --" under "BiJl(s)". 

REMISHION(R)-
Question n. -.- of rent due from ~ ots in ~  'Jf famine. 19. 

REMiTTANCE/;-
Question /.,' -.-- to th(' /;('cl'etal'Y of ::itate fol' India. 381. 

REMUNERA'l'ION(S)-
Question 7 ~-
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Method of -- of the Government 
oi Questioned Documentlt. i06. 

-- of telegraph messengers. 63. 

Examinl'r alld Assistant Examiner 

ilENlOUNTA-
Question rc proposed railway between Madras and 

lU£NT(S)-
Question re-

• 

714-15, 

RcrruBsion of -- dut.! from ryots in years of famine, 19, 
-'- fOI' eleetric fans in New Delhi. 1272. 

REPA'l'RIATlUN-
Question re -- of Indiana from the colonie.. &,'30 

REPEA:LlNG AND AMENDING BILL-
See "Bill(a)". 

REPOR'r(S)-
Question re-

Administration -- on Indian railways. 78. 
Daily -- of work done by clerks in the Medal Section, Army Depart-

ment. 2 ~- 9  
Di'lcu8sion of the Annual -- of the Public AccountJI C()mmittee. 

1796. 
Minute of DIssent wrItten by Dr. Suhraw/I.t'dy to the - of the 

indian Central Committee, 661. 
Mr, Hardy's -- on cotton piece-goods rIut,jes. 685,86. 
Note of Dissent to the -- of the CentrnJ Committee written by 

Dr. A. Suhrawardy. 1775. 
Publication of the Simon Commission's -, 2177. 
- by Mr. A, M. Hayman. 2606-07. !_1 

- of the Conference on Dominion and Merchant Shipping LegLala.-
tion. 1092. 

-- of the Raj Inquiry Committee. 289-90. 
-- of the Indian Central Committee. -tl>, 1>60-61. 'ttee 
-- of the Statutory Commission and the Indian Central Comm! . 

331-32. • 
- of the Tariff Board on chemical in u~t  665. 
- of the Tariff Board on Salt Manufacture. 1087, 
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RE,PORT(S)-conld. 
Question I'll-coned. 

Unaatisfactory Archroologica.l -. 1624-25 
-- of the Public Accounts Committee-

Consideration postponed. 2736. 
Resolution Tll -- of the indian Road Development Committee. 406-J1. 
Statement (laid on the table) by Sir Frank Noyce n: -- on the damago 

dOIle by ftoods in the North West Frontier Province Ilnd Baluchistan. 
~7~ , 

HEPRESENTATION(S)-
Motion to reduce Demand for "Customs" "c irladequate - of Mualim. 

in the Customs Sen'ices. 1573-80. 
Question ,'6-
-- by Dr. Desai, a member of the Dcolali Cantonment Board. PIO, 
-- for the Round Table Conference. 68. 
-- from postmen. 2665. 
-- in the Legislative Assembly in the North West Frontier Pro-

vince. 1939. 
,- of Indian commeroial interests on the Railway Rate. :Inquir7, 

Committee. 2112. 
-- of minority communities in the Posts and Telegrapha Depart-

ment. 100. 
-- of Sind at the Round Table Conference. 38, 
-- of the Al'ya Samaj in the Delhi ni ~ lit  2312. 
-- sent to llt~ n tion l Oonferences. 346. 

REQUI8ITION-
Quelltion re -- of villagers to guard the railway line. 2580. 

RESEARCH(ES)-
Question re-

Appointment of Muslims ·to the Offir:e of the Imperial Council of 
Agricultural --, 2676. 

Organisation of medical -- in India. 56. 
-- in plant physiology alld tlcholll.rships fOI' agricultural -- Imd 

animal hU8bandry. 2311. 
Resolution re medical --. 543-50, 1176-89. 

RESEARCH FUND ASSOCIATION-
Election of Members to the Governing Body of the India.n 747, 

756, 1121. 1183. 

RESEARCH INSTITUTE-
Question re location of the Medica.l -. 34&. 

RESEARCH INSTITUTIONS-
Question 'Te IUPP]Y to -- of rl'('ords of the Hili.urical Records Com· 

million. 99. 

RESERVATION-
Question f"e - of railway berth. from Howl'ah. 7·8. 



INDEX TO LBOI8IiATIVII: A88ltMJ1LY DEBATES. 

RESERVATION OF THE COAST:AL TRAFFIC OF INDIA BILL-
See "BilI(8)". 

RESERVE FUND, APPROPRIATION TO THE (RA1LWAYi:)-
Demand for Grant. 1084. 
Dema.nd for u le ent ~ Grant. 112~  

nEB lD l':N CES-

213 

Question re shortage of -- for Government officials in New Delhi. 02. 

RESIDEN1'IAL ACCOMMODATION·-
Que8tion re office a.nd -- of the Superintendent of Post Offices, Oota-

cRmund. 0084. 

RESOLlJTlON(S)-
Question t'e--
-- passed nt the Tradl' rnion ("c,na-I'egg nt .1hn'·in. 2612. 
-- -- - passed by the East African N atiollll.l Congress {I.t X airolJi 320. 
-- re establishment of villngc Pnnehayt\ts. 2663-64. 
-re-

Attempt to wreck the Viceroy's train. 81·84. 
u e ~  Offices. 201-02. 

Enfranchisemcnt_ of ludiall!l ill Ceylon. 590-618. 
l'ixing Minimum Wagcs. 88-92. 
MediC'al Researeh. 543 ·50. 576-8tl . 
.Prevention of Industl'ial Accid!'nts. 2733-35. 
Ueefuitment for the I ndian Medical 8ervke. 290-312. 

Relations e~ een Railways and Inl!;'1d Steamer Service8 in Eastern 
Bengal. 492-98. 

Report of the Indian Hoad Devdopment Committee, 405-21. 
Slaughter of milch cows. 203-35. 

Stipends of the Members of the Carnatic family. 199201. 
The l'l'esent System of Education in India. 499-543, 

REST, HOUR.S OF-
QuelJtion re -- of the stat! of the Suet-iCon DJ edger "Vizagapatam". 67. 

REST H OUSES-
Question 1'(' -- for railway guardR at outstations. '136-37. 

RETIRED OFFICIAL(S)-
See "Official(s)". 

RETIREMENT-
Question ro _. - of Mr. Frank Brewcster, Government Examiner of 

Questioned Documents. 107. 

RETRENCHED OLERK(S)-
See "Clerk(s)". 

RETRENOHMENT-
Motion to reduce Dema.nd for "Finance Department" rf -- throughout 

the administration. 1493-11)18. 11'143-46. 
Question 1'e -- of clerks in the Medal Section. 2593. 
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RETURN TICKETS-
Question re issue ,A cheap -. on railways. 00. 

UEVENUE(S)-
Question re-
Expenditure from railway --on the Bamangachl shooting ca.e. 
£310. 
--derived hom opium. 28-20. 

REVENrE COMMISSIONERS' COUR'rS-
Question /'e appel\l'Ilnce of CounBel in - in t.he NOJ'th West Frontier 
l'l'Ovinc('. 1604·(\5, 

REVENCE l'OLlCY-
Question ·re determination of land - by Pl'orincinl Legislatul'e.. 16:!3. 

REVENUE-STRATEGIC LINES (RAILWAYS)-
Demand for Excess Grant 101' 1927-28. 2739. 

REVENtJES, INDIAN-
Statement (laid on the table) 1'e saving to --by the transfer of the 
administration of Aden to Colonial Oftice. 86-86. 

REVISERS-
Question f'e pay of readers and - in the Government of India e~  

Calcutta. 2092. 

REVISION, LAW OF-
Queltion TC --in the North Weit Frontier Province. leor..08. 

REWARI-
Question 1 ~ 

Delay of a passenger train at --. 2680. 
Want of mail, express or fast trains between - and Bhatindq. n.nd 
IItoppage of shuttle trains between Bhiwani and Hissar. 220tl. 

RIKHIKESH-
Question TC the --Karanprayag Railway exten.ion. &:-t. 

RIKHIKESH-KARANPRAYAG RATLWAY-
s ~ "Railway( s)". 

HIOT(H)-
Qllestion 1 ~-  

Communal --at Dacca. 1021-t&. 

- in Dacca. 1572-73. 

RISALPrR CA'NTONMEN'f·-
QnElstion rll-
Non-official Advisory Committee for authorities 2203·04. 
Hec:overy of arrears of professional tax in the -. i204-0lS. 

RIVER ~  

Qu".tirln re ..-. 481') 



.INDEX TO LBGliiloATIVK ASSEMJjLY DEBATES. 215 
HOADS-

Election of a Member to the Standing Committee for -. 1122 172:.1. 
Election of Members to the Standing Committee for .-. 1882' 11150. 
Election of Mr. Adit Prasad Singh to the Sto.udillg Committee ~n _ 

1800. • 
Election of the Standing Committee on --. 1350 . 
. Question 1·t-

Bad condition of -- ill the city of Peshawar. 1601-02. 
Construction of a metalled -' in Pushkar. 1649. 
N ames of -- in New Delhi. 8. 

ltoAD BOARDS-
Question re -- In the pi·ovinces. 106. 

ltUAD DEVELOPMENT COMMITTEE-
Resoiution re Report· of the Indian --. i ~-21  

ROCKEFELLER FOUNDATION-
.Question re-

Delay in the application by the Government of India for - fellow-
ships. 2304-06. 

Fellowships offered to India by the --. 2302-04. 
8election of candidates for the award of -- fellowships. 2305-06. 
Subjects for the . 'award of -- fellowships ill India. 2305. 
Utilization in India of Indians given fellowships of the -. 2300. 

ROMAN OATHOLIO CHURCH-
Question '1"e construction of a. -- at Mingladon Cantonment, BlIl'ma. 

2664. 

ttOUND TABLE CONFERENCE-
Question re-

Representations for the --. 68. 
-. 362. 
Sec II.lso "Conference(II)". 

nOUTE-
Question rc mail -- between Nagpur and Delhi. 7111 

ROW, MR. K. SANJIV,A-
Oath of Office. 3. 

ROY, MR. K. C.-
Cotton Textile Industr} (Prott'ction) Bill-·· 

Motion to consider. 249B-2M!. 
OeneraI Rudget-·GenernI Discussion. 13UI2t' 
Indian Finance Bill-

Motion to pass. 2332·36, 2337. 2343, 237A 
n i ~n Railways (AmendmE'nt) BilI-
Motion to cOllsider. 1142-44. 

Motion to reduce Demand for-
"Home Department" t~-

J10liey of Government regnrding I1c,}i I it'ul 
ment. 1 7~-77  1478. 

fl' iSI'.lIers and their lreat-

r 
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BOY, JIB. K. O.-con'f.l. 
IIqtion to reduce Demand for-rf»ltcl. 

"Railway Board" re-
Re-examination of the Oonvention of the separation of Railwa7 

~ in n e from General Finance. 893, 924-26, 937. 
Questton re-

Delhi Electric Supply and Traction Company. 1639-40. 
Difference 111 price of electric current supplied to Govornment Ofticlal, 

and private individuaJs in New Delhi. Id40-41. 
Income-tax levied on Cantonment Provident Funda. 80-8]. 

Question (Supplementary) ~--
Advertising the work of the Royal Indian Marine Dockyard. 2297. 
Failure of the Indian Broadcasting Company. /)74-75. 
Formation of an Indian Air Force. 1101-02. 
lndia.nisatioll of the Army. 18'77 
Recruitment for the Royal Indian Marine. 22 ~  
Sta.tements made by Sir Cecil Walsh regarding Indian trained medica,} 

men. 1860 
Withholding in the Delhi Telegraph Office of a telegram about the 

Sarda Act. 2:HO. 
Resolution rc- _ 

Entranchisement of Indians in Ceylon. 1>97-600, 605-00, 614, 016. 
~ present system of education in India. 511, 513-15 

ROYAL AIR FOHCE--
Question fe--

Contributions made by India. for recruitment (Iud training of -- UllIts 
1618. 

Grant to Indians of short service lOmmissi-;lOS ill tIll: --. 1101. 
-- metcorologi!!Ls_ 1>2_ 

ROYAL COMMISSION ON AGRlCtTLTURE-
Question "(', recommendatiolls of t.he --. ij7, 
Statement (lairl on the tablE') re progrel!!I ma.de in giving effect to the 

recommendations of the -- in India. 1802. 

ROYAL INDIAN MARlNK-
Question re-

Advertising the work of the -- dockyn.rd. . 2':207. 
IAppointment of Indians to the --. 2111. 
Cadets for the --. 343-44. 
Construction of new ships for the --. 2297. 
Construction of new vessels by the -- dockyard. 2200. 
Recruitment for the --_ 2298. 
Recruitment of Indians for the -. t299. 
Separation of the - Budget from the M.ilita.ry nudget. 2298. 
Sloops of the Royal Navy refitted or rep)\ll'ed ill the -- dockyard. 

2296_ 
Training of cadets for the --. 34445. 

ROYAL NAVY--
Question rl! sloops of the -- refitted or l'epnired in the Royal Indian 

Marine dockyard. 2296. 
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ROYALTY-
Question re - pa.ya.ble on 11&1 8lecpen. 318. 

RULES-
Question -re-

LeIwe --. 568·59. 
New Jail -. 2176 
New Pension --. 1304-05. 

217 

i ~ i ~i i tio  in leave -- on the Bombay, Ba.roda and Central 
India Railway. 2312-13, 2313-14. 

-- for allotment of quarteT!'! in New Delhi. 2212. 
--- fO.r IcavH and promotion of the staff of the Anglo.Arabic Oollege, 

DelhI. 12s.. ' 
-- for licensing and taxation of motor y('.hicles. 1283.84. 
-- for the appointment of the Historical Records Commission. 98. 
-- for the assessment of land revenue. 7I:?-13. 
Violation of -- by the Agarwal Patbshab, Ajmer. 17~- 1 

RUUNG(S)-
Amendment(s)-

Honourable Members are not entit.led to I'd(,T to - which have not 
heell moved. 503. 

Rill (s)-
Consideration of clauses--

An Honourable MC'mber having an lt n ti (~ amendment, TI1l1bt 

move it bC'fol'c dirocllssing the amendmcnt of which it is an alter-
native. 2206. 

Chair-
HOllourable l~ e s nre not entitled to make observatiollS Oil 11 sLate-

ment made by the --. 826. 
HOllOUl'ah11l .:MentberR are not entitled to raise a dehate on the floor 

of the HOllse on the orders passed by the --. 750. 
Cotion Textile Industry (Protection) BilI-

Fiscal Autonomy Convention-
Official and nominated non-official Members are entitled to reCOI d 

their yotes in matters relating to --, 2670. 
Members do not exhaust thE'ir right of speaking on lin amendment by 

Iloddreseing t·he House on points of order miscd in connection there-
with. 2642. 

Domanda tor Grants-Motions for Reduction--
Di/lcussion of the merits or demerit'll of the announcement of His 

Excellency the Viceroy cannot be allowed on t.he Executive Council 
cut under '--. 1383. 

Honourable Members are not allowed to discuBR a particular statement 
made by the President on the Executive Council cut under -. 
]397. 

To diBcu!.s a question of polioy, nn Honourable Member must rut 
down a cut of Re. 100. 848. 

Demn.nd{s} for Supplementary Grant(s)- . . 
A general question -of "olicy can be discussed at the tune of the m80lll 

Budget, but not on a. --. 71S9. p 9 
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RULING(S)-l'OT. eel. 
Elections to a Committr.!:l-
It is ioo late to raisc the point of the invalidity of -_. about to be 
ballotted for after the motion for such clec·tions has been cl\l·ric.>(,l 
by the Rouse. 1802, 2124. 

Miscellaneous-
iA Member is not entitled to attribule motives when nn official Mcmher 
feplics to a question. 2573. 
An Honourable Member is entitled to rise in his seat during the course 
of a debate to make a personal explanation, but he cannot, after a. 
lapse of time, come to· the House and say that he wants to meet 
a c:.harge made against him. 2350. 
Honourable Members are not entitled to refer to visitors sitting in 
the Visitol's' Oallery. 2461. 
It is for the Chair to decide whether a point is a point of order or not. 
2649. 

M.embers are not entitled to raise a. debate on the question of the 
dosing of tl1e Galleries of the Chamber, but may make representa· 
tions on the matter to the President. 750. 
Name of n Member can be proposed to u. Select. Committee, but ):e 
cannot aii'. on it unless he has taken the oatL. 87. 
Personalities should not be discussed in speeches. 2381. 
Repetition of t.he same argument cannor, be nJlowed. 2246. 
The President is not bound to consult any Member On the question of 
dosing or opening of the Galleries of the Chamber. 846. 

Motions for Adjournment-
Notices of --cannot be permitted to be omended from day to day 
as new situations IHtSI'. 2.12i. 

Point(s) of Order-
- can "DIy b(J raised on any bUflwflss before the BOllae. Honourable 
:nembera cJesiring to represent anything e1s(, to the Chair must talk 
to him privately. A25. 

The test et ~  a noint is a --is not <\8 to whether the Che.il· cnn 
give an;\" relief, hut whether it involves an interpretation of the Rulf)i1, 
Standing Orders and varioUJ'l parts of the constitution whi<'h regulale 
the cours£' of businC'ss of the House in one form 01' another ,tnd 
whether it mises a question which the Chltir alone can decide. 2674. 

Resolution(s)-
After the Government case has beel. fuJly Iltated on  a --, a further 
reply on behalf of the Government cannot be permitted. 233. 

Special Marriage (Amendment) BiII-
'l'ne question of widening the scope of --, if refet·re.d to a Select 
Committee, is for the Chairman of that Committee to decide. ~2  

RUNNER(S)-
Question re-
House rent allowance for postmen, lower grade staff and --. 21 1 9 ~ 

Increased work caused by maintaining service rolls for poet offiee -. 
104-06. 

, 'Murder of a postal mail --. .9822. 
. Promotion of postal --. 2190-91. 



nUPEE(S)-
Question 1 ~-

Uill,X 'IO IoIOIBLATIVB A811&VBLY DIBATI8. 2L9 

~~ tion of the l'fglstered debt 01 Indin in - beld by European •. 

Total of silver - in circulation. 1638. 

ltYAN, M.R. T.-
Oath of Office. 2663 

,tYOT/:;-
Question re renUssion of rents dlle from - in years of famine. 19. 

I 

SAHI, Ma. RAM PRASHAD NARAYAN-
Oath of Office. 3, 

SAKLATWALA, Ma.-
Question "c refusal of passport to India to -. 10, 14. 

SAL SLEEPER(8)-
See "BleeperlO". 

SALARY(IES)-
Question 1'C-

Delay in the payment of - of teachers in the Anglo-Arabic 001-
lege, Delhi. l2811. 

-. in the Railway Clearing Accounts Office. 1087. 
-- of compo!'itors in Government of India presses. 2321. 
-- of tOllcher!1 in the East Indian Railway Indian High School8. 

381-83. 

SALE-ROOMS-
Question re exclusion of Indians from - in London. 59. 

SALOONS-
Question re Railway - for Members of the Executive Council. 2108-

10. 

SALT-
nemand for Grant. 1678. 
Motion to reduce Demand for tI ___ " TO -

Abolition of tht' - tax. 1678-87. , 
Damage dl'Jne by the Khewri - mines to the neighbouring fields and 

the Jhelum District Board property. 1687-88, 
Question re-

Rates charged for - to tradesmen of the Sambalpur District .. 
23111. 

Report (If the Ta.riff Board on - Manufacture. 1087. 
See aho "Burma -- (Amendment)" under "Bill(s)". 

SALT TAX-
See "Tax(es)". 
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SAMBALPUR-

INDEX '1'0 LBGISLATIVI ABSDlBLY DBBATIB. 

Question 1'e l te~ charged for Bnlt to tardesmen of the -.... diatrict. 
2315. 

SAMS, MR, H. A,-
Oath . of Office. 3. 

SANDHURST-
Question re Indian Cadets for -. 48-49. 

SARDA ACT-
See "Act(a)" 
See also "Child Marriage Restraint" under "Act(s)" . 

SARDA, RAI SAHli) HARBILAS-
Court-fees (Amendment) BiIl-

Motion to cCll1l1ider. 266-67. 
Motion to refer to Select Committee. 267. 
Presentation of the Report of Select Committee. 619. 

Election of '- to the Standing Finance Committee. 1717. 
Hindu Gains of Learning Bill-

Motion to refer to Select Committee, 642-43. 
Hindu Widows' Right of .Inheritance Bill-

Motion to consi der. 162-66. 
Indian ui ~ (Amendment) Bill-

Consideration of clause 2. 1150-IH. 
~uestion 'f'e-

Grants sanctioned for Local Bodies in Delhi. 1599. 
Racial discrimination in leave rules on the Bomhay, Baroda and 

Centl'la.l India Railway, 2312-13, 2313-14. 
Resolution 1'C Medical Research. 582. 
Special 1tlarrillge (Amendmc,nt) Bill-

Motion 10 refer to Select Committee. 653. 

SARFARAZ HTJSSAIN KH.,\N, KHAN BAIlADUR-
Arya Maniag!! Validation Bill-

Motions to r.efer to Select Committee and to circulate. 200-51. 
Hindu /Gains of Learning Bill-

Motion to 1'efer to Select Committee. 641. 
Motion to reduce Demand for-

"Oustoms" 1'e-

Importation of adulterated articles for human consumption. 1680-
81. 

''North West Frontier Province" re-
Introduciio'l of reforms in the North West Frontier o in~e on 

the lines of the major provinces of India, 1M2. 
"Opium" ,'c-· 

Checking the consumption of opium and opium smoking. 1688·89. 
"Railway Board" 1'e--

Abolition of the additional post of la.bour member on the Railwa.y 
Board'. 81'i6. • 

Be-examination of the Convention of the separation of Railway, 
Finance from General FillRnce. 935. 
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SARFARAZ HUSSAIN KHAN, KHAN BAHADUR-contd, 

Question 1'e- • 

Accident ell the Bengal Nagpul' Railway, G77-78, 
AccomDl(ldntiun for pilgrim!! on the Barai Light Railway. 55-tiS. 
Air Mail l t~ en e s  69. 
Air mail 8(J1-vice and Aeronautical school in- India. 48. 
Air mail service between Bombay and Karachi. 72-73. 
Air mail service to Delhi. 45. 
Appointment of Bachelors of Commerce in the Posts and Telegraphs 

Department. 1877-78. 
Appointment of clerks in Army Headquarter!. 47. 
Appointment of stamp vendors, 66. 
Appointment, of vakils as Chief Justices. 73. 
Appointment of vakils 6S justices. 70. 
Bus service tetween New and Old Delhi. 44. 
Cause 'Jf the striKe on the Great Indian Peninsula ~ il  704. 
Chakia-Sidhwulia Railway. 68. 
Checking tickets of first claes Railway passengers, 377. 
Clerks' quarters in Phagli, Simla, 47, 
Collection of excess farcs by ticket collectors. 67-6B. 
Collision 011 the Bengal and North Western Railway. 54. 
Conference of Asiatic Workers. 69-70. 
Construction of a bridge over the Meghna river. 50. 
Constructio.l of a railwJ.Y bridge over the river Gandak. 51. 
Dacca-ArIeha Railway. 48. 
Delhi Municipl.i.lity. 78. 
Education of the children of Railway employees. 57. 
Education of th(\ childr,m of the migratory staff of the Government 

of India. 00. 
Educational iustitutions in Ajmer. 62. 
Electric lights in "D" clasa quarters in New Delhi. 66. 
Employment d assistant gua.rds as guards on the Bengal Ilnd North: 

Western Railway. 59. 
Examinatio;l for the Traffic Branch of the Post Office. 51!. 
Exclusion of Indians from sale-rooms in London. 59. 
Expenditure incurred on Committees. 50. 
Extension of Delhi City. 45. 
Extra pay for postal officials. 50-51. 
Field manceuvres of Indian Territorial Forces. 64. 
Fire in the office of the Executive Engineer, Kangra Valley Railway. 

61-62. 
Grant for the Lady Irwin Girls' School, Simla. 63. 
Grant of an allowanco to postmen in Delhi for delivery of foreign 

ma.ile. 64. , 
GrievancflB of railway e.tation staffs. 80. 
IOrievances of Railwaymen. 4B. 
RaJ Committees in India. 51. 
Hours of e~t of th'e staff of the Suction Dredger "Vizagapatam". 

67. 
Housing conditions of Workmen in Lillooah. 54. 
Indian armoured car companies. 56. 
Indian Oadets for Snndhurst. 48-49. 
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SARFARAZ HUSSAIN KHAN, KHAN BAHADUR-contd. 
Question reo -(·ontd. • 

I ndian Trade Commissioners. 54-55, 60. 
Indians lfjpntriated from the colonies. ~  
I88ue of cheap return tickets On nailways. 65. 
Introduction of a staff Benefit Fund on Indian Railways. 62. 
Joint Parliamentary Committee on Indian affairs. '19. 
Labour in Indian States. 68. 
Latrines for ruilway servants. 59·60. 
Luggage of the intermejiatc·and third class railway passengers. 52. 
Memorial from employees of the Eastern Bengal Ra ilwny press. 65. 
Memorial from Lino and Mono operators of the Government of 

India Pre5s, Calcutta. 64-6C,. \ 
Memorial from the ministerial staff in Calcutta under the Controller 

of Printing. 115. 
Minimum l'Rtes of pay in Railway Workshops. 56-C,7. 
Opening of the Viceroy's House, New Delhi. 45-46. 
Opium inquiry. 46. 
Opium smoking. 50. 
Organisation of medical reseal'ch in India. 56. 
Pay of clerh in the Government of India PreBB, Aligarh. 58. 
Pay of readers in the Government of India Presses. 65. 
Permanent cadre of t.he Public Worl{s DeVt1., Delhi. 51-52. 
'Postal deiays. 79. 
ProfeBBon !!elected for the Sastri College in South Africa. 68. 
Promotion fwm Local to Superior Traffic service on railways. 63. 
Promotion in the Traffic Branch of the TelegMph Department. 52-53. 
Promotion of Railway Accountants. 12115-56. 
Prompt T,ayment of ~s  57. 
u li i tl tion~ of teachers and fees charged in the Lady Irwin GirlB' 

School, Bimla. 63. 
Quarters for Indian clerks at Simla. 1870-71. 
Railway between Jakhal and Sirsa. 55. 
Railway couRtruction in India. 679. 
Railway earnings. 49-50. 
Railway from Hazaribagh Road station to Hazaribagh Town. i~  
Railway traffic in India. 46. 
Railwaymer.'s wages. 69. 
Remuneration of Telegraph messengers. 53. 
Recommendation" of the Hartog Committee. 44. 
Recommendativm; of the Indian Cinematograph Committee. 60-61. 
Recommendations of the Medical conference in 1928. 60. 
Report of the Indian Central Committee. 45. 
ReprellentRtivef! for the Round Table Conference. 68. 
Responsibility for the uccident to the es ~ u no  Express. 

347. 
Restriction of recruitment in the Postal Department, Bombay. 6'1. 
Rikhikesh-Karanprayag Railway extension. 53. 
Royal Air Force meteorologiBts. 52. 
Shortage of l'cllidences for Government officials in New Delhi. 62. 
SubBcription'! to the new Indian Sterling Loan. '18. 
Subsistencil allowance of peons jothe Telegraph Department. 54. 
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BARF ARAZ II 1J8SA IN KHAN, KHAN BAHADUR-COllcld. 

Question re-wncld. 
Sunday and holiday allowances for Post Office employeeB. 59. 
Supersession of clerks in the Railway Clearing Accounts Office. '7. 
Terminal tax on goods entering New Delhi. 47. 
Third and Intermediate (·lasl; accommodation on the Peshawar Manga-

lore Express train. 117. 
Time tes!; for the Postal Department. 63-64. 
Timings of trains connecting at N agpur. 69. 
Training and appointment of Railway Accountants. 12M-Mi. 
Unhooked IUlZgage of third class railway passengers. 01. 
Waiting room at Khajauli. 46. 

Resolution ,'e-
,Present system of education in India. 519. 
Slaughter of milch cows. 223. 
Stipends of the members of the Carnatic family. 200. 

Special Marriage (Amendment) Bill-
Motion to refer to Select Committee. 6f13, 667, 665-66. 

SARMA, MR. R. a.-
Cotton Textile Industry (Protection) BiIl-

Motion tl) conr.ider. 1819, 2457-62. 
Election of -- to the Standing Finance Committee for Railways. 

1163. 
Indian }i'inanco Bill-

Motion to pnss. 23,36, 2337, 2338. 
Statement by Mr. President "c Pl'otoction of the Assembly Chamber 

'and it. llrc·cincts. 3-4. 

SASTRI COLLEGE--
Sec "Collilge(s)". 

SAT'l'A-
Question "f!. -- gambling in Delhi. 704. 

SAVINGS...:-
Statement (lnid OJl the tahle) re - to Indian revenues by the trans-

fer of the uuministl'lation of Aden to the Colonial Office. 85-86. 

SAYADAN-
Question 1'e iJHlonvenient trains arid platforms at Alipur - Station. 

1645. 
SCHOLARSHfp(H)--

Question "(:-
Cadet --. UClO. 
Reseal'ch ill plant physiology and -- for agricultural research !lad 

animal husbandry. 23J.1. 
Standard of -- in the Archreological Department. 1626. 

SCHOOL(S)-
Question re-

Air Mail Service and Aeronautical - in India. 48. 
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SCHOOL(S)-cl)n.td. 
Question re--('()TI td. 

AlIegs.ti('ns· against Lab Ratan Lal, formerly l.T eadmnstcl' of th.! 
Government High --, Delhi. 127ft 

Anglo-vern!l.r.:ular - in Ajmer-Merwarll. 1'780. 
Applications for admission to tho Chandausi Training ----. 37·38. 
Appointment of a junior clerk as Superintendent,lteformatory --, 

Delhi. 250l1. 
Appointment of & MUlllim as headmaster of tho Qovernment High 
--, Delhi. 2103. 

Appointment of Mr. Tarlekar as Headmaater! of the Moinia Ialamia 
High -, Ajmer. 1946. 

Appointmult of Muslim teachers in tho Government Indu!!trlnl --, 
Delhi. 21'<(J. 

Appointment of Secretary of the Board of High -- and Inter-
mediate Education of Ajmer-Merwara. 1782. 

Examination results of certain -- in Ajmer. 1947-48. 
Expenditure. I,'oes, etc., of the Moini;, Islamia High --, Ajmer. 

1946. 
Grant fOT new posts and revision of existing posts in -- in Ajmer-

Merwara. 1044. 
Grant for the Lady Irwin Girls' --, Siinla. 63. 
Hill -- allowance for Bengal Nagpul'\ Railway employees. 2176. 
Income and Expenditure of Military -- and Colleges. 1104-07. 
Land outsidF.. Peshawar City for the construction of an' Ialamia 

High -. 1646. 
Military --. 345. 
Musketry -- for the University inin~ Oorps and Territorid.1 

Units. 1096. 
Provision of a migratory - moving between Simla and New Delhi. 

2121. 
Private tuition undertaken by the Headmaster, Government High 
--, Ajmer and the Principal, Government Collegc, Ajmer. 1942-
43. 

Qualifications of teachers and fees charged in the Lady Irwin Gids'· 
--, Simla. 63. 

Qualiflcations of the Headmaster, Government Industrial --, Delhi. 
11105-06. 

Salaries of teachers in .he East Indian Railway Indian High --. 
381-83. 

Staff of the .Government High" --, Delhi. 2103-04, 2105. 

SCHUSTER, THE HONOURABT.E SIR GEORGE-
Ootton TtlxtiJo Industry (Protection) Bill-

Mction to consldeI'". 1751-54, 2510. 
ConsideratioD of clause 2. 2567, 2668, 2569, 2570. 

Dangerol'.1! Dru(ip Bill-. 
Motion to appoint Mr . .E. F. Baum to the Select Committee. 87. 
Pr:esentatiou of the Report of Select Oommittee. .76·76. 
Motion to consider. 621-22, 623-24. 
Motion to 1)l1Is. 624. 
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SCHUSTER 'rim HONOURABLE SIlt GEORGE-colltd. 
Demand for l~ ess IOrant for 1927-28 in respect of-

AdminiRtrntioll of J usticl'. 2736. 
ApproprIntion from Depredation Fund. 27.38. 
Capital Strategic Lines. 2738. 
Commuted V Blue of Pensions. 2737. 
General Adminilliration-Miscellaueous 2730. 
Indian POStll and Telegraphs Department. 2737. 
Loans Rond Advances bearing Interest. 2737. 
Miscellaneous Adjustments between Central and Pl'ovincial 

ments. 2737. 
New constructions. 2738. 
Open Line works. 2738. 
Refund'l. 2737. 
Revenue-Strategic Lines. 2738. 
Working Expenses-Administration. 2737. 

Demand for Grant in respect of-
Army Depal'tmtlnt. 1414. 
Customs. 1'>69. 
Executivd Council. 1370. 
Finance Dopartment. 1493. 
:ForE!St. 1689. 
Home Dcpartment. 1469. 
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Govern· 

Irrigation (including Working Expenses), Navigation, Embankment 
and Drainage Works. 1695. 

North We.it Frontier Province. 1547. 
Opium. 16M. 
Sa.lt. 167!-1. 
Stamps. 1689. 
Taxcs on Income. 1652. 

Demand for Supplementary Gra.nt in respect 01-
Audit. 71n. 
Bal uchistall. ':'55. 
Capital Outla.y on CUl'l'ency Note Press. 756. 
Central Board of Revenue. 7110. 
Civil V eter insry Services. 753. 
Civil WOl·kll. 2073. 
Commuted Value of Pensions. 7f'16. 
Customs. 74A. 
Delhi. 7115. 
Delhi Capital Outlay. 750. 
Department of IndustrIes and Labour. '750. 
Education. 752. 
Finance Depart.ment. 750. 
1<'oreign Il.nd l~( liti l Department. 2670-73. 
Hydernbltd. 7115. 
Indian Posts and Telegraphs Department. 749. 
Interest Of; Debt and Reduction or Avoidance of Debt. 2870. 
Interest 011 Miscellaneous Obligations. 749. 
Irrigation, Navigation, Embankment and DraiDage Works. '7411. 
Irrigation Works. 755. 
Legislati ve Bodies. 749. 
J ... oans lind .o\dvances bearing Interest. '756. 
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SCHUSTER, THE HONOURABLE SIR GEORGE-con.td. 
Demand for Supplementary Grant in respect of-·conlil. 

Meteorology. 7~1  

Mines. 751. 
Mint. 763. 
Miscellaneous. 763, 7M-56. 
Miscellaneous Departments. 763, 2673. 
North West lfl'ontier Province. 7M. 
Other Scientific Departments. 752. 
Payments to Provincial Governments on account of Administration 

of Agency subjects. 760. 
·Police. 751. 
Ports and Piloiage. 751. 
StatioO'ery bnd Printing. 763. 
SuperannuatimJ allowances and Pensions. 763. 
Survey of India. 751 
Election of the Standing Finance Committee. 1359. 
General Budget-General Discussion. 1347-13b8. 

Imperial Bank of India (Amendment) Bill-
Motion to ronRider. 181-85, 186. 
Motion to (·irculate and to refer to Select Committee. 190-91. 

Indian Finance Bill-
Motion to introduce. 1201. 
Motion tv consider. 1882-83, 1886, 1B97, 1907, 1927, ]977-78, 2032. 
Consideruiion of clause 3. 2043-44, 2047. 2049-5(1, 20fH. 
Consideration (.r clause 6. 2062-64. 
ConsideratiolJ of clause 9. 2146. 
Consideration of Schedule I. 2162-63. 2224·28, 2230-38. 
ConsideTlltion of Schedule HI 22tl9, 2270-71, 2272-73, 2277-78, 

2279, 2282-83, 22 ~  

Consideration d New ClfAUse after Clause 4. 2290. 
Consideration of clause 1. 2290. 
Motion to pass. 2327, 2369, 2396-2401. 

Indian Ineome·t/lx (Amendment) Dill-(Amel1dment of sections 2, 23, 
etc.)-

Presentation of the Report of Select Committee. 34S. 
Motion to conl!ider. 476-77, 478-79. 
'Motion to pass. 479. 
Motion to conl!ider the cmendment made by the Council of State. 

2731. 
Indian IncoJnI;-tr.x (Amendment) Bill-{Amendment of section 10)-

Motion for leavo to introduce. 739-40. 
Motion to consider. 1123. 
Motion to pass. 1124. 

,'ndian Income-tax (Amendment) BiIl-(Amendment of sections 14, 25A't 
etc.)-
Presentation of the Report of Select Committee. 619. 
Motion to oonlider. S27. 
Consideration of clause 11. 828. 
Motion to paar. sis. 
Motion to con,ider the amendment made by the Council of Sta.t •• 

2732. 
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SCHr'8'fEH, TfiE HONOURARr.E SIR GEOUGE-cUlldd, 

Motion for election of Members to the Committee on Puhlic Accounts, 
1122. 

Motion to r(lduce Demand o ~ 
"Customs" 1'e-

Cutting down a lump sum of 5 psr cent, to halance the Budget. 
1570·72, 

Inadequate represent,\iion of Mw!lims in the CURtoms Services. 
1575·77. 

"Finance Department" re-
Retrenchment throughout the aoministmtioH. 1506-07, 1512, 1514.18.. 

1543-45. 
"Irrigation (includin·g Working Expenses), Navigation, Embank-

ment and Drainage Works" 'I'e-
The Famillr3 Fund, Famine protection and irrigation. 1698-99. 

"Opium" re-
Checking the consumption of opium and opium smoking. 1688-89. 

"Railway Hoard" re-
Re-examinution of the Convention of the separation of Railway 

Finance from Oenercl.l Finance. 921·23. 
"Salt" "('-

Abolition of the salt tax. 1685·86. 
Damage done by the Khewri salt mines to the neighbouring field. 

and the Jhfllum District Board property, 1688. 
"Taxes 011 In('ome" re-
Cutting down a lump sum of live per cent. to balance the Budget. 

1668-72. 
Grievancfls of the Income·tax Office establishments. 1674·75. 
Income·tax administration in Bengal. 1676-77. 

Presentation of the lGencrnl Budget for 1930·31. 1163-1201. 
·Provident FUlldfi (Amendment) Bill-

Motion t J c.JDsidel'l. 476. 
Motion to pass, 476. 

Report of the Public Accounts Committ.ee-
Motion to ('Insider. 2736. 

Resolution r,; currency offices. 202. 
Silver (Exeise Duty) Bill-

:'-'.' 

Motion for leavc to introduce. 1805·06. 
Motion to cc.nsider. 2718. 
Motion to pItRS. 2719·21. 

SOIENTIFIC DEPARTMENTS, OTHER-
Demand for, Grant. 1706. 
Demand for Supplementary Grant. 752. 

SCOTLAND YARD-
Question t'e engagement IJf -- Police for India. 485. 

SCOTT, Mn.J. RAMSAY-
Oath of OffiCI!. 1021. 
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SEALDAH-
Queation I't!. quarters for Railway staff at --. 23 

SEAMEN-
Queation rc recruitment of -. 25I9d-iBOO j 

SEORETARIA'f-· 
Question re-

Appointment of Provincia.l service men as oftioers in the Imperial -. 
42-44. 

Appointments io the Government of India --. 819. 
Employment of temporary men in the Government of India -. 

2591. 
Examination for the Government of India -- and Attached Offices. 

2Cli6. ' 
in ~iolls for the Upper Division of the -. 2100-01. 

General Knowledge paper in the ~ ministerial in'anch examination 
held by the Public Service Commifillion. 2207. 

Holidays in the Government of India --. 667. 
Institution of an Immigration -. 11 HI. 
Late office hilure in the --. 336. 

Number of Mt'mbers of each community in the different grades of 
the -. 2101. • 

Number 'of elcnogl'uphers who appenred f(·r the -- Ministerial 
brallc:h (X!tlIlillation held b;\-' thc Puhlic Sl)l\'ico COIDmission. 2208. 

Pay and duties of clerks in the -- nlld ill the office of the Director 
General of Posts and Telegraphs. 1612-13. 
l li n~ o,:aminatiolls in the -- and Attached Offices. 2309-10. 

Reccnt appointment Bud promotions in the --. 430. 
Standard of tho last Public Service Commissiou examination for the 

fint division ill the --.' 2123. 
The -- ministerial branch examiuatioll held by the Public Service 

Commission. 2207, 220g·11, 2'213-14. 

SEORETARY(lES)-
Question ~-

Appointment of -- of the Board of High School and intermediate 
examination of Ajmer-Merwara. 1782. • 

Letter front the -- of Zamindari Ryots Sangam, Andhraciesh and 
Ganjam District. 114-15. 

Speeches d -- to o ~ n ent made in the Legislature. 1116. 

SECRETARY OF STATE FOR INDIA-
Question re'-

OorresPQndance between the -- and the Government of India on 
certain lLatterr;. 2598-99. 
DespatcheR find telegrams addressed to the - by the Government 

of India. 2202-03. 
Remitte.ncell to the --. 381. 

SECRETARY OF STATE FOR INDIA-EXPENDITURE IN 
ENGLAND-

Demand for Grant. 1'111. , .-,'·1 .. , 
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SECTION -HOLDERS-
Question 1'. memorial from - of the Government of India Pre., 

Calcutta. i091. 

SECURITY-
Question "0-
-- furnished by postal officials. 2.193-94. 
Unclaimed. interest on Government -. 2668. 

SECURITY PRINTING CAPITAL OUTLAY ON-
Demand {Ol'l G.rant. 1711. 

SELEOT COMMIT1'EE-
Election of Members for the - on the Amendment of Standing 

Orders. 7lZ2 

SELECTION BOARD(S)-
Question 1·e-

Candidat<lS s('lcded by t.ho Railway - <,t Karachi. 42, 
n~(tit l ion d Railway -. ~2  

SELECT ION OItADE-
Question re-

Lower ._- posts of clerks in the Telegal'ph Department and in the 
Postal Department. 1302. 

- PO'It oHiI:es in Indi<l.. 2193··00. 

SEN ,GUPTA, Mn. J. M.-
Question 1'C-

Imprisolllllent in Burma of -. 26(j(), 
Prosecutioll of --. 2 ~ -  

SEN, MH. KULO PRASAD-
Question l~ rdmoval and I'e-employment of - a pi'ohlltionary Superin-

tendeut of Pott, Offices. 1788. 

SEPARATION OF ACCOUNTS FROM AFDlT-
Demand for Grant. 17r8. 

SERVANTS-
Question I e-

Dishchargc of Cantonment Fund -. 907-08. 
Latrines ~l  railway --. ~9-  

SERVANTS' COMP ARTMENT(S)-
8e.e "Compartment (s)" . 

SERVICE-
Quelltion re- , 

Condon·ation of break in - of certain temporAry employees. IQU. 
Pay and -- of Postmen in the Madras Cirole. 2665. 
Preponderance of one community in certain --. 2584. 
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SEH.V[CE-_'olltd. 
Question 1'e -contd. 

Recruitment flom the provinces for -- under the Central Govern-
ment. 2575-76. 

'l'emp0Tll.ry -- of certain clerks in the Commerce Dopartment. 
2690. 

SERVICE ROLLS-
Question 're incl'eased work caused hy maintaining -- for post office 

runners. 10·1-01>. 

BETT, MR. 1 ~  KUMA R-
Question re ulleged injustice to --, Assist·nnt in charge, l\Iedal Section, 

Army Deparbmmt. 2588. 

SHAFEE DAOODI, MAULVI MOHAMMAD-
Arya Marriage Validation Bill-

Motions to refer to Select Committee and to circulate. 240-41. 
Cantonments (House Accommodation Amendment) Bill-

Consideration of clause 6. 836-37. 
Cotton Textile Industry (Protection) Bill-

Motion tJ conElider clauBe 2. 2710. 
Election of Members to the Standing Committee ori Pilgrimage to the 

Hedjaz. 1804. 
Motion to ~ u e Demand for-

"Home Department" re-
Policy of Government regarding political prisoners and their 

jreatment. 1469-73. 
"North West Frontier Province" re-

Introduction of reforms in the North West Frontier Province on 
the line!! t)f the major: provinces of India. 1549·IH. 

"Railway Board" re-
Relations of railways with their customers. 047. 

Question re-
Announceml'rtt of results of Indian Civil Service Examinations. 

2293. 
Report of the Raj Inquiry Committee. 289-00. 

Question ( u le ent ~  re withholding in the Delhi Telegraph Office 
of a telegram about the Sarda Act. 2316. 

Resolution 1'C-

Fixing minimum wages. 00. 
Slaughter of milch cows. 217-19. 

Special Marriage (Amendment) Bill-
Motion to refer to Select Committee. 655-60. 

SRAH NAWAL:, MI.\N' MOHAMMAD-
Arya Marriage Validation BiIl-

Motions to l'efeT to Select Committee and to circulate. 248-49, 250. 
Cotton Text,ile Indu8t!y (Protection) BiIl-

Motion to consider. 1834, 2«1, 2442, 2460, 2461. 
Indian Finance Bin-

Motion to pasll. 2346, 23'1'1. 
General Diecutsion of the General Budget. 1203-0'1. 
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SHAH N AWAZ, MUN MOHAMMAD-contd. 

M.otion to reduce Demand for-
"Executive Council" re-

Irrespollsible l1u,ture of the Executive Council. 1399-1401. 1410. 
"NOl"th We:lt. Frontier Province" re-

231 

o lntwliul'tifJll of reform!! in the NOI',th West Frontier PI'Qvinrt' on 
the linea of the:' major provinces of India. 11>47-49, 11158, 1562, 
1l'>63. 

QUCl;tion /'(' pay of non-gazetted staff of the currency office, Lahore, 
7U-HO. 

SHAHlJAnA-
Question i'(' H1col1vtluient hains on the Narowal -- Lahore section of 

the North Weptern Railway, 16411-46. 

SHAHJAHANPUJ(--
Question "(-

Expenditure of, Army Clothing Factories at ¥adl'as and -. ., 
Outturn of Al'my Clothing Factories at :Madras and -. 324-211. 

SHAMLAT COMMITTEE-
Question re-

( (~ounts of the -. 1650. 
Adminil:ltrllotio!l of Pushkar by the --, 1~9  

SHIP(S)-
QUeRtionre-

Construction of new -- for the Royal Indian :Marine, 929'7, 
Loadline of M£1rchant -. 1093, 

SHOE INDUSTRY-
Question 're protection of the Indian 

SHOOTING-
Question I'e-, 

896-97. 

Expenditure from railway revenue on the Bamungachi - eRie. 
2310. 

Wild hoat -- on the banks of the river Jumns. 72. 
SHOPS-

Question re-
Lease form for' -- helonging to Cantonment Authorities in India.. 

2205. 
Shortage of quarters and -- in New Delhi. 2116. 

SIDDIQI, MR. ABDUL QADIR-
Election of --- to the Standing ~n n e Committee for Railwa,.. 

1163. 
Indian Finance Bil1-

Consideration of Sohedule I. 21l1li-116. 
Question 1'" pl"Oyision of a goods shed and ~t  at 1hlrilatlfllll' 

Railway Station. 323. 
I' Q 
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SIDHWALIA-
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Question 1'1'- rhe Ohakia -- Hailw!\y. ~~ 

SIGNAL ENGINEERING SERVIOE-
Question Te l'e(!l'uitment to the State Railway --. 1784·811. 

SIJGNALS DEPAR'1'MENT-
Question ,"e pily of covenanted and locally recruited officers of the Rail-

way --. 1785-86. 

SIKANDRA-
Question 1'e contract for t.he purchase of stores for Akbar's tomb at 

1950. 

SIKHS-
Question re-:-

Appointment of -- as u e ~nten ents in the Railway Mllil Sflrvice. 
1259. 

Appointment of -- as Superintondentr; of Post Offices. 1260. 
Appointment of -- in certain offices of the Government of India. 

1262-63. 
Appointment of -- in the Commerce Department. 1260. 
Appointment (,f -- in the office of the Railway BOllrd. 1262. 
Appointment, of -- in the. Railway Snbordinatv Accounts Service. 

2097. 
Appointrr.fllt. of -- in the u o in t ~ Account;; Services in certain 

offices. 70-71. 
lnt.erests of -- and "Untouchablefl" in the Railway Board. 1936. 
Lack of _.- In the staff of the Director, Commercial Audit. 1261. 
Lack of -- in the staff of the office of theDi rector Ganem) of Posta 

and Telegraphs. 1261. 
Pay and llJlowance of postal runners in Tibet nnd --. 1303-0.. 
Pos!Kl8Bion of Kirpans hy --. 339-41), 
- oli n ~  3.39. 

SIKKIM-
Question 1'e postal runners employed in Tibet and --. 1295. 

SILIGURI-
Question rt. grnnt of an allowance to the Railway .taft at -- lItatioD. 

iO-21. 

SILVER--
Question "e-

Drop in the price of --. 396-401. 
Fall in the price of -. 1637. 
Sale of - from the Pa.per Currency Reserve. 48&-88. 

SILVER (EXCISE DUTY) BILL-
R«. "Bill (t)" • . .. '. 

SILVER RUPEES-
, . Question re total o! -- iD circula.tion. 1888. 
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SIMLA--
QU(,Rtion rc-

Clerks' qllnrtcn ill Phagli, --. -17 .. 
Concessio'ls undel' the -- Allowance Code. 1608. 
Doctors provided for Government of Indilt staff in -- and New D~l i  

2118-20. 
Educationlll qualificatiolls of the A8!!istan-t. Manager of the C;ovel'lImcut 

of India Press, --. 2319. 
Government quarters at Kaithu in --. 1642. 
Gra.nt for t.JJc Lady Irwin' Girls' Senool. --. 63. 
Hours in the Government of India Press, --. 2320-21. 
Personal records of thF! officiating AAsistll.nt Manager of the l e n ~nt 

of India Press, --. 2319-20. 
Posts in the Government of India Press, --. 2319. 
Promotion II in the Government of India Press, --. 2320. 
Provision of a migratory school moving between -- and New Delhi. 

2121. 
Qualifications of teachers and fees charged in the Lady Irwin Girle' 

School, -. 63. . 
Quarters for employees of' the G(,vernment of India Prees, --. 

2321-22. 
Quarters for Indian clerks at --. 1870-71. 
Refusal of European staff to occupy Government quarters at Ell11nmer 

Hill, -. 1643. 
Rents of Government quarters in -- and Delhi. 336-37. 
Rules for the grant of house rent allowance in -. 820-21. 

SIMLA ALLOWANCE CODE-
See under "Code". 

SIMON COMMISSION-
Question re publication of the --'s Report. 2177. 

SIND-
Question re-

Appointment of a Muhammadau as Examiner of Income-tax in --. 
130. 

Appointment of Muhammadans ';n the Income-tax Department in --. 
130. 

Appointm8llts in the Income-tax Depart,ment in --. l()j. 
Business Accounts in Mofussil Areas in --. 128. 
Duties of the Assistant Director Railway Mail Service --. 193';·38. 
Headquarters of the Superintendent Railway Mail Service. 1938. 
Income-tax notices in mofuasil Areas in --. J28. 
Income-tax notices in --. 127-28. 
Income-tax return a in --. 127. 
Interference in general poatal work in -- of the Allistant Directol', 

Railway Mail Service. 1937. 
Muhammadnfl Inspectora of Income-tax in --. 130. 
Orders and appeals under the Incom&-tax Act in --. JI8. 
Petitions from -- submitted to the Commjssioner of Incom.t&z, 

Bomba.y Presidency. 128-29. 
Proceedings ror supplementa1'7 AB8essment in -: 119. 
Representation of - at the Round Table Oonfenaoe. 38. 
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SIND [tIGHT BANK FEEDER RAILWAY-
81'6 "Railway(s)". 

SlNIHH'"'-
ul ~1 i· .• n 1'1' sHfef.(ultl'dillg of the intel'Otlt of '--" fol' railway employment. 
1936. 

SINO H. Mil. ADIT ~ D-
~ tinn or -- tn thf' tl ntlin~ COlllmitt.ee fOJ' Honds. ]800 If),)O. 

Oahh of OffiC'e. 1377. 
Quelltion ,'c-

( o~l! t uetio l of 11 bl'idp:c over the Ganges at MokllUlOh Ghat. 1~11  
Pl'f'-I\udit of ~  bills. 1305. 

SINGH, MR. GAYA PRA8AD-
UelUand for u ielllent l ~  Gl'ant in respect of-

Misl:ellnncou8 7114. 
Election If Memher!! to the Standing Committee on Pilgrimase to the 

Itedjaz. 1803. 
Election of -- to the Standing Finance Committee. 1717. 
General Dis(,uSl!jOIl of the Railway Budget. 801-04. 
Indil1n Finance Bill-

Motion to paBl. 23rKl-M. 
Indian Income ·LIlJC (Amendment) Bill·-I.Amendment of sectiona U, 

2M, etc.)-
Consideration or. clause 11. 827-28. 

Indian Railways (Amendment) BiIl-
Oonsideration of dause 2. 1149-rK). 

Mohon to redlll'e Demand for-
"Cu8toms" "/':-

Importation of adulterated articles for human consumption. }&81. 
"North West Frontier Province" ,'e-

Introduction of reforms in the North West Frontier Province .m the 
lines of the major provillces of India. 1550. 

"Railwa.y Board" '"('-
Reorganisation of the Ccntral Advisory Oouncil for il ~ !  Ilnd of 

Local Advisory Committeell. 955. 
Oath of Officf'. 551. 

Quelltion "e-
Accounts of the Shamlat Committee. l6rK). 
Administration of Pushka.r by theShamlat Committee. 1649. 
Amount of free luggage allowed to railway pAI!sengers. 003. 
Appointment of Indians aFl Diploma.tic Representatives. 1616·1618. 
Appointment of Indians as Dredger Masters. 1863. 
ADPointment of Indians to the Indian Air Force. 897. 
Cleanlinesl of the PU8hkar Ghats. 16rK). 
Conltruction of a metAlled road in Pushkar. 1~ 9  
CdntributioD8 inade by India f()r reerl1itmentand training of Royal 

Air Force Units. 1618. ' 
Crea.tion of &1\ IndiAn Air Force. 899-900. 
EmploymeDt of ci.detitra.inedon tbeHDufferin". '1882-63. 
Eltablilhment of a diapenlary at PUlhkar. 1860. 
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SINGH, Mn. GAYA PRASAD-cot/ttl. 
QUf':·t.ion /·I'--colltd. 

Evidence recorded by the Primary Education Committee. 1648-4!J. 

Facilities in India granted to the Dutch Air Service. 1628-29. 
Fines and dismissals in t.he Calcutta Mint. 16(8. 
Grievances of workers in the Caloutta Mint. 1648. 

Housing problem of workers in the Calcutta Mint. 1647. 

Indebtedness of workers in the Calcutta Mint. 1648. 
Indians trained in the Indian School of Mines, Dhanbad. !l98. 

Indians trained on the "Dufferin". 897. 
Institution o~ an Immigl'ation Secretariat. 11 ]6. 

Lack of public latrines in Pushkar. 1649. 
Medical aid for workers in the Calcutta Mint.. ]648. 
Memorandum presented by the East African Deputat.ion. 1116. 

Muhammadan police at Pushkal'. ]650. 
Overcrowding on the deck of the "KoTIlp;oln". 11l7-1A. 
Prohibition of the burning of deceased Hindus in the Belgi fin Congo. 
1264. 
Promotion of p(')'manent, Engineel'ing RUJlPl visors, Telegraphs. 1635-36. 

Provision of pensions or Provident Fund for workers in the Clt.lcutta. 
Mint. 1647. 

Raeial discrimination at the Civil Aerodrome. 1263. 

Recruitment from the provinces for services under the Centrill \:lovern· 
ment. 21>71>-76. 

Recruitment of copyists in the Military (~ ount nt General''! Office 
through the Public Service Commission. 2203. 

Refusal to Dr. Sudhindra Bose of permiss:(ln to st ~  in India. 000-01. 
Repairs to Ba.ra.hji Temple. 1649. 

System of Begnl'. 1086-87: 

System of taking thumb impressions of Indian immigrallt.s to the 
Belgian Congo. 1116-17. 

T!tumb Impressions on pa8lportll in Indo-China. 178C-87. 
Undue proportion of Civilian Judges in the Patna High COlilt. 1699-
1600. 

Vizagapa£am Harbour. 898-99. 
Wages of workers in the Calcutta Mint. 1647. 

Question (Supplementary) 1'f';-
Appointment of a non-Indian judge in the Patlla High Conrt. ~ o7  

Appointments of ~ist nt Chief ControllE'r of Sbres and Chief Super-
intendent, Indian Stores Department. 1792-93. 

Olassification of Communities for appointment in the services. 1620. 
Import duty on cigarettes. 1694. 
Losses on the Assam Bengal Railway. 566. 
Passenger fares in the Indian State Air Service. 1092. 
Prosecution of Mr. Sen Gupta. 261>8, 2660. 

Relations of the Government of India with Indian States. 21 ~  

Remuneration of members appointed to ~ ittee  668. 
Reparation ')f Railway and General Finance. 653. 
Withholding in the Delhi Telegraph office of a telegram about t~e 
Sa.rda Act. 2316. 

IteBolution re medical researoh. 681. 

Speoia.l Marriage (Amenqment) Bill-
Motion to refer to Select Oommittee. 686. 
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SINGH, MR. RAM NARAYAN- . 
Question re-

Amnesty for political prisoners. Ie 
OOl'l'espondence foe Delhi manifesto of Indian LeaderB. 10. 
Government policy re medical colleges in India.. l ~1  
Memorial from the Ministerial Officers' Union, Bombay. 31. 
RefuBal of passport to India to Mr. Saklntwala. 10. 
Withdl'awal of protection from the Tinplate Industry. 1011 

81NGH, BAJA UAGHUNANDAN PRASAD--
Question re breeding centres for cows. Hue. 
Resolution re slaughter of milch cows. 203-206. 210, 218, 219, 228, ~:3 33  

SINHA, KUMAR 'OANGANAND-
Oath of Office. 2013. 

SIR SA-
Question re ra.ilway between J akhal and -. -. 65. 

SITARAMARAJU, MR. B.-
Election of -- to the Standing Finance Committee. 1717. 
Question re-

.Appointment of Indians to the Indian Civil Service and other ~e i e •. 
1646. 

Oapitation charges for the Army. ]646. 
Claim by India for War Services rendered to Britain. 1632-33. 
Oonsilruction of the Vizagapatam Harbour. 1632. 
Designation of the Buddha Relic found at Pa.lnad. 1632. 
Determination of land revenue polity by Provincial Legislatures. 1633. 
High rate d interest for recent Sterling Loan. 1632. 
Memorial from the Oentral Board of Revenue Ministerial OJnoers' 

Union, Bombay. 164:i-44. 
Training of Indians for Railway services. 1631. 

SITES-
Question rc nnsuitable -- for t l ~ nt Pahar Gnnj, Delhi. 72. 

SKEEN, GENEUAL--
Question re superBession of -. 73'14. 

SLATER, MR. S. H.-
Oath of Office. 3. 

SLEEPER(S)-
Question re-

Oompara.t.ive· cost of iron and wooden -.318. 
Railway -. 317. 
Replaceme.nt or sal --- on the Bengal Naln'll1' Railway. 319-iO. 
Royalties paya.ble on sal --. 81&. 
-- \lsed fOT the RaipuT Vizianagram Railway. :.119. 
Wooden -- induBtry. 317·HI. ..' . 
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SLOOPS-
Question rp -- of the Royal Navy refitted or repaired in, t.he RoyeJ 

Indian Marine dockyard. 2296. . 1 

SMOKING-
Question re opium -. 110. 

SOLDIER(S)-
. Question re-

Education of the sons of -- in the south east Punjab and Velhi IJro-
vince. -~7  

Employment of ex --. 2590-91. 
Reported threatening behaviour of certain -- at Victoria Terminus 

station. 2293-94. 

SORTERS-
Question rc hours of duty of - in the Railway Mail Service. 437. 

SOlT'rH AFRIOA-
Question re-

Appointment of an Indian to officiate for Sir K. V. Reddi in --. 322. 
Oondition of Indians repa.triated from -. 93-94. 
Professors selected for the Sastri College in -. 68. 

SPANS-
Question re orders for Ra.ilway bridge --. 316-17. 

SPECIAL MARRIAGE (AMENDMEN'l') BILL-
See "Bill(s)r:·. 

SPEEOHES-
Question rr ._- of Secretaries to Government made in thl! Legi!!lature. 

1116. 

SQtiADRON-
Question re esta.bliBhment of an Indian Air --. 1097-98. 

STAFF(S)-
Question re-

Education of the children of the migratory -- of the Qovernmer,t of 
India. 66. 

Grant of an allowan.ce to the subordinate -- of Eastern Bengal 
Ra.ilway at Calcutta.. 24. 

Grieva.nces of ra.ilwa.y sta.tion --. so. 
Hours of rest of the -- of the suction Dredger "Vizagapatam·'. 6i. 
List of -- in the Departments of the Government of India. 1271. 
Memorials from the clerical -- of the Deputy Commissioner's Office, 

Delhi. 2~97-9  
Pay of non-gazetted -- of the Ourrency Office, Lahore. "19-80. 
Pay of the non-gazetted -- of the Audit Office, Indian Storea ])!'Plut-

ment. 369-70. 
Quarters for the -- of the Railwq,y Clea.ring Accounts Office. 28. 
QuS;rt:ers for the sta.tion -- at Jhikergaoha.. 24. 
Trammg and appointment of temporary - on the N. W. Ry. 178:1-84. 



288 INDO: TO UQIBLATIVI lnl i D ~  

STAFF BENEFIT FUND-
SI!8 "Benefit Fund". 

STAFF. HOUSEHOLD AND ALLOWANOES OF THE OOVEHNOn.. 
GENERAL-
Demand for Gra.nt. 1702. . 

'STAFF SELECTION BOARD-
Question re -. 811S. 

STAMPS-
Demand for Grant. 1689. 

STAM.P VENDORS-
Question re-
Appointments of -. 66. 
Pay of - in certain Post Offices. 2194. 

STANDlNG COMMITTEE-
Election of Members to the - on Pilgrimage to the Hedjaz. 180lH5, 
2123-24, 2220. 

Eltlction of :MI'. Adit Prasad Singh to the - on Roads. 1800. 

STANDING OOMMITTEE FOR ROADS-
Election of a Member to the -. 1122, 1722~ 

Election of Memberll to the -. 1882, 1950. 
Election of the -. 1359. 

STANDING FINANCE COMMITTEE-
Election of the --. 1369, 1717. 

STANDING FINANCE COMMITTEE FOR RAILWAYS-
Election of Members for the -. 747, 766. 
Election of the --. 1121, 1163. 

STANDING ORDERS-
. Amendment of-

Motion for leave to amend. 624-21>. 
Reference to Select Committee. 626. 

Election of Members to the Select Committee. 626, 7j'J, 717. 
Presentation of the Report of Select Committee. 1306. 

STATE(R)-
Question rt'-
Labc)uT in Indian -. 68. 
Prosecution for diaa.ffeotion against -. 423-29. 

I 

STATE RAILWAYS-
8 t'f! "Railway (8)" . 

STATIIlMENT-
Question re-
- Qlade by Sir Oecil Walsh regarding IndiaD trained medica.l meB'f 
1864-67. 
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STA'I'ElfENT-eoJttd. 
~tl(ln 'I'e.-contd. 

-- promised in reply to certa.in questions. 2180-87. 
-- showing the number of Indian officers holding certain ranks in 

State lti ~  2300. 
-- by Mr. President of his pOlition in relation to the o ~ott  uf the 

Legislatures. 131-34. 
-- by MI'. Prel'ident rc protecti()n of the Assembly Chamber and it. 

precinctB. 1·3. 

STATEMENT(S) (LAID ON THE TABLE)-
--- by .Mr. A. A. L. Parsons re rates of wages of certain dalolRcs of 

employees of the Bombay, Ba.roda and Central India Railway. ':!111'1-16. 
- ... by Sir Frank Noyce re reports cn the damage done by floods in 

the North West Frontier Province and Baluchistan. 437-44. 
-- by the Honourable Sir Bhupendrll. Nath Mitra rl' the pllrehase of 

stores by the High Commissioner for India. 1717-21-
-- by the Honourable Sir George Rainy rt' earnings of newly condtl'lIcted 

railway lines. 2413-14. 
--- by the nonclIlrable Sir George Rainy I'e the Dacca-Arichn Railwa;y 

project. 722-27. . 
-- by the Honourable Flir George HlLin\" 1"1 the Ueport of tit(' Crew 
system of ticket checking and collecting.' 134-61. 

-- re progress made in giving effect to the recommcudntiowl of the 
Royal Commission on Agriculture in India. 1802. 

-- re Baving to I lIdian revenues by the tra.nsfer of the administ.ration of 
Aden to the Colonial Office. ~-  

STA'I'EMENT(S) (MADE BY THE CHAIR)-
Sf'('; "Chair" under "Ruling(s)". 

STATEMENT OF BUSINESS-
-- by the Honourable Sir James Crerar. 237, 348, 475, 631·32, 1;1':1·44, 

1120-21, 1414. 17113, 2023-24. 

STATION (8)-
Question re-

Grievances of railway -- BtaffS. BO. 
Lack of waiting rooms at Bojra --. 2309. 
Non-Btoppage of fast passenger trains at Ba.rara --. 1256. 
Opening of a railwa.y -- at N andgaon Borsana.. 79. 
Provision of 8, railway -- a.t t,be headquartera of the district of 

FaridplU'. 2322. 
Reported threatening behaviour of certain soldiers at Victort'1. Ter-

minus --. 2293-94. 

STATION MASTER(S)-
Que-stion re-

Appointment of Indian -- on the Great Indian Peninaula I1'lllwa.y. 
13. 

Recruitment of Assista.nt -- on the North Western RailwllY· 1783. 
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STATIONERY-
Question re supply of - for Post Offices, 1299. 

STATIONERY AND PRINTING-
Dema.nd for Gra.nt. 1709. 
Dema.lI.d for Supplementa.ry Grant. 7~  

STATIONERY OFFIOE-
Question re sepa.ration of Inspection from purchasp in the Centml 

1293. 

STATISTICAL ABSTRAOT-
Question re the -- of British India 490·91, 

STATUTORY OOMMISSION-
Question re-

Expenditure on the -- a.nd the Indian Oentral Committee, a,) .... 
Reports on the -- a.nd the India.n Oentral Committee. 331·32. 

i 
STEAMER-

Question re, ca.rriage of piece-goods from Bombay to Cnlcutta by !'ail nnd 
-. 2300-01. 

STEAMER SERVIOES-
Motion to reduce Demand for "Railway Board" 1'(, desirability of State 

Railwa.ys running -- between important points in the il ~  lIystem, 
998-1002. 

Question re -- between Colombo and Australia. 1298. 
}{esolution re relations between ra.i1waYB and inland ID Eaetern 

Bengftl, 492-98. 

STEAM-VESSELS (AMENDMENT) BILL-
See "Inland --" under "Bill(s)". 

STERL INDUSTRY (PROTECTION) BILL-
Sf''' "Bill (8)". 

STENOGRAPHER(S)-
Question re-

N 11mber of -- who a.ppeared for the Secretariat ministerial branch 
examination held by the Public Service Oommission, 2208, 

Public Service Commission examination for the recruitment of 
2209. 

-- for the Indian Labour Oommission. 346. 

STERUNG LOAN-
Question re-

High rate of interest for reoent --. 1632, 
Underwriting commission paid for floata.tion of recent -, 16.17. 

See aJso "LO&n(s)". 

STIPENDEt- ' , 
Resolution re - of the Members of the Cama.tic la.mily, 199-201. 
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~  BALLAST-
Question Tf-
C.onditions of tender for --for the North Western il ~  

Orders for the supply of --for the North Western Railway. 
Tenders for the supply of -' -fOI' the North Western R il ~  

( ~--: 

QuestiOIi rf-
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.. 
1094. 

10fl4-9o. 

1003-94. 

.4ppointments of, Assistant Chief Controller of -. - and Chief Superin-
tendent, Indian - Department. 1792-93. 

lrrcgularitiefi in the pur(:hase of - - cn Itailways. 1798. 
Statement (laid on the table) 'I'C purchase of - by the High Commis-
I!ioner for India. 17-21. 

STOREMEN-
Question f'e employment of Indian --in arsenals. 720. 

STonES DEPOT-
Question '1'£5 sLrutiny of ledgers of the Lillooah -. 1797-99. 

S'l'RATEGIC LINES-WORKING EXPENSES AND MISCELLANEOUS 
(RAILWAY)-· 
Demand for Supplementary Grnnt. 483. 

STRIKE(S) . 
Motion for Adjournment 'I'C --on the Great Indian Peninsula Rnilway. 
627-31. 
Question re-
Cause of the --on the Great Indian Peninsula Railway. 704. 

Great Indian Peninsula Railway --. 2403-13. 

STUCCO .... 
Question re use of --in the face work of the attic storey I)f the 
Council House. 1872. 

SUB-DIVISIONAL INSPECTORS-
Question re--
Appointments of --in the Bombay Postal Oirde. 121:1;, 

Duties of Superinteudents and -'-of Post Offices in the Bombay 
Cirde. 1286-8'i. 
Overworked --of Post Offices. 1285. 

PAy of certain --and Head Clerks to Superintendents of Post 
Offices. 1286. 

Strength of - of Post Offices. 1288. 

SUBORDINATE(S)_ 
Question ,.e-
Promotion of --on State Railways. 2599-2600. 

I'r?J:Doti.on of --on the East Indian Ra.ilway. 2599. 
Utthzatu)n of Khaddar lor the clothing of railway -. 18. 

SUBORDINATE AOCOUNTS SERVIOES-
(lllElstil)n re appointment of Sikhs in the --in certain oiIices. 70-71. 
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SC:qORDINATE STAFF(S)-
Quel!ltion re-

Employment of minol'ity oommunities in -- of State Railways. 6-i. 
Recruitm.ent of -- for the North Weatern Railway. 338. 

SUnSCRIPTIONS-
Question t'e -- to the new Indian Sterling Loa.n. 78. 

\ 
SUBSISTENCE ALLOW ANCE--· 

StV "Allowance(s)". 

SUCTION DUEDGER-
Question 1'(' hours of rest of the staff of the -- "Vizagapatam". (I'i. 

\ 
SUHRAWARDY, DR. A.-

Arya Marriage Validation BilL-
Motion Lo refer to Select Committ.ee and to Cil'culate. 238, 239, 240, 

248, 249-50. 
Cotton Textile Industr.y (Protection) BiIl-

Motion to consider. Itl23, 1828, 2473, 2477, 2533. 
Points (If Ol'dOi' raised by Pandit Malaviya. 264()'4&. 

Election of -- to the Panel for the Central Advisory COIIIll,il for 
Railways. 1300. ' 

Hindu Wido\\ ~  Right of Inheritance Bill-
Motion to circulate. 167. 

India.n Finance Bill-
Consider1.tlOll (If clause 7. 2127. 

Motion for Adjournment re al'1'est and conviction of Sardal' Yailll.bhbhai 
Patel. 1~  1641. 

Motion to reduce Demand for-
"Finance Department" re-

Retrenchment throughout t.he administration. 1517. 
"Home Department" re-

Policy of Government regarding political prisoners and theu treat-
ment. 1484, 1492. 

"North West Frontier Province" re-
Introduction of reforms in the North West Frontier Province pn the 
lines of the major provinces of India. 11'>51, 15M, 1662, 1666. 

"Railway Board" re-
Larger employment of Mussalmans. 981, 985. 
Racial discrimination. 1035. 

"Tax on Income" re-
Cutting down a lump Bum of five per cent. tu balance thl' Budget. 

1655. 
~oint of order 're! o('cupancy of the Cbnir in t'he ahflence of the President. 
1973. 

Question re-
Minute of dissent written by -- to the Report of the Indian Central 

Committee. 561. 
Note of dissent to the Report of the Central Committee ~l it~n by 
-. 1775. 

Question (Supplementary) re-
Appointment of Muslims on the Military Test Al,ldit DcpBtrtment 

2678. 
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SUlIHA·WAHDY. DR. A.-contil. 

I 

Question (Supplementary) rf-wntd. 
Appointments and P)'omotions in the Postal Department. 684. 
Communal riot at Dacea. 1022. 
Election to the Legislature of Muslims £trom mixed and General con-

stituencies. flIG·17. 
Inelusion in the pl'oeeeuings of the Legislative Assembly of information 

furnished in reply to questions. 814. 
Riots in Daeelt. 573. 

Resolution 1'e-

Enfram·hisemcnt of Indians in Ceylon. 607, 613. 
Reeruitment for the Indian Medieal Service. 302. 
~ u te  of milch cows. 211, 220-22. 

Hpeeial Ma1'l'iage (Amendment) Bill-
Motion to refer to Select Committee. 645, 648, 661, 664, 666-72. 

Stntement by Mr. President f'e protection of the Assembly Cha.mber and 
its precincts. 3. 

SUMMER HiLL-

I 

QueBtion re refuBal of European Btaff to occupy Government 11u ~te s at 
--, SimlA.. 1643. 

SUNDAYS-

\ 

Question re-
Delivery of postal artides by postmen 011 -- and other hoiidaYI. 

2196. 
--- and holiday allowance for Postal employeeB. ~ 99-99  
-- and holiday allowance for postal officials. 701. 

SUPERANNUATION ALLOWANCES AND PENSJONS-
Demand fot· Grant. 1709. 
Demand fill f:upplementary Grn.nt. i~3  

\ 
SUPERINTENDENT(S)-

Question ,'('-
Academic oualifieations of -- and Assistl\nt _ .. of the Archlllologica.l 

RIII'v('y oi India. 1624. 
Acceptl\nc.· of d/llis by the --, Deplll,y Commissioner's Offlce, Delhi. 

2597. 
Appointment of a junior clerk as --. Reformatory School, Delhi. 

2.596. 
Appointment of Assistant .- of Education, Ajme.r-Merwara. 1279, 

17'1'9-80. 
Appointmcnt of Div1siona.l -- of: 'P<lst Offices. 1286, 1287. 
Appointment of Sikhs as -- in the Railway Mail Service. 1259. 
Appointment of Sikhs a.s -- of POBt Offices. 1260. 
Appointments of Assistant Chief Contro}lr.r of Store. and Chief --, 

Indian Stores Department. 1792-93. 
Complaint" against Mr. Ram Ni.rain, -, New' Delhi Munioipa1ity. 

1268. 
Duties in Delhi of the -- of the Wireless Office. 1610-11. 
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~  I'E n 1:\ '1'1::::\ I.JE:"J 1'( S)-cunftl. 
Questitlll rc --·cu'//ld. 

Duties of - and Sub-Divisional Inspectors of Post Offices ill the 
Bombay Oircle. 1286-87:' 

Pay of certain Sub-Divisional Inspectors and Head Clerks to --- of 
Post. Offices. 1286. 

Residence in the Post o.1Iice, by the - of Post 1 ~es  Chittagong 
Division. 430. 

Transfer of - and Inspectors of Post Offices. 2178. 

SUPERINTENDENT, EAST INDIAN RAILWAY PRESS-
QueBtion rr alleged misconduct on the part of the --. 2081'>. 

SUPERINTENDENT OF ARCHlEOLOGICAL SURVEY-
QueBtion 1": -, Weltern Circle. 393-94. 

SUPERINTENDENT OF EDUCATION-
Question rF. - for Delhi and Ajmer-Merwara. &71. 

SUPERINTENDENT(S) OF POST OFFICE(S)-
Question re-

Admission of certain clerks to examination for appoiutmenL& as 
1789. 

Appointment of Muslim clerks in offices 01 -. 104. 
Appointment of MUBlim - in the Madras Presidency. 702. 
Appointment of -. 1288-89. 
Olerical post in the offices of -. 898. 
HinduB appointed aB probationary -. 1788. 
Office and residential accommodaLion of the -, Ootacamund. 2084. 
Probationary --. li8S. • 
Removal nnd ~ll-e lo eDt of M!'. Kulo ll~  Sen, a probationary: 
-. 1788. 

Residence and office of the -. Dacca Division. 693-94. 
Residence in the Post QffilCe by the ---, Chitta gong Division. 430. 

SUPERINTENDENT, RAILWAY MAIL SERVICE-
Question re headquarters of t.he -, Sind. 1938. 

SUPERIOR SERVICE-
Question re prbmotion to - on Railway.. 387-88. 

SUPERIOR TRAFFIC SERVICE-
S tie "Traffic Senice". 

8UPERSESSION-
Que.tion ore-
-~ by It B. Pareih Nath Mukherjee of his senior oiftIIceri. 1787-88. 
-- of certain Indian Mecha.nic.. 126!). 
- of clerkl in the Ra.ilwa.y Clearing Accounta Oftice. 4'7. 
-' of Genera.l Skeen. 73-74. 

8UI':PLEMENTARY ASBESSMENT(B)-
See /I Allelament". 
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SUPPLY AND rHANSPOUT OORPS-
Question l'e promotion of clerks in the -_.. 2113. 

SUHVEY OF INDIA-
Dmuand for Grant. 1700. 
Demund for I:lupplementary Grant. 761, 

245 

Question 1 (~ al!ademil: qualifications of Superint.endeots and Assistant 
Superintendents uf the Archreologieal --. 1624. 

SUSPENSION-
Question 1't; -- of wan'ant officers. ]800. 

SYKES. MR. E. F.-
Election of -- to the Standing Finance Oommittee. 1717. 
Election of -- to the Standing :Finance Committee for Railways. 1163 . 
. Motion to reduce DemILnd £01'-

"Irrigation (including WorkiIlg Expenses), NaviglLtion, Embankment 
and Drainage Works" H-

Government's t'.mbllukment policy. 1700, 1701. 
"Railway Board" 1'1'-

TIe,examination of the Convention of the separation of Railwa.y 
Finance from Gellcl'ld Finance. 923·24. 

QueStion ,.t'-
Admini&tra.tion Report 011 Indian ra.ilways. 78. 

, 'Authorised loads fUI' locomotives between Asansol and Gaya. 719. 
Cost of opemtioll on various railways. 107-1(\. 
Drop in the pl'ice of agl'ieuitural pl'oduce. 716-l8, 
Eleetrifieation of the Great Indian Peninsula Railway. ]775·76. 
Fluctuations in t,he price of GoVe1'lllllcnt paper. 77·78. 
Gmdicnt!\ Oll oel't.aill lailwavs. 711). 
Powers of the Fillllllcinl C(;mmissionel' of Hailways. 1872. 
Quart.el's for Pres,," employees on PllrlialUent Btl·eet. 656. 
River embankments. 490. 
Site Relected for quarters for employees of the Government of India 

Press in New Delhi. 107. 
ee(~ es of HeeretllJ'ies to tlovernmellt made in the Legislature, 1116. 

U Be of stucco in the face work of the attic storey of the Counoil 
House. 1872. 

SYRTAM PORT OFFICE-
Que8tion re case of embezzlement at the --. 1:163. 

~  Mn. S. D.-
Oath III o,ffu. 1021. 

TALEGAON DASHASAR-

T 

Questi.)u re opening of II. telegraph ofnce at --. 1118-10. 
TAMBARAM-

Question re douhling of the railway lin(' betwt"en. Madra8 Beach ADd 
---. 714. 

T.A,NGAN'YIKA-' . 
QueBtion ·.,.e Bt"tul: of Indi&n8 in :i20. 
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~ -

question 1'(' remission of Iud revenue arid ---In the Delhi Province. 
~ , 

l 7~  

TAHIFf' UDIRNDMENT) BILL-
81'0 "Iudian -----" under "Bi11(s)lJ. 

fAnIFF BOARD---
Qllt'Rtinn J ('---

Repol"t of the --011 Salt nui ( l ~  10&7. 
llt~ ( t of the ---on the Chemic'll Tndu<tl'y. Mil. 

TARLEKAH, M1I..-
Que8tion j'e appointment of --as Headmaster of the l40inia Ialami& 
Hjgh Sl'hool, Ajnaer. 1946. 

Il'A'f ANAUAU--
QUt'8ti(Ol1 TO co.t col undel'll'ame. il.t thf' -.-workshops. 313-16. 

l ( ~ n--

Motion tt' I'educe Demand for "Salt" 1"(' abolition of • --. _-
&7. 
Ques jjr"l "c--
Lc\'y of :\ prolt!1>8ional ---in DalhJusie Cant,Clnmeut. 1881. 
Payment (.f union and municipal .--by Po.tmasters. 711. 
Reoovery of arrear. of profes8ional - in the Oantonment of ..... 
pur. 220·'· Ob. 
Tt'rminal - '.11 goods entering New DeIhL 47. 

TAAATION--
Question Te ul~  for licensing and - of motor vehic]e.. 1283-84. 

TAXES ON TN"COMF.-
Demand for Grant. 16!;2. 
Moti.m to l"edurc Demand lor-
" __ " ,'e-
Cutting down a lump sum of 6ve per cent. to balance the Bud,.,. 
lfI53-i2. -

Grievances of the Income-tax Office cstahlishllwntll. 1672-75. 
Inl"onJl'-tax administration in e!l~  HI76-77. 

TEA(,!HER(S)-
Question ? e--
Appointment of Muslim --in the (Jm'f'l'Ylment Industrial Schoo!, 
Dclhi. 2100. 
Appointment of --in  Ajmer-Merwa.rll.. 194L 
nate rf c)/pointment of certain Anglo-Vel'Tll\C'uIal" in Ajmer-
:\1 erwal'a.. 1943-44. 
Df'IIlY in the payment· rlf Balaries of ---ill the Anglo-Arabic College, 
Delhi. 12&6. 
Qualifications of --and fees cha.rged in the Llldy Irwin Girls' School, 
SimlA. 68. 
Qnnlifil:ntioDB (·f --in the Government Collep;e, Ajmer. 1944-45. 
QunlificatiODB of the --of the Agarw:LI Pnthl!ala. 1781-82. . 
Salaries (,f --in the Ea.t Indian Railw·'lY Inditm High Schools: 3Rl-
83. 

~ .. 



TELEGHAM(8)-
Question NJ':" 

INDEX TO J.lIGISLATIVB nUMBLY DBBATBS. U7 

Dellpatdles [ilHl --- addressed i,o the Rem'ebtry of State for India 
by the Ocwernment of India. 2202-03. 

-- frulli His Excellency t.he Viceroy l'r. police arrangements in the 
~ le i(~s of till" Assembly Chanibel·. 401-04. 

WithholdiDg' iT' the Delhi Telegrn.ph Oflire of /I, -- about the 8arM 
Act, 2310-16. 

TELEGRAPH/H) 
Quest:c'll n-·-

~eellt ll 1 ti l of the office of tl'e Deputy Accountant General --, 
Calcutta, 2604-00. 

P1'omotioll d permanent Engineering Supervisors, --. 1631S·36. 
HemllnC'l'n.ti(.n of -:-- messE'ngers. 53. 

TELEGRAPH Dli:l'ARTl\1EN'f-
Questioll I'i'--

Compensato1'Y II.Jlowance in the -'. 130'2. 
Lower selection grade posts of clerks in the -- Ilnd in the POltal 

Department. 1302. 
Promotions in the tra.ffic branch of the --, 52-53. 
QuarteTs in New Delhi built by the --. :iO, 
Huo .. istop.(·e allowance of peons in thp. -'-. M. 

TELEGHAPH Ol,'FlCE--
QHcStlOQ (~--

Opcniug of 'Il ._-- at Talegaon Dashnsar. 11]B-20 .. 
Test Hnoms ill --. 1614-11S, 
Withholding in the Delhi -- of a telegram about the Sa.rda Act. 

2315-16. 

TELEGRAPHIC ABBREVIATIONS-
Question "e --. 1-]2. 

~ -
Questioll re sol('ctioll of departmental clerks for the training clute. fa 

--'. l o2-1 ~~  

TEJ..EP HONE(S)-· 
Question 1'(!-

AmJullt (;()llectetl from -- Public Oall Offices. 1299. 
Hou!'s of ut~  of -- mistries. 1301. 
Rlltes f(;1' -- - iii Madras. 716. 

rrEMPLE-
QlleBtioll 111 rf'pfUu. ~ o Barahji lCUU. 

I 
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TEM11 0RARY MEN-
Question T(, eDl l o~ ent of -- in the GOyt'l'nnwnt (If India Secretariat. 

DOL 

TEM.POHAHY SKllVIOE-
Sec (~  

TEMPOUARY RTA:FF-
SI'C "Stnff". 

TENDER(S)-
Quellclflli '/'{I--

Coiulitions uf -. for stone balbst hI' tIl" North Western Railwl\Y. 
1004. 

h<iue of -- in the Delhi Briga.de Area. 32~  
--- for ~1 1 1 i e 1)£ Mails betweeJI Pa.thankr,t and Dalhousie. 1291. 
--- for the eupply of stone balla'lt fOl' the North Western Railway. 

l 3- ~  

TERMINAL TAX-
See "TllX(E'S)". 

'1'EI1RITORIAL FORCES-
ue t~ ln 1'('-'-

Field Illlllla-m'rel; of Indian --. M. 
Meetings cI llrovincial Advisory OOIl'Jnittet's of the Indian --. 913, 

11. 
Benim' Commillsions in the Indian --, 813. 
--- in the Bombay Presidency. :l42-43, 

TERHTTORIAL l:N1TR-
Questwil 1',!-· 

.ArtillcI·,v campi; fOl instruction of -- and University Training CorplI. 
1095,96. 

MUllketl'Y School fol' the ni e1 i~  Tm;"i\'g COl'PS and ---. 1096. 

TEST(S)-· 
Question rf' time -- fol' the Posbl Depart.ment.. 63-64. 

TEST AlJD[T DEl'ARTMENT-
Questi.)n TC p.ppointment of Muslims on the Military --. 21i79-79. 

TEST ROOMS-
. Question J'C -- in Telegraph OffiJces. Hll-i-ll1. 

TEXTILE INDUSTUV (PROTECTION) BILL--
S/Jr, "Cotton --" under "Bill(s)". 

'fHIRD ~ -
Question ,'(;--

ArTA.ngements for -- Railway passengers at Egmore station. 7trl· 
16 .. 

Grievances (\f -- R&ilway paaeengerl i24. 
Improvemont of privies in -- Railwav <:81'1'iages, 7. 



J;NDIa 1'0 LlGISLA1'l VI!: ASS:;;MJlI.Y HIillATES. 

THIRD CLASS-colltd . 
. Quu.t.ion 1't:-cOttfd. 

Lugsr.ge of the Intermediate and -.-.-. railway passengers, ~  
Overrl'mvding of -- passengers. 124-2(;. 

249 

--- and Intermediate (cl&8s) :!,cCOmmodllt.ioD on the Pewwar-
MllngIlJ(;l'e. E"pre88 train. 67. 

Urlhe oked lugll.flge of .-- railw'lY PII.SRt>ugen. In. 

1.'lIrMB IMPRESSIONS-
Question 1'('-

Systt!m of td:ing -- of Indian iUlluigl:mi: tu the Belgian Congo. 
1116·17. 

on pa88ports in Indo-Ohina. 1786·87. 

TTRET-
Question 're-

PJ.y .... nd aJ!owancu of p08tal runne!'s in -- and Sikkim, 1303-04. 
Pl'SW.l 1'1Il111(,}"S employed in -- v.nd Sikkim. 1296, 

TICKET(S)--
QuestiOiI re-" 

Artic:ltl in the Indian Railways Te exceRS fare --. 23. 
Ch('cking -- of first clas8 Railwl\y p!lSRenger!!. 377. 
Crew system of -- on the Ea8t Jlldinll J:nilway. 1774. 
1 !CBlle of cheap retllrn -- 011 raihvnJ·8. 65. 

TICKET INSPEr.'I'ORS-
Quc!ltlOn 1'('---

Allnwanc-e!l d Tlavelling --. 1103. 
Control of 'I'ravelling --. 1102. 
Jrregulnritit:s of Travelling --. 111)9-03. 

,TIMBER-
Question 1'l' wpply of -- from the Antl,unnIJ8 to match factories in 

Ind;n. 9602-04. 

TI,ME-TEST-
S,'e "Test(s)". 

TJMINns-
quest.ion I'/,' 

TIN TUT, MR.-

(If trn.ins connecting "t Nlll!pur. 69. 

flldian Rnilwny (Amendment) Bill-
Motion to l1~i e  1134, 1136. 

TINPLATE INIHJHTRY-
Question re withdrawal of protection frr·m the --. 10-11. 

JIRUPATI RAST-
Question I'e Tl'Oposed metre gauge llailway from -- to Madras. 16. 

TITLES-
Question Ttl ---- awarded to Governr.lImt employees in Ajmer-Merwara. 

1778. 
il 
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TOMB(S)-
Question 1'1' co)l1ract for the purchclse of storell for Akbar's - at 

Sikandra, 10eo, 

TOWER-
Questi(lll 1'(' ;'epail' of the Bhadra ---- in Ahmedabad, ~9-7  

.TOWN INSPECTOR, 
QuestIOn 1'(1--" 

Appointment 11.11 • -- of Babu Sudhaknr o~e  ill supersession of sE'niol" 
clerks in the General Post Office, Cnlcuttr., 1932. 

Appointment (jf -- of Post Offices Itl CnJ('utta. 1619-20. 

( ~ COMPANY--
Question /',. f\elhi Electric Supply 11nd ~1: -  

'rRADE ( n ~ -
QuesUon re--

Appointment of a -- in East Afl',icu" 3';;1. 
Appointment of all Indian -- 'lit l ~  IL.J, 
Appointment of Indian -- in eerta.m cOlmt.l'ics. 323. 
Appointrnent of --. 2204. 
1 ndian --. M-M, 60, 110-11. 
Rf't'J'uitmonj' uf Indian --. 377-7~  4211. 

TRADE lJ'EPHE8S]ON-
Question 1'(' - --- in cotton mills. OB6, 

.TRA DE PNION(S)-
Question l'e I'f'Ch(lning of - as rmh:ic instit.utions. 2609-10. 

TRADE UNH IN CI)NGRESS-
Question ,'e l'('solution pasfred I\t ',he -- I\t Jharill. 2612. 

D ~-
Question l'P l':ti('8 charged fo), salt to---- of th,' SlI.mbalpur diltrio(o.. 

2315. 

TRAFFIC nJ1ANOlJ-
ue~tion re-' 
~ il ntioll 10l the -- of the Post Oflice MI, 

PromotioJls in the -- of the Telegfll.ph DepArtment. 52-53. 

TRAF'FIC RERVlOF.-
Quest.ion 1'1' Jlromotion from local to Impel',i()l' -- on railways. 63, 

TRAFFIC f:,UPEHINTENDENT(S)-
Question 1 1~ appointment of ASlistant - -- on thl. Ealtern Bengal Rai 

way. i2.!r.). 

TRAIN(S)-· 
,.qpf'stion 1'C"--
"Bomb outrage to HiB 'P.:xcellency the il~el o  -'-, 332. 
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TIl A IN (S) --I.'olltd, 
Quell';!!)."; ('--contil. . 
Char(l(e by the Bombay, Baroda alit! Ct'l.tlal India Hailway of third 
clns!'! mail fnres from passengers truve)'illg ill express --. 2206. 
DelllY of I: l ~ i e  --at Rewllli. 2580. 
Dela;r (,f ---connecting with the ou!." ai'll A ii' ~e i e frolll Karachi. 
123, 
Inconvenient --and platforms Ilt Alipm' SIl,\'dan Station. 1646. 
Inconvenient -----on the Narownl ~ l D  Lahor£' seetion of t,he 
N'ol·th W flstem Railway, 1646-46 
Nen-r;toPJ:.lLgt' oi fast passenger ----II' BIII'IlI'II Atatioll, 125f1. 

Punishment inflict,ed on the aceu.,fld in the Bhatni --(lollision. 
2613. 

Third ll11d Iut.ermediate clas8 accolllnlmlnti(III PI! the Peahltwar.Yangil-
lore EXllre"., --. 67. 
Timings (.f ---(,onnecting at NagplIl'. GF. 

---hem Pakala_ to Dharamavarlt!ll ~t t t n  18-19. 
Want of mail express or fast --between Uewari and Bhatinda and 
ltoppage of shuttle --between Bhiwani and Hissar. 2206. 

a •• olution r6 attempt to wreck the Viceroy's --. 81-84. 

~ -

Question /'(!---

Compuleol'Y physic£.! --, etc" for Ind:an boy",. 1695. 
Contributil)ns made by India for rec)'nitmellt and --of Royal Air 
I,'orce t; nitR. 1618. 

--and appointment, of Railway A('cmmt.nntE. 1264-55, 1292. 

--of' apprentic611 in the Bengal Nagpm' Itailway Workshop. at 
~ ul  1302. 

---t)l II ppreuticel! in the KharagJlur W orkshopB. _ 269ft 
-.. - of Jndi .. n and Anglo-Indb.n and ~ul e  apprentices at the 
Kharagpul' Railway Workshops. 1629.. 

--of Indians for Railway servic'!s. 1031. 
--of Indian!! in marine wirelesR. 2~ 1- ~  

TRAINING C'LASS(EA)--
ue tio~l 1'1: scJ('ctioll of department,.d ;,lel'kM ful' the --m telegraphy. 
1~2- 3  

TRAINING SCHOOrr-
Question j'(' Rppliclltions for ndmisJi;>n to the Chandausi 37-38. 

'T HANSJt'ER (8)-
Queationrc-
--of cerjain officers of the PostR ami 'l'dcgorl\phs Department. 2593. 
---of POHt-maf.ters. 1621-22. 

r 
RANSFER 01<' I'HOPERTY (AMENDMENT) R1 LL-
'SCI,) "BIU(!O)" . 

. dtAN8FER OF rllOPERTY (AMENDMENT) SUPPLEMENTARY BILL--
Hec "Bill(s)". 
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Arrangements made for --of Military men between Pnthankot and 
DalhouAie sincr. January 1930. 12fl(J. 
Contract II)}' h.ired ---in the Delhi Bdg,lde A,'ca. 2199. 
Supply of hind --in the Delhi Rril,;ade Arell. 328. 

TRAVELJ.ING ALLOWANCE-
. Question T/.' dllssifi(:ation of clerks o~ the ( nt~ :ll and Punjab Oonru· 

ments fN th!' pUl'pose of --. 211~  

TnAVELLING ~~  OF ACCOUNTS·-
~ t! ll1 rt' appo:ntment of -'-in tt.e ASHlLnt Rengal Railway. 379., 

TRA VELLING: 'IWKET INSPECTORS-
Questi()n re--
Allow:uw('S of ---. 1103. 
('nI\tJ'o) "f ----. 1102. 
hregulu}'ities (.t --. llo2-m. 

TREASlJRY RILLS·--
Questiull I'e iB!luC' of --, !'i;,l. 

TUNUABHADRA RIVER-
Question '1'(' ermstJuction of a bund acl'O!4S the 1878. 

~ ( 

Que.tion . "('-
DiscontclIl gJllong --of certain (,ffic('s. 220001. 
Llwk d l\('t'ommodation for a lady --in New Delhi, 1609. 

UNROflKF.D IFGGAGF.,·· 
,sr.e "Luggage", 

IV NDRRFRAMES--

lJ 

Qut!stion 1'1,' co"t of --at the Tatan!!.gnr WOl'hhops. 313-1e. 

UNDERWRIT1NG (~ -

Qut'lltioll 1(' - ljaid for floatation l'f n'CC}1t !.i.crling loan, 1637. 

~ -.. 
ue~tion /'c ---in India. 77. 

UNION(S)-
QuoRtion ,·c-.. 
Admisskn irdo )lost, offices of Secretaries of posta.l --. 709. 
Memorial from t.he Central Board f)f Revenue Ministeria.l Oftieera' -, 
Bomba.y. 1643-44. 

,lKemvrial from the Miniaterial Oftkoerfl' --, Bom\)ay. 31, 
Rf'f'l'Jgnition of - by t.he railwnYII, 2611. 
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UNION ~ 

Sf:' "'fax (os)". 

UNIVERSAL POSTAL CONFERENOE-
Questi(ln J'(! COl!t of the Indian Deputation to the -. 1298. 

UNIVEHtHTY (1 ES)-
Question I'p. ••.• 

Decision of the British General Medical'Council not to recognise medi· 
cal deg:eel' cI Indian --. 201l-22. 
UecruitDlent 01 OIfficers for the Army by lIomination from --. 1090-
1100. 
llepresontntioll of tbe Arya Sam"j in the Delhi -. ~lll  

'UNIVEUSITY 'l'RAINING CORPS-
Questiull rt "" 
AI,tillery l'lllllfj8 for instruction of ierrit.orial I1nita and --. 1086-00. 
MU8ketl·y School for the --and t~ itol i l unit,l. 1096. 

UNORTHODOX OlJARTER(S)-
Sn' ~l tl t  (F)". 

UN'fOUCHABLES-
Questic-n I'll int.erests of Sikhs and 

v 

"-ACANOY(TES)-

in the Railway Board. 1988. 

Question /'(' .'-(.n the stnfT (of the A!l1I41T1 Bengal Railway. 380 . 

. VAKILS--
Question re·-· 
Appoilltmerlt 01 --as chief jUlltices. 73. 
AppointrrlfJllt. of --II.S jusfi(1.'B. 'TO. 

VENDOn(S)-
Queetirn "e--
Appointment.s d stamp --, 66. 
'-at. I'ailway stations. 337, 

VEKKATAKRISHNAYYA, CHAtlDnJU, Mn. P.-
Oath of (MIleC'. 1771. 

VESSELS-
Question rl' const.l'uetion of IIf'W --hy the Royal Indian Marine dock-
yard. 2200. 

VETERINAUY l ~ l  CIVU..-
Demand fll'l' Ornnt. 170'7. 
Dema.nd for RIIPlllflmentary Grant. 7~3  
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YICEREGAL ~l --

Quest,ion 1'1' ulilizntioll of ---ami ot!.·", (~n el n ent Houses in Old 
Delhi, 2i-28, 

VIOEROY, RIB EXOELLIIlNOY TR.&-
Addrells l,y --tu the Members ·)f the Ll'gilllnt.iv£ Assembly, 277-82, 

HeslIIlFw f!'Om --nppoinling dates f'lI the Jll·(,r.entation and dilculli.,n 
of the Uai]wlI.v Budget. 576-76, 
Meesllgt' flof-,m ---l'C arrll.llgements fill' pIOLe(·tion of the Anembly 

lll l ~l  /lud its precincts, 23-2~  

Quelltion 1 c-·-
B('mb outrage to the --'I train. 3~2  

Potition to the --from peasants and mt,l'chllniB of Piug&D, Ajmer: 
2572·73. 
l'elegl'nm' from --l'e police arranp;cmcnt.. in the Galleries ot .the 
Assenabl,\' ChlllJlber. 401-404. 

Resolutionre aliempt to wreck --'s tra.in. 61-64, 
Sec al&o . 'Oovernol' General, Ria Excelll'lIt)' the". 

VIOERO\ '8 HOUf;E-
Queation j'e OJH I;ing of the --, N e'" ;leH,j, 41)-46, 

VICTOl:.IA 'l'ERMINUS STATION-
QuestiODI'C leport.ea threatening bebaviour of tertain aoldiers at --• 
.fi93·0 •. 

VIJAYADURGA-
Quelltiof) "e proposed Railway from Kolhapur to 346. 

VILl.AGE PANCHAYAT(S)-
Sec "J'nnchaynt(II)". 

VILJ.AG E P08'rMEN-
Question ~ : halting allowance for --. 2W'i-Ilf,. 

YILLAGER(S)--
Questioll ,'c-
Mcmol'id fl'(,111 --served by the Naldhi Post Office. 51094. 
Puyment to -_. for gual'ding the rnilwny line. 2680-81. 
Requisition of --to guard the rail wily Hoc. 432-33, 486, 2680. 
Shooting of two --at Mothki Mnsjid. 1114, 

VII,U;PC RAM--
Question " bookIng omce for metre gauge Uailway bet wen --and 
Oudar. 17. 

yrZAUAPATAl\1-
Questi();1 I'C-
OonatJ'uf'tilln 01 the - Harbour. 10:12. 
HUIlI'I! of l'eflt 01 staff of the u t~( n DredgeI' "_.- 67. 

VIZAGAPATAM HAUBOUR-- . 
l)emand for Gl'fmt for capital outlay on --,. 1712. 
Queati( n 1'/' --". 895-99. 
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VOTEH'8 f,'ROlSTER(S)-
Question/',' unrldiability of -- for the Peshawar Municipality, 1600-

01, 

;WAGE(S)-
Motion 10 ,'educ'e Demand for-

"Rllilway BOllrd" ,'0-

w 

Recent !evi(.ed rates of East Ind;!'.'} Hnilwas --. 848-49. 
Standardisat,ion of --. 847-18 •. 

QUl:stic'ID U;-
Prompt pttyment of --. 67. 
Railwl\ymen's ---. 69. 
-- of workel'8 in the Calcutta Juint. ltH'. 

Resolution TO fixin8 minimum --. 8&92. . 
Statement (laid on the table) by Mr. A. A. L. Parsons TO ratee of ---

of certain cluRses of employees of th", Bombay, Baroda and Oentral 
India Ha,ilway. 2 1~-1  

WAI'1'(NG ROOM.(S)-
Question /'c-

Lack of r.uitaLJe ladies -- at MOl'&dab:ul station. 1860-61. 
Lack of _.- at Bojra station. 2009. 
- - n t K hI. janli. 46. 

WAKF .. \C'f-
S"c "Ad(I)". 

WALSH. 81R CECIL-
Question ,'e It-Rteme.nte made by '- -- rPoglll'dinK Indian trained medioal 

men. 1864-67. 
WAR-

Qnestilll 1'C concea.ions to Government lIt'rVBnta who served in tit. 
Great -. 661-62. 

I 

I 

WAR SERVICES-
Question TO claim by India for -- I'eltdcrt'd to Brita-in, 1632-3.1. 

WAREHOUSES-
Question Te I',bolitioh of bonded -- ill Alllbill/t, 903-04. 

WAH RANT OFFJOERS-
Que at ion TC auapension of --. 1800. 

WATCH :tND WARn STAFF(S)-
QuestIon 1'r ~o l of -- on CompanY-I,..an3gt'd ItailwaYI. 261 I. 

WATER Iv! ETERS- . 
Question I'e nhllJ'@:e for -- in Pesh!twar Cantonment. 1002. 

WATER MILLS--
j 

Question 1'1: l'cJIIOHd of private -- in thll N(\)·th Weat Frontier ~ 
vince. 1771-'73. 
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WEATHERAL, M'n.-
Question re tlmployment of -- by the ~ e utl e Oftioer, Ambal. Oa.o-

tonment. 911-12. 

WEAVERS-
Question J'C hlu'dships of handloom ~- 9  

WELFAIlE COMMITTEES-
Question fl' --- and the Rf!ngal RJ.d N.lI'th WetStern Railwayinen's 

AR!'lociation. 2610, 

WE8TETIN CIRCLE-
Que8tion j'r S'.Iperintendent of Arch.eolvgical Suney, 

WESTEIIN HOSTEL-
Question ,'r. supply of hot water at the ,-- -, llCJ7-09. 

1\·)LD.BOAB. SHOOTING-
Scr. "Shooting", 

WIRELESS-
Que.stion 1'e--

~  

Uutie. in Del"l of the Superintendent of the ~- Office. 1 1~11  
Location of the -- Office, 1611·12. 
Training of Indians ill Marine --. 2301-0'.1. 

WIRELESS BRANCH-
Question 1'''' expenditure for the migl ation to Delhi 01 a portion 01 thE" 

- of the Office of the Dirf'ctor General of Po.ts and Telesraphs, 
1609-10. 

: i 

WUUD-
ue~i on .,.,' "41e of -.......,. to biB peon by Khan Bahaqul' Maulvi Zalar 
Hasan, 9 9-~  

WOODEN SLEEPER(I:!)-
Su;" Sleeper( a)". 

WORKER(S)-
Question re'-:' 

Conference of Asiatic --. 69-70. 
Grievances of -- ill the Calcutta mint. ]643. 
Housing problem of -- in the Calcutta. mint. 1647. 
Indebtedness of -- in the Calcutta mint. HU8, 
Medical I\id for ---- in the Calcutta minf., HU8. 
Provision of pen!lionB for Provident Fund rol' -- in the Calcutta mint. 

l647. . 
Wages of .- in the Calcutta mint. 164'7. 

WORKING :'::XPENSES ~ ADMINISTRATION (ltAILWAYS)-
Demand for ExC'eH O)'ant for 1927·28 2'737. 
:l;>emand for Grant. 1083. 
Dema.nd for Supplementary Grant. 479-81. 

~ 
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WORKING EXPENSEH AND MISCELLANEOUS (STRATEGIO LlNES)-
Demand for -Grant. 1084. 
Demand for Hupplementary Grant. 483. 

''lTORKINn EXPENSES: REPA [RS AND MAINTENANCE AND OPER.A.-
TION (RAILWAYS)-

Demand fOI' Grant. 1083. 
Demand COl' Supplementary Grant. 481-82. 

WORKMAN(ME:'Ii)-
Question ,'{-

Fra.ud pel'prtl'lltcd on --- of the East Indian Railw.ty WOI'kahtlJ:I A+.'. 
Lltcknow. 1271. 

Housing eonditions 01 -- in I.i1looah. 34. 

WORKSHOP(S)-
u !l~i nl -

. ' 

Accomnlodation 101' hldiau apprentices Itt Ih(1 Khal'3gpUI' Railway -.-. 
1~~ . . .-

Appoint,meut of apprentices in the Lillooah ---. ]26(;-07. 
Appointment of certain apprentiees of the Jamalpur --. 1267. 
Appointment of mechanics in the LilIooa.h ---. 1266. 
Apprentiecl! trlli·ned in th(! Lillooah -- ill 1929. 1206-6; . 
Oompensation for inj\1l'Y for apprentices 01 the Khal'agpur RRilway -_ 

2590. 
Oost of 'underfl'ames at the Tatanagar ---. 313-16. 
Fraud ill the North Western Railway _.- Accounts Offief' , alld unfair' 

promotions by MI'. I. S. Puri, Special Officer, Di l (~tol  of Rai1war 
AIJdit Office. 209H-99. . 

Fraud perpetrated on workm(-n of the East, IndiaJl Railway --- A.t 
Lu<,kllOW. 1271. 

}"I'I'(' passes and concessions for appl'entief'8 of the Khal'ngplIl' Rail-
way --. 2082. 

Orievanees of appn,nticcfI in the Rhal'agpur Railway --. 201P. 
Tncrements of pay of apprentices at the Kharagpur --. 1622-:l:3. 
Leave admissible to apprentices at the Khamgpur --. 2595. 
Medical. attendance for apprentices at the Kharagpur ---.2694·P5. 
Minimum ratcs of l ~  in Railway --. (·6-f7. . 
,Numbl'l' of European and Tndian apprentices in the Kharagpur Rail-

way --. 2081. 
Pay of European and Anglo-Indian mec-hal,ie!! in lhe LilJOOAh 

1267. 
Pay of mechanics in the LiIlooah ----. 1265-60. 
~i l discrimination between the Indian and Anglo-Indiall apprt'llltir.e& 
in t,he Kharagpur --. 2175. . f H ' 

Ra.cial discrimination ill grantuf Provident Fund to ItpprentICes" Ie 
Kharagpul' --. 1623. . ttl,.. 

Racial discrimination in l'ecrellHon pJ'ovided £01' l ~ t e  of 
Kharagpur Railway -- 2081. . 'II ~  

TraininR 01 apprentices in the Bengal NagpllJ' Rallwft.,v -- lit Isr_ 
pur. 1302. 

Training of apPl'(mtiees· in the Kharagpur --. 2696. . at th .. 
Tr&ininp; of Indian, Anglo-Indian and European RPPI'entlces 

KharagplII' Railway --. 16t2. 
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X-RAY 'l'HlUATMENT-

Queation 1''- -- at the Lady Hal'diuge Hoapltal, Delhi. 11170. 

y 

YAKUB, MAfTLVI MUHAMMA})-
A rya Marriage Validating Bill-

Motiollll to refer to Select Oommittee and to <1rculate. 239-N. 
·Cantonmelcts . (I:Ivu' e-Accommodation Amendml:lnt) BiIl-

Consideration of clauae 6. 838, 841, 8'2. 
Cottnn l'e':tile Jlllh.Ftry (Protection) BiIJ-

!Iotioll to conlider. 1737, 1823, 1829. 2462, 1!456, 24tJti, 2! 1 -3~  
-(}eneral Dilculsion of the Railway Budget. 769, 772, 773, 796-88. 
·Tmperial Bank-of India (Amendment) Bill-

.Motion to refer to Select Committee. 190, un . 
.Jndian Finance Bill- . 

Motion to consider. 1916·72. 
Motion to pall. 2334, 2336, 2337, 2:144-48, 2306, 24.01. 

1rI0tioD for Adjournment "e arrest and convidion of Sal'dar Val1abhbbai 
Patel. 1636-38. 

XQtion to reduce Demand for-
"A:rmy Department" ,·t-

Military policy of the Government. 14:lH. 
'''Customs'' 1'e-

Joadequate repreatmtatioll of Mlllllim!l iu the Customs Senil'''. r,. 
U76, 1678-79. II 

""Railway Board" "f!-
Larger employment of Mllllalmans. 970, !l71!, 974, 981, 9!16. 
Racial dilcrimination. 1060, 1061, )063. 
Relationl of railways with their Cl1stomt'1'8. {WI. 

-Question ~-
Admission to examinatiolls of departmental and retrenched clerk:· 

2&92. 
Allegations against Lala Ratan Lal, I())'mel'!Y Headmaster of the ~ .' .. 

ernment High School, Delhi. 1278. 
Alleged injustice to Mr. Profulla KumaI' Flett, 'As!Jlfltant in charge. 

Medal Section, Army Department. 2588. 
Appearance of Counsel in Revenue Commissi()ners' COUI ts in the North 

West Frontier Province. 1604-M. 
Appointment of .Joint Secretal'Y ill the Indm.tri('s and Labour Depo.· I 

ment. 1607-08. 
Assistance of mint employccs ~  MI'. N. C. Das. 2589, 25f)O. I' 

.Bad condition of roadfj in the cjty of Peshawar. 160102. 
Charge for water meters in Peshawal' Cantonment. 1602. 
·Compla.ints aga.inst ('cl'tain FOl'el!t ()ffi('{,I'B in thc North West l l ti ~ 

Province. 1603-04. I 
~ onee sion  to clerks for femalt' depelldRnh. tl'lweIlilig with them. 

1613. 
()onee8sions under the Rimla Allowan('e Codt'. 100.8. 
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~  MAUL\,l MUHAMMAD-cuutri. 
Que:ltio'\ n·-conid. 

259' 

Condonation of hl'cak in service of eel·tain t o nl ~  l·mployees. 21S94. 
Conduct of MUllshi Ga.l it Pl'asn,d \If the EducutioTl Department, Ajmel'-
.M.erwara. 1773-74. 
Daily reports of wm·k. UOIIC by dt:l'ks. in tilt' M ed/\l Section, Army 

... t. Department. 2MlS-89. 
t Duties ill Delhi of the Superintendent of jJw Wilelf'ss OfIiee. 1610·11. 

Employees discharged f!'Om the East. Illdiall il ~  1253 
to:mployment of cx-soldiel·s. 21'l90-01. 
Employment of retrenched clerks. 2502. 
Employment of temporal'.\' men in the' nO\'('I'lIl11enl of Illdia Secretlll·iat. 
2591. 

Enhancement of laud l'eYertl1C in PiSA!I;an. 257:3. 
Enhancement, of land revenue in th(· l1l ~l l  Tnhiji1. 1602-0.1 . 
.Examination A.nd pay of certain elltMH'!oI of !'If'rks 160·i. 
ExpenditUl'e for the migration to Delhi uf n pOI·tinll of the Wireless 
Bl'anch of the Offiee of thf' Dir('ctoJ' tlpllcJ'a1 of POSts and 'l'f!!€:-
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